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LOKSABHA DEBATES 

LOK SABHA 

WeohI9sday, August 24 20071Smvans 31, 1929 (Saka) 

The Lok Sabha met at Eleven of tM Clock. 

[MR. SPEAKER in the Chair] 

[Trans/ationj 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, yesterday you had given an assurance In 
the House that. .. (Intenuptions) 

{Englishj 

MR. SPEAKER: Please speak one by one. I can 
listen to only one at a time. Like, me all of you can 
:isten to only one person at a time. 

... (Interruptions) 

{Translationj 

PROF. VIJAY KUMAR MALHOTRA: You had given 
the assurance in the House that you will take strict action 
on the statement of Ronen Sen. Today a statement has 
been made in this regard . ... (Intem!ptions) . 

MR. SPEAKER: I had not said about strict action. I 
had said that action will be taken. 

PROF. VIJAY KUMAR MALHOTRA: The 
correspondent Mr. Hanifa also gave this statement that 
every thing was said on record and that not aven a 
single word has been changed and the entire statement 
is what he had said. I would like to know as to what 
action has been taken. The hon'ble Prime Minister is 
sitting here. I would like to know from him whather he 
has taken a decision to recall Ronen Sen or not. 
... (Interruph"ons) 

{Englishj 

MR. SPEAKER: Nothing more. This is going beyond 
limit. 

Q. No. 141, Shri J.M. Aaron Rashid. 

... (Interruptiqns) 

PROF. VIJAY KUMAR MALHOTRA: No, Sir. How can 
that be? ... (Intenuptions) 

[Translationj 

Mr. Speaker, Sir, I have given a notice of privilege 
motion. . .. (Intem!ptions) 

{English} 

MR. SPEAKER: Please give me little time. Let me 
go through the statement and take a decision. You cannot 
compel me like this. 

... {lnterruptions) 

[Translation! 

MR. SPEAKER: What can I do, see what is doing 
on . 

{English! 

PROF. VIJAY KUMAR MALHOTRA: Mr. Ronen Sen 
should be recalled. • .• (Interruptions) 

MR. SPEAKER: If you want me to take action, you 
have to give me little time. Kindly have some faith in the 
Chair. 

. .. (lntemJptions) 

/Translation! 

MR. SPEAKER: If you want that the House should 
not run then it is o.k. 

{Englishj 

It seems that you do not want to run the House. In 
that case, please say that you do not want the House to 
function. Then I shall go away. It is your House. 

... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Please tell us 
what action has been taken. He should be recalled . 
... (Interruptions) 
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[Translalionj 

MR. SPEAKER: Nothing will be recorded. Please take 
your seat. 

... (lnl6nup/ions)· 

(English} 

MR. SPEAKER: Shri Naidu, at least by this much 
time, you should know this. You are such a senior and 
respected Member. At least a show of courtesy to the 
Chair should be there, if you do not have the feeling of 
courtesy. . 

My earnest appeal to all the hon. Members is, 
Question Hour is all important. Let me go through it. 
Prof. Malhotra says that I have giVeh an assurance. I 
know what I have said in the House. Newspapers have 
reported it and it is also there in the record of the House. 
Certain statel1lents have come. I shaH have to consider 
on that basis. You do not want to give time to the Speaker 
and you want to direct him to take action immedlalely. I 
am appealing to all the hon. Members. Yesterday, the 
House could not function the whole day on the same 
issue. 

... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: It is a very 
important issue. 

MR. SPEAKER: Have I said that it is unimportant? 
Do not put words into my mouth. I have not said that it 
is unimportant. Let me go through it. I would like to even 
see whether there are any specific motions or not. They 
have not even come to me. But it is all right, there are 
many other works to do, Shri Dasgupta Please Jit down. 

... (Interruptions) 

MR. SPEAKER: I am sorry that everybody wiD now 
be Thomased. 

... (Interruptions) 

_MR. SPEAKER: Will the House not function for some 
alleged observation by an Ambassador of this country to 
another country? Will the whole Parliament come to a 
standstill? Will the whole country be held to ransom? I 
cannot understand it. 

... (lnlerttJpIions) 

'Not recorded. 

WRIlTEHANSWERS TO QUESTIONS 

[TnmsJationj 

World Bank Report on Climate Change 

*141. SHRI J.M. AARON RASHID: 
DR. ARUN KUMAR SARMA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the World Bank in its latest report has 
pointed out the possibility of economic disturbance, 
increase in social and environmental problems and large 
scaJe migrations due to climate changes occurring in 
South Asia; 

(b) if so, the details of the report; 

(c) whether the Government has conducted any study 
and assessed the impact of climate change on the 
country; 

(d) if so, the outcome thereof; and 

(e) the measures takenlproposed to be taken by the 
Government to contain impacts of climate change? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) In one recent World Bank Policy 
Research Working Paper, a comparative analysis has 
been done of the impact of poesib/e see level rise due 
to climate change on daveloping countries. The Paper 
does not make any policy recommendations or economic 
judgements and is a scenario based modelling exercise. 
The findings, interpretations· and conclusions expressed 
in the Policy Research Working Paper Series are, 
however, entirely those of the authors and do not 
represent the view of the World Bank. 

The Research Working Paper above has made 
projections of vulnerability, migration and pOS5ibte impacts 
on GOP across the developing countries, including India. 
The relative impacts of sea level rise on India are not as 
great as. in other coastal countries or regions of the world 
because of India's large hinterland and economic 
geography. In India about 0.25-2.5% of the population 
could be affected and about 0.3-2.5% of GOP could be 
affected, depending on the extent of sea /evel rise in the 
range of 1-5 meters and other assumptions of the 
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scenarios. This effect is much less than elsewhere in 
South Asia. 

(c) and (d) A preliminary assessment of the impacts 
and vulnerability to projected climate change in key 
sectors such as water, agriculture, forestry, ecosystems, 
coastal zones,health, energy and infrastructure had been 
undertaken by the Govemment at the time of preparation 
of India's Initial National -Communication to the United 
Nations Framework Convention on Climate Change 
(UNFCCC) during 2001-04. The projected climate change 
scenarios indicate increase in, and variable-1rend of, both 
rainfall and temperature in the 21st century. It is ~ 
that quantity of surface run off due to climate chang& 
would reduce and vary across the various river basins. 
The initial analysis has revealed that climate change may 
have adverse effetts in terms of severity of droughts and 
intensity of floods in various parts of the country. Increase 
in CO2 concentration; increase in temperature and variable 
distribution of rainfall show a mixed projection of yields 
of various crops across the regions. No definite trends 
have yet been established. Forests types in India seem 
to be vulnerable to the projected changes in climate.' 
Coastal areas are also vulnerable to climate -variability in 
varying degrees. 

(e) The Govemment of India is already seized of the 
various concems that may arise due to climate change. 
The existing legislative and policy framework in various 
sectors of concern. together with programmes which target 
conservation of rivers, improvement of urban air quality, 
enhanced forestation, promotion of renewable energy 
technologies, energy efficiency etc. contribute to 
addressing climate change issues. Moreover, India has 
had, over the last 55 year of economic develQpment, 
undertaken major programmes addressing climate 
variability concerns. These include cyclone waming and 
protection, coastal protection, floods and drought control 
and relief, major and minor irrigation projects, control of 
malaria, food security measures and research on drought 
resistant crops. 

A coordination committee chaired by Prime Minister 
called Prime Minister's Council on Climate Change has 
been recently constituted to coordinate national action for 
assessment, adaptation and mitigation of climate change. 
The focus of the Committee is to: 

(i) Evolve a coordinated response to issues relating 
to climate change at the national level; 

(il) Provide ovel1light for formulation of action plans 
in the area of assessment, adaptation and 
mitigation of dimate change; 

(iii) Periodically monitor key policy decisions. 

The Government has also set up an MExpert 
Committee on Impacts of Climate Change-. The Terms of 
Reference of the Committee are as under: 

(i) To study the impacts of anthropogenic cUmate 
change on India, 

(Ii) To identify the measures that we may have to 
take in the future in relation to addressing 
vulnerability to anthropogenic climate change 
-4mpacts, 

(iii) Any other matter relevant to (i) and (ii) above. 

Tribunal for Envlronmentai 1mpact A ..... ment 

·142. SHRI RAGHUVEER SINGH KOSHAL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any notification/orderlinstruction/guideline 
has been issued by the Govemment for setting up of a 
Tribunal for Environmental Impact Assessment (EIA) and 
also for setting up State Level Expert Appraisal 
Committees (SLEAC) in various States; 

(b) if so, the details thereof; 

(c) the latest progress made in this matter and the 
prospective schemes in this regard; and 

(d) the details of the composition of the Tribunal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) No notification/orderlinstruction/ 
guideline has been issued by the Government for setting 
up of a Tribunal for Environment Impact Assessment (EIA). 
However, the Govemment has issued an Environment 
Impact Assessment Notification No. S.O. 1533 dated 14th 
September, 2006 which provides for constitution of State 
Level Environment Impact Assessment Authority (SEIAA) 
and State Level Expert Appraisal Committee (SEAC) for 
the States and Union Territories for grant of environmental 
clearance to Category'S' Projects listed in the Schedule 
of the said NotiflClltion. 
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(c) The. detaHed Proforma Resume has been 
circulated to all the. State GovemmentalUT Administrations 
for sending the nominations for constitution of State Level 
Environment Impact Assessment Authority (SEIAA) and 
State Level Expert Appraisal Committee (SEAC) as per 
the criteria laid down in the EIA Notification, 2006. So 
far, SEIAAISEAC have been constiMed for six States 
namely Andhra Pradesh, Gujarat. Kamataka, MeghaJaya, 
Uttar Pradesh and West Bengal. 

(d) Does not arise. 

/EngIish} 

Assistance for Sports In Rural Areas 

*143. SHRIMATI K. RANI: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

<a) the details of financial and other assistance being 
extended to various States for development of sports, 
particularly in the rural areas; 

(b) the details of the sports facilities set up in the 
States during the last three years, State-wise; and 

(c) the number and names of nationaVtnternational 
level talented sportspersons identified and trained in 
various States, particularly in Tamil Nadu during the said 
period ? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) The Ministry is implementing 
various schemes for the development of sports and games 
in the States. Under the Rural Sports Programme 
competitions and toumaments are organized at the block, 
district and national levefs and financial assistance is 
provided to StateslUTs for the purpose as per the following 
pattem: 

Block Levef 

District Level 

State Level 

National Levet 

Nil 

Rs. 30,000 per discipline per 
district for 10 sports diSCiplines 
(maximum Rs. 3.00 lac per 
district) 

As. 50,000 per discipline upto 10 
sports disciplines. 

As. 2.50 lakh per discipline upto 
10 sports disciplines 

A Sports Festival for the North Eastem Aeglon is 
also organized every year in one of the North Eastem 
States by rotation and participation is restricted only to 
residents of North Eastem States. An assistance of 
As. 50,000 per district for District Level Competitions and 
As. 75,000 per discipline for Slate L"vel Competition is 
given. 

Apart from this, Ministry is also implementing the 
Sports Scholarship Scheme with a view to assisting 
talented boys & girls for their outstanding performance. 
The Scheme aims at assisting sportspersons so that they 
can have nutritious diet, sports equipment support and 
be able to pursue competitive sports. The scholarship fall 
under the following three categories: 

(i) State level Scholarship (Category-I): OAs. 550 
per months for 150 Sportspersons per State and 
100 sportspersons per Union Territory. 

(ii) National Level Scholarship (Category-II): @Rs. 
700 per month to all engible sportspersons 

(iii) University/CoUege level Scholarship (Category-
III): @Rs. 850 per month to all eligible 
Universities/College students. 

The eligibility for the team and individual events is 
as under:-

Team events: Winners and runners up (aU 
members) and outstanding 
individual performers, if any, of 
the teams that do not make n to 
the finals. 

Individual events: First, Second and Third position 
holders 

(b) Action is being taken under various schemes of 
Sports Authority of India to establish State of the Art 
Infrastructure facilities spread all over the country, which 
is utilized to operate a number of sports coaching and 
training schemes such as the National Sports Talent 
Contest Scheme, the SAl Training Centre Scheme, the 
Special Area Garnes Scheme, the Army Boys Sports 
Company and SAl Centres of Excellence. At Present, 
approximately 13000 trainees are getting training and other 
requisite scientific support under these schemes at 230 
centres all over the country. 

Tin 31.3.2005 the Ministry was also supplementing 
the efforts of State Govemrnents for creation of sports 
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facilities in various places including rural areas by 
providing assistance under the Centrally Sponsored Sports 
Infrastructure Scheme. But with effect from 1.4.2005, the 
sports infrastructure schemes were transferred to the State 
Sector. 

entitled ·Panchayat Yuva Krida aur Khel Abhiyan" with 
the objective of reaching down to the rural grassroots to 
develop basic sports infrastructure and promote games 
and sports activities at the Village Panchayat and Block 
Panchayat level, both as an essential ingredient of youth 
development and to significantly expand the talent pool 
available to the country to promote excellence in sports. The State-wise details of sports infrastructure 

completed with central assistance under the earstwhlle 
schemes of Grants for Creation of Sports Infrastructures 
and Grants for Installation of Synthetic Surfaces during 
the last three years have been indicated in the enclosed 
Statement-I. 

In recognition of the shortage of sports infrastructure, 
particularly in rural areas, the Ministry of Youth Affairs 

_ and Sports is proposing to launch a nation-wide scheme 

(c) The draft Comprehensive Sports Policy also seeks 
to address in detail the challenge of ensuring sports 
facilities in rural areas under the rubric of ·Sports for AU" 
- one of the declared goals of the revised Twenty Point 
Programme 2006. 653-talented players of various States 
have been spotted during the last three years under SAl's 
Promotional Scheme. The details of talented players of 
Tamil Nadu are given in the enclosed statement-II. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 
o 

10. 

Ststement-l 

List of Completed Projects under the Scheme 01 Grants lor Creation of Sports Inhaslructu19 

Name of the projectllocation with relevant file no. 

2 

2004-2005 

Volleyball court at Govt. Girls Hr. Sec. Chinnadarapuram, Oistt. Karur, 
Tamilnadu No. F.25-1412000-SP.1 

Indoor Stadium (Cat. I) at R.K. Mission Vidyalaya, Coimbatore, 
Tamilnadu No.F.25-2I2OO4-SP.I 

Indoor Stadium Cat. III at PatH Maidan, Ajmer, Rajasthan NO.F.23-312000-SP.I 

Outdoor Stadium Cat-I at Pune by Maharashtriya Mandel, Pune, 
Maharashtra. No. F.16-8I99-SP.1 

Swimming Pool (Cet.II) at NagarcoU, Kanyakurnari Distt., 
Tamilnadu No.F. 25-312000-SP.I 

VoHeybaU court at Govt. Hr. Sec. School, Uppidam Angalum, Distt. Karur, 
TamiinadlJ NO.F.25-1512000-SP.1 

Taluk Stadium at Yellapur, Distt. Uttar Kannada, Kamataka No.F.13-3/93-SP.1 

Playfield at Govt. Vocational Hr. Sec. School, Kayyar, Distt Kasargete, 
Kerala No.F.1 4-512000-SP.1 

Taluk Stadium ait Haweri, Kamataka No.F.13-16194-S.P.-1 

Basketball court at Govt, Sr. Sec. School, Lohara. Oistt. Una, 
Himachal Pradesh No.F.11-4199-SP.1 

Amount released 
(As. in lakhs) 

3 

0.24150 

9.00 

8.725 

8.00 

2.50 

0.245 

1.80 

1.50 

2.00 

0.10 
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2 

11. Mini Stadium at Kolli, Mandi, Himachal Pradesh No.F. 11-6195-SP.1 

12. Basketball court at Govt. Sr. Sec. School, Chaltara, Distt. Mandi, 
Himachal Pradesh No.F. 11-712001-P.I 

13. Outdoor Stadium at Kurukeshtra, Haryana NO.F.6-207186-SP.I 

14. Outdoor Stadium at Arasikire, Distt. Hassan, Kamataka 
No. F. 1 3-28194-SP.I 

15. Cycling Track at Distt. Stadium, Bijapur, Kamataka No.F.13-8I2OO2-SP.I 

16. Development of playtields at Distt. Unit Stadium, Kancheepuram, 
Tamilnadu No.F.25-612OOO-SP.I 

17. Swimming Pool cat.1 at Mandsour, Madhya Pradesh No.F.15-3I2000-SP.I 

18. Indoor Stadium Cat.! at Rajkot Municipal Corporation, Gujarat NO.F.9-2I99-SP.I 

19. Distt. level Sports Complex at Ariyalur, Tamilnadu No.F.25-5I2OO1-5P.1 

20. Development of football field at Govt. Hr. Sec. School., West Mambalow 
Ashok Nagar Chennai, Tamilnadu No.F.25-1612000-sP.1 

21. State Level Sports Complex at Lucknow, Uttar Pradesh No.F.27-50192-SP.I 

22. Distt. Level Sports Complex at Aidukkottai, Tamilnadu No.F.25-412OOO-SP.1 

23. Swimming Pool cat.ll at Mehaboob Nagar, Andhra Pradesh No.F.4-1912OOO-SP.I 

24. Sports Hostel at Bilaspur, Himachal Pradesh No.F.l1-6199-SP.1 

25. Indoor Stadium (cat. II) at Chhara Jhajjar by LaIa Dewan Chand Modem 
Wrestling & Yoga Centre Chhara. Jhajjar, Haryaya No.F. 1O-412OO1-SP.I 

26. Indoor Hall (cat.lll) at Paddal Ground, Mandi, Himachal Pradesh No.F. 11-3I99-SP. I 

21.. R.L. Tawade Foundation, Maharashtra No.F. 16-22I200Q-SP.I 

28. Swimming Pool cat.ll at Madurai, Tamilnadu No.F.25-2I98-SP.1 

29. Swimming Pool cat.ll at Srikakulam, Andhra Pradesh No.F.4-3I2OOO-SP.I 

HE STATES 

30. 

31. 

32. 

33. 

34. 

Indoor Stadium cat.lll at Thoubal by Thoubal Distt. Table Tennis AssocIation, 
Thoubal, Manipur No.F.17-11/99-SP.I 

Playfield at Nakohou, Nagaland No.F.2~16I2oo1-SP.1 

Playfield at Kumpung, NagaJand No.F.2~1 8/2001-SP.1 

Playfield at Ngongchung, Nagaland No.F.2~2'I2OOI-SP.1 

Playfield at Longia. Nagaland No.F.20-1112OO1-SPJ 

fq QUtII$/ions 12 
~i 

3 

0.22400 

0,06250 

1.75 

1.05 

5.40 

2.35 

4.90 

20.00 

6.90 

0.739 

5.00 

10.42925 

24.00 

4.50 

4.41 

3.00 

4.54 

12.50 

6.25 

3.00 

0.25 

0.25 

0.19 

0.25 
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35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

1. 

2. 

3. 

4. 

5. 

1. 

2. 

3. 

4. 

5. 

6. 

SRAVANA 31,1929 (S&bI) 

2 

Playfield at Punbak, Nagaland No.F.2O-6I2oo1-8P.I 

Playfield at Noksen, Nagaland No.F.20-2212oo1-SP.1 

Swimming Pool cat.! at Dimapur by Expression Vol. Organisation, 
Dimapur, Nagaland No.F.20-3199-SP.1 

Indoor Stadium cat.1I at Nagarjun by Nagaland Tennis Association Nagarjun, 
Dimapur, Nagaland No.F.20-1412000-SP.1 

Outdoor Stadium cat.! at Chen by Chan Wanken Development Society, 
Nagaland No.F.20-8/98-SP.I 

Indoor Stadium cat.1I at Chen by Veda Spoting Club, Nagaland No.F.20-9/98-SP.1 

Tennis Court at Lamphal Pat Imphal by Manipur Tennis Association, 
Manipur No.F.l7-212oo2-SP.I 

Outdoor Stadium cat.! at Umrangsnu, Assam No.F.6-212004-SP.1 

2005-2006 

Maharashtra Grants for Development of Sports & Games released of 
2nd Instalment of grant during 2OO!Kl6. No.F.16-6/95-SP.I 

Multipurpose G.M.C. Balayogi Memorial Indoor Stadium at Amalapurem, 
Distt. East Godavari, Andhra Pradesh No.F.4-212oo3-SP.I 

Swimming Pool by Central Hindu Military Education Society Nagpur, 
Maharashtra No.F.16-2512oo1-SP.1 

Indoor Stadium cat. III at Kolongpur, Distt Nagaon, Assam No.F.6-3I2OO2-5P.t 

District Level Sports Complex at Nagapattinam, Tamllnadu No.F.25-7f99.SP;1 

2006-2007 

Development Basketball ground at Govt Sr. Sec. School, Bhawarna, 
Distt. Kangra, Release of Final instalment No. F. 11-8/2OO1-SP.I 

Govt. of Maharashtra-Grants for construction of Incloor Stadium (Cat.l) 
at Dombivli (East) NO.F.16-1912003-SP.I 

Gujarat-Grants for construction of Swimming Pool (Cat.!) at Navsari Nagar 
Palika. No.F.9-412003-5P.i 

Govt. of Maharashtra-Grants for construction of Indoor Stadium (Cat.l) at 
Chincholi, Distt. Nashik (Hilly rea) Release of funds 2006-07 No.F.16-312oo2-SP.I 

Andhra Pradesh-Grants for construction of Swimming Pool at Visakha 
Pamam No.F.4-5193-SP.1 

Manipur-Grants for construction of Cricket ground with pitch' at Kyam 
No. F.17-1312000-SP.I 

14 

3 

0.25 

0.04 

36.50 

27.50 

13.00 

27.50 

1.50 

27.00 

0.08 

45.00 

45.00 

7.00 

5.52667 

0.10 

60.00 

45.00 

90.00 

21.50 

0.33800 
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2 3 

7. Andhra Pradesh-Grants for construction of Swimming Pool (CaU) at 
Warangal No.F.4-9I2OOO-SP.1 5.32 

8. Kerala-Grants for construction of outdoor stadium at Pathanamthitta 
No.F.14-4189-SP.I 1.55 

9. Madhya Pradesh-Grants for construction 06 Indoor Stadium (Cat.ll) at 
Ranital, Jabalpur No.F.15-212()()().$P.1 4.06500 

10. Madhya Pradesn-construction of Chhatrasal Sports Stadium, Pichhore, 
Distt. Shivpuri No.F. 15-4195-SP.1 0.60000 

11. NagaIand---Qmstruc:tion of Indoor Stadium (Cat.ll!) Chethaba by HiH 
Pioneer No.F.20-17I99-SP.I 15.00 

12. Kamataka-Grants for construction of Swimming pool (Cat.ll) at Maniknagar, 
Distt. Bidar, Kamataka. NO.F.13-3I2OOO-SP.I 12.50 

13. NagaJand-Grants for construction of Indoor Stadium cat.1II at Pfutsero 
No.F.2o-12198-SP.1 10.00 

14. Tamilnadu-Grants for construction of Swimming pool (Cat.ll) at 
Dolphin club, J.J. Nagar Moyappais West, Chennai No. F25-412OO3-S.P.1 22.50 

15. Govt. of Tamilnadu - Grants for construction of Outdoor Stadium of 
outdoor Stadium (Call) and outdoor playfields in Distt. Sports complex 
at liruvarur. No.F.25-6J2001-8P.1 23.00 

16. Govt. of Himachal Pradesh - Grants for construction of Ice Skating 
Rink at Shimla No.F.11-211999-SP.I 37.43 

17. Govt. of Tamilnadu - Grants for Distt. Level Sports Complex at 
ViUupuram No.F.25-24f2000-SP.I 9.25 

18. Govt. of Himachal Pradesh- - Construction of Swimming Pool 
at Una No.F."-2193-SP.1 3.00 

19. Govt. of Maharashtra - Grant for construction of Swimming pool cat. I 
at Katol, Maharashtra Distt. Nagaon, Municipal Council, KatoI. 
No.F.16-812OO3-SP.I 40.00 

20. Govt. of UP-Grants for constraction of Outdoor Stadium(Cat.l) at KaIhatt, 
Mirzapur, Raydeep Smarak Samity No.F.27-7I2oo2-SP.1 15.215 

21. Govt. of Tamilnadu-Grant8 for construction of Stadium(Call) at Rajan 
Thattean Mayiladuthural, Distt. Nagapattinam No.F.25-2I2OO3-SP.I 18.00 

22. Govt. of Himachal Pradesh-Grants for construction of Basketball 
court at Govt. Sec. School, BaIakrupi, Kangra. No.F.11-1212OO1-SP.I 0.07250 

23. UP-Grants for construction of Playfield at Saffai, Etawah No.F.27-1012003-SP.I 24.00 

24. MP-Grants for construction of Outdoor Stadium, Morena NO.F.6-136186-SP.I 3.00 

25. Tamilnadu-Grants for construction of Di8tt. Level Sports Complex at 
Oindigul No.F.25-6199-SP.I 13.25 
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• 
26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

S.No. 

2004-2005 

2005-2006 

2 

UP-Construction of Indoor Stadium cat.1II at ViII. Pijokhara, Mirzaffarnagar. 
No.F.27-8/2002-SP.1 .. 
Nagaland - construction of Indoor Stadium cat.1II at Chizami by Secikya 
Society Nagaland 

UP-Grants for construction of Sports Hostel at Saffai, Etawah (Secy. 
Sports & Youth Deptt. Govt. of UP, Lucknow, No.F.27-912OO3-SP.1 

Assam - Construction of Indoor Stadium cat.ll! at Tezpur (President, 
Tezpur Distt. Sports Assam, P% Faeld Tezpur, Distt. Sonitpur, 
Assam, No.F.6-2I98-SP.1 

Govt. of Tamilnadu - Construction of Distt. Level Sports Complex at 
llruvaunanalai, Tamilnadu NO.F.25-3I2OO3-SP.I 

Maharashtra - Construction of Indoor Stadium cat.1 at San~1i (Managing 
Trustee Rajarambabu Patil Endoment Trust, PO Sakharale 
Distt. Sangli No.F.16-11l99-SP.1 

Tamilnadu - Construction of Swimming Pool(Cat.l) at Ettimadu Village, 
COimbatore (Mata Amritanandamayi Math, Ettimadai ViH Distt. Coimbatore) 
No.F.25-812003-SP.I 

Himachal Pradesh - Construction of Distt. Level Sports Complex. 
Una. No.F.11-3198-SP.1 

Haryana - Construction of Indoor Stadium(Cat.l) at Village - Garhi Bohar 
Distt. Rohtak (Chairman Sindhu Edu. Foundation, New Delhi) 
NO.F.1o-412OO3-SP.I 

Rajasthan - Construction of Basketball court at Govt. Girls Hr. Sec. School, 
Deogarh, Distt. Rajasmand No.F.23-212000-SP.1 

Project Completed under the Schsms of Grants for Installation 
of SynthfJtic Playing Surfllces 

Project completed 

2 

Hockey Surface at Nehru Stadium, 
Gurgaon, Haryana 

NIL 

Central assistance 
provided 

(Rs. in lalths) 

3 

100.00 

18 

3 

2.50 

14.01 

15.00 

3.00 

19.20 

33.23 

45.00 

8.13 

15.00 

0.0500 

Remarks 

4 

Grant given to the State 
Government 
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2006-2007 

2. 

3. 

4. 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

1. 

2. 

3. 

4. 

5. 

6. 

AUGUST 22, 2007 

2 

Synthetic Hockey Surface at SAIL Academy, 
Rourkela, Orissa 

Synthetic Hockey Surface at Railway Stadium, 
Gwalior 

Synthetic Hockey Surface at Shahbad, 
Harvana 

3 

100.00 

100.00 

95.83334 

All Inda RIHBI SpoI1s TDUmIIIITItJI7t 

20 

4 

Grant given to SAIL 

Grants given to Railway 
Spor1a. PlOITIotion Board. 

Grants given to 
Government of Haryana. 

List of T8It1nfBd P/llJIfHB Spo/ffId duling fhtI NtIIiontII Lsvel ComptItIIions lor ths 
last /hIllS ytIIUS i.s. hom 2004-05 10 2006-07 

Name State Game 

2 3 4 

2004-05 

S. Samath Kumar Tamllnadu AthIetic8 

C. Nikhil Chitrarosh Tamilnadu Athletics 

P. Petchiammal Tamilnadu Athletics 

P. Jamit shiry Tamllnadu AthIetic8 

S. Subeshni Tamilnadu Athletics 

Shakuntala Devi Tamilnadu AthletIcs 

A. Mariyappan Tarnllnadu Weight lifting 

B. Gopala Krishna Tamilnadu Athletics 

2OO54S 

B. Faiz Ahamed Khan Tarnilnadu Football 

T. Prabin Raju Tamilnadu Football 

Stegin l. Tamilnacil Football 

R. Santalr Tamilnadu Football 

V. Pram Kumar Tamilnadu Weight Ufting 

K. Manikandan Tamilnadu Weight Ufting 
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2 3 4 

7. K. Balaji Tamilnadu Weight lifting 

8. S. Chandra Sekh8l8n Tamilnadu Weight Lifting 

9. J. Narajhiman Tamilnadu Weight Lifting 

10. R. Kalidas Tamilnadu Weight Lifting 

11. Jenifer Tamilnadu Weight Lilting 

12. S. Delphln Rane Tamilnadu Weight Lifting 

13. S. Preeti Tamilnadu Weight Lifting 

14. Antreesa Sindhuja Tamilnadu Weight Lifting 

15. S. Sujitha Tamilnadu Weight Lilting 

16. K. Ayyapan Tamilnadu Weight LHting 

17. S. Thiyagesam Tamilnadu Weight Lifting 

AI/India Rul1ll Sports ToufT18l1Nlnl-2OO6-07 (List 01 7illented PIIlyelS) 

State-Tamilnadu 

SI.No. Name D.O.B. Game 

1. K. Shiva Chidambaram 04.02.91 Athletics 

2. K. Arun Krishnan 13.01.91 Athletics 

3. P. Antony Samy 16.12.91 Kabaddi 

4. T. Rukkumani 24.05.91 Kabaddi 

5. M. Muthupechi 12.06.93 Kabaddi 

6. P. Rajkumar 31.12.91 Volleyball 

7. P. Manikandan 26.03.92 VoUeyball 

8. M. Suresh Kumar 28.09.91 Volleyball 

9. G. Nanthini 08.09.91 Volleyball 

10. M. Prethika 26.02.92 Volleyball 

11. Rajeya Bee 06.08.91 Volleyball 

12. J. Geetha 23.02.91 Volleyball 

13. K. Senthil Kumar 09.11.91 Weightllfting 

14. V. Ganesan 07.05.91 Weightlilting 
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Treatment of AlDs-etfected Children 

*144. SHRI KINJARAPU YERRANNAIDU: Win the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Govemment has launched seven 
state-of-the-art Centres of Excellence for treatment of AIDS 
affected children in the country; 

(b) if so, the details thereof, State-wise and Iocation-
wise; and 

(c) the role of such Centres in the treatment of AIDS-
affected children? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (c) Seven Centres 
of Excellence for treatment of AIDS aflacted children have 
been approved in tertiary level referral hospitals for 
diagnosis, treatment and continuing care of HIV/AIDS 
affected children and to manage complicated cases. They 
are as under: 

1. Regional Institute of Child Health, Chennai, Tamil 
Nadu; 

2. Lokmanya Tdak Municipal Medical College and 
Sion Hospital, Mumbai, Maharashtra; 

3. Jawaharlal Nehru Hospital, IrnphaI, Manipur; 

4. Indira Gandhi Institute of Child Health, BangaIore, 
Karnataka; 

5. Kolkotta Medical College, Koikotta, West Bengal; 

6. Kalawati Saran Children's Hospital, Delhi; 

7. Gandhi Hospital, Hyderabad, Andhra Pradesh. 

The Centres of Excellence will provide technical 
support for developing the capacity of medical offICers 
and other personnel in paediatric HIV clinical management 
and early diagnosis of HIV infection in children; 
management of complicated opportunistic infections in HIV 
infected children and operational research on related 
issues. These Centres are being supported for 
strengthening of infrastructure, equipments, training, 
additional manpower and operational cost under Global 
Fund Round-II and Round-VI. 

/Tl'BnsI8tionJ 

Employment Generation 

·145. SHRI SURAJ SINGH: 
SHRI ABU AYES MONDAL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether rate of growth in employment 
opportunities in the country has not increased 
proportionately upwards aJongwith the rate of increase in 
the growth rate of the Gross Domestic Product (GOP) 
during the last decade; 

(b) if so, the details thereof and the reasons therefor; 
and. 

(c) the measures takenlpropoaad to be taken by the 
Government to generate more employment opportunities 
in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
As per the most recent employment and unemployment 
surveys, the growth in employment increased from 1.25 
per cent per annum during the period 1993-94 to 1999-
2000 (Period I), to 2.62 per cent during the period 1999-
2000 to 2004-05 (Period II). The growth rate in Gross 
Domestic Product during Period I was 6.5 per cent per 
annum and in Period " it was· 6.0 per cent per annum. 

(c) The Approach to the Eleventh Five Year Plan 
proposes creation of 70 minion additional employment 
opportunities - 65 miUion non-agricultural, and 5 minion 
agricultural employment opportunities. Measures are 
envisaged in the 11th Plan to boost employment, in 
particular labour intensive manufacturing sectors such as 
food processing, leather products, footwear, and textiles 
and service sectors such as tourism and construction. 

The National Rural Employment Guarantee Act 2005, 
which assures every rural houaehold at least 100 days 
of manual work at minimum wages, and was initially in 
effect in 200 districts, has now been extended to 330 
districts in 2007-08. Additionally, various employment 
generating schemes such as Swaranjayanti Gram 
Swarozgar Yojana (SGSY), Sampooma Grameen Rozgar 
Yojana (SGRY), Rural Employment Generation Programme 
(AEGP). Prime Minister's Rozgar Yojana (PMRY) and 
Swarna Jayanti Shahri Rozgar Yojana (SJSRY) are being 
implemented. 
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Prlvatlsatlon of Coal Mines 

"146. SHRI ANANT GUDHE: 
SHRIMATI KALPNA RAMESH NARHIRE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether there is any proposal under consideration 
of the Government for privatization of coal mines in the 
country; and 

(b) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) In 
terms 01 the provisions of the Coal Mines (Nationalization) 
Act, 1973, coal blocks can be allotted to private 
companies for captive use only, in specified end uses 
such as generation of power, production of iron and steel, 
cement, syn-gas through gasification and coal liquefaction. 

Funds for Forestry and Wildlife Conservation 

"147. SHRIMATI RUPATAI D. PATIL: 
SHRI ASADUDDIN OWAISI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether large amount of money meant for forestry 
and wildlife conservation has been lying unspent inspite 
of repeated orders of the Supreme Court as reported in 
the Times of India dated May 4, 2007; 

(b) if so, the details thereof including the unspent 
amount and the time since when the said amount 
remained unspent; 

(c) the reasons therefor; and 

(d) the steps taken/proposed to be taken by the 
Government to utilize the funds fully? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) to (cl The Supreme Court of India, vide order dated 
29.10.2002 in WP(C) No. 202 of 1995, directed that the 
Net Present Value (NPV) of the forest land diverted for 
non-forestry purposes with the prior approval of the Central 
Government, shall be paid by user agencies in addition 
to other usual payments for Compensatory Afforestation, 
Conservation and Protection of National Parks/Sanctuaries 
etc. The Court also directed that a body shall be 

constituted for management of the funds received on 
account of diversion of forest land. In compliance of the 
above order, the Ministry 01 Environment and Forests 
issued a notifICation dated 23.04.2004 for constitution of 
the Compensatory Afforestation Fund Management and 
Planning Authority (CAMPA). The process of obtaining 
Cabinet approval to the CAMPA notification is under way. 

Meanwhile, the Hon'ble Supreme Court, on 
05.05.2006, observed that CAMPA had stiil not become 
operational, and constituted an Ad-hoc Body of CAMPA 
in the Ministry of Environment and Forests for transfer of 
all the funds lying un utilized with the StatelUnion Territory 
Governments. 

So far, an amount of about Rs. 5,400 crore has 
been received by the Ad-hoc body of CAMPA from various 
States/Union Territories towards Compensatory 
Afforestation. Net Present Value (NPV), Protection and 
Conservation of National Parks/Sanctuaries, etc. No funds 
have been released from the ad-hoc CAMPA to the 
States, so far. 

(d) The funds deposited in ad-hoc CAMPA are meant 
for utilization for protection and conservation of forests 
and wUdlife, etc. as directed by the Hon'ble Supreme 
Court of India. These funds shall be utilized after obtaining 
the Cabinet approval to the CAMPA Notification. 

Funds for Eradication of Leprosy 

"148. SHRI RASHEED MASOOD: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state.: 

(a) whether the funds allocated by the Union 
Government to States for eradication of leprosy have not 
been fully utilized by some State Governments; 

(b) if so, the details thereof and the reasons therefor, 
State-wise; and 

(c) the action taken by the Union Government in this 
regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (c) During the year 
2006-07, funds were sanctioned to States according to 
the annual action plans submitted by them. Statewise 
funds allocated by Union Govemment and utilized by 
States during 2006-07 are given in the enclosed 
statement. 
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Funds have been released to state heaJth societies 
for immediate release to district health societies for 
implementation of plan activities. States have been advised 
to monitor the implementation of actiIIiIies and expendilure 
on quarterly basis under the programme. Union 

Government has been regularty foHowing up the matter 
with the State Government. Recently in July 2007, a 
conference of the State Health Secretaries was organized 
by the Health Ministry to discuss this Issue also. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

.19. 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

(Jammu Div) 

(Kashmir Oiv) 

Jhari<hand 

Karnataka 

Kerata 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Statement 

National LepIDSY Eradication PtrJgl1l/TlfTl6 

FIfNlnCis/ PmgnIss 01 Ststes during 2006-07 

0priIg BaiII1C8 ReIeasa 
as on 1.4.2006 made 

cUilg 2Q06.07 

3 4 

56.26 

12.n 

29.52 

250.6 

21.32 

1.73 

41.21 

29.79 

16.12 

8.93 

9.66 

80.59 

86.43 

78.64 

301.9 

73.17 

15.33 

6.97 

9.04 

138.86 

51.9 

71.28 

o 
110.01 

2.83 

87.54 

47.86 

60.69 

18.74 

13.52 

47.07 

51.25 

54.26 

o 
205.34 

21.37 

17.35 

32.38 

Tolal I\IIds 
aIocIIed cUilg 

2006-07 
(3+4) 

5 

195.12 

64.67 

100.8 

250.6 

131.33 

4.56 

128.75 

n.45 

76.81 

27.67 

23.18 

127.66 

137.88 

132.9 

301.9 

278.51 

36.7 

24.32 

41.42 

liIspenI fin! 
I8pOI8I by 
Slate as on 

31.3.2007 

6 

70.62 

0.45 

33.29 

213.79 

30 

0.2 

24.32 

42.15 

32.93 

6.58 

13.29 

62.89 

27.89 

70.93 

118.6 

70.38 

0.5 

5.84 

11.85 

7 

124.5 

64.22 

67.51 

36.81 

101.33 

4.36 

104.43 

35.3 

43.88 

21.09 

9.89 

64.n 
109.79 

61.97 

183.3 

208.13 

36.2 

18.48 

29.57 

(In Lakhs) 

8 

63.81 

99.30 

66.97 

14.69 

n.16 

95.61 

81.11 

45.58 

57.13 

76.22 

42.67 

50.74 

79.74 

46.63 

60.72 

74.73 

98.64 

75.99 

71.39 
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2 3 

20. Nagaland 0.37 

21. Orissa 161.28 

22. Punjab 34.92 

23. Rajasthan 38.82 

24. Sikkim 3.35 

25. Tamil Nadu 49.87 

26. Tripura 13.39 

27. Uttar Pradesh 198.05 

28. Uttaranchal 48.48 

29. west Bengal 41.71 

30. Andaman and Nieobar Islands 14.25 

31. Chandigarh 3.83 

32. Dadra and Nagar Haveli 4.47 

33. Daman and Diu 5.1 

34. Delhi 16.8 

35. Lakshadweep 9.42 

36. Pondicherry 2. n 

Total 1n6.86 

Diseases Caused by lodleed Salt 

"149. PROF. PREM KUMAR DHUMAL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether consumption of iodisedsalt is causing 
many diseases in the country; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to check it? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) No, Sir. Iodine 
is an essential micronutrient where daily requirement is 

4 5 

40.29 40.66 

28.09 189.37 

41.06 75.98 

89.51 128.33 

19.24 22.59 

145.83 195.7 

6.83 20.22 

317.16 515.21 

29.76 78.24 

192.4 234.11 

o 14.25 

3 6.83 

2.75 7.22 

o 5.1 

44.81 61.61 

o 9.42 

7.24 10.01 

2000.0~ 3n6.88 

6 

0.76 

63.43 

45.97 

49.38 

2.06 

85.96 

9.14 

169.52 

29.32 

90.1 

11.72 

1.82 

0.59 

2.27 

12.96 

9.1 

0.86 

1421.46 

7 

39.9 

125.94 

30.01 

78.95 

20.53 

109.74 

11.08 

345.69 

48.92 

144.01 

2.53 

5.01 

6,63 

2.83 

48.65 

0.32 

9.15 

2355.42 

8 

98.13 

66.50 

39.50 

61.52 

90.88 

56,08 

54.80 

67.10 

62.53 

61.51 

17.75 

73.35 

91.83 

55.49 

78.96 

3.40 

91.41 

62.36 

100-150 micrograms for normal human growth and 
development. The quantity of iodine available through 
iodised salt is absolutely safe and does not cause any 
diseases but prevents spectrum of diseases known as 
'Iodine DefICienCy Disorders' most of which are irreversible 
and permanent in nature. 

(c) Does not arise. 

Polluting Industries 

·150. DR. RAMKRISHNA KUSMARIA: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of industries inspected by the Central 
Pollution Control Soard (CPCB) under the Environment 
Vigilance Scheme during the last three years; 
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(b) the number of industries found to be violating 
pollution control norms alongwith the details of their 
offences; 

(cl whether the CPCB has given any directions to 
close down such industries; and 

(d) if so, the details thereof alongwith the status of 
such industries as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAJN 
MEENA): (a) The Central Pollution Control Board (CPCB), 
has been conducting inspections to ensure compliance 
by industrial units to various pollution control norms. The 
number of inspections of industrial units carried out by 
the CPCB were 76 in the year 2005, 203 in the year 
2006 and 48 in 2007 (as on date). 

(b) Based on the inspections carried out, 65 industrial 
units in 2005, 107 industrial units in 2006 and 15 industrial 
units in 2007 (as on date), have been identified by the 
CPCB to be violating the pollution control norms. 

(c) and (d) The CPCB has issued directions under 
Section 5 of the Environmental (Protection) Act, 1986 for 
closure of 2 industrial units in 2005, 63 industrial units in 
2006 and 11 industrial units in 2007 (as on date). 

The CPCB also issued directions under Section 18 
(1) (b) of the Water (Prevention and Control of Pollution) 
Act, 1974 and the Air (Prevention and Control of PoHution) 
Act, 1981 to the concemed State Pollution Control Boards 
(SPCBs) for closure of 1 industrial unit in 2005, 1 unit in 
2006 and 6 units in 2007 till installation and satisfactory 
operation of requisite pollution control system. in order to 
meet the prescribed norms. 

The CPCB. through the concerned SPcBs, regularly 
monitors the compliance of directions issued to industrial 
units for controlling pollution. The industrial units against 
which the directions were issued have been either closed 
down or have upgraded the pollution control system as 
per directions issued. 

Spurious Drugs 

'151. SHRI RAGHURAJ SINGH SHAKYA: 
SHRt SURESH PRABHAKAR PRABHU: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to slate: 

(a) whether as per the findings of the Indian Medical 
Association (IMA). 35 per cent of the drugs sold in "idie 
are fake and anti-malarials are the most commonly pirated 
drugs as reported in the Hindustan TifT1l1S dated July 24. 
2007; 

(b) if so, the details thereof; 

(c) whether spurious drugs. injections, syrups etc. of 
reputed companies are being manufactured by others and 
marketed in large quantities in the country; 

(d) if so, the details thereof; 

(e) the details of the quantity of spurious drugs seized 
in the raids conducted by various Investigating agencies 
during the last 3 years and the current year. till date. 
State-wise and year-wise; 

(f) the number of persons arrested for marketing! 
manufacturing of spurious drugs during the said period, 
State-wise and year-wise; and 

(g) the concrete steps taken/proposed to be taken 
by the Govemment to check the menace of spurious 
drugs in the country? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (g) A report had 
appeared in the Mint dated 24th July. 2007 (a publication 
of Hindustan TImes) stating that Deihl Medical Association 
(DMA) had found that 4 of the 53 drugs samples collected 
from Bhagirath Place are genuine. However. DMA on 
enquiry have confirmed that they have not done any 
survey in Bhagirath Place during 2004. There are no 
reports of IMA to show that 35% of drugs sold in India 
are fake & pirated. 

There are some cases reported of spurious/not of 
standard quality drugs being marketed in the country. 
However. whenever such cases come to light, raids are 
carried out by the State Drugs Control Department with 
the help of police to apprehend the culprit. 

Data pertaining to 2004-05. 2005-06 and 2006-07 is 
given in the enclosed statement. The current year data 
till dSte is being collected from the States. 

Recently, allegedly counterfeitlfake medicines were 
recovered by the U.P. Drugs Control along with Police 
from some parts of U.P. like Muzzafamagar, Ghaziabad. 
Meerut, Agra. Modinagar, etc. Similarly, in BoIangit district 
in Orissa fake medicines were detected. 
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The following measures have been taken by 
government to check availability of spurious drugs in the 
country: 

A bill has been introduced in this session of 
Parliament providing for the creation for a Central Drugs 
Authority for strengthening the regulatory framework and 
to have uniform control over the manufacturers of the 
Drugs. 

Another bill is already introduced in Parliament to 
provide stricter penalties, provision for special courts for 
speedy trail of drug related offences, compounding 
offences authorizing the Police also to file prosecution for 
drugs related offences and making all such offences 
cognizable and non-bailable. The bill is expected to be 

taken up for consideration and passing during the current 
session of Parliament. 

Schedule M of the Drugs and Cosmetics Act, 1940, 
has been amended to make it at par with intemational 
standards and it has been made mandatory for the 
manufacture of drug for better quality of the products 
manufactured by them. 

Detailed guidelines have been issued to the State 
Govemment to undertake focused surveillance over 
possible movement of spurious drugs. 

Specific training programmes for regulatory officials 
of state governments on the logistics of intelligence work, 
prosecutions etc. have been conducted. 

Statement 

No. 01 samples tested, no. 01 samples declared not 01 standan:l quality, no. 01 samples decItIlfId spudous, ffl\ 01 
prosecution l8unchsd and no. 01 C8S8S decided duting 20()1-2005 as per the IBBd back available from the StiiIes 

s. No. StateslUTs 

2 

1. Anclaman and Nicobar Islands 

2. Andhra Pradesh 

3. Arunachal Pradesh 

4. Assam 

5. Bihar 

6. Chandigarh 

7. Chhattisgarh 

8. Dadra and Nagar Haveli 

9. Daman and Diu 

10. Delhi 

No. of 
samples 
tested 

3 

Nil 

4893 

219 

433 

1097 

226 

NA 

6 

51 

1109 

No. of 
samples 
declared 
not of 

standard 
quality 

4 

Nil 

112 

2 

31 

Nil 

6 

NA 

Nil 

3 

53 

No. of No. of No. of No of 
samples prosecution cases Persons 
declared launched decided arrested 
spurious 

5 6 7 8 

Nil Nil Nil Nil 

5 73 29 Nil 

Nil Nil Nil Nil 

Nil Nil Nil Nil 

Nil 118 Nil Nil 

Nil Nil Nil Nil 

NA NA NA NA 

Nil Nil NH Nil 

Nil Nil Nil Nil 

3 3 Nil Nil 
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2 3 4 5 6 7 8 

11. Goa 172 24 Nil Nil Nil Nil 

12. Gujarat 3810 673 4 14 3 NO 

13. Haryana 3023 159 14 22 Nil 

14. Himachal Pradesh 834 6 2 2 

15. Jammu and Kaehmir 664 40 Nil NIl Nil Nil 

16. Jharkhand 330 5 NIl 3 Nil 4 

17. Kamataka 3670 205 8 9 Nil 

18. KeraIa 4716 496 Nil NO 

19. l.akshadweep NA NA NA NA NA NA 

20. MaIIlya Pradesh 5662 168 23 34 4 NIl 

21. Maharashtra 5386 532 2 11 17 NH 

22. Manipur NA NA NA NA NA NA 

23. Meghalaya 204 16 Nil Nil Nil Nil 

24. Mizoram 25 4 NIl Nil Nil NO 

25. NagaIand 71 NIl NU Nil Nil NO 

26. Orissa 1916 165 2 Nil 

27. Pondicheny 19 Nil Nil Nil Nil Nil 

28. Punjab 2140 216 13 6 NY 

29. Rajas1han 897 112 7 28 24 Nil 

30. Sikkim 14 NIl Nil NU Nil NO 

31. Tamil Nadu 4793 420 47 33 NO Nil 

32. Tripura 467 4 Nil Nil Nil Nil 

33. Uttar Pradesh 986 156 7 3 2 8 

34. Utlaranchal 45 3 Nil 11 NO 

35. West BengaJ 1409 84 20 6 9 

TOTAl 49287 3695 . 144 370 105 23 
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No. of Samples Tested, No. 01 SampItis DscI8rsd not 01 Standatrl 0ua5ty. No. 01 Samp/t1s Declared Spurious, No. 01 f'ros8CtIIion 

LatmChtKJ IIt1d no. 01 Casss DtIcidsd during 2005-20{J6 8$ per /I1e Fsed BlIck Availllble from Ih6 SlBItIS 

51. No. StateslUTs No. of No. of No. of No. of No. of No of 
samples samples samples prosecution cases Persons 
tested declared declared launched decided arrested 

not of spurious 
standard 
quality 

2 3 4 5 6 7 8 

1. Andaman and Nicobar Islands Nil Nil Nil Nil Nil 

2. Andhra Pradesh 4502 56 11 33 40 Nil 

3. Arunachal Pradesh 300 2 0 0 0 

4. Assam 416 23 Nil Nil Nil 

5. Bihar NA NA NA NA NA 

6. Chandigam 2073 185 8 2 Acquitted 

7. Chhattisgam NA NA NA NA NA 

8. Dadra and Nagar Haveli 27 Nil Nil Nil Nil Nil 

9. Daman and Diu 60 3 2 2 Nil Nil 

10. Delhi 829 29 5 2 

11. Goa 172 24 Nil 

12. Gujarat NA NA NA NA NA 

13. Gangtok 12 Nil Nil Nil Nil 

14. Haryana 1974 129 3 32 13 3 

15. Himachal Pradesh NA NA NA NA NA 

16. Jammu and Kashmir NA NA NA NA NA 

17. Jharkhand NA NA NA NA NA 

18. Kamataka 2942 219 13 4 All under trial 

4085 157 Nil Nil 
19. Kerala 

20. Lakshadweep NA NA NA NA NA 

21. Madhya Pradesh 3200 124 4 2 

22. Maharashtra 6210 723 14 175 26 12 

23. Manipur NA NA NA NA NA 
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2 3 4 5 6 7 8 

24. Meg\alaya 68 0 0 0 0 

25. Mizoram* 20 Nil 198 Nil 

26. Mumbai 1110 27 2 NA NA 

27. Nagaland NA NA NA NA NA 

28. Orissa 1209 165 6 NA Nil 

29. PoIIdicheny 29 3 4 Nil 

30. PWljab 2073 185 8 2 Nil 

31. RajasIhan 1246 153 8 3 2 

32. SiIddm 20 0 0 0 0 Nil 

33. TamI Nadu 3457 262 9 14 NIl Nil 

34. Tripura 569 2 Nil Nil NY Nil 

35. Uttar Pradesh NA NA NA NA NA 

36. UIIaranchaI NA NA NA NA NA 

37. West Bengal 882 96 2 16 8 

TOTAL 36034 2470 95 472 83 18 

*The period is from 1.12005 to 4.52006. 

No. 01 Samp/tIs TssItJd, No. of Samp/tIs Osc/arsd not 01 SIIlndani CIU8IiIy, No. of SampItJs DBcI8rsd Spurious, No. 01 ProsSCtJlion 
Uunt:htId IlIId No. of C8S8S·DtIcidBd during 2006-20078S ptIf the FHd BIlek AVIII18bIB !rrJm. IhtI SIBttJs 

S. No. StatesllJTs No. of No. of No. of No. of No. of No of 
samples samples samples prosecution cases Persons 
tested declared declared launched decided arrested 

not of spurious 
standard 
quality 

2 3 4 5 6 7 8 

1. Andaman and Nicobar Islands NO Nil Nil Nil NU 

2. Ancttra Pradesh 2350 33 9 21 64 Nil 

3. Arunachal Pradesh 300 2 0 0 0 

4. Assam 416 23 Nil Nil Nil 

5. Bihar NA NA NA NA NA 

6. Chandigarh 2473 105 5 10 6 Nil 
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2 3 4 5 6 7 8 

7. Chhattisgarh NA NA NA NA NA 

8. Dadra and Nagar Haveli 41 NH Nil Nil Nil Nil 

9. Daman and Diu 35 2 Nil Nil Nil Nil 

10. Delhi 829 29 5 2 

11. Goa 42 8 NH 

12. Gujerat NA NA NA NA NA 

13. Gangtok 22 Nil Nil Nil 

14. Haryana 1217 61 2 24 13 

15. Himachal Pradesh NA NA NA NA NA 

16. Jammu and Kashmir NA NA NA NA NA 

17. Jharkhand NA NA NA NA NA 

18. Kamataka 2110 211 Nil 5 All under trial 

19. Kerala 3414 187 Nfl Nil Nil 

20. lakshadweep NA NA NA NA NA 

21. Madhya Pradesh 3200 124 4 2 

22. Maharashtra 6210 723 14 175 26 12 

23. Manipur NA NA NA NA NA 

24. Meghalaya 68 0 0 0 0 

25. Mizoram' 20 Nil 198 NH 

26. Mumbai 1110 27 2 NA NA 

27. Nagaland NA NA NA NA NA 

28. Orissa 1209 165 6 NA Nil 

29. Pondicherry 29 3 4 Nil 

30. Punjab 2073 185 8 2 Nil 

31. Rajasthan 1621 120 Nil 

32. Sikkim 20 0 0 0 0 Nil 

33. Tamilnadu 3255 213 2 11 2 Nil 

34. Tripura 449 5 Nil Nil Nil Nil 

35. Uttar Pradesh NA NA NA NA NA 

36. Uttaranchal NA NA NA NA NA 

37. West Bengal 882 96 2 16 8 

TOTAL 32264 2223 59 454 115 13 
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Infant MortalHy Rate 

"152. SHRI KIREN RIJIJU: 
SHRI DHARMENDRA PRADHAN: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the infant mortality rate is constantly 
increasing in the country; 

(b) if so, the State-wise details of infant mortaHty 
rate for the last three years; 

(c) the reasons for the said increase; 

(d) whether the Government has drawn up any plan 
to curb this rate; and 

(e) if so, the details and the outcome thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (e) No, Sir. The 
Infant Mortality Rate is decreasing in the country. The 
State-wise details of infant mortality for the last five years 
are given in the enclosed statement. On perusal, there 
has been a decline in Infant Mortality for the country as 
wen as in all the major States of the country. 

Major measures undertaken to get over the problem 
of infant mortality are implementation of the Integrated 
Management of Neonatal and Childhood lloesses (IMNCI) 
strategy, which adopts a holistic approach to the 
management of the commonest causes of neonatal and 
childhood mortality - sepsis, acute respiratory infections, 
diarrhoea, measles and malaria, all compounded by 
malnutrition. IMNCI shall be .implemented throughout the 

country in a phased manner. At the current point in time, 
154 districts from all across the country have initiated 
IMNCI implementation. 

In those districts where IMNCI is not being 
implemented as yet, the verticaJ interventions for newborn 
and child health shall continue to be implemented as 
under the first phase of the Reproductive and Child Health 
programme. These are the programmes to control deaths 
due to pneumonia as also due to diarrhoea, nutrition 
counselling and micronutrient supplementation with iron 
folic acid and Vltarnin A. 

All the other interventions are being delivered 
uniformly all over the country. Immunization of children is 
one of the key interventions for protection of children 
from life threatening conditions which are preventable. 
Under the Immunization programme, Government of India 
is providing vaccination to preventable six vaccine 
preventable diseases, i.e Tuberculosis, DipIheria, Pertussis, 
Tetanus, Polio and Measles. In addition, thrust is being 
given an over the country to ensure institutional deliveries 
and train health personnel on essential newborn care so 
that skilled attendance at birth is available and all 
newborns receive specialized care. Efforts to deliver new 
born care, both facility based as well as home based, 
are being made. Micronutrient supplementation with 
Vitamin A, Iron Folic Acid and Zinc are being made. 
Infant and Young Child Nutrition are being streased. 
Immunisation is one of the thrust areas of the ongoing 
Reproductive & ChHd Health Programme. The National 
Rural Health Mission, launched in April, 2005, for a period 
of 7 years (2005 to 2012) is an overarching intervention 
with a holistic approach and has envisaged reduction in 
Infant Mortality Rate to 30 per thousand live births by 
2012 as one of the prime goals to be achieved. 

StlItement 

Infant MorfJ!IJity Rates 

India And Mlijor St6111s.' 2000 To 2005 

SI.No. IncftalStates 2000 2001 2002 2003 2004 2005 
Total Total Total Total Total Total 

2 3 4 5 6 7 8 

India 68 66 63 60 58 58 

1. Andhra Pradesh 65 66 62 59 59 57 

2. Assam 75 74 70 67 66 68 
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2 3 

3. Bihar 62 

4. Chhattisgartl 

5. Delhi 

6. Gujarat 62 

7. Haryana 67 

8. Himachal Pradesh 51 

9. Jammu and Kashmir 

10. Jharkhand 

11. Kamataka 57 

12. Kerala 14 

13. Madhya Pradesh 87 

14. Maharashtra 48 

15. Orissa 95 

16. Punjab 52 

17. Rajasthan 79 

18. Tamil Nadu 51 

19. Uttar Pradesh 83 

20. West Bengal 51 

Setting up of Nyaya PancbIIy8 

*153. SHRI SANTOSH GANGWAR: Will the Minister 
of PANCHAYATI RAJ be pleased to state: 

(a) whether the Union Government is contemplating 
to set up Nyaya Panchayats with a view to strengthening 
the Panchayats by giving them judicial powers; 

(b) if so, the details thereof including the ambit of 
their jurisdiction; and 

(c) if not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ, MIN!STER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION SHRI 
MAN I SHANKAR AIYAR): (a) to (c) Govemment have 

4 

62 

60 

66 

43 

58 

11 

86 

45 

91 

52 

80 

49 

83 

51 

5 6 

61 60 

60 57 

62 59 

61 42 

55 52 

10 11 

85 82 

45 42 

87 83 

51 49 

78 75 

44 43 

80 76 

49 46 

7 

61 

60 

32 

53 

61 

51 

49 

49 

49 

12 

79 

36 

77 

45 

67 

41 

72 

40 

8 

61 

63 

35 

54 

60 

49 

50 

50 

50 

14 

76 

36 

75 

44 

68 

37 

73 

38 

under consideration a proposal to introduce a Bill on 
Nyaya Panchayats to provide an altemative 'ONm of 
dispute resolution at the grassroots level with community 
Involvement through mediation conciliation and 
compromise. A Committee has been constituted to draft 
the proposed Bill on Nyaya Panchayats, under the 
Chairpersonship of the eminent jUrist, Prof. Upendra Baxi. 
The draft BHI aims at complementing the BiH on Gram 
Nyayalayas being piloted through ParUarnent by the 
Hon'ble Minister of Law and Justice. 

Production of CokIng Coal and Non-coIdng Coal 

*154. SHRI RAMDAS ATHAWALE: 
SHRI BHUVANESHWAR PRASAD MEHTA: 

Will the PRIME MINISTER be pleased to state: 
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(a) the quantum of coking coal and non-<:oking coal 
produced and utilized in the country separately; 

(b) whether a new technique is being developed to 
reduce the content of ash and sulphur in the indigenously 
produced coal; 

(c) if so, the details thereof; 

(d) the companies from which coking coal is being 

Coking Coal 

procured by the public sector undertakings of the country; 
and 

(e) the total quantum of coking and non-coklng coal 
imported in the country during the last three years, 
country-wise and year-wise? 

THE MIN1STER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) The quantum 
of coking coal and non-coking coal produced and utilized 
in the country during the last three years is given below:-

(In Million Tonnes) 

Non-Coking Coal 

Year Production Utilised (including Imports)# Production Utilised (Including imports)# 

2004-05 30.224 47.673 352.391 376.879 

2005-06 31.511 47.428 375.528 386.745 

2006-07(Prov.) 32.188 47.586* 398.662 409.781* 

• Imports upto Feb. 2007. 

• Figures of utilization have been arrived at by adding despatches of domestic coal for 1ha year adding to i~. 

(b) and (c) Most of the coal produced in the country 
contains higher ash but low sulphur compared to the 
coal available in the intemational market. With a view to 
improve the quality of coal by reducing the ash content, 
the coal is washed using various technologies. Since the 
sulphur content is considerably low in Indian coal, no 
special technology is used to reduce the sulphur content. 
However. only in case of Assam Coalfield. the sulphur 
content is higher where production is inaignificant as 
compared to total domestic production. 

2OO4-ai 

CcIIq Coal Non-Cdq Coal 

2 3 

Argentina 0.024 

Australia 14.044 0.309 

Canada 0.048 

China 0.877 1.590 

(d) Coking coal is being procured from Eastem 
CoaHields Ltd.(ECl), Sharat Coking Coal ltd.(SCCl), 
Central CoaIfI8lds Ltd.(CCL), Westem CoaHields ltd.(WCl) 
and South-Eastem Coalfields Ud.(SECL) by the public 
sector undertaking of the country. 

(e) Details of country-wise and year-wise total quantity 
of coking and non-coking coal imported in the country 
during the last three years Is given belOW:-

(In Million Tonnes) 

2OI)S.(I 200H7( ., Feb.. 07) 

CcIIq Coal Non-CoIdng Coal 

4 5 6 7 

13.973 0.392 13.575 0.514 

0.043 

0.906 2.175 0.545 3.470 
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2 3 

Indonesia 0.214 9207 

New Zealand 0.437 

Russia 0.189 0.021 
, 

South Africa 0.083 0.473 

Switzerland 0.014 0.006 

USA 0.n1 0.002 

Vietnam 0.007 0.203 

Other 0.217 0.214 

Total 16.925 12.025 

/En9ishj 

Norm for one ChUd per Family 

*155. SHRI P.C. GADOIGOUDAR: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to propagate 
the norm of one child per family on the lines of China; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (c) No, Sir. There 
is no proposal to propagate one-child norm in the country 
on the lines of China. China's Family WeHare Programme 
has been developed in a single party environment and 
not a multi-party democratic system like India. The China 
adopted one child norm using various disincentives! 
incentives, which were coercive in nature. Such measures 
cannot be adopted in India being detrimental to the 
society. On the other hand, India follows a developmental 
approach emphasizing on strengthening the services and 
meeting the unmet needs. 

The Family WeNare Programme in India is voluntary 
in nature, which enables a couple to adopt the family 
planning methods, -Dest suited to them according to their 
choice, without any compulsion. The success of Family 
WeHare Programme in some States like Kerala, Goa, 
Tamil Nadu, Nagaland, Andhra Pradesh, etc. has shown 

4 5 6 7 

0.319 15.739 0.137 16.174 

0.606 0.661 

0.045 0.050 

0.021 3.223 0.216 1.539 

1.022 0.597 0.035 

0.120 0.259 

0.044 0.005 0.001 

16.892 21.693 15.780 22.042 

that coercion is not required for achieving population 
stabilization. 

National River Conservation Plan 

*156. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether there is any proposal to revamp the 
Rs. 5,000 crore National River Conservation Plan; 

(b) if so, the details of the strategy adopted by the 
Govemment to revamp National River Conservation Plan 
and the reasons therefor, 

(c) whether there is lack of coordination among 
different departments and States working on the 
programmes; and 

(d) if so, the steps taken by the Union Govemment 
for establishing coordination among different departments 
and the States working on the conservation programmes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI IfAMe NARAIN 
MEENA): (a) and (b) Conservation of rivers is a dynamic 
activity with the ever increasing pollution load due to 
increase in population. Review of the strategies of 
conservation policy and identification of additional towns 
and rivers is a continuous process. Water being a Slate 
subject, it is the responsibility of State Govemments to 
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create proper sewerage infrastructure to prevent pollution 
from entering the rivers. Central Government is only 
supplementing the efforts of the State Governments by 
providing one time grant for capital works for identifl9d 
polluted stretches. 

(c) and (d) Th& pollution abatement works are 
implemented through Implementing Agencies nominated 
by the State Governments for the purpose. A multi-tier 
monitoring mechanism at the Centre and State level 
reviews the policy issues, funding pattern and progress 
of works from time to time. The States have been advised 
to ensure coordination among various Departments! 
agencies at the implementation level through holding 
regular meetings by Principal Secretary/chief Secretary 
and to sort out inter-sectoral is&ues like acquisition of 
land, power supply mobilization of resources among 
others. 

Clinical Trials of Stem Cell Therapy 

*157. SHRIMATI JHANSI LAKSHMI BOTCHA: Win 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Government proposes to promote 
clinical trials of stem cell therapy in the country; 

(b) if so, the details thereof; 

(c) the budget earmarked to fund the project; and 

(d) the steps takenlbeing taken to diversify the 
research in this field? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (d) Research into 
Stem Cell Therapy is being promoted by Indian Council 
of Medical Research (ICMR) under extra-mural funding. 
ICMR and Department of Bia-technology (DBT) have 
developed guidelines for Stem CeH Research in the 
country. The guidelines specify the requirements for 
conducting research, including clinical trials as a part of 
such research, in stem cell use. 'Clinical trials are 
regulated by the Office of the Drugs Controller General 
of India as per the provisions of Drugs & Cosmetics Act 
and Rules. 

ICMR has so far allocated budget of Rs. 50.00 Iakhs 
for nine research projects in stem cell. ICMRhas included 
diversification of research in this field in their agenda for 
the Council. 

Use of Druga Discarded World-wide 

*158. SHRI C.K. CHANDRAPPAN: 
SHRI NIKHIL KUMAR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether drugs like Anaigin, Cisapride, NimusaHde, 
Droperol, Furoxone, Helmazan etc. Which have been 
discarded allover the world due to serious side effects 
are among the best seUers in India; and 

(b) if so, the details thereof and Government's 
reaction thereto? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) The stated 
drugs like Analgin, Cisapride, Nimesulide, Droperol, 
Furoxone, Helmazan (Helmizin) are not discarded 
worldwide due to serious side effects. These drugs are 
available in many countries including India. 

Illegal FoetIcides 

*159. SHRIMATI P. SATHEEDEVI: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment is aware of the fact that 
the number of foeticldes, both male and female, were 
widely carried out illegally in Nursing Homes and clinics 
in the country without proper licence; 

(b) H so, the details thereof; and 

(c) the steps taken to prevent this practice? 

THE MtNlSTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) Aa on 
01.08.2007, there are 31332 units conducting ultrasound 
tests registered under the Pre-Conception and Pre-Natal 
Diagnostic Techniques Act (PC&PNDT Act). The number 
of ongoing Court cases Wlder the Act are 402, out of 
which 81 cases relate to determination and disclosure of 
sex of the foetus, in the States of Bihar (3), Haryana 
(18), Kamataka (1), Madhya Pradesh (2), Maharashtra 
(13); Punjab (17), Tamil Nadu (1), Uttarakhand (2) and 
Delhi (4). 140 cases have been filed as on 01.08.2007 
for non-registration of the oIinics under the PC&PNDT 
Act in the States of Andhra Pradesh (8), Bihar (6), Goa 
(1), Gujarat (3), Haryana (2), Himachal Pradesh (1), 
Kamataka (8), Madhya Pradesh (2), Maharashtra (16), 
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Punjab (11), Tamil Nadu (22), Uttar Pradesh (17), West 
Bengal (8) and Delhi (35). 

(c) The steps taken to prevent the practice of female 
foeticide include strengthening the implementation of the 
Act in the country by constituting National Support and 
Monitoring Cell (NSMC); National Inspection and 
Monitoring Committee (NIMC) consisting of representatives 
from Ministry of Women and Child Development, National 
Commission for Women, Ministry of Law and NGOs; 
sensitization through Members of Parliament; funding to 
the State under Reproductive and Child Health-II; inclusion 
of the issue under NRHM; sensitizing the judiciary and 
training of judicial personnel; and awareness generation 
activities. 

Review of Coastal Regulations .. 
*160. SHRI SANAT KUMAR MANDAL: 

SHRI M.P. VEERENDRA KUMAR: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment has taken any initiatives 
to review the coastal regulations; 

(b) if so, the details thereof; and 

(c) the extent to which these regulations are etepeCted 
to safeguard the coastal regions of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

(b) The Ministry of Environment and Forests had 
constituted an Expert Committee under the Chairmanship 
of Prof. M.S. Swaminathan in July, 2004, to review and 
make recommendations with regard to implementation and 
amendments if necessary, of Coastal Regulation Zone 
Notification, 1991. The Expert Committee submitted its 
report alongwith the recommendations, which were 
accepted by the Ministry of Environment and Forests in 
April, 2005. The major recommendations include:-

(i) Implementation of Integrated Coastal Zone 
Management Plan rather than a uniform 

regulatory approach. 

(iI) Development along. the coastal stretches based 
on the' vulnerability of the coast, taking into 
account the natural and manmade hazards. 

(iii) Inclusion of the ocean zone fOf regulation. 

(Iv) Setting up of Institute for Coastal Zone 
Management to address the policy and legal 
issues. 

(v) Abatement of the pollution of coastal areas and 
marine waters in a time-bound manner. 

(vi) Icentification and mapping of the coastal eco-
sensitive areas such as mangroves, corals, turUe 
breeding areas. 

(vii) Development of coastal bioshield. 

(c) No new regulations have been notified based on 
the recommendations of the Professor M.S. Swami nathan 
Committee. However, pilot studies have been initiated for 
demarcation of vulnerability line along identified coastal 
stretches in line with the recommendations, which would 
inter IIli8, provide for protection of the coastal regions. 

Indian Prisoners of War In Pakistani Jails 

1338. SHRI NAVE EN JINDAL: 
SHRI DHARMENDRA PRADHAN: 
SHRI CHANDRA MANI TRIPATHI: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether a 14-member delegation of the relatives 
of Indian Prisoners of War visited some Pakistani jailS in 
June, 2007; 

(b) if so, the details thereof alongwith the outcome 
of such visit; 

(c) the reaction of the Government thereto; and 

(d) the steps takenllikely to be taken by the 
Government to locate the Indian PoWs in Pak Jails and 
get them released? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (d) A group comprising 
members of the families of missing defence personnel 
visited Pakistan from June 1-14, 2007. They visited 10 
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jails in Pakistan. Indian pri80nera went presented before 
the relatives. The visiting family member8 did. not come 
across missing defence personnel in the ~iIa.they visited. 
However, it was confirmed that one of the missing 
personnel had been killed in action and not taken PrIsoner 
of War. Despite the inconclusive nature of the visit, 
Govemment appreciates the gesture of the Government 
of Pakistan in making this visit possible. The Government 
will continue take up the issue of missing defence 
personnel with the Govemment of Pakistan as it has 
been doing in the past IBI this matter is resolved. 

DIalogue on Sir Creek 

1339. SHRI MILIND DEORA: WiH the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether there had been a 2-day talks on Sir 
Creek under the fourth round of Composite dialogue held 
in Rawalpindi from 17-18 May, 2007; and 

(b) if so, the details thereof and progress made 80 
far in the issue? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): <a) and (b) Yes. The two sIde8 
discussed the delimitation of the maritime boundary as 
well as the delineation of the boundary In the Sir Creek. 
They exchaoged maps/charts showing their respective 
positions on the delineation of the boundary in the Sir 
Creek and delimitation of the maritime boundary. The two 
sides expressed satisfaction at the successful completion 
of the joint survey of Sir Creek and adjoining areas and 
agreed to continue discussions for an amicable settlement 
of the issue. 

Heavy Toll of Wild Ufe on RaIlway TI'IICks 

1340. SHRI M.K. SUBBA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the railway tracks of North Bengal and 
the North East on NE Railways has taken a heavy toll 
of wild life. "including TIQ8I'S. Bison, E\ephama since Its 
upgradation into broadgauge track; 

(b) if so, the number of such animals killed on these 
tracks since conversion, year-wise; and 

(el the steps takenlproposed to be taken to prevent 
such loss of wildlife? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS <SHRI S. REGUPATHy): 
(a) As per the information received from the State 
Governments, occasional kIIIlnga of wild animals have 
been reported on railway tracks through accidents, 
particulat1y in Assam and North Bengal. 

(b) Details are given in the enclosed statement. 

(e) The issue of klUIng of wild animals through railway 
accidents has been brought to the notice of the Railway 
Authorities to regulate the speed of trains. Several 
precautionary measures have also been identified in this 
regard in consultation with the Railway Authorities. West 
Bengal Government haa conducted awareneaa prorammes 
to sensitize the drivers and guards of trains passing 
through the foresta. Further, based on the Instruction from 
the Hon'ble High Court of Kolkata, the Chief Secretary of 
West Bengal has written to the Railway Board to check 
the speed 1imlt8 of trainI puaing through such areas. 

SIJlItImtInt 

SI. No. State Year No of kllUng of 
wild animals 

1 2 3 4 

1. Aaaam 1987 1 

2. Assam 1988 1 

3. Assam 1991 

4. Assam 1992 2 

5. Assam 1994 3 

6. Assam 1995 2 

7. Aaeam 1996 2 

8. Assam 1997 

9. Assam 1998 6 

10. Assam 2000 

11. Assam 2001 7 

12. Assam 2002 3 

13. Assam 2004 4 

14. West Bengal 3 
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2 3 4 

15. Assam 2005 2 

16. Assam 2006 4 

17. West Bengal 2006 7 

16. Assam 2007 3 

19. West Bengal 2007 3 

Total 56 

Quality Planting In HI-tech NUI'MrIu 

1341. SHRIMATI JAYABEN B. THAKKAR: WiD the 
PRIME MINISTER be pleased to state: 

(a) whether Grant-in-aid is being given to Voluntary 
Agencies under the National Afforestation and Eco-
Development Board Scheme to Include production of 
Quality Planting Material (QPM) in hi-tech Nurseries; and 

(b) if so, the total grant released to the Voluntary 
Organisations for the puipose during each of the last 
three years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) No, Sir. Voluntary Organizations have not been granted 
financial assistance for the purpose of production of 
Quality Planting Material (QPM) in Central HI-Tech 
Nurseries in the last three years. The Ministry does not 
provide direct grant to the Voluntary Agencies for the 
establishment of Central Hi-Tech Nurseries under this 
scheme. 

(b) The question does not arise. 

Shand Nlrman YoJ"" 

1342. SHRI M. RAJA MOHAN REDDY: 
SHRI HANS RAJ G. AHIR: 

Will the PRIME MINISTER be pleased to state: 

(a) the component-wise physical progress and 
financial allocation and releases made under the Bharat 
Nirman Programme during 2006-07 and 2007-08 and the 
progress made during the first quarter of 2007-08, State-
wise; 

(b) whether the achievement of the target fixed for 
Bharat Nirman Yojana is comparatively decreasing; 

(c) if 80, the reasons therefor; 

(d) the hurdles noticed for achieving the targets of 
the projects; and 

(e) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): (a) Bharat 
Nirman has six components namely irrigation, rural roads, 
rural water supply, rural hOUsing, rural electrification and 
rural telecom coM8ctivity. The physical and financial 
progress reported under Bharat Nirman during 2006-07 
and 2007-08 (first quarter) are given in the enclosed 
statement. 

(b) to (e) Achievements for rural housing and rural 
telecom are as per the targets. The achievements on 
other components i.e. Irrigation, rural drinking water, rural 
road and rural electrification are being closely monitored 
for meeting the targets set for Bharat Nirman. 

Achievements under various componsnts of Bharal Ninnan for 2006-07 and 2007-oB 

51.No. Slates 2006-07 2OON18 200&-07 2007~ RInI Roads 2OQ6.07 (uplo 3107) RullI Roads 2OO7.QB (14)10 &'2007) 
Irrigdon in lnigalion In Orinkilg DIiiiIg 

OOOhL OOOha. water (No. m water (No. No. m New lJgIadaIian No. 01 New UpgradaIian 
(14110 1rlOOIi) (14lIO ~7) tmbiIaIIons) 01 1labiIaIioM) HaIJiIaIi:1ns Comec1Mty & Renewal HabItations ComedivIty & Renewal 

upIo3lO7 upIo 612007 In Km. rill Km.) rill 1Cm.) (il Km.) 

4 6 7 8 10 11 12 

1. Andhra P1adesh 231.28 5000.00 1585.00 4.00 476.58 2131.79 0.00 40.55 431.80 

2. Arunachal Pradesh 400.00 245.00 3.00 128. 17 0.00 8.00 61.31 0.00 



59 Wn1ten AIJSM9IS 

2 

3. Assam 

4. Bihar 

5. ChhaItisgaItl 

6. Goa 

7. GujaIaI 

8. Haryana 

10. Janmu and Kastvnir 

11. Jhalkhand 

12. KamataIca 

13. KeraIa 

14. MaIIIya Pradesh 

15. MWrashIra 

16. u.lipJr 

17. MepIaya 

18. Mizoram 

19. NagaIInI 

20. 0Iissa 

21. PII1ab 

22.. Rajas\hIIl 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. uaar Pradesh 

27. UIIaranc:tIaI 

28. West Bengal 

AUGUST 22,2007 

3 4 5 6 7 8 I 10 11 12 

NR 2491.00 165.00 804.00 1552.51 0.00 61.00 96.03 0.00 

NR 15430.00 193.00 240.74 585.78 14.00 23.54 0.00 

12.40 8056.00 632.00 2645.37 298.88 205.00 682.77 464.41 

NR 1.00 1.00 .0.00 0.00 0.00 0.00 0.00 0.00 

70.23 2361.00 264.00 473.41 1528.90 48.00 92.73 101.05 

11.41 788.00 172.00 0.00 0.00 1016.76 0.00 0.00 474.98 

1.29 3l1li4.00 492.00 146.00 m KT 1095.71 21.00 190.34 390.18 

0.14 549.00 0.00 18.00 48.59 4.00 0.00 0.00 10.00 

0.00 1982.00 162.00 108.00 308.37 2299.25 34.00 93.95 0.00 

135.33 2886.110 990.0 4.00 11.90 1973.58 0.00 0.00 802.32 

3.47 1505.00 19.00 41.41 0.00 5.00 37.30 0.00 

NR F'1I'8I 13344.00 3981.00 1345.00 3788.51 5756.91 391.00 1336.27 0.00 
QuaIter 

122.48 achieve- 8152.00 133.00 135.00 450.00 3884.00 4.00 655.00 1100.00 
ment 

0.00 would 178.00 0.00 148.81 52.94 0.00 28.80 8.10 
be 

D.35 available 1118.00 79.00 4.00 24.50 0.00 0.00 0.00 0.00 
byDac. 

NR '2IJ07 134.00 0.00 1.00 148.38 0.00 4.00 67.87 0.00 

NR 

30.05 

19.09 

100.01 

NR 

10.54 

1.54 

112.57 

2.79 

NR 

123.00 0.00 21.00 0.00 0.00 0.00 

8425.110 1215.00 322.00 1801.93 970.43 112.00 511.54 342.38 

875.00 45.00 43.00 81.07 1498.10 0.00 0.00 207.43 

7990.00 879.00 1222.00 3939.93 2147.00 467.00 2010.23 1180.50 

138.00 26.00 18.00 324.11 0.00 0.00 40.00 0.00 

7158.00 686.00 0.00 0.00 4825.00 0.00 0.00 0.00 

570.00 53.00 175.80 0.00 0.00 0.81 

10947.00 140.00 979.00 2383.26 16259.90 223.00 859.38 

1896.00 178.00 15.00 105.89 0.00 6.00 57.06 

3039.00 0.00 960.00 1508.14 0.00 131.00 288.88 

0.00 

44.78 

5.30 

6.50 

29. Andaman and Nc:obar I&IIIId& 0.00 31.00 

30. Oadra and NagaI HaveIi 9.00 

31. Oanan and Diu 

60 
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4 7 9 10 11 12 

32. Delhi 

33. l.akshadwaep 

34. PoncflChelTy 0.00 85.00 

35. Chandigarh 

TOTAl 865.36 108978.00 10909.00 TlII!I.OO 21422.85 46129.93 1740.00 6974.16 5567.73 

For irrigation- the achievement for Kamataka, KeraJa. Maharashtra. Orissa, Rajasthan is upto 312007 and for U.P. the achievement is 
upto 12106. 

Achievtlf17tll7ts under vslious compontN1ts lIf1dtH BhtIlllf NitmtUI for 2006-07 & 2007-08 

51.No. Stales 2006-07 200HlII EIecIriIcaIion 2006-07 EIadrificaIian 2007-118 2Q06.01 200HlII 
RlnI Rural (uplo l'2OO7) (uplo 10I8l2007) TeIepIme Telephone 

Housilg Housing No. of No. of BPl No. 01 No. of BPl ConnectiviIy Connamity 
(No. of (No. 01 Vilages Households VIages HouaehoIds No. 01 No. 01 
houses) houses) Vilages Vilages 

(upIO ~7) (uplo 4107) (upID 3107) (uplo 5107) 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 146403.00 0.00 226654.00 0.00 316724.00 190.00 0.00 

2. Arunachal Pradesh 4600.00 0.00 187.00 393 

3. Assam 125441.00 0.00 5117.00 122 

4. Bihar 348693.00 8415.00 2724.00 1386.00 18904.00 0.00 0.00 

5. Chhattisgarh 20818.00 0.00 29.00 41.00 1143.00 10 

6. Goa 1115.00 0.00 

7. Gujarat 65195.00 0.00 10373.00 0.00 9607.00 1144.00 39.00 

8. Haryana 10375.00 0.00 0.00 0.00 992.00 0.00 0 
Yet to be 

9. Himachal Pradesh 3317.00 raported. 572.00 16 

10. Jammu and Kashmir 10667.00 0.00 873.00 23 

11. Jharl<hand 57246.00 0.00 0.00 31.00 0.00 668.00 44 

12. Kamataka 49088.00 0.00 107047.00 0.00 105239.00 0.00 0.00 

13. Kerala 30817.00 0.00 0 

14. Madhya Pradesh 54544.00 0.00 15.00 309.00 4088.00 27 

15. Maharashtra 78427.00 2555.00 92 

16. Manipur 3460.00 0.00 

17. Meghalaya 1475.00 0.00 147.00 70 
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2 3 4 5 6 7 8 9 10 

18. Mizoram 2178.00 

19. Nagaland 6321.00 

20. Orissa 81345.00 0.00 515.00 17 

21. Punjab 8250.00 0.00 0 

22. Rajasthan 33397.00 765.00 9236.00 332.00 95655.00 3996.00 223.00 

23. Sikkim 1554.00 

24. TamilNadu 16760.00 0.00 0 

25. Tripura 10612.00 

26. Uttar Pradesh 164921.00 16620.00 251628.00 1855.00 &0284.00 0.00 0.00 

27. UItaranchaI 17239.00 798.00 21539.00 83.00 154n.oo 1087.00 80.00 

28. West Bengal 128838.00 2108.00 26572.00 728.00 13850.00 0.00 0.00 

29. Andaman and Nicobar Islands 62.00 0.00 0 

30. Dadra and Nagar Haveli 69.00 

31. Daman and Diu 1.00 

32. Delhi 

33. Lakshadweep 88.00 

34. Pondicberry 261.00 

35. Chandigam 

TOTAl 1483577.00 28706.00 655773.00 4459.00 637082.00 22282.00 1156.00 

For Telephone connectivity. Gujarat includes Daman & DIu and D&N- Haveli also; Maharaahtnl figure Includes Goa also. Meghalaya 
figure includes Mizoram and Tripura also; Arunachal figure Includes Nagalancl & ManIpur also. 

Finnacial PIOflMSS undtN various components 01 Bhanlf Nirman lor 2fJ06..07 ,. 2007-1J8 

SINo Stales 2006-07 Irrigation 2007.08 InigIIion 2006-07 DIInIIiIg 2007.08 0rinkiIg WaIIr Rund AaedI Rund AIaIs 2007.08 
uplo 3107 l1l*I07 Wale! uplo 3IfIT uplo ~7 2006-07 (uplo 3t'U7) (uplo &raI07) 

GrIllI ReIaas GnIlI ReIaaes Moc:aIion AaIeas AIIocIIan ....... AIIaIan ....... AIIDcIIIIrI ......... 
CeiIn,) CefI'd (Anici\l8IId) 

2 4 5 6 7 8 9 10 11 12 13 

1. AndIIIa Pradesh 450.00 843.4220 1250.00 80.69 200.84 272.22 322.15 100.00 1SS.<MI 105.00 100.00 

2. Arunachal Pradesh 27.00 27.0000 60.00 0.00 102.99 138.64 114.19 52.00 5422 77.00 0.00 

3 Assam 45.00 30.2685 45.00 13.90 173.69 113.72 304.76 316.00 431.05 456.00 65.00 

4. BIhar 75.00 3.2300 75.00 30.97 185.71 130.07 373.22 332.00 570.50 457.00 138.74 

5. ChhaItisgarh 45.00 10.7050 100.00 30.81 65.49 65.49 111.63 535.00 708.52 690.00 200.00 
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6. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Goa 

Guj8ll1 

Haryana 

Himachat PlIdeIh 

Jammu and Kashmir 

JtwIchand 

Kamataka 

K8IIIa 

Madhya PlIdeIh 

MaharaINIa 

Mar¥pur 

MePlaya 
Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar PIadesh 

UIIaranc:ha1 

WesI Bengal 

SRAVANA 31, 1929 (s.ks) 

3 4 5 6 7 

18.00 1.9100 15.00 18.34 2.53 1.27 3.31 

330.15 121.8885 350.00 182.42 131.82 140.33 250.48 

12.00 3.1700 10.00 60.46 63.13 63.64 

36.00 3.9300 50.00 37.62 97.07 156.21 116.90 

54.00 37.mB 50.00 39.30 263.25 233.15 328.07 

13.50 1.2900 30.00 3.71 72.61 36.31 138.69 

150.00 160.3729 200.00 193.86 195.02 243.36 393.87 

18.00 lfi6468 18.00 0.00 ~ -62.16 62.16 86.56 

300.00 48.3100 550.00 229.12 187.97 197.33 322.77 

360.00 465.5213 350.00 234.80 361.52 361.52 494.63 

135.00 156.3042 110.00 '33.79 16.80 38.71 

4.50 0.7500 4.00 40.13 51.05 44.85 

22.50 14.2354 17.00 5.26 29.20 42.71 . 31.96 

18.00 10.5995 45.00 4.06. 29.98 29.98 33.15 

150.00 133.8846 390.00 113.58 103.32 97.23 269.49 

30.00 25.00 40.98 40.98 77.02. 

120.00 11.6000 125.00 100.26 414.90 314.66 665.25 

4.50 3.3236 4.00 12.29 16.31 13.44 

3.00 3.00 120.57 124.98 203.42 

27.00 22.5131 30.00 36.13 45.78 51.44 

lSO.00 81.8954 140.00 80.94 279.90 283.89 460.72 

54.00 84.7298 200.00 52.57 75.23 83.29 89.30 

15.00 6.7000 15.00 158.06 171.18 359.18 

Andaman and Nicobar I*Ids 

Dadra n Havei 

0.33 

0.06 

0.14 

0.00 

0.04 

0.39 

O.OS 

0.00 

0.00 

0.00 

000 

0.00 

0.00 

0.00 

0.12 

0.38 

0.00 

0.31 

0.00 

0.90 

0.00 

Daman and Diu 

Delhi 

1153.45 735.49 

TOTAL 2667.15 2301.97 4261.00 1492.01 3539.00 4685.88 6500.00 
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10 11 12 13 

5.00 0.00 5.00 0.00 

60.00 117.20 65.00 32.55 

25.00 200.43 30.00 0.00 

82.00 139.90 287.00 40.14 

60.00 

Yat to be 170.00 
reported. 

0.00 115.00 0.00 

56.83 225.00 000 

105.00 45.13 110.00 4.86 

25.00 15.00 30.00 0.00 

760.00 1165.27 890.00 258.05 

140.00 108.85 145.00 100.00 

28.00 

40.00 

0.00 33.00 0.00 

0.00 45.00 0.00 

27.00 27.00 52.00 19.39 

25.00 0.00 30.00 0.00 

427.13 64 1.78 643.00 546.83 

30.00 80.63 35.00 SO.OO 

753.81 1154.06 434.00 576.51 

25.00 36.85 30.00 64.SO 

85.00 20.00 90.00 50.00 

35.00 74.SO 40.00 0.00 

595.19 325.19 675.00 380.36 

95.00 12.79 130.00 78.74 

296.27 123.69 376.00 123.15 

10.00 0.00 

5230.00 6265.08 6210.00 2828.82 

For Drinking water _ Other IncludeS Man & Eval .. M&I Units. Sub-MlssIons, HRDlTrainlng, lEe. MIS Calamity. etc. 
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SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24 

25. 

26. 

27. 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chatlisgarh 

Goa 

Gujarat 

Hal)'ana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhend 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

uttaranchal 

259.39 

10.19 

225.25 

765.66 

40.11 

1.60 

127.21 

17.86 

6.30 

1957 

68.29 

99.94 

55.57 

79.78 

156.43 

8.84 

15.40 

3.28 

10.19 

150.43 

22.09 

63.93 

1.95 

103.85 

19.84 

343.90 

17.24 

AUGUST 22. 2007 

260.89 

10.56 

225.44 

m.fS 
40.11 

1.35 

127.21 

17.63 

6.30 

18.86 

6055 

911.94 

55.57 

79.98 

160.97 

6.82 

7.S1 

2.94 

6.35 

150.43 

15.44 

66.18 

1.95 

103.85 

33.57 

344.45 

17.14 

5 

360.28 

13.95 

308.54 

1063.44 

55.71 

2.22 

176.69 

24.81 

8.75 

27.18 

94.85 

138.81 

n,19 

110.80 

217.27 

12.11 

21.09 

4.50 

1396 

208.93 

SO.68 

88.79 

2.67 

144.25 

27.18 

4n,66 

23.95 

60.05 

1.90 

31.38 

92.84 

8.07 

0.26 

26.72 

4.13 

0.56 

1.78 

14.83 

19.91 

10.74 

17.85 

20.42 

0.52 

0.70 

0.65 

1.98 

33.76 

3.31 

14.80 

0.44 

20.63 

3.n 
56.71 

3.99 
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EIecIIIIicaIicn EiIIcIrIIicatia Tetephone Tetephone 
2006-07 2007.(18 Comec.1Mty ComedMty 

(~l'2OO7) (14*1 4/2007) 2006-07 2007.(18 

7 

94.35 

0.00 

39.22 

470.14 

36.18 

o 
13.36 

12.33 

7.48 

19.59 

285.24 

104.25 

5.13 

104.66 

10.02 

13.53 

0.00 

o 
4.23 

63.67 

o 
87.19 

o 
o 

0.00 

1544.40 

278.28 

8 

160.63 

0.00 

0.00 

108.67 

11.23 

0.00 

12.16 

1.48 

0.00 

0.00 

0.00 

64.13 

0.00 

SO.05 

0.00 

0.00 

7.20 

0.00 

0.26 

52.54 

0.00 

33.76 

0.00 

0.00 

0.00 

17.89 

(14J\O l'2OO7) (~512007) 

9 

0.750 

0.360 

10.660 

0.000 

4.420 

1.620 

0.000 

1.280 

1.570 

0.320 

0.000 

OJXlO 

14.790 

10.020 

0.120 

0.000 

0.000 

9.490 

0.000 . 

0.000 

0.000 

0.000 

10 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

1.05 

0.00 

0.00 

0.94 

0.00 

0.00 

0.00 

0.00 
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2 6 7 10 

28. West Bengal 207.50 207.45 288.21 47.80 160.06 70.56 

29. Andaman and Nicobar Islands 3.29 0.00 4.57 0.00 0,00 0.00 

30. Dadra and Nagar Haveli 0.65 0.00 0.76 000 0.00 0.00 

31. Daman and Diu 0.25 0.00 0.34 0.00 0.00 0.00 

32. Delhi 0.00 0.00 

33. lakshadweep 021 0.21 0.30 0.00 0.00 0.00 

34. Pondicheny 1.64 0.38 2.28 0.00 0.00 0.00 

35. Chandigarh 000 0.00 

Others 0.00 0.00 

TOTAL 2907.53 2907.50 4032.72 SOD.50 3353.31 570.56 65.4000 1.99 

For Rural Electrification - Others includes BPL claims, enabling activities @ 1%. 
For Rural Electrification and Telephone Con~ driven programmes hence, no allocation has been made. 
For Telephone connectivity, Gujarat Includes Daman & Diu and D&N Havel!; Maharashtra figure Includes Goa. 
Meghalaya figure includes Mlzoram and Trlpura; Arunachal figure includes Nagaland & Manlpur State. 

Per capita Income of North Eastern States 

1343. SHRI NARAYAN CHANDRA BORKATAKY: 
Will the PRIME MINISTER be pleased to state: 

(a) the annual per capita income of different North' 
Eastern States in comparison to All India figures; 

(b) the reasons if any for low per capita income of 
the region in comparison to the other States in the 
country; and 

(c) the steps taken by the Govemment to increase 
the per capita income of the North Eastem States? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): <a) A 
statement on percapita NSDP(State income) at 1993-94 
prices for the North Eastem States and Ali India percapita 
NNP as on 21.7.2006 is given below: 

(Rupees) 

States Percapita NSDP(State income) at 1993-94 prices 

2002-03 2003-04 2004-05 

Arunachal Pradesh 9760 10253 10226 

Assam 6254 6466 6721 

Manipur 7446 7532 8015 

Meghalaya 10262 10795 11278 

Nagaland 12292 NA NA 

Sikkim 11367 12026 12637 

Tripura 10261 11136 NA 

All India Percapita NNP 17281 18517 19649 
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Latest Percapita NSDP(State income) for Mizoram Is 
avaHable only at current prices for 2002-03 as given 
below: 

(Rupees) 

State 2002-03 

Mizoram 22207 

All India Percapita NNP 18988 

(b) and (c) Development of North Eastem States have 
been hampered by sensitive geographical location, natural 
calamities, communication bottleneck, political evolution, 
poor physical infrastructure. etc. All these factors have 
adversely affected entrepreneurship development, market 
development, income generation and capital formation in 
the region. 

Balanced regional development has been one of the 
important objectives of National planning. In addition to 
treating North Eastem States under Special Category tor 
liberal plan assistance, 10% mandatory earmartang of 
funds for NER by the central ministries, creation of Non 
Lapsable Central Pool of Resources (NlCPR), funding 
development projects under North Eastem Council and 
setting up of DoNER are the special initiatives for overall 
development of North East and will be pursued in the 
11th Plan period. 

1344. SHRIMATI C.S. SUJATHA: Will the PRIME 
MlNlSTER be pleased to state: 

(a) whether the Government has signed any 
agreement with Japan for development of nuclear energy 
sources; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
No, Sir. 

(b) Does not arise. 

Land Encroachment by Bangladesh 

1345. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Union Government hae received any 
report from the State Government of Assam about Hlegal 
occupation of two kms. of Ita land by Bangladesh; 

(b) if 80, the details thereof; and 

(c) the steps taken by Govemment in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) No. 

(b) and (c) Do not arise. 

CompenNtlon for Rehabilitetlon of VIII ... 

1346. SHRI SHRINIWAS DADASAHEB PATIL: WiD 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Govemment has paicllproposes 
to pay any compensation to the State of Maharaatrtra tor 
rehabilitation of viHages located near the boundary of 
Koyane Wildlife Sanctuary in Paten Tehsil of Satara; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) No, Sir. 

(b) Does not arise. 

Conatructlon of MalIa 

1347. SHRI PRABHUNATH SINGH: WtII the PRIME 
MINISTER be pleased to refer to the reply given to usa 
No. 3683 dated 18.12.2006 regarding construction of malls 
and state: 

(a) whether the information has since been collected; 

(b) if so, the details thereof and action taken thereon; 
and 

(c) if not, the reasons for delay In colJecting the 
information and the time by when the same will be 
collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

(b) Govemment Department/Agencies in NCT of Delhi 
were directed by Delhi Pollution Control CommiHee 
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(OPCC) vide letters dated 30.7.2004.21.3.2005,27.1.2006 
and 27.4.2008 to identify the projects coming under the 
ambit of Environment Impact Assee8ment (EJA) Notification 
dated 07.07.2004 and to take action against the projects 
which have come up without obtaining EnVironmental 
Clearance in violation of said Notification. The OPCC had 
received 11 (eleven) appHcations from shopping mans for 
ConsentiNo Objection Certificate (NOC) under EIA 
Notification 2004. The public hearing was conducted by 
OPCC in six cases. However. Consent/NOC was granted 
to only one project. Further, three of these six projects 
where public hearing was conducted and which are 
located on 92 hectares of constraint area in Vasant Kunj. 
Phase-II had started construction activity without obtaining 
mandatory environmental clearance. The Supreme Court 
had directed on 01.05.2006 that there shall not be any 
further construction till further order by these project 
proponents. on 92 hectares of constraint land of Vasant 
Kunj area while hearing the IA No. 1463 in WP(C) 202J 
1995 in the matter of T.N. Godavarman Thirumulpad 
Vis. Union of Indian and OtherS. The Writ petition has 
since been disposed of on 17th October 2006. In 
compliance with the Supreme Court directions, inlenili8 
the Ministry has taken action under the Environment 
Protection Act. 1986 against four parties, who had started 

, construction without obtaining prior permission. 

Name & address of the aforesaid 3 (three) projects 
along with their project cost are given below: 

1. 

2. 

3. 

Name & Address 

Regency Park 
Management Service 
Pvt. Ltd., Plot No.4, 
Vasant Kunj Mall, 
Vasant Kunj, New Delhi 

Beverly Park Maintenance 
Service Ltd., Plot No.3, 
Vasant Kunj Mall, 
Vasant Kunj, New Delhi 

Ambience Developers 
Pvt. Ltd., Plot No.2, 
Vasant Kunj Mall, 
Vasant Kunj, New Delhi 

Gross Capital 
investment 

including cost 
of land in As. 
(As. in crore) 

249.00 

358.00 

393.90 

(c) Does not arise. 

Imldlatlon Technology tor Food Preservation 

1348. SHRI' HITEN BARMAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has formulated any 
strategy for use of irradiation technology for food 
preservation; 

(b) if so, the details thereof; 

(c) whether the Government has conducted any 
research to ascertain the utility to be derived from 
irradiation in the field of food preservation; 

(d) If so, the results thereof; 

(e) the number of radiation processing plants set up 
both in Public and Private sector in the country during 
each of the last three years, State-wise; and 

(f) the steps taken to augment the use of this facility 
in the country? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. 

(b) The Atomic Energy (Control of Irradiation of Food) 
Rules to enable radiation preservation of food have been 
issued. The Ministry of Health & Family Welfare have 
approved radiation processing of a wide range of spices. 
food products, Ayurvedic herbs and formulations under 
the Prevention of Food Adulteration (PFA) Act Rules. 
Irradiation has been included as a quarantine measure in 
the_plant protection and quarantine ordef. The Department 
of Atomic Energy has set up two technology demonstration 
units. one for high dose irradiation at Vashi, Navi Mumbai. 
primarily for hygienization of spices, and another low dose 
irradiation facility, Krushak irradiator at Lasalgaon. near 
Nasik, for sprout control during storage in potato and 
onion and insect disinfestations of agricultural commodities. 
As a demonstration of the technology. 157 tons of mango 
were processed for export to USA following all requisite 
procedures. Government is encouraging private 
entrepreneurs and cooparatives to set up more such 
facilities. 

(e) Yes, Sir. 
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(d) The research and development carried out by 
the Department of Atomic Energy has demonstrated a 
number of benefits that could be derived from irradiation 
in the field of food preservation. Some of these are: 

(1) Extension of shelf life of food products by kiRing 
microorganisms that cause spoilage 

(2) Enhancement of safety by killing food borne 
pathogens and parasites 

(3) Inhibiting sprouting in tubers, bulbs and rhizomes 

(4) Delaying ripening of fruits 

(5) Destroying insect pests in stored product and 
fruits 

(e) During the last three years five radiation 
processing plants have been set up by the private sector 
as detailed below: 

1. Kamataka (1 PJant) 2006 

2. Haryana (1 Plant) 2005 

3. Gujarat (1 Plant) 2005 

4. Maharashtra (1 Plant) 2005 

5. West Bengal (1 Plant) 2004 

(f) The Department of Atomic Energy is providing the 
requisite know-how and expertise for setting up of 
radiation processing plants in the country. Six plants are 
being constructed by private entrepreneurs - three each 
in Maharashtra and Andhra Pradesh. The Atomic Energy 
Regulatory Board (AERB) has given site clearance for 
setting up of six more plants one each in Haryana, UP, 
West Bengal. Gujarat, Kamataka and Tamilnadu) by the 
private entrepreneurs. The department carries out and 
also participates in various programmes conducted by 
organizations and bodies aimed to promote entrepreneur 
development and public awareness about the technology. 

[Translation] 

Medical Colleges In Punjab 

1349. SHRI AVINASH RAI KHANNA: 
SHRI M. SHIVANNA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the number of Government and private medical 
colleges functioning In the country especially in Punjab 
during the current financial year; 

(b) whether these colleges have sufficient 
infrastructures to run the colleges according to the 
requirements of National Standerds; 

(c) if so, the details thereof; 

(d) the number of new medical colleges given 
recognition during the last three years, year-wise; 

(e) whether the Government proposes to enhance 
the seats in such colleges; 

(f) if so, the details thereof, State-wise; and 

(g) the time by which the decisions is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) At present there are 138 medical 
colleges in Government Sector and 131 medical colleges 
in Private Sector functiOning in the country. As far as 
State of Punjab is concerned, there are Government 
Medical Colleges and 3 Private Medical Colleges. The 
permission for estabHshment of a new medical coDege is 
granted by the Central Government on the basis of the 
recommendations of Medical Council of India (Mel). The 
MCI conducts the inspections of the medical colleges 
and makes recommendations after verifying the teaching 
and infrastructural facilities there. 

(d) The number of the new medical colleges given 
recognition during the last three years, year-wise is as 
under: 

1. April, 2004-March, 2005 

2. April, 2005-March, 2006 

3. April, 2006-March, 2007 

6 

4 

13 

(e) to (g) The Central Government has given 
permission for increase of seats in respect of foDowing . . 
medical colleges, State-wise: 

1. Kamineni Institute of Medical Sciences, 
Narketpally, Nalkonda, Andhra Pradesh, from 100 
to 150. 
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2. Narayana Medical College, Nellore, Andhra 
Pradesh, from 100 to 150. 

3. Mahatma Gandhi Medical College & Research 
Institute, Pondicheny, from 100 to 150. 

{Englishj 

Abolition of CGHS Scheme 

1350. SHRIMATI JAYAPRADA: 
SHRI NARAYAN CHANDRA BORKATAKY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government proposes to abolish the 
CGHS scheme; and 

(b) if so, the reasons therefor and the a1temative 
schemes which is designed to be provided to the CGHS 
beneficiaries including the pensioners? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No, Sir. 

(b) Question does not arise. 

SI. No. Name. of the Hospital 

1. 

2. 

3. 

4. 

5. 

Central HOSpital, Bharat Coking Coal Limited, 
Jagjiwan Nagar, Dhanbad 

Central Hospital, Ghandhinagar, Central 
Coaifl8lds limited, Ranchi 

Central Hospital, Eastern Coalfields Limited, Kalla 

Nehru Shatabdi Central Hospital, Mahanadi 
Coalfields Limited, Talcher 

Nehru Chikitsalaya Central Hospital, Northem 
Coalfields Limited, Singrauli 

(c) The specialities in the hospitals mentioned in para 
(b) above are likely to be set up in two years' time. 

{English] 

Unsafe Syringes 

1352. SHRI PRALHAD JOSHI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

{Tlllns/ationj 

High-tech Hospitals for Cil Employees 

1351. SHRI SANJAY DHOTRE: 
SHRIMATI BHAVANA PUNDALIKRAO 

GAWALI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment proposes to upgrade 
five more hospitals a10ngwith Central hospital of BCCL to 
high-tech hospitals for providing better treatment to the 
employees of Coal India Ltd.; 

(b) If so, the details in this regard; and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) Yes 
Sir, in the 4th meeting of Chairman cum Managing 
Directors of Coal India Limited and its subsidiaries held 
on 6th January 2007 It has been decided to upgrade the 
following five hospitals as Super Speciality Hospitals: 

Specialities 

Neurology, Neuro Surgery and Ophthalmology 

Gastroenterology, Lay & Surgery and Nephrology 

Advanced Orthopedic Centre 

Urology 

Urology & Lithotripsy 

(a) whether according to the recent report of the 
World Bank, about 65% of the syringes used in India are 
unsafe; 

(b) if so, the details thereof and the measures 
proposed to be taken by the Govemment in this regard; 

(c) the total demand and production of the syringes 
in the country, year-wise; and 
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(d) the steps taken/proposed to be takan by the 
Govemment for such demand and supply of syringes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) No, Sir. No study was conducted 
by the World Bank to assess the safety of syringes. 
However, a study was conducted to 888888 Injection 
practices in India by Intemational Clinical epidemiology 
Network (INClEN), in coordination with Clinical 
Epidemiology Unit, All India Institute of Medical Sciences, 
New Delhi and supported by Ministry of Health and Family 
WeHare, Govemment of India and World Bank. 

The report reveals that nearly two third of all iljecIIons 
were found to be unsafe due to following reasons: 

(1) Using inadequately sterilized syringe/needle .andl 
or if syringesfneedle were reused for another 
patients. 

(2) Disposable plastic syringe/needle picked up from 
open pack. 

(3) An injection was considered unsafe on account 
of faulty injection administering tachnIque e.g. 
needle wiped with a swab before injection, not 
wearing gloves, multidose vial not clean or ~ 
with a swab before drawing medicine, drug 
drawn from brokenfalready used vial or ampoule, 
glass syringe and metal needle not flushed after 
use etc. 

(c) and (d) There are more than 30 manufacturing 
units of disposable/single use syringes and needles in 
the country and 10 registered overseas manufacturing 
sites of disposable/single use syringes and needles tor 
import into the country. Report of shortage of disposable! 
single use syringes and needles in the country has not 
come to the notice of this Ministry. 

Pending Proposals for Environmental Clearance 

1353. SHRI G. KARUNAKARA REDDY: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of proposals for removinwcutting of 
trees for upgradation of Highways in Kamataka which 
are pending for environmental clearance; 

(b) time since when the request is pending; and 

(c) by when, the clearance is likely to be accorded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NAAAIN 
MEENA): (a) No proposals related to highway projects in 
Kamataka-,~ pending for environmental clearance. 

(b) and (c) Does not arise. ',-. 
NCAER'. Riport on Devolution Inde. 

1354. SHRI S.K. KHARVENTHAN: WIU the Minister 
of PANCHAYATI RAJ be pleased to state: 

(a) whether the Government has any proposal to 
grant extra funds to the Panchayats which are delivering 
better services and showing more Improvement; 

(b) H so, the detaIIII thereof; 

(c) whether the National CouncIl of Applied EconomIc 
Research (NCAER) has submitted Its Interim report on 
devolution index; 

(d) H so, the details thereof; and 

(e) the time by when its final Report is likely to be 
submitted? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVelOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) The Panchayat 
Empowerment and Accountability Incentive Scheme 
(PEAlS) was introduced and Implemented by the Ministry 
of Panchayati Raj during the year 2005-06 with an 
allocation of As. 5 crores. This scheme aimed to provide 
incentives to the States to devolve powers upon 
Panchayats in accordance with the recommendations of 
the Seven Round Tables and for Panchayats empowered 
by such reforms to effectively assume the responsibilities 
devolved upon them. Release of funds under the Scheme 
were made in accordance with the progress achieved by 
States against milestones and bench marks In the reform 
aspects Identified. During the year 2006-07, the Panchayat 
Empowerment and Accountability Incentive Scheme had 
an allocation of Rs. 10 crore. Based on the rankings of 
StateslUnion Territories in the Devolution .Index prepared 
by NCAER, As. 8 crores were released to the first 10 
States and Rs. 2 crores were released to the 6 UTs, in 
accordance with their rankings. 
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(c) and (d) Yes Sir. The NCAER presented an interim 
devolution index to the Ministry in August 2006. Thereafter, 
based on the data available with the Ministry of 
Panchayati Raj and as obtained from different States! 
other Sources, NCAER measured the assessing 
environment for PRls in different States and assigned 
scores and rankings to all the States and Union TerritOries. 
Panchayat Empowerment and Accountability Incentive 
Scheme was operationalized during 2006-07 on this basis. 

(e) The Index prepared last year is now sought to 
be further refined and nuanced to measure the progress 
on Devolution over time. Towards this end, a concept 
paper has been prepared by NCAER giving details of 
the construction of the Devolution Index information or 
data needs and the application of the Index. This 
comprehensive index is proposed to be utilized for 
implementation of the Panchayat Empowerment and 
Accountability Incentive Scheme during the current year. 
This Comprehensive index is a substantial improvement 
on the Index formulated last year. The previous Index 
measured the States on three broad indicators viz. 
Devolution of funds, functions and functionaries. The 
present Index has Included a distinct -Framework" sub 
Index which win take into account the mandatory provision 
of the Constitution containing Part IX. Continuing their 
work on refining and making more nuanced the Devolution 
Index with the view to undertaking in the miserable 
manner all indicators relating to the empowerment of PRls. 
It is hoped to give the final shape to this Devolution 
Index during the course of the current financial year. 

Study on MPLAD Scheme 

1355. SHRI KULDEEP BISHNOI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Planning Commission had recently 
undertook the study of MPLAD Scheme to evaluate its 
design. implementation and impact; 

(b) if so, details of its outcome; and 

(c) the steps taken by the Government to identify 
the areas of its weakness and strength for the 
improvement in the performance of the MPLAD Scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Planning 
Commission has recently not undertaken the study on 
MPLAD Scheme to evaluate its design, implementation 

and impact. However. In November. 2001 the Programme 
Evaluation Organization of Planning Commission released 
an evaluation report on MPLAD Scheme. 

(b) The main findings of the scheme were: 

• Out of 25702 works in 57 sample constituencies 
during 1993-99 those classified under Roads and 
Bridges and Community Works dominated 
constituting about 29 and 24 per cent 
respectively. Of the total Works. about 68% were 
reported to be complete. 14% were in progress, 
9% were yet to start and the status of rest of 
works (9%) could not be known. 

• Allocation of funds to most of the Works in the 
selected districts was found to be meager 
despite the fact that there was a large unspent 
balance (46%) of MPLADS amount. At the 
aggregate level, about 46.4% of the works got 
an allocation of less than Rs. 50,000. while the 
works with ~n allocation of Rs. 5 lakh or more 
constituted only 3.6%. 

• Monitoring and supervision was found to be the 
weakest part of the scheme, which was largely 
due to inadequate infrastructure available to the 
Collector vested with the responsibility. 
Maintenance of the assets created was another 
area of weakness of the scheme. That was 
largely due to the lack of resources allocated 
specially for this. 

• The impact of the scheme as felt by the 
knowledgeable persons and local people 
inalCated that about 65% of the created assets 
had been rated as good and overwhelming 
majority of them opined that the created assets 
were as per the felt needs and had improved 
their quality of life. However. their opinion about 
the implementation and maintenance of assets 
pointed out to the inadequate arrangements and 
a need for large scale involvement of PRls for 
strengthening the scheme. 

These findings were based on the data and 
information collected for the reference period 1994-95 to 
1998-99 through a sample survey from structured 
schedules of 22 State Nodal Departments. 92 Lok Sabha 
MPs, 25 Rajya Sabha MPs, 103 District Collectors. 590 
Development functionaries, 590 village/urban 
knowledgeable peTsons and 2892 local people. The 
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primary data were supplemented by secondary data from 
published and unpublished records of government 
departments and extensive discussion with various 
respondents and personal visits to a number of work 
sites by evaluation team members. 

(c) The follow up steps taken by the Ministry of 
Statistics and Programme Implementation for the 
improvement in the performance of the MPLAD Scheme 
are as follows: 

• In order to bring financial discipline, greater 
transparency and increased accountability, the 
MPLADS Guidelines have been comprehensively 
revised in November, 2005 taking into account 
the suggestions given by the Hon'ble Members 
of Pariiament, recommendations of Lok Sabha 
and Rajya Sabha Committees on MPLAD 
Scheme, observations of the Comptroller and 
Auditor General in its two reports, report of the 
Programme Evaluation Organization, Planning 
Commission and operational experience over a 
decade. The revised Guidelines have been 
issued in November, 2005. 

• To bring in more fmancial accountability and 
proper utilization of funds, the release of 
MPLADS fund has been streamlined as per 
Guidelines and funds release is linked to 
furnishing of Monthly Progress Reports, 
Utilization Certificates and Audit Certificates. 

• For effective and speedy implementation of the 
Scheme, greater responsibilities have now been 
assigned to State/UT Govemments and district 
authorities as per Guidelines which Inter-alia 
stipulates that for effective supervision of 
MPLADS, a Committee under the Chairmanship 
of the Chief Secretary wiD be constituted for 
review of MPLADS implementation progress with 
the district authorities and MPs at least once in 
a year. 

• The progress of the Scheme is also periodically 
reviewed by the Hon'ble MOS (s&PI) and other 
senior officers of the Ministry of Statistics & 
Programme Implementation both at Centre and 
State/UT level. 

• The Ministry of Statistics & Programme 
Implementation has initiated a mechanism for 
physical monitoring of works under the Scheme. 
NABARD Consultancy Services (NABCONS), a 

subsidiary of NABARD has been assigned the 
work of physical monitoring of MPLADS works 
on sample basis In 30 selected districts. 

Setting Up TltMlum DI-oxlde Factory 

1356. SHRI A.V. BElLARMIN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there is huge deposits of heavy metals 
and strategic minerals like garnet and 11tanium in the 
Beach sand along the sea coast of Kanyakumari-
11runelveli-Tutlcorin Districts of Tamil Nadu; 

(b) if 50, whether there is any proposal for setting 
up a Tlnanium Di-oxide factory by the Government; 

(c) if so, the details thereof; 

(d) whether there is any proposal to allow the private 
sectors for setting up such projects; and 

(e) if so, the details thereof; State-wise? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. 

(b) There is no proposal for setting up TItanium Di-
oxide Project by the Government. 

(c) Does not arise. 

(d) and (e) Yes, Sir. Private entrepreneurs have been 
evincing interest to set Titanium industries in the States 
of Orissa, Andhra Pradesh and Tamil Nadu. 

MIs. Saraf Agencies Private Umited, Kolkata jointly 
with Titanium Mineral Products Limited, Bhubaneswar is 
prop08ing to 8et up an integrated Chemical and 
MeIaIIurgicaI Complex in Orissa, by forming a joint venture 
with a Russian Company viz., JSC Technochim Holding 
of St. Petersburg, to manufacture Titanium products. 

The State Govemment of Andhra Pradesh is intending 
to establish Mineral Separation Plants to produce value 
added products under Joint venture with MIs. Bothli Trade 
AG., and MIs. V. V. Minerals (P) Ltd. 

The State Government of Tamil Nadu has signed a 
Memorandum of Understanding with MIs. Tata Steel Ltd. 
for setting up a TItanium Di-oxlcle project by MIs. Tata 
Steel Umited in Tutlcorin. 
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NucJeer Agricultural Programme of BARe 

1357. SHRI JOACHIM BAXLA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Nuclear Agriculture Programme of 
the Bhabha Atomic Research Centre (BARC) covers 
development of high yielding crop seeds to be used in 
the country; 

(b) if so, the details thereof; and 

(c) the details of the crop varieties released so far 
and notified for commercial cultivation in the country? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes Sir. 

(b) Mutation breeding for crop improvement is an 
active area of research at the Bhabha Atomic Research 
Centre (BARC). 29 improved varieties developed by BARC 
using radiation induced mutation and cross breeding, have 
been released and notified for commercial cultivation by 
the Ministry of Agriculture, Govemment of India. These 
include 16 in oil seeds (12 groundnuts, 2 soybean and 
2 mustard); 11 in pulses (4 blackgram, 5 greengram, 2 
pigeonpea) and 1 each in rice and jute. All of them are 
high yielding, some with additional desirable characters 
like disease resistance, improved quality parameters etc. 
Some of these varieties have become popular among 
farming community. Effective linkages have been 
established with Indian Council of Agricultural Research 
(ICAR), Department of Agricultural Cooperation (DAC), 
State Agricultural Universities, National and State Seed 
Corporations, National Institutes, Krishi Vigyan Kendras, 
progressive farmers etc., for effective dissemination of 
these varieties. 

(c) The details are given in the enclosed statement. 

8m,."..", 

Trombay ClOp WNitItitIs IfIIustHi IUId noIifitId lor COI71I1HHl:ia/ cultivation 

Crop Variety Year 0/ M: Maturity (days) Released lor Remarlls 
ReIeue V: Yield (kWha) 

VI: Yield incnIase 
(%) 

2 3 4 5 6 

Groundnut TLG-45 2007 M:114 Mahlrashtra Large seed, Kharil season 
Y: 1506 
VI: 28 

TG-38 2006 M: 115 W. Bengal, Orissa High yield potential in residual moisture situation 
V: 2500 AssamIN.E. States RabUSummer 
VI:20 

TG-37A 2004 M: 110 Rajasthan. UP, Punjab, Fresh seed donnallC.)' Oil 51% 
V: Kharil 1993 Haryana, Gujarat, W. Bengal, 
VI: 26-38 Orissa, A.amIN.E. Slates 

TPG-41 2004 M: 120 AIIItda Large seed (70gl100 seeds) Fresh seed 
V: Summer 2407 dormancy. On lerm trials 4551 kglha 49% 
VI:26 inaease 

TG-26 1995 M: 110-120 Gujaral, Maharashtra, MP Semi-dwarf, early maturity, high harvest index, 
Y: Summer 2500 .high partitioning efficiellC.)', fresh seed dormBllC.)' 
VI: 23-39 Second popular TG variety, high yiakfing ability 

(9000-1~a), wider adaptability 

TAG·24 1991 M: Kharil 100-105 Maharashtra Identified as national variety, Most popular in all 
Summer 112-117 West Bengal groundnut growing states, High yield potential 
V: Kharil 1300 Rajasthan (9000·10000kglha). Semi dwarf habit, early 
Summer 2500 Karna1aka maturity, high harvest index. high partitioning 
VI: Kharil 24 efficiency, wider adaplability 
Summer 50 
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2 3 4 5 6 

TK6-19A 1994 M: 1~125 MaharuhIra laIge ..s. "-" I8Id dormancy 
Y: 2000-2500 
VI: 12·13 

T6-22 1992 M: KhariI 115-120 Bihar MedUn-1arge seed, fresh seed dormancy 
Y: Kharlt 1677 
Yt:30 

SornnaIh 1989 M: 110-125 Gujaral I.Arga I8Id SpreadIng hablt 
(TGS-1) Y: Khalil 2000 

YI:23 

T6-3 1987 M: 110 KeraIa Mont branches 
Y: 2OOO-2SOO 

Groundnut T6-17 1985 M: 115-120 MahanIshtra Less branches 
Y: 1700-2000 
Yl:15-2O 

T6-1 1973 M: 130-135 MaharaIhtra, Gujarat I.aIge seed 
Y: 24(».2500 
VI: 15-20 

TAMS 98-21 2007 M:l03 High yiakIng AeIiIIInI to bacIeriaI pustules, 
Y: 2318 mynlIhec:Un leaf spot II1CI aoybaan moaaic viNI 
VI: 20 dseatIeI 

TAMS-38 2005 M: 90-95 MaharuhIra . EaIty tMIuring. I8IiIIanI 10 baderiaI puaIuIe, 
Y: 1800-2000 ~Ieaf spot 
Yl:2O 

TM-2 1987 M:90 Apprasaed pod 
Y: 1370 
VI: 25 

1987 M:95 Yellow I8Id 
Y: 1470 
VI: 35 

Greenpn T~37 2005 M:64 EasIem up, Bihar, Tolerant 10 )"low mo88ic: virus 
Y: 1100 Jhartchand, AsIam, 
VI: 20 West Bengal 

TARM-.18 1995 M: 65-70 Maharashtra ReaiaIanI to powdaIy mildew 
Y: 1051 

TARM-l 1995 M: 80 Maharashtra, GujaIat. W, ResieIant to powdery mildew 
Y: 765 AP, KeraIa Kari.taka. 
Yl:45 Tamil NaclI, Orissa 

TAAM-2 1992 M: Aabi. 90 MahaI8ShIra Resistant to powdery rniIdaw 
Y: 10lI0-1100 
VI: 80 



89 Wliltsn AnIsIMfm SRAVANA 31. 1929 (SBks) 10 0utIsti0ns 90 

2 3 4 5 6 

TAP·7 1983 Mo60 Maharashtra. Kamataka Tolerant 10 powdery mildew 
Y: 700-&00 
VI: 23 

Blackg1am TU 94-2 1999 M: 70 Andhra Pradesh, Karnataka. Resistant to Yeflow Mosaic Virus 
Y: 9OC).1000 Kerala, Tamil Nadu 
VI: 19-37 

TAU-2 1992. M: 7G-75 Maharashlla High yielding 
Y: 9OC).1000 
YJ: 18 

1992 M: 7G-75 MaharashIrB. Large seed 
Y: 9OC).1000 Madhya Pradesh 
VI: 22 

Blackgram TAU-1 1985 M: 10 ·75· MahmshIra Large seed 
Y: 800-1000 Most popular variety in Maharashlla 
YI: 24 

Pigeonpea TAT·10 1985 M: 11G-115 MlharashIrB Early maturing 
Y: 900-1000 

TI-6 1983 M: 135-140 MP. MahaIuhIra. Gujaral, Large seed 
Y: 1200-1300 AP. Karnataka, Keraia 
VI: 15 

Rice Hari 1988 M: 135-140 Andhra PaIdesh Slender grain type 
Y: 6000 
YJ:20 

Jute TKJ.4O 1983 M: 1~130 Orissa 0 

Y: 2800-3100 
YJ: 1G-13 

CGHS F.cIIItIH to PensIonera 

13580 SHRI KoSo RAO: win the Minister of HEALTH 
AND FAMILY WelFARE be pleased to state: 

(a) the number of specialized private hospitals and 
general hospitals accredited in metro and big cities to 
provide free medic:el tmatment to the retired Govemnent 
employees covered under CGHS; 

(b) the outstanding payments of medical 
reimbursement due to these accredited hospitals and 
reasons therefor; 

(c)twhether the Government plOPOS88 to .... Issue the 
directions for strict implementation by theseaccred\t8d 

HIgh yielding 

hospitals and take action against defaulters charging the 
pensIonerS tor cash payments of their medical bills and 
refusing to comply with the scheme under the pretext 
that reimbursements are not coming from the Health 

Ministry; 

(d) if so. the details thereof; 

(e) whether Pensioners are allowed to get treatment 
in CGHS affiliated Private Hospitals directly without 
recommendations of any Govemment doctor; and 

(f) if so, the details alongwith the modus-operandi 

adopted for the same? 



91 Writfen~ AUGUST 22. 2007' 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) 59 specialized private hospitals are 
empanelled under CGHS Delhi tiU date to provide cashless 
medical facilities to retired Government employees who 
are CGHS beneficiaries. 

(b) Details of Outstanding bins of empaneIled hospitals 
IS given in the statement enclosed. Clearance of bills is 
a continuous process which depends upon the availability 
of funds. 

(c) and (d) Memorandum of Agreement signed 
between CGHS and hospitals contains provision for 
extension of credit facility to pensioner CGHS 
beneficiaries. 

(e) and (f) CGHS pensioner beneficiaries can directly 
go to an emp8ne1ted private hospital only in emergeney 
situations. -Onder normal circumstances. they can go to 
private empanetled hospitals only H they are referred to 
it by the CMO-ill7Charge of the concemed dispensary. 

Statement 

Status 01 Pending Bills 

Total number of Totai number 01 Total pendency NI!mber of bills Date upto which Apprvximate Balance in 
bills pending. as bills received 01 claims pIOC86S8d and the biIIt have fmancial hand 

on 10.8.2007, during the week (1+2) kept ready been procesaed liability 
including 52 

biDs lor ·stop 
referral hospitaF 

400+52=452 28 480 

Protection of Degraded Area. 

1359. SHRI IQBAL AHMED SARADGI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government has received 
proposal from the State Government of Kamataka 
regarding protection of existing mangrove plantations. 
afforestation of degraded areas with mangrove prop guIea. 
research activities, awareness progranvne. monitoring etc.; 

(b) if so. the details thereof alongwith fund sought 
therefor; 

(c) whether the proposal is still pending with Union 
Government; 

(d) if so, the reasons therefor; and 

(e) the time by which these projects are likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 

20 11th April 11.60 troleS As. 14.52 CItIf8 

approx approx. 

MEENA): (a) to (e) The Ministry of Environment & Forests 
sanctioned financial assistance during 2006-07 for 
conservation & management of mangroves in four 
identified sites In Kamataka namely Mangalore Forest 
Division (Rs. 92.75 Iakhs). Kundapur (As. 53 lakhs). 
Honnavar (Rs. 20.54 /alms) and Karwar (As. 19 fakhs). 
The unspent balance, available with the Slate Govemment 
of Karnatal<l' as c>n 31.3.2001, l'IaS beeri dUly revalidated 
for utHizatJon during current financial year in . .case of 
Honnavar and Kunclapur. No. freshpropoeats for2007~ 
have so far been received from the State Government 
for tie identifiedsltea. The MInistry t.s also 8anctioned 
As. 90.04 1akt1s toh Stale Government elf 1<amatllka 
for pr'8paring Integrated coaStai Zone ManagieiTlent Plan. 

Return of Mmlng Land to Farmers by elL 

1360. SHRI HANS~ G. AHIR: Win the PRIME 
MINlSTER ~ pleased to .$l&le: 
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(a) wtlether the Coat India Ltd. has retumecl the 
mining ·land. to the famlers after completion of coal mining 
operations; 

(b) if so, the details thereof,company-wiae; 

(c) the n~r of displac:ed farmers to whom lands 
have been returned under the said provision; and 

(d) the land in terms of hectare that has been back-
filled by Coal India Ltd. so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) No, Sir. 

(b) and (1:) Do not arise. 

(d) So far a total of 15.537 hectares .of land has 
been reclaimed by Coal India Ltd. 

{Englisb} 

Meeting of Central and State Sa-tlstlcal 
Organisations 

1361. SHRI K.C. PALLANI SHAMY: Will the Minister 
of STATISTICS AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) whether the Govemment has convened a meeting 
of the Central and the State Statistical Organisations; 

(b) if so, the details of issues on which deliberations 
have been held; 

. (c) whether the Govemment has taken any steps to 
strengthen the statistical system in·. the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRt G.K. VASAN): (a) Yes, Sir. The 14th Conference 
of Central and State Statistical Organisations (COCSSO) 
was organized during 10-11 April 2007 at New Delhi. 

(b) The two-day programme of the Conference 
included discussions on: (i) Strengthening of State 
Statistical Bureaus including Core Statistics and role of 
Statistical Advisers; (ii) Basic Statistics for Local level 
Development; and (iii) Problems in Horticulture Statistics. 
Besides these three core subjects, the processing of State 

Sampte Data of National Sample Surveys; and 
standardiZed set of slatistioalproductsJpubllcations for the 
States were also discussed. 

(c) and (d) The following steps have been taken to 
strengthen the statistical system in the country:-

(i) A Bill to replace the Collection of Statistics Act, 
1953 has been introduced in the Rajya Sabha 
to facilitate better collection of primary statistics; 

(ii) National Statistical System is also mandated to 
evolve national strategies for the collection, 
tabulation and dissemination of core statistics; 
and 

(iii) The Ministry has initiated a project aimed at 
strengthening the State Statistical System as part 
of India Statistical Strengthening Project in the 
10th Plan and Phase-II of the project is 
continuing in the 11th Plan. 

New Drug for Liver Cancer 

1362. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the American scientists have developed 
a new drug which helps to increase the period of survival 
of patients suffering from liver cancer; 

(b) if so, the details thereof; 

(c) whether the Government proposes to import this 
new drug for treatment of patients who suffer from liver 
cancer in India; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) According to Drug Controller General 
of India, in a clinical trial with 600 patients of 
hepatocellular carcinornain USA, the drug called Neuvar 
(a brand of Soraienib 200mg tablet), extended the lives 
of patients· by few months. Nexavar is currently approved 
in USA and other countries for treatment of Kidney cancer. 
In India also application is under import registration 
process for Kidney cancer. 

Heavy Water Reactors at Tarapur 

1363. SHRI RANEN BARMAN: Will the PRIME 
MINISTER be pleased to state: 
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(a) whether the eonstructionwork on praeauriIed 
heavy water reactors at Tarapur has been completed; 

(b) if so, the details thereof; 

(e) the details of nuclear power reactors preaentIy 
under construction and are likely to be set up in the 
country alongwith allocation of fLmd for the purpoae, 
location-wise; and 

(d) the time by which they are likely to start 
production? 

ReactorsILocation 

Kaiga Atomic Power Project 
Unit-3&4, Kamataka 

Rajasthan Atomic Power Project 
Unit -5&6, Rajasthan 

Kudankulam Nuclear Power 
Project-Unit-1&2, Tamil Nadu 

Prototype Fast Breeder Reactor 
(PFBR), Tamil Nadu, by 
BHAVINI Ud. 

C8pacity (MWe) 

2x22O 

2x1000 

1x500 

Work on eight indigenous PHWRs with a total 
capacity of 5600 MWe, ten Ught Water Reactors with a 
total capacity of 10,000 MWe based on imports has been 
proposed in the XI Plan. The Government has accorded 
'in principle' approval for sites for 2x700 MWe each at 
Kakrapar in Gujarat, Rawatbhata in Rajashtan and 
2 x 1000 MWe LWRs each at Kudankulam in Tamil Nadu 
and Jaitapur in Maharashtra 

New Coal Re..".. 

1364. SHRl NARAHARI MAHATO: WtR the PRIME 
MINISTER be pleased to state: 

(a) whether any new coal reserve ha. been 
aiScovered in the country, especially in Orissa and West 
88ngal; 

(b) if so, the details thereof and approximate coal 
reserve in those new locations; and 

(C) the steps taken for the exploration of coal from 
those areas? 

THe MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRf PRITHVtRAJ CHAVAN): <a) 
Yes, Sir. 

(b) Tarapur' Atomic Power Project, consisting of two 
reactors of 540 MWe has been completed In August 2006, 
ahead of Its approved schedule of January, 2007. 

(c) and (d) details of the nuclear power reactors 
preeentty under construction and their expected year of 
completion are as foflows: 

Expected year of 
Commercial Operation 

Unit-3 Completed on 06.05.07 
Unn-42008 

Unit-5 2007 
Unit-62008 

Unit-1 2008 
Unit-2 2009 

2011 

Approved Project 
Cost As. in Crore 

3282 

3072 

13171 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (OR. DASARI NARAYAN RAO): (8) and (b) Yes 
Sir. The exploration activity has established additional 
r880UfC8S during X Plan period in several coalfields 
including Orissa and West Bengal. During the period 
January, 2006 to March, 2007, 4080 milNon tonnes of 
new coal resources have been estimated in the country. 
As a result the inventory of Geoi0gicai Resources of Coal 
in India, prepared by Geological Survey of India (GSI) 
has increa8ed by 4080 mt 88 indicated below: 

Data of Estimation 

As on 1.4.2007 

As on 1.1.2006 

Addition of coaJ reswfC8S from 
1.1.06 10 1.4.07 

Total estimated 
geological .... ources 

of coal In India 
(in miNion Tonnes) 

257,381 

253,301 

4,080 
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Out of the total addition of coal resources mentioned 
above 520 million tonnes have been estimated in the 
State of West Bengal and 1234 million tonnes in the 
State of Orissa. 

The State-wise and coaJfieId-wise details of estimation 
of additional coal resources in blocks where exploration 
has been concluded during the period from January, 2006 
to March, 2007 are given as under.-

State Coalfields 

West Bengal Raniganj 

Jharkhand Ramgarh 

Jharkhand West Bokora 

Jharkhand North Kampura 

Madhya Pradesh Singarauli 

Chhattisgarh Hasdo-Arand 

Maharashtra Wardha vaJley 

Maharashtra Kamptee 

Maharashtra Nand Bander 

Orissa Talchar 

Andhra Pradesh Godavari VaUey 

Sikkim Rangit VaHey 

Total 

New coal 
resources 
Estimated 
(In million 
Tonnes) 

520 

79 

186 

229 

588 

8 

173 

55 

366 

1234 

569 

73 

4080 

(c) Based on the potential of the blocks revealed 
from regional exploration data the detailed exploration is 
under process in different blocks/areas. 

Agenclea Sending indians Abroad 

1365. SHRI M. APPADURAI: 
SHRI RAMDAS ATHAWALE: 
SHRI BADIGA RAMAKRISHNA: 
SHRI RANEN BARMAN: 

Will the Minister of OVERSEAS INDIAN AFFAIRS be 
pleased to state: 

(a) the number of registered/recognized employment 
agencies functioning in the country who are sending 
labours/workers/skilled and unskilled workers to foreign 
countries, State-wise; 

(b) whether some travel agencies in the metropolitan 
cities including Mumbai, are extracting heavy arhount from 
people in the name of offering lucrative jobs in foreign 
countries including the Gulf countires; 

(c) if so, the number of cases which have come to 
the notice of the Government during the last three years, 
State-wise; 

(d) the details of the agencies against whom action 
has been taken, State-wise; 

(e) whether the Govemment proposes to regulate 
and formally recruit the labourers going abroad; and 

(f) if so, the details thereof? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) Enclosed as Statement-I. 

(b) to (d) Complaints are received from time to time 
regarding recruitment of labourerslworkers by unregistered 
agencies, including travel agencies, who send them 
abroad for work in violations of the provisions of the 
Emigration Act. Such cases are sent to the State Police 
authorities for due legal action. The number of .complaints 
against unregistered agencies State-wise received during 
2004, 2005 and 2006 is given in the enclosed Statement-
II. The number of prosecution sanctions issued in 2004, 
2005 and 2006 is given in the enclosed Statement-III. 

(e) and (f) To regulate and protect the rights and 
welfare of the Indian emigrants, comprehensive 
amendment of the Emigration Act, 1983 is underway. 

Statement I 

Number of Registslf1d RBCnJiting Agents under the 
EmigrBlion AC( 1983 lIS on 31.07.2007, StaIB-wise 

StNo. State/IJT Number of registered 
recruiting agents 

2 3 

1. Andhra Pradesh 82 

2. Chand/garh 47 
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1 . 2 3 1 2 3 

3. Dethl' 316 13. M"lZoram 2 

4. Goa 22 14. Orissa 1 

5. Gujarat 17 15. Pondicberry 1 

6. Haryana 11 16. Punjab 86 

7. Himachal Pradesh 17. Rajasthan 39 

8. Jammu ... d Kashmir 3 18. Tamilnadu 216 

9. Kamataka 31 19. Uttar Pradaah 12 

10. KeraJa 226 20. Uttaranchal 

11. Madhya Pradesh 2 21. West Bengal 1{) 

12. Maharashtra 682 Total 1808 

Sfatement 0 

Number of Complaints against IInlfll}islflmd A/lfIfICitIs during 2004, 2005 and 2OO6-StIIlfl-wistI 

Sl.No. StateIUT 2004 2005 2006 

1 2 3 4 5 

1. Andhra Pradash 6 5 

2. Chandigartl 1 3 

3. Delhi 8 7 10 

4. Goa 

5. Gujarat 

6. Haryana 2 1 2 

7. Himachal Pradesh 

8. Jammu and Kashmir 

9. Kamataka 2 

10. Kerata 5 10 25 

11. Madhya Pradesh 

12. Maharashtra 10 13 4 

13. Mizoram 
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14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

51. No. 

2 

Orissa 

Pondicheny 

Punjab 

Rajasthan 

TamiJnadu 

Uttar Pradesh 

West Bengal 

Miscellaneous 

Total 

Statem""t III 

Proseculion Sanction issutId wring th6 
YMIS 2004. 2()()5 8I1d 2006 

Name of the Agent 

2 

Year 2004 

1. shri shaik Moula and shri Gangi Reddy, AP 

2. MIs Intemation Manpower Resources, Delhi 

3. 

4. 

5. 

Henry Paul Dentis of MIs Rein Travels, 
Mumbai 

Mr. Ezaz Hassan Sheikh, Mumbai 

Karan Monica Edward and Pharish 
Abubacker, Delhi 

6. shri Salim Javeh AJah Pichai, Mumbai 

7. MIs N.s. Travel Services, Mumbai 

8. SlShri Abdul Rehman Mirza Kala, SatyapaI 
Lekhraj Sharma and Badruddin Ahmed Pillai, 
Mumbai 

9. s/Shri satyanarayan, Ganga Ram and 

Tangela of Mumbai 

3 

2 

4 

3 

38 

YEAR 2005 

1. 

2. 

3. 

4. 

4 5 

8 27 

3 2 

2 

53 78 

2 

Mr. M.S. 'Raju of MIs Msar Internation 
ConsuHants, Hyderabad 

Mr. T. Sridhar Goud and others Hyderabad 

Mr. Moijiuddin Siddique, Mumbai 

shri Gagan Kumar Govardhan Sharma of 
MIs s.N. Tours and Travels, Mumbai 

5. Shri Anjalin Sanjayaa Naidu, Mumbai 

6. 

7. 

Jahir Hussain of MIs Santosha Enterprise, 
Chennai 

smt Lousy Peter Waz, Ismail Kadar Naik, 
Mahesh Nandkumar sarvade, Ms. Reshma 
IgbaI Sayed, Shakir Memon, Ashif Chikodi, 
Amir Bhat and Aslam 

8. shri Chandu Jagdish Sone, Mumbai 

YEAR 2006 

1. 

2. 

3. 

MIs Ayisha Travels, Chennai 

shri K.C. shanmugam, Chennai 

SlShri Mylapalli Kanna Rao and Mylapalli 
Kumar, VlS8khapatnam (AP) 
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4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 
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2 

Shri Motimari Prasad, Penugonda, West 
Godawari Distt. (AP) 

Shri Mogd. Yasin Shamshuddin Shaikh 
(iil Mrs. Vajuda Abdul Rajak Tarannam and 
(iii) Mrs. Seema Chandra, Mumbai 

Shri P. Mohd. Koya of MIs Almirash Travels, 
Panniakara. Desom 

Shri Kirpal Singh Malhi, Panchkula of MIs 
Malhi & Basra Emigration & Allied Services, 
Chandigarh 

SlShri EK. Syed Alavi, Malapuram Distt. (2) 
Aboobaker Desom. Kozhikode Distl and (3) 
Kunhi Mogel., Kozhikode Distl 

S/Shri Mohd. Ibrahim S/o Shri Abdul 
Mohammed, Lot. 196. Jallan Singai. Putus 
Baw, Kiang, Solangor. Malaysia, (2) Shri 
Kumar alias Vasanthakumar Slo Shri K. 
Ramasamy, No. 34, Ramasamy Street. 
Mannadi, Chennai-I and (3) Shri Kannan alias 
Ramalinga, Slo Shri Perianayagam, No. 318, 
VembuJi Street. Ramapuram, Chennai 

Shri. K. Aneari Slo Shri Khaja Mohideen, No. 
10/19, Dr. Natesan Road, B.B. lind Land, 
Triplicane, Chennai-5 

Shri VlSW8jith Misra of MIs Welare Manpower 
Suppty Co., No. 1081109, 3rd Aoor, Hamidia 
Shopping Hall. Triplicane High Road, 
Channai-600 005 

S/Shri S.K. Rathinasamy and A.N. ManohanIn 
of Mis Er. Word, No. 52-20, Anna Main Road, 
MGR Nagar, Chenoal 

Shri L. Marimuthu Slo Shri K.R. L.akshmanan 
of MIs G.G. Enterprises, Adayar, Chennai-20 

S/Shri Kottai Madasamy Slo Shri Ponnaia. 
No. 176, Kumaran Nagar, Palayamkottai, 
Tinme/veli and Prakash Slo Shri Subbaia, no. 
2/35-A, Pillayar Koi1 St., Poganallur, 
Koddayanallur, TirunelveJi on the allegation 
that the said persons were running an 
unauthorized travel agency under the name 
& style of 'Dhanshini Entelprises' at No.3, 

15. 

16. 

17. 

18. 

19. 

21. 

2 

Anand Apartments, Casa Major Road, 
Egrnore, Chennai-8 

SlShri Azeez Khan (2) Rafeequ and (3) Raja 
Malikasr of Channai 

Shri R. Vasanthakurnar Slo Shri Ramasamy, 
proprietor of MIs Ganesh Tours & Travels, 
No. 50, Mannady Street, 1st Floor, Shop No. 
5. Channai-I 

Shri MoideenRaja, Prop. of MIa P.M.S. 
Exports & Imports. No. 1 QQ. MahaJingapuram 
Main Road, Nungambakkam, Chennai-34 

S/Shri Thainis, Rathinam and John 
Arokiadoss of MIa STS Consultant, No.1, 
4th Floor, Kodambakkam, Chennai-600 024 

Vinit Balwarit Pathare of MIa Saudi Export 
and Travels Services, Mumbai 

P. Gopalkrishan of MIa Sal Ram Travels, 
Channal 

Two-chlld Norm 

1366. SHRI SUNIL KHAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment has any plan to bring a 
legislation for two-chltd norm; end 

(b) if 80. 1he details thet'eof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The Constitution 79th Amendment 
Bil 1992 disqualifying a person having more than two 
children to be a member of either House of Parliament 
and State Legislature (with prospective effect) waa 
introduc8d in Rajya Sabha in December 1992. The Bin 
was later referred to Parliamentary Standing Committee 
on Human Resource Development. On the 
recommendations ot Parliamentary Standing Committee 
on .Human Resour.ce Devel9Pfflentthe Government 
convened meetings of leaders of various political parties 
in Parliament to ensure the passage of the Bill. No 
c;onaen&Ua emerged in favOUt of the Bill. As auch the Bill 
is pending in Rajya Sabha due to lack of unanimity on 
the subject among various political groups/parties. 
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Reglatmion of Medical EstabIl8hments 

1367. SHRI E.G. SUGAVANAM: WiH the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

<a> whether the Govemment has any proposal for 
making compulsory registration of all medical 
establishments including hospitals, local clinics, nursing 
homes and Nbraries with the District Administration; 

(b) if so, the details thereof; 

(e) whether the Govemment has formulated national 
standards on the issues relating to health incIucIng the 
disposal of bia-medical wastes or hygiene In hospitals, 
etc.; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) It is proposed to introduce a 
legislation namely the "Clinical Establishments (Regulation 
and Registration) Bill, 2007 in the current session of the 
Parliament. The BiN seeks to provide for registration & 
regulation of clinical establishments in the country. A 
National Council shall determine the minimum standards 
for various categories of clinical establishments. 

establishment of Central Drug Authority 

1368. SHRIMATI MINATI SEN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has received 
representation regarding establishing Central Drug 
Authority and Centralizing the manufacturing licenses 
under Drugs and Cosmetics Rules, 1945; 

(b) if so, the details thereof and the salient points 
raised in the representation; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to <c) The Ministry of Heanh has proposed 
satting up of Central Drug Authority of India to upgrade 
the National Regulatory system for drugs and cosmetics 
and for a phased centralization of manufacturing licenses 
after considering the recommendations of the Mashelkar 
Committee. 

DNA Test Labs 

1369. PROF. K.M. KADER MOHIDEEN: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the DNA technique is a sound method 
to detect crimes; 

(b) the total number of laboratories to conduct the 
DNA tests in the country; 

(c) whether the existing laboratories are inadequate 
to conduct the tests; and 

(d) if so, the tests being taken by the Govemment to 
establish more such laboratOries in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): <a) According to the information received from 
Ministry of Home Affairs, the DNA technique is very robust, 
sound and potential tool to detect crimes. 

(b) Accordingly, Directorate of Forensic Science, 
Ministry of Home Affairs. Central Forensic Science 
Laboratories at Kolkatta, Hyderabad, Chandigarh and New 
Delhi conduct DNA tests. The centre for DNA Diagnostics 
and Finger Printing (CDFD), Hyderabad under the 
Department of Bia-Technology is also having state of art 
DNA typing faCility. In addition, state level forensic 
laboratories functioning at Delhi, Gujarat, Andhra Pradesh, 
Tamil Nadu, Maharashtra, Assam, Rajasthan and Madhya 
Pradesh have DNA typing facilities. 

(c) Yes, Sir. 

(d) The Directorate of Forensic Science under Ministry 
of Home Affairs, the nodal organization in the country to 
promote forensic science, offers consultancy and training 
to various state FSLs in establishing DNA testing facilities. 
Many training programmes and workshops are being 
conducted in this regard. Through the scheme of Police 
Modemization Grant the Govemment of India, Ministry of 
Home Affairs, also helps the state governments in the 
creation of modem DNA testing facilitates. The Directorate 
of Forensic Science and the CDFD, Hyderabad have 
jointly prepared an integrated proposal to expand DNA 
testing facilities in the country. 
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Halonle .,d CFC control 

1370. SHRI PRATIK P. PATIL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has initiated any action 
to control the use of Halonic and CFC as per guidelines 
under the Montreal Protocol; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) and (b) Yes, Sir. India became a Party to 
the Montreal Protocol on Substances that Deplete the 
Ozone Layer on 17th September, 1992. The C9\Jntry 
Programme was prepared in 1993 to phase out the Ozone 
Depleting Substances (ODS) including Chioroflurocarbons 
(CFC) and Halons. The Multilateral Fund (MLF) has 
provided US$ 303.29 million for complete phaseout of 
the production and consumption of CFC and Halon by 
1.1.2010. 

Setting Up of New Medical Colleges 

1371. SHRI TUKARAM GANGADHAR GADAKH: 
SHRIMATI KALPNA RAMESH NARHIRE: 

WiU the Minister of HEAlTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government proposes to set up new 
medical coUeges in every district of the country and is 
also reviewing the existing guidelines for this purpose; 

(b) if so, the details thereof; 

(c) whether the Government proposes to establish 
medical colleges in rural, backward areas with Public 
Private Partnership (PPP); and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) At present, the Central Government 
do not have any scheme to set up new medical colleges 
in every district of the country including in rural & 
backward areas with Public Private Partnership (PPP). 
However, any person including State Governments tuIfiIIing 
the eligibility and qualifying criteria prescribed in the 
Establishment of Medical College Regulations 1999 can 

apply to the Central Govelflhielit for grant of permission 
for establishment of a new medical college under Section 
10A of Indian Medical Council Act, 1956. 

[Tnmslationj 

Weter end Air Pollution 

1372. SHRtMATI SUMITRA MAHAJAN: WiD the 
PRIME MINISTER be pleased to state: 

(a) whether the process of industrialization and 
liberalization have acted as remote factors for causing 
water and air pollution in the country; 

(b) if so, the details thereof; and 

(c) the eHorts proposed to be made by the 
Government to undertake ameliorative measures to curb 
such pollution and prevent its recurrence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHAI NAMa NARAIN 
MEENA): (a) to (c) The developmental activities, 
d8penclng on their nature and acaJe, may affect the 
environment including air and water quality, if pol1ution 
control measures are not incorporated in the projects for 
compliance of various emission and effluent norms. The 
liberalization policy has also not exempted any activity 
from the environmental laws. 

The steps taken to curb pollution and prevent its 
recurYenC8 include the following: 

• Notification of general and industry specific 
emission and effluent standards; 

• Industries to obtain "Consent for Establishment" 
as well as "Consent to Operate" under the 
provisions of the Water (Prevention and Control 
of Pollution) Act, 1974 and the Air (Prevention 
and Control of Pollution) Act, 1981 from the 
concerned State Poflution Control Boards 
(SPCBs) prior to carrying out operations; 

• Environmental Impact Assessment of 
developmental projects and preparation of 
. Environmental Management PJan as per the 
provisions of the Environmental Impact 
Assessment notification of September, 2006; 

• Adoption of cleaner technologies and use of 
improved fuel quality; 
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• Regular monitoring of industrial units for 
environmental compliance; 

• Issuance of directions in cases of industries not 
complying with environmental norms. 

{English] 

Supply of Coal By MCl to NALCO 

1373. SHRI BRAJA KISHORE TRIPATHY: WiH the 
PRIME MINISTER be pleased to state: 

(a) whether the Mahanadi Coalfields Umited has 
reduced the supply of Coal to National Aluminium 
Company in the recent past; 

(b) if so, the details thereof; 

(c) the reasons for short supply of coal to NALCO; 
and 

(d) the time by which the supply to NALCO will be 
restored by the Mahanadi CoalfIelds Umited? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): <a) to (d) No, Sir. 
Supply of coal to NALCO was made In accordance with 
allocation made during the 1 at Quarter of the current 
year. However, during the month of July, 2007 the supply 
of coal was affected marginally clUe to transport constraints 
arising out of law and order problems. Supply was also 
affected due to inadequate availability of railway wagons 
and due to non working of surface miner at Bharalpur 
Mines. However, adequate arrangement has been made 
for supply of coal to NALCO from other sources as a 
short term measure to tide over the present situation. 

Implementation of Drugs and Cosmetics Act 

1374. SHRI ADHIR CHOWDHURY: Will the MInister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether as a result of implementation of schedule 
M under the Drugs and Cosmetics Act, 1940, there is 
noticeable improvement in the purity of medicines in the 
market; 

(b) il so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MlNtSTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes sir. In view of the increased 
compliance to the revised GMPs under Schedule M of 
the Drugs and Cosmetics Rules, 1945, by drug industry, 
the number of reports of drugs declared as of standard 
quality, out of the samples of suspected drugs drawn in 
the country have increased In the recent past. WHO GMP 
compliance by Indian firms have resulted in increased 
acceptance of Indian drugs in western countries. 

(c) Question does not arise. 

Regional Disparity 

1375. SHRI ANWAR HUSSAIN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the regional imbalance of North Eastern 
States in comparison to other States has widened with 
the advent of market Reforms and globalization of 
economy; 

(b) if so, the detaHs thereof and the reasons therefor; 

(c) the salient features highlighted by the Draft 
Approach Paper of Eleventh Five Year Plan on this issue; 

(d) whether the Planning Commission has set up an 
expert group for examining the matter and recommending 
steps to check the growing regional disparity; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
The annual growth rate of Nagaland, Sikkim and Tripura 
for first three years of Tenth Plan reflect a higher growth 
rate than All India average. States of Assam, Mizoram 
and Meghalaya had marginally lower growth rate. Growth 
rate of Arunachal Pradesh and Manipur are below National 
Growth rate. The reasons for the low growth rate of 
Arunachal Pradesh and Manipur are mainly due to their 
geographical locations and disturbances in case of 
Manipur. 

(c) to (e) The approach document for the 11th Plan 
has identified Regional divides as one of the major 
challenges. Balanced regional development has been one 
ot the important objectives of National planning. The 
approach document has highlighted, as a general principle 
that various policy initiatives, including fiscal incentives 



111 AUGUST 22, 2007 112 

and targeted programmes have been evolved In the past 
to achieve this objective. 

Planning Commission has set up an ExptNt f1IDUP 
on equitabls deve/opmBnllor IiHI £/eVfll1lh FiwI y .... PIsn. 
One of the Terms of References of the Expert group is 
to map out linkages of liberalization, globalization and 
transmission mechanisms that have an impact on the 
development profile of backward regions and to suggest 
strategies for meeting the challenges. 

[Translah"on} 

Prevwrtlon of Food AduIIIenItion Act 

1376. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI HARISINH CHAVDA: 

Will the Minister of HEALTH AND FAMILY WELF~qE 
be pleased to state: 

(a) whether the Bureau of Indian Standards has laid 
. down eleven criteria under essential certification of 
Prevention 01 Food Adulteration Act keeping in view the 
health and safety of the consumers; 

(b) if so, the details thereof; 

(c) whether some companiesJfirma were found 
violating these criteria; 

(d) If so, the detJdIa thereof; ~ 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The Ministry of Heabh & F.W. has 
made BIS Certification mandatory in respect of 11 food 
articles under the PFA Rules, 1955, the details of which 
are given in the encloeed statement. 

(c) to (e) Under Section 33 of the BlS Act, 1996, the 
SIS takes action in case of violations of provisions under 
Section 11 and 12 of the BIS Act, 1996. 

As far as PFA Act is concerned, the Food (Health) 
Authorities of StatealUTs are responsible for the 
impIementationIenforcement of the Prevention of Food 
Adulteration Act, 1954 and Rules, 1955. The enforcement 
staff draw random samples of various articles of food 
and take penal action against the offenders where the 
samples are not found to be contonnIng to the proviIiona 
of the PFA Act, 1954 and Rules, 1955. 

The Food (HeaIIh) Authorities 01 the StateslUTa have 
been adviaed from time to time to Uep • atrict vigil on 
the quality of food articles BOld In the market and take 
penal action where the provisions of Prevention 01 Food 
AduItenItion Act, 1954 and Rules. 1955 are violated. 

List of Products CtWtInJd unt1w PFA Act 19IU ftIqUIdng SIS MMdttory CMtiIicIlJIon 

SI.No. BIS Standards (No.) 

2 

1. IS 1165 

2. IS 1166 

3. IS 1656 

4. IS 11536 

5. 12176 

6. 13334 (Part 1) 

7. 13334 (Part 2) 

Products covered under PFA Act, requiring BIS 
Mandatory CertHication 

3 

Milk Powder 

Condensed milk, partly akimmed and skimmed condensed milk 

MiIk~ based wearing foods 

Processed cereal based compIemenIary foods for Infanta 

Swaetelled ultra high temperature treated conden8ed milk 

Skimmed milk powder, standard grade 

Skimmed mRk powder, extra grade 
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2 3 

B. 14542 Partly skimmed milk powder 

9. 14433 (Part 1) Infant milk substitute, milk protein based 

10. IS 13428 Packaged Natural Mineral Water 

11. IS 14543 Packaged Drinking Water (Other than Packaged Natural Mineral Water) 

(English} 

Promotion of Silviculture 

13n. SHRI a MAHTAB: Will the PRIME MINISTER 
be pleased to state: 

(a) whether steps are being taken by the Government 
to promote silviculture in the country; 

(b) if so, the States where steps have been taken in 
this regard; 

(c ) theameunt _nnarked for the same in the 
Eleventh Plan; and 

(d) the details of the work carried out under 
silviculture promotion programme during the Tenth Plan 
Period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) and (b) Indian Council of Forestry Research & 
Education (ICFRE) through its eight regional research 
Institutes and four Centres in the country are undertaking 
research projects on silviculture aspects of various forestry 
species. 

(c) An amount or Rs. 75.45 crore has been 
earmarked in the XI Five Year Plan proposal of ICFRE 
for conducting research in the field of Biodiversity 
Assessment Conservation and Development, Planting 
Stock Improvement, Sustainable Forest Management, 
Forest Products Development, Development of Agro-
forestry/Social Forestry Modals/Participatory Forest 
Management/Joint Forest Management, Establishment of 
Certification Mechanism for SustaInable Forest Produce 
and Establishment of an Advance Research Centre for 
Bamboo and Rattan for promotion of Silviculture in the 
country. 

(d) Initiation of All India regionally coordinated projects 
to address the Problems of Silviculture Enhancing 
productivity through intensive Silvicultural practices under 
JFM/PFM programmes. National programmes on 
improvement of genetic material especially NWFPs. 
Rehabilitation of degraded areas keeping regional 
requirement in view Benchmarking biodiversity and 
preservation of gene pool of important speclesllorest types 
through preservation plots in 15 States of the country. 
Development of technology for artificial regeneration of 
important trees. Development of volume tables, site index 
equations and growth/yields functions for important tree 
species. Laying of field trials for important forestry species 
for Reclamation of highly eroded sites. Growth comparison 
of most common tree species planted in 132 plantation 
sites under alluvial, coastal and lateritic soils for the soil 
vegetation interaction with special reference to nutrient 
cycling. Networking of regional Research Institutes with 
State Forest Department and other stakeholders. 

Backward Region Grant Fund 

1378. SHRI ARJUN SETHI: Will the Minister of 
PANCHAYATI RAJ be pleased to state the details of 
grants sanctioned and released during the last two years 
for the speedy development of the backward districts of 
the country under Backward Regions Grant Fund 
Programme, State-wise? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): The Backward Regions Grant 
Fund Programme (BRGF) was approved in the financial 
year 2006-07. The Programme has three components, 
namely, Special Plan for Bihar, Special Plan for the KBK 
districts of Orissa and the district component covered by 
the Backward Districts Initiative of the Rashtriya Sam 
Vikas Yojana (RSVY) subsumed into the Backward 
Regions Grant Fund Programme from 2006-07. Special 
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plans for Bihar and the KBK districts of Orissa are 
handled by the Plaming Commiseion. The aJIocatinn under 
the district component of BRGF consists of two funding 
windows (a) funds for capacity building of Panchayati Raj 
Institutions and (b) an untied develQpmentaJ grant. 
According to the extant policy, the districts covered under 

the Rashtriya Vlku Yojana must complete their allocation 
of As. 45 crore per diatrict under the HI1ier programme 
before these shift to the BRGF mode of funding. A 
statement showing the fundi released under theBe three 
components, State wise from 2005-06 onwards is 
enclosed. 

RB1e8sB of Funds undtIr BRGF PrognJmlTltl 

A. Sp8ciaI P/sns lor Bihsr snd KBK districIs of 0Iis8s 

(Rs. in crore) 

2005-06 2006-07 2007.Q8 

I. Special Plan for Bihar 536.03 999.99 762.41 

II. SpeciaJ Plan for the KBK district of Orissa 250.00 250.00 43.33 

B. lJackwIIJ'rI DisIricts iniIiIIIiWI F/tAWsiI of Funds to RSVY dIstricIs 

SI. No. State Amount reIeued in Amount rel ... d·1I\ Amount reIea8ed in 
2005-06 2006-07 2007-08 

(As. in crore) (As. in crore) (As. in crore) 

2 3 4 5 

1. Andhra Pradesh 37.50 82.50 45.00 

2. Atunachal Pradesh 7.50 7.50 0.00 

3. Assam 7.50 52.50 15.00 

4. Bihar 135.00 232.50 30.00 

5. Chhattisgarh 90.00 127.50 22.50 

6. Gujarat 15.00 37.50 7.50 

7. Haryana 15.00 22.50 0.00 

8. Himachal Pradesh 15.00 30 15.00 

9. Jammu and Kashmir 22.50 22.50 0.00 

10. Jhar1<hand 142.50 315.00 22.50 

11. Kamataka 15.00 37.50 0.00 

12. Ker. 15.00 15.00 0.00 

13. Madhya Pradesh 150.00 135.00 0.00 
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2 3 4 5 

14. Maharashtra 80.00 90.00 7.50 

15. Manipur 15.00 15.00 0.00 

16. Meghalaya 0.00 15.00 0.00 

17. Mizoram 7.50 15.00 7.50 

18. Nagaland 7.50 22.50 0.00 

19. Orissa 45.00 45.00 22.50 

20. Punjab 7.50 15.00 0.00 

21. Rajasthan 37.50 15.00 0.00 

22. Sikkim 7.50 22.50 7.50 

23. Tamil Nadu 75.00 30.00 0.00 

24. Tripura 7.50 15.00 0.00 

25. Uttar Pradesh 202.50 300.00 75.00 

26. Uttarakhand 22.50 37.50 7.50 

27. West Bengal 45.00 60.00 22.50 

28. NABARD 3.24 3.30 0.00 

Total 1210.74 1818.30 307.50 

Capacity Building Fund DeveIopmenJaI Grant 

51.No. State Amount released in Amount released in Amount released in Amount raIea&ed in 
200&07 2007-08 2006-07 2007-08 

(Rs. in ClOre) (As. in crore) (As. in crore) (Rs. In CI'OI8) 

2 3 4 5 6 

1. Andhra Pradesh 13 0 0 0 

2. Arunachal Pradesh 0.5 0 0 0 

3. Assam 9.122 0 0 35 

4. Bihar 14.45876 0 0 0 

5. Chhaltisgarh 9.1 0 0 21 

6. Gujarat 0 0 0 0 

7. Haryana 0 0 0 0 

8. Himachal Pradesh 0 0 0 0 



119 AUGUST 22, 2007 to 0us6ti0ns 120 

2 3 

9. Jammu and Kashmir 0 

10. Jharkhand 0 

11. Kamataka 0 

12. Kerala 0 

13. Madhya Pradesh 14.9597 

14. Maharashtra 6.19 

15. Manipur 0 

16. Meghalaya 

17. Mizoram 0 

18. Nagaland 0 

19. Orissa 0 

20. Punjab 0 

21. Rajasthan 7.78707 

22. Sikkim 0.9492 

23. Tamil Nadu 0 

24. Tripura 0 

25. Uttar Pradesh 0 

26. Uttarakhand 0 

27. West Bengal 10.5 

Total 86.56673 

Use of Thorium .. Fuel 

1379. SHRI FRANCIS FANTHOME: 
SHRI SYEO SHAHNAWAZ HUSSAIN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment has explored the 
possibifity of the use of thorium as a fuel for nuclear 
reactors in view of its advantages over other existing 
fuel; 

(b) if so, the details thereof alongwith steps takan to 
develop appropriate technology for allowing its use in the 
nuclear reactors in the country; and 

(c) the time by which the said technology is likely to 
be made available to the reactors in the country? 

4 5 6 

0 0 0 

0 0 0 

5 0 7.5 

2 0 9.25 

0 20.0451 0 

0 0 0 

0 0 0 

0 0 

0 0 0 

0 0 0 

0 0 37 

0 0 0 

0 0 75 

0 0 0 

0 0 0 

0 0 0 

25.3 0 0 

0 0 0 

0 0 30 

32.3 20.0451 214.75 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRlTHVIRAJ CHAVAN): (a) 
Yea, Sir. 

(b) The Government has taken steps to develop 
appropriate technology for the utilization of thorium. Some 
of the steps are: 

• The research Jeactor 'Kamini' at KaJpakkam uses 
uranium-233 fuel obtained from irradiated 
thorium. The reactor has been operating since 
1997. The fuel for this reactor was bred, 
reprocessed and fabricated indIgen~ 

• Irradiation of thorium based fuel has been carried 
out in 'CiNs' research reactor at Trombay and 
in Pressurised Heavy Water Reactors 
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• Design and development of Advanced Heavy 
Water Reactor (AHWR) using thorium based fuel 
has been in advanced stage. Pre-licensing safety 
review of AHWR has been completed by the 
Atomic Energy Regulatory Board (AERB) 

• Construction of AHWR critical facUity at BARC, 
which uses thorium based fuel has been 
completed . 

• BARC has been developing technologies to 
reprocess irradiated thorium fuel, and in 
fabricating Uranium-233 based fuel. 

(c) The third stage of the ongoing three-stage Indian 
nuclear power programme envisages deployment of 
nuclear reactors bas.ed on Uranium-233 obtained by 
irradiating thorium. The Advanced Heavy Water Reactor 
critical facility for validating the physics design of AHWR 
is ready for commissioning. A prelicensing safety approval 
of AHWR has been completed by the Atomic Energy 
Regulatory Board (AERB). Its implementation as a power 
project is envisaged to start in XI Plan period. 

{Translation] 

World Bank Loan for Bharat Nlnnan 

1380. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the PRIME MINISTER be pleased to 
state: 

SI.No. Project Name 

(a) whether the Govemment has sought loan from 
the World Bank of 'Bharat Nirrnan Yojana' projects; 

(b) if so, the details thereof, project-wise; 

(c) whether the Govemment has received the loan 
from the World Bank for the scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (d) 
Bharat Nirman has six components namely irrigation, rural 
water supply, rural electrification, rural roads, rural housing 
and' rural telephone connectivity. World Bank loan is 
availed for irrigation and roads components lhe details of 
which are given below. No loan is availed for other 
components under Bharat Nirrnan. 

lITigation 

Ministry of Water Resources has not sought any loan 
from World Bank speciftcally for Bharat Nirman Yojana 
However, respective State Govemments have sought 
assistance from World Bank for various Water Resources 
projects from time to time. The list of ongoing Water 
Resources projects with World Bank assistance is as 
under: 

Date of Agreement Amount 
Date of COiTiPIetion US$ in million 

1. Rajasthan Water Sector Restructuring Project (Rajasthan) 15.3.2002 125.00 
31.3.2008 

2. Uttar Pradesh Water Sector Restructuring Project (Uttar Pradesh) 8.3.2002 109.10 
31.10.2007 

3. Karnataka Community based Tank Management Project (Kamataka) 6.6.2002 73.80 
31.1.2009 

4. Madhya Pradesh Water Sector Restructuring Project (Madhya Pradesh) 30.10.2004 394.00 
30.3.2011 

5. Maharashtra Water Sector Improvement Project (Maharashtra) 19.8.2005 325.00 
30.12.2012 

6. Tamil Nadu Irrigated Agriculture and Modemisation and Water 23.1.2007 485.00 
Bodies Restoration Project (Tamil Nadu) 31.3.2013 

7. Andhra Pradesh Community based Tank Management Project 19.4.2007 189.00 
(Andhra Pradesh) 31.12.2012 

Total 1700.90 
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Roads 

In order to bridge the funding gap for the 
implementation 01 Pradhan Mantri Gram Sadak Yojana 
including the rural roads component of Bharat Nirman, a 
loan agreement for US $ 400 million was signed with 
World Bank in October 2004. Another loan proposal for 
US $ 500 million has been accepted in principle. The 
loans are for providing new connectivity and upgrading 
of rural roads eligible under the Pradhan Mantri Gram 
Sadak Yojana. 

Per Capita Income vis-a-vis Annual Growth Rate 

1381. SHRI MOHAN SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) the annual growth rate of the country during the 
year. 2006-07; 

(b) the annual growth rate of different States in the 
country during the year 2006-07; 

(c) whether the Government is considering any 
scheme lor bringing the per capita income at par with 
the pace of annual growth rate; 

(d) if so, the d8tails thereof; 

(e) whether there is any co-ordination between per 
capita average income and gross national annual growth 
rate in the country; and 

(f) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) As per 
the Revised Estimates of Annual National Income, 2006-
07 released by the Central Statistical Organisation, the 
annual growth rate of the country measured in terms of 
Gross Domestic Product at factor cost at constant (1999-
2000) prices is 9.4 per cent during the year 2006-07. 

(b) The annual growth rates of Gross State Domestic 
Product (GSDP) 01 different States for the year 2006-07 
are given in the enclosed statement.· 

(c) and (d) The per capita income, as defined by the 
Gross Domestic Product (GOP) per person, changes 
annually due to the annual growth rate of GOP and the 
annual growth rate of population. Realizing a stable 
population, the pre-requisite for bringing the per capita 

income at par with the pace of annual growth rate is not 
feasible at the moment keeping in view the life table of 
the population and the projected rate 01 change in the 
population. However, the long-term objective of the 
National Population Policy, 2000 of the Govemment of 
India is to achieve a stable population by 2045 A.D., at 
a level consistent with the requirements of sustainable 
economic growth, social development and environmental 
protection. 

(e) and (I) Yes, Sir. The growth rate of per capita 
average income is determined by the growth rate of GOP 
and the growth rate of population. 

Statement 

Growth Rllts of Gross Staff} Oomsstic Product (GSOp) 
lit constant (1999-2000) priess 

SI.No. StateslUTs 2006-07 

2 3 

1. Andhra Pradesh 8.02 

2. Arunachal Pradesh 4.24" 

3. Assam 5.94 

4. Bihar 4.72 

5. Jharkhand 6.78 

6. Goa 6.44" 

7. Gujarat 12.17" 

8. Haryana 8.05" 

9. Himachal Pradesh 9.27 

10. Jammu and Kashmir n.a 

11. Kamalaka 7.90 

12. Kerala 8.01" 

13. Madhya Pradesh 23.50" 

14. Chhattlsgarh 12.30" 

15. Maharashtra 9.20· 

16. Manlpur n.a. 

17. Meghalaya 5.68 
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2 

18. Mizoram 

19. Nagaland 

20. Orissa 

2( Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. Uttaranchal 

28. West Bengal 

29. Andman and 

30. Chandigarh 

31. Delhi 

32. Pondicherry 

'Figures relate to 2005-06. 
n.a. : Not available. 

3 

n.a. 

n.a. 

6.02 

4.93 

7.96 

8.21 

7.38 

n.a 

6.07-

10.28-

8.13-

Nicobar Islands 10.78-

n.a. 

9.18-

7.43 

Source: Directorate of Economics and Statistics of State 
Governments. 

(English} 

Setting up of a Space University 

1382. SHRI VIJOY KRISHNA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether a proposal for setting up of a space 
university by Indian Space Research Organisation is 
pending with the Government; 

(b) if so, the reasons therefor; 

(c) the number of space scientists expected to be 
graduated from the university during an academic year; 
and 

(d) the grants earmarked for the proposal and by 
when the university is likely to be set up? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
No, Sir. The Union Cabinet has approved the proposal 
for setting up Indian Institute of Space Science & 
Technology (liST). 

(b) Does not arise. 

(c) About 150 Space SCientists/Engineers are 
expected to graduate from liST in an academic year. 

(d) Approval has been accorded to set up liST with 
an initial investment of Rs. 270 crores and an annual 
recurring expenditure of Rs. 40 crores. The first academic 
programme is scheduled to commence in September 
2007. 

Importance of NAM 

1383. SHRI JYOTIRADITYA M. SCINDIA: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether in her recent statement, the US-Secretary 
of State suggested the futility of continuing Non-Aligned 
Movement with elimination of the Power-Blocs; 

(b) if so, the details thereof and the reaction of the 
Government thereto; 

(c) whether the Govemment had taken up the matter 
with US-Government; and 

(d) if so, the response of the US Govemment thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Govemment have seen the 
statement in question, which suggested that non-alignment 
has lost its meaning. 

(b) to (d) In response to questions regarding the 
statement by US Secretary of State, Gol Official 
Spokesperson stated on June 29, 2007, that "There can 
be no question of India's firm and abiding commitment to 
non-alignment. The Non-Aligned Movement played a 
significant role in ending apartheid and colonialism. Today, 
its relevance continues in promoting South-South 
cooperation and the democratization of the intemational 
system. India remains committed to its ideals." 

Demand for Coal Blocks by Andhra Pradesh 

1384, SHRI BALASHOWRY VALLABHANENI: Will 
the PRIME MINISTER be pleased to state: 
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(a) whether the Union Govemment has received any 
demand from the State Govemment of Andhra Pradesh 
for allocation of nine coal blocks in favour of Singareni 
Collieries Company Limited (SCCl); 

(b) if so, the details in this regard; and 

(c) the action taken by the Union Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) In 
response to the offer made on 7th November, 2006 for 
allocation of 10 coal blocks under government 
dispensation for power projects, a letter was received 
from the Chief Secretary of Andhra Pradesh where in the 
interesst of Singareni Collieries Company Ltd. (SCCL) 
which is a mining company was indicated in 9 of those 
blocks. 

(c) The application of SCCL. a mining company was 
among the many received from several Central and St&te 
PSUs including power generation companies. The 
allocation of the said blocks located in Orissa and 
Jhartdland was made as per the guidelines which Inter 
alia included preference to be given to the PSUs of States 
which were so far not allocated any blocks, requirement 
of the host States where blocks were located, coal blocks 
and coal linkages already sanctioned for power projects 
etc. 

APGENCO was recently allocated 4 blocks and long 
term coal linkages for their power projects. Besides, 
Andhra Pradesh Mineral Development Corporation was 
also allocated coal blocks in Orissa and Madhya Pradesh. 

Based on the above and on relative merits of the 
large number of applications received for the said 10 
blocks, SCCL could not be allocated any block. 

Construction of Bridge over Lohlt Channel 

1385. DR. ARUN KUMAR SARMA: Will the Minister 
of DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state: 

(a) whether a proposal has been received from the 
Ministry of Power for construction of a bridge over Lohit 
Channel of river Brahmaputra between Dhola and Sadiya 
in Assam to facilitate execution of few mega power 
projects in Arunachal Pradesh; 

(b) if so, the details thereof; 

(c) whether North-Eastern Council has already 
conducted a feasibility study on the said bridge; 

(d) if so, the details thereof; 

(e) whether the Planning CommiSSion has finalized 
the said project for execution during the 11 th Plan in 
consultation with the concerned Ministries, State 
Govemment at NEC; 

(f) if so, the details thereof; 

(g) if not, the reasons therefor; and 

(h) the time by which the project is likely to be 
finalized? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) No proposal has 
been received from Ministry of Power for construction of 
a bridge over Lohit Channel of river Brahmaputra between 
Dhola and Sadiya in Assam. 

(c) and (d) On the request of the State Government, 
the North-Eastem Council, during the 9th Plan, had funded 
a feasibility study of the project for construction of bridge 
over river Lohit Channel. The construction of bridge was 
found to be feasible, and the approximate cost worked 
out was to the tune of Rs. 216.71 crores Including 
approach road. The report was sent to the Governments 
of Arunachal Pradesh and Assam for further necessary 
action. 

(e) to (h) The Eleventh Five Year Plan has not yet 
been finalized. It is under formulation and the proposal 
would be considered subject to prioritization among 
competing demands and the avaliabRity of resources. 

Reprocessing of Spent Fuel 

1386. SHRI BALASAHEB VIKHE PATll: Will the 
. PRIME MINISTER be pleased to slate: 

(a) whether the westem countries do not wish to 
reprocess spent fuel in their plants but would rather ship 
out the same to the Indian plants to be reprocessed and 
the plutonium shipped back to them as reported in the 
Asian Age dated July 20, 2007; 
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(b) if 80, the details of the facta reported therein; 

(c) whether the burden of handling and disposing of 
the large quantities of hazardous radioactive waste of 
other nations will also faU on India; 

(d) if 80, whether any such proposal has been made 
by the United Stales to lnelia In its ongoing talks on 
nuclear deal; and 

(e> if so, the details thereof and the reaction of India 
thereto? 

THE MINISTER OF STATE IN THE Pf4IME 
MINISTER'S OFFICE (SHRI PRITHVlRAJ CHAVAN): (a) 
No, Sir. We have no such proposal from any country. 

(b) Does not arise. 

(c) No, Sir. 

(d) No, Sir. 

(e) Does not arise. 

.... tlng on ClImate Change 

1387. DR. M. JAGANNATH: 
SHRI JASUBHAI DHANABHAI BARAD: 
SHRI SURESH PRABHAKAR PRABHU: 
SHRI SURESH KALMADI: 
SHRI M.K SUBBA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the first meeting of the National Council 
on Climate change was held recently; 

(b) if so, the details of the dlscussions held and the 
decisions taken therein to contain the impact of climate 
change; 

(c) whether the Government proposes to undertake 
a major afforestation programme called as Green India; 

(d) if so, the details of the programme worked out; 

(e) the area of degraded forestland in hectares likely 
to be converted into green areas under this programme, 
State-wise; and 

(f) the amount likely to be spent thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Prime Minister chaired the first 
meeting of the National Council on Climate Change on 
13.7.2007. Some of the important decisions taken in the 
meeting intsra/is, are: 

(i) Clean development strategies have to be 
incorporated into sectoral plans as an intrinsic part of the 
XI Plan strategy by the PSnning Commission. 

(0) A national document compiling action taken by 
India for addressing the chaHenge of climate change, and 
action that it proposes to take, to be prepared as India's 
National Report on Ciimate Change. 

(iii) To formulate a long term strategy to deal with 
glacial melting of the Himalayas. 

(iv) A comprehensive action pian to be prepared by 
the Ministry of Agriculture on the agricultural agenda for 
climate change, and to be forwarded to the Planning 
Commission for illCOfPoration in the XI Plan. 

(v) To develop a policy for public transport sensitive 
to climate change agenda. 

(c) to (f) "Green India" programme envisages 
undertaking massive afforestation of degraded forests land 
in the country. Financial resources to be mobilized include 
funds available under "Compensatory Afforestation Fund 
Management and Planning Authority (CAMPA)", mobilising 
funds from the market, developing partner associations, 
and income from tree feMing at ecologically appropriate 
intervals, The "Green India" programme will cover about 
six million hectares in the country in about 10 years. 
Initially three million hectares of degraded forest land will 
be taken up for afforestation in 2007 requiring about Rs. 
10000 crore. 

Catagorlzatlon of HIV/AIDS Affected Zones 

1388. SHRI L. RAJAGOPAl..: 
SHRI HARiBHAU RATHOD: 

WiD the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the number of AIDS patients are 
increasing day by day in the country; 
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(b) if so, the details thereof and the reasons therefor; 

(c) the number of AIDS patients in the country during 
the last three years, State-wise; 

(d) whether the National AIDS Control Organisation 
(NACO) has categorized 163 districts in the country as A 
grade or High Risk Zones were epidemic threshold has 
exceeded 1 per cent; 

(e) if so, the details thereof, State-wise; 

(f) whether the categorization of districts helps in 
addressing the problem and containing the disease; 

(g) the aims and objectiYes of 'Be Bold' campaign 
launched in Andhra Pradesh; and 

(h) the steps to be taken by the Government for 
eradication of this disease? 

THE MINISTER OF STATE IN THE MINfSTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
lAKSHMI): (a) and (b) The estimated number of cases 
in the country is 2 miNion to 3.1 million. The prevalence 
rates have stabiliZed over the last 4 years around 
0.36%. 

(c) The number of AIDS cases reported by the State 
Health Authorities is given in the enclosed statement-I. 

(d) and (e) 156 districts have been categorized as 
'/1\ category districts based on the sentinel sulV8illance 

data for the period 2004-2006 where the prevalence rate 
in antenatal women was 1 % or more in anyone of the 
3 years. 

The list of category of districts-state-wise is enclosed 
as statement-II. 

(f) Higher priority for implementation and funding is 
accorded to category '/1\ districts. 

(g) The aim of the "ae Bofd" campaign launched in 
A. P. is to encourage people to come forward for teatlng 
to assess their HIV status. 

(h) Govemment of India has launched National AIDS 
Control Programme Phase III, with the goal to halt and 
reverse the epidemic in the country over the next 5 years 
by integrating programmes for prevention, care, support 
and treatment. This will be achieved through a four-
pronged strategy: 

1. Prevention of new infections in high risk groups 
and general population. 

2. Providing greater care, support and treatment to 
larger number of PLHA. 

3. Strengthening the infrastructure, systems and 
human resources in prevention, care, support 
and treatment programmes at the district, state 
and national level. 

4. Strengthening the nationwide Strategic 
Information Management System. 

Statement.., 

R6pOIted Annual Number of AIDS CllS8S 

SI.No. State 2004 2005 2006 Up to 30th June 2007 

2 3 4 5 6 

1. Andaman and Nicobar Islands 4 0 0 

2. Andhra Pradesh 5611 7806 10167 2335 

3. Arunachal Pradesh o 0 13 0 

4. Assam 13 40 107 0 

5. Bihar o 0 0 0 

6. Chandigarh 223 749 451 0 
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2 3 4 5 6 

7. Chhattisgarh 0 0 0 0 
8. Dadra and Nagar Haveli 0 0 0 0 
9. Daman and Diu 0 0 0 0 

10. Delhi 68 1464 346 0 

11. Goa 109 167 23 19 

12. Gujarat 1624 1955 859 0 

13. Haryana 85 198 202 0 

14. Himachal Pradesh 75 73 6 0 

15. Jammu and Kashmir 0 0 34 0 

16. Jharkhand 0 173 159 0 

17. Kamataka 222 2219 0 0 

18. Kerela 73 0 0 0 

19. Lal<shadweep 0 0 0 0 

20. Madhya Pradesh 209 359 230 171 

21. Maharashtra 4831 5683 4347 0 

22. Manipur 0 0 80 0 

23. Meghalaya 0 0 0 0 

24. Mizoram 54 0 4 38 

25. Nagaland 269 18 0 0 

26. Orissa 186 1n 116 0 

27. Pondicherry 0 0 0 0 

28. Punjab 62 103 239 0 

29. Rajasthan 228 303 302 0 

30. Sikkim 0 3 0 0 

31. Tamil Nadu 15271 3856 11481 2441 

32. Tripura 0 0 0 0 

33. Uttar Pradesh 109 339 0 0 

34. Uttaranchal 19 49 0 0 

35. West Bengal 0 0 0 0 

Total 29342 25738 29166 5004 
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Ca/egol'y :4' DisI1icts based on H1V StInIintII 
Sutv9iIIsnctI 20()1, 2005 snd 2006 

Anethi'll Pradesh (23123) 

AdiIabad 

Anantapur 

Chittoor 

Cuddapah 

East Godavari 

Guntur· 

Hyderabad 

Karimnagar 

Khammam 

Krishna 

Kumool 

Mahabubnagar 

Medak 

Nalgonda 

NeRore 

Nizamabad 

Prakasam 

Rangareddi 

Srikakulam 

VlSakhapatnam 

Vizianagaram 

Warangal 

west Godavari 

Arunachal Pradesh (1/16) 

LOOit 

Bihar (2138) 

Araria 

Lakhisarai 

Goa (112) 

Nor1h Goa 

GUiand (6125) 

Banas Kantha 

Dahod 

Mahesana 

Navsari 

Sural 

Sul'8rldranagar 

Haryena (1120) 

Bhiwani 

Bidar 

Bijapur 

Chamarajanagar 

Chikmagalur 

Dakshina-Kannada 

Davanagere 

Dharwad 

Gadag 

GuIbarga 

Hassan 

Haveri 

Kodagu 

Kolar 

Koppel 

Mandya 

Myaore 

136 
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Raichur 

Shimoga 

Tumkur 

Udupi 

Uttara Kannada 

Madhya Pradesh (5148) 

Balaghat 

Dewas 

Harda 

Panna 

Rewa 

Maharashtra (32135) 

Ahmadnagar 

Akola 

Amravati 

Aurangabad 

Bhandara 

Beed 

.Buldana 

Chandrapur 

Dhule 

Gadchiroli 

Hingoli 

Jalgaon 

Jalna 

Kolhapur 

latur 

Mumbai 

Mumbai (Suburban) 

Nagpur 

Nanded 

Nandurbar 

Nashik 
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Osmanabad 

Parbhani 

Pune 

Raigam 

Ratnagiri 

Sangli 

Satara 

Solapur 

Thane 

Wardha 

Yavatmai 

llanlpur (919) 

Bishnupur 

Chandel 

Churachandpur 

Imphal 

Senapati 

Tamenglong 

Thoubal 

Ukhrul 

Moreh 

Mizoram (218) 

AizawI 

Champhai 

Nagaland (10111) 

Dimapur 

Kohirna 

Mokokchung 

Mon 

Phek 

Tuensang 

Wokha 

Kiphera 

138 
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Peren 

Zunheboto 

Orissa (4130) 

Angul 

Bolangir 

Bhadrak 

Ganjam 

Punjab (1117) 

Ludhiana 

Rafasthan (1132) 

Ganganagar 

Tamil Nadu (22130) 

Coimbatore 

Cuddalore 

Oharmapuri 

Erode 

Kanniyakumari 

Karur 

Krishnagiri 

Madurai 

Namakkal 

Perambalur 

Pudukkottai 

Ramanathapuram 

Salem 

Sivaganga 

Theni 

The Nilgiris 

Thiruvallur 

TIruchirappalli 

TIruvanamalai 

Toothukudi 

Vellore 
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Viluppuram 

Trlpura (1/4) 

West Tripura 

Uttar Pradeah (5170) 

Allahabad 

Banda 

Deoria 

Etawah 

Mau 

West Bengal (4/19) 

Kolkata 

Puruliya 

Barddhaman 

Uttar Dinajpur 

/TlBI7SIationj 

Policy to Popularl .. National Gam .. 

1389. SHRI VIJAY KUMAR KHANDELWAL: 
SHRIMATI SUMITRA MAHAJAN: 

140 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether the Government proposes to formulate 
any policy to promote/popularise national games like 
Hockey, Football, Volleyball, Wrestling and Athletics etc;, 
in the wake of their negligence; 

(b) if so, the details thereof; 

(c) whether the Government is taking any concrete 
steps to create required infrastructure to promote and 
develop such games/sporting events; 

(d) if so, the details thereof; and 

(e) the details of funds allocated alongwith the 
expenditure bome by the Govemment on sports persons 
trained during the last two years till date? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
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DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) Under the existing 
schemes there is adequate provision for promoting 
disciplines like Hockey, Football, Volleyball, Wrestling and 
Athletics and other major disCiplines by significantly 
supplementing the efforts of the National Sports 
Federations (NSFs) concerned through the 'Scheme for 
Financial Assistance to National Sports Federations' for 
organizing national and international toumaments in India, 
participation of Indian teams in toumaments and events 
abroad, provision of coaching through Indian and foreign 
coaches, backed-up with requisite technical support, 
procurement of equipments etc., within Long Term 
Development Plans (LTDPs) for each discipline. 

The Ministry is also providing support to talented and 
elite sportspersons in various disciplines for further 
improving in their performance through the Schemes of 
Talent Search and Training and the National Sports 
Development Fund. 

Further, keeping in view the popularity and grassroot 
appeal of various disciplines SAl, also operates various 
schemes at sub-junior, junior and senior level, for scouting 
and nurturing talent and training the identified 
sportspersons by providing vital inputs Le. coaching, 
equipment support, sports kit and competition exposure 
etc. under the following schemes: 

(i) National Sports Talent Contest (NSTC) Scheme; 

(ii) Army Boys Sports Company (ABSC) Scheme; 

(iii) SAl Training Centres (STC) Scheme; 

(iv) Special Area Games (SAG) Scheme; and 

Name of the Scheme 

Scheme for Assistance to National Sports Federations 

Scheme relating to Talent Search & Training 

National Sports Development Fund 

SAl schemes 

(v) Centre for Excellence Scheme. 

As a result of efforts of SAl, the number of trainees 
in their Centres has increased from less than 10,000 at 
the beginning of the X Plan to around 13,000 by the end 
of the Plan. The sportspersons in the age-group 8-25 
years are trained in the SAl centres through out the 
country in 27 disciplines other than Hockey (50 centres), 
Football (61 centres), Volleyball (48 centres\ Wrestling 
(29 centres) and Athletics (93 centres). 

(c) and (d) Action is being taken under various 
schemes of the Sports Authority of India (SAl) to establish 
state-of-the-art training infrastructure and facilities in 
different parts of the country, including in areas with 
special potential for different identified sports disciplines. 
These include laying of hockey astro turf in 10 centres 
and synthetic tracks for athletics in 9 centres. At present 
SAl has 230 centres spread all over the country. 

The Ministry have also put up a draft comprehensive 
National Sports Policy which may please be seen on the 
Ministry's web-site. 

Further with a view to broad-basing sports and 
creating avenues to provide access for the vast sections 
of the youth, particularly in the rural areas, to organized 
sports and games facilities, the Ministry is also considering 
the launching of a Scheme titled 'Panchayat Yuva Khel 
Avam Krida Abhiyan" (PYKKAj during XI Plan. 

(e) The details of expenditure incurred on the training 
of sportspersons under various schemes of the Ministry 
during the last 2 years and in the current financial year 
till date are as under: 

(Rupees in lakhs) 

Expenditure Incurred during 

2005-06 2006-07 2007-08 tilt 
15th August, 2007 

3866.92 3222.66 2116.90 

50.00 280.00 200.00 

48.14 96.10 57.80 

15868.00 13676.00 18300.00 
Allocated in 
2007-08 
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{English} 

Kyoto Protocol on CUmate Change 

1390. SHRI K.C. SINGH "SABA": Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Kyoto Protocol for climate change 
has set any specifIC targets for development countries to 
reduce their carbon emissions; 

(b) if so, the details thereof; 

(c) the steps being taken by the Government to 
switch to cleaner technologies Including project being 
undertaken in the country with Govemment or private 
participation for reducing emissions that caused global 
warming; and 

(d) the benefits that are likely to accrue from the 
aforesaid projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) and (b) Yes, Sir, The Kyoto Protocol has 
set specffic targets for developed countries (Annex-B 
Parties) that are signatory to the Protocol to reduce their 
greenhouse gas (GHG) emissions, form the 1990 levels, 
by at least 5.2% by the year 2012. The individual targets 
of Annex-B country vary; e.g. Gemany and France have 
to reduce to 92% from their 1990 levels and Japan to 
94% from its 1990 levels. 

(c) and (d) India is a Party to Kyolo Protocol to the 
United Nations Framework on Climate Change (UNFCCC) 
and the National Clean Development Mechanism Authority 
has been set up to accord Host Country Approvals (HCA) 
to eligible Clean Development Mechnism (COM) projects 
as per the requirements of Marrakech Accords. The COM 
encourages adoption and diffusion of cleaner technologies. 
India also has the largest number of projects under the 
COM of the Kyoto Protocol, which reduce net emissions 
of greenhouse gases. As on date, India has accorded 
HCA to 717 projects that have the poIential to reduce 
418 million tonnes of CO2 by the year 2012, if they are 
all reistered by the COM Executive Board of UNFCCC. 
Besides India is fo/Iowing a sustainable development path 
by adopting a range of policies and programmes to 
mitigate climate change, some of them are: 

i. ensuring energy conservation and Improved 
energy efficiency in various sectors as well as 
setting up of Bureau of Energy Efficiency 

ii. promoting use of renewable energy 

iii. power sector reforms and active renewable 
energy programme 

iv. use of cleaner and lesser carbon intensive fuel 
for transport 

v. fuel switching to encourage cleaner energy 

vi. afforestation and conservation of forests 

vii. promotion of clean coal technologies 

viiI. reduction of gas flaring 

ix. encouraging Mass Rapid Transport systems 

x. environmental quality management for all sectors. 

Methodology for Counllng of ngers 

1391. AOV. SURESH KURUP: 
SHRI CHANDRAKANT KHAIRE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether 15 out of 17 States have failed to file 
their primary census data with regard to tiger population; 

(b) if so, the list of States which have filed their 
census data and which have not yet filed the same and 
the details of the tiger population In each State; 

(c) whether any scientific methodology for counting 
of tigers has been put in place Ieacing to more accurate 
projection of tiger population; 

(d) if so, the details thereof; and 

(e) by when the final report of the tiger census is 
likely to be ready? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) an (b) No Sir. The Phase-I data pertaining to the 
refined All India tiger estimation process, standardized by 
Project TIger (now the National TIger Conservation 
Authority), has been received 'rom all the 17 tiger range 
States of the country. At present tiger estimation figures 
pertaining to only four States (Rajasthan, Madhya 
Pradesh, Maharashtra and Chhattisgarh) have been 
finalized, which are given in the enclosed Statement. 
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(c) and (d) Yes Sir. The Ail India tiger estimation 
process has been refined by Project Tiger (now the 
National Tiger Conservation Authority), in coUaboration with 
the Wildlife Institute of India, based on a pilot study. The 
Tiger Task Force constituted by the National Board for 

Wildlife has approved this process, which has been 
adopted for the country level estimation of tigers. 

(e) The final report relating to the All India tiger 
estimation is likely to be ready by the end of December, 
2007. 

Statement 

SI.No. State 

1. Rajasthan 

2. Madhya Pradesh 

3. Maharashtra (without Westem Ghat Population) 

4. Chhattisgarh (without Indravati population) 

SE: Standard Error. 

Aepalrlllaintenence work on NH In A.P. 

1392. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI M. RAJA MOHAN REDDY: 

WiR the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the details of the various projects Including repair/ 
maintenance of national highways implemented in Andhra 
Pradesh under various programmes during the last three 
years, year-wise; 

(b) the details of the allocations made during the 
last three years and amount spent therein, year-wise; 

(c) whether the amount sanctioned for the purpose 
is sufficient to achieve the target; 

Year 

2004-05 

2005-06 

2006-07 

Implementation of 
Development works 

Nos. 

64 

36 

32* 

Population estimate 
(Numbers) 

32 (SE% 30-35) 

300 (SE %228-364) 

103 (SE% 76-131) 

26 (SE % 23-28) 

(d) if not, whether the Union Govemment proposes 

to increase the amount for the purpose; and 

(e) the details of the projects that are underway and 
those which would be taken up in due course of time in 

Andhra Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K. H. MUNIYAPPA): (a) Ministry is implementing 

development & repair/maintenance of National Highways 

under various schemes of National Highways Development 

Project (NHDP) and Non-NHDP which is a continuous 

process. The details of the projects implemented in Andhra 

Pradesh during the last three years are as under:-

(Amount Rs. in Crore) 

Repair/maintenance works 

Amount Amount 

1348.00 57.50 

1974.00 55.00 

222.00 44.50 

"'ndudes one project on State Road (\IIshakhapa1IlI Port ConnecIMtY). 
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(b) The details of allocation and expenditure during 

Year Implementation of 
Development works 

the last 3 years as under: 

(Amount RIO. in Crore) 

Repair/maintenance 
works 

Allocation Expenditure Allocation Expenditure 

2004-05 888.56 881.73 47.71 33.57 

2005-06 296.18 289.95 46.80 46.80 

2006-07 665.91 664.30 81.27 73.42 

(c) and (d) A1focation of funds is made considering 
the progress of ongoing works, new works to be 
sanctioned and overall availability of funds. The 
requirement of funds is again reviewed at Revised 
Estimate (RE) stage. 

(e) The details of on-going development works and 
works proposed to be taken up in due course of time 
are as follows; 

(Amount As. in Crore) 

Nos. Amount 

On-going works 64 4410.00 

Works 10 be sanctionedlawarded 33 

'The estimate cost will be known after the completion of Detailed 
Project Reports (DPAs) which are in progress. 

[Translation} 

Decreasing Yalue of Indian GDP 

1393. SHRI RAJIV RANJAN SINGH -LALAN": 
SHRI RAMJI LAL SUMAN: 

Will the Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the value of GOP in India is far less in 
comparison to that of the developed nations like USA, 
France, China, Japan, Germany, UK, Canada. Brazil etc.; 

(b) if so, the reasons therefor; 

(c) whether GOP in India forms the total value of 
production of indigenous resources at less than 50%; 

(d) if not, the facts of the matter and the reaction of 
the Government thereto; and 

(e) the steps taken by the Govenvnent to improve 
the GOP? 

THE MINISTER OF STATE OF THE MINJSTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI at<. VASAN): (a) and (b) According to the Workl 
Bank's World Development Indicators database, India is 
ranked 12th in tenns of Gross Domestic Product (GOP) 
in US DoUars behind USA, Japan, Germany, China. U.K., 
France, Italy, Canada, Spain, Brazil and Russian 
Federation in 2006. However. according to the same 
source, India ranks third after USA and China when the 
GOP is measured in terms of Purchasing Power Parity 
(PPP). The GOP of India is less when measured in terms 
of official exchange rate as compared to that measured 
in terms of PPP, because official exchange rates do not 
adequately capture differences in prices for similar 
commodities. 

(c) and (d) Out of the total estimated value of output 
in the country, GOP accounts for 53.3 per cent. The 
intermediate consumption accounts for 46.7 per cent. 

(e) Some of the measures taken by the Government 
to improve the GOP include raising public Investment in 
agriculture, infrastructure like power and roads, health and 
education; Improving governance and enhancing the 
efficiency of the delivery system. The details of strategies 
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and measures to improve the GDP are listed in the 
Approach Paper to Eleventh Five Year Plan which has 
been placed in the Parliament Ubrary. 

(English! 

Polley for Dealing with Doping In Sports 

1394. SHRI N.S.V. CHITIHAN: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government has evolved any policy 
to deal with doping in sports after a spate of doping 
scandals during the last three years; 

(b) if so, the details in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) Yes, Sir. 

(b) The Govemment is a signatory to the Copenhagen 
Declaration against doping in sports and follows the World 
Anti-Doping Agency (WADA) guidelines to deal with doping 
in sports. The Government of India has set up the 
National Anti-Doping Agency (NADA), which is the nodal 
agency for test planning, result management and out 
reach programmes relating to anti-doping in the country. 
The Government has also set up a National Dope Test 
Laboratory, which is at present under probation for WADA 
Accreditation. 

(c) Does not arise. 

Safety Norms for Nuclear Plants 

1395. SHRI SUBRATA BOSE: Will the PRIME 
MINISTER be pleased to state: 

(a) the safety norms laid down for our nuclear plants; 

(b) whether these norms are adequate; 

(e) if not, the reasons therefor; 

(d) whether the Govemment proposes to establish 
an independent Nuclear Plant Monitoring System for the 
safety of Nuclear Plants; 

(e) if so, the details thereof;, 

(f) whether the Govemment proposes to replace the 
obsolete reactors; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
The Atomic Energy Regulatory Board (AERB) has been 
entrusted with the task of laying down safety norms for 
our nuclear plants. The AERB has issued Safety Codes 
for Siting, Design, Quality Assurance and Operation of 
these plants. These codes are supported by Safety Guides 
which provide guidance on meeting the Requirements of 
the Codes. A number of safety guides dealing with various 
aspects of the Requirements of the Codes have also 
been Issued by the AERB. These codes and guides are 
updated periodically based on operating experience of 
nuclear power plants nationally and Internationally. This 
ensures continous enhancemeAt of safety of our atomic 
power plants. 

(b) Yes, Sir. 

(c) Does not arise. 

(d) and (e) No, Sir. The Govemment, in 1983, 
constituted the Atomic Energy Regulatory Board (AERB) 
to carry out the regulatory and safety functions for all 
nuclear energy related activities in the country which 
includes the nuclear power plants. The AERB is carrying 
out these functions in an effective and independent 
manner. 

(f) No, Sir. There are no reactors in India which can 
be called obsolete. 

(9) Does not arise. 

Auction of Coal Blocks 

1396. SHRI CHANDRA BHUSHAN SINGH: 
SHRI B. MAHTAB: 
SHRI ASADUDDIN OWAISI: 

WHI the PRIME MINISTER be pleased to state: 

(a) whether the Government proposes to auction coal 
blocks to various sectors; 
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(b) if so, the details thereof; 

(c) whether the power sector and the PSUs lose 
their priority status in coal fields due to auctioning; 

(d) if so, the details of steps taken to protect the 
priority status of the power sector and the PSUs; 

(e) whether the Government proposes to give price 
preference in auctioning of coal blocks to cornpMy willing 
to set up land use facilities in the States when the said 
blocks are allocated; and 

(f) if so, the details thereof? 

THE -MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) to (f) A proposal 
to introduce competitive bidding system for aDocation of 
coal and lignite blocks, through an amendment in the 
Mines and Minerals (Development and Regulation) Act, 
1957 is under consideration of the Goverrvnent. 

{Translatio.?j 

Four-lannlng of NH 

1397. SHRI V.K. THUMMAR: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether four laning of NH between Bamanbore 
and Jaitpur has been taken up; 

(b) if so, the details thereof and the time by which 
the work is likely to be completed; 

(c) whether a proposal to construct a by-pass road 
on NH at Una city of Junaga/tI is also under consideration 
of the Government; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Total length of the stretch 
from Bamanbore (km 216) to Jaitpur (km 117) of 
NH-8B is 99 km. Out of it four Ianing has been ~ed 
in 63 km length. In the balance length four laning is 
under implementation and targeted for completion in March 
2008. 

(c) and (d) There Ie provision of land acquialtion for 
construction of Una bypass on NH·8E in Annual Plan 
2007-Cl8. Proposal Is awaItod from Government of Gujarat. 

{English] 

CSMA card Holders 

1398. SHRI BASU DEB ACHARIA: WiU the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether Central Services Medical Attendance 
(CSMA) Rules 1944 card holders are not extended the 
facilities which are being provided to the CGHS card 
holders; 

(b) if so, the details thereof; 

(c) whether the Government proposes to recognize 
different hoepItaIs under CGHS across the country; 

(d) if so, the details thereof; and 

(e) the action takenlproposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRlMATI PANABAKA 
LAKSHMI): (a) and (b) Central Government employees 
and pensionenI are issued CGHS cards for availing CGHS 
fac::llities in the city in which they are staying. For availing 
CGHS facilities, they have to contribute. CS(MA) Rules, 
1944 are for those Central Govemment employees who 
are staying in p\aceslcitie8 not covered by CGHS. For 
availing benefit under the Rules, they are not required to 
contrbJte from their pay. No card is issued to beneficiaries 
under CS(MA) Rules, 1944. 

(c) to (e) Government had invited applications during 
March-April, 2004, from private hospitals and diagnostic 
centres for empanelment under Central Government 
HeaHh Scheme (CGHS) in an CGHS covered cities and 
also for fixation of rates for various procedures afresh, 
R~es payable at empaneUed hOspitals/diagnostic centres 
for various medicalltest procedures have been revised 
from 1 at November, 2006. for CGHS. Delhi, and in June, 
2007 in respect of other cities, only on the basis of rates 
quoted by hospitals/diagnostic centres themselves. 
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The process of empanelment of private hoapitaIsI 
diagnostic centres Is now continuous and any eligible 
hospitaVdiagnostic centre can apply at any time for 
empanelment thus enlarging the scope for availability of 
hospital services to the beneficiaries. 

Nuclear Power Plants 

1399. SHRI PRASANTA PRADHAN: Will the PRIME 
MINISTER be pleased to state: 

Unit 

I. Maharashtra 

1. Tarapur Atomic Power Station (TAPS)-1&2 

2. TAPS-3 

TAPS-4 

, II. Gujarat 

1. Kakrapar Atomic Power Station (KAPS)-I 

2. KAPS-2 

III. Rajasthan 

1. Rajasthan Atomic Power Station (RAPS)-I 

2. RAP8-2 

3. RAP8-3 

4. RAPS-4 

IV. Uttar Pradesh 

1. Narora Atomic Power Station (NAPS)-I 

2. NAPS-2 

V. Kamataka 

1. Kaiga Atomic Power Project (KAPP)-I 

2. KAPP-2 

3. KAPP-3 

VI. Tam~ Naclu 

Madras Atomic Power Station (MAPS)-I 

2. MAPS-2 

(a) the details of the Nuclear Power Plants set up 
and functioning in the country, State-wise; and 

(b) the details of Nuclear Power Plants proposed to 
be installed in the country, State-wise? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): 
(a) The detaOs of the nuclear power plants in operation 
State-wise are: 

Reactor 
Type 

BWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

Capacity 
(MWe) 

2X160 

540 

540 

220 

220 

100 

200 

220 

220 

220 

220 

220 

220 

220 

Commercial 
Operation 

28.10.1969 

18.08.2006 

12.09.2005 

06.05.1993 

01.09.1995 

16.12.1973 

01.04.1981 

01.06.2000 

23.12.2000 

01.01.1991 

01.07.1992 

16.11.2000 

16.03.2000 

06.05.2007 

220 27.01.1984 

220 21.05.1986 
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(b) The details of the nuclear power reactors presently 
under construction <State-wise) and their expected 

completion are as follOws:· 

Reactors/Location capacity (MWe) Expected Commercial Operation 

KARNATAKA 

Kaiga Atomic Power project Unit 4 

RAJASTHAN 

Rajasthan Atomic Power Project Units 5 & 6 

TAMIL NADU 

Kudankulam Nuclear Power Project Units 1 & 2 

Prototype Fast Breeder Reactor (PFBR) 

Work on eight indigenous PHWRs with a total 
capacity of 5600 MWe and ten Ught Water Reactors 
with a total capacity of 10,000 MWe based on imports 
has been proposed in the XI Plan. Govemment has 
accorded 'in principle' approval for sites for aetIIng up 
2 x 700 MWe PHWRs each at Kakrapar in Gujarat and 
Rawatbhata in Rajasthan and 2x1ooo MWe LWRs each 
at Kudankulam in Tamil Nadu and Jaitapur in Maharashtra. 

Review of NRHM 

1400. SHRI SARVEY SATYANARAYANA: 
SHRI DUSHYANT SINGH: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Prime Minister had reviewed the 
progress of National Rural Health Mission recently; 

(b) if so, the outcome thereof; 

(c) the present status of National Rural Health 
. Mission, State-wise; 

(d) the fund allocated to various States under National 
Rural HeaHh Mission during 2oo7-oB; and 

(e) the target set under the programme for the current 
year? 

1x220 

2xlooo 

1x500 

Unit-4 

Unit-5 
Unit·8 

UnIt-1 
Unit-2 

2008 

2007 
2008 

2008 
2009 

2011 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): <a) and (b) Yes Sir, the· Prime Minister had 
reviewed the progress of National Rural Health Miaaion 
on 5th June 2007. In this meeting, some decisions have 
been taken, which are as foHows: 

• A Miaion Director at the level of Additional 
Secretary (preaentIy vacant) would be positioned 
immediately; • 

• The iaaus relating to special dispensation for 
fund utilization raised with Department of 
ExpendIture would be taken up with the PMO 
for examination and appropriate resolution; 

• A meeting 0' the Central Council of Health and 
Family Welfare would be convened shortly which 
would focus on two specific issues Ca) 
implementation of NRHM (b) reform of regulatory 
agencies required for meeting human resource 
gap in the sector. 

• The action plan for mid-term of the Mission i.e . 
December 2008 suggested by the Ministry 
enclosed statement-I was endorsed. 

(e) The present status of National Rural Health 
Mission, State-wise, as reported by States Is given in the 
enclosed statement-II. 
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(d) An amount of As. 8980.7 crore has been allocated 
to all States under NRHM during 2007-08. 

(e) The expected outcomes set under the 
mission for the year 2007-08 are given in the enclosed 
statement-I. 

Statement.., 

Monitorab/s indicators 2008 

• 50% of the total ASHAs for every 1000 
populationllarge habitation in 18 Special Focus 
States and in tribal pockets of aU States 
selected, trained and in position with drug kits. 

• All Sub Centres (nearty 1.50 Iakh) fully functional 
and 30% (30,000) with two ANNIs providing basic 
health services, including medicines. 

• 10000 PHCs (30010 of total) to provide 24 x 7 
services, with provision of 3 staff Nurses. 

Stlltement n 

• 2000 Block Level Hospitals (CHCs) to provide 
24 x 7 Hospital services with in-patient 
arrangements. 

• 200 District Hospital strengthened for quality 
health services. 

• Functional Hospital Development Committees in 
at least 50% of the District and Block level 
Hospital. 

• District Health Action Plans to be prepared by 
at least 50% of the districts in the country. 

• Untied grants and annual maintenance grants 
to every SC, PHC, CHC released regularly and 
utilized for local health action. 

• Mobile Medical Units fully functional in 300 
districts. 

National Rul1ll HesIth Mission 

Executive Summary 
Status As on 15t June 2007 

51.No. Action Point Total (10) H9t (8) H9t (10) Non (7) Non High 
Focus-Non NE Focus- High Focus- Focus-

NE large Small & UT 

2 3 4 5 6 7 

1. Number 01 VHSC Constituted & 32536 14037 0 18407 92 
Operational 

2. No. 01 Rogi Kalyan Samitis registered District Hospitals 494 202 84 201 7 
CHCs 3134 1297 165 1661 11 
PHCs 8343 3445 1092 3n4 32 

3. No. 01 ASH" selected during 2005-06 129041 119983 9058 0 0 
(including ASHA in tribal areas in 2006-07 302708 .262057 31122 9529 0 
Non High Focus States) 2007-08 0 0 0 0 0 

Total 431749 382040 40180 9529 0 

4. Total Number of Unk workers other 2005-06 0 0 0 0 0 
than ASHA selected 2006-07 91013 30655 0 60358 0 

2007-08 0 0 0 0 0 

5. Total No. 01 Monthly Health Days 2006-07 1954718 973145 21570 959307 696 
held in the Slata 2OO7-()8 35254 0 0 35234 20 

6. No. 01 SCS where Joint Account 103003 45471 6346 50959 227 
with has been Operationa~sed 

7 No. 01 SCs with additional ANMs 6915 2376 2240 2116 183 

B Total No. 01 PHCs functioning 6B05 1950 566 4192 97 
on 24x7 basis 
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2 3 4 5 8 7 

9 No. of PHCs whe!e 1t\ree staft 2719 474 248 1966 31 
nurses are positioned 

10 No. 01 CHCs selected lor upg!8da1ion il IPHS 2783 1304 222 1243 14 

11 No. 01 CHCs where facility survey has been compIated 2079 867 211 989 12 

12. Total Number 01 centres SOH 700 113 33 533 21 
upgraded as FRUs CHC 736 296 54 375 11 

PHC 49 20 10 19 0 

13 No. of contIad.uaI manpower SpIIc:iaIa 3163 2139 1 1013 10 
positioned tift dale Dodors 3673 2517 34 967 155 

SN 8661 3453 6 5185 17 
ANM 15643 12219 110 2767 547 
Others 2052 967 9 1048 28 

High focus Statee-Other than NE 

, NBIiDn8I RunJI HMIIh Mission .. Status as 1 at June 2007 

Sl.No. AWdion Paill T. ....... .....,. RIjIII1III IIIIIr lJIIIrIk. QftII. UIIIr OI1lIa HiIIIcIIaI Jammu. 
PIIdIIII IWIII -PIIdIIII PIIdaIh KIIIIIir 

2 3 4 5 6 7 8 9 10 11 12 13 

1. NIInber ~ VHSC ~ & 14037 7249 0 0 8788 
0pIIlI1i0naI 

2. No. 01 Flo; ~ SImIIis DH 2112 15 48 28 5 14 15 22 30 12 13 
ragisIared 

CHCa 1297 138 'lB7 336 29 0 128 0 307 12 eo 
PHC8 3445 179 B70 1473 91 0 4fT 0 0 2 333 

3. No. 01 ASHA seIeded 2OO5-(l6 119983 :!0911 16090 207B5 36488 4104 S030 19887 12730 0 2713 
cUing fll1CWng ASHA 200&-07 2112057 12722 19587 14181 41356 45112 24407 104489 33516 0 87'l1 
in tribal 8AIIS in Non- 2D07.oB 0 
Hql Foaa SIaE) 

Teal 382040 14818 35677 35466 77844 -29437 124356 48246 0 9500 

4. Total NtInber 01 LR 2OOS-06 0 
WOIIas oilier hi! 200&-07 30655 0 0 0 0 0 30155 0 0 0 0 
ASHA aaIected 2D117.(J8 0 

5. Total No. 01 McxfIIy HaaI1 2D06-07 973145 13818 88678 55B443 0 o 191341 0 73356 27835 19678 
Days held II dale in 2D117.(J8 0 0 
the Slate 

6. No. 01 SCs where JoiII Arx:ouII 45471 2125 8134 10363 0 1580 4892 8686 6090 2071 1750 
has bean ClpeIaIioIlIIiIed 

7 No. of SCs willi adciIionaI ANUs 2376 0 542 1848 0 0 15 0 171 0 0 

8. Total No. of PHCs IuncIiarIi'd on 1950 0 326 803 426 23 1112 225 0 95 60 
24x7 basis 

9. No. 01 PHC& where 1hrae &IaII ruses 474 0 378 43 0 23 0 0 0 0 30 
are po&itioned 
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2 3 4 5 6 7 8 9 10 11 12 13 14 

10. Total No. 01 CHCs seIeded lor I.WIIIIIion 1304 &0 96 325 66 26 to IPHS 113 164 348 36 70 

It. Total No. 01 CHCs where facilly 8IIY8V 867 
has been compIeIed 

18 0 290 66 26 113 169 128 15 42 

12. Total NlJnber 01 cames SOH 113 0 31 0 0 7 0 0 18 15 42 
~raded as FRUs CHC 296 0 92 0 0 5 64 24 51 32 28 

PHC ZO 0 0 0 0 0 0 0 18 2 0 
13. No. 01 conIracIuaI Specialist 2139 0 70 0 1825 0 231 0 0 13 0 

IIIIqJOW8r positioned Doctors 2517 0 Z04 721 0 0 1477 75 0 0 40 
<kJring z007-08 SN 3453 0 ~ 1476 0 56 714 507 15 125 80 

At&i 12219 0 1102 2876 1092 13 4725 2119 171 71 50 
OIlers 967 0 13 581 0 0 94 2 206 70 

High Focus States - NE 

Naliona/ Rullll HsaIlJ1 Mission 

Status as on 1 st June 2007 

51.No. Adion Point Total Assam AIunachaI MariJu Mizoram NagaIand Sikkim UepIaya T ripura 
PIIde&h 

2 3 4 5 6 7 8 9 10 11 

1. NIInber 0/ VHSC ConstiUed 0 
& 0peraIi0naI 

2. No. 01 Rogi KaIyan SIIIIIis DH 84 21 13 7 8 11 4 7 13 
ragisterad CHCs 165 93 28 16 0 0 0 28 10 

PHCs 1092 780 67 72 0 0 0 99 74 

3. No. 01 ASHA saIeded 2O()5.{J6 9058 9058 0 0 0 0 0 0 0 
flnCUlilg ASHA to be aeIeded) 2006-07 31122 16342 2782 2840 737 1309 450 5438 1224 
in tribal areas) 2007.Q8 0 

Total 40180 25400 2762 2840 737 1309 450 5438 1224 .. ' 
4. Total tUnber 01 I.iIk WDII!ers ~ 0 0 0 0 0 0 0 0 0 

oIhar I11III ASHA seIedId ~7 0 0 0 0 0 0 0 0 0 
2007.Q8 0 

5. Total No. 0/ MonIItf HeaIIh ~7 21570 14942 28 516 0 0 0 2658 3426 
Oays held iii dale in \he Stale 2007.Q8 0 

6. No. 01 SCs where JoilI Aa:otJ1I 6346 4592 149 164 366 397 147 0 531 
has been Operationalised 

7. No. 01 SCs willi IIdIIIionII ANMs 2240 1694 50 190 180 28 0 0 98 

8. Total No. 01 PHCs funcIioning on 24x7 basis 566 272 50 ZO 96 28 24 24 52 

9. No. of PHCs wiIh 3 stall ruses 8111 pO&iioned 2-48 149 0 7 52 0 0 6 34 

10. Total No. of CHCs saIeded for ~ 222 103 31 14 9 28 4 24 9 
to IPHS 

11. Totai No. 01 CHea where Idly lIMY has 211 93 27 16 9 28 4 24 10 

been~ 
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2 3 4 5 6 7 8 9 10 11 

12- Total NIInbar ~ cenInI6 SOH 33 2 11 0 2 11 0 3 4 
tWBded as FAlls CHC 54 29 2 0 18 0 4 1 0 

PHC 10 2 0 0 8 0 0 0 0 

13. No. 01 COI'IIIacl.IaI ~ SpetiaIist 1 0 0 0 0 1 0 0 0 
posiIionad during 2007-08 DodoIs 34 0 0 0 0 34 0 0 0 

SN 6 0 0 0 0 6 0 0 0 
ANM 110 0 0 0 0 110 0 0 0 
0IhaIs 9 0 0 0 0 9 0 0 0 

Non High Focus States -Large 

NsIionaI RutaI HtNIIIh Mission 

Status as on 1st June 2007 

Sl.t~ Action Point Total P\qab HaIyn AncIva Weal Goa KamataIca ~ Tamil ...... KtrIIa 
PIIdesh Bengal NackI ahba 

2 3 4 5 6 7 B 9 10 11 12 13 

1. NIInber 01 VHSC CnIiIided 18407 0 3189 0 15218 0 
& Opendional 

2. No. 01 ~ ~ SamiIis 0Hs 201 20 ~ 18 15 2 23 23 29 Z6 0 
regislered CHCs 1661 0 B6 167 346 2 184 2S5 385 238 0 

PHCs :m4 0 414 1397 922 5 0 0 1036 0 0 

3. Total No. ~ ASHA seIeded IUiIg 2IlOS.()6 0 0 0 0 0 0 
2tJ06.07 9529 8500 0 1029 0 0 
2IlO7-08 0 

ToIII 9529 0 8500 0 0 0 1029 0 0 0 

4. Total NtJnber 01 t.n< WOIkeIS 2IlOS.()6 0 0 0 0 0 0 0 0 0 0 
other than ASHA seIecIed 2006007 80358 6986 51281 2111 0 0 ·,0 0 0 0 

2IlO7-08 0 

5. Total No. ~ Monthly HeaIIh 2IlCJ8.07 959307 0 4fiT7 432870 1875 0 82443 315334 0 122090 18 
Days held iii dale in the State 2IlO7-08 35234 35221 0 0 13 

6. No. 01 SCs where Joi1I AccoII1I 50959 2858 2321 12230 10356 0 7061 122 &706 9883 0 
has been 0peID0I1IIfi&ed 

7. No. of SCs with adIiIionaI ANMs 2116 0 2118 0 0 0 0 0 0 0 0 

B. Total No. 01 Pt£s functioning on 24x7 basi& 4192 156 453 800 167 39 389 337 1140 '9J7 394 

9. No. 01 PHCs with 3 stall ruses 1966 0 3 800 341 19 23 0 1M) 0 0 

10. Total No. of CHCs . selected for IWadaIion 1243 116 41 92 33 5 54 273 409 105 115 
10 \PHS 

11- Total No. of CHCs where Idty IU'Rf 989 0 86 120 211 5 54 273 20 105 115 
is completed 

12. Tolal Nunber of cenIIes SOH 533 55 62 1M 30 2 0 31 132 53 0 
upgraded as FAlls etC 375 77 46 186 0 0 0 21 0 65 0 

PHC 19 5 6 8 0 0 0 0 0 0 0 
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2 3 4 5 6 7 8 9 10 11 12 13 

13 No. 01 cmtracIIIaI I'II..,ower Spec:iaIiat 1013 0 16 92 115 3 0 742 0 32 13 
positioned during 2007-\e Doctors 967 2 2 77 0 9 76 317 0 0 484 

SN 5185 24 172 1087 0 4 324 365 2228 0 981 
ANM 2767 0 1585 0 0 12 121 666 0 383 0 
0lI8l8 1048 0 22 0 150 0 54 822 0 0 0 

Non High Focus States-Small & UT 

National RulTll HesItII Mission 

SLNo. Action PoR Total 

1. Number of VHsc ConstiUed 92 
& OperaIi<NI 

2. No. of Rogi KaIyan SamMis DHs 7 
Mgistered CHCI 11 

.PHC8 32 
3. Total No. of ASHA seIecIad !UiIg 2005-06 0 

2DOU7 0 
2007-{l8 0 
Total 0 

4. Total Nunber 01 LiIk WOIkam 2005-06 0 
o1her lhan ASHA seIec:tad 20Q6.07 0 

2007-{l8 0 

5. Tota/ No. 01 ~ Health 20Q6.07 696 
Days held iii dale II the Stale 2007-08 20 

6. No. 01 SCs where Jain! AccoII1I 227 
has been 0peraIi0nIIsed 

7. No. 01 sea will adIiIionaI ANMs 183 

8. ToIa/ No. of PHC8 bdoning on 24x7 basis 97 

9. No. 01 PHCs MIl 3 sial IU8I8 31 

10. Total No. 01 CHCs selQded tot ~ 14 
to/PHS 

11. TCUI No. 01 CHCs where IICiIy SlIMY 12 
is compIeIed 

12. Total Nwnber 01 carDI& SOH 21 
~raded as FRUs CHC 11 

PHC 0 

13. No. of conIraduaI ~ SpedIIist 10 
positioned IiIilg 2007-{l8 Doctors 155 

SN 17 
ANM 547 
0IheIs 28 

New Sports Policy 

1401. SHRI AMrrAVA NANDY: 
SHRI NAVEEN JINDAL: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

Status as on 1 st June 2007 

DanaI & Oadra & ChandigaIh Delli AlN Pudu- Laksha-
Diu ttl Islands cheny dweep 

92 

2 1 0 0 2 0 2 
0 0 0 0 4 4 3 
3 0 0 0 0 25 4 
0 0 0 0 0 0 0 
0 0 0 0 0 0 0 

0 0 0 0 0 0 0 
0 0 0 0 0 0 0 
0 0 0 0 0 0 0 

23 346 242 0 0 9 76 
20 

21 0 13 0 102 77 14 

4 7 13 41 31 73 14 

6 6 0 3 13 57 12 
0 0 8 14 8 0 

2 0 4 3 3 

2 0 4 4 0 

0 0 0 20 0 0 1 
1 1 2 0 0 4 3 
0 0 0 0 0 0 0 

4 1 0 0 0 5 0 
0 0 0 150 0 2 3 
0 8 0 0 0 9 0 
6 7 30 396 31 77 0 
0 0 10 13 0 5 0 

(a) whether a new sports policy is in the offing; 

(b) If so, the circumstances leading to the need of a 
new policy; 

(c) Whether the previous sports policies have failed 
to deliver the desired results; and 
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(d) if so, the details thereof and the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) Yes, Sir. At the .inatance of 
Cabinet, the Ministry has framed a draft Comprehensive 
Sports Policy, which has been posted on its website since 
26 July 2007. Consultations are being held with 
stakeholders and, after the draft is revised in the light of 
the consultations, a final draft will be submitted to cabinet 
thereafter. 

(b) In recognition of the fact that the overwhelming 
majority of our children, adolescents and young people 
have no access to organized sports and games, the 
revised Twenty Point Programme adopted on GandhI 
Jayanti 2006 has set the national goal of "Sports for AIr. 
The draft makes provision to fin this gaping lacuna in a 
time-bound manner. Various lacunae identified in the 

, pursuit of the second overarching goal of "Excellence in 
Sports" have been identified and measures proposed 
toward building on "Sports for AIr to achieve "Excellence 
in .Sports". Contingent Constitutional, Legal and Instilutional 
measures have been identified and steps in this regard 
suggested. 

(c) and (d) Yes, Sir. The draft indicates that 
approximately 72 crore out of an estimated n crore of 
our population below the age of 35 has little or no acceas 
to organized sports and games, thus indicating the extent 
to which previous sports policies have not succeeded 
promoting ·Sports for All". S-'condly, as regards 
"Excellence in Sports", the draft indicates how far behind 
most other countries our performance in Olympic and 
other sports disciplines, indicating the requirement for a 
reappraisal of previous policies which have left us so far 
behind in the pursuit of MExcellence in Sports". Thirdly, 
the process of rectifying identified lacuna has indicated 
the Constitutional, Legal and Institutional measures that 
appear to be required. The draft thus builds upon the 
three pillars of: 

MSports for AIr; 

"Excellence in Sports"; and 

·Constitutional, Legal and Institutional 
measures". 

{TtanSIa/ionj 

Policy for Completion of Projecta 

1~. SHRI TUKARAM GANPATRAO RENGE 

PATIL: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of STATISTICS AND PROGRAMME 

IMPLEMENTATION be pleased to state: 

(a> whether the GoYemment has formulated any policy 
for completion of projects involving a cost of over As. 1 00 

crores; 

(b) if so, the details thereof and the names of the 
respective Ministries to which such projects are related; 

(c) the amount &pent so far upto the last financial 

year, project-wise; and 

(d) the details of such projects which are lagging 

behind the schedule for more than ten years? 

THE MINISTER OF STATE OF THE MINISTRY OF 

STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) The Ministry of StatIstIcs and 
Programme Implementation monitors all major Central 

Sector Projects costing As. 1 00 crure and above through 

the monthly Flash Report System of monitoring against 

the approved cost and time lChedules and suggests 
various measures to arrest time and coat overrun during 

the course of implementation. 

(b) and (c) During the Tenth Plan Period (AprIl, 

2002-March 2007), 156 projects of As. 100 crores and 
above were targeted for completion. The details of these 
projects (Sector-wise) along with their costa, cumulative 

expenditure, approved and anticipated completion dates 

are given in the inclo&ed Statement-I. 

(d) Of these, 3 projec:t8. targeted for completion in 
the Tenth Plan, are lagging behind for more than 

10 years. The details of these projects (Sector-wlae) are 

given in the enclosed statement-II. 
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Sttttement-l 

PmjBcIs costing Rs. 100 Crors and above /argfJ1Bd tor Comp/6Iion during 10th Plan 

St.No. Ptojed (Agency) Cost (Ra. CIuIe) ~ Date of ~ Final SIaIus' 
Original Cost ComniaaioIIiIg Date of ~ As on 
(laIaII (RI. CIOIe) Original ComrIi8Iioning RepoItad 
~ (laIaII (Ra. CIOIe) 

Approwd) 

2 3 4 5 6 7 8 

An. BIERG'f 

1. TNWUR ATOMM: POWER PAOEf. TARAPUR. 3447.08 8525.00 lflOO7 9r'ZOO6 5687.00 C 
IWWIASHTRA (NUClEAR POWER CORPORA1lJN (a.21.OD) lflOO7 Qlr2 of 2Q06.07 
OF INDIA LIlTED) 

CIVL AVIAlIlII 

2 DEVaOPUENT OF VISAIQWATtWI AIRPORT 191.52 191.52 12/lOO5 158.00 0 
(AIRPORT AI11MORITY OF IIIlIA lIlTED) (191.52) 121ZOO5 QIr.4 01 2Q06.07 

COAL 

3. POOllO • 8ALItARI UG (BCQ.) 199J7 182.60 :111994 9I2/J1T 178.08 0 

(SHARAT CO<ING COAl. LIlTED) (199.87) l'2OOO Qr.4012Q06.07 

4. JWWWI) OC(CQ.) 110.811 110_ YlOO4 4flOO4 82.46 C 

(CEN'TRAl COAl.FIB.DS LIlTED) (110.89) YlOO4 QIr.l 0I~ 

5. SATGAAM UG(EQ.) 26.37 118J7 :111999 :waD3 109.32 C 

(EASTERN COAl.FIEI.DS I.IITEDI (118.87) YlOO3 QIr.4 cst 2002.03 

6. DI.DICKIA (Na.) 868.13 1281.38 :111999 4flOO4 1238.93 C 

(NORnERN OOALFB.DS IIITEDl (1281.38) YlOO4 QIr.l 0I~ 

1. NIGAHI OC EXPANS1ON(NCL) 1846.. 1846 .• YlOO4 4flOO4 1423.44 C 

(tl)RMRN COM.fIB.D6 IIITEDl (1846..) YlOO4 Qlr.l 01 ~ 

•• lPS-! EXP.(tI.C) l!i8J.58 1423.41 3flOOl 12flOO3 1185.98 C 

(IEVVB.I UGNTE CQIIIaWI)H) (142D.27) 5Im QIr.2012Q03.l)4 

9. MlE-lA(tt.C) 1032.81 1015.74 :waD3 YlOO3 nUl C 

(NEYVB..I UGtfTE COfIIORAlIIN) (1032.81) YlOO3 QIr.4 01 2002.03 

10. EXPNISION OF 1oWE.J(tI.C) 1336.93 1867.7& 1~996 412003 1415.45 C 

(NEVVaI UGNTE CQIIIaWI)H) (1858.38) 4I2OOS au 01 2002.03 

11. RAVIN[DI(HANt NEW TEQl UG (SCCl) 2W5 33.82 YlOO3 YlOO3 23.72 C 

(SIHGAAEN COUEIIES COIRNY lJI1B)) (33.82) YlOO3 CIIr.4 01 2002.03 

FERTUERS 

12. NAMRUP P\..ANT REVAMP(BVFC) (HfC) 3!iO.OO .,024 5r.!OO1 10r'2005 525.47 C 

(BIWtW'UTRA VALLY F£RTl.ISER 0CJIP0P,Al10N) (511.40) 20m CIIr.3 01 2005.(16 

..a 

13. EXPN. OF cmarv OF SlELlER a CPP 2081.98 2081.98 5Im 9faI04 1S93.05 C 

(NATIONAl.. ALLMIlJM fXNfWI'( UMITED (NAI.CO)I (2081.98) 5r.!OO2 Qlr2 cst 2OIM-OS 
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2 3 4 5 6 7 8 

14. INSDUAllON OF III UIIT OF CAI"I1VE POWER PlAHT. 480.00 48l.oo 2flO(M 2/l!J04 2I!6J8 C 
(NAOONAL AI..IJMIMI COMPANY I.IMI18l (NALCOlI (480.00) 212004 0Ir.4 01 2Q03.04 

STEEL 

15. 10111 A BAUDlA DEfIOSIT(NIoIDC) 430.50 449.00 8/1999 llfZ002 327.29 C 
[NATlONAL MINEIW. ~ CORPORA1ION f430.5OJ &'1999 0Ir.30120Q2.()3 
(NMDClJ 

16. TECHN<l.OGY UPGRADATION OF Bf.7 170.41 170.41 112006 2J2007 l1U6 C 
ISTES. AU1lIORITY OF ItIlIA UMI1ED (SAl)) [170.411 1/2006 0..4 cI 200&07 

17. REPAIR OF I!I.AST FIINACE-4 85.64 118.32 llralO5 MDI5 104 .• C 
[STEB. AU1lIORITY OF NlIA LIMITED (SAL)J III5.64J llralO5 QIr.2 at 2005-06 

18. LONG RAI. FACI..ITlES IN R&S Ull (SAl.) 320.00 320.00 8/2004 8/2004 197.G3 C 
ISTEB. AIJTHORtTY OF !lOA l.IMITED (SAl.1I (32O.00) 8/2004 0Ir2012(K)4.05 

PETROLEUII 

19. REANERY MOOERtI~ 1582.65 1831.00 !ImJ03 70m ,1557.f1 C 
(lIiARAT PETROlEUM CORPORATION l.IMI1EDJ 115II2.65J !ImJ03 0.2 01 2IJ05.06 

20. REANERY EXPAHSION ctJMJIlD. PRO.ECT{CPa..) 2360.38 2360.38 7r.!003 7flOD4 2107.87 C 
[CI£NNAI I'ETlOBAoI COfIIIWTION LIlTED! j23In38J 7I2IXl3 alrl 01 2IIG4.c5 

21. IfIJ PIPELM UPGRADATION PJCT-PIt(GM.) 2S36.OO m.110 912004 WJ04 2Cl7J1 C 
[GAS AU1HORITY OF ItDA lJMI1B)) l2IJ6.00) 912004 Qr.l0121J04.05 

22 VlSAKH-SECUtIJEIWIAI) lPG(GM.) 480.85 .a26 &'lOO3 ~ 415.44 C 
[GAS AlITHORITY OF IIIlIA UMITED) 1480.65) &'mD3 0IL1 01 JOO4.05 

23. INTEGRATED PARA-XYI.ENE(IOIl.l 4221.00 4562.00 IVIIWl5 &mI06 3748.l1li C 
[INDIAN 011. CORPORATION I.IMITED) \5104.00) 8I2OD5 Qr2a12Q.G7 

24. PANIPAT REFI6V EXPANSION (IOCl) 3365.00 4354.00 tJ2OO5 .. IS43.OO C 
[INDIAN OIL CORPORATION l.IIIITEDJ (4165.00) 1!&JOS Qr201aG1J6.07 

25. DHDT & U.S.O PROJECT. IWlIJRA AERtBIY (IOCl) 1483.110 1608.00 8/2004 fJ2DII5 1251.47 C 
[lNIlIAN Ol. CORPORATION LIITEDI 11_00) 8/2004 QIr., 01 2OQS.06 

26. lINEAR AI.XYI. BENZEtE (IOCl) 1248.00 1202.00 YlOO4 1Il2OO4 l0730M C 
[lNIlIAN OIl. CORPORATION UUITED) 11248.001 YlOO4 Qr2012Q04.05 

27. AUG. OF KOYALj.lIIRAMGA .... SIIlHP\JR PROOUCT 119.01 61.50 7I2IXl3 1()'2003 51.73 C 
PIPBJNE.GUJ(IOCl) 1119.01) 7r.!003 au cI 2IJG8.()4 
(I/ilIAN 01. CORPORAOON UMITEDI 

28. HVDROTREATER AT IlIG80I REF. (IOQ.) 343.QO 364.00 S'2OO2 212006 MIS C 
fINOIAN 01. CORPORATION UMITEDJ (343·001 S'2OO2 QIr.3 ill 2CIIIHI4 

29. AUG. OF VIRAHGAM KOYAU OF SM PIPBJNE (JOC) 329.os 134.00 YlOO3 7r.!003 122.15 C 
(INDIAN OIL CORPORATION UUITED) (329.05) 312003 Qr2 01 2OQ3.04 

30. HEW SOLVENT DEWAX1NG Ut«T (1OC).1lIGIIOI 419.00 432.00 l1fZ002 6'2.G03 S7.75 C 
[INDIAN 011. CORPORATION UMITEDI (419.00) l1flOO2 (Jr.l 01 2CJ03.04 

31 CONSTRI.lCTlON OF pa. TERMINMAL FOR 568.00 5&9.00 ~ NA 14.77 F 
ERlP.PARADlP(lOC) (569.00) !V2OO3 'OIr.4 of 2Q:I2-03 
lltOAN OIl. CORPORATION UMITEDI 
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32. CATALYTIC DEWAXING UNIT, HALDlA(IOC) 422.00 Q.IlO 512003 312003 367.66 C 
(INDIAN 011. CORPORATION LIMITED) (422.1lOJ 512003 QIr.4 of 2002-03 

33. HYOROTREATNi PLANT AT GUWAHATI (IOC) 497.1lO 541.00 5nOO2 12flOO2 506.90 C 
{lNDIAN 011. CORPORATION LIIiIITEDI (497.00) 5nOO2 QIr.3 of 2002-03 

34. BARAUNI REFINERY EXPANSION (lOC) 1803.00 11183.1)0 5I2OaZ 12flOO2 1532.16 C 
(INDIAN OIl CORPORATION LIMITED! (1803.00) . 5I2OaZ QIr.3 of 2002-03 

3S. AUGMENTATKlN OF ItIa'L (ICC) 472.00 288.00 2flOO2 8/2002 282.06 C 
PNDIAN 011. CORPORATION LIotITED) (472.00\ 2J2OO2 011.1 of 2002-03 

36. lOR lMWA • I.AIOt&AHI (ONBCI.) 345.10 .t29.3a 312007 aJ2010 237.74 0 
(QI. & NAruRAL GAS CORPORA11OH UMI1El) (345.10) 312007 QIr.4 01 20()6.()7 

37. lOR GELEKI (0NGa.) 380.09 834.90 312007 r2011 344.oe 0 
(011. & NATIJRAI.. GAS CORPORATION UIMTED] (380.11) 312007 QIr.4 01 2006-07 

38. lOR. RUDRASAGAR (ONBCI.) 113.90 218.22 3/2006 3/20(11 122.78 0 
(OIl & NAruRAL GAS CORPORATION l.IMITeD) ~113.901 312006 Qtr.4 of 2006-07 

39. MUIeAI HIGH NORTH DEV(0NGCl) 2929.40 3238,43 1212005 1212006 3130.00 C 
lOll. & NATURAL GAS CORPORATION LBmD) (2t29.40) 1212005 011.2 01 20()6.()7 

~. lOR sa&E NEB.AM(ONGCl) 347.88 347.88 712003 7~ 299.77 C 
(OIL & NATIJRAI.. GAS CORPOAAOON LIMITED) [347.811) 712003 OIr.2of2005-06 

41. lOR GANOHAR(ONGCI.) 0.44 682,45 312004 ~ 546.43 C 

(01 & NATURAl.. GAS CORPORATION UUITED) (e09.44] 312004 QIr.l of 2005-06 

42. ADDtt. DEY I IE£RA & SOU1H HEEflA(ONBCI.) 308.08 309.08 112004 1112002 123.27 C 

(01. & NAruRAL GAS CORPORATION ur.mDJ (308.08] 112004 QIr.3 of 200lHl3 

43. ADDN.. COIAESSOAI<*GCl) 177.14 177.14 4QOO2 4QOO2 212.48 C 

lOlL & NATURAl.. GAS CORPORATION UMITEDI (177.&4] 4QOO2 011.1 of 2002-03 

44. VlJAPUR-KOTA PIPB.JNE PAO.ECT 299 .... 241.00 1212006 112007 117.33 C 

(GAS AIJIMORI1Y OF IfOA UUITEDI (299.84) 1212006 0Ir.4 01 2006-07 

45. JAGOTI • PAmIAMPUA PIPlIt£ 194.82 151.18 IOfm 3fJ.ftf1 88.8& C 

(GAS AIffiIORITY OF ItIlIA UtMTEDJ (194.82] liY2006 011.4 of 20()6.()7 

~. KElARAS . MN.Nf'UR PIPUNE 104.73 104.73 712006 712006 70.17 C 

(GAS Al1THORITY OF NlIA IJMITB)] (104.73] 712006 QIr.2 01 20()6.()7 

47. TIU.ENDI. PIU.PUR PIP8.JNE PROJECT (GAIL) 220.00 155.00 WlO6 WlII6 118.26 C 

(GAS Al1THORITY OF INDIA UUITED] (220.00\ 4flOO6 011.1 of 2006-07 

48. MS QUAUlY ~TION FACIIIIES AT 3110.00 491.00 7~ 1012006 462.62 C 

GUJ,WT (1OCl) (390.00\ 7~ 011.3 of 2OQ6.07 

(INDIAN 011. CORPORATION UMITEDI 

49. CHEftIAI. TRICHY-MAOOIW PfIClOOCT PIPEl.INE (IOCl) 363.21 363.21 7i2005 1212005 309.66 C 

(INDIAN 01. CORPORATION UMITED] (363.21J 7i2005 QIr.3 of 2005-06 

SO. MS QUALITY lJPGRAI)ATlON FACR.ITlES AT HALDIA (IOCl) 359.00 382.00 712005 1(VlOO5 288.91 C 

IJNI)IAH 01. CORPORATION UMITEDI (358.1lOJ 712005 QIr.2 of 2OQS.06 

51. MUMBAI HJGH.URAN TRUHK ptpEI..WE (()lGC) 2792.50 2792.50 &2005 1(V201)5 2244.02 C 

(011. & NATIJRAL GAS ClORf'Of'ATION IJMIlB)) (2792.50) 512005 Qtr.3 of 2005-06 
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52 DEY OF G 1 & 68-15 (ONGCl) 421.82 1282.83 3mI05 3I2l107 85UO 0 
fOIl & NATURAl. GAS CORPORA'OON lMTEDJ [429.121 312005 a .... III 2OIJ6.07 

POWER 

53. TUIRIAl HYDRO B.ECTRIC PRO.ECT(tEEPOO) _72 817.80 7tm WIOI 233.87 0 
[NORTH EAST ELECTRIC POWER COPI'<lfWKlNI 13Bt72J 7mlO6 Clt4 III 2OIJ6.07 

54. TEESTA HYDRO ELEC1lIC PROJECT STAGE-V (fHIC) 21 .. 04 21 .. 04 MlXf7 WOOl 2214 .. 0 
(NATIONAl. IfVIlRO.B.ECTRI POWER OORPORATlONJ 121118.04) 2fI.f1J7 01.4 III 2OIJ6.07 

55. DU..HAST1 HYDROEI..ECnIIC PROJECTifHlC) 183.45 -.e2 1111110 .." .. 41 C 
(NA1DW. ~ POWER ~ [3558.771 3flOOl a.-.4 cI 2OIJ6.07 

56. DIWI.JGAHGA HYDRO ELECTHC PROJECT· 1 (tH'C) fJI .. 1578.31 1W1 .. 11ftOO5 1878.01 C 
[NAlJJNAl1fVllRO.B.ECTRl POWER CORPORATKIH) [1578.31) :woos 01.3 cI 2OOs.a8 

57. CHMIERA H.E. PROJECT ST .. (ttI'C) 11i114.02 lli1M.1r1 5I1l104 5I1l104 -- C 
[NATIONAl. 1fYDFIO.B.ECTRIC POWER COAPORATDII [181UII 5I1l104 01.4 aI 2GIliM4 

sa. RI1ANO SlPP ST • II(N1'PC) 3384.77 3451J7 5I2IJ08 W2IIII5 91.83 C 
\NATIONAL llERIW. POWER CORPORA1IlNI (33M.77I 5I2IJ08 0I.2a1211J5.G1 

59. TM.CIER SlPP ST-I(NTPC) 864U3 864U3 2I2D06 MIlOS 4371.35 e 
(NATIONAL nERMAL POWER COfIP(IWl()N) )III4U3) 2I2D06 CII •• III !JI4.05 

60. FWIAGUtCIM1 SlPP ST· ~ 1111OJ11 2072.45 ar.!OO5 lI2II05 1177. e 
[NATIONAL TIEIIW. POWER CORPORAT1ON) [1780.9lIl lI2II05 W aI!JI4.05 

61. SUWIII TPP ST.J (N'J1IC) 3IIIiO.7I 41S5.01 12121m 12I0Il 
_31 e 

(NATlOtW. llERIW. POWER CORPORATlONJ (3150.71) 12121m Wcl2GQ2.03 

62. T9R TR. SYSTBI(P.GAI)) 42t.DD t1U4 ~ .. 5I2IJ08 IMAII e 
(POWER GAD COIPOAATI)N OF HIlA LIlTED) 1113.841 1JIDrl a.-.1 III 2IIl&G7 

63. DIW1.I6AIGA 'TIWISUISSION(P.GAI)) 150.53 
,_ 

112005 - lk10 e 
[POWER GAl) COfI'ORATlON OF INDIA LIlTED[ (11).53) 1t.IDDS 01.2 cI 2IIJ5.GI 

64. llIlCS FOR EAS1BII REGION ,.GAI)) 2IID.01 &.70 812003 N.A. 21121 e 
(POWER GfII) COfI'OMf1ON OF INDIA l.II1ED) rami 812003 W .. 2IIJ5.GI 

65. WlCS-WESTERN REGION ,.GAIO) 21M .. 2211.71 2fZIII3 1/2005 114.42 e 
(POWER GAD COIPOAATI)N OF INDIA LIlTED) fSU2I 2fZIII3 Wal200s.a8 

66. 1WlUW-1HIIlNANofHDW'URAM 400 KV D'C LIE(P.GAI)) llU7 'NT" llW1103 7I2I1II5 241.311 e 
\flOWER GAO COfI'ORA'OON OF HIlA LIlTED) [115.17) llW1103 a.-.2a1200H8 

67. GA1!.N1l(A HVDC BACK 10 BACK PROJECT • I (SOD 1M) 7IU5 770A ,,. .. 4I4.GI C 
\POWER GRID COII'ORAl1ON OF KiA LIlTED) [1eI.25I It:1C15 a.-•• 01 21*-05 

68. TR. SYSTEM STP.ENG'TIENNG IN BIWI(P.GRI)) 1fI2JI '25_ ~ ltW0D4 103J6 C 
(POWER GRID COfI'ORATION OF INDIA LIlTED) [162.IIJ 2I2IJ04 Od III 21*-05 

69. ~ SlUrA'OON liT IOWI7IVA. 108.77 88.62 112005 121l1105 73.75 C 
[POWER GAD COII'ORAl1ON OF INDIA I.IMITEDI (108·771 1121lO5 01.3 III !JI4.05 

70. ~ «t1IN D'C ltE .. ,.GIII)) 136.77 135.77 1/2004 11raJ04 117J7 C 
(POWER GIlD COAPOAATXlH OF INDIA LIlTED) (135·771 1/2004 CIIr.3 aI 2CJ04.05 
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71. ~ 400 KV D'C UNE(P.GRIl) 168.51 1 •. 51 412003 112004 135.41 C 
!POWER GRID COfI'ORAllON OF INDIA lIMITED] (168.51) 412003 Qr.401~ 

12- LD&C SCHEME IN NER(P.GRID) 158.1M 248.27 :wooo 12J2003 133.80 C 
!POWER GRID CORPORATION OF INDIA UMITED) (158.94) 312000 ar.l oI~ 

73. TAlCI£R.11 TRANSMISSION SYSTEM(P.GAID) ..73 2998.32 112003 812003 2642.81 C 
(POWER GRID COAPORAllON OF INDIA UMIlED] [3016.73] 112003 ar.l 01 2003.()4 

74- SYSTEM STRENGn£NNG IN SOOTHERN ~.GRID) 396.28 396.28 212003 2J2OO3 307.93 C 
(POWER GRID CORPORATION OF INDIA LMTED] (396.28] 212003 ar.4012lm.()3 

75. RAIf'UR.RAlR<EL 4OII(V [K: lIE (p.GRID) 237.38 210.10 112004 :woo:! 188.85 C 
[POWER GfID CORPORATION OF INDIA LIMITED) (237.38] 112004 ar.4 01 2lm.()3 

76. NMTH-EAST HVDC lJN((P.GRID) 671.56 671.56 1212001 1212002 473.36 C 
fPOWER GRID CORPORATION OF INDIA IJIITB)] \671.58] 1212001 Qr.! oI2lm.()3 

n. KOOW'tJR.UAPUSA 400 KV lIE (P.GRID) 181.114 150.27 712003 712003 100.64 C 
(POWER GRID CORPORATION OF INDIA UMI1EDI (181.94) 712003 C1J.3012lm.()3 

78. LOAD DESPATCH SCt£ME (LDC) FOR NORTHEItI lEGION 4'IU1 &58.92 :wooo 712002 465.44 C 
[POWER GRID COAPORAOON OF INDIA lIlTED) [e58.92) 712002 011.1 01 2oal.()3 

79. UNFIED LOAD DESPATCH COIIINCATlON 821.57 683JO :wooo 712002 454.74 C 
SYSTEM(ULDCS~ ~ (883.00) 712002 llIr.l 01 2oal-D3 
[POWER GRID CORPORATION OF INDIA I.AIITED) 

80. NAMA JWCRI H.E.P. (NJPC) 1678.02 8485.03 411888 712004 7951.52 C 
[SATLW JAI. VIDYl1T NIGAM I..IITEDI [78116.31] ~. ar201~ 

81. KOTESHWNI HYDRO 8.EClI!IC PAO.ECT(TMJIl.) 1301.56 1301.56 412005 &'2010 441.35 0 
[TEHRI HYDRO DEVB.OPMENT COfIPORATION UIoIIlED] (1301.56) 412005 Clk4 0I1IIOM7 

82. FG IJNQWWI TPP STAGE-MI (1X210MW) 1138.21 l13li.28 IIt'2OO6 IIt'2OO6 882.56 C 

(NATIONAl. MRMAL POWEll COAPOAATlONl (l13li.28] IIt'2OO6 Qlr201200&07 

83. SYSTEM Sl'RENGnEIING IN EASTEftj ~ (p.GRID) 247.81 427.01 ~ 2I2f1J1 407.65 C 

jPOWER GRID CORPORATION OF INDIA UMITED] \247.111] 512006 Qr.4 01 2006-07 

1M. SYSTEM SlRENGn£NNG.III OF SOU1HERN REGION 2IM.711 23S.08 I/J.OO7 I/J.OO7 220.02 0 

[POWER GRID CORPORATION OF INDIA UUITED) \2IM.7IIJ I/J.OO7 CIb'.4 01 200&07 

85. VlNDHYACIiAL-KORBA (p.GRID) 164.02 222.00 212007 I/J.OO7 173.32 0 

(POWER GRID CORPORATION OF INDIA UUITED] (164.02] 2I2f1J1 011.4 01 1IIOM7 

86. DUl.HASTI ca.tIINED TR.~IRD) 567.05 465.G1 7fZ006 llWOO6 460.03 C 

[POWER GRID COAPORAOON OF INDIA lIlTED) [567.~ 7fZ006 1lIr.3 01 200&07 

87. SYSTEM STRENGTI£NNG .. NORTHERN lEGION (p.GRID) 143.29 143211 &'2006 llWOO6 382.33 C 

[POWER GRID COFIPORAT1ON OF NIIA \.IITB)] (143.211\ &'2006 QIr.! 01 200&07 

88. NEB.AMANGAI.AM • MYSORE llIANSMISSION SYSTEM 154.113 154.113 7fZ006 412005 139.34 C 

[POWER GRID CORPORATION OF INDIA LJMI18)) (154.131 7fZ006 ar.1 01 2OQ6.07 

89. TAlJ..SIUGURt TRANSMISSION lINE (p.GRID) 231.53 280.09 lM0114 6/200II 2IM.16 C 

[POWER GAD COFIPORAl1ON OF INDIA UMITEDI (231.53) 1M0114 Clk1 01 2006-07 
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90. SYSTEM STRENGllEJING • W OF SOO1HERN 101.94 101.94 7!Z008 5r.!OO8 85.42 C 
REGION (P.GRIO) (101.94) 7r.!008 at t cI 2OQ6.07 
(POWER GRID CORPORA'OON OF INDIA l.IMI1ED] 

9l. RIIANO-n TRANSMISSION (p.GRID) 1044.44 855.10 1212005 1112005 123.75 C 
[POWER GRID COII'<IIA'OON OF INDIA LIlTED) (1044."1 1212005 QIrJ 01 2OOH6 

92- TARAPUR 3 & 4 TRANSMISSION SYSTEM (p.GFUD) 237.00 237.al ItI2OO5 7flOO5 C 
(POWER GRID CORPORAllOH Of INDIA LMTEDJ 1237·001 - Qr.201200H6 

93. RAlPIJR.CHANDRAPUR ~ UNE (p.GRIl) 24UO 235.35 1212005 SI2OO5 225.88 C 
(POtt'ER GRID COfIICPAllOH OF lOA LIlTED) PUll 12flOO5 Qr.l cI 2IJOS.08 

1EAIJtI, FW 

94. NORTH EAST INDIRA CWDII INS1TI\1TE OF HEALlH & lIS 71.18 422.10 :111. 214.15 0 
(HEAllH & FAMlY WB.FARE) (422.60) 8I2l105 Qr.4 01 2OQ6.07 

95. NATDW. IHSlTME OF 8ICl.0GICALS 88.74 211.24 WI. 234.12 C 
[HEAllH & FAlA.Y WELFARE) PII.24) 312005 Qr.201211O&07 

IlAlLWAW 

96. 2ND BRIDGE ON BIRlPA & 1IWfMADI(BIS),(ECOR) 83.10 122.00 NA I3JO P 
(8RIOGES & STRJCTURES] (109.45) NA Qr.4 01 2IlO&07 

97. RE1GHT OPERA'OONS ItECRWI)H SYSTBI (FOIS) 520.00 422.78 :111l1li5 NA 401.35 P 
(fREIGHT OPERA'OON IWOAIMTION SYSTEM) 1422.781 :111l1li5 Clt4 01 2OQ6.07 

98. HOTGI-GADAG(GC),5WR 180.00 31U8 :111. N.A. 33S.12 P 
(GAUGE CONVERSI(JjJ (180.110) MII03 QIr.4 01 2IJ08.07 

99. ~SECR) 35UO 511. :111888 NA 117.20 0 
tGMJ8E CONYEFISION) (358.110) :111. ar.4 cI 2OQ6.07 

100. IUllJ.ANKClA (GC). SWR m.oo 887.58 N.A. lO.. 0 
(GAUGE. caMRSIOH) (227.110) N.A. 0..4 cI 2IJ06.07 

lOt NEW JALPAIGIJRI.NEW BONGAICWlN ~).NEFR 58U5 880.83 MII03 IIU5 P 
(GAUGE CONVERSION) (53U5) MII03 Ob'.4 cI 2OQ6.07 

lal. ~-8OOHAN(OC).SCf 118.42 383.00 NA SUO C 
(GAUGE CONVERSION) [282.45) NA CIr.2 cI 2IJOI.07 

103. KATPADI.f'AIQ.A. TlIIJP,\nt(GC). 8CR 71.7'0 174.00 1211. 13V7 C 
IGAUGE CONVERSION) 1117.58) a'2!MIl Qr.4 01 20112.03 

10.. K.fIUIWI.CAUCUT 1NClD. SHCJW«JII.M.lOSRI 178.76 188.13 NA llO.40 P 
IlJHE DOUBlING) (177.34) N.A. QU aI 2IJ08.07 

105. CAUQIT-MANGALORE IXlJIII.Nj(SR) 240.00 572.51 NA P 
IlJHE DOUIIIJNG) (240.110) NA Ob'.4 aI 2IJOI.07 

106. tIOSPET-GUHTAKAL(l.D),5CR 105.22 2tI8.08 12119911 NA 19t04 P 
(lINE OOUI!UNG) (105.22] 12119911 Qr.4 01 2IJOI.07 
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107. NERGlJNDI.CUTTACK-AAGItJNlHPUR tD (ECOR) 105.32 174.60 N.A. 10/2005 157.60 C 
\lINE DOUBlING) [123.68) NA QIr.3of2005-G6 

108. GUOUR-RENIGUNTA(LD),SCR 1311.89 17S.04 NA 312005 159.52 C 

!lINE DOUIIUNG) [157.34) NA QIr.4 01 2OO«l5 

108. BORIVlJ.VIRAR QUADfIIJPUHG.WR 325.47 504.22 :Il2OO4 NA 391.68 P 

[METROPOlITAN TP.ANSfIORT PAOJECTSI [325.47] WlOO QIr.4 of 2Q06.07 

110. THANE·TURBHE-NERIl.·YASHI(IITP) 403.38 ~311 l2000 NA 375.81 P 

[METROPOUTAN TRANSPORT PROJECTS] [403.3IIJ 3flOOO QIr.4 of 2Q06.07 

Ill. ~ B.EClRtFED 401.81 485.44 :Il2OO4 93.56 0 

DOUBlE lINE\MTP)-PH [.401.81) :Il2OO4 QlrAof2Q06.07 

[METROPaJTAN TRANSPORT PAO.ECTS) 

112 CHENNAI~T1IJ VlAl~ 48U8. 622.S2 4I2OD4 lM006 486.37 C 

\ME1lIOPOUTAN TRANSPORT PROJECTS] [4W5j 4f.!D04 Qlr2 of 2OIJ5.()6 

113. OAIT~ lEW IJNE(ECORI 2<12.50 910.00 1211997 NA 714.00 P 

\NEW LINE) \531.74] 1211997 QIr.4 of 2Q06.07 

114. KUMAlDtAT~JEFR 575.00 879.99 N.A. 1~7 633.67 P 

ttEW lINE) (S75.OO] N.A. QIr.4 01 2Q06.07 

115. ~,SCR m.32 4fI.47 NA NA 34.82 P 

!to UNE) rn&.41) NA ,QIr.4 01 2006-07 

GUNA-ETAWAH(NCR), II. 158.n 400.00 &'1994 196.43 P 
116. 

[NEW LDEI (274.561 &'1994 QIr.4 01 2006-07 

GOI)IRA.INOOlE-DEWAS-MAKSl(WRII. 287.15 1124.93 NA NA 56.07 P 
117. 

[297.15) 1211996 QlrA0I2Q06.07 
\NEW LINE) 

EK\..AKHI-IW.IJR(JiAT(tt.).NEFR 36.80 282.74 NA N.A. 218.76 P 
118. QIr.4 01 2006-07 

[NEW Uh£I (27Ul) N.A. 

KODERMA-RANCHI VIA ~ (JI.),ECR 491.19 1033.00 7f20D5 N.A. 335J3 0 
119. 7f20D5 QIr.4 01 2006-07 

[t£W lINE) [481.181 

120.80 28427 8/1999 170.67 P 
120. AMRAYA"fl.NAAI<HER It..(CR) 8/1999 QIr.4 01 2006-07 

(NEW lINE] [175.311 

89.00 137.44 &'1997 NA 130.16 C 
121. PANVEL -KARJAT(JI.),CR &'1997 QIr.4 01 2004-05 

[NEW UNE) 
[89.00] 

50.00 510.00 311994 483.00 C 
122- ...,.TAW\ ~ NEW LINE (ffI) 12flOOO QIr.l 01 2004-05 

!NEW UNE) 
(401.74] 

156.00 10 NA 1212005 0.04 F 
123. HARMUlWTANAGAR(JI.), NEFf! QIr.4 01 2002.00 

[156.001 NA 
!NEW UNEJ 

273.61 648.16 NA 1212009 218.47. 0 
124. CltJAQiGATE.YIRM:CONV.OF l500Y IX: TRf,CT1ON NA Qlr.4 of 2006-07 

TO 25 KV AC.WR 
(654.51) 

[RAIlWAY 8..EC1RIRCATD4 
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125. KHARAGPUR· BHUIlAHESWAR(RE) It«:l. ADRMIIDNAPORE 258.58 371.01 Y2000 3I2flS7 336.l1O P 
(REXSER) (2S8.58) Y2000 0..4 01 2CJ06.07 
[RAlWAY B.ECTRlACATlONJ 

'126. AMIIAI.A-MOfW)ABAD(RE) 152.21 222.96 :1111198 232.70 P 
\RAIlWAY 8..EClJIIFICAT1 [157.76J 311998 0..401~ 

127. GM LOCO PROJECT.fER. OF 4000 & DJO HP 155.54 141.22 ~ N.A. 100.47 0 
GM DIESEl LCX:OS Il.W [155.54) :r.!OO3 0..4 at 2CJ06.07 
('MlAKSHOPS & PIQXJC110N IJNT) 

128. RM. C<W:H FAClORY.KAPURTtW..A PH .. (lfI) 18O.l1O 311. NA 463.011 0 
(YQI(SHOPS & PAJOOC1ION utI1) (31U1J 311. QIr.4 01 200&07 

ROAD 1RMIPORT • IIGHWAYS 

129. NAINI BADGE & I..N( IIl.BEtWEEN tIt2 & Itf.27 lQ0.38 218.78 Il2OO1 7/2004 281.11 C 
(NA~ HIGHWAYS AlJlHOIITY ~ IIOAJ (D.OOJ 1211. Qr.2 at 2Q04.(I5 

1:ll. ~VADODAAA EXPRESSWAY(QQ) 128.«1 78l5O 12111181 113.47 C 
(NAllOIW. HIGHWAYS AU1HOfITY ~ NlIA) PIl!III 12111198 Qtl 01 IX)4.(I5 

131. NH5:~ OF atPET VlJAY~ liS TO 42Dl (GO) 322.50 WlIrl N.A. 178.70 C 
(NAOONAL HIGHWAYS AU1HOfITY ~ lOA) 1377.Lq S'2OQ2 Wd20D243 

l32. MiS: 4 LANING OF JAGATP\.IR.QWII.QRISSA- 137.10 103J5 llfalQ2 13.03 • C 
(KM 27.8-61)(00) • [137.10) llfalQ2 0..4 d 2OD243 
(NAmHAl. HIGHWAYS AUlHORITY ~ NlIAJ 

133. IMP.OF Ifi.5 (VIJAY~ ,. " (GQ) 135.42 &'1. 328.80 C 
(NAOONAL HIGHWAYS N.1TIOVIY ~ NlIA) [135.42) &'1. 0..1 01 211Cr!43 

134. IFROYBIENT ~ ACCESS OF 00 WITIIN QtBNI arv 210.llO 210.00 4IlJ'JF1 318.10 0 
(NAmHAl. HIGHWAYS AUTHORITY ~ ItDAI 1210.00\ 4IlJ'JF1 Qt4 01 200&07 

135. SRINAGAR BYPASS (KM 286 - I0Il 303.8) 125.00 125.l1O 512006 4&.44 0 
(NS-CORRIDOR PHASE-II) [125.00\ 512006 0..4 d 200&07 
(NATIONAL HIGHWAYS AUTHORITY OF lOA) 

SIMIHi • POR1S 

136. RIVER REGllATOfIY MEASURE FOR M III'RT. ~ 350.84 421.03 12f.!J03 1112007 6.38 0 
DROUGHT IN HOGLY (350.841 1212003 0..1 0I~ 

IP<ESI 

137. MOOERNSATIOH OF MOT .ETT1ES 1,2&3 liT J.D.(I'QUS) 187. 215.3' 212003 N.A. l11U4 C 
[PORTS) [21U41 2r.mt QIr.4 at 3104005 

138. Parr FACIJTIES FOR IoWl. REF.ElCPN.lIVT) 231.50 '135.00 1!lOO2 128." C 
[PORTS) [23l.51lI 1!lOO2 Qtl d 2OQ3.44 

139. ACIl~ 7IJO PASS-ru.I l80MT CNm VESSEl. FR. 128.82 128.82 212004 121.12 0 
HNXJSTAN SHIPYARD [128.82/ 212004 Qr.4 01 2OQ6.07 

(SHIPPINBI 
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2 3 4 5 6 7 8 
140 ACON.OF 4- fW,COO DWT CRlDE 01. CARRIERS 67228 628.09 MOO3 812003 836 .• C 

FROM HYUNDAI (629.38) 8/2003 
[SHIPPING) Qlr2 01 2003-04 

141. ACOUISfTION OF 2·300,000 DWT VERY LARGE CIUlE Jl0s) '10s) NA 470.95 C CARRIERS (610JOl NA Qlr2 of 2OQ5.06 [SHIPPING) 

TELfCOllllUllCATION 

142. STAND AlONE SlGNAWNG TRANSFER POINT(8StI.) 160.00 160.00 1212005 1212005 0.00 0 
{BHARAT SANCKAR NIGAM UMITED) (160.00) 1212005 QIr •• 01 2006-07 

143. IP NETWORK WITH ROUtERS 250.00 200.00 10/2004 :v2OO5 75.59 C 
I8HARAT SANCHAR NIGAM UMITEDJ 1250·001 10/2004 QIr .• 01 2OQ4.05 

144. CMTS • PHASE In (IISNl. PUNJAB) 233.20 106.30 7flOO4 312005 72.30 C 
\BHARAT SANCHAR NIGAM LIMITED) (233.2OJ 7Q004 QIr .• 01 2OQ4.(l5 

145. AHOHRA PRADESH CMTS PHASE .. 137.05 137.05 1112004 :v2OO5 67.10 C 
{BHARAT SANCHAR NIGAM lIMITED) (137.05) 1112004 QIr .• 01 2OQ4.05 

146. BROADBAND RAS 350.00 300.00 12Q004 512005 8.85 C 
[BHAAAT SANCHAR NtGAM UMITEDJ (350.00] 12Q004 QIr .• 01 2OQ4.05 

147. IN PROJECT 120.00 160.00 10/2004 312005 22.38 C 
(BHARAT SANQWI NIGAM UMIlED) 1120.00) 10/2004 QIr .• 01 2OQ4.(l5 

1~ MANAGED LEASe LINE NETWORK 210.00 140.00 112004 312005 58.00 C 
(BHARAT SANCIWI NIGAM LUTED) 1210.00) lmlO4 QIr.4 01 2Q04.05 

149. CMTS . PHASE m (BSNL. KARNATAKA) 154.18 154.18 6I2IJ04 312005 72.96 C 
jBHAIW SAHCIWI NIGAM UMIT'ED) [154.181 &rmI ClIr.4 01 2OQ4.05 

150. 2ND & 3RD GENERATION MOBILE COMIIJNICATlOH 147.00 '.7.00 3/2006 erlOO6 38.98 0 
(CENTRE FOR 0EV8.0PMENT Of TELEMATK:S. TEl.ECOM. [1.7.00) 3/2006 ClIr.3 01 2OQ4.05 
[TECHNQ.OGY] 

151. EXAANSION OF EXISTING CUS 400 aIlS MOTOFIW 218.37 216.37 112005 J,fIJJJ7 107.50 0 
(MAHAHAGAR TaEPIfONE NIGAM UMITEDJ (216.37) 112005 QIr .• of 2006-07 

152. EXPANSION OF GSM HETWORK (MTN.) (DEI.JiI) 216.37 216.37 112005 312005 54.15 C 
[MAHANAGAR TREPHONE NIGAM UMITEO) (216.37) WlO5 QIr .• 01 2OQ4.05 

153. GSM PfnIECT MOTOROLA tvftl.)(1lBJI) 227.42 227.42 112005 3/2006 132.02 C 
jMAHANA(WI TBB'HONE NIGAM I..IMITEDI 1227A21 112005 QIr .• of 2Q04.05 

154, EXP. CCfM wu. EQUIPMENTS 480.28 &28 912004 312005 7.36 C 
[MAHANAGAR TEI.£PHONE NIGAM ur.mD) (4eO.28) 1Il2OO4 QIr .• 01 2OQ4.05 

URUH~ 

ISS. SPG PRruECT 98.88 105.00 711988 NA 103.11 C 

(CEHTlW. PUBlIC WORKS DEPARTMENT) 188.881 7/1998 QIr2 01 2OIJ3.04 

156. DELHI METRO RAPID TIlAHSIT SYSTEM fIK.I 4860.00 10571.00 312005 10t2006 10246.14 C 

!DELHI METRO RAl. CORPORATION) (10571.00) 312005 QIr.3 01 2Q06.01 

'Slales: C-Completed. O-Ongoing, D-Deleted. F·Frozen. p·Partlally Completed. 
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Sf;atemenl-U 

List 01 Projects cos/injJ Rs. 100 CI'OIfI and IlboVfl lagging btIhind lor I11Of'BIMn 10 yNrs 

• (Status as on 01l04l2007) 

SI. 
No. 

ColI (As. Cae) ~ Dele !II AnlIcIpeI8d 
OrIgInal Coat ComrrissIonilg Dale !II 

QI9naI CornmisIicri1g w.r.1 
.~ 

(IAIaIl ApprMd) (As. CrunI) 

1. 

2 

3. 

{English} 

POOTKI • IIAI.JWII UG (8CQ.) 
[BHARAT COKING COAl. LIlTED) 

RM.." 
RAJ«)T·V8WM. , WANSJAUYA.ETALSAR GC('M!) 
(GAUGE CONYEfISKJf) 

/ 

execution of NHAI Projecta Under PPP 

1911.87 
(1118.87) 

112.53 
13211.18) 

1403. SHRI MANORANJAN BHAKTA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government has assessed the 
efficacy of Public Private Partne~ (PPP) in execution 
of projects under National Highways Authority of India; 

(b) if so, the details thereof; 

(c) whether there is a slow down in the progress of 
the work under public private proJects; and 

(d) if so, the monitoring mechanism adopted in this 
regard? 

TtiE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) Yes, Sir. 

(b) National Highways Authority of India (NHAI) has 
so far received a good response from the private sector 
for construction of highway projects under Public Private 
Partnership (PPP) mode. NHAI has 80 far awarded 

112.10 

400.00 

(Iat ApprMd) 

311996 
311996 

)'1994 

311994 
6/2007 

178.08 162 

265.1<4 144 

159 

79 projects aggregating to a length of 4606 km at an 
estimated cost of As. 30,535 crore on PPP mode, out of 
which 16 projects aggregating to a length of 902 km 
have been completed and remaining 63 projects are in 
progress. 

(c) No, Sir. Projects already awarded are progressing 
as per schedule. 

(d) The projects are monitored by consultants 
appointed through intematlonal competitive blddtng by 
NHAI to act as Independent Engineer for the project. 

In order to carefully monitor all projects, NHAI has 
set up Project Implementation Units (PIUs) at suitable 
locations along the stretch, which is headed by Project 
Director (PO) aIongwith other Officers for his assistance. 
Senior officers reguJarty vieit project sites for monitoring 
of projects. Projects are also monitored in the Ministry of 
Shipping, Road Transport and Highways as well as by 
Ministry of Statistics and Progamme Implementation, 
Planning Commission and Committee on Infrastructure 
(Col) headed by Prime Minister. 

{TnInsIslion} 

Policy for DeveI~ of NH 

1404. SHRI MAHAVIR BHAGORA: win the Minister 
of SHtPPING. ROAD TRANSPORT ANO. HIGHWAYS be 
pleased to state: 
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(a) whether the Union Govemment have framed any 
policy for the development of National Highways; 

(b) if so, the details thereof; 

(c) whether the policy will also address the issue of 
allocation of funds to the State Govemments for 
renovation and repair of roads and construction wor!< on 
Public Private Partnership (PPP) basis; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The Govemment has taken 
up a massive programme for development of National 
Highways in the country. The programme is executed 
through various phases of National Highways Development 
Projects (NHDP). A policy decision has been taken to 
implement the NHDP Phase III and onwards through 
Public Private Partnership (PPP) mode. A Special 
Accelerated Road Development Programme for the North 
East Region (SARDP-NE) has also been drawn up for 
development of National Highways and state roads of 
the North Eastem Region of the country. A few projects 
under SARDP-NE has also been identified for 
implementation by PPP mode. 

(c) and (d) The National Highway projects 
implemented through PPP mode are executed through 
the concessionaire. However, the Govemment bears only 
the expenditure of feasibility studies, land acquisition, utility 
shifting and· viability gap funding wherever required for 
such projects. Therefore, the allocation of funds to the 
State Govemments for implementation of such projects 
does not arise. 

Simptlflcation of Visa Process 

1405. SHRI PANKAJ CHOWDHARY: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether Indians are not required to submit the 
proof of annual income and joumey ticket to get Japanese 
visa after simplification of visa process between both the 
countries; 

(b) if so, the details thereof; 

(cl whether Simplification of visa process is likely to 
promote tourism in both· the . countries; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) No. Indians 
are, as of today, required to present documentation 
regarding their financial status and joumey ticket to get 
Japanese visa. 

(b) Required documentation includes proof of air 
booking, itinerary, tax payment certificate or bank 
statement, if the expenses of travel are bome by the 
applicant. Letter of invitation from Japan may also be 
asked for if the consular officer feels it necessary. 

(c) and (d) Yes. Japan is placed in our list of select 
countries whose citizens can be given five year multiple 
entry tourist visas. The year 2007 has been designated 
as the India-Japan Tourism Exchange year to promote 
tourism flows. Both the countries are also engaged in 
discussions to further simplify visa procedures. 

Decreasing Income of ShIpping Industry 

1406. SHRI CHANDRA MANI TRIPATHI: 
SHRI SYED SHAHNAWAZ HUSSAIN: 
DR. LAXMINARAYAN PANDEY: 
SHRI NAVJOT SINGH SIDHU: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether income of shipping sector is decHnlng 
despite increase in the import-export; , 

(b) if so, the details of income during the last three 
years, company-wise; 

(c) the reasons for declining· income of the industry; 

(d) whether shortage of ships and manpower is a 
reason behind it; and 

(e) if so, the steps taken/proposed to be taken in 
this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRt T.R. BAALU): (a) to (e) The 
overall income of Indian shipping companies has been 
showing an increasing trend over the years in line with 
the buoyant freight mar!<et conditions. The operational 
eamings and total income of 5 major Indian shipping 
companies representing.about 67% of the total Indian 
tonnage for the period from 2004-05 to 2006-07 are as 
under: 
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Company 

ShipPing Corporation of India 

Great Eastem Shipping Co. 

Essar Shipping 

Varun Shipping 

West Asia Maritime 

Total 

Operational 
earnings 

3396.10 

2049.20 

845.95 

388.96 

384.23 

7064.44 

Total 
income 

3645.80 

2119.23 

862.57 

388.23 

387.59 

7403.42 

CGHS Facility to PlB-eccredItecI Journal ... 

1407. SHRI MITRASEN YAOAV: WIll the MInister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether CGHS facilities are being provided to 
accredited journalists; 

(b) if so, the number of journalists accredited by 
Press Information Bureau who are being provided this 
facility; 

(c) whether the Government has decided to withdraw 
this facility being given to the journalists; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMlLY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, Sir. 

, (b) As on 31.3.2006,1258 accredited joumalists were 
availing CGHS facilities. 

(e) No, Sir. 

(d) Question does not arise. 

Bhltf'tiya Suvldha Kendra. for NAta 

1408. SHRI AJIT JOGI: Will the Minister of 
OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) whether the Government proposes to open 
Bhartiya Suvidha Kendras for NRls; 

Operational 
earnings 

3531.02 

1934.n 

678.81 

642.93 

161.08 

6948.61 

Total 
income 

3762.33 

2342.08 

760.29 

644.31 

209.70 

n18.71 

(Rs. In crore) 

2006-07 

Operational 
eamlngs 

3703.44 

1997.51 

1024.30 

672.63 

110.73 

7508.61 

Total 
Income 

4210.36 

2251.11 

1039.21 

724.00 

175.94 

8400.62 

(b) if so, the details thereof; and 

(c) the time by which a final decision Is likely to be 
taken in this regard? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) to (c) Miniatry of Overseas 
Indian Affairs has set up an Overseas Indian FacilHation 
Centre (OIFC) as not·for-profit-trust under the Indian Trust 
Act. 1882, In partnership with Confederation of Indian 
Industry (CU), as a 'one stop shop' for serving the interests 
of overseas Indians. 

The objectives of the Centre are to promote overseas 
Indian investment into India, eatabIiah and maintain a 
Dlaspora Knowledge Network (OKN). function u a 
clearing house for all investment related information, assist 
States in India to project investment opportunities to 
overseas Indians in the infrastructure and social sectors 
and to provide a host of advisory services to Persons of 
Indian Origin (PIOs) and Non Resident Indians (NRls) on 
maHers Buchu consular questions, atay in India, 
investment and financial iasuea etc. 

/EngII8h} 

Dlacrtmlnatlon Agetnat Kashmlrla 

1409. SHRI ABDUL RASHID SHAHE'EN: Will the 
Minister of EXTERNAL AFFAIRS be plea8ecl to state: 

(a) whether the Kashmiris migrated and settled in 
different parts of the country since many yeara are 
subjected to a different procedure for geHlng their 
passports; 
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(b) If 80, 1he detaDa thereof and the reasons therefor; 

(c) whether such treatment is not discriminatory 
against the civil rights to the Kashmlris living In different 
parts of the country; and 

(d) if so, the steps taken to simplify the procedure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) to (d) 
Migrents from Jammu & Kashmir living outside the State, 
are issued passports as expeditiously as possible, after 
prescribed security verification by the concemed agencies. 
This procedure has been laid down by the Ministry of 
Horne Affairs In the light of security situation in the State. 

Pubtlc-PrIvate-PartJclpatlon In Health 
and Family Welfare 

1410. SHRI P. MOHAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleaSed to state: 

<a) whether the Government is contemplating to allow 
Public-Private-Participation (PPP) In Health and Family 
Welfare Sector; 

(b) if so, the details thereof; 

(c) whether Multi National Companies (MNCs) and 
Corporate Medical Houses have been permitted to open 
small CHnic&. Hospitals, Labs, etc. throughout the country; 

(d) if so, the detaDa thereof alongwith the reasons 
therefor; 

(e) whether the Government is contemplating to 
evofvea New National Health and Family Welfare Policy; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The National Health Policy 2002 
emphasises the need for standards in the private sector. 
The Framework for Implementation of the National Rural 
Health Mission approved by the Union Government in 
2006 allows for partnerships with the non-governmental 
sector for achievement of public health goals. 

(c) and (d) Health is a State subject and regulation 
of Private ClinicslHospital&lLabs is as per regulations 
established by State Governrnents. 

(e) and (f) The National Health Policy 2002 has 
alteady laid down the role for the private sector and the 
need for regulations to enforce q~ity and standards. 
The Framework for Implementation of the National Rural 
Health Mission has also provided for pro-people 
partnerships with non-governmental sector for pubJic health 
goals. 

New Medical Colleg .. In Karnataka 

1411. SHRI D.V. SADANAND GOWDA: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government of Karnataka has 
requested for establishment of new Government Medical 
Colleges in Karnataka; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABKA 
LAKSHMI): (a) to (c) In the recent past, the Central 
Government received proposals from the Government of 
Karnataka for establishment of six new Government 
Medical Colleges. After due scrutiny, permission for 
establishment of new Governrnent Medical Colleges at 
Belgaum, Mandya and Hassan was granted by the Central 
Government during the academic year 2006-07, and 
permission for establishment of new Government Medical 
Colleges at Bidar, Shimoga and Raichur has been 
granted by the Central Government for the academic year 
2007-08. 

Damage to NH Due to RalnIFloocI Water 

1412. SHRI JASUBHAI DHANABHAI BARAO: 
SHRI SURESH PRABHAKAR PRABHU: 
SHRI ARJUN SETHI: 
SHRI RAGHUVEER SINGH KOSHAL: 
SHRI TUKARAM GANPATRAO RENGE 

PATIL: 

Will. the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 
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(a) whether the Government has conducted any 
survey to know the position of national hlg~ys after 
heavy rains and flood water in various parts of the 
country: 

(b) if so, the details of the highways Which are 
damaged, State-wise; 

(c) whether the Government has earmarked any 
budgetary allocation in this regard; 

(d) if so, the fund granted for repair and maintenance 
of 'National Highways, State-wise; 

(e) the ~ taken to repair the same; 

(f) whether insuffICient ventage/causeway provided at 
different locations of National Highways particularty on 
NH-60 in Orissa, has caused loss of lite, crops and 
properties .due to rain and flood; and 

(g) if so, measures taken to prevent such Iosaes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA): (a) to (e) The State-wise details of 
the National Highways entrusted with the State 
Governments and Border Roads Organization, which have 
been damaged due to heavy rains and floods and stepa 
taken for their repair are given in the enclosed statement-
I. For the National Highways entrusted with the National 
Highways Authority of India (NHAI), the repair of the 
damaged portions are taken up immediately through the 
Civil/Operation & Maintenance Contractorsl 
ConcessIonaires as part of their obligations under contract/ 
concession agreements; in case of sections identified 
under National Highways Development Project (NHDP), 
improvements of which have not started, the assessment! 
estimation of damages of existing roads are carried out 
by State Public Works Departments through NHAI. The 
details of the fund allocated .to the States and NHAI for 
repair and maintenance of the National Highways are 
given in the enclosed stalement-II. 

(f) No loss of life, crops and properties have been 
reported in the State of Orissa during rain and flood due 
to insufficient ventagelC$Jseway provided at different 
locations of National Highways. 

(g) Does not arise. 

Details 01 08f178[/tl$ dutJ /0 Hesll}' RIJins/FIood.g 8I'Id 8ttIpS taksn lor tht1Ir rspair 

51. No. State 

2 

1. Andhra Pradesh 

2. Arunachal Pardesh 

3. Assam 

4. Bihar 

NH No. 

3 

9, 18, 63, 205, 221 

52A. 153 

31, 31A, 36, 37, 37A, 38, 
39, 44, 52, 53, 154 

28A, 288, 30, 3OA, 31, 
n, 82, 83,99, 104, 
107, 110 

Extent of Damage to National 
Highways and Steps taken 

4 

Pot holes, damage to toe and retaining waD, 
surface damage, breach of road, cuts and 
erosion of earthen shoulder, damage to culverts 
and bridges etc. 

Pot holes, damage to toe and retaining wall, 
surface damage, breach of foad,cutl and 
erosion of earthen shoulder, damage to culverts 
and bridges etc. 

Pot holes, damage to toe and retaining wan, 
surface damage, breach of road, cuts and 
eroaion of earthen shoulder, damage to culverts 
and bridges etc. 

Breach of road, damage to road crust, damage 
to culverts and bridges, their approaches, 
protection work etc. ftestoratlon work· such 88 
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2 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Kamataka 

12. Kerela 

13. Manipur 

14. Meghalaya 

15. Mizoram 
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3 

6, 12A, 43, 7B, 200 

4A, 17 

6, SA, BC, BD, BE, 15, 
59, & 113 

21A, 71, 71A, 71B, 73 

20, 21, 21A, 22, 70, 73A, 88 

10 

4A, 9, 13, 17, 48, 63, 67, 
206, 207, 209, 212, 21B 

17, 47, 47A, 49, 208, 212, 
213, 220 

39, 53, 150 

40, 44, 51, 62 

44A, 150, 154 

4 

repair of breach, pot holes, patches, cross 
drainage (CD) works and their approaches etc. 
are being provided to keep the road in traffic 
worthy ~ndition. 

Pot holes, damage to approaches of Markandi 
Bridge, Jugani Bridge, Bandra Khasra Nalla. 
Patch work has been carried out 

Pot holes, erosion of side shoulder, damage to 
drainage, land slide etc. 

Pot holes, damage to toe and retaining wall, 
8uriace damage, precch of road, cuts and 
erosion of earthen shoulder, damage to culverts 
and bridges etc. 

Pot Holes. 

Pot Holes, damage to retaining walls, collapse 
of some span of Chakki Bridge and Chikni 
Bridge. 

Formation washed away. Restoration work 
started. 

Pot holes, damage to toe and retaining wall, 
surface damage, breach of road, cuts and 
erosion of earthen shoulder, damage to culverts 
and bridges etc. Temporary measures have been 
taken to keep the National Highways in traffic 
worthy condition by attending immediate repair. 

Pot holes, surface damage, cuts and erosion of 
earthen shoulder, damage to culverts and 
briQges etc. 

Pot holes, damage to toe and retaining Wall, 
surface damage, breach of road, cuts and 
erosion of earthen shoulder, damage to culverts 
and bridges etc. 

Pot holes, damage to toe and retaining wall, 
surface damage, breach of road, cuts and 
erosion of earthen shoulder, damage to culverts 
and bridges etc. 

Pot holes, damage to toe and retaining wall, 
surface damage, breach of' road, cuts and 
erosion of earthen shoulder, damage to culverts 
and bridges etc. 
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16. 

17. Madhya Pradesh 

18. Nagaland 

19. 0ria8a 

20. Pondicheny 

21. Punjab 

22. Rajasthan 

23. Tamil Nadu 

24. Uttarakhand 

25. Uttar Pradesh 

26. west Bengal 

AUGUST 22, 2007 

3 

3, 6, 9, 13, 17, 50, 69, 
204, 211, 222 

3, 12, 59, 59 A, 69, 75 

36, 61, 155 

5. 6. 23. 42, 43, 75, 200, 
201, 203, 203a, 215, 217, 224 

45A 

200 

4 

Pot holes, damage to CD works. land slide. 
damage to retaining wall, breast wall. 

Pot holes, damage to shoulder, damage to CD 
works and their approaches. Repair work will 
be started just after the rain. 

Pot holes, damage to toe and retaining wan, 
surface damage, breach of road, cuts and 
erosion of earthen shoulder, damage to culverts 
and bridges etc. 

Pot holes, depressions, cracks in wearing 
course, damage to retaining wan, washing of 
road crust and protections works, damage to 
CD works etc. Steps are being taken up to 
repair the damages. 

Cracks. pot holes, erosion of earthen shoulder 
and berms, damages to approaches of CD 
works etc. 

15, 72 pot holes. 

8, 12, 14, 65, 79, 90, 112, 113 Pot holes, damage to toe and retaining waD, 
surface damage, breach of road, cuts and 
erosion of earthen shoulder, damage to aAlverts 
and brldgea etc. 

45A, 49, 208, 210, 220 

58, 72, 72A, 74, 87, 94, 
109. 119. 121, 123,125 

cracks, pot holes. erosion of earthen shoulder 
and berms. damages to approaches of CD 

works etc. 

Erosion of embankment. damage to culverts. 
erosion of shoulders and carriageway, damage 
to retaining Wall, land slide etc. Necessary Joepair 
work is being carried out. 

7. 11. 19. 24, 24A, 27. 29. 56, Pot holes, damage to toe and retaining walls, 
58. SSE, 72.A. 73, 74, 75, 75E. surface damage, breach of road. cuts and 
76, 86, 87, 91. 92, 93, 96, 97, 
288, 91A, 119, 76E 

erosion of earthen shoulder, damage to culverts 
and bridges etc. 

31, 32, 35, 55. 50, 6OA, 81, 117 Pot holee. depression. undulation, surface 
damage, damage to CD works, land slide, etc. 
Temporary restoration work carried out to keep 
the NH in minimum traffic wol1hy' condition. 
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StII'emen''''' 

State-wise Details of Allocation of funds made for 
Maintenance and Repair in 2007-08 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

State 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chandlgarh 

Chhattisgarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Tamil Nadu 

Allocation (in Rs. Lakh) 

3 

6488.39 

37.33 

3219.74 

2921.46 

73.00 

2508.71 

0.00 

307.00 

2981.17 

1317.00 

1535.00 

2011.00 

3533.81 

2353.21 

5868.00 

4954.65 

1565.33 

1798.67 

392.61 

364.39 

4101.07 

90.78 

1802.00 

5813.00 

2775.00 

2 3 

26. Uttar Pradesh 5424.00 

27. Uttarakhand 2438.80 

28. Wast Bengal 1650.73 

29. Tripura 98.00 

30. Jammu and Kashmir 1704.00 

31. NHAI' 6000.00 

'Allocation of fund to NHAI are not made State-wise. 

MalntenancelRepalr of Road on NH 

1413. SHRI KASHIRAM RANA: 
SHRI MANSUKHBHAI D. VASAVA: 

WiH the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the work-wise break-up of maintenance ·and repair 
wort< taken up and proposed to be taken up on the 
National Highway in Gujarat; 

(b) whether the repair wort< is also taken up and 
required to be taken up on the Ahmedabad-Mumbal and 
Bharuch-Vapi road; and 

(c) if so, the details thereof, year-wise during the 
last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Maintenance of National Highways 
is a continuous process. expenditure on maintenance and 
repair works on National Highways in the form of ordinary 
repairs, periodic renewals, flood damage repairs and 
special repairs in Gujarat during last three year is 
As. 255.21 crore. 

(b) Yes, Sir. 

(c) The year-wise expenditure incurred on 
improvement and maintenance of Ahmedabad-Mumbai 
including Bharuch-Vapi Section is as uncler: 

Year 

2004-05 

2005-06 

2006-07 

Expenditure (As. in Crore) 

20.05 

50.51 

61.65 
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(TranslslionJ 

Spread of J..,.... Enc:ephaIItIa 

1414. YOGI ADITYA NATH: 
SHRI RAJNARAYAN BUDHOllA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether Japanese Encephalitis (JE) Is increasing 
at an alarming rate in the country; 

(b) it so, the reasona therefor, 

(c) the details of the persons died due to Japanese 
Encephalitis during the last three years, State-wise; and 

(d) the steps takenlproposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (8) to (c) As per reports received from State 
health authorities, during the year 2007, up to 16th August. 
837 cases and 185 deaths due to Acute Encephalitis 
Syndrome (AES) have been reported from 9 States in 
the country. The State-wise cases and deaths due to 
suspected JE for the last three years are given in the 
enclosed statement. 

JE is a viral and an epidemic prone disease with 
seasonal and cyclic fluctuations. The occurrence of the 
disease is determined by factors like raintaI, tempendUle, 
humidity, . presence of amplifier hosts, etc. The disease Is 
mainly correlated with the monsoon & post monsoon 
season, when mosquito breeding increases. There 18 no 
specific anti viral drugs for treatment of JE. 

(d) The steps taken/proposed to be taken by the 
Government of India for prevention and control of JE are 
as under: 

• Early diagnosis and proper management of AES 
cases to reduce case fatality through 
strengthening of diagnostic and clinical 
management of JE cases, and curative services 
at PHCslCHCs and District Hospitals. 

• Training of PHC Medical Officer, Clinicians and 
nurses for early diagnosis and case management 
of JE. 

• Developed tnUned Rapid Response Teams In 
JE endemic districts. 

• NationaJ Guidelines on JE cue Management 
have been developed and disseminated. 

• Integrated vector control with emphasis on 
personal protection, segregation/mosquito 
proofing of pig-sties. 

• Behaviour Change Communication for community 
participation to promote early case reporting, 
personal protection, Isotation of amplifier host 
etc. 

• Strengthening of AESlJE surveillance based on 
acute encephalitis syndrome approach. 

• Strengthening of sentinel laboratories for 
diagnosis of JE in endemic areas. 

* Established a Sub Office of Regional Office of 
Health & FamRy Welfare, Lucknow at Gorakhpur, 
UP for Intensive monitoring of situation & for 
providing technical assistance to State 
Government of Uttar Pradesh on prevention and 
control of JE. 

* Established ·VectorBorne Disease Control 
Surveillance Unit" at BRD Medical College, 
Gorakhpur, UP with financial support from 
Government of India for strengthening 
epidemiological and entomological surveiDance in 
Eastern UP. 

• Drugs & disposables required for treatment of 
AES patients are being provided to BRD 
Medical College, Gorakhpur, UP. 

* Approval has been conveyed to engage one 
Microbiologist and one Lab. Technician in the 
Department of Microbiology, BRD Medical 
College, GoraIct1:M', UP on contractual basis for 
a period of one year out of Government of India 
funds· to strengthen the department. 

• JE vaccination programme had been launched 
for children between 1 and 15 years of age as 
an Integral component of Universal Immunization 
Programme (UIP) In 11 districts in 4 States in 
2006. The programme has been extended to 
cover other 29 endemic diatricts in 9 States . 
Left out children and children between 1·2 years 
age are being covered under routine 
immunization programme. 
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" Central t~ams visited affected States (Uttar 
Pradesh & Assam) during 2007 for providing 
technical guidance. 

Statement 

• Regular monitoring of AES cases is done by 
the Directorate of National Vector Bome Disease 
Control Programme (NVBDCP). The situation is 
reviewed periodically. 

Stale-wiss Casas and Deaths due to SuspscIBd Japanese Enct1phalitls 
during the last ThIN y~ 

SI. No. Affected StatesIUTs 2004 2005 2006 2007 (up 
to 16.8.2007) 

Cases Deaths Cases Deaths Cases Deaths Cases Deaths 

1. Andhra Pradesh 7 3 34 0 11 0 .0 

2. Assam 235 64 145 52 392 119' 368 115 

3. Bihar 85 28 192 64 21 3 0 0 

4. Chandigartl 0 0 0 0 0 0 0 0 

5. Delhi 17 0 6 0 0 0 0 

6. Goa 0 0 4 0 0 0 44 0 

7. Haryana 37 27 46 39 2 1 6 3 

8. Kamataka 181 6 122 10 73 3 6 0 

9. Kerala 9 0 3 3 1 0 

10. Maharashtra 22 0 51 0 0 0 0 

11. Manipur 0 0 0 0 0 11 2 

12. 'Punjab 0 0 0 0 0 0 0 

13. Tama Nadu 88 9 51 11 18 17 0 

14. Uttar Pradesh 1030 228 6061+ 1500· 2320# 528# 383" 65" 

15. West Bengal 3 1 12 6 0 0 0 0 

Total 1714 367 6727 1682 2842 658 837 185 

+Including 448 cases lind 109 deathS from Bihar and 31 cases and 4 deathS from Nepal and 1 case & Nil death from Madhya Pradesh 

reported from BRD MedICal College. Gorakhpur. 
Itlncluding 237 cases and 51 deaths from BIhar and 10 cues and 1 death from Nepal reported from BRD Medical College. Gorakhpur. 
"Including 40 caseS and 6 deaths from Bihar and 1 case from Nepal reported from. BAD Medical College. Gorakhpur. 
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{English} 

Grievances Red ....... Cell by Cll 

1415. SHRI UDAY SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Coal India Ltd. has set up a 
grievance redressaJ cell to deal with complaints relating 
to marketing of coal; 

(b) if so, the details thereof, company-wise; 

(c) the number of complaints relating to marketing 
irregularities IlIC8tved by Cil during the last one year, 
company-wise; 

(d) the action taken by the company against the 
erring officials; and 

(e) the extent to which setting up of grievance 
redressal cell is likely to resolve such complaints 
expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) There 
are two consumer grievance cell functioning In the 
marketing division of Coal India Umited, at Kolkata relating 

. to general grievances and grievance on e-marketing of 
coal. General grievance cell has also been set up in 
each subsidiary company of Coal India Limited. 

(c) Cil has reported that 20 complaints were received 
in their grievance cells during the last one year. Out of 
this 20 complaints, 17 have been redressed. Details in 
this regard company-wlae is given as under:-

Coal Company 

Eastern Coalfields Urnited 

Bharat Coking Coal Limited 

Central Coalfields Umited 

Northern Coalfields Limited 

Western Coalfields Umited 

South Eastern Coalfields Limited 

Mahanadi Coalfields Limited 

North Eastern Company Urnited 

Total 

No. of No. of 
grievances Grievance 
received cispoaed 

10 10 

0 

4 3 

0 0 

0 0 

2 1 

3 3 

0 0 

20 17 

(d) There is no such eiIuatIon requiring action against 
the Officers. 

(e) The present grievances cells are functioning 
satisfactorily and no complaint was received in the matter 
of delay in redressing the grievances. 

{TfllnslationJ 

Habltdon on Foreat Land 

1416. SHRI MANSUKHBHAI D. VASAVk 
SHRI G. KARUNAKARA REDDY: 
DR. DHIRENDRA AGARWAL: 

WIll the PRIME MIN1STER be pleased to state: 

(a) whether large number of persona including the 
farmers and the trIbaIa are residing in the forest land 
and doing cultivation in forest land for 110 many years; 

(b) If so, the details thereof; 

(c) whether the Union Governmen1 propa. .. to 
handover such forest IMd to the 1endIe8e farmers and 
the tribaIa who are residing there for more than 12 years; 

(d) the time by which 8 final decision In this regard 
Is likely to be taken; and 

(e) if not, the reaaons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) Yes, Sir. There are large number of people 
including trIbaIs reaiding and doing cultivation on forest 
land including people in 2474 forest vft&agea. 

(c) to (e) The Government of India had laaued 
guideline for converaion of forest viRages Into revenue 
villages and MttIement of other old habitations in the 
year 1990. Under those guidelines, the Government of 
India has already regularized 4OEI87 he. of forest land in 
511 forest villages. The process of converaion of forest 
villages into revenue villages W88 held up due to ban 
imposed by the Supreme Court on de-reservation of 
forests vide ita order dated 13.11.2000. In addition, the 
Government of India has enacted the Scheduled Tribes 
and Other Traditional Forest Dwellers (Recognition Of 
Forest Rights) Act, 2006 to recognize the rights of the 
people including tribals residing on forest land. 
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Threet to Ganga Dolphin. 

1417. SHRI AVTAR SINGH BHADANA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the industrial effluents released by 
Simbhavali Sugar Milt into the river Ganga near 
Gadhmukteshwar has caused a threat to the very 
existence of a rare species of Ganga Dolphins, known 
for their peculiarities in the world; 

(b) if so, the details thereof; and 

(e) the action taken by the Govemment to check the 
pollution caused by the said sugar mill? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (e) According to the report of Uttar 
Pradesh Pollution Control Board (UPPCB), MIs SimbhavaH 
Sugar Mill has installed Effluent Treatment Plant for 
treatment of wastewater generated from the industry. The 
UPPCB has also directed the industry to stop discharging 
its effluent into inland surface water. The analysis of river 
water at upstream and downstream of Gadhmukte8hwar 
is carried out by Pollution Control Research Institute, 
Haridwar. The Water quality data at this stretch conforms 
to the bathing class standard and does not seem to 
pose threat for the Ganga Dolphin. 

[Eng/ish] 

New ngar Re .. rve. 

1418. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 
SHRI ASADUDOIN OWAlSI: 
SHRI K.C. PALLANI SHAMY: 

Will the PRIME MINISTER be ,pieasett to state: 

(a) whether the Govemment has given approval for 
eight new tiger reserves in different States; 

(b) if so, the details thereo1, State-wise; 

(e) whether the concerned State Govemments have 
submitted any plan in this regard; 

(d) if so, the details thereof; 

(e) whether any meeting has been held in this regard; 
and 

(f) if so, the details thereof and detailed strategy 
chalked by the Govemment in consultation with State 
Govemments in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) Yes Sir. "In prinCiple approvar has been 
accorded for declaring eight new tiger reserves spread 
over seven States, based on proposals received and as 
recommended by the Steering Committee of the Project 
Tiger in its 37th meeting held on 23-01·2003. Details are 
given in the enclosed statement. 

(C) No Sir. 

(d) Question does not arise. 

(e) and (f) Yes Sir. This issue, int91t1/i8. was discussed 
with State officials during the aU India meeting of Field 
Directors held at Sawai Madhopur on 27th and 28th June, 
2007, and further in a national workshop organized at 
the Wildlife Institute of India, Dehradun, on 26th and 27th 
July, 2007. The strategy involves preparation of a Tiger 
Conservation Plan for each tiger reserve as required in 
the recent amendments to the Wild Life (Protection) Act, 
1972, made in 2006, to ensure site specific habitat Inputs 
for fostering a vleble population of tigers, co-predators 
and prey animals in the "core area", apart from inputs for 
eliciting support of local people in the "buffer area" 
delineated around the core, through eeodevelopment and 
sectoral Integration. 

Statement 

SI.No. 

, . 
2. 

List of The Nsw TIfJIK RsssnIrJs 

Name of the new Tl98r Reserve 

2 

Anamalai.Parambikulam Wildlife Sanctuaries 

Udanti and Sita Nadi Wildlife Sanctuaries 

State 

3 

Tamil Nadu & Kerala 

Chhattisgarh 
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2 3 

3. Satkosja Wildlife Sanctuary Orissa 

4. Kaziranga National Park Assam 

5. Achanakmar Wildlife Sanctuary Chhattiagartl 

6. Dandeli Wildlife Sanctuary and Anshi National Park Kamataka 

7. Sanjay National Park and Sanjay Dubri 
Wildlife Sanctuary 

8. Mudumalai Wildlife Sanctuary 

~ AntHerror Mechanlam MeIItIng 

1419. SHRI SYED SHAHNAWAZ HUSSAIN: WiH the 
Minister of EXTERNAL AFFAIRS be pleased to &tate: 

(a) whether the Government has received any 
response from Pakistan on the information it gave about 
7/11 blasts and attack on the Samjhauta Express in the 
Indo-Pak anti-terror mechanism meeting held 3 months 
back; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor: 

(d) whether the Goverrvnent has raised this matter 
in the Home Secretary-level talk held recently; and 

(e) if so, the detaits thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to <e) Information on the 
involvement of organisations and individuals based in 
Pakistan and Pakistan Occupied Kashmir in the expIo&ions 
in Mumbai· on July 11, 2006 and that in Delhi-Attari Link 
Express on February 18, 2007 has been conveyed to 
Pakistan within the framework of the Joint Anti-Terrorism 
Mechanism and thereafter during the Home Secretary level 
talks within the framework of the Composite Dialogue on 
July 3-4, 2007. Government have not received a response 
from the Government of Pakistan so far on the information 
conveyed. 

[Translation} 

Shortage of Ute Sevlng Drugs 

1420. SHRt TUFANI SAROJ: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

Madhya Pradesh 

Tamil Nadu 

(a) whether there is any shortage of life saving drugs 
in the Government Health Centres; 

(b) if so, the reasons therefor; 

(e) if not, the pe~ of life saving drugs available 
In the Government Health Centres; 

(d) whether the World Health Organisation (WHO) 
and Patel Chest Institute, New Delhi haVe conducted any 
survey regarding availability of life saving drugs in five 
States of the country; 

(e) if so, the detaRs thereof; 

(f) whether it has been detected in this survey that 
people are forced to purchase the life saving drugs by 
paying 80 percent higher rates; ancl 

(g) If so, the steps being taken by the Government 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) The MInistry has concIucted a Facility 
Survey {20(3) tn·""", country under Reproductive Md 
Child Health (RCH) programme. The survey has collected 
Information regarding the health care facilities available 
in different health care establishments, ranging from SUb 
Centres, Primary Health Centres (PHCa), Community 
HeaJth Centrn (CHCa). First Referral Units (FRUs) to 
District Hospitals. According to this survey, about 45.4% 
of District Hospitats. 40.6% of FRUs, 37.3% of CHCs 
have kit with. Emergency Obstetric Care drugs (EmOC) 
and 32.2% of PHCs have Essential Obstetric Care (EaOC) 
drug kit. Moreover, drug kits A and B are available at 
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97% and 95.2% of the Sub Centres, respectively. The 
State-wise details are given In the enclosed statement-I 
to V. 

(d) and (e) The World Health Organization, 
Vallabhbhai Patel Chest Institute and Heahh Action 
International (HAl) had undertaken six surveys 
simultaneously during October 2004 to January 2005 in 
five States to assess medicine prices and availability for 
commonly used essential medicines in public and private 
facilities. The surveys were done in States of Haryana, 
Karnataka and West Bengal, at two sites In Maharaahtra 
as well as in Chennai city. The study was related to 
"essentiar medicine and not to "life saving drugs". From 
the results of this study, it is observed that the percent 
availability of specific medicines in public sector facilities 
(tertiary, secondary and primary health facilities) varies 
from medicine to medicine as well as across the States. 

The percent availability of specific generic medicines in 
public sector in six survey areas in India is given in the 
enclosed statement-Vl. 

(f) This study does not show that life saving drugs 
are being sold at prices 80% higher than the maximum 
retail price. When medicine are not available at public 
facilities, Citizens may be forced to purchase medicines 
from private retail pharmacies. 

(g) Health being a State subject, the health facilities 
are under the control of State Govemments. However, 
the Government of India is providing drugs and kits under 
Reproductive and Child Health (RCH) - II programme as 
pel the requirements of States reflected in their 
Programme Implementation Plans (PIPs). Support is 
provided for purchase of drugs as per the requirements 
reflected by the State Govemments in their PIPs under 
National Rural Health Mission (NRHM). 

Statement-l 

Supply of Tubal Rings and KIIs in DistJicI Hospitals in the States of India, Facility SUIVtly, 2003 

PercenIage 01 DHs Having IICIivad 

51.No. Stale No. 01 TIilaIIing SId ..... EmOC RTlISTI IUD NBCE kit~ 

0Hs {**) kiI' kif2 l.abonIto!y kit Jdt3 
kit 

2 3 4 5 6 7 8 9 10 

1. Jammu and Kashmir 12 41.7 58.3 41.7 25.0 SO.O 25.0 58.3 

2 Himachal Pradesh 7 42.9 100.0 71.4 71.4 100.0 71.4 100.0 

3. Punjab 5 20.0 80.0 40.0 40.0 40.0 40.0 SO.O 

4. IJt1aranchal 7 42.9 57.1 0.0 14.3 57.1 0.0 57.1 

5. HalY8fl8 14 7.1 100.0 64.3 64.3 100.0 64.3 100.0 

6. Rajasthan 21 47.6 71.4 52.4 61.9 61.9 47.6 52.4 

7. Uttar Pradesh 99 15.2 SO.5 32.3 31.3 35.4 23.2 34.3 

8. Bihar 20 20.0 25.0 10.0 5.0 20.0 5.0 25.0 

9. Arunadlal Pradesh 10 30.0 70.0 10.0 0.0 60.0 30.0 70.0 

10. Nagaland 5 80.0 60.0 40.0 40.0 60.0 40.0 60.0 

11. Manipur 4 25.0 100.0 25.0 250 75.0 75.0 75.0 

12. Mizoram 3 66.7 66.7 33.3 33.3 66.7 33.3 66.7 
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2 3 4 5 6 7 8 9 10 

13. Tripura 100.0 100.0 100.0 100.0 100.0 100.0 100.0 

14. MeghaBya 100.0 100.0 100.0 100.0 100.0 100.0 100.0 

15. Assam 11 81.8 90.0 36.4 27.3 63.6 45.5 72.7 

16. West Bengal 8 12.5 87.5 SO.O 37.5 62.5 37.5 62.5 

17. JharkhancI 8 37.5 100.0 0.0 0.0 87.5 37.5 75.0 

18. Orissa 21 23.8 100.0 95.2 66.7 100.0 100.0 100.0 

19. QIhattisgartI 9 33.3 88.9 66.7 n.8 88.9 88.9 88.9 

20. Madhya PIIldesh 30 56.7 93.3 70.0 63.3 89.7 72.4 93.3 

21. GujaraI 13 38.5 53.8 53.8 46.2 53.8 46.2 53.8 

22. MahaIashtra 19 5.3 68.4 36.8 42.1 63.2 31.6 68.4 

23. Andhra Pradesh 11 0.0 90.9 63.6 72.7 81.8 63.6 72.7 

24. Kamataka 14 14.3 100.0 919 78.6 92.9 92.9 92.9 

25. Keraia 2 100.0 100.0 100.0 100.0 100.0 100.0 100.0 

26. Tamil NaIll 15 6.7 100.0 26.7 40.0 100.0 80.0 100.0 

Ilda 370 27.8 72.2 45.4 42.7 63.2 45.1 64.0 

1 A set of (six standard surgical kIt). 

2 Kit wHh emergency obstetric care drugs. 
3 Kit for New Born care equipment. 

4 NonnaI delivery Kit. 

StafMtenI-ll 

Supply of TubIII RiIg IIfI(/ KlIs i1 F1tst RtIftInW (/nils in IhtI Statss 01 IndI8, FIICIIIIy SUWy, 2003 

Penlnaga m FRUe having naivId 

SI.No. SI8Ie No. m TWllq Std.u. EmOC RTIIST1 IIJ) NBCE IcH 
FfWs (IIoc*) lei' JdIZ LaboIaIory lei III 

kit 

2 3 4 5 6 7 8 9 10 

1. Jammu and Kashmir 57 24.6 70.2 31.6 17.5 61.4 22.8 68.4 

2. Himachal Pradesh 58 12.1 82.8 37.9 25.9 7.3 34.5 82.8 

3. Punjab 31 12.9 SO.6 38.7 32.3 64.5 35.5 58.1 

4. lJt1aranchal 27 18.5 63.0 7.4 7.4 55.6 29.6 55.6 
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2 3 4 5 6 7 8 9 . 10 
5. Haryana 72 1.4 91.7 48.6 30.6 81.6 36.1 84.7 
6. Rajasthan 132 41.7 87.1 52.3 40.2 81.1 42.4 80.3 
7. Uttar Pardesh 352 21.6 66.2 29.8 15.6 57.4 28.7 57.1 
8. Bihar 76 11.8 48.7 15.8 6.6 42.1 17.1 46.1 
9. Arunachal Pradesh 18 27.8 55.S 5.6 5.S SO.O 27.8 55.6 

10. Nagaland 11 81.8 63.6 45.5 54.5 45.5 54.5 54.5 
11. Manipur 3 33.3 100.0 33.3 33.3 66.7 66.7 66.7· 
12. Mizoram 5 40.0 100.0 20.0 20.0 40.0 60.0 80.0 
13. Tripura 3 100.0 100.0 100.0 66.7 100.0 100.0 100.0 
14. MeghaIaya 5 60.0 60.0 60.0 60.0 40.0 60.0 40.0 
15. Assam 30 SO.O SO.O 36.7 30.0 70.0 43.3 80.0 

16. West Benga/ 85 5.9 89.4 23.5 10.6 n.s 37.6 812 

17. Jharldland 25 28.0 76.0 8.0 4.6 64.0 12.0 7S.0 

18. Orissa 114 6.1 92.1 52.6 19.3 84.2 SO.9 88.6 

19. ChhattIsgarh 59 23.7 94.9 59.3 27.1 94.9 47.5 94.9 

20. Madhya Pradesh 165 34.5 93.5 57.0 28.5 90.3 67.3 88.5 

21. Gujarat 102 13.7 81.4 63.7 21.6 78.4 39.2 79.4 

22. Maharaahtra 86 5.8 68.6 30.2 30.2 61.S 33.7 62.8 

23. Andhra Pradesh 120 0.0 72.5 28.3 142 57.5 25.0 52.5 

24. Karnataka 124 6.5 992 84.7 28.2 96.0 70.2 99.2 

25. Kerala 12 SO.O 100.0 83.3 33.3 100.0 83.3 91.7 

26. Tamil Nadu . 110 2.7 96.4 11.8 20.0 90.9 45.5 92.7 

India 1882 18.0 SO.S 4O.S 22.1 73.1 40.4 74.3 

1 A set 01 six standard surgical kit 

2KIt with emergency obstetric care drugs. 

3Kit lor new born care equipment. 

·NorrAaI delivery kit 
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...... .",m 
Supply 01 Tubs! Ring MId KIts in Community HtIsJIh ~ in IINI SIlWs 01 II'IdM. FIICiIity SUf'My, 2003 

Percnaga 01 CHC& Hamg nIC8iYed 

51.No. No. 01 rallilg SId.8II'. EmOC RTIISTl IUD NBCE ki1f4 
CHCs ., Idt' !If l.IbiIIUy kit fdI3 

kit 

1. Jammu and Kashmir 22 18.2 SO.O 9.1 13.6 36.4 4.5 59.1 
2. Himachal Pradesh 49 8.2 87.8 24.6 14.3 83.7 22.4 89.8 
3. Punjab 15 20.0 83.3 53.3 33.3 86.7 80.0 73.3 
4. UIIaIanchaI 19 10.5 68.4 5.3 5.3 52.6 36.8 57.9 
5. Haryana 63 1.6 90.5 39.7 22.2 76.2 25.4 79.4 
6. RajasIhan 191 ZT.2 83.2 40.8 36.1 87.4 34.8 86.9 
7. . Uttar Pradesh 256 20.3 79.7 ZT.7 10.2 72.7 33.2 72.7 
8. Bihar 26" 11.5 38.5 15.4 3.8 34.6 3.8 42.3 
9. AI\I'I8d1aI Pradesh 16 37.5 37.5 0.0 6.3 31.3 18.8 37.5 

10. NagaIand 8 75.0 SO.o SO.O 50.0 25.0 50.0 62.5 
11. Manipur 4 25.0 100.0 0.0 0.0 75.0 25.0 100.0 
12. Mizoram 9 86.7 ..9 22.2 33.3 56.6 88.7 n.8 
13. Tripura° 

14. MeghaIaya 5 40.0 40.0 SO.O 40.0 20.0 40.0 20.0 

15. Assam 39 41.7 86.7 20.5 12.8 56.4 33.3 64.1 

16. WS (BPHC)+ 83 20.4 81.9 6.0 2.4 n.1 15.7 75.9 

17. JharId1ancr 

18. Orissa 87 0.0 83.9 49.4 6.9 79.3 33.3 87.4 

19. ChhaIIisgaIh 97 14.4 95.8 59.8 11.3 93.8 23.7 91.8 

20. Madhya Pradesh 180 26.0 83.9 43.3 12.2 90.6 51.7 83.9 

21. Gujarat 11 8.1 80.2 SO.4 14.4 18.6 34.2 n.5 
22. Mahatuhtra (RH)+ 187 4.8 62.0 32.6 34.6 41.7 32.1 49.7 

23. Andhra Pradesh 70 0.0 80.0 14.3 1.4 42.9 10.0 38.6 

24. Kamataka 73 9.6 100.0 83.6 13.7 98.6 54.8 100.0 

25. Kerala 13 30.8 100.0 38.5 0.0 100.0 15 .• 92.3 

26. Tamil Nadu 2 0.0 50.0 0.0 0.0 50.0 0.0 SO.O 

India 1625 15.5 81.0 37.3 16.8 73.8 32.6 74.5 

Note: ° There are no hospitals as equals to CHC IeYeI In the States 'of Tripura and Jherkhand. 
1. A set of (six 81andard 8IM'gic:aI kit). 
2. Kit with erne. wency Obstatric: CIU'IJ drugs. 
3. Kit tor new Born care equipment. 
4. Normal delivery Kit. 
+ There are no CHC& in the States of MahantIIhtra and West Bengal. The Rural HaIpIIaI (RH) In Maharaahtr'II and Book f'rImary 

HeaIIIl Centre (BHPC) In West Bengal are treated as CHCa. 
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....".,.../V 

Rugular supply SlllIu8 in Pril1lllty HSIIIIh CsntnIs in IhtJ .Sr.t. of 1ndiII, FIICiIi/y S~ 2003 

fIIInIcerage 01 PHCa I1Mg 

SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

f. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

Jammu and Kuhmir 

Himachal PnIde8h 

PIqab 

UItaranchaI 

HIII)1III8 

RajasIhan 

UIIar Pradesh 

Bihar 

AnIIachaJ Pmdesh 

Taml Nadu 

No. of Kit G' 
PHCs 

290 

199 

71 

144 

262 

671 

2081 

845 

845 

37 

32 

'0 

11 

25 

290 

209 

285 

595 

320 

729 

356 

rn 
3BO 

540 

70 

SOl 

9688 

35.2 

56.3 

56.3 

28.4 

63.0 

81.0 

'02 

6.6 

34.1 

57.0 

66.0 

63.0 

64.0 

56.0 

53.4 

36.4 

73.3 

14.0 

29.0 

49.5 

88.2 

822 

63.0 

94.0 

63.0 

94.0. 

SO.O 

43.8 

&2.8 

54.9 

'0.8 

462 

86.9 

:.1.4 

382 

48.8 

48.6 

37.5 

81.5 

90.9 

60.0 

60.3 

35.9 

59.6 

16.6 

24.1 

44.0 

64.8 

n,8 

&2.4 

90.6 

44.3 

872 

SO.S 

EsOC 3 
drugKil 

12.4 

25.1 

36.6 

13.2 

282 

36.1 

22.1 

28.4 

36.6 

48.6 

46.9 

59.3 

81.8 

44.0 

38.6 

10.0 

24.9 

10.3 

SO.O 

32.6 

71.3 

48.7 

34.5 

76.5 

32.9 

14.4 

322 

7.6 

14.1 

16.9 

7.6 

12.6 

6.9 

5.6 

2.5 

4.9 

162 

12.5 

3.7 

100.0 

8.0 

9.0 

1.9 

4.9 

1.0 

0.9 

4.7 

5.1 

18.5 

7.6 

4.4 

2.9 

172 

7.1 

l' IUD insertion kit. 2' Normal delivery kit 3' EssentlaI Obstetric care drug kit. 
'The percentage refer. to PHCs having some stock on 1he day of survey. 

90.7 

96.1 

100.0 

100.0 

93.8 

99.0 

95.4 

82.7 

93.1 

82.9 

90.0 

73.7 

100.0 

100.0 

90.2 

68.3 

96.6 

81.8 

84.3 

95.7 

99.7 

98.8 

100.0 

100.0 

100.0 

100.0 

94.6 

95.7 

92.6 

100.0 

100.0 

96.1 

98.4 

98.4 

92.5 

88.9 

100.0 

93.8 

86.7 

100.0 

100.0 

96.0 

93.0 

99.0 

97.6 

100.0 

100.0 

100.0 

99.8 

100.0 

100.0 

100.0 

100.0 

96.6 

IFA 
Tab _r IFA Tab ORS 

(SInai)' packeIs' 

96.7 98.8 

99.0 98.9 

98.0 97.7 

98.6 100.0 

96.4 97.3 

99.5 99.1 

96.0 96.5 

88.7 85.4 

912 91.2 

94.1 94.1 

85.7 85.7 

94.4 94.4 

90.9 81.8 

100.0 100.0 

992 98.0 

93.0 92.0 

99.1 99.1 

86.0 . 90.1 

n,6 84.5 

95.7 95.4 

100.0 100.0 

97.9 98.8 

98.7 98.3 

100.0 100.0 

100.0 100.0 

100.0 100;0 

98.0 95.8 

91.5 

100.0 

100.0 

98.9 

95.3 

98.8 

96.2 

84.2 

78.6 

94.3 

93.1 

92.9 

100.0 

100.0 

95.7 

92.8 

98.6 

972 

95.3 

95.6 

99.6 

99.0 

100.0 

100.0 

100.0 

99.8 

98.5 
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SlNo. No. aI III A III Bille AdIqu&y ~ AdIquacJ aI AIgIstIr 
SC aI aI -..man ......, 

IIICIMdIMMdAalvedlMladAlclelwldlMilld ..... s,.iIgWrJIIII 

1. Jammu and Kuhrnir 529 89.4 97.7 78.1 97.3 14.4 93.4 68.4 64.1 82.8 85.8 

2. HimaI:haI Pradaah 365 38.8 98.3 37.5 98.3 11.7 86.1 92.6 94.7 93.1 93.5 

3. Punjab 142 100.0 100.0 100.0 97.2 20.4 96.6 92.5 87.2 95.2 95.5 

4. Ullllwlchal 262 100.0 100.0 100.0 100.0 31.7 100.0 98.0 98.4 94.4 85.1 

5. HaJyana 523 99.8 100.0 99.6 98.8 14.0 97.3 97.0 95.1 85.0 86.0 

6. RajaIIhIn ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ 

7. UIIar Pradesh 4346 98.8 99.5 97.4 98.7 20.0 97.8 94.1 94.1 81.2 843 

8. BIIar 1237 92.6 96.9 88.7 94.4 4.8 84.7 84.2 81.1 88.0 83.3 

9. AnnId1aI Pradaah 71 63.4 93.3 59.2 85.7 14.1 80.0 51.0 49.1 68.8 20.0 

10. NagaIand 68 94.1 100.0 92.6 100.0 44.1 96.7 72.6 71.0 39.7 81.6 

11. Manipur 60 81.7 100.0 75.0 100.0 23.3 100.0 39.0 36.6 17.9 68.0 

12. ~ 53 100.0 98.1 100.0 98.1 45.3 100.0 63.5 76.9 92.0 65.3 

13. Tripura 22 95.5 100.0 90.9 100.0 72.7 100.0 100.0 100.0 100.0 31.8 

14. MeghaIaya 39 97.4 86.8 84.6 90.9 5.1 100.0 100.0 94.1 97.0 81.8 

15. Assam 522 99.4 99.6 96.9 98.8 ~.2 95.9 81.0 90.1 90.8 82.8 

16. West Bengal 418 100.0 99.5 97.4 96.3 1.4 0.0 83.0 n.8 84.6 86.1 

17. JhaJtaIand 289 97.9 98.9 92.4 98.1 29.1 70.2 81.3 83.3 91.4 n JJ 
18. Orissa n ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ 

19. Chhattisgarh 678 98.4 99.7 97.5 99.7 19.3 99.2 88.5 89.6 90.8 80.5 

20. Madhya Pradesh 1378 99.3 99.9 98.0 99.4 47.7 96.7 91.7 89.7 94.1 78.6 

21. Gujarat 712 98.9 99.9 97.5 100.0 20.8 97.3 91.2 90.6 88.4 84.6 

22. MaharuhIra 1351 99.0 99.9 98.7 99.9 70.8 99.2 95.3 93.2 90.9 92.1 

23. AndIIIa Pradesh ~ ~ ~ ru ~ ~ ~ ~ ~ ~ ~ 

24. Kamataka 881 99.1 100.0 97.8 100.0 46.5 99.5 83.9 82.9 92.6 82.3 

25. Kerala 158 100.0 100.0 100.0 99.4 42.4 98.5 94.2 96.2 89.0 1100.0 

26. Tamil Nadu 947 99.7 99.9 99.5· 100.0 26.9 98.8 93.9 91.7 98.6 98.3 

Incia 18385 97.0 99.4 85.2 98.8 26.0 96.6 91.5 90.5 91.9 85.3 

Note: KiI A-coIa1Is !fA IaIMI (large & I11III). VII. A JGUiIrl, ORS padI8I eo.tmawoIe lib. (PdIIric). 0iap0III cIahIIy IdI KII B: Tab. MIIhIIaIgomIIri MIIIIIe 
0.125 mg). ParaceIImoI (500 mg). MallelagoIll8lJtna(f). 2nVR. ImI. lib. MIbmIIzoIe (100 mg) IJIc:ycIominI (10 l1li/), 0DImpha1ical aye aiInInI (250 mg) 0hnafII 
pcMdone iocIne (5%) cenI\UIIde powder (125 mg) AIlIoIberi calion tal.KI C AMIIIbiIy of \WIou& IIJipIMnIII per .......... 2 ~ 9Ior '*" GIll month) 
is bam runber ° sc haYiIg avaiaIJIe ~ 3. EIgIbIe ~ regiIW II IIIaquaM for '*" .. mcnIhII " liken from ....... of SCI hive auppIie8 of NgiIIar. 
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Statement VI 

Per cent availability 01 sptJCific mtldicines (genBrics) in the public ssctor in six sufWIy al8BS in Indill 

State/site Gllbenclamide Atenolol Amoxicillin Co-trimoxzole Ciprofloxacin 
(5 mg) (50 mg) (250 mg) (8+40 m~m1) (500 mg) 

CheMai 95.0 100.0 100.0 45.0 55.0 

Haryana 83.3 90.0 73.3 6.7 SO.O 

Karnataka 100.0 4.2 45.8 29.2 83.3 

Maharaahtra(12 districts) 15.0 46.7 81.7 78.3 61.7 

Maharaahtra(4 regions) 42.1 47.4 52.6 31.6 42.1 

West Bengal 3.8 15.4 96.2 3.8 0.0 

Note: Public: Sedor including twtiary, aecondary and primary health facilities. 

{English] 

Smuggling of Tiger 80nH 

1421. SHRI NAVJOT SINGH SIDHU: Will the 
PRIME MINISTER be pleased to state: 

(a) whether tiger bones are being smuggled to various 
Asian countries Illegally; 

(b) if 80, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Government to check the smuggling of tiger bones? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) Incidents of smuggling of bones and other body parts 
of tiger have come to light. 

(b) Details of seizures relating to tiger bones and 
other body parts collated from State reports are given in 
the enclosed statement-I. 

(e) The steps taken by the Government for protection 
of wildlife including smuggling of tiger bones are given in 
the enclosed statement-II. 

DtItaiIs of .sBizunJ$ 18IaIing to IigtIr /Jon6S and other body paris coIIatBd fmm State rspOI1s 

Items 

Ski! 

Bone 

Claw 

SkU! 

Bone willi 
sid 

Q 

2 

62 

59 

1999 

WI Q 

3 4 

58 

260.40 

149 

9.00 

2000 2001 

WI Q WI 

5 6 7 

46 

190.30 106 

10 

n.s. 24 n.s. 

2002 2003 2004 

Q WI. Q WI. Q WI. Total 

8 9 10 11 12 13 14 

24 31 21 242 

35.00 13 604.70 kg 

45 20 561 844 

n.s. n.s. 27 

9.00 kg 
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2 3 4 5 8 7 

Jaw 4 n.s. 

Hair 72 

Whisier 12 

TeeIh 3 

Skeleton 6 55.00 n.a. 5 2.40 

Head IIIOII1Ied 
trophy 

C8n:ass 2 3 

Q: Quantity in number, Wt: Weight in kg; n.s.: Not specified. 

The steps taken by the Gollflmment for pm/fIcIion of 
WI:dI16 including smuggling of tigfIr bontJs 

Legal steps 

1. Amendment of the Wild Life (Protection) Act, 
1972 for providing enabling provisions for 
constitution of the National Ttger Conservation 
Authority and the Tiger and Other Endangered 
Species Crime Control Bureau. The punishment 
in cases of offence within a tiger reserve has 
been enhanced. The Act also provides for 
forfeiture of any equipment. vehicle or weapon 
that has been used for committing any wild Hfe 
offence. 

Administrative steps 

2. Strengthening of antipoaching activities. including 
special strategy for monsoon patrolling, by 
providing funding support to Tiger Reserve 
States, as proposed by them. for deployment of 
antipoaching squads invotving ex-army petsonnell 
home guards. apart from worfdorce comprising 
of local people. in addition to strengthening of 
communicationlwireless facilities. 

3. Constitution of the National Tiger Conservation 
Authority with effect from 4.09.2006. for 
strengthening tiger conservation by. inftlrslis, 
ensuring normative standards in tiger reserve 
management, preparation of reserve specific tiger 

8 9 10 11 12 13 14 

4 

72* 

74 

3 

n.s. 13 
(57.4CIcg) 

6 

CGnS8fV8tion plan. laying down annuaVaudit 
report before Parliament. constituting State level 
Steering Committees under the Chairmanship of 
Chief Ministers and establishment of Tiger 
ConservalionFoundation. 

4. Con8tiIution of a muIIIdi&cipIina Tlg8I' and Other 
Endangered Species Crime Control Bureau 
(Wildlife Crime Control Bureau) with effect from 
6.6.2007 comprising of officers from Police. 
Forest, Customs and other enforcement agencies 
to effectively control illegal trade in wikIife. 

5. Inter-State Coordination Commtttees have been 
constituted to periodicaHy review poaching 
problems along borders, to enable collaborative 
anti-poaching strategy afong the sensitive borders 
of the following tiger reserveslprotected areas: 

(i) RanIhambore TIger Resetve (Rajasthan) and 
Palpur Kuno WlldHfe Sanctuary (Madhya 
Pradesh) 

(H) Bandipur Tiger Reserve (Karnataka). 
Muduma/ai WDdIife SanctuaryJNational Park 
(Tamil Nadu) and Wyanad WIldlIfe Sanctuary 
(Kerala) 

(iii) Pench Tiger Reserve (Maharashtra and 
Madhya Pradesh). 

Financial atepa 

6. Financial and technical help is provided to the 
States under varioWl Centrally Sponsored 
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Schemes, viz. Project TlgElr and Development 
of National Parks and Sanctuaries for enhancing 
the capacity and infrastructure of the States for 
providing effective protection to wild animals. 

International CoopendJon 

7. India has a Memorandum of Understanding with 
Nepal on controlling trans-boundary illegal trade 
in wildlife and conservation, apart from a protocol 
on tiger conservation with China 

8. A Global Tiger Forum of Tiger Range Countries 
has been created for addressing international 
issues related to tiger conservation. 

9. During the 14th meeting of the Conference of 
Parties t6 CITES, which was held from 3rd to 
15th June, 2007 at The Hague, India introduced 
a resolution along with China, Nepal and the 
Russian Federation, which contains directions to 
Parties with operations breeding tigers on a 
commercial scale, for restricting such captive 
populations to a level supportive only to 
conserving wild tigers. The resolution was 
adopted with minor amendments. Further, India 
made an intervention appealing to China to 
phase out tiger farming, and eliminate stockpiles 
of Asian big cats body parts and derivatives. 
The importance of continuing the ban on trade 
of body parts of tigers was emphasized. 

Indian Herbal Medicines In Global Marbt 

1422. SHRI MADAN LAL SHARMA: 
PROF. M. RAMADASS: 

WiD the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment have conducted any 
survey to assess the popularity of the Indian herbal 
medicines in the global market; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken/proposed to be taken in 
collaboration with Indian Industries to promote Indian 
herbal medicines in the global market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. The agricultural and 
processed Food Products Export Development Authority 
(APEDA) of Ministry of Commerce and Industry has 
conducted study on medicinal and aromatic plants. The 
objective of the study was to identify, market opportunities 
for India in the medicinal and aromatic plants domain 
and to coin strategies to promote exports. India is the 
second largest exporter of medicinal plants. 

(c) Does not arise. 

(d) The Govemment have taken following steps: 

I. Testing for heavy metals in all purely herbal 
Ayurveda, Siddha and Unani medicines to be 
exported has been introduced with effect from 
01.01.06 onwards. This has been clone to meet 
the regulatory requirements of importing 
countries. 

II. Under Centrally Sponsored Scheme, 29 State 
Drug Testing Laboratories have been 
strengthened and 26 Pvt. Drug Testing 
Laboratories and other NABL accredited 
laboratories have been approved for testing of 
ASU drugs in the country. 

111. A research project has been sanctioned to 
various laboratories of Council of Scientific and 
Industriel Research (CSIR) under the Golden 
Triangle Partnership Project to study the 
physiochemical characteristics of 8 most widely 
used Bhasmas and to carry out their toxiCity 
studies and scientifICally validate the drugs. 

IV. Good Manufacturing Practices have been made 
mandatory for aU Ayurveda, Siddha and Unani 
drug manufacturing units in the country to 
improve the standards' of the drugs for promotion 
of exports. 

V. A Special Scheme 'A YUSH Industrial Clusters' 
has been introduced in 11 th Plan to provide 
common testing faclUties for industries to improve 
quality of drugs and promotion of exports. 

VI. Assistance is provided to industries to participata 
in Intemational Trade Fairs for promotion of 
AYUSH drugs. 
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Shortage of Manpower In Puaport otncei 

1423. SHRI PANNlAN RAVINDRAN: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

<a) the number of applications received for issue of 
PassPort in the Passport OffICe, ThiruvananthapunlJ!'l 
during 2007: 

(b) whether Passports were isaued to all the 
applicants; 

(c) if so, the details of the passports isaued; 

(d) if not, the reasons therefor; 

(e) the number of complaints received in the above 
Passport OffICe during each of the last three years; 

(f) the number of officials found guilty and the action 
taken against them; 

(g) whether there is any shortage of manpower in 
the Passport Offices in Kerala including aforesaid office; 
and 

(h) if so, the reasons therefor and steps taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTR' OF 
EXTERNAL AFFAIRS (SHRt E. AHAMED): (a) A total of 
68,841 passport applications were received in the Passport 
Office, Thiruvananthapuram from 1.1.2007 to 31.07.2007. 

(b) and (c) Out of 88,841 applications received for 
issue of passports, 78,989 passports have been issued. 

'(d) A total of 3535 passport applications are pending 
on account of non-receipt of police verification, 2669 
applications are pending for want of additional information 
from the applicants and 3648 passport applications are 
under process at various stages for issue of paasportB in 
due course. 

(e) and (f) The number of c.lmpIaints received in 
Passport Office, Thiruvananthapurarn, during 2004, 2005, 
2006 and 2007 were 24, 20, 22 and 21 respectively. 
Action was taken against three officials of the Passport 
Office on vigilance grounds. 

(g) and (h) There is a general shortage of staff and 
officers in the Central Passport Organisation as growth in 
manpower has not kept pace with the increase in paaaport 
applications received. Steps have been taken to address 
the problem. 

Signing of integrity Pact by Cil 

1424. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 
SHRI NAVE EN JINDAL: 

Will the PRIME MINISTER be pleased to state: 

<a) whether Coal India ltd. proposes to sign integrity 
pact to ensure transparency as reported in 'The Times of 
India' dated July 13, 2007; 

(b) if so, the details in this regard; 

(c) the details of MoU signed with Transparency 
Integrated (TI) India In this regard; 

(d) the salient features of integrity pact; and 

(e) the. extent to which such transparency will increase 
the production and business 01 Coal India UtI. (Cll) during 
the Eleventh Plan Period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (OR. DASARI NARAYAN RAO): (a) Yes, Sir. InitiaUy 
in respect 01 procurement of goods and services which 
require the approval of Chairman-cum-Managlng Director 
of the company or the Board. 

(b) to (e) Coal India Limited (Cll) plans to ensure 
transparency In procurement and contracting by formally 
signing a memorandum of understanding with 
Transparency International India to Institutionalize 
transparency in its public procurement practices. The need 
for bringing transparency In procurement and contracting 
in Cil was felt because of the targeted rapid growth In 
coal production from both opencast and underground 
mines 88 weR as the thrust on coal beneficiation during 
the XI plan period which win require the coal companies 
to go for large scale global procurement to be decided 
in an expeditious manner. From recent experience, Cil 
observed that many major tenders get delayed due to 
complaints and counter complaints from various sources. 
A need was therefore, felt to devise an effective 
mechanism to handle such situations In a strat8Jic 
manner. 

Integrity Pact Is a tool devised by Transparency 
International worldwide to fight corruption in public 
contra4;tIng. The model of this document Is based on the 
Berlin Airport reconstruction project and meets the legal 
criteria for global bidding. It was thought that Integrity 
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Pact may be a way to deal with the problem of complaints 
and counter complaints in case of large public tenders in 
CIL 

On signing of the Integrity Pact, independent extemal 
monitors, drawn from a panel of eminent people of 
impeccable integrity are selected in consultation with CVC, 
and appointed to oversee all contracts valued above a 
certain limit. They would function as ombudsman to 
monitor the entire tendering process. The integrity pact 
would be signed by the bidders and Cil against each 
tender. Its applicability will begin when a bidder submits 
a bid document and would end after the execution of the 
contract when au payments are made to the satisfaction 
of both the contracting parties. In case of any allegation 
during the process of the finalization of any tender, the 
independent external monitor can call for the file and any 
other information from the management and also from 
the bidders, take his view on the tender committee's 
decision and advise the management appropriately. 

After Signing of the MOU with Transparency 
International, India the draft document of the Integrity Pact 
would be circulated by Cil to the vendors and large 
contractors and would be made available to all 
stakeholders. Suggestions of the prospective vendors both 
domestic and international will be sought on the draft to 
make the provisions more responsive and mutually 
acceptable. After that if any bidder does not sign the 
Integrity Pact while submitting its bid, Cil win not consider 
the bid. 

Integrity Pact does bring in obligations on both 
sides-the buyers and the sellers to abide by certain 
ethical and legal guidelines during the tendering process. 
It does not entail any risk unless one is dishonest or 
intends to be dishonest. Once the concept of Integrity 
Pact is established in Cll's contracting environment, it 
will go beyond individual contracts and helP. d8velop 
confidence and trust in the decision making process of 
Cil in general. This would lead to more favourable 
competitive environment and confidence in the mind of 
all stakeholders. 

{Transl8liOl1} 

Cloaure of Captive Power Planta 

1425. SHRI MOHO. TAHIR: 
SHRI BRAJESH PATHAK: 
SHRI TATHAGATA SATPATHY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether some captive power plants have been 
shut down due to shortage of coal in country as reported 
in Rashtriya Sahara dated July 28, 2007; 

(b) if iJO, the details thereof; 

(c) the quantum of power in MW being affected due 
to closure of such plants; and 

(d) the total quantity of coal being provided to such 
plants per day? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. OASARI NARAYAN RAO): (a) to (d) Rashtriya 
Sahara in its edition dated July 28, 2007 reported 
shutdown of NAlCO's Captive Power Plant due to 
shortage of coal. Allocation of coal VIS-a-VIS despatch of 
coal to NAlCO, Angul Plant is given In the table below: 

Period 

April-June, 07 

July, 07 

April-July, 2007 

Allocation 

1179.12 

393.04 

1572.15 

(figures in '000 tonnes) 

Supply Materialization 

1193.47 10121% 

353.80 90.02% 

1547.27 98.41% 

The linkage materialization was 98.4% of allocation. 
Supply of coal to NAlCO was made in accordance with 
aHocation made during the 1 st Quarter of the current 
year. However, during the -month of July, 2007 the supply 
of coal was affected margirially due to transport constraints 
arising out of law and order problems. Supply was also 
affected due to inadequate availability of railway wagons 
and due to non working of surface miner at Bharatpur 
Mines. However, adequate arrangement has been made 
for supply of coal to NAlCO from other sources as a 
short term measure to tide over the present situation. 

{English} 

All India Quota In Medical and Dental Colleges 

1426. DR. K.S. MANOJ: Will the Minister of 
_I-!EAlTH AND FAMilY WELFARE be pleased to state: 

(a) the number of M.B.B.S. and B.O.S. seats available 
under All India quota in the various States, Stat.wise; 

(b) whether the counselling for the year .2007 have 
been completed; 
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(c) if so, the details thereof; 

(d) whether some seats are lying vacant in the 
various medical coUeges after the first counseHing have 
been completed; 

(e) if so, the details thereof, State-wise; 

(f) the total number of seats of M.8.B.S.IB.D.S. seats 
that remained vacant in the previous year in the various 
Medical Colleges in the States; 

(g) whether the Govemment is contemplating to 
conduct a third counselling or ~ second counselling 
to fill up the seats; 

Ch) if so, the details thereof; and 

(i) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMIlY WELFARE (SHRIMATI PANASAKA 
LAKSHMI): (a) The information regarding number of 
MBSSIBDS seats available under All India 0u0ta-2007 in 
the various States is given in the enclosed Statement I. 

(b) and (c) The first round of counselling for allotment 
of MBBSlBDS seats under 15% AR India Quota-2007 was 
held from 15.062007 to 26.06.2007 and the second round 
of counselling was held from 27.07.2007 to 07.08.2007. 
During the first round of counselling, 1520 MBBS seats 
and 161 BOS seats were allotted and during the second 

round of counselling 656 MBSS Mats and 114 BOS seats 
were re-allotted/allotted to the meritlwait list candidates. 
Out of these, 303 MBSS seats and 73 BDS seats were 
received as vacant from various colleges due to non-
joininglreeignation etc. of candidates who were anotted 
seals during 1 st round of counselling. And remaining 353 
MBBS seals and 41 BDS seats were added In view of 
increasing in seat capacity In the existing colleges and 
establishment of new colleges. 

(d) and (e) All the 1520 MaSS and 161 BDS seats 
were allotted in 1 at round of counselling. However, 303 
MBBS and 73 BOS seats fell vacant on account of non-
joiningIresignation of the candidates who were aUotted 
seats during first round of counselling. These seats were 
re-aIIotIedIallotled to the candidates participated in the 
2nd round of counaelling. 

(f) After completion of both rounds of counselling, no 
MBBSlBDS seats remained vacant during the previous 
year. All the MBBSlBDS seats available have been allotted 
to the candidates in the 15% All India Quota-2006. 
However, as per the information received from various 
StatesICoIIeges, a total of 66 MBSS and 51 BDS seats 
of 15% All India Ouota-2006 were reverted to State Quota 
during the previous year. A list of such reverted seats to 
State Quota is enclosed as Statement II. 

(g) to (i) As per the 'Scheme' devised and approved 
by the Hon'ble Supreme Court there is no provision for 
3rd round of counselling or extended 2nd round of 
couseIIing. 

Statement I 

15% AD IndII Ouota-2007 StNIts 

SI.No. States MB8S Seats BDS Seats Total Seats 

2 3 4 5 

1. Assam 58 6 64 

2. Bihar 56 6 62 

3. Chandigarh 7 0 7 

4. Chhaitisgarh 22 15 37 

5. Delhi n 6 83 

6. Goa 15 6 21 
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2 3 4 5 

7. GUjarat 149 13 162 
8. Haryana 22 9 31 
9. Himachal Pradesh 16 6 22 

10. Jharkhand 27 0 27 
11. Karnataka 157 9 166 
12. Kerata 128 18 146 

13. Maharashtra 286 36 322 

14. Madhya Pradesh 93 6 99 

15. Orissa 66 3 69 

16. Pondicherry 11 6 17 

17. Punjab 52 12 64 

18. Rajashtan 98 e 104 

19. Tamilnadu 246 15 261 

20. Tripura 15 0 15 

21. Uttar Pradesh 132 6 138 

22. West Bengal 140 18 158 

Total 1873 202 2075 

! 

Statement " 

15% AIIlndiII Ouoa~ Saals 2006 RtlllrtllftNi to Iht1 St81t1s 

SI.No. State MBBS Seats reverted BDS Seats reverted Totaf 

2 3 4 5 

1. Assam 7 2 9 

2. Bihar 4 4 

3. Chandigarh 0 0 0 

4. Chhattiagarh 0 0 0 

5. Delhi 2 2 

6. Goa 0 3 3 

7. Gujarat 4 5 9 
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2 3 

8. Haryana 4 

9. Himachal Pradesh o 
10. Jharkhand 2 

11. Kamataka 7 

12. Kerala 

13. Maharashtra 7 

14. Madhya Pradesh 3 

15. Orissa 1 

16. Pondicherry o 
17. Punjab 2 

18. Rajasthan 3 

19. Tamilnadu 12 

20. Uttar Pradesh 1 

21. West Bengal 6 

Total 66 

EnvIronmental CIeenInce tor Steel Compenlea 

1427. SHRI JUAL ORAM: 
SHRI TATHAGATA SATPATHY: 

Will the PRIME MINISTER be pleased to state: 

(a) the norms prescribed for giving environment 
clearance for establishment of steel plants In the 
country; 

(b) the names and the mmber of steel companies 
obtained environmental clearance during the last three 
years for the establishment of steel plants in the country, 
particularly in Orissa, State-wise; 

(c) whether all the companies, which obtained 
environmental clearance, fulfilled the prescrbed norms; 

(d) if so, the details thereof; and 

4 5 

3 7 

1 

o 2 

2 9 

5 6 

9 16 

4 

2 3 

3 3 

4 6 

5 8 

2 14 

2 3 

2 8 

51 117 

(e) if not, the reasons tor giving environmental 
clearance to such companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) All the steel plants are required to obtain 
prior environmental clearance as per the provisions of 
the Environment Impact As •••• ment Notification, 2006. 

(b) State-wise list of Steel Plants accorded 
environmental clearance during the last three years 
(January, 2004 to July, 2007) including Orissa State is 
enclosed as statement. 

(c) to (8) The Regional Offices of the Ministry of 
Environment and ForestB reguIaIIy monllor the compliance 
of Environmental Clearance conditions ~ted while 
acconIng environmental clearance to at! such companies. 
Non-compIlance, if any, found, neceuary action is taken 
under the provisions of the Environment (Protection) Act, 
1986. 
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Statement 

EnvifOflmentsl cl8anmce for StlHII Companies 

Name of the State & Project 

Andhnl Pradesh 

MIs Rashtriya Ispat Nigam 

Mis Shri Venkateshwara Sponge & Power Pvt. Ltd. 

Mis Karthik Rukmini Alloys Energy Limited· 

Chhattl8gerh 

Mis Godawari Power & Ispat Ltd. (formarly known 
as Ispat Godawari Ltd.) 

Mis SKS Ispat Ltd. 

Mis Jayaswals Neco Limited 

Mis Jindal Steel and Power Limited 

Mis Prakash Industries 

Mis Monne! Ispat Umlted 

MIs Jindal Steel and Power Ltd. 

Mis Nalwa Sponge Iron Ltd. 

Mis Ind Synergy Ltd. 

Gujarat 

Mis Essar Steel Limited 

Mis ESSAR Steel Ltd. 

Mis S.A.L Steel Limited 

Mis Essar Steel Limited 

Jharkhand 

Mis Tata Steel Ltd. 

Mis Tata Steel Ltd. 

KIImat.a 

Mis Jindal South West Steel Ltd. (JSW) 

Mis Kalyani Steels Limited 

Nature 

2 

Iron and Steel 

Steel 

Ferro Alloy 

Iron & Steel 

Integrated Steel Plant 

Iron & Steel 

Iron & Steel 

Iron & Steel 

Iron & Steel 

Iron & Steel 

Steel 

Steel 

Iron & Steel 

Iron & Steel 

Iron & Steel 

Steel 

ron & Steel 

Steel 

Steel 

Iron & Steel 

to QUBSIions 

Date of Clearance 

3 

11-Aug-05 

18-Apr-07 

18-May-07 

2-Mar-06 

25-Aug-06 

14-May-04 

03-Aug-04 

27-Jan-05 

30-May-05 

10-Aug-05 

24-Jan-07 

14-Dec-06 

7-Nov-05 

13-Jun-06 

14-Nov-06 

27-Apr-07 

24-May-05 

16-Apr-07 

27-Jan-06 

16-Mar-06 

242 
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1 2 3 

Mis Mukund Limited Iron & Steel 16-Mar-06 

Mis J.S.W. Steel Ltd. Steel 5-May-07 

IIaharashtra 

MIs Lloyds Steel Industries Limited Iron & Steel 21-Jun-OS 

Mis Sunflag Iron & Steel Co. Ltd. Iron & Steel 21-Feb-08 

Oriaa 

Mis Shushan Ltd. Iron & Steel 12-May-04 

Mis Neepaz Metals Limited Iron & Steel 21-JW1-05 

MIs Bhushan Steel & Stripes limited Iron & Steel 3O.Jun-05 

MIs Jindal Stainless Limited Iron & Steel 5-Aug-OS 

Mis Orissa Sponge Iron Limited Iron & Steel 19-JuI-06 

Mis Tate Steel Ltd. Iron & St.I B-Nov-06 

Mis Tate Sponge Iron Ltd. Sponge Iron 11-Apr-07 

Mis Sree MeWIikB Ltd. Sponge Iron 28-Jun-07 

MIs Jindal Steel & Power Limited Steel 22-Feb-07 

MIs Adhunik MetaIIiks Ltd. Steel 9-Mar-07 

Mis Bhuahan Power & Steel Ltd. Steel 29-tMr-07 

Mis Tata Sponge Iron Ltd. Sponge Iron 11-Apr-07 

Mis SMC Power Generation Ltd. Steel 24-Apr-07 

Mis Tate Steel Umited Steel 7-May-07 

MIs Sree Metaliks Ltd. Sponge Iron 28-Jun.07 

Mis Posco- India Steel 19-Ju1.07 

Mis Tata Sponge Iron Limited Iron & Steel 11-Nov.-04 

Temllnadu 

MIs Southern Iron & Steel Co. Iron & Steel 2..Jan..07 

West Bengal 

MIs Ramsarup Lohh Udyog Ltd. Iron & Steel 3-Oct-06 

MIs SAIL Ltd. Steel 29-Mar-07 
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[TllInslalionj 

Popularity of Unanl Syalem of MecUcine 

1428. SHRIMATI BHAVANA PUNDAUKRAQ GAWAU: 
SHRI SANJAY DHOTRE: 

WiD the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the number of Unani hospitals/dispensaries in the 
country, at present, State-wise; 

(b) whether some State Governments have ~ 
to open more Unani dispensaries in their States; 

(c) if so, the action taken by the Union Government 
thereon; and 

(d) the steps taken by the Government to popularise 
Unani system of medicines in the, country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) State-wise list of Unani hospitals 
and dispensaries as on 1.4.2006 is enclosed as statement. 
Health is a State subject and it is for States te open 
dispensaries as per public health requirement. 

(d) The Union Government have taken several steps 
to popularise AYUSH systems including Unani System of 
Medicine in the country which include grants-in-aid to the 
State Governments under centrally sponsored schemes 
for Development of Educational lnstiMions, Drug Testing 
Laboratories and Supply of AYUSH Drugs for hospitals 
and dispensaries. Besides this, AYUSH systems including 
Unani System of Medicine are also being promoted and 
propagated through audio-visual publicity and by 
organizing/participating in fairs/exhibitions. 

Stalrl-wiss NumbfJr 01 iJnsni Hospitals .nd 0i8ps. in 
Indi8 .s on f.4.2OO6 

51.No. StateelUTs& others Unani 

Hasp. Disp. 

2 3 4 

Andhra Pradesh 6 193 

2. Anma~1 Pradesh 

2 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal Pradesh 

11. Jammu and Kaslvnir 

12. Jharkhand 

13. Kamataka 

14. Kerala 

15. Madhya Pradesh 

16. Maharashtra 

17. Manipur 

18. Meghalaya 

19. Mizoram 

20. Nagaland 

21. Orissa 

22. Punjab 

23. Rajasthan 

24. 

25. Tamil Nadu 

26. Tripura 

27. Uttar Pradesh 

28. 

29. West Bengal 

/0 Questions 246 

3 4 

4 144 

6 

2 25 

19 

3 

3 235 

30 

13 51 

3 50 

5 25 

9 

35 

3 92 

21 

209 49 

2 3 

3 
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2 

30. A & N Islands 

31. Chandigarh 

32. o & N HaveIi 

33. Daman and Diu 

34. Lakshadweep 

35. Pondicheny 

36. C.G.H.S. 

37. Research Council 

38. Ministry of Railways 

39. Ministry of Labour 

40. Ministry of Coal 

TOTAL 

F9ns - PruviionaI. 
Ho&p. - HoIipiIaIs 

Oisp. - DispenSllias 

(-) - DenUes Hi 

3 4-

9 

12 5 

.1010 

Soun;e: StIle GovemmerU and certain CenIraI GovemnenI 0IgIuiuII0nI. 

[English} 

Dumping of Garbage In NCR 

. 1429. SHRI K.J.S.P. REDDY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the NCR is becoming a dumping ground 
for garbage and other solid waste deposits; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps taken by the Government to avoid such 
dumping in the NCR? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The administrative units of the National 
Capital Region (NCR) encompasses the Union Territory 
of Delhi, Uttar Pradesh sub-region comprising Meerut, 

Ghazlabad, Gautam Bhudha Nagar, Bulandshahr and 
Baghpat Districts, Rajasthan sub-region comprising the 
Alwar district and Haryana sub-region comprising 
Faridabad, Gurgaon, Mewat, Rohtak, Sonepat, Rewari, 
JhajJar and Panipat districts. Districts and towns in the 
NCR manage their own wastes. As per the Municipal 
Solid Wastes (Management & Handling) Rules, 2000', each 
local body is required to manage its waste and also 
seek authorization for waste processing and cflSposaJ from 
the concerned State Pollution Control Boards. As per the 
Municipal Corporation of Delhi (MeD), Delhi generates 
6000-6500 MT of garbage/solid waste per day which is 
tr&18pOrted to the thfM landfill sites at BhaJswa, Ghazipur 
and 0khIa. Aft the three site have exhausted their life 
span and a new engineered sanitary landfill site at Jaitpur 
Is under construction for disposal of garbage. An 
engineered sanitary landfill is also being developed at 
Narala, Bawana, for which land has been allotted by the 
Delhi Development Authority (DDA). 

llarttlme UnlVW8Ity In Gutarat 

1430. SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the State Government of Gujarat has 
requested the Union Government to establish a Maritime 
University in view of the \arge acaJe port development 
and ahiping activItie8 taking place in the State; 

(b) if so, the present atatu8 of the proposal; and 

(c) the time by which the proposal is Akely to be 
cleared? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) The 
Government of India received requests from some State 
Governments including that of Gujarat for setting up of 
Maritime Universities In their States. The Indian Maritime 
University BiR, 2007 was Introduced in L.ok Sabha on 
13.3.2007. The BIll envisages that the headquarters of 
the University shan be at Chennal with its campuses at 
Mumbai, Koikata, VlShakhapatnam and such other places 
within its jurisdiction as it may deem fil The Bill now has 
been referred to Department-related Parliamentary 
Standing Committee on Transport, Tourism and Culture 
for examination. 
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De-forHtatlon 

1431. SHRI CHENGARA SURENDRAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether as per auesament made by the Food 
and Agricultural Organisation (FAO), 13 million hectares 
of World's Forests are lost due to de-forestation every 
year; 

(b) if so, the details thereof; 

(c) the area of forests lost in the country every year, 
State-wise; and 

(d) the steps taken by the Government to check 
such large scale de-forestation in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) Yes, Sir. As per the auessment made by the Food 
& Agriculture Organization (FAO) presented in 'Global 
Forest Resource Assessment (GFRA), 2005' the global 
deforestation rate was estimated at 13 million hectares 
per year during the period 1990-2005. 

(b) The 10 countries with largest annual net loss in 
forest area during 1990-2005 are listed below: 

Country Annual Change ('000 haIy~ 

1990-2000 2000-2005 

Brazil ·2,681 ·3,103 

Indonesia ·1,872 ·1,871 

Sudan ·589 ·589 

Myanmar -466 -466 

Zambia -445 -445 

lJni1ed Republic of Tanzania -412 -412 

Nigeria -410 -410 

Democratic Republic of the Congo ·532 -319 

Zimbabwe -313 ·313 

Venezuela (Bolivarian Republic 00 ·288 ·288 

Region/Sub regionwiae': changes in forest cover 
during 1990-2005 are given in the ta~1e below: 

RegionISubregion Annual Change ('000 halyr) -1990-2000 200().2005 

Eastem and Southem Africa ·1,731 ·1,702 

Northem Africa ·1,013 ·982 

Westem and Central Africa ·1,631 ·1,356 

Total Africa -4,375 -4,040 

East Asia 1,751 3,840 

South and Southeast Asia ·2,578 ·2,851 

Western and Central Asia 34 14 

Total Asia ·792 1,003 

Total Europe an 661 

Caribbean 36 54 

Central America ·380 ·285 

North America 17 ·101 

Total North and Central America ·328 ·333 

Total Oceania -44S ·356 

Total South America -3,802 -4,251 

World -B,S6S -7,317 

It can be seen that in some regions/sub regions ot 
the world, the forest cover has increased which includeS 
European countries as weD as East Asia. 

(c) As per the FAO's report our country has not ~ 
the forest cover during 1990-2005. The gain in forest 
cover estimated by the FAO during 1990-2000 waS 
362,000 ha per year and during 2000-2005, 29,000 ha 
per year. 

The Forest Survey of India (FSI) is carrying out 
biennial assessment of forest cover of the country anlt 
State-wise forest cover and the changes published in SF~ 
2001 and 2003 are reproduced as below: 
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SIdM_ RJtast Cotw In 2001 lind In 2003 IIIong with II» ChIttntIe 

StateJUT 2001 A8M88ment 2003 Aa .... ment Change 

1 2 3 4 

Andhra Pradesh 44,637 44,419 ·21a 

Arunachal Pradesh 68,045 88,019 -26 

Assam 27,714 27,826 112 

Bihar 5,720 5,558 ·162 

Chhaltisgarh 56,448 55,988 -450 

DelhI 111 170 59 

Goa 2,095 2,156 61 

Gujarat 15,152 14,946 ·206 

HarywMl 1,754 1,517 ·237 

Himachal Pradesh 14,380 14,353 ·7 

Jammu and Kashmir 21,237 21,287 30 

JhaJId' .. 1d 22.637 22,711 79 

Kametaka 36,991 38,449 ·542 

KaraIa 15,560 15,577 11 

Madhya Pradesh n,285 76,42i -836 

Maharuhtra 47,482 48,885 -617 

Manipur. 16,928 17,219 293 

MeghaIaya 15,584 16,839 1,255 

MIzoram 17,484 18,430 936 

Nagaland 13,345 13,809 264 

Orissa 48,838 48,368 -472 

Punjab 2,432 1,580 -852 

Rajasthan 18,387 15,828 -541 

Sikkim 3,193 3,262 69 

Tamilnadu 21,482 22,643 1,161 

Tripunl 7,065 8,083 1,028 

Uttar Pradesh 13,746 14,118 372 
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Uttaranchal 

West Bengal 

Andaman and Nicobar Islands 

Chandigarh 

Dadra and Nagar Haveli 

Daman and Diu 

Lakshadweep 

Pondicherry 

Total 

2 

23,938 

10,693 

6.930 

9 

219 

6 

27 

36 

675,538 

It can be seen that there is a net gain of forest 
cover of 2,79,500 ha during 2001-2003. The figure does 
not tally with the FAO figure because of difference in 
period and methodology followed. 

(d) The Government of India is implementing National 
Afforestation Programme (NAP) Scheme for regeneration 
of degraded forests through a two-tier decentralized 
mechanism of Forest Development Agencies (FDA) at 
Forest Division level and Joint Forest Management 
Committees (JFMCs) at village level, Integrated Forest 
Protection Scheme (IFPS) for the protection of forests 
and Development of National Parks and Sanctuaries, 
Project Trger & Project Elephant for wildlife conservation 
in particular. 

1432. SHAI HARIBHAU RATHOD: Win the PRIME 
MINISTER be pleased to state: 

(a> whether the State Govemment of Maharashtra 
has submitted any project to the Union Govemment for 
coastal afforestation by conservation and management of 
mangroves and other associated plants along the 
Maharashtra coast; 

(b) if so, the details thereof; and 

(c) the decision taken by the Govemment in this 

regard? 

3 4 

24,465 527 

·12,343 1,650 

6,964 34 

15 6 
-; 

225 6 

8 2 

23 -4 

40 4 

678.333 2,795 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a> to (c) The Ministry of Environment and 
Forests had provided financial assistance of Rs. 891-
Lakhs during 2000-2001 to State Government of 
Maharashtra for conservation & development of six 
mangrove areas in Maharashtra namely Vasai - Manori 
Creek. Vaitama River, Mumbra - Diva, Revadenda -
Kundalika, Shrivardhan - Varal - Thurumbwadi and 
Devgarh -Vijaydurg. The State Govemment spent only 
As. 1.321· lakhs and the bulk amount i.e. Rs. 87.68 iakhs 
remained unspent which was duly revalidated by the 
Ministry during 2001-2002. Upon repeated reminders & 
persuasion, the State Govemment rendered the accounts 
in March, 2007 and submitted a proposal to utilize the 
unspent balance of Rs. 87.68 Iakhs still lying with the 
State Govemment. The Ministry has sought certain 
clarifICations with respect to the utilization certificate and 
the proposal of the State Govemment, 'of which a 
response from the State Government is awaited. No fresh 
proposal has been received from the State Govemment 
of Maharashtra during the current financial year. 

Traffic Density on GO Project 

1433. SHRI DUSHYANT SINGH: WUI the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether Govemment has assessed the traffic 
density of Golden Quadrilateral passing through various 
States; 
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(b) if so, the details thereof. State-wlse; given in the enclosed statement. 

(e) whether object of Golden Quadrilateral is to cope 
JNith the traffic density, particularty in Rajasthan; 

(c) and (d) Yes, Sir. Govemment has approved the 
proposal of six laning of entire Golden Quadrilateral (which 
includes Golden Quadrilateral passing through Rajasthan) 
under National Highways Development project (NHDP). 
Phase-V. NHDP phase-V Is scheduled to be completed •. 
by December, 2012. 

(d) if so, the steps taken in that regard; and 

(e) the allocation of fund made therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
~HIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
I<. H. MUNIYAPPA): (a) and (b) Yes, Sir. The details are 

(e) The projects are proposed for construction on 
Build, Operate and Transfer (BOT) basis. 

Details of Traffic Census ContRJcffId III ~~ LOCIIIions of GoIdBn OU8dIiIIItsraI Slats-wistl 

SI.No. Name of the Section National Highway No. State 

2 3 4 

1. Delhi-Agra Section Km 32.400 I Haryana 
Km 72.00 l of NH-2 Haryana 
Km 164.50 J Uttar Pradesh 

2. Agra-Barwadda Km 132 Uttar Pradesh 
Km 111 Bihar 
Km 220 of NH-2 Bihar 
Km 271+100 Jhar1<hand 
Km 339+450 Jhartdland 

3. Delhi-Gurgaon NH B Haryana 

4. Kotputli·Arner Section Km 211 of NH 8 Rajasthan 

5. Jaipur Bypass NH 8 Rajasthan 

6. Jaipur Kishangarh NH 8 Rajasthan 

7. Kishangarh-Udaipur Section Km 122.20 Ra;asthan 
Km 192.20 Rajasthan 
Km 192.20 

-H''''-
of NH-2 Rajasthan 

-'. -t".;' Km 216.400 Rajasthan 
Km 262.200 Rajasthan 

8. Kishangam·Kanwallas Section NH 79A1NH 79 Rajasthan 

9. Kanwallas·Jajaro Ka Khera NH 79 Rajasthan 

10. Km 278 to km 340 Km 311 of NH 8 Rajasthan 

11. Km 340 to km 388.18 Km 349 of NH 8 Rajasthan 

12. Km 113.8 to km 220 Km 166 of NH 76 Rajasthan 
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2 3 4 

13. AV Expressway Ahmedabad Toll Km 2.8 Gujarat 
Nadiad (km 44.000) Gujarat 
Anand Before exist (km 59.000) Gujarat 
Vadodara Toll Plaza (km 86.2) of NE-1 Gujarat 
Ahmedabad Toll Plaza (km 2.8) Gujarat 
Nadiad After Entry km 44.000 Gujarat 

14. Ratanpur Himatnagar Km 416 of NH 8 Gujarat 

15. Himatnagar-Chiloda Km 472 of NH 8 Gujarat 

16. Chattan ·Dahisar Km 288.2 

lof NE-' 

GuJarat 

Km 346.4 Gujarat 

Km 413.6 Maharashtra 

Km 440 Maharashtra 

17. Krishnagifl-Vaniyambadi section Km. 46/850 of NH-46 Tamil Nadu 

18. Vaniyambadi-Ranipet Km 98.520 of NH-46 Tamil Nadu 

19. Waljapeth·Kanchipuram Km 104.990 of NH 4 Tamil Nadu 

20. Puna-Satara of NH-4 Km 815.5 } of NH-4 
Maharashtra 

Km 748.60 Maharashtra 

21. Westerly Diversion to Pune City Km 30 of NH 4 Maharashtra 

22. Belgaum.Maharashtra Border Km 537.77 of NH 4 Kamataka 

23. Belgaum·Dharwad Km 483.6 of NH 4 Kamataka 

24. Sira.Tumkur & Sira Bypass Km 76.6 of NH 4 Kamataka 

25. Km 725 to km 797 NH 4 Maharashtra 

26. Km 0 to km 34.43 NH 4 Maharashtra 

·27. Hattargi ViHage km 537.770 NH 4 Maharashtra 

28. Hirebagewadi Village km 537.770 NH 4 Kamataka 

29. Km 28.2 NH 4 Kamataka 

30. Km 33 NH 4 Kamataka 

31. Poonamallee-Kancheepuram NH 4 Kamataka 

km 13.8 to km 70.2 

32. Kancheepuram .Walajahpet NH 4 Karnataka 

km 70.2 tokm 104.6 

33. Pallikonda-Ranipet 
Km 145 to km 100 of NH 46 Tamil Nadu 

34. Vaniyambadi.pallikonda 
Km 100 to km 49 of NH 46 Tamil Nadu 
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2 3 4 

35. Krishnagiri Vaniyambadi Kln49tokmOofNH46 Tamil Nadu 

36. Dankuni KoIaghat NH 6 

37. Kotaghat-Khargapur NH 6 

38. Icchapuram-Srikakutam NH 5 

39. Champawati-Ankapalli NH 5 

40. Ra;mundry-Gundugolanu NH 5 

41. Vljayawada -Gundugolanu KIn 31.5 
Section KIn 52.5 

KIn 416.7 

PIlferage of Coal 

1434. SHRI CHANDRA SEKHAR DUBEY: WiI the 
PRIME MINISTER be pleased to state: 

(a) whether the Government has constituted a 
Committee to enquire into cases of theft of coal and 
other causes for piHerage of coal; 

(b) if so, the details thereof aIongwith the composition 
of the Committee; 

(c) whether the Committee has submitted its report 
to the Government; 

(d) if so, the details thereof; and 

(e) if not, the time by which the Committee is likely 
to submit its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) to (e) No, Sir. 
However, a Committee under the Chainnanship of Minister 
of State for Coal has been constituted to look into the 
issues related to illegal mining of coal. The Committee 
has held two meetings so far with the representatives of 
Government of Jharkhand, Government of West Bengal, 
Coal India Limited and its subsidiaries to chalk out 
strategies for controlling illegal mining of coal. As a result 
of the discussions in the Committee some initiatives have 
been taken to deal with the problem of illegal mining. 

I of NH-5 

west Bengal 

West BengaJ 

Andhra Pradesh 

Andhra Pradesh 

AnctIra Pradesh 

~ Pradesh 
Andhra Pradesh 
Andhra Pradesh 

Tariff Norma for Port Sector 

1435. SHRI EKNATH MAHAOEO GAlKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to slate: 

<a) whether the Government has appointed a task 
foroe to fix tariII norms and bidding parameters for the 
ports; 

(b) if so, the details thereof; 

<c) whether the task force has given its 
recorrvnendations; 

(d) if so, the details of the recommendations; and 

<e) the reaction of the Government thereto? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
• AND HIGHWAYS (SHRI T. R. BMLU): (8) and (b) A 
Task Foroe has been set up under the chainnanship of 
Shri Anwarul Hods, Member, Planning Commission to 
examine Tariff Setting Mechanism and BiddIng parameters 
for Public Private Partnership projects In Major Ports. 

(c) to (e) The report of the Task Force is being 
finalised. 

1436. DR. P.P. KOYA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the general facilities such as passenger 
hall, drinking water, public conveniences etc. are provided 
at Kochi, Beypore and Mangalore port; 
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(b) if so, the details thereof, port-wise; 

(c) whether Government propose to install X-ray 
machine for screening of luggage at the Port and 
introduce trolleys like that of Airport for handling of 
luggage; 

(d) if so, the details thereof; 

(e) whether Government proposes to consider a 
proposal to introduce Arrow bridge to connect the port 
and passenger ships; and 

(f) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) The 
Major Ports in India are under the administrative control 
of the Department of Shipping. The private ports like 
Beypore are under the administrative control of the State 
Maritime Boards. As such, information relating to Beypore 
Port is not available with this Department immediately. 

For the cruise vessels caning at New Mangalore Port, 
modern cruise lounge is under construction where a" the 
facilities for the convenience of cruise passengers are 
being set up. 

At Cochin Port the general facilities such as drinking 
water and public conveniences are provided for the 
passengers from and bound for Lakshadweep Islands. 
There is no specialized passenger berth or passenger 
haH for embarkation and disembarkation of passengers. 

(c) and (d) The X-ray facility will be provided at the 
cruise lounge at New Mangalore Port for screening of 
luggage. 

There is a proposal from Lakshadweep Administration 
to build specialized passenger berth at eochin Port for 
the Lakshadweep passengef'S for which the Port has 

confirmed the required space alongwith waterfront. 
Lakshaclweep Administration proposes to install X-ray 
machines for screening of luggage for domestic 
passengers in this specialized berth, which is expected 
to have a" modem facilities. 

(e) and (f) No such proposal is under consideration 
at the New Mangalore Port. 

[Translationl 

Conversion of NH Into Six Lane 

1437. SHRI BRAJESH PATHAK: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether Govemment proposes to convert National 
Highways in some States into six-lanes as reported In 
OBinik Jagnln dated August 10, 2007; 

(b) if so, the details of the Highways, stretch-wise 
and State-wise; 

(c) the fund allocated in this regard; and 

(d) the time by which the work is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) Six laning of 6,500 km of 
National Highways compriSing 5,700 km of Golden 
Quadrilateral and 800 km of other sections on Build. 
Operate and Transfer (BOT) basis following, Design, Build, 
Finance-and Operate (DBFO) pattem has been approved 
at an estimated cost of As. 41.210 crore under National 
Highways Development Project (NHDP) Phase-V. NHDP 
Phase-V is scheduled for completion by December 2012. 
List of sections of National Highways in different States 
is enclosed as statement. 

Smtement 

Sections 

(a) Golden Quadrilateral 

Six Laning of National Highways 

States 

2 

Andhra Pradesh, Bihar, Gujarat, Haryan., 
Karnataka, Maharashtra, Orissa, Rajasthan, 
Tamil Nadu, Uttar Pradesh, West Bengal 
and Jhar1<hand 

Length 

3 

5700 
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(b) Other Sections 

(i) Panipat-Jalandhar 

(ii) Delhi-Hapur-Moradabad 

(iii) Samkhiali-Gandhidham 

(iv) Indore-Dewas 

2 

Haryana & Punjab 

Delhi & Uttar Pradesh 

Gujarat 

Madhya Pradesh 

3 

300 

170 

(v) Agra-Gwalior Uttar Pradesh & Madhya Pradesh 

56 

55 

85 

(vi) Chandikhol-Paradip Orissa 

(vii) Ludhiana-Chandigarh Punjab 

[English} 

Constitution of Committee for Coal Sector ReCorma 

1438. SHRI SANAT KUMAR MANDAl: WiD the 
PRIME MINISTER be pleased to state: 

(a) whether a Committee was constituted by the 
Govemment to look into the Coal Sector Reforms; 

(b) if so, the details thereof; 

(c) whether the Committee has submitted its report 
to the Govemment; 

(d) if so, the details of recommendations made by 
the Committee; and 

(e) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) Yes, 
Sir. Government of India constituted a seven member 
Expert Committee under Chairmanship of Shri T.L. Sankar. 

(c) to (e) The Committee has since submitted Part-
I of the report. The major recommendations/observations 
made by the Committee in Part-I of the report are as 
follows: 

(i) As coal shall remain India's primary. source of 
commercial energy supply. a time-bound plan to 
cover the entire country by regional mapping in 
15 years should be prepared by Geological 
Survey of India. Central Mine Planning and 

n 
82 

Design Institute and Ministry of Coal. 
Government of India. 

(ii) Coal India Umlted (Cll) may be granted the 
status of Navratna company and the subsidiaries 
of Cil may be granted the status of Mini Ratna 
companies in which case only those proposals 
of such a subsidiary would need government 
approval wherein the capital expen<lture exceeds 
As. 500 crore. 

(m) The environmental issue in respect of projects 
should be taken up on priority consideration by 
the Govemment 

(Iv) Planned imports of coal needs to be encouraged. 

(v) Increasing proportion of aD domestic coal that is 
not earmarked for Power Sector be brought into 
the Education market over the next 2 to 3 years. 

(vi) The current system of linkages feeding the power 
sector may be replaced with formal long term 
Fuel Supply and Transport Agreements that 
include the Railways. 

(vii) The procedures and processes need to be 
streamlined to expedite the allotment of the 
captive coal blocks in a transparent and effective 
manner. 

(viiI) All possible legal measures should be evolved 
to cancel the licenses issued earlier if the allottee 
has not taken adequate steps to bring the 
allotted mines to production or in setting up the 
end U88 units. 
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(ix) Coal price would need to be regulated in light 
of the market realities. The regulation of coal 
price has to differentiate the pricing of coal tor 
power generation since it consumes 80% of the 
domestic production and the quality of coal it 
consumes is not easily saleable to the steel 
and cement sectors. 

(x) The Railway tariff for coal should be subject to 
a detailed review by an independent agency, 
preferably headed by a High/Supreme Court 
Judge. 

(xi) The Railways should in consultation with 
Planning Commission and the Ministries of Coal 
and Power determine the main corridors through 
which coal would move in very large quantities 
to power plants and examine the cost and 
feasibility of setting up dedicated trunk-routes 
tor coal transport. 

Action taken/proposed to be taken by the Goverrvnent 

1. e-auction has been introduced in Cil during the 
year 2005-06. It was decided initially to sell 10 
million tonnes of coal by Cil subsidiaries through 
e-marketing for the year 2005-06 on trial basis, 
which was subsequently enhanced to 20 miUion 
tonnes. During the year 2006-07, jthe 
Government has allowed Cil to sell 36 minion 
tonnes of coal through marketing. However, this 
has been discontinued in view of a Judgement 
of Hon'ble Supreme Court. 

2. Govt. has extended the status of Mini-ratna to 
Cil and some of Its subsidiaries, namely, NCl, 
MCl, WCl and SECL. 

3. Under 'Increasing production through Emergency 
Coal Production Plan' scheme, Cil has identified 
16 apencast projects/mines where production 
from existing mineslprojects will be enhanced to 
a higher level yielding additional 71.3 Mt. by 
2012-13. Out of 16 projects, 15 projects have 
been approved by the GovtJcoal companies and 
two projects are in the process of approval. 

4. CMPDI has been advised to enhance drilling 
capacity through outsourcing. 

5. Action for de-reservation of some coal blocks in 
favour of power sector and others has been 
initiated. 

6. For promotion of Clean Coal Technologies, action 
has been initiated with cooperation of Indo-US 
Working Group, Indo-EU Working Group and 
Asia PacifIC Partnership etc. 

Phase-III of National AIDS Control Programme 

1439. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of HEALTH AND FAMilY WELFARE be pleased 
to state: 

(a) whether the State Govemment of Maharashtra 
has submitted any action plan to be included in the 
Phase-III of the National AIDS Control Programme; 

(b) if so, the details thereof and the reaction of the 
Union Govemment thereto; 

(c) whether the Government has completed the 
process of formulating Phase-III of National AIDS Control 
Programme; and 

(d) if so, the salient features thereof and the schemes! 
programmes envisaged thereunder for the State 
Government of Maharashtra alongwith the funds 
earmarked for each scheme/programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. The Annual Action Plan 
submitted by the Maharashtra State AIDS Control Society 
has been approved and an outlay of Rs. 6672.89 lakhs 
has been sanctioned for 2007-08. 

(c) and (d) Phase III of the National AIDS Control 
Programme has been formulated to control the spread of 
HIV by up scaling targeted interventions among the high 
risk groups, behaviour change communication for improved 
awareness, expanding preventive care, blood safety, 
support and treatment of HIV infected persons including 
the treatment of opportunistic infections, provision of anti-
retroviral drugs and mainstreaming' of HIV intervention 
strategies. 
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As. 6672.89 Iakhs have been sanctioned for 

SI.No. Component 

1. Prevent New Infection 

2. Care, Support & Treatment 

3. Institutional Strengthening 

4. Strengthening Strategic Information 
Management System 

Total Allocation 

In addition an aHocation of Rs. 466.00 Iakhs has 
been kept for GFATM Rd-VI, impIamentaIion of which wiD 
be done later on. 

1440. PROF. PREM KUMAR DHUMAL: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether cases regarding allotment of newly 
cultivable land to many eligible and poor people In the 
tribal areas of Himachal Pradesh are pending due to the 
provisions of Forest Conservation Act; 

(b) if so. the details thereof; 

(c) whether the Government proposes to consider 
for providing special concessions to the Tribal areas under 
the provisions of Forest Conservation Act; 

(d) if so, the time by which it is likely to be provided; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) and (b) During the year 2002, about 2.6 cases 
involving 167 persons and 34.79 ha of forest land for 
grant of Nautor under the HP Nautor Rules 1968 
pertaining to tribal areas of Bharmour and Kinnaurwere 

Maharashtra for the following schemes: 

Pool funds 

2189.25 

79.95 

370.04 

71.60 

2710.84 

(Rupees in lakhs) 

Allocation 

Global Fund for fighting AIDS, 
Tuberculosis and Malaria (GFATM) 

Rd " & '" 2627.54 

Rd IV 868.51 

3496.05 

forwarded by the State Govemment to the Regional office 
of the Ministry at Chandigartl. These were returned to 
the State Government with certain observations. Now, the 
State Government has again forwarded the case in 
respect of Kinnaur district to the Regional office of the 
Ministry at Chand/galh on 27.07.2007. 

(c) to (e) The Ministry of Environment and Forests 
issued detailed guidelines on 12.09.1990 under the Forest 
(ConeerVation) Act, 1980 tor grant of traditional rights to 
the people over forest \and which include regUlarization 
of eligible encroachment, conversion of forest villages into 
f1IV8nu8 villages, setIIement of dIaputed claims over forest 
land arising out of forest aettIement and grant of pattasI 
leases etc. 

inclusion of HepIItItIe-B In Natlonlll 
ImlllUftl..uon Progrmft .... 

1441. SHRI G. KARUNAKARA REDDY: WiD the 
Minister of HEALTH AND FAMIlY WELFARE be pleased 
to state: 

(a) whether the Government proposes to include 
Hepatitis-B in the schedule under the National 
ImmooiSation progranvne; 

(b) if so, the details thereof; 

(c) whether the country would need six million doses 
of Hepatitis-B vaccine; 
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(d) the present quantity of vaccine avaiIabte in the 
country; and 

(e) the steps proposed to be taken by the 
Government to meet the shortfall? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes Sir, the Government proposes to 
include Hepatitis B in the schedule under the National 
Immunization Programme. 

(b) Hepatitis B disease does not have any effective 
treatment but there is a highly safe and effective vaccine, 
which can prevent hepatitis B infection and its serious 
consequences like liver cirrhosis and liver cancer. 
Administering Hepatitis B vaccine to all infants in National 
Immunization Programme would save more than 1.5 
million (15 lakhs) chronic Hepatitis B infections and more 
than 0.2 miHion (2 lakhs) deaths due to Hepatitis B. 

(c) The country would need more than 6 million doses 
of Hepatitis B vaccine per year. To vaccinate all infants 
the country would require approx 100 mOIion doses. 

(d) At present five vaccine manufacturing institutions 
are manufacturing the Hepatitis B vaccine in the country. 
The combined installed capacity of the five institutions is 
5160 lakhs doses per annum 

(e) Doesn't ariSe. 

{TflInslBtion} 

Development Protects In North-East RegIon 

1442. SHRI M.K. SUBBA: Will the Minister of 
DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state: 

(a) whether the Union Government has decided to 
release funds from Non-Lapsable Central Pool of 
Resources (NLCPR) for implementation of specified 
development projectS by the State Governments and the 
Non-Governmental Organisations (NG05) in the North 
East; 

(b) if so, the detailS thereof; 

(c) whether the Union Government is contemplating 
to enforce strict guidelines in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEV~LOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) The Ministry of Development 
of North Eastern Region under the scheme of Non-
Lapsable Central Pool Resources (NLCPR) sanctions 
projects for infrastructure development in the North Eastern 
States and releases funds for their implementation. In 
some rare cases of very well reputed NGOs, some well 
deserved infrastructure development projects in education 
and health sector have been sanctioned through the State 
Governments. 

(b) The details of projects sanctioned and funds 
released are available on the Ministry'S website 
www.mdoner.gov.ln 

(c) Guidelines for Administration of NLCPR, as 
amended from time to time, already exist 

(d) They are available on the above mentioned 
website of the Ministry. 

/English} 

Opening Up of New penport offlcee 

1443. SHRI S.K. KHARVENTHAN: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the demand for opening up of Passport 
Offices in Coimbatore, Madurai and some other parts of 
the country has been pending since long; 

(b) if so, the details thereof; and 

(c) the time by which the l1ew Passport Offices are 
likely to be opened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) to (c) Yes. 
It is proposed to open new Passport Offices in 
Coimbatore, Madurai, Amritsar, Dehradun and Raipur by 
the end of 2007. 

Denial of VI .. 

1444. SHRI SANTOSH GANGWAR: 
SHAI ANWAR HUSSAIN: 
SHRI REWATI RAMAN SINGH: 
SHRI SYED SHAHNAWAZ HUSSAIN: 
SHRI PRABODH PANDA: 
SHRI JUAL ORAM: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 
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(a) whether China has denied visa to an lAS officer 
from Arunachal Pradesh Cadre; 

(b) if so, the details thereof and the reasons therefor; 

(cl the adverse effect on the bilateral relationship as 
a resuH thereof; 

(d) whether the Government has raised this issue 
with the Chinese Government; 

(e) if so, the outcome thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): <a> to (f) Yes. An officer of the 
Arunachal Pradesh cadre of the Indian Administrative 
Service was refused a visa to visit China for a study tour 
in May 2007 since China iHegaHy claims approximately 
90,000 square kilometres of Indian territory In the Eastern 
Sector. Govemn:'8nt have taken up this issue through 
diplomatic channels and reiterated to the Chinese 
Government that Arunachal Pradesh is an integral part of 
India. 

Sethusamudram ShIp Channel ~ 
1445. SHRI A.V. BELLARMIN: Win the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Sethusamudram Ship channel project 
has any adverse impact on the livelihood of people Hving 
in the vicinity of the project site; 

(b) if so, the villages affected by the project; and 

(cl steps taken/proposed to be taken in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) Baaed 
on the Detailed Environmental Impact Assessment Study 
and Detailed Feasibility Report, it is stated that there is 
no impact on ecology and environment in the dredging 
and dumping areas of Sethusarnudram Ship Channel 
Project. As such, there is no adverse impact on the 
livelihood of people living In the vicinity of the project 
site. 

In terms of Ministry of Environment and Forests Order 
dated the 31st March, 2005, adequate arrangements to 

provide sustainable livelihood opportunities to the coastal 
communities, including fishermen, have been made, About 
2% of the project coat has been made available for such 
activities. 

COMS Feelllt... In North-Ea8t Region 

1446. SHRI NARAYAN CHANDRA BORKATAKY: 
WiD the Minister of HEALTH AND FAMILY WELFARE be 
pleased to stete: 

(a) the names of towns/cities covered by CGHS in 
North-Eastern Region; 

(b) whether the Government proposes to extend the 
CGHS facilities to more such towns/cities in the N.E. 
Region; and 

I 

(c) if so, the details thereof, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) ShiRong and GuwahatI are two cities in 
North East Region covered by CGHS. 

(b) No, Sir. 

(c) Question does not arise. 

Indo-BengledMh Joint lurwy 

. 1447. SHRI IQBAL AHMED SARADGI: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a> whether India and Bangladesh have agreed to 
carry out joint survey of international border to resolve 
the decades old problem of enclaves along the 
International borders; 

(b) if so, whether Bangladesh has also agreed to 
abide by the reports of the joint survey; 

(c) whether the joint survey has been conducted and 
the report thereon has been received by both India and 
Bangladesh; and 

(d) if so, the time by which the suggestions made in 
the report are likely to be implemented? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): <a) No. 
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(b) to (d) 00 not arise. 

[Translation} 

River Pollution 

1448. SHRI HANSRAJ G. AHIR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government is aware of the pollution 
being caused to the river and environment due to effluents 
being dumped by Ballarpur Paper Mill situated at 
BaHarshah In Maharashtra; 

(b) if so, whether any action has been taken against 
the Ballarpur Paper Mill spreading pollution; 

(c) if so. the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) According to the information made 
available by the Central Pollution Control Board (CPCB), 
the Ballarpur Paper Mill has provided effluent treatment 
facility including Chemical Recovery Plant for the recovery 
of chemicals from black liquor. The Bio-chemical Oxygen 
Demand (BOD) and Chemical Oxygen Demand (COD) 
have been found within the permissible limits. The treated 
effluent is partially used in its factory premises and the 
balance is discharged in the Wardha river. Maharashtra 
Pollution Control Board has given directions to the industry 
for further improvement of the pollution control systems 
through installation of lime kiln, Odour control unit and 
Sewage Treatment Plant. 

[English} 

Sponsorship to Sports Persons 

1449. SHRI RANEN BARMAN: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government provides complete 
sponsorship to the sports persons who can finally be 
trained for international events; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps takenlproposed to be taken by the 
Government in this regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) to (d) The Government is 
making multi-pronged efforts to improve the performance 
level of Indian sportspersons at international level. The 
efforts of National Sports Federations (NSFs) for the 
development of various sports disciplines and excellence 
therein are being significantly supplemented by 
Government through the 'Scheme of Financial Assistance 
to National Sports Federations' for organizing national and 
international tournaments in India; participation of Indian 
teams in tournaments and events abroad; provision of 
coaching through Indian and foreign coaches; backed-up 
with requisite technical support; procurement of equipment, 
etc. Meritorious sportspersons are also being assisted 
directly by the Ministry for the purchase of equipment, 
the provision of scientific support and training and 
participation within the country and abroad, under the 
'Scheme relating to Talent Search & Training' and through 
the 'National Sports Development Fund'. 

In addition, action is being taken under various 
schemes of the Sports Authority of India (SAl) to establish 
state-of-the-art training infrastructure and facilities in 
different parts of the country, as also for spotting and 
nurturing sports talent in their Centres spread across the 
country, including in areas with special potential for 
different identified sports disciplines. 

With a view to broad-basing sports and creating 
avenues to provide access to organized sports and games 
facilities for vast sections of youth, particularly in the rural 
areas, both as an essential ingredient of youth 
development and for significantly expanding the catchment 
for spotting talent, the Ministry is also at an advanced 
stage of promoting a Scheme titled »Panchayat Yuva Khel 
avam Krida Abhiyan" (PYKKA). 

Illegal Cutting of Forest Wood 

1450. SHRI M.K. SUBBA: Wilt the PRIME 
MINISTER be pleased to state: 

(a) whether there has been large scale illegal cutting 
of teak timber and other forest wood from the forests of 
the North-Eastern Region; 
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(b) if so, the estimate 01 the Ioas of timber and 
forest wood during the last three years, year-wisa; and 

(e) the steps taken by the Govemment to prevent 
iUegal exploitation of forests in North Eastern Region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRt S.REGUPATHy): 
<a) and (b) No large scale illicit felling of trees have 
been reported from the forests of North Eastern Region. 
However, some cases of illicit felling have been reported 
and the details in this regard are given in the enclosed 
SIalement. 

(e) The steps taken by the Government to prevent 
illegal exploitation of forests are as under: • 

SIlrIement 

1. Legal measures like indian Forest Act, 1927, 
Wildlife (Protection) Act, 1972, Forest 
Conservation Act, 1980 and Environment 
Protection Act, 1986 and the rules, guidelines 
thereof. 

2. Management measures Ike working of forests 
according to approved Woddng Plana, Forest 
Development Agencies and Joint Forest 
Management. 

3. FinandaJ meaaures like providing asaIstance to 
the States/Union Territories under centraUy 
sponsored schemes and externally aided 
projects. 

4. A network of protected area. has been 
established. 

IIIsgsI CUIJing of Forsst Wood 

S.No. States Year Loea of 11mber Value of Ioesea 
(volume in cubic meIer8) (Ra. in ..... ) 

2 3 4 5 

1. Assam 2003-04 2989.48 96.14 

2004-05 2586.85 124.17 

2005.()6 2281.64 91.31 

2. Arunac::t1a1 Pradesh 2003-04 N.A N.A , 
2004-05 N.A N.A 

2005-06 N.A N.A 

3. Manipur 2003-04 260.77 2.4 

2004-05 504.79 8.22 

2005-06 555.23 9.28 

4. Mizonun 2003-04 326.39 10.83 

2004-05 490.77 11.84 

2005-06 275.26 7SJ7 

5. Nagaland 2003-04 N.A N.A 

2004-05 53.30 0.42 

2005-06 575.12 N.A 

6. Sikkim 2003-04 35.14 3.33 

2004-05 47.29 5.35 

2005-06 45.36 3.78 
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2 3 

7. Tripura 2003-04 

2004-05 

2005-06 

8. Meghalaya* 

N.A '" Not Available. 

"The information pertains to timbar seized during last live years. 

TeJe.enquiry . System for Passport information 

1451. SHRI E.G. SUGAVANAM: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether some of the Regional Passport Offices 
in the country have started Tele-Enquiry System for 
Passport Infonnation; 

(b) if so, . the details thereof and the facilities extended 
to the applicants, State-wise; 

(c) whether the Govemment proposes to extend the 
facility to all the passport offices in the country; and 

(d) if so, the details thereof and the time by which 
the facility would be extended? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes. 

(b) Tele-Enquiry System for passport-related 
infonnation is functional in 20 out of 32 Passport Offices 
as of 31st July 2007. The details are as under: 

1. Ahmedabad 

2. Bangalore 

3. Bareilly 

4. Chandigarh 

5. Chennsi 

6. Cochin 

7. Delhi 

8. Ghaziabad 

9. Hyderabad 

4 5 

1761.94 8.8 

838.23 4.19 

2036.44 10.18 

4823.68 1n.65 

10. Jaipur 

11. Jalandhar 

12. Kolkata 

13. Kozhikode 

14. Mumbai 

15. Panaji 

16. Puna 

17. Thane 

18. Tiruchirappalli 

19. Thiruvananthapuram 

20. VlShakhapattnam 

Under the Tele-Enquiry System, information is 
available about rules and regulations concerning the 
issuance of passports and status of individual applications. 

(c) and (d) It is proposed to extend this facility 
gradually to the remaining twelve Passport Offices 
depending upon availability of requisite staff for the 
purpose. 

{Translation} 

WHO Report on Blindness 

1452. SHRIMATI RUPATAI D. PATll: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether 20 per cent cases of blindness are 
caused due to ultra violet rays as per the report of the 
World Health Organisation; 
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(b) if so, whether the Government ties fonnutated 
any plan to make people aware of in effect of ultra violet 
rays; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE (SHRIMAn PANABAKA 
LAKSHMI): (a) to (c) World HeaHh Organisation (WHO) 
estimates suggest that up to 20 per cent of Cataracts 
may be caused' by overexporadiation. However, WHO 
further specifies that 5 per cent of all cataract related 
disease burden is directly attributable to ultra· violet rays 
(UVR) exposure. Under the National Programme for 
Control of Blindness, public awareness is being created 
through IEC activities about damaging effects of UVR by 
promoting use of sun protectants, e.g., hats, sunscreen 
and sunglasses, protective spectacles for welders etc. to 
protect eyes from UVR and heat of the sun. 

[English} 

Satellite Data tor Blo-dlverslty 

1453. PROF. K.M. KADER MOHIDEEN: Will the 
PRIME ~INISTER be pleased to state: 

(a) whether the bio-diversity of the country has been 
assessed by using satellite data; 

(b) if so, the details thereof; 

(c) whether the results of the study are being used 
in planning bio-diversity conservation measures; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yes, Sir. The National Remote 
Sensing Agency, Department of Space, Govemment of 
India has undertaken a programme on biodiversity 
characterization at landscape level using satellite data for 
the entire country in three phases. The first two phases 
have been completed in the year 2002 and 2006, 
respectively. During the first phase, the biodiversity of 
Westem Ghats. North Eastem Region, Westem Himalayas 
and Andaman and Nicobar Islands was successfully 
characterized. During the second phase, study was 
conducted in Central India, Eastem Ghats and mangrove 
landscape of east coast. Satellite remote sensing data 
has been used for forest cover type and land use 

mapping. So far 88% of the natural landscape and 91% 
of forest area of the entire country have been covered. 

(c) and (d) The data generated under the project 
has been used by different States including Andhra 
Pradesh, Tamil Nadu, Orissa, Punjab and Assam. These 
States have signed an MOU with National Remote 
Sensing Agency to use the data generated for preparation 
of forest wor1<ing plan and defining conservation strategies 
for biodiversity in respective States. 

Upgradatlon of Health Service. In Mahara.htra 

1454. SHRI TUKARAM GANGAOHAR GADAKH: 
SHRIMATI KALPNA RAMESH NARHIRE: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the State Govemment of Maharashtra 
has sent any proposal for purchasing machinery and 
essential equipment for upgrading health services in 
clfferent Government Medical CoUeges and Civil Hospitals 
located in Mahareshtra with the help of Japan's grant-in-
aid; and 

(b) if so, the details thereof alongwith the present 
status? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, Sir. 

(b) The proposal of Govemment of Maharashtra for 
upgradation of civil hospitals and Govemment Medical 
Colleges at Kolhapur, Latur, Chandrapur, Gadchiroli and 
Amaravati into Regional Referral Centres at an estimated 
cost of Rs. 21.45 crore was submitted for the 
consideration of Govt. of Japan through Ministry of 
Fmance, Department 01 Economic Affairs in financial years 
2002-03 and again in 2004-05. 

The Embassy of Japan has informed vide their 
communication dated 23rd November, 2004 that the above 
proposal, has not been adopted for fmanciaJ assistance. 

Eastern Freeway Project 

1455. SHRI MILIND DEORA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 
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(a) whether Mumbai Port Trust (MbPT) has, in 
principle, agreed to give go-ahead to the Eastem Freeway 
Project which will connect the island city; 

(b) if so, the details thereof; 

(c) the extent to which the construction of Eastem 
Freeway Project is likely to ease the traffic congestion in 
Mumbai region; 

(d) whether the State Government of Maharashtra 
has requested for financial assistance for the Eastem 
Freeway Project under the Jawaharlal Nehru National 
Urban Renewal Mission (JNNURM); and 

(e) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (e) The 
details of the Eastem Freeway Project, the extent to which 
the project is likely to ease the traffic congestion in 
Mumbai region, and the details of the financial assistance 
sought under Jawaharlal Nehru National Urban Renewal 
Mission (JNNURM) is being obtained from Govemment 
of Maharashtra. As far as Mumbai Port Trust (MbPT) is 
concerned, it has agreed 'in principle' to the Eastem 
Freeway Project passing through Mumbai Port Trust 
estates subject to MbPT's approval of final alignment and 
other terms and conditions. 

Environmental Clearance for 
Pendharl Nala Project 

1456. SHRI PRATIK P. PATIL: Will the PRIME 

MINISTER be pleased to state: 

(a) whether the Union Govemment has received any 
proposal from the State Govemment of Maharashtra for 
environmental clearance particularly for the construction 

of Pendhari Nala project of Saoner in Nagpur; 

(b) if so, the details thereof along ~ith the present 

status of the said project; and 

(c) the action taken by the Union Government 

thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. 

(b) and (c) Do not arise. 

[Translation! 

Foreign Aid for Road Projects 

1457. SHRI RAGHUVEER SINGH KOSHAL: WiH the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether any policy has been framed to get foreign 
aid for development of road and engage foreign 
companies in road construction; 

(b) if so, the details thereof alongwith the details of 
State-wise road projects undertaken/proposed to be 
undertaken; 

(c) whether any directions/instructions have been 
issued to avoid any lapse in repayment of foreign debts; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) Yes, Sir. 

(b) External assistance from multilateral financial 
institutions such as Asian Development Bank, World Bank, 
Japanese Bank of Intemational Corporation etc. has been 
availed for construction and development of National 
Highways. The foreign companies engaged in road 
construction are permitted to invest upto 100% equity in 
road construction companies. Details of project-wise 
extemal assistance availed by National Highways Authority 
of India (NHAI), for National Highways Development 
Project (NHDP), are given in the enclosed statement. 

(c) Yes, Sir. 

(d) The officers have been sensitized about the need 
for timely payment of debt obligation apart from review 
of systems procedure and fixation of responsibility. 
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-.Nment 
StlItu8 01 £DiUlS fer EXIfImIIIIy AidtKI Ptr:JjgcIs 01 NHAI (upIrJ ~ 07) 

~ Loan No. Details of Projad SIaII(s) Dlleof~ AmDIn of .. 

ADS 1741-1t1) SInI-Manor ToIwIy Project GI4R. IMIrlOOO USD 
MIhInIIIIb8 165,000.000 

1274-1NO ADS 18 ToIIII 5 Road WodIs Hrfyn. lD'l996 USC 
FIIjasIIaI, 245,000,000 
Wast Bengal, 
.IIIdIMId, 
Anrha PIIdeIh 

1~ WeIIem TrnpoIt Conitar pqect KanIIIIIIII 1411212001 USC 
191,478,791 

t944-lfi) E&Waat CoaidDr PlUjacI GI4at'at 2SIO&'2II03 USD 
320,000.000 

2Q29.IND ...... ~ ConidrIr SeeD-I PnljacIs UIIIr PIadeIII, 2711!r2004 USC 
RajaIhrI. 400,000,000 
...,. PIIdIeh 

2154-N> MaIianaI tt;..ys Conitar SedDHI PnljacIs ua. PIadaIII, 151121lD15 USD 
.... PIIdIeh, 400,000,000 
AIda PIIIIeIh 

TGIaI USD 
1,721.478,791 

we 4764-IN I.uc:IInDw IUaIaIpIr NaIionaI It;tway UIIr PIIdaIh, IIw 18fltflOO5 US[) 

Projad (l»ftP) 620,000.000 

4719-IN AIIIhabId Bp&s PnIjacI (ASP) u.. PIIIWI 161t2l!103 US[) 
240,000,000 

4622-IN Gland TnIi Road In ...... u.. PnIdIIh, 1Iw, 21mt21101 USD 
PIojad (GllUP) .I1IIIIIwId 576,470.000 

45S9-IN ThId NaIionaI tipays ~ (TNHP) ua. Pradesh. 1Iw, owtttaXlO US[) 

.IIIIIIhInd 409,840.000 

Total USO 
1,846,310.000 

IOP-91 ConIIIudiII of bridge eMIr Ynn 81 ua. PrIdeIh 24mll9IM 10037 
~ will ApproadIIIIId in U.P. .... V .. 

1OP·92 ~V'1pIyIWIda I8dion -Widrilg AId1II PIIdaIh 2oWl/UII14 11360 
10 I0Il' In iddng ~ of uiaIiIg u.on V .. 
two lana of 11m 355 to 11m 434 an tfi.5 It A.P. 

lOP·too JagaIpw-Cladkhol sadion -WIdriIg to I0Il' Orilla 2M1511995 5838 
In iIdudng snngIIiIg on tfi.5 in A.P. .-an Yen 

DP·l0l GhaziatIad.HapI section iddng COIIIIbudicn LIar PIIdaIh 2Ml2/19Q5 4827 
of Hap.r Bps in U.P. WidaIliIg and ...... Yen 
stJengIIi1g of NH-24 

Talal 33Il10.00 
Iaion Yen 
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Malnutrition In india 

1458. SHRI RASHEED MASOOD: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether in case of malnutrition, India is treated 
at par with the countries like Afghanistan and Ethiopia at 
world forum: 

(b) if so, the steps being taken to check malnutrition; 

(c) the details of the target set to check malnutrition 
by implementation of an ambitious scheme like Rural 
Health Mission by the Government; and 

(d) the names of the States/districts wherein the said 
scheme is under implementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) As per the UNICEF's Report entitled The 
state of the World's children 2007', the percentage of 
under·fives suffering from undernutrition in India, 
Afghanistan and Ethiopia is as below: 

India 

Afghanistan 

Ethiopia 

46 (NFHS III) 

39 

38 

(b) Several measures have been taken by the 
Government to improve the nutritional status of the people. 
The various measures are gIven in the enclosed 
statement. 

(c) Under the National Rural Heafth Mission (NRHM) 
one of the goal is universal access to public health 
services such as women's health, child health, water, 
sanitation & hygiene, immunization and nutrition. Monthly 
Health and Nutrition days are organized at the village 
level to provide health and nutrition related education and 
services. 

(d) National Rural Health Mission (NRHM) was 
launched on 12-4-05 and operationalised throughout the 
country with special focus on 18 States which includes 8 
Empowered Action Group States (Bihar, Jharkhand, 
Madhya Pradesh, Chhattisgarh, Uttar Pradesh, Uttaranchal, 
Orissa and Rajasthan), 8 North East States, Himachal 
Pradesh & Jammu and Kashmir. 

The I176iI$UffI$ /0 ,;,po..., th6 nutm/0n8/ 
stslUs of population 

• Imroving agricultural and horticuIt!JraI produce. 

• Imporving the purchasing ower of the people 
through various income generating scheme. 

• Availability of essential food items at subsidized 
cost through Targeted Public Distribution system. 

• Nutrition Education to increase the awareness 
and bring about desired changes in the dietary 
practices including the promotion of breast 
feeding and dietary diversification. 

• A Natiiional Nutrition Policy has been adopted 
in 1993 and a National Plan of Action for 
Nutrition (1995) is being implemented through 
various Departments of Government. The 
National Nutrition Mission has been set up. 

• Integrated Child Development Services Schemes 
(ICDS) including supplementary nutrition. 

• National Programme of Nutritional support to 
Primary Education (Mid day meal Programme). 

• Reproductive Child Health Programme under 
National Rural Health Mission (NRHM) includes: 

• Maternal Health by promoting institutional 
deliveries, improved coverage and quality of 
ANC, skilled care to Pregnant women, Post· 
partum care at community level. 

• Immunization 

• Integrated Management of neonatal and child-
hood illness and malnutrition 

• Emphasis on Infant & Young Child Feeding 

• Specific Programmes to prevent and combat 
micronutrient deficiencies of Vitamin A and 
Iron & Folic Acid through Vitami!l A 
Supplementation for children till the age of 5 
years and Iron & Folic acid Supplementation 
for preschool Children, pregnant and lactating 
women 

• National Iodine Deficiency Disorders Control 
Programme (NtDDCP). 
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[Eng/ish} 

Asia Pacific Meet 

1459. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 
SHRI EKNATH MAHADEO GAIKWAD: 

WiU the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether India has attended the Asia-Pacific Meet 
held in the recent past, 

(b) if so, the details of various issues discussed 
therein; and 

(c) the outcome of the said conference? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) No, Sir. [India is not a 
member of APEC (Asia Pacific Economic Cooperation)). 

(b) and (c) Does not arise. 

Proposal for Regulating NGOs 

1460. SHRI KINJARAPU YERRANNAIDU: 
SHRI IQBAL AHMED SARADGI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Planning Commission has made a 
proposal seeking to regulate the functioning and funding 
of Non-Governmental OrganizationslVoluntary 
Organisations in the form of a Draft National Paper; 

(b) if so, the details thereof alongwith the suggestions 
made by the Planning Commission; 

(c) whether the Planning Commission has released! 
finalised the National Policy on Voluntary SectorlNon-
GovemmentalOrganisations; and 

(d) if not, the reasons for pendency/delay in finalising 
the policy and the time by which it is likely to be finalised 
and implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. AAJASEKHAAAN): (a) to (c) 
There has been no proposal to regulate the functioning 
and funding of Non-Governmental Organizations (NGOs)/ 

Voluntary Organisations (VOs) in the form of a Draft 
National Paper. A National Policy on the Voluntary Sector 
has been prepared by Planning Commission, which has 
been approved by the Cabinet in May 2007, to facilitate 
the working of NGOs/VOs. The Policy is available at the 
website of Planning Commission. The Policy advocates 
suggestions for (i) Establishing an enabling environment 
for the voluntary sector; (ii) Partnership with voluntary 
sector in development and (iii) Strengthening the voluntary 
sector. 

(d) Does not arise. 

/TrsnsIBIion} 

Shortage of Employees In CBI 

1461. SHRIMATI SUMITRA MAHAJAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is shortage of officers and 
employees in the Central Bureau of Investigation (CBI); 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Government has formulated any plan 
to remove the diffICUlties being faced in the investigation 
works as a result of shortage of offICers/employees; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEl, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHAI SURESH PACHOURI): 
(a) and (b) As against the sanctioned strength of 5959 in 
the CBI, the number of vacant posts is 1341. 

The occurrence of vacancies and their filling up is 
an ongoing proeess. 

(c) and (d) With effective use and depioyment of 
existing personnel, the vacancies have not affected the 
performance of the CBI adversely. 

In' order to attract officers to join CBI, the Govemment 
has introduced a Special Incentive Allowance to all the 
officers from Constable to Director level in the CBI. The 
Recruitment Rules of various posts are also amended, 
as and when necessary to ensure that vacancies are 
filled up speedily. 
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(English! 

Pictorial Warning of Tobacco Product. 

1462. SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment is unwilling to display 
the controversial 'skull and crossbones' pictorial warning 
on tobacco products as reported in The Times 01 India 
dates July 12, 2007: 

(b) if so, the details thereof alongwith the reasons 
therefor; 

(c) whether the Government' is planning to develop 
altemative designs: 

(d) if so, the details thereof; and 

(e) the time by when the final decision is likely to be 
taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) Keeping in view, the concerns 
expressed by certain sections of the society against the 
depiction of skull and cross bones, the Govemment has 
taken a decision to make the display of skull and cross 
bones optional. 

The specified health waming will come into effect 
from 1.10.2007. 

(Translalion} 

Medicinal Kit for HIV/AIDS 

1463. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether cheaper medicinal kits have been 
developed by the Govemment for the diagnosis of fatal 
diseases like HIV and AIDS; 

(b) if so, the details thereof; and 

(c) the measures takenlbeing taken to give wide 
publicity in this regard? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMAn PANABAKA 

LAKSHMI): (a) to (c) Yes Sir. As per report received from 

Department of Bio-Technology, two cost effective 

indigenous diagnostic kits namely Naked Eye Visual 

Agglutination of erythrocytes (NEVA) and Western 

Immunoblot assay have been developed. The kits were 

launched in May 1999. These are being marketed by 
Indian Pharmaceutical Industries. 

(English} 

India Mexican Agreement 

1464. SHRI BRAJA KISHORE TRIPATHY: Will the 

Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether India and Mexico have signed a bilateral 

investment, production and protection agreement; 

(b) if so, the details thereof alongwith the salient 

features; and 

(c) the manner in which both the countries are likely 

to be benefited by the said agreement? 

THE MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) Yes. 

A Bilateral Investment Protection and Promotion Agreement 

(BIPPA) was signed in New Delhi on 21st May 2007 

during the visit of the Economy Minister of Mexico to 
India. 

(b) The agreement with Mexico is a standard version, 

which India has signed wjth many other countries. A copy 

of the Agreement is enclosed as statement. 

(c) The agreement aims to promote and protect 

investment from either country in the other. 
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Statement 

AGREEMENT 
BETWEEN 

THE GOVERNMENT OF THE REPUBUC OF INDIA 
AND 

THE GOVERNMENT OF THE UNITED MEXICAN 
STATES 

ON THE PROMOTION 
AND PROTECTION OF INVESTMENTS 

The Government of the Republic: of India and the 
Government of the United Mexican States (hereinafter 
referred to as the "Contracting Parties"); 

DESIRING to intensify the economic cooperation for 
the mutual benefit of the Contracting Parties; 

INTENDING to create and maintain favourable 
conditions for investments by investors of one Contracting 
Party in the territory of the other Contracting Party; 

RECOGNIZING the need for encouragement and 
reciprocal protection of investments with the aim of 
fostering the flow of productive capital and economic 
prosperity; 

HAVE AGREED AS FOLLOWS: 

CHAPTER I: GENERAL PROVISIONS 

ARTICLE 1 

For the purposes of this Agreement, the term: 

1. "disputing parties" means,the disputing investor 
and the disputing Contracting Party; 

2. "disputing party" means the disputing investor 
or the disputing Contracting Party; 

3. "enterprise" means any entity constituted or 
organized under the law of a Contracting Party, 
whether or not for profit, and whether privately 
or governmentally owned, Including any 
corporation, trust, partnership, sole proprietorship, 
joint venture or other association; 

4. "ICSID" means the International Centre for 
Settlement of Investment Disputes; 

5. "ICSIO Additional Facility Rules· means the 
Rules Goveming the Additional Facility for the 
Administration of Proceedings by the Secretariat 
of the International Centre for Settlement of 
Investment Disputes, as may be amended; 

6. "ICSID Convention" means the Convention on 
the Settlement of Investment Disputes between 
States and Nationals of other States, adopted 
in Washington on 18 March 1965, as may be 
amended; 

7. "investment" means the following assets 
established or acquired by an investor of one 
Contracting Party in accordance with the laws 
in force of the other Contracting Party in whose 
territory the investment is made, and involving 
the commitment of capital, expectation of gain 
or profit or an assumption of risk: 

(a) an enterprise having substantial business 
operations in the territory of the host Contracting 
Party; 

(b) shares, stocks and other forms of equity 
participation in an enterprise; 

(c) bonds, debentures and other debt security of 
an enterprise 

(i) where the enterprise is an affiliate of the 
investor, or 

(ii) where the original maturity of the debt 
security is at least three years, 

but does not include a debt security, 
regardless of original maturity, of a 
Contracting Party or of a State enterprise; 

(d) a loan to an enterprise 

(i) where the enterprise is an affiliate of the 
investor, or 

(ii) where the original maturity of the loan is at 
least three years, 

but does not include a loan, regardless of 
original maturity, to a Contracting Party or to 
a State enterprise; 

(e) movable and immovable property as well as 
other rights such as mortgages. liens or pledges, 
acquired in the expectation or used for the 
purpose of economic benefit or other business 
purposes; 
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(I) interests arising from the commitment of capital 
or other resources in the territory of a 
Contracting Party to economic activity in such 
territory, such as under 

(i) contracts involving the presence of an 
investor's property in the territory of the other 
Contracting Party, including turnkey or 
construction contracts, 

(ii) business concessions conferred by law or 
under contract, including concessions to 
search for and extract natural resources, or 

(iii) contracts where remuneration depends 
substantially on the production, revenues or 
profits of an enterprise; 

(g) intellectual property rights; and 

(h) claims to money involving the kind of interest 
sel out in (a) to (g) above but no claims to 
money that arise solely from 

(i) commercial contracts for the sale of goods 
or services by a national or enterprise in the 
territory of a Contracting Party to an 
enterprise in the territory of the other 
Contracting Party, or 

(ii) the extension of credit in connection with a 
commercial transaction, such as trade 
financing, other than a loan covered by 
subparagraph (d) above; 

8. "investor of a Contracting Party" means: 

(a) a natural person having the nationality or 
citizenship of a Contracting Party in accordance 
with its applicable laws, or 

(b) an enterprise which is either constituted or 
otherwise organized under the law of a 
Contracting Party, and is engaged in substantive 
business operations in the territory of that 
Contracting Party; 

having an investment in the territory of the other 
Contracting Party; 

9. "New York Convention" means the United 
Nations Convention on the Recognition and 
Enforcement of Foreign Arbitral Awards, adopted 
at the United Nations in New York on 10 June 
1958. as may be amended; 

10. "PC A Optional Rules" means the Permanent 
Court of Arbitration Optional Rules for Arbitrating 
Disputes between Two States. 20 October 1992, 
as may be amended; 

11. "territory" means: 

(a) in respect of India: the territory of the Republic 
of India including its territorial waters and the 
airspace above it and other maritime zones 
including the Exclusive Economic Zone and 
continental shelf over which the Republic of India 
has sovereignty, sovereign rights or exclusive 
jurisdiction in accordance with its laws in force, 
the 1982 United Nations Convention on the Law 
of the Sea and International Law. 

(b) in respect of the United Mexican States: the 
territory of the United Mexican States including 
the maritime areas adjacent to its coast, i.e. 
territorial sea, the exclusive economic zone and 
the continental shelf, to the extent to which 
Mexico may exercise sovereign rights or 
jurisdiction in those areas according to 
International Law. 

12. ·UNCITRAL Arbitration Rules" means the 
arbitration rules of the United Nations 
Commission on International Trade Law, as may 
be amended. 

ARTICLE 2 

Admission of Investments 

Each Contracting Party shall admit the investments 
by investors of the other Contracting Party, in accordance 
with its applicable laws and regulations. 

CHAPTER II: PROTECTION OF INVESTMENTS 

ARTICLE 3 

Nafiona/ Treatment 

1. Each Contracting Party shall accord to investors 
of the other Contracting Party treatment no lass favourable 
than that it accords, in like circumstances, to its own 
investors with respect to the management, maintenance, 
use, enjoyment or disposal of investments. 

2. Each Contracting Party shan accord to investments 
of investors of the other Contracting Party treatment no 
less favourable than that it accords, in like circumstances, 
to investments of its own investors with respect to the 
management, maintenance, use, enjoyment or disposal 
of investments. 
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ARTICLE 4 

Most Favoured Nation TfNhnsnt 

1. Each Contracting Party shall accord to investors 
of the other Contracting Party treatment no less favourable 
than that it accords, in like circumstances, to investors of 
any third State with respect to the management, 
maintenance, use, enjoyment or disposal of investments. 

2. Each Contracting Party shall accord to investments 
of investors of the other Contracting Party treatment no 
less favourable than that it accords, in like circumstances, 
to investments of investors of any third State with respect 
to the management, maintenance, use, enjoyment or 
disposal of investments. 

ARTICLE 5 

Minimum StandatrJ of Tlfllllment 

1. Each Contracting Party shall accord to investments 
of investors of the other Contracting Party fair and 
equitable treatment and full protection and security. 

2. Each Contracting Party shall not deny justice to 
investments of investors of the other Contracting Party. 

3. For greater certainty: 

(a) the Obligations set forth in paragraphs 1 and 2 
above do not require treatment in addition to or 
beyond that which is required by the customary 
intemational law minimum standard of treatment 
of aliens; and 

(b) a determination that there has been a breach 
of another provision of this Agreement, or of a 
separate intemational Agreement, does not 
establish that there has been a breach of this 
Article. 

ARTICLE 6 

Compensation for Losses 

Investors of a Contracting Party whose investments 
suffer losses owing to war, armed eonflict, a state of 
national emergency, insurrection, riot or any other cMI 
disturbances· in the territory of the other Contracting Party, 
shall be accorded, as regards the restitution, 

indemnification, compensation or other settlements, 
treatment no less favourable than the treatment the other 
Contracting Party accords to its own investors or investors 
of any third State. 

ARTICLE 7 

1. Neither Contracting Party may expropriate or 
nationalize an investment either directly or indirectly 
through measures tantamount to expropriation or 
nationalization (hereinafter referred to as -expropriation-), 
except: 

(a) for a public purpose; 

(b) on a non-diSCriminatory basis; 

(c) in accordance with due process of law; and 

(d) on payment of compensation in accordance with 
paragraph 2 below. 

2. Compensation shall: 

(a) be equivalent to the fair market value of the 
expropriated investment immediately before the 
exprop~ation occurred. The fair market value 
shaH not reflect any change in value because 
the intended expropriation had become publicly 
known eariier. 

Valuation criteria shaD include, without implying 
the exclusive validity of any single criteria, the 
going concem value, asset value, including 
declared tax value of tangible property, and other 
criteria, as appropriate, to determine the fair 
market value; 

(b) be paid without delay; 

(c) include interest at a commercially reasonable rate 
from the date of expropriation until the date of 
actual payment; and 

(d) be fully realizable and freely transferable. 

3. Ail investor whose investment is expropriated shall 
have the right to a prompt review of its case by a court 
or by any other competent and independent authority, 
pursuant to the laws of the concerned Contracting Party, 
and to an assessment of such investment in accordance 
with the provisions set forth in this Article. 
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ARTICLES 8 

Transfers 

1. Each Contracting Party shall allow all transfers 
related to an investment of an investor of the 
other Contracting Party be made freely and 
without delay. 

2. Each Contracting Party shall permit transfers to 
be made in a freely convertible currency at the 
market rate of exchange prevailing on the date 
of transfer. Such transfers shall include: 

(a) profits, dividends, Interests, capital gains, 
royalty payments, management fees, technical 
assistance and other fees and amounts 
derived from the investment; 

(b) proceeds from the sale of all or any part of 
the investment, or from the partial or 
complete liquidation· of the investment; 

(c) payments made under a contract entered into 
by the investor, or its investment, including 
payments made pursuant to a loan 
agreement; 

(d) payments arising from the compensation for 
expropriation; 

(e) payments pursuant to the application of 
provisions relating to the settlement of 
disputes; 

(f) payments arising from the compensation for 
losses under Article 6; and 

(g) the eamings of citizens or nationals of one 
Contracting Party who work in connection 
with an investment in the territory of the other 
Contracting Party. 

3. Notwithstanding paragraphs 1 and 2 above, a 
Contr8:cting Party may prevent a transfer through 
the eqUitable, non-discriminatory and good faith 
application of its laws in the following cases: 

(a) bankruptcy, insolvency, or the protection of. 
the rights of creditors, including social 
security, public retirement or statutory savings 
schemes, provident funds, retirement gratuity 
programme and employees' insurance 
programmes; 

(b) issuing, trading, or dealing in securities; 

(c) criminal or administrative violations; or 

(d) ensuring the satisfaction of judgments in 
adjudicatory proceedings. 

4. In the event of serious balance of payments 
and extemal fmancial difficuhies or threat thereof, 
a Contracting Party may adopt or maintain 
restrictions on payments or transfers related to 
investments, which shall: 

(a) be consistent with the Articles of Agreement 
of the Intemational Monetary Fund; 

(b) avoid unnecessary damage to the 
commercial, economic and financial interest 
of the investor of the other Contracting Party; 

(g) not exceed those necessary to deal with the 
circumstances described in this paragraph; 

(d) be temporary and be phased out 
progressively as the situation specified in this 
paragraph improves; 

(e) be applied on an equitable, non-discriminatory 
and in a good faith basis; and 

(1) be promptly notified to the other Contracting 
Party. 

The Contracting Party adopting any restrictions under 
this paragraph shall, upon request by the other Contracting 
Party, commence consultations with the latter in order to 
review the restrictions adopted by it. 

ARTICLE 9 

SubrogabOn 

1. If a Contracting Party or its designated agency 
has granted a financial guarantee against non-commercial 
risks, and makes a payment under such guarantee, or 
acts under its rights as subrogor with respect to an 
investment made by one of its investors in the territory 
of the other Contracting Party, that other Contracting Party 
shall recognize the subrogation of any right, title, claim, 
privilege or actions existing or that might occur. The 
Contracting Party or its designated agency, as subrogors, 
shall not have rights more than those the original investor 
had. 
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2. In case a <lispute arises, the Contracting Party 
which has been subrogated in the rights of the investor 
may not initiate or participate in proceedings before a 
national tribunal, nor submit the case to international 
arbitration in accordance with the provisions of Chapter 
III of this Agreement. 

ARTICLE 10 

The prOVISIOns of Articles 3 and 4 shall not be 
construed so as to oblige one Contracting Party to extend 
to the investors of the other Contracting Party and their 
investments. the benefIts of any treatment, preference or 
privilege which may be granted by such Contracting Party 
by virtue of: 

<a) any existing or future regional economic 
integration organization, free trade area, custOrrlS 
union, monetary union or any other similar 
integration arrangement, of which one of the 
Contracting Parties is or may becOme a party; 
or 

(b) any rights and obligations of a Contracting Party 
resuhing from an intemational agreement or 
arrangement relating wholly or mainly to taxation 
or from any domestic legislation relating wholly 
or mainly to taxation. In the event of any 
inconsistency between this Agreement and any 
other tax-related international agreement or 
arrangement, the latter shall prevail. 

CHAPTER III: DISPUTE SETTLEMENT 

SECTION ONE: SETTLEMENT OF DISPUTES 
BETWEEN A CONTRACTING PARTY AND AN 

INVESTOR OF THE OTHER CONTRACTING PARTY 

ARTICLE 11 

M9ans of SeIII8msnt 

1. This Section shall apply to disputes between a 
Contracting Party and an investor of the other 
Contracting Party arising from an alleged breach 
of an obligation set forth in Chapter II of this 
Agreement Any dispute should, if possible, be 
settled by consultation. If it is not so settled 
within six months, the investor may choose to 
submit it for resolution: 

(a) to any court or administrative tribunal of the 
disputing Contracting Party, or 

(b) by arbitration in accordance with this Section. 

2. If the investor, or an enterprise that an investor 
owns or controls, submits the dispute referred 
to in paragraph 1 above to any court or 
administrative tribunal of the disputing Contracting 
Party, the same dispute may not be submitted 
to Intemational arbitration as provided in this 
Section. 

ARTICLE 12 

Notics of InlBnl, ConsuItIllion and Submission of a 
CIsim to AdJihation 

1. An investor of a Contracting Party may submit 
to arbitration a claim that the other Contracting 
Party has breached an obligation set forth in 
Chapter II of this Agreement, and that the 
investor has incurred loss or damage by reason 
of, or arising out of, that breach. 

2. An investor of a Contracting Party, on behalf of 
an enterprise legally incorponded pursuant to 
the laws of the other Contracting Party, that is 
a legal person such investor owns or controls, 
may submit to arbitration a claim that the other 
Contracting Party has breached an obligation set 
forth in Chapter II of this Agreement, and that 
the enterprise has incurred loss or damage by 
reason of, or arising out of, that breach. 

3. Before a disputing investor submits a claim to 
arbitration, the disputing parties shall first hold 
consuhations in an attempt to settle that claim 
amicably. Consultations shall be held upon 
submission of the notice of intent to submit the 
claim to arbitration. The place of consuhation 
shall be the capital of the disputing Contracting 
Party, unless the disputing parties otherwise 
agree. 

4. A disputing investor may submit a claim to 
arbitration only if: 

(a) the . investor consents to arbitration in 
accordance with the procedures set out in 
this Section; 

(b) the investor has delivered to the Contracting 
Party written notiCe of its intention to submit 
a claim to arbitration at least 180 days prior 
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to submitting the claim. Such notice shall 
specify: (i) the name and address of the 
investor, and where the claim is made on 
behalf of an enterprise, the name and 
address of the enterprise; (ii) the provisions 
of this Agreement alleged to have been 
breached and any other relevant provisions; 
(iii) the factual and legal basis for the claim; 
(iv) the relief sought and the amount of 
damages claimed; and (v) evidence 
establishing that it is an investor of the other 
Contracting Party and, when a claim is 
submitted on behalf of an enterprise, 
evidence that it owns or controls such 
enterprise; 

(c) no more than three years have elapsed from 
the date on which the investor, or the 
enterprise that an investor owns or controls, 
first acquired, or should have acquired 
knowledge of the alleged breach and 
knowledge that the investor or the enterprise 
has incurred loss or damage thereby; 

(d) the investor and, where the claim is for loss 
or damage to an interest of an enterprise 
that the investor owns or controls, the 
enterprise waive their right to initiate or 
continue before any administrative tribunal or 
court under the laws of a Contracting Party, 
or other dispute settlement procedures, any 
proceedings with respect to the measure of 
the disputing Contracting Party that is alleged 
to be a breach under Chapter II, except for 
proceedings for injunctive, declaratory or other 
extraordinary relief, not involving the payment 
of damages, before an administrative tribunal 
or court under the laws of the disputing 
Contracting Party; 

(e) where the claim is made by a disputing 
investor on behaH of an enterprise, both the 
investor and the enterprise shall consent and 
submit the waiver under subparagraphs (a) 
and (d) above; and 

(f) the consent and waiver referred to in 
subparagraphs (a), (d) and (e) above shall 
be in writing, delivered to the disputing 
Contracting Party and included in the 
submission of a claim to arbitration. 

5. A disputing investor who meets the conditions 
set forth In paragraph 4 above may submit a 
claim to arbitration under: 

(a) the ICSID Convention, provided that both the 
disputing Contracting Party and the 
Contracting Party of the investor are parties 
to the ICSID Convention; 

(b) the UNCITRAL Rules of Arbitration; or 

(cl any other arbitration rules. including the ICSID 
Additional Facility Rules. if both disputing 
parties so agree. 

ARTICLE 13 

Contracting Party Consant 

1. Each Contracting Party hereby gives its 
unconditional consent to the submission of a 
dispute to international arbitration in accordance 
with this Section. 

2. The consent under paragraph 1 above and the 
submission of a claim to arbitration by the 
disputing investor shall satisfy the requirements 
of: 

(a) Chapter II of the ICSID Convention (Jurisdiction 
of the Centre); and 

(b) Article II of the New York Convention for an 
"agreement in writing". 

ARTICLE 14 

EslBbIishmen/ 01 the Atbitl1ll Tlibunsl 

1. Unless the parties to the dispute agree 
otherwise. the arbitral tribunal shall be composed 
of three arbitrators. Each party to the dispute 
shall appoint one arbitrator and the disputing 
parties shan agree upon a third arbitrator who 
shall be the Chairman of the arbitral tribunal. 

2. The arbitrators referred to in paragraph 1 above 
shall have experience in international law and 
investment matters. 

3. If an arbitral tribunal has not been established 
within ninety days from the date on which the 
claim was submitted to arbitration. either because 
a disputing party failed to appoint an arbitrator 
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or because the disputing parties failed to agree 
upon the Chairman, the President, the Vice-
President or the next senior Judge of the 
International Court of Justice, who is not a 
national of either Contracting Party, upon request 
of either disputing party, shall appoint, at his 
own discretion, the arbitrator or arbitrators not 
yet appointed. Nevertheless, the President, the 
Vice-President or the next senior Judge of the 
International Court of Justice, when appointing 
the Chairman, shall ensure that he or she is a 
national of neither of the Contracting Parties. 

ARTICLE 15 

Consolidation 

1. In accordance with the procedures set forth in 
this Article, the President. the Vice-President or 
the next senior Judge of the International Court 
of Justice, who is not a national of either 
Contracting Party, may establish a consolidation 
tribunal in accordance with the UNCITRAL Rules 
of Arbitration and shall conduct the proceedings 
in accordance with such Rules, except as 
modified by this Section. 

2. In the interest of a fair and efficient resolution, 
and unless the interests of any party to the 
dispute are seriously prejudiced, a tribunal 
estabftshed under this Article may cOnsolidate 
the proceedings when: 

(a) two or more investors in relation with the 
same investment submit a claim to arbitration 
under this Agreement; or 

(b) two or more claims arising from common 
legal or factual issues are submitted to 
arbitration. 

3. Upon request of a disputing party, a tribunal 
established under Article 14 of this Agreement, 
pending the determination of the consolidation 
tribunal in accordance with paragraph 4 below, 
may suspend the proceedings that it had 
initiated. 

4. A tribunal established under this Article, after 
hearing the disputing parties, may: 

(a) assume jurisdiction over, and hear and 
determine together, all or part of the claims; 

(b) assume jurisdiction over, and hear and 
determine one or more of the claims, 
provided that in doing so it would contribute 
to the settlement of the other claims. 

5. A tribunal established under Article 14 of this 
Agreement shall lack jurisdiction to hear and 
determine a claim, or a part thereof, over which 
a consolidation tribunal has assumed jurisdiction. 

6. A disputing party that intends consolidation of a 
claim under this Article, may request the 
President, the VICe-President or the next senior 
Judge of the Intemational Court of Justice the 
establishment of a tribunal, and shall specify in 
its request: 

(a) the name and address of the disputing 
Contracting Party or the disputing investors 
to be included in the consolidation process; 

(b) the nature of the consolidation request 
sought; and 

(c) the grounds on which the request is sought. 

7. A disputing party shall deliver a copy of its 
request to the other disputing party or to any 
other disputing investor to the proceedings 
sought to be consolidated. 

8. Within the sixty days after receipt of the request, 
the President, the Vice-President or the next 
senior Judge of the International Court of Justice 
shall establish a tribunal after having heard the 
views of the disputing parties. The tribunal shall 
be composed of three arbitrators. One arbitrator 
shall be a national of the disputing Contracting 
Party; the other arbitrator shall be a national of 
the Contracting Party whose investors are parties 
to the dispute. The third arbitrator, who shaH be 
the Chairman of the arbitral tribunal, shall be 
national of neither of the Contracting Parties. 

9. Where a disputing investor has submited a claim 
to arbitration under Article 12 of this Agreement 
but has not been mentioned in the consolidation 
request, the disputing investor or the disputing 
Contracting Party may request in writing the 
consolidation tribunal that the disputing investor 
be included in any order made under paragraph 
2 above, and shall &pecify in the referred 
request 
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(a) the name and address of the disputing 
investors; 

(b) the nature of the consolidation request 
sought; and 

(c) the grounds on which the request is sought. 

10. A disputing investor referred to in paragraph 9 
above shall deliver a copy of its request to the 
other disputing parties with a request pursuant 
to paragraph 6 above. 

ARTICLE 16 

Place of Arbitration 

Unless the disputing parties have agreed upon the 
place of arbitration, such place shall be determined by 
the tribunal. Any arbitration under this Section shall be 
held in a State that is party to the New Yor1< Convention. 
For the purposes of Article 1 of the New Yor1< Convention, 
claims submitted to arbitration under this Agreement shall 
be considered to have arisen out of a commercial 
relationship or transaction. 

ARTICLE 17 

Indemnification 

In an arbitration under this Section, a disputing 
Contracting Party shall not assert as a defence, 
counterclaim, right of setoff or otherwise, that the disputing 
investor has received or will receive, pursuant to an 
insurance or guarantee contract, indemnification or other 
compensation for all or part of its alleged damages. 

ARTICLE 18 

Applicable Law 

1. A tribunal established in accordance with this 
Section shall decide the submitted issues in a 
dispute in accordance with this Agreement and 
other applicable rules and principles of 
intemational law. 

2. An interpretation jointly formulated and agreed 
upon by the Contracting Parties with regard to 
any provision of this Agreement shaU be binding 
on any tribunal established under this Section. 

ARTICLE 19 

Awsnts -and Enfon:emenl of AWSn7s 

1. Unless the disputing parties agree otherwise, an 
award which provides that a Contracting Party 
has breached its obligations pursuant to this 
Agreement may only award, separately or in 
combination: 

(a) monetary damages and any applicable 
interest; or 

(b) restitution in kind, provided that the 
Contracting Party may pay pecuniary 
compensation in lieu of restitution. 

2. When a claim is submitted to arbitration on 
baha" of an enterprise: 

(a) an award of restiMion in kind shall provide 
that restitution be made to the enterprise; 

(b) an award of monetary damages and any 
applicable interest shall provide that the sum 
be paid to the enterprise; and 

(c) the award shall provide that it is made 
without prejudice to any right that any person 
may have in the relief under applicable 
domestic law. 

3. Arbitral awards shall be final and binding solely 
between the disputing parties and with respect 
to the particular case. 

4. The arbitral award shall be made public, unless 
the disputing parties agree otherwise. 

5. A tribunal may not award punitive damages. 

6. Each Contracting Party shall, within its territory, 
adopt all necessary measures for the effective 
enforcement of awards issued under this Section, 
and shall facilitate the enforcement of any award 
rendered in a proceeding to which it is a party. 

7. A disputing investor may seek enforcelllent of 
an arbitral award under the ICSID Convention 
or the New York Convention if both Contracting 
Parties are parties to such treaties. 

8. A disputing party may not seek enforcement of 
a final award until: 

(a) in the case of a final award rendered under 
the ICSID Convention: 
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(i) 120 days have elapsed from the date on 
which the award was rendered and no 
disputing party has requested revision or 
annulment of the award; or 

(ii) revision or annulment proceedings have been 
completed; and 

(b) in the case of a final award under the ICSID 
Additional Facility Rules, the UNCITRAL 
Arbitration Rules. or any other Arbitration Rutes: 

(i) three months have elapsed from the date on 
which the award was rendered and no 
disputing party has commenced a proceeding 
to revise, set aside, or annul the award, or 

(ii) a court has dismissed or allowed an 
application to revise, set aside, or annul the 
award and there is no further appeal. 

9. A Contracting Party may not initiate proceedings 
in accordance with Section Two with regard to 
a dispute under this Section, unless the other 
Contracting Party fails to abide by or comply 
with a final award rendered in a dispute 
submitted pursuant to this Section. 

ARTICLE 20 

Intetim Msssures of Protection 

An arbitral tribunal may order an interim measure of 
protection to preserve the rights of a disputing party, or 
to ensure that the arbitral tribunars jurisdiction is made 
fully effective, including an order to preserve evidence in 
the possession or control of a disputing party or to protect 
the arbitral tribunal's jUrisdiction. An arbitral tribunal may 
not order attachment or enjoin the application of the 
measure alleged to constitute a breach refetred to in 
Article 12 of this Agreement. For purposes of this 
paragraph, an order includes a recommendation. 

SECTION TWO: SETTLEMENT OF DISPUTES 
BETWEEN THE CONTRACTING PARTIES 

ARTICLE 21 

This Section applies to the setUernenl of disputes 
between the Contracting Parties ariSing from the 
interpretation or application of the prOvisions of this 
Agreement. 

ARTICLE 22 

Consultations and NsgotiaDons 

1. Either Contracting Party may request 
consultations on the interpretation or application 
of this Agreement. The other Contracting Party 
shall give due consideration to the request 

2. If a dispute arises between the Contracting 
Parties on the interpretation or application of this 
Agreement, it shall, to the extent pOSSible, be 
settled amicably through consultations and 
negotiation. 

3. In the event the o!Sputeis not settled through 
the means mentioned above within six months 
from the date such negotiations or consultations 
were requested in writing, either Contracting 
Party may submit such dispute to an arbitral 
tribunal established in accordance with the 
provisions of this Section or, by agreement of 
both Contracting Parties, to any other 
intemational tribunal. 

ARTICLE 23 

Eslsblishmtlnt 01 the Arbitral Tribunal 

1. Arbitration proceedings shall initiate upon written 
notice delivered by one Contracting Party (the 
requesting Contracting Party) to the other 
Contracting Party (the respondent Contracting 
Party) through diplomatic channels. Such notice 
shall contain a statement setting forth the legal 
and faduaI grounds of the claim, the requesting 
Contracting Party's intention to initiate 
proceedings under this Section of the Agreement, 
and the name of the arbitrator appointed by such 
requesting Contracting Party. 

2. Within thirty days after the delivery of such 
notice, the respondent Contracting Party shall 
notify to the requesting Contracting Party the 
name of its appointed arbitrator. 

3. Within thirty days following the date on which 
the second arbitrator was apPOinted, the 
arbitrators so apPOinted by the Contracting 
Parties shall appoint, by mutual agreement. a 
third albitrator, who shall be the Chairman of 
the arbitral tribunal upon approval of the 
Contracting Parties. 
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4. If within the time limits set in paragraph 2 and 
3 above, the required appoinbnents have not 
been made or the required approvals have not 
been given, either Contracting Party may invite 
the President of the International Court of Justice 
to appoint the arbitrator or arbitrators not yet 
appointed. If the President is a citizen or a 
permanent resident of either Contracting Party, 
or he or she is otherwise unable to act. the 
Vice-president shall be invited to make the said 
appointments. If the Vice-President too is a 
citizen or a permanent resident of either 
Contracting Party, or he or she is unable to act, 
the member of the International Court of Justice 
next in seniority who is not a citizen nor a 
permanent resident of either Contracting Party 
shall be invited to make the necessary 
appointments. 

5. In case an arbitrator appointed under this Article 
resigns or becomes unable to act, a successor 
shall be appointed in the same manner as 
prescribed for the appointment of the original 
arbitrator, and he or she shall have all the 
powers and duties of the original arbitrator. 

ARTICLE 24 

PmCiHldings 

1. Unless the Contracting Parties agree otherwise, 
the place of arbitration shall be determined by 
the tribunal. 

2. The arbitral tribunal shall decide all questions 
relating to its competence and, subject to any 
agreement between the Contracting Parties, 
determine its own procedure, taking into account 
the PCA Optional Rules. 

3. At any stage of the proceedings but before 
issuing any award or decision, the arbitral 
tribunal may propose to the Contracting Parties 
that the dispute be settled amicably. 

4. At all times, the arbitral tribunal shall afford a 
fair hearing to the Contracting Parties. 

ARTICLE 25 

Awan7' 

1. The arbitral tribunal shall reach. its decision by 
majority vote. The award shall be issued in 
writing and shall contain the applicable tactual 
and legal findings. A signed award shall be 
delivered to each Contracting Party. 

2. The award shall be final and binding on the 
Contracting Parties. 

ARTICLE 26 

ApplicebItJ Lew 

A tribunal established under this Section shall decide 
the issues· in a dispute in accordance with this Agreement 
and other applicable rules and prinCiples of international 
law. 

ARTICLE 27 

Costs 

Each Contracting Party shall bear the costs of its 
appointed arbitrator and of any legal representation In 
the proceedings. The costs of the Chairman of the arbitral 
tribunal and of other expenses associated with the conduct 
of the arbitration shall be borne equally by the Contracting 
Parties, unless the arbitral tribunal decides that a higher 
proportion of costs be borne by one of the Contracting 
Parties. 

CHAPTER IV: FINAL PROVISIONS 

ARTICLE 28 

App/ic8t/on of the A!11Wment 

The provisions of this Agreement shall apply to all 
investments made by investors of one Contracting Party 
In the territory of the other Contracting Party, whether 
made before or after the date of entry into force of this 
Agreement. 

ARTICLE 29 

Consultations 

1. A Contracting Party may propose to the other 
Contracting Party to carry out consultations on 
any matter relating to this Agreement. These 
consultations shall be held at a place and at a 
time agreed by the Contracting Parties. 

2. The Contracting Parties agree to consult each 
. other on having a joint interpretation on Article 

7 in accordance with paragraph 2 of Article 18 
of this Agreement at any time after the entry 
into force of this Agreement. 
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ARTICLE 30 

Entry and Sojourn 01 P8fS0f7ne1 

Subject to its applicable laws relating to the entry 
and sojourn of non-citizens, a Contracting Party shall 
permit natural persons of the other Contracting Party and 
personnel employed by enterprises of the other 
Contracting Party to enter and remain in its territory for 
the purpose of engaging in activities connected with 
investments. 

ARTICLE 31 

5scurHy Exceptions 

Nothing in this Agreement precludes the host 
Contracting Party from taking action for the protection of 
its essential security interests or in circumstances of 
extreme emergency in accordance with Its laws normally 
and reasonably applied on a non discriminatory basis. 

ARTICLE 32 

Entry into F~. DumtJon and TlJlTTlinlltJon 

1. The Contracting Parties shall notify each other 
in writing the fulfilment of their conatItutionaI 
requirements in relation to the approval and entry 
into force of this Agreement, 

2. This Agreement shall enter into force thirty days 
after the date of the final notification was 
communicated through the diplomatic channeJa. 

3. This Agreement may be modified by mutual 
consent of the Contracting Parties, and the 
agreed modification shall come into eHect 
pursuant to the procedures set forth in 
paragraphs 1 and 2 above. 

4. This Agreement shall remain in force for a period 
of ten years. Thereafter it shall continue in force 
until the expiration of twelve months from the 
date on which either Contracting Party shall have 
given written notice of termination to the other. 

6. With respect to investments made prior to the 
termination of this Agreement, the provisions of 
this Agreement shall continue to be effective for 
a period of ten years from the date of 
termination. 

DONE at New Delhi, on 21st May 2007, in two 
originals each. in the Hindi, Spanish and English 
languages. each text being equally authentic. In case of 
divergence of interpretation, the English text shall prevaD. 

For 1ha GowImment 01 \he 
Republic 01 India 

(P. Chidembaram) 
Frnance MInIster 

For the Government of 1ha 
United Mexican Statu 

(Ecklardo Sojo Garza-Aldape) 
Minister of Economy 

Annex to Article 12 

1. The notice of intent referred to in Article 12 of 
this Agreement shall be delivered: 

In the case of India, at the OHice of the 
Secretary. Department of Economic ·AHaire. 
Miniatry of Anance, and 

In the case of Mexico. at the Directorate General 
for Foreign Investment of the Ministry of 
Economy. 

Any change in the above mentioned addree8e8 
shall be published. in the case of Mexico, in 
the Official Gazette, and in the case of India, 
by a Preas Releue. Likewise, in case such a 
mocIfIcation occurs, it shall be notified by the 
relevant Contracting Party to the other 
Contracting Party by means of a diplomatic note. 

2. The disputing investor shall submit the written 
notice of intent referred to in Article 12.2 of this 
Agreement in Spanieh or in English, ae 
applicable, depending on the Contracting Party 
against which the claim is made. The 
corresponding translation, made by an expert. 
shall be Included In case euch notice of intent 
is submitted in any language other than the 
aforementioned. 

3. In order to facilitate the procees of consultation, 
the Investor ahall provide along with the notice 
of intent, copy of the following documentation: 

<a) passport or any other official document of 
nationality, where the investor is a natural 
person. or act of incorporation or document 
of incorporation or organization under the law 
of the non-disputing Contracting Party, where 
the investor is an enterprise of such 
Contracting Party; 
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(b) where an investor of a Contracting Party intends 
to submit a claim to arbitration on behalf of an 
enterprise of the other Contracting Party that is 
a legal person that the investor owns or controls: 

(i) act of incorporation or any other document 
of incorporation or organization, under the 
law of the disputing Contracting Party; and 

(ii) document proving that the disputing investor 
owns or controls the enterprise. 

(c) where applicable, power of attorney or the 
document proving that a person is duly 
authorized to act on behalf of the disputing 
investor. 

Illegal Transplantation of Kidneys 

1465. SHRI ABU AYES MONDAL: Will the Minister 

(b) if so, the number of such cases registeredl 
reported during each of the last two years, State-wise; 

(c) the steps taken by the Govemment against the 
offenders; and 

(d) the details of the initiatives taken by the 
Govemment to safeguard the sufferers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) A statement shOwing the details 
received from State Govemments is enclosed. 

of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(d) Sale and purchase of human organs is already 
banned under the provisions of the Transplantation of 
Human Organs Act, 1994 .• The Appropriate Authorities 
appointed under Section 13 of the said Act by the Central 
and the State Govemments, are empowered to investigate 
any complaints of breach of provisions the Act including 
those pertaining to sale and purchase of human organs. 
This Act already contains stringent provisions for punishing. 
removal of human organs without authority and for 
commercial dealings in human organs. 

(a) whether the Government has received complaints 
regarding 'Kidney Rackets' in the country; 

smt.ment 

Dtllai/S of CastlS of I/Isga1 KidnBy And othBr 0IpIN1 Tnmsp/Bntalions In VsnOus GollflmlTlfNlVPtWste Hospilals 
RtJPOff6d And Action TIIkBn-As RsctIived FtrNn Vsnbus SlateslUnion Ttmftories 

SI.NO. 

1. 

2. 

3. 

Name of Statal 
Union Territory 

NCT of Delhi 

Maharashtra 

Punjab 

Details of cases reported 

Deihl Police has registered six FiRs in respect of Illegal kidney transplantations 
In Research and Referral Hospital, New Delhi, Indraprastha Apollo Hospital, 
New Deihl, Sir Ganga Ram Hospital, New Delhi and Kakkar Hospital, Amritsar. 
As a result, ten people were arrested by the Delhi Police. 

Government of Maharashtra have informed that In January 2004 Dr. S.P. 
Trivedi of Bombay Hospital, Mumbai has been prosecuted for the charges of 
cheating and forgery that deal with illegal trafficking ot human organs. 

Govemment of Punjab have reported that sale ot human organs for transplant, 
particularly kidneys was detected in a tew cases in the State which are under 
investigation of the Special Investigating Team constituted for this purpose. As 
a result of the investigations, many people have been arrested and one 
hospital, namely, Ram Saran Dass Kishorilal Charitable Trust Hospilal, Amritsar 
has been deregistered. However, there is no large scale exploitation of the 
poor in the name of organ transplant in the State. 

Other States/Union Territories have not reported 
any commercial sale of organs. 
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[Transliltionj 

Pollution In Ganga River 

1466. SHRt J.M. AARON RASHID: 
DR. RAJESH MtSHRA: 
SHRt SAJJAN KUMAR: 

WiH the PRIME MINISTER be pleased to state: 

(a) the details of progress made in the work relating 
to abatement of pollution in the river Ganga 88 on date; 

(b) the details of financial resources and the loan 
granted by various agencies for the said project; and 

(cl the target set for completion of the said project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) to (c) The Government of India launched 
the Ganga Action Plan (GAP) Phase-I, in the year 1985 
taking up pollution abatement works in the identified 
polluted stretches of the river and completed the same in 
2000. Since GAP Phase-I did not cover the pollution load 
of Ganga fully, GAP Phas.1I was approved in stages 
from 1993 onwards. 380 schemes of pollution abatement 
have been completed in both the phases out of 541 
sc~ sanctioned for river Ganga resulting In CNIIIIIon 
of 953 mId sewage treatment capacity 80 far. WIth the 
pollution abatement works completed in both the phases 
under GAP, the water quaflty of the river Ganga has 
shown discernible improvement at major locations over 
its pr.GAP quality as per the water quality monitoring 
undertaken by independent reputed institutions of the 
country. 

The total expenditure incurred by the Government of 
India for the river Ganga under both the phases works 
out to Rs. 714.14 crore of which the loan component 
from foreign agencies is Rs. 33.04 crore. 

Implementation of the river pollution abatement works 
. is an ongoing and continuous activity of the Government 
under which various schemes of pollution abatement for 
river Ganga are implemented by the Government based 
upon the estimated pollution loads. Due to ever-increasing 
population along the banks of Ganga leading to increased 
pollution load and gap in the availability of financial 
resources to take up the works commensurate with the 
requirements, there is likely to be persistent divergence 

between the poRution load tackled and the actual pollution 
load. 

1467. DR. RAMKRISHNA KUSMARIA: 
SHRI SANTOSH GANGWAR: 
SHRI A.V. BElLARMIN: 
SHRI JYOTIRADITYA M. SCINDIA: 
SHRIMATI NEETA PATERIYA: 
PROF. VIJAY KUMAR MALHOTRA: 
SHRI L. RAJAGOPAL: 
SHRI CHANDRA SHUSHAN SINGH: 
SHRI CHANDRA MANI TRJPATHI: 
SHRI P. C. THOMAS: 
SHRI SYED SHAHNAWAZ HUSSAIN: 
DR. LAXMINARAYAN PANDEY: 
SHRI MOHAN SINGH: 
SHRI ARJUN SETHI: 
SHRI K. FRANCIS GEORGE: 
SHRI MOHAN RAWALE: 
SHRI OUSHYANT SINGH: 
SHRI BRAJESH PA"tHAK: 
SHRI DHARMENDRA PRADHAN: 
SHRI AVINASH RAI KHANNA: 
SHRI MOHO. TAHIR: 
SHRI SUBHASH MAHARIA: 

WiD the Minister of EXTERNAL AFFAIRS be p\eaMd • 
to state: 

(a) whether the Indo-US Civil Nuclear Cooperation 
known as 123 agreement, has since been finalized; 

(b) if so, the details of the agreement reached 
thereunder; 

(c) whether the concerns expressed by Incla on 
isauea like Hyde Act and repfOCIe8Sing of spent nuclear 
fuaI etc., have been addressed in the agreement; 

(d) whether the Prime Minister has recently met US 
President on the sidelines of G8 Summit; 

(e) if so, the details of the talks held on the issue 
and the 'outcome thereof; 

(f) whether the Government has decided to release 
the text of the nuclear deal; 

(g) if 50, the details thereof; 
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(h) whether the countries from Nuclear Suppliers' 
Group (NSG) have given their support to the nuclear 
deal; 

(i) if so, the details thereof including the countries 
which supported the nuclear deal and if not, the reasons 
therefor; and 

(j) the benefits likely to accrue as a result of the 
said agreement? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a),(b),(c), (f) and (g) India and 
the USA have finalised the text of an Agreement on fun 
civil nuclear cooperation which reflects the understandings 
of July 2005 and March 2006 and the commitments of 
Prime Minister to Parliament on August 17, 2006. The 
full text of the Agreement has been made public on 
August 3, 2007. 

(d) and (e) Five rounds of negotiations were held 
between June 2006 and July 2007. The Prime Minister 
met the US President, George Bush. on the sidelines of 
the G-B Summit in June 2007 and both leaders reiterated 
their commitment to the early conclusion of the bilateral 
agreement in Civil Nuclear Cooperation. 

(h) and (i) Important NSG countries such as UK, 
France and Russia have welcomed the positive 
development with regard to the India-U.S. understandings 
on Civil Nuclear cooperation. The matter continues to be 
under discussion with NSG members. 

(j) The Agreement would enable India to meet the 
twin challenges of energy security and sustainable 
development and remove the technology denial regimes 
that have for decades been a major conatraint on our 
development. 

Pollution In Metropolitan Cities 

1468. SHRI RAGHURAJ SINGH SHAKYA: 
SHRI PARAS NATH YADAV: 
SHRI HEMLAL MURMU: 
SHRI NAVE EN JINDAL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the level of air pollution in various States 
of the country including the metropolitan cities and also 
in Uttar Pradesh is on the rise; 

(b) if so, the details thereof and the reasons therefor; 

(c) the present pollution level in metropolitan cities; 

(d) whether any Air Monitoring Stations have been 
set up in the country; 

(e) if so, the details thereof; 

(f) the steps taken by these stations to improve the 
air quality, particularly in big cities; 

(g) whether the Govemment proposes to take the 
help of international bodies in this regard; 

(h) if so, the details thereof; and 

(i) the effective measures taken by the Govemment 
to control the air pollution in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) While the pollution level of sulphur 
dioxide in metropolitan cities during the last few years is 
observed to have a decreasing trend, the nitrogen dioxide 
is found to have a fluctuating trend, with both these 
poUutants generally within the permissible limits. However, 
the levels of Respirable Suspended Particulate Matter, 
(another indicator of air pollution) have been observed to 
exceed prescribed National Ambient Air Quality Standards 
inmost of the cities including Uttar Pradesh. 

(d) to (f) The Central Pollution Control Board in 
Association with the State Pollution Control Boards 
(SPCBs)lPoilution Control Committees (PCCs) in the Union 
Territories andother Institutions, is Monitoring Ambient Air 
Quality at 339 locations covering 126 cities/towns in 
25 States and 4 Union Territories of the country under 
the National Air Quality Montoring Programme. For proper 
assessment of air quality, the Central Pollution Control 
Board has also undertaken a programme, in collaboration. 
with the rspective SPCBs/PCCs, for installaiton of 
continous Air Quality Monitoring Stations in the country. 
Under this Programme, 32 Continous Air Quality 
MonitOring Stations have already been set up. 

(g) and (h) Further, the Central Pollution Control 
Board has also collaborated with Germany through GTZ 
to develop one mobile van for carrying out continous air 
quality monitoring and also for carrying out specific studies 
like source apportionment and emission inventory studies. 
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(i) Meassures taken for abatement of .r pollution 
include-

• Notification of Emission standards for industries 
and for vehicles under the Environment 
(Protection) Act, 1986. 

• Enforcement of auto exhaust emission standards 
for new vehicles at manufacturing stage. 

• Improved fuel quality. 

• Use of beneficiated coal in the thermal power 
stations. 

• Initiation of Source Apportionment Studies; 

• Phasing out of more than 15 years old 
commercial transport vehicles; 

• Identification of 24 criticaHy polluted areas and 
formulation of Action Plans for restoration of 
environmental quality in these areas. 

CBI InvestigatIon 

1409. SHRI RAMDAS ATHAWALE: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of cases being investigated by the 
Central Bureau of Investigation as on date, State-wise, 

(b) the time' since when the said cases are being 
investigated; 

"(c) the reasons for delay in completion of investigation 
of these cases; and 

(d) the steps being taken to complete the investigation 
and to file these cases before the courts expecfdiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) and (b) As on 31.07.2007, 1331 cases were under 
Investigation in the CBI as per following details: 

(I) I&S8 than one year 

(iiI more 1ilan one 1 year but 
,.s than 2 years 

(iii) more than 2 years 

734 

414 

183 

The State-wise data is not maintained in the CBI. 

(c) Investigation of cases by the CBI takes time 
because of complicated nature of cases requiring scrutiny 
of voluminous documents and examination of large 
number of witnesses. 

(d) The CBI endeavors to complete investigation in 
an cases at the earliest. There is a laid down system of 
holding monthly and quarterly review meetings where the • 
cases under investigation are examined by the CBI with 
a view to finalise them early. Norms have also been laid • 
down in the CBI (Crime) Manual for finalization of 
Investigation In various kind of cases. 

{English} 

Widening of NH-218 

1470. SHRI P.C. GADDIGOUDAR: Wdl the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the work on widening of NH-218 from 
Kulagari to Kerur has been delayed; 

(b) if 80, the reasons therefor; 

(e) the preserrt status of the project; and 

(d) the steps takenlpropoeed to be taken by the 
Government for timely completion of the work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) to (d) For taking up the work of 
widening of NH-218. an estimate amounting to As. 290.42 
lakhs for shifting of utBities and reconstructionlwidening 
of culverts from kin 92.00 to km 115.00 which covers the 
reach from Kulagari to Kerur was sanctioned during 2006-
07 in the first stage. Though there is a provision for 
widening of this stretch in the Annual Plan 2007-08, the 
work can be taken up only after the completion of shifting 
of ut~ities. 

..... urea to Check Mal.rt. 

1471. SHAIMATI JHANSI LAKSHMI BOTCHA: Wdl 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to slate: 
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(a) whether the Government proposes to augment 
the production of gamboozia and larvae fish to check 
malaria in various parts of the country; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to increase 
the production of these fishes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir, Fish has been widely 
used in public health. One of the most successful and 
widely used biological control agent against mosquito 
larvae is the top water minnow or mosquito fish Gambusia 
affinis. Fish other than Gambusia which has received the 
most attention as a mosquito control agent is Poecilia 
reticulate, the common guppy. 

Fish has been extensively used for mosquito control 
in the urban malaria scheme under the National Vector 
Borne Disease Control Programme. In recent years, States 
have extended the use of fishes Gambusia and POfICiIia 
to rural areas in suitable bre~ding places as a 
supplementary measure for vector control. All the States 
have been advised to upscale the use of fish as biological 
control method. 

(c) The Government of India has taken following steps 
to increase the production of these fishes: 

• Development of larvivorous fish hatcheries at 
District/Block level. 

• Construction of small hatcheries at village level 
so that they can be introduced in different water 
bodies in the village. 

• Detailed guidelines and advisories for up scaUng 
of larvivorous fish have been sent to all the 
States. 

• Ministry of Agriculture (Fishrles Division) and 
Ministry of Rural Development (Panchayati Raj 
Institutions) have also been involved for 
production of these fishes. 

Ha) Pilgrims 

1472. SHRIMATI P. SATHEEDEVI: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) the number of pilgrims seJected for Haj Pilgrimage 
for the current year; 

(b) whether the Government has received any request 
from the various State Governments to increase their 
quota tor Haj Pilgrimage; and 

(c) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) The quota 
for India allotted by the Government of Saudi Arabia for 
Haj 2007 is 1,57,000 pilgrims. Haj Committee of India 
has been allotted pilgrim quota of 1 ,10,000 and private 
tour operators 47,000. 

(b) Yes. 

(c) The quota of the Haj Committee of India, 
earmarked for the States has already been allocated to 
the States in an equitable manner, based on their Muslim 
population as well as the unutilised quota of the States 
where surplus quota was available. 

Committee on Antl-poachlng Strategy 

1473. SHRI M. RAJA MOHAN REDDY: WiH the 
PRIME MINISTER be pleased to slate: 

(a) whether the Government has set up any Inter-
State Coordination Committee as part of its anti-poaching 
strategy in and around the sensitive areas of tiger 
reserves; 

(b) if so, the details thereof; 

(c) the action taken by the Government against 
poachers apprehended during the last three years; and 

(d) the steps taken/proposed to be taken by the 
Govemment to check incidents of poaching of tigers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) Yes Sir. Inter-State Coordination Committees 
have been constituted to periodically review poaching 
problems along borders, to enable collaborative anti-
poaching strategy along the sensitive borders of the 
foHowing tiger reserves/protected areas: 

(i) Ranthambore Tiger Reserve (Rajasthan) and 
Palpur Kuno Wildlife Sanctuary (Madhya 
Pradesh) 
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(ii) Bandipur Tiger Reserve (Karnataka), Mudumalai 
Wildlife Sanctuary/National Park (Tamil Nadu) 
and Wyanad Wildlife Sanctuary (Kerala) 

(iii) Pench Tiger Reserve (Maharashtra and Madhya 
Pradesh) 

(c) The action taken against individual poachers in 
"arious field formations of different States are not collated 
at the Government of India level. 

(d) The steps taken by the Government to check 
poaching of tigers are given in the enclosed Statement. 

Statement 

The steps taken by the Govemment 10 check 
poaching of ligefS 

Legal steps 

1. Amendment of the Wild ute (Protection) Act, 1972 
for providing enabting provisions for constitution of the 
National Tiger Conservation Authority and the Tiger and 
Other Endangered Species Crime Control Bureau. The 
punishment in cases of offence within a tiger reserve 
has been enhanced. The Act also provides for forfeiture 
of any equipment, vehicle or weapon that has been used 
for committing any wild life offence. 

Administrative steps 

2. Strengthening of antipoaching activities, including 
special strategy for monsoon patrolling, by providing 
funding support to Tiger Reserve States, as proposed by 
them, for deployment of antipoaching squads involving 
ex-army personnel/home guards, apart from workforce 
comprising of local people. in addition to strengthening of 
communication/wireless facilities. 

3. Constitution of the National Tiger Conservation 
Authority with effect from 4.09.2006, for strengthening tiger 
conservation by, interalia, ensuring normative standards 
in tiger reserve management. preparation of reserve 
specitic tiger conservation plan, laying down annual/audit 
report before Partiament, constituting State level Steering 
Committees under the Chairmanship of Chief Ministers 
and establishment of Tiger Conservation Foundation. 

4. Constitution of a multidisciplinary Tiger and Other 
Endangered Species Crime Control Bureau (Wildlife Crime 
Control Bureau) with effect from 6.6.2007 comprising of 
officers from Police, Forest, Customs and other 
enforcement agencies to effectively control illegal trade in 
wildlife. 

5. Inter-State Coordination Committees have been 
constituted to periodically review poaching problems along 
borders. to enable collaborative anti-poaching strategy 
along the sensitive borders of the following tiger reserves! 
protected areas: 

(i) Ranthambore Tiger Reserve (Rajasthan) and 
Palpur Kuno Wildlife Sanctuary (Madhya 
Pradesh) 

(ii) Bandipur TIgeI" Reserve (Kamataka). Mudumalai 
WIldlife SanctuaryJNational Park (Tamil Nadu) 
and Wyanad Wildlife Sanctuary (KeraIa) 

(fli) Pench Tiger Reserve (Maharashtra and Madhya 
Pradesh) 

Financial steps 

6. Financial and technical help Is ptOYIded to the 
States under various Centrally Sponaored Schemes, IIiz 
Project TJger and Devetopment of National P8Itcs and 
Sanctuaries for enhancing the capacity and infrastructure 
of the Stales for providing effective protection to wild 
animals. 

International Cooperation 

7. India has a Memorandum of· Understardng with 
Nepal on controlling trans-boundary illegal trade in wildlife 
and conservation. apart from a protocol on tiger 
conaervatlon with China. 

8. A Global TJger Forum of Ttger Range Countries 
has been created for addressing international issues 
related to tiger conservation. 

9. During the 14th meeting of the Conference of 
Parties to CITES. which was held from 3rd to 15th June. 
2007 at The Hague. India Introduced a resolution along 
with China, Nepal and the Russian Federation, which 
contalns directions to Parties with operations bhIeding 
tigers on a commercial scale, for restricting such captive 
populations to a level supportive only to conserving wild 
tigers. The resolution was adopted with minor 
amendments. Further. India made an intervention 
appealing to China to phase out tiger farming, and 
eliminate stockpiles of Asian big cats body parts and 
dertvatives. The importance of continuing the ban on trade 
of body parts of tigers was emphasized. 
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Visit of Vietnam... PM 

1474. SHRI JYOTIRADITYA M. SCI NOlA: WiN the 
Minister of EXTERNAL AFFPdRS be pleased to state: 

(a) whether the Prime Minister of Vietnam recently 
visited India; 

(b) if so, the details of discussion held and the 
outcome thereof; 

(c) bilateral agreement signed on the occasion; and 

(d) the benefits likely to accrue to India as a rasuIt 
thereof? 

THE MINISTER OF EXTERNAL AFFAIRS <SHRI 
PRANAB MUKHERJEE): <a) Yes. 

(b) and (c) During the delegation level talks, both 
the Prime Ministers discussed bilaieral relations and 
regional and international issues of mutual interest. A Joint 
Declaration on Establishing a Strategic Partnership 
between India and Vietnam and Eight AgreementslMoUs 
including an MoU on Cooperation in Fisheries and 
Aquaculture, a Cultural Exchange Programme for the 
years 2007-2010, a Work Plan in Agricultural Research 
and Education for 2007-2009, an MoU between the 
Department of Atomic Energy and the Ministry of Science 
and Technology of Vietnam, an MoU for establishing an 
English language Training Centre in Danang City, 
Vietnam, an Educational Exchange Programme, an MoU 
on the Exchange of Diplomatic Properties and an MoU 
between Tata Steel and Vietnam Steel Corporation were 
signed during the visit. 

(d) The Agreements and understandings reached 
during the visit wiD contribute to a stronger relationship 
between India and VIetnam, which is in the interest of 
both countries and will contribute to peace and prosperity 
in the larger Asian region. 

Meeting to Discuss Coal Sector ...... 

1475. SHRI BALASHOWRY VAlLABHANENI: Will 
the PRIME MINISTER be pleased to state: 

(a) whether a meeting was held under the 
Chairmanship of Minister of S~te for Coal with Chairman-
cum-Managing Directors (CMOs) of Coal India limited 

(Cll) and Its subsidiary companies and senior officials of 
Ministry of Coal at Koikata on 1 sf January 2007 to discuss 
various issues concerning Coal Sector particularly in view 
of the demand projections made by the Committee on 
Integrated Energy Policy; 

(b) if so, the details of issues discussed therein 
alongwith the outcome thereof; and 

(c) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) A review 
meeting was taken by Minister of State (Coal) on various 
issues concerning coal sector on 11th January, 2007. 

(b) The main issues concerning coal sector discussed 
in the meeting & their outcome are listed below:-

i. Coal linkage: Coal India limited (Cll) was asked 
to make more coal available for linkage 

ii. Underground Mining: Production from 
underground mines during XI Plan need to be 
increased. 

iii. Utilization of Heavy Earth Moving 
Machinery(HEMM): Cll and its subsidiary should 
achieve higher utilization of all their equipment. 

iv. Coal Beneficiation: An action plan be worked 
out for setting up washeries and existing 
washeries should improve their capacity 
utilization. 

v. Coal pricing based on Gross Calorific 
Value(GCV): Grading of coal may be changed 
from Useful Heat Value(UHV) to GCV. 

vi. Personnel management: Vacancies in Cll & its 
subsidiaries need to be fiHad up and system of 
career growth/promotion of executives be 
improved. 

vii. Fuel Supply Agreements (FSAs): FSA with power 
plants should be finalized on priority basis. 

Viii. Safety in coal mines be improved. 

ix. Project formulation: Good quality reports be 
prepared for coal projects. 

x. Exploration of Coal: Drilling capacity for coal 
exploration need to be incRlased. 
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(c) The Ministry is monitoring implementation of 
various decisions taken in the meeting. 

Privatlsatlon of Services in HospItaIa 

1476. SHRI BADIGA. RAMAKRISHNA: 
SHRI DHARMENDRA PRADHAN: 
SHRI CHANDRA MANI TRIPATHt: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Union Govemment is plaMing to 
privatize various services in its premium hospitals in the 
country; 

(b) if so, the details of the hospitals that have been 
chosen for this pwpose and the reasons therefor; 

(c) whether the proposed six AIIMS-like institutes will 
also be taken up under Public-Private Partnership (PPP) 
model; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) At present, no proposals to privatize 
various services in Central Government Hospitals as also 
to establish the six AIIMS·1ike institutions on Public-Private 
Partnership model is under consideration. 

[Translahonj 

Sports Schools end institutions 

1477. SHRIMATI SANGEETA KUMARI SINGH 
DEO: 

SHRI JIVABHAI A. PATEL: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to slate: 

(a) the number of sports schoolslinstitutions in the 
country and the State-wise details thereof; 

(b) the funds allocated to these schooIsfmstitutions 
during the last three years, State-wise; 

(c) whether the Government Is satisfied with the 
functioning of these schooJsljnstitutions; and 

(d) if not, the measures taken/proposed to be taken 
by the Govemment In this regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) The Ministry of Youth Affairs 
and Sports have not opened any sports schools. However, 
the Sports Authority of India (SAl) runs 126 National 
Sports Talent Contest (NSTC) Centres, 10 Special Area 
Games (SAG) Centres, 57 SAl Training Centres (STC), 
18 Army Boys Sports Company Scheme (ABSC) Centre 
and 10 Centre of Excellence (COX) where sportspersons 
are given training in different sports disciplines. State-
wise details are given in the encJoaed statement. Besides, 
SAl has an Academic Wing at the Netaji Subhas National 
Institute of Sports, Patiala. 

(b) Funds are not directly aDocated to any Centre. 
They are released to SAl Regional Centres, which in 
tum, make releases to various centres on a need basis. 
During the last 3 years, the following grants were utilized 
for SAl Centres: 

Year 

2005-06 

2006-07 

Grant released 
(As. in Iat<hs) 

436.70 

499.00 

505.00 

The details of the funds given to the NSNIS, Patiaia 
during the last 3 years for operating sports scholarship 
scheme, rural sports programmrne, the North East Sports 
Festival and Women Sporta Festival are as under: 

Year 

2004-05 

2005-06 

2006-07 

Grant released 
(As. In Iakhs) 

987.83 

1041.41 

731.61 

(c) and (d) Yes, Sir, but suggestions for improvement 
are always welcome. 
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Sr.tement 

SI.No. State(s) National Sports Special SAl Training Army Bays Centra of 
Talent Contest Area Games Centras Sports Company ExoeIIenoe 

2 3 4 5 6 7 

1. Andaman and Nicobar Islands 01 01 

2. Andhra Pradesh 05 05 02 

3. Arunachal Pradesh 01 01 

4. Assam 04 02 02 

5. Bihar 04 03 01 01 

6. Chandigarh 03 01 

7. Chhattisgarh 04 01 

< 
i 

8. Daman and Diu 
~ 

~ 9. Delhi 07 01 01 01 

l 10. Goa 01 01 

~ 11. Gujarat 02 01 01 .. 
~ 
;f 

03 01 r: 12. Haryana 09 
,J 

13. Himachal Pradesh 02 02 
~.'. i 

14. Jammu and Kashmir 03 01 01 

15. Jhartchand 06 01 01 

16. Kamataka 03 03 02 01 

17. Kerala 03 02 04 01 

>:;: 18. Lakshadweep 

19. Madhya Pradesh 09 05 02 01 
/ . . ~f:' 

20 . Maharashtra 17 02 02 
• < 

~; 
21. Manipur 04 02 01 01 

~~ 

~~ 01 M 22. Meghalaya 01 
~ 

23. Mizoram 01 

24. Nagaland 01 01 

25. Orissa 08 02 02 01 

26. Pondicherry 01 01 
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2 3 

27. Punjab 06 

28. Rajasthan 07 

29. Sikkim 01 

30. Tamil Nadu 01 

31. Tripura 02 

32. Uttar Pradesh 07 

33. Uttaranchal 02 

34. West Bengal 02 

Total 126 

[English} 

Incidents of Subsidence In Coal IIInee 

1478. SHRI SUNil KHAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether incidents of subsidence have taken pIaceI 
are taking place in areas specially in sansoI, Raniganj 
Panddaleswar and Landhoa areas; 

(b) if so, the details thereof and the reasons 
therefor; 

(c) whether Government has contemplated any 
scheme for social securities of the people of that area 
including provisions tor jobs for the land losers; 

Date of 
occurrence 

June'06 & July'06 

23.06.06 

15.07.06 

CoUiery/piace 

2 

Hariajam coIlierylMugma Area 

Kalipahari unit of Kalapahari 
coIliery/Sripur Area 

Poniati Work&hop/S~r Area 

4 5 6 7 

03 01 

02 01 

01 

02 02 

01 

06 03 01 

01 01 

04 01 

19 57 18 10 

(d) the details of production of coal and Its cost per 
month by ECl and other companies during the last three 
years including the current year, company-wise and year-
wise; and 

(e) the steps taken by the GcMtmment to check 
such incidents of subsidence? 

THE MINISTER OF STATE IN THE .MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): Ca) and (b) Yes, 
Sir. Wherever caving malhod of coal extradon is adopted 
there will be planned subsidence and the same is 
happening in Raniganj Coal Fields In many mines. 
However, unplanned sub8idence have occurred at the 
following places during last 12 months: 

3 

Subsidence occurred due to iUegaI mining and the 
area had been filled up by earth. 

Pot hole occurred at about 130m South-East of Pit 
No.2 due to illegal mining in the area. Filling with 
sand had been done and the area was fenced off. 

Subsidence occurred over old workings, the places 
worked during p~nationali&ed period 4 nos. of 
quarters of Poniati workshop on the right side of 
Domohani Jamuria DB road AU the 4 nos. of quarter 
vacated. 
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27.08.06 

16.10.06 

16.01.2007 

15.06.07 

26.07.07 

2 

lower KendalKenda Area 

Poniati Workshop/Sripur Area 

Old North Muslia Colliery /Erstwhile 
company (Sripur Area) 

KalipaharilSripur Area 

KalipaharilSripur Area 

The maln reason for unplanned aubaidence has bean 
unscientific· mining carried out by erstwhile owners. Main 
C8U888 of subsidence are due to existence of old workings 
with fuD height extraction and wide galleries, multi-seam 

. & multi-section development under shallow cover and 
existence of developed workings below worked out seams. 
At times pumping of water from such abandoned mines 
also causes subsidence. 

(c) and (e) Yes, Sir. For the purpose of shifting of 
. People from the endangered areas of fire and subsidence, 
a separate R&R package has been prepared and 
incorporated in the Master/Action Plan dealirlg with fire, 
subsidence and rehabilitation on Jharia & Ranlganj 
Coalfields. 

Company 

ECl 

BCCL 

CCl 

2OO7-Q8 (Prov) 
(upto JuIy'07) 

2 

6.94 

7.03 

9.69 

2006-07(Prov) 

3 

30.47 

24.20 

41.32 

3 

A pot hole occurred at Goaipara at about 225m 
from Ranigunj-Suri road due to old abondoned 
working in Kenda seam (Abandoned since 1928). 

Subsidence occurred due to iUegai mining over coal 
barrier left in u/g for the road connecting Poniati 
workshop & Poriharpur village. 

On 16.01.2007 at about 3.30 am in the early morning 
there was a subsidence in and around by&-pass 
National highway No. 2 near Ghagarburl temple 
about 400 meters West side in the road from 
Asansol diversion point due to old workings. 

Crack on surface developed due to pr&-nationalised 
working in underground. 

Pot hole on surface occurred due to pr&-nationalised 
workings in underground. 

Apart from the above-mentioned Action Plan, 
Govemment of West Bengal has an Act preventing 
construction in such endangered areas. Steps are also 
taken by coal companies and State Govemment to stop 
and discourage HIegel mining. Wherever feasible hydro-
pneumatic sand stowing Is done to stabilize the area. 
From time to time the inhabitants are also notified by 
local colliery authorities regarding nearby danger prone 
areas to cll88uede people from venturing into any activities 
in those areas . 

(d) The details of coal production of Coal India 
Umited during the last three years and the current year, 
till date. company-wise and year-wise is given below: 

(Fig. in Mt) 

2005-06 2004-05 

4 5 

31.11 27.25 

23.31 22.32 

40.51 37.39 
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2 3 4 5 

NCl 17.20 52.16 51.52 49.95 

WCl 13.12 43.21 43.20 41.41 

SECl 27.65 88.50 83.03 78.55 

MCl 24.17 SO.OO 69.61 66.08 

NEC 0.27 1.05 1.10 0.63 

Cil 106.07 360.91 343.39 323.58 

Company-wiae cost 01 production of coal is given in the enclosed statement. 

Statement 

Monlh-wIsB Mel eomp.ny-wislI Cost at ProducIion 

(As. in Iakha) 

Month ()4.()5 05-06 06-07 (Prov.) ON. (P) 

1 2 3 4 5 

EUtem CoeIfteId. UmIted 

April 2<4263 25948 27201 28847 

May 24891 25616 28018 29023 

June 24701 25249 28044 29168 

July 25801 27475 26869 

August 25720 28341 28247 

September 28891 28455 28453 

October 27267 29619 30537 

November 28005 27505 30161 

December 32822 ·29731 32523 

January 28350 30085 32369 

February· 27434 27714 33146 

March (Adjusted) 30287 21913 28697 

Sham CokIng Coal Umlted 

April 19227 20223 21605 22707 

May 19196 19718 21304 22128 
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2 3 4 5 

June 18493 19525 20337 23235 

July 19788 19551 21610 

August 19821 27243 21705 

September 20273 23551 22428 

October 20003 23052 22022 

November 19717 20431 22563 

December 20708 20281 23934 

January 20433 22832 23797 

February 20922 23453 22455 

March (Adjusted) 36237 18321 22817 

Central Coalfield. Umlted 

April 16834 17391 18620 21387 

May 16872 17575 18797 21203 

June 15456 16767 18801 20678 

July 17912 17222 18437 

August 17679 19188 17909 

September 17760 18510 18909 

October 18806 22679 18558 

November 20405 19981 20390 

December 20785 21346 20109 

January 19691 20743 24128 

February 20086 21477 23469 

March (Adjusted) 35789 36579 35829 

Northem Coalfield. Umlted 

April 14635 16917 19208 20103 

May 19121 19175 22641 23136 

June 11587 18532 20023 21377 

July 16898 20079 20649 

August 17509 19948 23356 
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2 3 4 5 

September 17978 20193 22798 
October 18436 23704 22139 
November 20307 22687 23084 

December 20692 23426 25354 

January 21303 24352 26875 
February 25186 23578 24063 

March (Adjusted) 42130 29157 35285 

Western eo.tfteIda limited 

April 22458 26193 27363 28008 

May 22122 24912 27048 3Q205 

June 22437 27824 29417 28163 

July 22557 27562 28121 

August !2530 28071 27521 

September 23264 28151 31613 

October 23579 27933 29343 

November 23842 28415 29806 

December 23618 29101 30040 

January 26919 30417 31417 

February 26104 30580 30677 

March (Adjusted) 3OB3O 10053 35897 

South Eastern CoattIeIda UIRIted 

April 27938 32086 33367 38388 

May 28083 29575 34709 38688 

June 27408 30550 370n 39388 

July 27669 31191 36447 

August 29462 35580 36173 

September 29219 34339 36167 

October 31219 33904 38534 

November 32316 33817 36806 
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2 3 4 5 

December 34809 35997 39222 

January 36345 38390 43461 

February 33694 31339 42965 

March (Adjusted) 40703 69273 48090 

Mahanadi Coalfields Umlted 

April 10442 11453 13904 156n 

May 9939 11372 14110 16391 

June 10579 10787 13979 16004 

July 11137 11781 14418 

August 11071 12814 15625 

September 11407 15408 14880 

October 12335 13537 15016 

November 11872 12912 16058 

December 14780 13374 15034 

January 9660 13100 11605 

February 9917 14673 13548 

March (Adjusted) 26416 14967 27072 

North Eastern Coalfields Umlted 

April 1141 1168 1707 1320 

May 1126 1187 1666 1509 

June 1220 909 1349 1443 

July 1114 1276 1273 

August 1199 1265 1605 

September 1225 1335 1557 

October 1292 1732 1911 

November 1300 1708 1831 

December 1470 2035 1950 

January 1643 2033 2070 

February 855 1436 2036 

March (Adjusted) 4296 4134 2415 
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2 

Overall 

April 136736 

May 141350 

June 131881 

July 142876 

August 144991 

September 148037 

October 152937 

November 15n64 

December 169684 

January 164544 

February 164198 

March (Adjusted) 246688 

11th Plan Propo .... end PrtorItIea of NEe 

1479. DR. ARUN KUMAR SARMA: WiD the Minister 
of DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to refer to the reply given to Unstarred Question 
number 2914 dated August 22. 2006 and state: 

(a) whether the Eleventh Plan proposaJs and priorities 
of North East Council have been finalized; 

(b) if so, the details thereof; 

(c) if not. the reasons therefor; 

(d) whether the strengthening of Lakhimpur college 
of Veterinary Science as well as Construction of Bridges 
over Lohit and Khabolu river in Assam which were taken 
up during the Ninth Plan has also been finalized by NEC 
for execution during the Seventh Plan; 

(e) if so, the details thereof; 

(f) if not, the reasons therefor; and 

(g) the current status of the execution of bridge over 
Lohit channel of Brahmaputra river? 

3 4 5 

151380 162975 174419 

149130 168293 182264 

149943 167027 179422 

156137 167624 

172450 172141 

169942 176805 

176160 178060 

165456 180299 

175291 188166 

181952 195722 

174250 192359 

204397 235902 

THE MINISTER OF PANCHAYATI RAJ. MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) The Eleventh Plan 
proposaJs and priorities of North East Council have not 
been finalized as the 11th Five Year Plan is under 
fonnulation. 

(c) The Planning Commission is yet to indicate the 
Eleventh FIVe Year Plan allocations. 

(d) to (g) The Planning Department of the State 
Government of Assam have forwarded to NEC on 
21.0.3.2007 their revised DPR for strengthening Lakhimpur 
College of Veterinary ScIence. The feasibility study for 
the construction of Bridges over the LohIt and KhaboIu 
rivers in Assam, funded by NEC. have been completed 
and the proposed bridges over these rivers were found 
to be feasible at an estimated cost of As. 260.00 crore. 
The Eleventh FIVe Year Plan proposals of NEC have not 
yet been finalized. These proposals would be conaicIentd 
subject to prioritization among competing demands and 
availability of resources. 

Review of NatIonal Youth PolIcy 

1480. SHRI BALASAHEB VIKHE PATIL: WIll the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 
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(a) whether the Government proposes to review the 
National Youth Policy 2003; 

(b) if so, the details thereof and the reasons therefor; 

(c) the names of the programmes which provides 
the policy directions for development and empowerment 
of youth and adolescent; and 

(d) if not. the time by which the review is likely to 
be completed? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) Yes, Sir. 

(b) The existing National Youth Policy 2003, provides 
for a review after 5 years from the date of commencement 
of implementation. There is now a clear recognition in 
the Prime Minister's policy statements, the approach to 
the Eleventh Five Year Plan Clnd the 2007 World 
Development Report on "Development and the next 
Generation" all underline the critical inter-connection 
between youth development and overall national 
development, The review will take into account this 
overarching objective. Developments in the field of 
technology, particularly Information Technology and 
communication network necessitate reworking of the 
priorities and thrust areas for youth. The role of youth in 
Panchayati Raj Institutions (PRls) and of PRI in the 
amelioration of the condition of the rural youth needs to 
be strengthened in the review of the policy. 

(c) The following schemes and programmes were 
implemented by the Ministry for development and 
empowerment of youth and adolescent during the 10th 
Plan:-

(i) Nehru Yuva Kendra Sangathan 

(ii) National Service Scheme 

(iii) Financial Assistance to Rural Youth and Sports 
Clubs including evaluation 

(iv) National Service Volunteer Scheme 

(v) Rashtriya Sadbhavana Yojana 

(vi) Financial Assistance for Promotion of Youth 
Activities and Training 

(vii) Financial Assistance for Promotion of National 
Integration 

(viii) Frnancial Assistance for Promotion of Adventure 

(ix) Rajiv Gandhi National Institute of Youth 
Development 

(x) Youth Hostels 

(xi) Scouting & Guiding 

(xii) Commonwealth Youth Programmes and 
exchange of youth deleg8.tions. 

(d) These schemes/programmes were reviewed in 
2006-07 by the Working Group on Youth Affairs and 
Adolescents Development for the formulation of the 11 th 
Five Year Plan (2007-2012). 

{Translation] 

Illegal MIning and Smuggling of Coal 

1481. SHRI BHUVANESHWAR PRASAD MEHTA: 
SHRI PRABHUNATH SINGH: 
SHRI RAGHUNATH JHA: 

Wiu the PRIME MINISTER be pleased to state: 

(a) whether the Government is incurring loss of 
revenue due to illegal mining and smuggling of coal at 
various coalfields including that of the CCl colliery of 
Jharkhand every year; 

(b) if so, the details thereof, company-wise; 

(c) whether there have been several deaths due to 
incidence of illegal coal minings; 

(d) if so, the number of people killed due to illegal 
coal mining during the last three years and the current 
year till date, company-wise and year-wise; 

(e) whether incidents of illegal coal mining take place 
as a result of negligence or connivance of officials; 

(f) if so, the action taken against the guilty officials; 
and 

(g) the measures taken by the Government to check 
illegal mining/smuggling of coal to promote development 
and utilization of coal reserves in a planned manner for 
meeting the present and future coal requirement of the 
country? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) The 
coal is i11egaiiy minedlsmuggled stealthily and clandestinely 
by the miscreants at different places. As such, H is not 
possible to specify the exact amount of coal stolen and 
losses incurred on account of i\tegal mining/smuggling of 
coal at various coal fields including CCl colliery of 
Jharkhand. 

(c) and (d) Since law and order is a State subject, 
coal companies have no data with regard to persons 
who died in the process of illegal coal mining. 

(e) and (f) No official of Coal India Ltd.(Cll) has 
been found involved in the activities of illegal mining. 

(g) A Committee under the Chairmanship of Minister 
of State for Coal has been constHuted to look into the 
issues related to iKegal mining of coal. The Committee 
has held two meetings so far with the representatives of 
Government of Jharkhand, Government of West Bengal, 
Cll and its subsidiaries. However, since law and ordel' is 
a State subject, the coal companies maintain close liaison 
with State authorities to check illegal mining and 
c:onsequent accidents. Ministry of Coal has requested the 
State Government concerned from time to time to take 
strong and effective measures to check illegal mining. 
State Government of Jharkhand and West Bengal have 
taken the foUowing steps to prevent illegal mining: 

JhartdNmd: 

(i) Task Forces have been constituted at the State 
level and at the District leveis. 

(ii) Representatives of coal companies are 
associated with it and they meet regularty. 

(iii) The State Government extends full support to 
deal with menace of illegal mining. 

west Bengal: 

Task Force constituted at the State District levels. 

In adcfltion, foUowing steps are taken by the coal 
companies toPfevent illegal mining within their respective 
command areas: 

i. Rat holes created by iHega! mining are being 
dozed off and filled up with stone and debris 
wherever possible; 

11. Concrete walls have been created on the mouth 
of the abandoned mines to prevent access and 
HJegaI activities in these areas; 

iii. Fencing is being constructed at the various IIJegaI 
mining sItea along with displaying of signboards 
mentioning "Dangerous and Prohibited Place". 

Iv. Dumping of the overburden is being done on 
the outcrop zones, which are not required to be 
mined; 

v. Collection of inteJtigence reports about illegal coal 
depots and Illegal movement of coal and 
informing district authorities of the .. me for 
taking preventive action; 

vi. Installation of check-post at vuIneIabIe points to 
check transport documents; 

vii. Training of existing security peraonnel, refresher 
training of CISF personnel and baaIc training of 
new recruits in security discipline for 
strengthening the security setup. 

[EnglIsh] 

Fixed Tenww for Cadre PoMa of lAS 

1462. DR. M. JAGANNATH: Will the PRIME. 
MINISTER be pJeased to state: 

(a) whether the Government has recently decided to 
enforce the rule of a minimum tenure of two years for 
cadre posts of Indian Administrative Service (lAS); 

(b) if 50, the detal1s thereof; 

(c) whether the Govemment has written to all the 
State Governments seeking their conaent in this regard; 
and 

(d) if 50, the response of the State Governments in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBliC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) and (b) The Central Government has IS8ued 
notifications on 24th August 2006 amending the Indian 
Administrative Service (Cadre) Rules, 1954, Indian Police 
Service (Cadre) Rules, 1954 and Indian Forest Services 
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(Cadre) Rules, 1966 to provide for minimum tenure, in 
consultation with the State Governments concerned, of 
aN or any of the cadre posts specified for the State 
concerned, in item 1 of the Schedule to the Indian 
Administrative Service (Fixation of Cadre Strength) 
Regulation, 1955, Indian Police Service (Fixation of Cadre 
Strength) Rules, 1955 and Indian Forest Service (Fixation 
01 Cadre Strength) Rules, 1966. 

(c) and (d) All the States have been asked to forward 
their comments for fixing the minimum tenure for the 
postings of the members of lAS of the States concerned. 
Himachal Pradesh, Jammu & Kashmir, Karnataka, 
Arunachal Pradesh, Daman & Diu, Goa, Chandigarh and 
Manipur have agreed to the proposal and minimum tenure 
of two years has been fixed for the cadre posts of the 
lAS for Himachal Pradesh, Jammu & Kashmir and 
Karnataka. The States, which have not agreed to the 
proposal of prOviding minimum tenure of the postings of 
the lAS officers, are Tamil Nadu, Rajasthan, Punjab, West 
Bengal, Madhya Pradesh, Andhra Pradesh, Gujarat and 
Tripura. The other States have not given their final 
comments. 

Backward Regions Grant Fund 

1483. SHRI L RAJAGOPAL: Will the Minister of 
PANCHAYATI RAJ be pleased to state: 

(a) the criteria adopted for identifying the districts 
under Backward Regions Grant Fund (BRGF) programme; 

(b) whether several districts of Andhra Pradesh have 
not been included in BRGF; 

(c) if so, the reasons therefor; 

(d) whether the Union Govemment has received any 
request from any Member of Parliament or any State 
Government for taking village as a unit, rather than taking 
district as a unit for effective implementation of the Fund; 

(e) if so, the details thereof; and 

(f) the action taken by the Government in this regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION <SHRI 

MANI SHANKAR AIYAR): <a) Identification of districts for 
coverage under Backward Regions Grant Fund (BRGF) 
Programme was based on two sets of criteria, one 
adopted for coverage of districts under the programme of 
Rashtriya Sam Vtkas Yojana (RSvy), National Food For 
Work Programme (NFFWP), National Rural Employment 
Guarantee Programme (NREGP) In its first phase and 
the second, on the basis of recommendations of the Inter 
Ministry Task Group (IMTG) which identified 170 districts. 
as backward on the basis of 17 soclo-economic variables. 
An explanatory note on the criteria for selection of districts 
is enclosed as statement-I. 

(b) and (c) 13 districts of Andhra Pradesh have been 
included in the BRGF programme on the basis of the 
selection criteria. 

(d) to (f) The Hon'ble Member Shri L. Rajgopal, had 
suggested that a prosperous district could have backward 
habitations, therefore, Village Panchayat or Revenue 
Division instead of the district may be taken as a unit 
which could help effective percolation of schemes into 
the backward regions. A copy of the reply sent by the 
Deuty Chairman, Planning Commission to the Hon'ble 
Member is enclosed as statement-II. While the district 
has been taken as the unit for the selection of districts. 
under the BRGF Programme, the Panchayats at the 
viUage level, intermediate and district level are the planning 
and implementing authorities in the rural areas under the 
programme. The programme Guidelines also prescribe that 
each State should indicate the normative formula used 
for the allocation 01 funds under BRGF Programme to 
each level of Panchayat and Urban Local Bodies. 

Statement-I 

Backward Regions Grant Fund (BRGF) Programme-
Ctitetia for Selection 01 Oistticts 

The Backward Regions Grant Fund Programme 
covers 250 districts. The list of 250 districts Includes aU 
the 200 districts covered by the National Rural 
Employment Guarantee Programme (NREGP) in its first 
phase and 170 districts identified as backward by the 
Inter-Ministry Task Group (IMTG) on Redressing Growing 
Regional Imbalances. 

The list of 200 districts covered by the NREGP 
includes all the 147 districts covered by the Rashtriya 
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Sam VIkas Yojana (RSVY) and 150 districts covered by 
the National Food For Work Programme (NFFWP). These 
districts were identified on the basis of an index of 
backwardness comprising three parameters with equal 
weights to each, namely, value of output per agrk:ultural 
worker, agriculture wage rate and percentage of SCIST 
population of the districts. 

The list of 147 RSVV districts included 115 backward 
districts and 32 districts affected by left wing extremism, 
which were covered 'on the recommendation of the 
Ministry of Home Affairs. Out of 115 districts, 20 districts 
were reserved for special category States. It was decided 
that Goa, Pondicherry. Defhi and other Union Territories 
would not be covered under the programme. State 
capitals. districts with an urban agglomeration of over a 
miltion plus and districts, which had major cities of the 
States, were also excluded. The remaining 95 districts 
were alStributed among the non-special category States. 
The number of districts per State. in case of non-special 
category States and Assam. was worked out on the basis 
of incidence of poverty. The aUocation of districts among 
special category States. excluding Assam, was made on 
the basis of the total population as per 2001 census. 
The list of backward districts of non-special category 
States and Assam was finalized through an exercise taken 
up to rank the districts on an index of backwardness on 
the basis of criteria mentioned above. The special category 
States (excluding Assam) were requested to indicate their 
backward districts for coverage under the programme, as 
the data for these criteria was not available. 

The combined list of RSW and NFFWP districts gave 
195 districts. Five districts were identified separately to 
assess the impact of the programme in certain specific 
background and added to this list. 

The Planning Commission set up the Inter-Ministry 
Task Group (IMTG) on Redressing Growing Regional 
Imbalances, in August 2004. The IMTG identified 170 
districts as backward on the basis of 17 socia-economic 
variables. 

Out of 170 IMTG districts, 120 districts were already 
covered in the list of 200 NREGP atstricts. The remaining 
50 districts. not covered in the rlSt of 200 NREGP districts, 
were added to the list, thus taking the total number to 
250 for coverage under the BRGF. 

MONTEK SINGH AHLUWALIA DEPUTY CHAIRMAN 
PlANNING COMMISSION 

INDIA 

D.O.No.M-12053119NIPf2006-MlPlOctl/11/0613621 

September 7, 2006 

Dear Shri Rajagopal, 

Please refer to your letters of May 9 and May 26, 
2006 to the Prime Minister, Minister for Commerce & 
Industry and Minister for Heavy Industries & Public 
Ente!prises requesting for making the Backward Regions 
Grant Fund (BRGF) applicable to the backward villages 
of your Parliamentary Constituency by taking each 
Revenue Division as a unit instead of considering the 
whole district as one unit 

I have had the matter examined. The modalities of 
the BRGF have recently been approved by the 
Govemment. The scheme is for bringing about focussed 
development of identified backward districts. It may be 
mentioned that the Revenue Division was not considered 
as a unit for implementation even in the RSVY, the 
precursor of the BRGF. I also regret that Vijayawada 
district is not included in the 250 districts that would be 
covered under the BRGF as it did not meet the criteria 
for identifying the districts to be covered under the Fund. 

With regards. 

Yours sincerely, 

SdI-
(Montel< Singh Ahluwalia) 

Shri L.Rajagopal, 
Member of Parliament. 
(Lok Sabha) , 
14, Lodhi Estate, 
Opposite India International Centre, 
New Delhi-HO 003. 

[TtanslatJonj 

World Hindi Conference 

1484. SHRI VIJAY KUMAR KHANDELWAL: 
SHRI MITRASEN YADAV: 
SHRI RAGHUVEER SINGH KOSHAL: 
SHRI CHANDRA BHUSHAN SINGH: 

Win the Mmister of EXTERNAL AFFAIRS be pleased 
to slate: 
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(a) whether a World Hindi Conference was held in 
July, 2007 in Washington; 

(b) if so, the alms of holding such Conference abroad; 

(c) the issues discussed at the Conference and the 
decisions arrived at; 

(d) the total number of members who participated in 
the Conference; 

(e) the basis of selection of these members; and 

(f) the expenditure incurred by the Government on 
the Conference? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) The 
8th World Hindi Conference was held from 13-15 July 
2007 in New Yorl<, USA. 

(b) Hindi is one of the widely Spoken languages of 
the world. Organising Hindi conferences abroad helps in 
providing a platform to Hindi scholars, writers, teachers 
and others to exchange information about the 
developments in the field of the Hindi in different parts of 
the world and to address issues relating to teaching of 
Hindi as a foreign language. These conferences also help 
in .identifying ways to further propagate Hindi outside India. 

(c) 9 Academic Sessions were held during the 8th 
World Hindi Conference on the following subjects: 

(i) Hindi in the United Nations Organization 

(ii) Teaching of Hindi in India and Abroad -
Problems & Solutions 

(iii) Globalization, Media & Hindi 

(iv) Hindi writing abroad - Pravasi Hindi Sahitya 

(v) Role of Information Technology in Promotion of 
Hindi 

(vi) Role of Hindi films in Propagation of .Hindi 

(vii) Hindi, Youth & Science 

(viii) Hindi language & literature - Various 
Dimensions 

(ix) Role of Translation in literature, Hindi Children 
Literature, Devnagri Script 

A copy of the Conference Declaration containing the 
matn decisions of the conference is enclosed as 
statement. 

(d) About 850 delegates from India, USA and a 
number of other countries participated in the conference. 

(e) Ministries, Departments of Government of India, 
State Governments, Universities, Public Sector 
Undertakings, Hindi Organisations in India were requested 
to nominate delegates for the conference. Selection was 
done only in case of members of the official delegation, 
which was approved by the Prime Minister. The remaining 
participants registered for participating in the conference. 
In respect of these persons no selection was involved. 

(1) Information is being collected and will be laid on 
the table of House. 

Statement 

8th WOIfd Hindi Conference - Declaration 

The 8th World Hindi Conference was held from 13-
15 July 2007 in New Yorl<. The inaugural ceremony of 
the Conference was held at the United Nations 
Headquarters. Inauguration of the 8th World Hindi 
Conference for the first time ever in the Conference Hall 
of the United Nations Organisations was a historic 
achievement for Hindi lovers all over the world. 

Mr. San Ki-Moon, Secretary General of the United 
Nations addressed the Inaugural session of the 
Conference. This in itself was an important achievement. 

The Conference welcomes the resolve to make Hindi, 
already a language spoken in many countries, an official 
language of the United Nations as mentioned in the audio 
- visual address of the Prime Minister, Dr. Manmohan 
Singh at the inauguration. 

The conference also welcomes the suggestion made 
by the Prime Minister that Hindi writings of Indians living 
abroad should also be included in the Hindi syllabus and 
standard Hindi curriculum should be developed for 
teaching Hindi in other countries. 

The conference also welcomes the call made by the 
Prime Minister to develop good Hindi software, hardware 
and search engines in order to make Hindi a powerful 
language of the intemet and also the need to honour 
and respect those engaged in the field of Hindi both in 
India and abroad. 
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While welcoming the message of the Prime Minister, 
the contereooe urges the Government of India to launch 
a Govemment-authorised campaign to mobilize support 
of the majority of the member-nations of the United 
Nations and take aI possible steps to ensure that Hindi 
is recognized as one of the official languages of the UN. 
NRI Organisations abroad should also make an effort to 
get the support of the Govemments of their respective 
country. 

In addition, as a result of the discussions and 
deliberations held during the 8th World Hindi Conference, 
the following is proposed: 

1. In order to popularize teaching of Hindi and 
Oevnagari script, a standardized syllabus be 
prepared for teaching Hindi as a second 
language and a system be evolved to recognise 
Hindi teachers. 

2.. To ensure fClive and purposeful functioning of 
the World Hindi Secretariat, the Govemments of 
India and Mauritius should extend an possible 
administrative and financial assistance to the 
Secretariat and should consider setting up of 
regional offices of the Secretariat in Delhi and 
in 4-5 other countries. The Conference calls 
upon the Secretariat to develop a website on 
"Viswa Manch Per Hindi" in order to popularize 
Hindi. 

3. Simple and good books in Hindi on science, 
technology and technical subjects should be 
encouraged. Effective measures be taken to 
popularize information technology in Hindi. A 
system based on universally recognized Unicode 
be developed and made available to all. 

4. Database of foreign universities and schools 
where Hindi is taught be prepared. A list of 
Hindi teachers should also be prepared. 

5. The Conference caBs upon the Hindi lovers of 
the world, especially non-resident Indians and 
Indian nationals working abroad to assist in 
promotion and propagation of Hindi language and 
literature abroad. 

6. Arrangement for research scholarship be made 
lor foreign Hindi schoiGrs 81 the Mahatma Gandhi 
Antarrashtriya Hindi Viwwavidyalaya. Wardha. 

7. Kendriya Hindi Sansthan should also contribute 
actively in promotion of Hindi abroad and 
preparation of Hindi syllabus. 

8. Setting up of Hindi chairs In foreign university 
be considered. 

9. In addition to being a language of literature, 
Hindi should also be used as a language of 
modem science and commerce. 

10. India should encourage use of Hindi at national 
and international level symposia and 
conferences. 

{English! 

Import of Hazardoue Waste by PrIvate Firma 

1485. SHRI K.C. SINGH "BABA": Will the PRIME 
MINISTER be pleased to state: 

(a) whether certain private firms are iIIegaRy importing 
hazardous wastes which are being dumped into various 
States; 

(b) if so, the details thereof inciuding the quantity 
and nature of wastes imported and the names of the 
States where such wastes are being dumped: and 

(c) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) No Sir. No such iliegal import of 
hazardous waste has been reported. 

(c) The Ministry of Environment and Forests, 
Govemment of India have notified the Hazardous Waste 
(Management and Handling) Rules, 1989 as amended in 
2000 and 2003 under the Environment (Protection) Act, 
1986. These rules regulate the collection, storage, 
transportation, treatment. disposal, import and export of 
hazardous wastes listed in the Schedules annexed to 
these rules. 

The import of hazardous wastes is regulated under 
rules 11·to 14 of the said rules. According to these rules, 
any import of hazardous weste into India for dumping 
and disposal is prohibited. Any hazardous waste containing 
or contaminated with the hazardous waste categories 
listed in Schedule 8 of these rule is also prohibited for 
imports. 
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However, imports of such wastes other than those 
listed in Schedule 8 of these rules, is permitted into the 
country for recycling by the registered recyclers, registered 
with the Central Pollution Control Board and having 
environmentally sound management facilities for 
reprocessing such wastes. The import of hazardous waste 
is also regulated under the Export Import Policy of the 
MinistryDf Commerce and Industry, Govemment of India 

Mandatory Rural Posting of Doctors 

1486. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI N. JANARDHANA REDDY: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 
SHRI K.C. PAtLANI SHAMY: 

WiH the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Union Govemment has approved the 
proposal for compulsory rural posting for doctors; 

(b) if so, the details of the proposal mooted by the 
Central Govemment in this regard; 

(c) whether one-year posting of doctors in rural and 
inaccessible areas will now be made part of the academic 
curriculum; 

(d) if so, whether the same will be applicable to the 
private medical colleges also; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATl PANABAKA 
LAKSHMI): (a) to (e) With a view to ensure availability of 
doctors in the rural areas of the country, the Govemment 
is considering a proposal for making mandatory one year 
rural posting for MBSS students passing out from all the 
medical colleges in country before granting them 
permanent registration to practice medicine. The one year 
rural posting is proposed to be treated compulsory before 
permanent registration is given. 

[Translation} 

UN Millennium Report 

1487. SHRI RAJIV RANJAN SINGH "LALAN": 
SHRI RAMJI LAL SUMAN: 

Will the PRIME M1NISTER be pleased to state: 

(a) whether aU8ntlon of the Govemment has been 
drawn to the Millennium Report-2007 of the United 
Nations; 

(b) if so, whether serious concern has been 
expressed in the above mentioned report on increasing 
economic disparity; 

(c) if so, the reaction of the Govemment thereto; 

(d) whether the Government haq proposed to take 
any measures in the wake of the concem expressed in 
the above report; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE M1NISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
The Govemment is aware of the Millennium Development 
Goals Report 2007 brought out by the United Nations. 
This report presents a comprehensive global assessment 
of progress to date, based on a set of data prepared by 
a large number of intemational organisations within and 
outside the United Nations system. According to this 
report. the benefits of economic growth in the developing 
world have been unequally shared, both within and among 
countries. Between 1990 and 2004, the share of national 
consumption by the poorest fifth of the population in 
developing regions decreased from 4.6 to 3.9 percent 

(c) to (e) According to the Approach Paper to the 
Eleventh FIve Year Plan, the Eleventh Plan provides an 
opportunity for restructuring policies to achieve a new 
vision based on faster, more broad-bas9d and inclusive 
growth. The Approach Paper to the Eleventh Five Year 
Plan, as approved by the National DeveloPment Council, 
has set the growth target for the Eleventh Five Year 
Plan period at 9% per year and aims at putting the 
economy on a sustainable growth trajectory with a growth 
rate of approximately 10% by the end of its period. This 
high growth, as such is expected to reduce the economic 
disparities. The Approach Paper ~argets faster growth in 
all productive sectors, agriculture, industry and services, 
with suitable interventions in policy. The Approach Paper 
also aims at more inclusive growth. It seeks to achieve 
inclusiveness through significant improvements in literacyl 
education and health, greater employment opportunities 
and more focus on various socio-economic groups. The 
objectives of faster and more inclusive growth are 
encapsulated in a set of precise targets in the areas of 
(i) Income & Poverty (M) Education (iii) Health (iv) Women 
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and Children issues, (v) Infrastructure. and (vi) 
Environment. 

{English] 

Integrated Disease Surveillance Mechanism 

1488. SHRI N.S.V. CHITIHAN: WiD the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether any integrated disease surveillance 
mechanism exits in the country; 

(b) if so, the components of such a mechanism and 
the protocol followed for such a mechanism; 

(c) whether this mechanism has made any advanced 
assessment of the recent outbreak of Dengue and 
Chikungunya in certain parts of the country; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMt): (a) and (b) Integrated Disease Surveillance 
Project (IDSP) was launched in November 2004 by 
Government of India to strengthen surveillance activities 
in order to promote early detection of outbreak and to 
institute appropriate action for prevention and control of 
diseases. It seeks to set up a decentralized State and 
district based surveillance system in the country. The 
project is to be implemented in phased manner and at 
present the project is in various stages of implementation 
in 32 StateslUnion territories. 

The components of the project are (i) integrating 
disease surveillance at the State and district level; (ii) 
coordinating and decentralizing ~rv;~nce activities; (iii) 
training stakeholders in disease su~';nce and response. 
improving laboratory support; and (iv) IT networ1<ing and 
strengthening data quality. analysis and links to action for 
a limited number of targeted disease under IDSP. 

(e) to (e) IDSP mechanism has not been used for 
recent outbreak of dengue and chickungunya, The Stales 
covered under IDSP are still in various phases of 
establishing their surveillance systems and the data flow 
is at initial stage. When IDSP is fully implemented, it 
would be expected to detect early warning signals of 

impending outbreaks and help initiate Elffectlve & timely 
response. 

Vlsft of Brazilian' PresIdent 

1489. SHRI ADHIR CHOWDHURY: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Brazilian President recently visited 
India; 

(b) if so, the details of the issues discussed and 
outcome thereof; 

(c) whether any agreements including setting up 
Atomic Installations were signed during his visit; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAl AFFAIRS (SHRi ANAND SHARMA): (a) Yes. 
His Excellency Luiz lnaclo LuJa de Silva, President of the 
Federative RepublIc of Brazil paid a state visit to India 
from 3-5 June 2007 at the Invitation of His Excellency 
the President of India Dr. A.P.J. Abdul Kalam. 

(b) and (c) A comprehensive declaration was issued 
highlighting the outcome of the visit. A copy is enclosed 
as Statement. 

(d) Does not arise. 

StIItement 

IndIII-BrBZil: RBd FOIt Declamtion 2007 

His Excetler:tCY Luiz lnacio Lula da Silva. President 
of the Federative Republic of Brazil paid a state visit to 
India from 3-5 June 2007 at the invitation of His 
Excenency the President of India Dr. A.P.J. Abdul KaJam. 
President Lula was accompanied by a high level 
delegation including a large official and business 
delegation. President Lula held intensive discussions with 
President KaJam and Prime Minister Manmohan Singh. 
External Affairs Minister, the Leader of the Opposition 
and the Chairperson UPA called on him. 

2. The visit by the President of Brazil, within a span 
of eight months of the visit by Prime Minister Manmohan 
Singh to BrazU in September last year. is a reflection of 
the mutual commitment to develop and diversify bilateral 
relations in a comprehensive manner. It is also a reflection 
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of the strength of the growing strategic partnership 
between the two countries. 

3. Both sides reviewed the state of bilateral relations 
and expressed satisfaction at the pace at which mutually 
benefICial cooperation was developing. In particular, they 
welcomed the 3rd meeting of the India-Brazil Joint 
Commission held in April 2007, co-chaired by the Minister 
of External Relations of Brazil and the Extemal Affairs 
Minister of India The Joint Commission developed a work 
plan for the cross sectoral intensification of bilateral 
relations. 

4. Prime Minister Manmohan Singh and President 
Lula expressed particular satisfaction at the launching of 
the lirst meeting of the India-Brazil Strategic Dialogue 
that was co-chaired by Shri M.K. Narayanan, National 
Security Advisor of India and Foreign Minister Celso 
Amorim 01 Brazil. That dialogue enabled both sides to 
review the state of cooperation and chart out a course 
for the future, inter alia, in the areas of space, nuclear 
energy for peaceful use, defence and the fight against 
terrorism. 

5. The leaders of both countries underlined the 
importance of providing the strategic partnership with a 
solid economic underpinning. In that context they 
expressed satisfaction at the launchIng of the CEO Forum 
which is composed of senior representatives of industry 
on both sides and the trade target of US$10 billion by 
2010. They stressed in the latter context the importance 
of simultaneously developing greater connectivity between 
the two countries and investment in each other's 
economies especially in the infrastructure sector. 

6. Both sides agreed to launch joint campaigns in 
the years ahead for the development of bilateral trade 
and economic relations. They stressed that development 
of their economic partnership requires, inter s6~ the early 
implementation of decisions taken at the 3rd Joint 
Commission Meeting. Within the parameters of their 
national laws, rules and regUlations, both sides win 
facilitate participation in. each other's economies by their 
entrepreneurs, businessmen, service professionals, 
scientists and technologists. 

7. The leaders of the two countries emphasized the 
need for the early holding of the first meeting of the 
India-BrazU DeferlCe Committee and early development 
of a programme of cooperation in the peaceful use of 
nuclear energy consistent with' their international 
obligations. 

. B. Both sides expressed satisfaction at the 
development of cooperation in the area of science & 
technology and look forward to the early adoption of the 
programme of cooperation for 2007-2010. They also 
welcomed the decision to cooperate in space sector 
applications that would help the developmental efforts of 
both countries. 

9. The development of people to people exchanges 
and a better cultural appreciation of each other's traditions 
was identified as an area of particular focus. The two 
leaders welcomed the decision to hold the Festival of 
Brazilian Culture in India in January-March, 2008 and the 
Festival of Indian Culture in Brazil in July-September, 
2008. They also urged that there should be greater 
exchange of tourists, students and youth between the 
two countries. 

10. The leaders of both sides reiterated the 
importance of ensuring socially inclusive economic growth 
in their countries. The Indian side expressed great 
appreciation for policies implemented by President Lula 
which have significantly impacted poverty reduction in 
Brazil. For its part, the Brazilian side expressed 
appreciation for the policies being implemented in India 
for poverty alleviation which have successfully lifted scores 
of millions from the poverty trap. Both sides stressed 
that these efforts must continue and an exchange of 
experiences and programmes between the two countries 
in respect of poverty alleviation would be of great benefit 
to each other. They also agreed that their experiences 
for enhancement of the quality of life of the most 
vulnerable sections of their population could be shared 
with other developing countries and the international 
community in the fight against hunger and poverty. 

11. Both parties noted the progress reached in the 
partnership between Petrobras and Indian companies to 
explore, produce and trade oil, gas and derivatives in 
Brazil, India and elsewhere. They confirmed the 
understanding that both Governments will continue to 
erICourage further cooperation between companies of the 
oil & gas sector in both countries. 

12. The two sides recognized the role of educational 
cooperation in strengthening bonds of friendship between 
India and Brazil and expressed interest in deepening the 
partnership between institutions of higher education in 
both countries. 

13. Brazil and India have had a long tradition of 
fruitful cooperation in regional and multilateral fora 
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including at the United Nations, WTO and the UNFCCC. 
This cooperation is a retIection of their common wortcI 
view and commoo socio-economic requirements. 

14. Both sides stressed the need to promote the 
democratization of the structures of global governance by 
increasing the participation of developing countries in their 
decision-making bodies. In that regard, they reiterated 
their steadfast commitment to refOrming and expanding 
the UN Security Council, with the inclusion especially of 
(;ountries from all regions of the developing world as 
permanent members, in order to render it more 
democratic, legitimate and representative. They welcomed 
the new momentum on the debate on Security Council 
reform and expressed their readiness to participate in 
negotiations, together with the other G-4 partners, with a 
view to reaching a decision on this long-standing issue 
at the earliest. They reaffirmed their understanding that 
no reform of the United Nations will be complete without 
reform of the Security Council. They reiterated their 
support for each other's permanent membership in an 
expanded UNSC. 

15. In respect to the Doha Development Agenda, 
Prime Minister Manmohan Singh and President Lula 
stressed the importance of close coordination between 
the two govemments to effectively realize the development 
dimension in every aspect of the outcome of the 
negotiations. They reiterated the urgent need- to 
successfully complete the Doha Round in order to promote 
the interests of developing countries in keeping with the 
Doha mandate and reaffirmed the commitment of their 
govemments to continue to work closely together in the 
G-20 and NAMA-ll. In agriculture, they recalled their 
commitment to an ambitious outcome in terms of 
elimination of distortions and subsidies in international 
trade in agriculture and the preservation of the food 
security, rural development and IiveItlood concerns of rural 
populations of developing countries. They also stressed 
the Hong Kong Declaration and the high ambition in 
market access in NAMA and reaffirmed that this ambition 
has to be achieved in a balanced and proportionate 
manner consistent with the principle of less than full 
reciprocity in reduction commitments. 

16. Both sides reiterated the importar.::e they attach 
to matters pertaining to climate change and agreed that 
the solution to the problem of climate change, which is 
essentially the outcome of the unsustainable production 
and consumption patterns in the developed world, can 
not lie in the perpetuation of poverty in developing 

countries. They agreed on the need to constructively 
discuss this important issue with all partners taking Into 
account the specific developmental situation and 
requirements of developing countries and simultaneously 
working toward a greater share of clean and renewable 
energy sources in the global matrix, energy efficiency 
and energy security. Developing countries cannot accept 
approaches that impede growth and retard poverty 
alleviation obligations. They agreed that both sides would 
cooperate closely, along with other developing countries, 
at the UNFCCC and also within the framework of the 
Kyoto Protocol. The second meeting of the bilateral 
Working Group on Environment is to be held later In 
2007 and would enable both sides to coordinate their 
positions to common benefIt. 

17. Both sides expressed satisfaction with the 
launching of the International Biofuels Forum, in March, 
2007. They reaffirmed their mutual interest in deepening 
cooperation in accordance with the work programme 
created under the Memorandum of Understanding on 
Technological Cooperation in the Area of Mixing Ethanol 
with Gasoline, signed in 2002. President Luia reiterated -
the commitment of his Government to intenaifylng 
exchange of infonnation with India on Brazira BiofueIs 
Programme. Both aides favour the use of ctean energies 
and will join efforts leading to the creation of an 
international market for ethanol that can contribute to the 
reduction of the world's dependence on foeaH fuels. 

18. Both sides stressed the importance that they 
attach to IBSA, this unique forum of large, multl-ethnic, 
multi-racial and multi-religious developing countries of the 
three continents of Africa, Asia and Latin America that 
are cIoaeIy linked by the convnonbonda and principles 
of pluralism and democracy. They recalled the succeaafuI 
IBSA Summit held in Brazil in September 2008 and took 
forward to taking stock of progress made and giving freeh 
direction for theevotution of the IBSA framework at the 
second Summit to be held In South Africa in October, 
2007. The Ministerial Meeting of the Trilateral Commia8ion 
of IBSA in Incia on 16-17 July, 2007 should ensure that 
preparations for the second Summit 818 meaningful and 
substantive. Both sides also noted that the development 
of coOperation In the IBSA framework would further 
strengthen bilateral Iinkagea among the three countries. 

19. President Lute and Prime Minister Manmohan 
Singh used the opportunity of their meeting in New Delhi 
to have an in depth elCChange of views on the forthcoming 
meeting of the G8 + 05 at Heillgendamm in Gennany. 
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They expres&ed aatiafaction at the unity of· approach that 
both sides had towards this important meeting and 
pledged to continue to cooperate in this forum. 

20. During the visit the follOwing agreements were 
signed: 

Agreement on Mutual Assistance in Customs 
Matters; 

Agreement on Audio Visual Coproduction; 

Implementing Arrangement regarding Cooperation 
in Augmentation of Brazilian Earth Station for 
Receiving and Processing data from Indian 
Remote Sensing Satellites; 

Academic Exchange Programme; 

MOO on India-Brazil CEOs Forum; 

Heads of Agreement between ONGC, OVL and 
Petrobras; and . 

MOU between National Council for Applied 
Economic Research and Institute of Applied 
Economic Research of Brazil. 

21. President Lula expressed his gratitude to the 
Government and people of India for the hospitality and 
the warmth of the welcome received by him and his 
delegation. 

22. President Lula invited the President and Prime 
Minister of India to pay official visits to Brazil. The 

- invitations were accepted with pleasure. Oates will be 
settled through diplomatic channels. 

23. Both sides agreed that the State visit of President 
Lula to India had provided a decisive impetus to the 
further development of the strategic partnership between 
India and Brazil. 

New Delhi 
4th June 2007 

e-Waate Recycle Plants 

1490. SHRI ASADUDOIN OWAISI: WiH the PRIME 
MINISTER be pleased to state: 

(a) whether some Multi-Nationat Companies (MNCs) 
have shown intertlSt in e-waste recycle plants in India; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) Some Indian entrepreneurs/agencies 
have shown interest in setting up e-waste recycling units 
with some collaboration from outside. The Government of 
India, Ministry of Environment and Forests have notified 
the Hazardous Waste (Management and. Handling) Rules 
1989 as amended in 2000 and 2003 under the 
Environment (Protection) Act, 1986. These rules regulate 
collection, storage, treatment, disposal and import of 
hazardous wastes which includes e-waste. In this context, 
the Central Pollution Control Board (CPCB) has also 
undertaken the task of preparation of guidelines entitled 
"Environmentally Sound Management of E-waste", for the 
State Pollution Control Boards and Pollution Control 
Committees of the Union Territories and the industries for 
handling 8-waste. A Task Force has been constituted by 
the Ministry of Environment and Forests for finalization of 
these guidelines. 

Supply of Medicines by CGHS Diapensarlea 

1491. SHRI PRABHUNATH SINGH: 
SHRI RAGHUNATH JHA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether CGHS beneficiaries in Delhi are' not 
provided indented medicines within stipulated time despite 
their availability in the market; 

(b) if so, the number of cases that have come to the 
knowledge of the Government during the last one year 
and the action taken thereon; 

(c) whether substitute medicines are being provided 
in place of the prescribed medicines; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) By and large the medicines are 
provided within the stipulated tune except for occasional 
delay by the authorized chemists. There is a provision 
for imposition of fines in the tender document through 
which local chemists were ernpane/led for each dispensary. 
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Action taken against the local authorized chemists who 
were not fulfllHng the conditions is enclosed as Statement. 

(c) and (d) The formulary medicines if avaHabie in 
the dispensary with a different brand/generic name, having 

the same chemical composition and similar therapeutic 
action, is supplied to the beneficiary, which is not a 
substitution. However, no substitutes are accepted from 
the Authroised Local chemists when indents are placed 
on them. 

ShoW-cBUSS noIictYwamlng issued /0 Ihe following chemist 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Name of the Chemist 

Vikas Chemist, Ramesh Nagar 

Alankit Life Care Ud., Ashok Vihar 

Sachdeva Stores, Lodhi Colony 

Raj Medicos, Paharganj 

Kukreja Medicos, Vikas Puri 

Kailash Chemist & Druggist, Basrurkar Market 

Lucky Pharmaceuticals, Jungpura 

Dispensary supplied 

Inderpuri, Rajouri Garden 

Timarpur Dispensary & Hospital, Andrews Ganj, 
Ashok Vihar, Tri Nagar, Rajpur Road, NOIDA, 
Faridabad, PHA 

Lodhi Road II 

Minto Road, Chandni Chowk 

R.K. Puram-V(Sec.XII), Sunder Vihar, Puss Road, 
Karol Bagh, Dev Nagar 

Nauroji Nagar, Netaji Nagar, Chanakya Puri 

Srinlvaspuri, Lajpat Nagar, Jungpura 

Empanelment 01 Ihe following chemist hallfl btIen ttJl111insfed/discontinued 

SI.No. Name of the Chemist 

1. Satnam Sons 

2. Amit Medicos 

Lo.. of Good Quality Coal 

1492. SHRIMATI MINATI SEN: Will the PRIME 
MINISTER be pleased to state: 

<a> whether large quantity of good quality coal is 
being damaged due to unscientific mining practices 
adopted in the coalfields of the country, particularly in 
the Jharia coalfields; and 

(b) if so, the details thereof and the steps taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): <a) and (b) No 
unscientific mining practice is being adopted in any of 

Dispensary supplied 

Andrews Ganj, Sadiq Nagar 

R.K. Puram (Sec.xn), Pusa Road, Karol Bagh, 
Dev Nagar 

the subsidiaries of Coal India Umited. The mines are 
being operated as per the approved project report 
formulated by Central Mine Plan and Design Institute 
Limited (CMPDIL). The mining operation and extraction 
of coal is done as per the permission of Director General 
of Mines Safety. Also to extract coal efficiently with due 
regard to conservation, guidance from Central MinIng 
Research Institute, Indian School of Mines and other 
scientific institution is being taken as and when required. 
As such losing of good quality coal does not arise. 

Foreign Collaboration for Coal Mining 

1493. SHRI BASU DEB ACHARIA: 
SHRI PRABOOH PANDA: 

Will the PRIME MINISTER be pleased to state: 
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<a) whether Coal India Ltd. (CIL) has contemplated 
to tie-up with foreign countries for underground mining in 
the country; 

(b) if so, the details thereof; 

(c) the action taken/proposed to be taken by the 
Government in this regard; 

(d) whether the foreign mining companies are likely 
to get the Government's approval to acquire 49 per cent 
stake in coal mines in the country; and 

(8) if so. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAl (OR. DASARI NARAYAN RAO): (a) to (c) Presently 
there Is no tie up with foreign countries for any specifIC 
project. However, Coal India Umltecl Is in dialogue with 
Russia, China and Australia for underground Mine 
development Including development In the field of High 
Wall Mining, Coal Bed Methene. Underground Coal 
Gasification. development of Steep Mines. Safety of 
underground mines Including roof bolting techniques and 
resin capsule methodology. Some subsidiary companies 
Eastern Coalfields Umited. Sharat Coking Coal Umited 
and Central Coalfields Umited are exploring options to 
have foreign collaboration for Increasing production! 
development of underground mines. 

(d) No. Sir. 

<e) Does not arise in view of reply at (d) above. 

[Ttanslstionj 

Recommendations of Administrative 
Reforms Commission 

1494. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRIMATI RUPATAI D. PATIL: 
SHRI KIREN RIJIJU: 
SHRI BACHI SINGH RAWAT -BACHDA": 
SHRI KASHIRAM RANA: 
SHRI MOHAN SINGH: 

WIH the PRIME MINISTER be pleased to state: 

(a) whether the Administrative Reforms Commission 
has recommended sweeping powers to the Centre to 
deploy armed forces in States and favour a new law to 
empower CBI to probe crimes like Terrorism and human 
trafficking as reported in the TItT1eS of India, dated June 
26, 2007; 

(b) If so, the details of the recommendations made 
by the Commission; 

(c) whether the Union Government has sought 
comments of the State Governments on these 
recommendetions, 

(d) if so, the details thereof; and 

(e) the response of the States thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) and (b) Second Administrative Reforms Commission 
in its report on Public Ordar has recomrnendedthat: 

(i) A law should be enacted to empower the Union 
Government to deploy its Forces and to even 
direct such Forces in case of major public order 
problems which may lead to the breakdown of 
the constitutional machinery in a State. However, 
such deployment should take place only after 
the State concerned fails to act on a 'direction' 
issued by the Union under Article 256 of the 
Constitution. All such deployments should be 
only for a temporary period not exceeding three 
months, which could be extended by another 
three months after authorization by Parliament. 

(Ii) The law should spell out the hierarchy of the 
civil administration which would supervise the 
forces under such circumstances. 

(iii) There is need to re-examine certain offences 
which have inter-state or national fa;"ification 
and include them in a new law. The law should 
also prescribe the procedure for investigation and 
trails of such offences. The following offences 
may be included in this category: 

i. Organised Crime 

ii. Terrorism 
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iv. Trafficking in anna and human beings 

v. Sedition 

vi. Major crimes with inter-state ramifications 

vii. Assassination of (including attempts on) major 
public figures 

viii. Serious economic offences. 

(ivl A new law should be enacted to govem the 
working of the CBI. This law should a1so stipulate 
Its jurisdiction including the power to Investigate 
the new category of crimes. 

(v) The empowered committee reconwnended in the 
Commission's Aeport on 'Ethics in Governance' 
would decide ~ cases to be taken over by the 
CBI. 

(e) to (e) These recommendations are being 
examined. The States would also be conauIted whenever 
required. 

fE,ps1rJ 

Detention of Indiana Abroad 

1495. SHAI FRANCIS FANTHOME: 
SHAI N.N. KAISHNADAS: 
SHAI AEWATI RAMAN SINGH: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether some Indians living abroad have recently 
been questionec\larrested for alleged terrorist actsIIinks; 

(b) if so, the details thereof and the reasons therefor; 

(el the reaction of the Govemment thereto; 

(d) whether their visas have been cancelled by the 
respective countries; 

(e) if so, the details thereof; and 

(1) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHAI E. AHAMED): (a) Yes. 

(b) Dr. Mohammed Haneefwas detained in Auatralia 
on 2nd July 2007 In connection with an attempted terrorist 
bombing attack In UK on 29-30 June 2007. Mr. SabeeI 
Ahmed was held in UK in connection with the same 
bombing attack. 

(e) The Government took up the matter with the 
Govemments of Australia . and UK and requested for 
'fair and just' treatment under the local laws. The 
Government also constantly monitored the cases and the 
concerned Indian Misaions abroad secured consular 
access. A team of offICials from our High Commission In 
London met Mr. SabeeI Ahmed on 30th July 2007. The 
Australian Government dropped the criminal charges 
against Dr. Mohammed Haneef and Dr. Haneef returned 
to India on July 29, 2007. 

(d) to (1) The visa of Dr. Haneef was canceReci. With 
the dropping of charges, Dr. Haneef has filed a legal suit 
for restoration of his visa. The High Commlasion of India 
in Australia also approached the Australian Government 
for restoration of his visa. 

1496. SHRI MANORANJAN BHAKTA: 
SHRIMATI JYOTIRMOYEE S/KDAR: 

Will the Minisaer of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether the Govemment proposes to draft any 
policy outline for grant of cash awards to sportBperson$ 
and coaches who have brought laurels to the country in 
international competitions; 

(b) if so, the details thereof; 

(c) whether certain sportspersons and coaches are 
yet to receive their cash awards since 2004; 

Cd) H so, the details thereof alongwith the amount of 
award and the sporta disciplines in each case; 

Ce) whether there is any delay in receIvingIreIea 
~ said cash money/award from the MinIstry of Anance; 

(1) H so, the steps proposed to be taken for the 
distribution of the awards efficiently; 

(g) the details of aportapersons who have won such 
medals in the last three international events; 
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(h) whether many sportspersons and coaches have 
been deprived of the awards; and 

(i) if so, the details thereof and the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) Govemment have 
been running a Scheme of Special Cash Awards to 
winners in intemational Sports events and their Coaches 
since 1986. The objectives of the Schemes are as 
under:-

(i) To encourage and motivate the ou1standing 
sportspersons for higher achievement and to 
attract the younger generation to take to sports 
as a career. 

(ii) To help rehabilitate the medal winners with 
honour, dignity and comfort after the conclusion 
of their active sports career which is generally 
of a very short duration. 

(iii) To honour the sportspersons to enhance their 
general status in society and also to give th~m 
greater dignity and a place of honour in society. 

(iv) To motivate the sportspersons to give their 
highest performance in sports events. 

(c) and (d) The cash Awards pertaining to the year 
2004 have been given to eligible sportspersons and 
coaches. For 2005, cash awards have been given to 
sportspersons only. Efforts are being made to clear cash 
awards for sportspersons for 2006 and for coaches for 
2005 and 2006 during the current financial year. Details 
regarding amount of the Awards and to Sports discipline 
are given in the enclosed Statement I. 

(e) and (f) The Ministry have already submitted a 
proposal for supplementary demand, which is under 

consideration in Ministry of Finance. 

(g) The details are given in the enclosed 

Statement II. 

(h) and (i) No, Sir. 

Stlltement I 

The following spottspelSOflS/COIlChtIs haVll btHIn givtln 
cash award for the year 2004 

51. No. Name of 5portsperson Amount (in Rs.) 

2 3 

1. Y. Prathiba 5618 

2. Pankaj Rathi 1769 

3. Anuja Prakash 4605 

4. Thyagraj 7595 

5. S. Chandana Priya Reddy 5420 

6. Navneet Gautam 5991 

7. Satish Joshi 5475 

8. Alka Tomar 1959 

9. L. Niruparna Devi 6885 

10. Rohith Ashok 5813 

11. Priyanka Singh 1959 

12. Vikas Kapila 4605 

13. Parmod 5900 

14. Subhadra Pradhan 5557 

15. Anmol Ratan Tete 5557 

16. Fulmani Soy 5777 

17. Miss Sumrai Tete 5750 

1B. Sushila Lakra 5777 . 

19. M. Suranjoy 5263 

20. Naveen 2144 

21. Chhote Lal Yadav 4705 

22. Manawar Hussian 4775 

23. Vrushank Gimonakar 4605 

24. Sunil Kumar 6139 

25. Gurkirat Singh 6139 
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2 3 2 3 

26. Jagpal Singh 5521 55. MaUu AbIeah Reddy 5195 

27. R. Bangaraikh 5145 56. T. Rajasurya 5663 

28. Satish Raj 6425 57. Manpreet Singh 9090 

29. Tejadeep AclubaJa 5195 58. Vikas Kumar 5538 

30. Ms. Minerva Singh 2185 59. G.L. Yadav 5223 

31. Sunder Singh 1445 60. Mrs. Bittu 3711 

32. Ravinder Kumar 1765 61. Sujeet Mann 6225 

33. Suresh Kumar 1860 62. Romi Devi 5533 

34. Geetika Jakhar 2211 63. Sanjeev Kumar 2005 

35. Arachana 2183 64. Oivya 2237 

36. Rajheer Singh 1769 65. Jagdir Singh 1765 

37. AIok Kumar 2533 66. Ramesh Kumar 2583 

38. Y. Sandeep 5125 67. Richa Sehgal 625 

39. P. Haritha 5175 66. BaIwinder Kaur 1985 

40. Miss Dayani B. Dave 3935 69. Raj Bela 1985 

41. Abhijeet Gupta 2807 70. Himant Kr. Sahu 5107 

42. Manoj Kumar 3750 71. Joy Tomah 5100 

43. Bhupinder Singh 2429 72. S. Teja&wini Reddy 5195 

44. Pon. N. Krithikha 5650 73. Mokara Sworesh 5713 

45. Jyoti Sumtta KuRu ~7 74. Yumnam RenubaIa Chanu 6725 

46. S.G. Sawant 4645 75. Lalshram MonIka Oevi 6925 

47. Rakesh Kumar 4605 76. Naresh Kumar Yadav 6254 

48. Pankaj Advani 6049 n. Rahinl Rat! 5413 

49. PalM Naik 4800 78. I. Ramya Krishna 4935 

SO. Abaishek Mhatri 4655 79. Farokh Tarapore 4405 

51. Ram Kumar Singh 4705 80. . K. Priyadharshan 5413 

52. Dinesh Kumar 1765 81. A. Anita Chanu 6833 

53. Swati Ghate 4780 82. Poumima Zanane 4405 

54. Jyoti 1637 83. Surna Shlrur 4605 
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2 3 2 3 

84. Sri Harsha Lingala 4825 115. Amisa Sayyed 5053 

85. J. Deepan Chakkravarthy 5413 116. Sanjeev Singh Chauhan 4655 

86. Saurav Ghosal 5413 117. Rajesh S. Dhulaji 4655 

87. Sowmyah 5413 118. Manish Chotrani 4655 

88. J. Mohana Priya 5413 119. Neh Maheshwari 4405 

89. Ronak Pandit 4714 120. G. Senthu Kumar 5513 

90. Lakhan Mardi 4523 121. R. Kalidas 5413 

91. Bachchu Duriav 3951 122. Trunal Helegaoukar 4530 

4 
92. Aditya Mehta 4405 123. Shipla Tri/Ok Oberoi 4655 

93. Joginder Singh 4405 124. TiknaGopal 5355 

94. Girija Desai 5600 125. Mantu Gosh 750 

95. Suman Kundu 2050 126. Gumoor Kaur Kang 2845 

96. Tejas R. Bakre 4087 127. ~; P. Sehthuraman 5653 

97. Minakshi Devi 1825 128. Rajesh Chowdhary 4675 

98. Sudesh Kumari 1825 129. Vijaya Sai Krishna Gottipati 5195 

99. Miss Saba Anjum 4655 130. Tejinder Singh 2895 

100. S. Poobejh Anand 5975 131. B.C. Suresh 6535 

101. Syed N. Farheen 5518 132 Pritam Bind 6150 

102. Suraj Singh 4550 13~ Vicky Batta 6125 

103. Gurminder Singh 3251 134. Madh, , ;<:umar 6139 

104. Ashish Singh Yadav 5145 135. Zakir Khan 2334 

. 105. Akram Shah 2267 136 . Surender Singh 6139 

106. C.P.R. Sudneer Kumar 5829 137. Dasri Sai Srinlvas 5374 

107. Geeta Rani 1925 138. N. Srinath 5413 

108. Geeta 1925 139. Nandita Saha 3090 

109. Lt. Amit Arvind 5148 140. Subhajit Saha 3090 

110. Rar Kumar 5195 141. A. Sharath Kamal 3690 

111. Kamati Harsh 5195 142. Soumyadeep Roy 3050 

112. Saptarshi Roy Chowdhary 5357 143. Mamta Prabhy 4030 

113. N. Gomti Chanu 6833 144. Shweta Chaudhar 1050 

114. A. Sandhya Rani Devi 5633 Total 644143 
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Coache8 

S!.No. Name Di8c:ipIine AdIieYement Taumamentl Name Amount 
01 the Event (In As.) 

2 3 4 5 6 

1. 5tIi BaIwan SinjI KabIdII Golden World ~ 12S000 

2. SIvi Udaya KII1w ... -do- -do- 125000 

3. 5tIi Sai Shaikh YIIdiIg IIIonzB en AIiIII QaIIpionItip 9000 

4. U. Celt R ... Gold ... 150000 32SOOO 
Mahesh- COIIdl of NIiI MDngia & -do- SMr IInInzB -do- 100000 
RIINunar SinjI 75000 

5. sm Ali ...... -coadI at 75000 
Donidt Manezes 

6. cm-. HD. MoIiwaIa- COIIdl at 211125 
N.K. Yadav IIId G.L Yadav 

7. cm-. S.K. MoI9& • CDICh 0/ N.K. -do- BRInZII 211125 84375 
Yadav n G.L Yadav -do- IIIonzB 56250 

8. .... GauIama DuIIa • CDICh at ... Gold Asian Q8IIpionIhip 150000 495000 
RajeIIh~U ... IInInzB Asian a-piaI.np 75000 
AmI AMId, PaIa¥i Nail & • Golden Asian a...-1IRp 31SOO 
Rolini Rao, SlId. ShipIa a.a ... IInInzB en Asian ~1IRp 22500 
II1d Neha~, -do- BnInzI en Asian~ 22500 
NanII1d MayIIkar & ShaIao Prasad. ... Golden Asian~ 112500 
Vbs KuPIa IIId 5qII¥ a.nn & -do- SMren AUI~ 75000 
RajeIIh IJUaf 

9. Shri Bt..n u.;ae T8Ia TemiI 8ronzI Commanltlllll a.npianIIip 150000 

10. SIvi .... Si9I ilia ... IIIonzB Asian .kIior QwnpiDI8ip 6250 

11. sm PIMII1 ~ ... IIaIZI AMI JriIr CtaIIpioIIIRp 6250 

12- SIvi Tapan ClIIIIIh -do- Bnme Asian .IIIior a.npioI.,. 6250 

13. MalhI 0iwlII -do- Gold (Air Asian .kIior 6250 
lie) Wcmen) Chzit .... iItip 

14. P!oI. Simy Thomas ShDcIIing Gold AUI~ 150000 1050000 

15. -do- Bnme World C. 900000 

16. sm M.K. Kulik Hadr8y (WonwI) Gold (TBI .... ) A8ia~ 37SO 7SDO 

17. -do- Bonze (T-8Mn) AIia~ 3750 

18. vasu TapiyaI ... Golden Aliia~ 37500 

19. AruiIa Saini ... IIIonzB en AsiaC141 3750 
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20. Narandera Sft91 Saini -do- Bronze (T) Aaia~ 3750 

21. V.S. ChIaRII -do- Bronze (T) Aaia~ 3750 

22. S.P.s. VIdav Rowing SMr AsiIIl JIIior Champion&hip 20000 

23. Jose Jacob -do- Bronze Asian .krior Champion&hip 30000 

24. Shri MoIindra Si1gh BoIi1g Gold Asian Championstip 25000 

25. K. SIiiwas RIo -do- Gold Asian ChII1IpiansIip 25000 

26. J.S. WIIdia -do- Bronze Asian QanpionsIip t5000 

27. I.V. RIo -do- Bronze Asian ChII1IpiansIip 15000 

28. M. VIllI -do- SMr WoIId .krior ChIInpIoIIItip 7SOOO 

29. A. Raja! Sin;I ~ Gold CoImIonweaIfl Championship 150000 

30. Shri Pal SiIgh SanchI -do- Gold CommonwaaiII CJwnpionship 150000 

31. p ...... Sharma -do- Gold CommonweaIIh ChIInpIoIIIIhip 150000 

32. Shri FIamash KINr ...... -do- Gold ConInonweaIII ~1IIip 150000 

33. Shri JaaIt Sin;I -do- Gold CommonweaIIh CIanpionsIip 150000 

34. KOI1IIU AIhok QI8I& Gold CommonweaIIh CJwnpionship 150000 

35. Shri NaInri VriIIa -do- Bronze Asian C/anpionIIIip 15000 90000 

-do- Gold WoIId~ 50000 

-do- Gold CommGnweaIIh ChIInpIoIIIIIip 25000 

36. ~Koehy -do- ., ComIIlonWdI CMnpionsIip 20000 

37. K. SeIvInj -do- SMr CommoiIweeIII ClaIljiolIShip 20000 

38. Shri Sriniw& RIo MaIIIIdu .. SMr ComnIonWeIIIh CI1II'npioIIIIhip 20000 85000 

SMr Asian CIqIonsIip 20000 

Gold CommonwaaIth ChampionsIip 25000 

8M' ConvnorMIaIII CIIIInpionatip 20000 

39. B. SaIdhI PIIbhakar -do- Gold CommonweaIh ChampionsIip 25000 

40. P.L. Meenak&hi .. Gold CommonweaIIh CI1II'npioIISIip 25000 32500 .. Bronze Asian CharnpionInp 7500 

41. T. SI&IIanwian -do- Gold Asian ChampioRship 25000 

42. V.~ .. Gold CommonwaeIIh ChampionsIip 25000 50000 
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Gold AIian .krior ClatIpiolISlip 250lIO ' 

43. K. JaIIi P1aIaISIm -do- IIAInza CCInrnonweaIII ~18hp 15000 70000 ... BIonle AIian JIIior ctanpionship 15000 

SMr Allan JIRor Championship 40000 

44. Shri lmInad Sir9t Gc*I CocnmCIIweaIIh Championship 25000 45000 

Shar AIian JIIior CIa~ 20000 

45. Vuyy\Iu SliMs ... .. CoIIInonweeIII ~1SIip 20000 57500 ... Gold Qoft wivw) Allan JIIior ChanpioIIStip 12500 

-do- Gold AIian StbJ\rior ~ 25000 

46 Shaik ICha&im .. Gold AIian SUb-JIIior ~ 25000 

47. MriwI J. ChoksIi ... SMr ConInonweaIIh Championship 20000 

48. M.D. kImt ... BnInm AIian SUb-JIIior Championship 15000 

49. It SriIn MahaiIgam ... BnInm (Ioid wimer) AIian SuInkIior ~ 7SOO 

50. G.M. ZIIIir -do- SMr (Ioid wimer) Allan ~ Championship 10Il00 

51. S. p~ .. Gold ton wiII8I) AlaI ~ Championship 12500 

52. S. MIui AM ... Gold ton willer) AIian SuInhIior Championship 12600 

53. N. JaJiidlalldllli ... SIIIw (jon wimer) AIian ~ ~1Siip 10000 

54. Shri ViIIIaI Saraen -do- SMr Commom 11111\ Champiolllllip 20000 50000 

-do- BnIIIl8 WoIId SIb-JriJr Qwr!picnlip 30000 

55. Shri NanNri Vriaia -do- SIver CommonweaIIh ClBlljlioilslip 11mlO 

56. SiIa Rena ~ -do- SMr Aaian Women CIwnpionItip 100000 305000 

Gold Asian JIJior CIaIIpioIISIip 50000 

Gold AIian SUb-JIIior Championship 25000 

Bronze WoI1d StD-JIIior CIatIjIioiIlllip 30000 

SiMr AlB! Stb.kI1ior CIImnpionsNp 2IlllO 

SiMr WoIId Stb.kI1ior CIanpioIiIItip 40000 

Silwer WoIId SIb-JII1ior Chan,piollatip 40000 

57. Shri Dhannendra TiW8IY Ndtery Silwer WoIId ChanpioIBip 18750 

58. Us. Ptrina Mahala -do- SMr Wodd CIanpionatip 18750 
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59. Shri SuINs Agarwal BIianIe lI1d Bronze Asian Championship 30000 
Snooker 

60. Shri Michael Ferreira * Gold Asian Championship 150000 22SOOO 

Bronze WOIId CIanpioIBip 75000 

61. T. Chandrasekhar Tams Silver Asian Championship 100000 

62. Shri Niti1 KiI1ane * Silver Asian Chnpionship 20000 

63. Cyrus Pancha ~ Bronze Asian Championship 37500 

Total 5190250 

Cash awam giIIfII1 10 spoltsptNsons lor the year 2005 

SI. No. Name at the &pOIIsperson Disciph AdievemanI Name at Evant ArnoIIIt Total AmOII1I 
[II As.) Cm As.) 

2 3 4 5 6 7 

1. Sh. PaIwiIder Si9l Cheema WrdIg Gold CommonweaIIh ChampioIIShip 300000 450000 

* Bronze Asian CIanpionsIip 150000 

2. Shri AliI MIm * Go1d CommonweaIIh CIanpiorSip 300000 

3. Ms.GeaIIca JaIchar * Gold Commonwealth C/anpioIIShip 300000 730000 

* Silver Aaian Championship 200000 

* Siver Aaian JII1ior Champiollslip 80000 

* Silver JIrIior Worid Championstip lSOOOO 

4. Shri Ramesh KiInIr * Bronze Serior Asian Championstip lSOOOO 4SOOOO 

* Bronze CommonwaaIIh dIampioIlShip 300000 

S. Shri Kripashriar Patel .. Gold CommonweaIIh danpionsIip 300000 600000 

* Gold ConInonweaIII danpionsIip 300000 

6. Shri MIiesh Khatri -do- Bronze Asian ChampionsIIp lSOOOO 300000 

-d~ Bronze CommonweaIIh ctanpioIlShip lSOOOO 

7. Sh. KUdaep Singh -do- Bronze CommonweaI1h thImpiOIlShip lSOOOO 

8. KtJnari Gaeta * Gold Aaian Championstip 100000 

9. Shri Aoop KIIIIIf * SIver Aaian .hJior Championship 80000 

10. Shri Gurbinder Singh * Gold CorMIonweaIth Championship 300000 
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11. Shri SIiIIaji Patel .. Gold AaiIII Qlallpioi..., l0a000 

12. Shri SaIisII Kuaw -do- Gold CommoII'MIIIIh cIIampionInp 300000 

13. Shri ShcIinder Tonw -do- Silver CommoI:1/IIIIIIh d\M:ponsl'fi 200000 

14. Miss Men -do- Gold ... ChampionaIip 300000 450000 .. Btonze ComntcnIw. ctw: ..... 1II\lI 150000 

15. Missa Babita -do- SlIver AlliIn .kIior C/anpionId1ip 800lIO 

16. stri ViIod Kuaw .. Gold Asian .kIior CIwnpio:IShip 100000 

17. stri Ravindar SiI9I .. Gold CommonweaIh cI:ampionahip 300000 500000 

-do- SIver ComtncnieIIII c.tanpionIIip 200000 

18. 5M BIIraj SiI9I -do- Gold WOIId 0Iatlpi0c1Ship 100000 1800lI0 

-do- SIver Asian .IIJior ~ 800lIO 

19. ............. YIIIav -do- Btonze Asian .kIior CIwnpio:IIIip 60000 

20. Shri SIIIdaep -do- SIver Asian J\rior Ctanpialiltip aoooo 

21. St:ri Jap;h -do- Gold Asian J\I:ior QwnpionsIip aoooo 

22. Shri Neefaj -do- Btonze AU! J:I'ior ChMIpioIIilip 60000 

23. St:ri SartaY -do- SIver 200000 

24. Miss SIIIwI KIIIDU -do- 8ronz8 Asian JIItIor Qa:ijlioilShip 60000 

25. St:ri StItit -do- Gold AIian JIItIor ChMijlioilllip 100000 250000 

-do- SIver Wo:td .Uiar CtatijlioiBip 150000 

26. SI:n yogllllttwar [)Qt .. Gold Conaon •• dwnpiOillhip 300000 500000 

-do- SIver ComIiIo::weaIIh dwnpioIlIIip 200000 

£I. Sh. Jaideep -do- Silver Asain .krior CIat4JioIIShip 80000 

28. Mr. Vm1der S'::'9I .kilo Bronze Asian .krior Championship 60000 

29. Ms. Pooja JaIar: -do- 8lOnze Asian J\I:ior CIwnpionaI:ip 60000 

30. Mr. RusIam Scmg Weq:I UIIing Gold SI.D-.Uior Asian Championship 50000 

31. Mr. BIni RajiIuJnar ... Gold SIb-J:nor Asian ~ 50000 

32. Mr. S4J<hen Dey -do- SMt SIb-JI.rior As:an Ch8InpionIIip 40000 
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33. Ms. ~ Pall -do- Bronze SIb-Jwior Asian ~1Itip 30000 

34. Ms. KaIpn PIIIkash Hinge -do- Bronze SID-JIIior Asian ~ 30000 

35. Mr. Tata Rajshekhar -do- Bronze SIDJIrior Asian ~ 30000 

36. Ms. PIIIIIIiIa t.t.98i -do- Gold Common_III Challlpionship 300000 

'ST. Ms. Pujari SaiIajI -do- Gold CommanweaIIh CIanpioIIIIip 300000 500000 

-do- Silver Aaian Charnpionahip 200000 

38. Mrs. GeeIa RaIIi -do- Gold CommoIIW88III CIIII1Ipionship 300000 450000 

-do- Bronze Asian~ 150000 

39. Mr. G. VeerabhadIan -do- Gold CommonweaIIh CIwnpIansIip 300000 

40. CPR SucIIir KIIIIII' -do- 5iIver COIMIOIIJII8Ih CIanpionaIip 200000 

41. Mr. SataeIha Ali -do- Silver Commonwealth CIanpioIIIhip 200000 

42. Mr. G. 5naep -do- Silver CcImIonwaaIIh CIwnpionIhip 200000 

43. Mr. K. AnIUIaIhi Ravan -do- SMr CommonweaIh CIwnpionship 2IlOOOO 

44. Jitender KIlner -do- Gold CornmonweaII ChampionsIip 300000 

45. AId1I KIIIIar -do- Gold ConvnonweaIth Championship 300000 

46. BaIbir -do- Silver CommonweaIIh CIwnpionship 200000 

47. VIjender -do- Silver CommOIIW88IIh ChampionIIhip 200000 

48. Arun Sif9I -do- Silver CornmonweaIVI CIanpion&hip 200000 

49. PaMnder -do- Bronze ComrnonweaIIh ChampionsIip 150000 

SO. Jaj BtIIgwan -do- Bronze CommonweaItI CIanpion&hip 150000 300000 

-do- Bronze Asian Championship 150000 

51. C.V.~MoI -do- Gold Asian ChampionsIip 300000 600000 

-do- Bronze WoIId ChamjIion&hip 300000 

52. KaramjeeI Kaur ... Gold Asian CIwnpionship 300000 

53. Lekha ItC. -do- Gold Asian Championahip 300000 

54. Jyotsana -do- Gold Asian~ 300000 600000 

-do- Bronze WOIId ChampionsIip 300000 
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55. Pranan*a an. ... SIver AlliIn QIampionIhIp 2OODOO 

56. Ann MiIIn .. Silver AIiIII QIamponIhip 200000 

fiT. Cli. KnIll DIIga ... 8ranze AlliIn QumpionIIip 150000 

58. AswIItht PnIbha .. BnIIIZe AlliIn ~1Ihip 150000 

59. ~a.uhry .. 8nJnze WaIId Qanpilillhip 300000 

&0. Us. RIInya KrisIIII InapIIi a.. SMr AIiIn ti-JIJior ~ 40000 

61. Us. K.sa~ .. Gold Asian ti-JIIior ct ...... 50000 

62. Sh. SIIIIeep YaInIdli .. Silver AIiIn SubJIrior ~ 40000 

63. Us. IotarnIpaIi Navya v,.taM ... Gold ,. SIG-JIIior QIampoIIIIip 50000 

64. Siwi V AV. Rajesh .. Gold AIilIl SIG-JIIior QIampoIIIIip 50000 

65. ShriK.PriyaIIIantwl .. Gold AIiIn SIDoJlIior QumpionIIip 50000 

66. AbhijeaI ~ .. III&Iar .. ......... lQOOOO 

67. R. BaIaIdIImariam .. MIIIIbIr .. .... .. 100000 

68. Mary Am Games .. SMr AlliIn Team 22!iOOO 75000 
Master JIIior 100000 

tile Q\ampIInto;) 50000 
Gold 

69. Master SabIi GIowr .. Gold WaIId a.npiIiIIIip l0000Q 

70. PminaIjan Negi ... Won lie (lit) Ma&IIr \lie 100000 

71. SwaIi &nih GhIIe -do- SIva' Asian ChampianIIip 100000 

72. AIJhijit Prakash KLde .. Gold AIiIII CtaI,po.IIhip 150000 

73. SIniannjlII Kidambi .. Gold AaiIn~ 150000 

74. Sandipan CI&Ida .. Gold Asian alll'iipioil.np 150000 

75. Surya SaIohIr GmIgIjy ... Gold Asian ChIInpionIhip 150000 

76. ~ Roy 0I0wItuy .. Gold CndiIn et. CIanpioIIIlhip 300000 

77. s. MariW .. Gold WOIId (U- 12) 0a .... 1IIIip 100000 

78. Master N.. SrinaIh .. Gold WOiId (lJ. 12) Champion8tip 100000 200000 .. Gold Asian(lJ.12) ~ 100000 
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79. Mrs. RatnIaIi RoychuIIui Da& • Gold AIM & WOIId CIanpioIIIIhip 150000 

80. S. Mariani ... Gold Master IiIIe 100000 

81. VIS. Ivana FIIIado • Bronze AU! SIm-jIDor CIanpionsIip 30000 

82. Master Vd ~ -do- Silver A&ia1 &b-jII1ior CIanpionaIip 40000 

83 Ms. BhakIi KI*arni -do- Bronze AU! Sub-jIIior ~1IIhip 30000 

84. Ms. Pmili Rout • Gold AU! SIJb1Irior CIanpionsIip 50000 

85. Mr. N. SIiivasIIl -do- Master IiIte Master tile 100000 

86. Ms. Nisha MonoIa • Silver Asian ChampionaI1p 100000 

87. Mrs. ~ Kolchale -do- Silver AU! CIIIIIIpianship 100000 

88. SIlri KrisIrIan Sasikaran -do- Gold Asian Champi)nIIip 150000 

89. Prince Bajai -do- Silver &il-JlIior AU! CIanpionship 40000 

90. 0.5. Negi -do- Silver SIm.JIrior AU! Champioostip 40000 

91. Deep Se!9JPIa • Mesler tiIIe Master tiIIe 100000 

92. Ms. PriyInka KIInari 40- Silver SID-JIIior Asian ~ 40000 

93. Ms. Ohyani BharaI Dave -do- Gold Sub-JIrior Asian ~ 50000 

94. Mr. SIIIil KIIIIIf Kabaddi Gold Asian SuIhIII1ior ~ 50000 

95. Mr. SaI1aY -do- Gold Asian SuInhIior Championship 50000 

96. Mr. Surandar Yadav -do- Gold Asian 5IJb.JlIior CIanpionsIip 50000 

97. Mr. Mahesh J. BhiIwade -do- Gold Asian 5IJb.JlIior ~1IIhip 50000 

98. Mr. Sar1eev -do- Gold Asian Sub-JIrior ~ 50000 

99. Raja Guru -do- Gold Asian Sub-J1Ilior ~ 50000 

100. Mr. Sar4u Verma \. -do- Gold Asian Sub-JIIlior ~ 50000 

101. Mr. vamder Singh -do- GOld Asian Sub-JIJ1or Chaqlionship 50000 

102. Mr. P. Sanlosh -do- Gold Asian Sub-J1Iior ~ 50000 

103. Mr. Mukesh Pawar -do- Gold Asian Sub-JlIior Championship 50000 

104. Mr. ANn B.V. -do- Gold Asian Sub-JIrior ~ 50000 

105. Mr. Wazir Sir9I -do- Gold Asian Sub-J1Ilior Championship 50000 

Total: 17815000 
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The following spoI1$ptIfSOIIS hIwfJ btItIn given CII8h 
2 3 

IlWiUd for /htJ )IWIr 2005 

51.No. Name of the Amount KabIddI 

sportspersonfcoach (in As.) 25. Ma. Sumati Ramanna Pujari 150000 

2 3 26. Ms. MegaIikor Gaonkar 150000 

Volley BIll 27. Ms. P. Ponnarulu 150000 

28. M&. K. Sanahanbi Oevi 150000 
1. Shri SWe Singh 15000 

29. Ms. K.SW8Iha 150000 
2- Shri Ashok Kumar 15000 

30. M&. Rose MaIy 150000 
3. Shri ShallDn Moses 15000 

31. Ms. Swali 150000 
4. Shri VimIm Singh Mann 15000 

32- Ms. l.a1a Panchal 150000 
S. Shri Gurpreet Singh Sidhu 15000 

33. Ms. Pooja 150000 
6. ShriKarlhikeyan 15000 

34. Ms.Rajbala 150000 

7. Shri PruItM Raj 15000 35. M&. S. Sha8hi 150000 

8. Shri GuIikonda Pradeep 15000 36. M&. Tajaswini 150000 

9. Shri L.ait Kumar 15000 31. Ms. PTarnod 150000 

10. Shri Gun:hancI Singh 15000 38. Ms.~ 150000 

11. Shri BaIwindar Singh 15000 39. Shri Rakesh K&mar 150000 

12. Shri Gurinder Singh 15000 40. Shri Naveent GauIarn 150000 

13. SIvi Nadalajan J. 40000 41. Shri Sukhvif Singh 150000 

Shri G.Pradeep 40000 42. SIvi Ramesh Kumar 150000 
14. 

43. SIvi .Mender Kllnar 150000 
15. Stlri E.K. Kishore Kumar 40000 

44. Stlri Jagdeep Singh 150000 
16. SIvi SunI Kumar 40000 

45. SIvi B.C. Sur8Ih 150000 
17. Stlri SivabaIan P. 40000 

46. Shri Sonu NarwaI 150000 
18. Shri BaIwan Singh 40000 

47. SIvi VIII8Y ViChare 150000 
19. Shri Rahul S.A. 40000 

48. SIvi Joginder 150000 

20. Shri M. Kari VaswanadIa Raju 40000 
49. SIvi Srinivis Reddy 150000 

21. Shri M.N. VIksarn 40000 SO. Shri Pankaj Shirsat 150000 

22. Shri P.S. Srikanth 40000 ShootIng 

23. Shri Arun JakhrnoIa 40000 51. Ms.Tejaswani Sawant 500000 

24. Uukhesh Kumar 40000 52. Ashok R. Karande 100000 



397 WIiItsn Af7SNIIJIS SRAVANA 31, 1929 (Saka) 10 OuIIstklns 398 

2 3 2 3 

53. Shri Navnalh Fartade 200000 82. Ms. Apama Salvankhe 66666 

54. Shri Sandeep Tarte 100000 83. Ms. Harveen Srao 216666 

55. Stili Abhinay Bindra 300000 84. Ms. Sarvesh Tomar 150000 

56. Ms. Meena Kumari 350000 85. Lt.CoI. Rajyavardhan Singh Rathore 925000 

57. Shri Gagan Narang 1025000 86. Shri Moraad Ali Khan 200000 

58. Shri Surender Singh Ralhod 112500 87. SOO Ranjan Sodhi 425000 

59. Shri Sanjeev Rajput 225000 88. Shri Manavjit Singh Sandhu 650000 

60. SOO Sushil Ghaley 487500 89. Shri Mansher Singh 200000 

61. Ms. Surna Shirur 375000 90. Shri Zorayar Singh Sandhu 350000 

62. Ms. KuheIi Gangulee 225000 91. Ms. Arti Singh Rao 300000 

63. Ms. Anjali Bhagwat 660000, BUliardI end Snooker 

64. Ms. DeepaU Deshpande 350000 92. Shri Pankaj Advani 400000 

65. Ms. Poumirna Zanane 225000 93. Shri Ashok Hari Shankar Shandilya 450000 

66. Shri Manoj Kumar 425000 94. Shri Geet Sethi 500000 

67. Shri Samresh Jung 1120500 95. Shri Oavendra Joshi 600000 

68. Ms. Susillna Rana 150000 96. Ms. Anuja Prakash Thakur 1000000 

69. Ms. Shweta Chaudhary 466666 Archery 

70. Shri Zakhir Khan 100000 97. Cola Banerjee 475000 

71. Shri Ronak Pandit 166666 98. ij Ms. Reena Kumari 100000 

72. Shri Satendra Kumar 133333 ii) Ms. Sumangla 100000 

73. Shri Vivek Singh 133333 99. i) Ms. Reena Kumari 75000 

74. Shri Jaspal Rana 900000 ii) Ms. Lax Rani Majhi 75000 

75. Shri Ashok Pan<it 425000 100. i) Shri Jayanta Talukdar 100000 

76. SOO Pemba Tamanp 525000 ii) Shri Tarundeep Rai 1000'J0 

n. Shri Vijay Kumar 150000 iii) Shri Rahul Banerjee 100000 

78. Shri Ram Kishan Yaday 300000 jy) Shri Majhi SawaiYan 100000 

79. Shri Mahavir Singh 150000 101. Shri Vivek Kumar 150000 

SO. Shri Mohd. Kalamuckfin 200000 102. Shri Naresh Damar 150000 

81. Shri Amanpreet Singh 66666 103. Shri Shivnalh Nagesia 150000 
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104. Ms. Jhanu Hansdah 150000 132. Sanaa Bhambri 200000 

105. Ms. Sakro Basra 100000 133. ,.,. Naik 100000 

106. Ms. BansaraIin Dhar 75000 134. Sudanwa SitanIm 100000 

107. Hav. Tarundeap Rai 100000 RowIng 

108. Shri Jayanta Talukdar 100000 135. Shri Kudrat Ali 150000 

109. Shri Goutam Sir9l 100000 136. Shri Jagbir Sin~ GrewIII 150000 

110. Hav. Robin Haneda 100000 137. 6hri Saji Thomas 112500 

AthIeIIca 138. Shri Saji Thomas 3I10OOO 
111. Ms. Man;t Kaur 300000 139. SIvi Satish Joshi 262000 
112. Ms. Soma Biswa 300000 

140. Shri Sunil Kakde 112500 
113. Mrs. Anju Bobby George 300000 

141. Shri Dharmesh 262500 
114. Us. Rajwinder Kaur 150000 

142. Stvi Belu Rakh 262500 
115. Ms. S.Geelha 150000 

143. StIli BaIdev Singh Kalyan 150000 
116. Ms. Chitra K. Soman 150000 

144. SIvi &*hjiI Singh 150000 
117. Ms. Manjit Kaur 150000 

145. Shri Gurdarshan Singh 150000 
118. Navpreet Singh 200000 

146. Shri Narayan Singh 187500 
119. Vtkas Gowda 200000 

147. Shri Pardeep Kumar Salyan 225000 
120. Shri SushmiIa Singha Roy 200000 

148. Shri Raj Kumar 75000 
121. S. Shanthi 200000 

149. Shri Manoj Augustin 150000 
122- Krishna PIril 150000 

75000 
150. SIIri GyanendrapII Sir9I 225000 

123. Shri Ani! Kumar RohI 

124. Shri Bhupinder Singh 75000 
151. Shri RatIeeah DB. 225000 

125. Shri P. Shankar 75000 152. M&. Mamata .lena 75000 

126. Shri Sa1bir Sir9l 75000 153. M&. Pravuini Dwibedi 150000 

127. Shri Jagcish Kumar 150000 154. Me. SwaIhV Sanjay 225000 

128. Shri Ani! Kumar 150000 155. MIl. Saroj BaIa 75000 

129. Mrs. Anju Bobby George 700000 156. Me. .kMe varghele 150000 

Tennis 157. Mils Kabita ShyanIi 75000 

130. Sanam K. Singh eooooo 158. - Mils Raji P.R. 150000 

131. .leeYan Nedunchezhiyan 300000 159 . PnIveen Kumar DhIM 225000 
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160. Bajrang LaI 412500 167. Rajiv Tomar 200000 

16t. Haridev Kadyan 225000 168. Shri Rajbir Chhikara 100000 

Wrestling 169. StIli Sumit Kumar 150000 

162. Miss Nirmala 300000 170. Shri Krishan Kumar 60000 

163. Shri Naveen 60000 171. RohuI MaIn 30000 

164. Shri Sunjeet 80000 172. MIs. Jyoti 200000 

165. Shri Anuj Kllnar 450000 173. Shri Arvind Kumar 60000 

166. Neha RaIhi 300000 Total 3,60,32,496 

The following coaches will be giVfln cash award for the year 2005 

(B) COACHES 

2 3 4 5 6 

1. A. L. Lakra (Coach) Boxing Gold 150000 

2. Ms. Kamam Kalyani Weqlt lifting Coach Gold 50000 

3. Shri Pritam Singh Volleyball Bronze 3750 

4. Shri K. Koteshwara Rao Bronze 3750 

5. Shri M. H. Kumara Silver 10000 

6. Shri A. Varprasada Rao Silvar 10000 

7. Ms. M. Manjuri Devi Kabaddi Gold 37500 

8. A Elpes Rani Gold 37500 

9. Balwan Singh Gold 75000 

10. Prof. Sunny Thomas Shooting Gold, Silver & Bronze 250000 

11. Shri Manoj Kumar Ko1hari BllUard and Snooker Gold 150000 

12. Shri Subhash Agarwal Gold 500000 

13. Shri Dharmendra Trwary Silver 25000 

14. Shri Lokesh Chand Silver 25000 

15. Ms. Pumlma Mahato Bronze 37500 87500 

Silver 50000 

16. Shri Sanjeeva Kr. Sin!11 Gold, Silver & Bronze 75000 

17. Shri C.R. Kurmi Gold & Bronze 37500 
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18. Shri HarencIer Singh Gold & Bronze 37500 

19. Robort Bobby George Athlelica Silver 250000 

20. Shri G. S. Nair Rowing Bronze 37500 

21. Shri Jose Jacob Gold 75000 

22. Ram Kumar Wreding Gold 150000 

23. 8hri Ramdhan Silver 40000 80000 

Silver 40000 

24. Shri Maha Singh Rao Silver 37500 162500 

Gold 75000 

Silver 50000 

25. Shri Jagminder Singh Silver 37500 162500 

Gold 75000 

Silver 50000 

26. Jagrup Singh Gold 150000 

27. Om Prakash pahiya Gold 50000 

28. Jagdsh Kumar Silver 100000 130000 

Bronze 30000 

29. Shri Sukhchain Singh Cheema Gold 150000 225000 

Silver 75000 

30. Shri Raj Kumar Gold 150000 

31. Shri Naresh Dahiya Bronze & Gold 225000 275000 

Gold 50000 

32. Shri Mahabir Prasad Gold & Gold 150000 

33. Shri Ram PhaI Thakran Bronze & Bronze 150000 

34. Shri N.P. Singh Bronze 75000 

35. ShriMahabir Gold 50000 

36. Shri Hargobind Singh Gold 150000 

37. Shri Narender Singh Gold 150000 

38. Shri Ramphal Mann Gold 150000 

39. 8mt. Hansa Sharma W9rt Lifting Silver 150000 275000 

Silver 50000 

Gold 75000 



405 WtiIJtm. AnswefS SRAVANA 31, 1929 (Saka) to Questions 406 

2 3 4 5 6 

40. Shri K. Amamaclh Gold 150000 

41. Shri Jaswant Singh Silver 100000 

42. Shri M. Tamil Selvan Gold 150000 200000 

Silver 50000 

43. Shri Hamam Singh Silver 100000 

44. Sm!. ShyamaIa Silver 50000 

45. Shri M. Venu Boxing Gold 150000 

46. Shri JagdishSingh Gold 150000 

47. Shri Jaydev Bisht Silver 100000 

48. Shri Jagdeep Hooda Bronze 75000 

49. Shri Sube Singh Bronze 37500 

SO. Shri M. Venu Bronze 37500 

51. Shri M. Venu Bronze 37500 

52. Shri Sube Singh Bronze 37500 

53. Shri Anoop Kumar Gold 150000 

54. Shri Mahabir Singh Gold 150000 

55. Shri D. Chandralal Gold 150000 

56. Hemtata Bagdwal Gold 150000 

57. Shri I. Venkateshwara Rao Gold 150000 

58. Neelam Punia Gold 75000 

59. Manoj Kumar Gold 75000 

60. Ajit Kumar Singh Silver 100000 

61. Ms. Amanpreet Kaur Gold 150000 

62. Shri Devraj Singh Bronze 75000 

63. Shri Anoop Kumar Gold 500000 

64. Shri Mahavir Singh Bronze 150000 

65. Shri D. Chandralal Bronze 150000 

66. Shri I. Venkateshwara RIO Bronze 75000 

67. ShriManojKumar Bronze 75000 

68. Shri Brish Bhan WresUing Gold 50000 

69. Shri Brish Shan Silver 40000 
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70. Shri DiIbagh Singh Gold 50000 

71. Shri Prakash Dahiya Bronze 30000 

72. Shri Chandrup Silver 100000 

73. Shri Ishwar Sir9I Oahiya Bronze 30000 

74. Shri Ramphal MaM Bronze 30000 

75. Shri Ramphal Mam SlIver 50000 

76. Shri RamphaI Mam Silver 40000 

77. Shri YashW Singh Gold 150000 

78. Shri YashW Singh Silver 40000 

79. Shri Satpal Gold 150000 

BO. Shri Sandeep GI4Jfa Gold 50000 

81. Shri Gurpreet Pal Singh Gold 50000 

82. Shri lola Ram Rae Bronze 25000 

83. Shri RtqtIA18l\dan GokhaIe Bronze 75000 

84. Mr. Amit Kumar Medda Bronze 20000 

85. Shri Pal Bronze 25000 

86. Jagmal Singh Bronze 30000 

Total 9047500 

The IoIIowing ~ will bs giKIn CIiISh IIWIHrI lor IhII yrMr 2006 

SI.No. Name and Address of the CoqJetition Event Medal Amount to 
Sportsperson bepeid 

(in Rs.) 

2 3 4 5 6 

Archery 

1. MIr1gaI Sin;! CIanpia. SAl Boys Hoslei. A.- GIInaa, 06 Man's T81111 BIonla(TeIm - 4 MembeIs) 150000 
STC ene. I. G. S1ad&In. New Deli. 

2- TW1deep Rai. Arrrrt SpoIls NItJe MIl GIla. 06 Men's T8IIII 8IonzI(T- - 4 Membe!s) 150000 
Ghorpa!i. PIlle. MaIIarasNrlH 11001 

3 Jayanta TaUIdar. HOllIe No. 03, S. J. ItIIiII Games, 06 Men's T8IIII 8IOnzt(T81111 - 4 Mambn) 150000 
Hath HomeopaItic Par;Ibari, GIMhati, 
Assam-791037 

4. VJ&hwas. C-6, 9IISIri Nagar, Meant UP AIiIII GImes, 06 Men's Team BIDnZI(Team - 4 Membn) 150000 
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AlllIeticI 

5. Seema Anti, Old Court, State Bank 01 CWo Games, 06 Discus Throw 500000 
Paliala 1Wng, Arya Nagar, SonepaI, 
1iarYana. . 

6. Soma Biswas, ~, P.O. EM, Asian Games, 06 HapIaIhIon (W) 500000 
DisII. Nacia. Weal Bengal. 

7. J. J. Shobha, RaIway Quarter No. 120412, HepIation 300000 
CIiIakaIguda, SeaIIdarabad -500025 Asian Games, 06 

8. Sarti SoIIIdarajan? Asian Games, 06 800m(W) Silver? Medal beiIg 00 
FaiI«J in Gendtir wihIrnn 
VenIicaIb? Test 

9. SinimoIe PuauIoaa, C/o Salish Play, Tata Asian Garnes, 06 1~ 

SpoI1s FooIbaII Academy. TI&al Jamshedpur, 
.JhatkhaIII 

10. P. Jaisha 0n:haIIeri Asian Ganes, 06 ~(W) BIunze 300000 

11. Krishna P\Jia. 217110, Road No.6, Asian Games, 06 Discus Throw (W) Bronze 300000 

~ Nagar, Jaipur, RajasIIan. 

12. Ar;u Bobby GeoIge, E • 004, T8IlIC8 GanIen Asian Ganes, 06 Long.unp(W) 500000 

AppaIImenIs, E. B. Road, KaIhriguppe, 
Banashankari, 3nI SIage, 8IIlgaIoII-56OO. 

13. Mar1eet KaIr, VI. AWdlar (Sai1Iu~, Asian Games, 06 400m(W) Silver 300000 

DistI. • Gurdaspur, PIqab. CWG-2006 4x400 Gold (T~ MariIers) 500000 
ReIay(W) 

4x400 Silver (T81111 -6 250000 
ReIay(W) Members) 

14. S. GeeIha, SAl, STC, Police Hockey SIaciu:n Asian Games, 06 4x400 Relay (W) Gold (Team -6 Mantels) 500000 

PoIicaIi1es, Sear1derabad (AP). CWG-2006 4x400 Relay (W) Silver (Team -6 Members) 250000 

15. Chitra K. SInan, tJaIIunnUiyI House, Asian Games, 06 4x400 Silver (TB1'6 500000 

MatIaIw po, KoIIayam, KenIIa. CWG-2006 Relay (W) Members) 

4x400 Silver (Team -6 MambeIs) 
flelay (w) 

16. Pinki Paramrit Asian Garnes, 06 41400 Relay (w) Gold (Team -6 MembaIs) 500000 

CWG-2006 4x400 Relay (W) Silver (T81111 -6 Mambats) 250000 

17. Mandeep KaIr, ViI .• Cheema, lOud, Asian Games, 06 41400 Relay (W) Gold (TIIII'II -6 Members) 500000 

po Cheema. Kalan, Tell. T8/1II'II8IlIIl, 
Disl· AmIiIsar, PIqab. 
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18. Ttr*I LtD. C/o MIs. P. T. lJsha. Asian Games. 06 Q400 Relay (W) Gold (T1Im 6 ...... ) 500000 
"Ushas' MeIady- PO Payyoi. 
DistI .• Kozhlmde. KetWa 

19. RajwIIder Ku CWG-2006 41400 Relay (W) Silver (T1Im 6 Mambens) 250000 

ZO. AsIik Biwi, C/o CotmwldIn G.C CAPF, ~2006 4x400 Raay (W) SlYer (TeIIn 6 MambeIs) 250000 
JIaroda Kalan, New Dati-l10012 

21. BnI K. MaIIew, KaIayIIun KuztiyI. Asian GIla, 06 4x400 Relay (M) SlYer (TeIIn 6 MernbeIs) 
PIRariuctf PO., KomIIoodi1aI, 
II) '1Q(J KeraIa-aS 564 

22- Jo&eph G. AbnMn CemaI AIIMc TeIIn, AIiIrI GImes, 06 41400 Relay 1M) SlYer (T1Im 6 MembeIs) 250000 
CAPf, AT GnqI Cern, CRPf, J1arocIa, 
KaIIrI, New Dati- 110 012 

23. E!tqIinder Si9I VPO. Alai, The BaIIblgaIh, AMI GImes, 06 4x400 Relay 1M) SlYer (T1IIIII6 ...... ) 
Dill\. Faridabad ..,... 121 004 

24. AboobadIer ThrickII ThridIII HollIe, AIiIII GImes, 06 4J4OO Relay 1M) SIver (T1Im 6 ......., 
IoUII PO. KapaIa. WayIraI 0isIl. 
KeraIa 673122 

25. P. Shanker CAl 0inId0r. /IP SpoIls SdIod. AMI GImes, 06 4x400 Relay 1M) SIver (TeIIn 6 UembeIs) 250000 
TIunaIIIna, SIaMerpeIa, RaIga Aac*Iy. 
AIdva PnIIash 

26. P. SIeedIarmI, AMI GImes, 06 4x4OO ReIly 1M) SIver (T1Im - 6 
PiIIIgIdaII HollIe, ....., 
181246. Poice CluIIIIIr No. 
2El. Head PIl6I 0Iice. 
Thrisar. KefaIa.68OOO1 

BIdaIidDa 

27. Chelan Ann! &10 B.S. 11aniIIavII1N~ CWG-2II06 Men's SiIgIes 8Ionze 300000 
60-25-4. 5 B A Colony. IIred re.n Bronze 150000 
Vljaywada-52OO10 (AP) (feInI -10 ........ ) 

28. ~ KIInar~. Pohi CWG-2006 IIred TIIm Bronze (T1Im ·10 MembeI&) 150000 
PO~) 

29. AIqI SrktIar C/O tot ....... K&nr K. Rehye MixIId Ten Bronze (T81111 ·10 Members) 150000 
BIdIrirI SIadiIIn, 4. Jaama a- Road, 
BqaIoII-52 

30. SanaYe 1bamas AInIIILdUam, PoIIIai CWG-2II06 Mired T81111 Bronze (T8IIII ·10 Mantels) 150000 
PO AIeppey (I(Rl) 

31. Diju ValyM8lil SnIkae, RamanaIIu Kad IIred r.n Bronze rr- ·10 MImbeIs) 150000 
~ 
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32. ShMi Kurian C/o Ms. G. JwaIa. Z06 Ashoka, CWG-2006 Mixed Team Bronze (Team .10 ..... ) 150000 
Silent Valley, Road No. 10, Bajara Hils 
Hyderabad-5OOO34(AP) 

33. Trupti ~ C/O Mr. VunaI Kumar CWG-2006 Miud Team Bronze (Team ·10 Members) 150000 
K. Rehye BaWnilIon StaIiIm, 
4, Jasma Bhavan Road BangaIoIa-52 

34 Saina Nehwal C/O Mr. P. Gopi CIaId 15, CWG-2OO6 Mixed TII8m Bronze (Team ·10 Members) 150000 
BharaR. Layout. Road.28 .kmIee Hils 
~ 

35. JwaIa Gulla C/o M&. G. .,.. 206 Ashoka. CWG-2006 t.Ixed Team Bronze (Team ·10 MembeIs) 150000 
Silent Valley, Road No. 10, a.;ua Hills 
Hyderabad-5OOO34(AP) 

36. I.aIji ApIma PopaI 11 VaIrina. CWG-2006 IIxad Team Bronze (TeM! ·10 Members) 150000 
N. Gamacia Road ~26 

Boling 

37. VIjender AIiwI Ganas. 75 K9. Bronze 300000 

Vilage KakIWIIs 06 
Post Office Palwas DisIl 8Iiwani CWG- 2006 69 Kg. SIver 500000 

(Haryana)-127021 

38. Johnson ~ C/o G.P. BolIirwII Team Asian Ganes. 06 +91 Kg. Bronze 300000 

H.O MEG CenIJI BqaIoIe • 560042 CWG-3lO6 +91 Kg. 8Ionze 300000 

39. AkhiI KIIIIIIr SIInIa UecbI Stoll, CWG-2OO6 54 K9. Gold 1000000 

ViIage SiraIL J)Ildahe!a GuIgaon 
(Harya'll~ 122001 

40. Ha/pI8at Sin;! B-XI211, SIreeI No. 6 BannaIa. CWG-3lO6 91 Kg. SIver 500000 

DisII Sangu (PIqab) 

41. JiIender KLmar VlIaga & Post Office 08'IS8r CWG-2OO6 51 Kg. Bronze 300000 

Tehsil & DisIl Bhiwari HalyP-I27021 

Chess 

42. Koneru HIJnpy f.4. SatyakaIa Towels, Asian o.nes, 06 Mixed Team's Classical Gold (Team-3 Members) 666867 

RapIama SbeeI. MoP RajapInm 
VIjayawada-520 010 

43. K, SasikinrI 4th Stage. NanganaILr, Asian Ganas. 06 Miud Team's Classical Gold (Team-3 Members) 666667 

ChennaI-6OOO61 

44. P. Harikrishna Asian o.nes, 06 t.Ixed Team's Classical Gold (Team-3 MerNleIs) 666667 

BiIIierd • SnooIIIr (Cue Sports) 

45. Pankaj AdvaIl 303-A Rria-O- ParacIse, Asian Games Men Engish BiIiarct-Si'IgI Gold 1000000 

153, Wheeler Road, Hazer Town, 
BangaIoIe-560 005 
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46. Ashok ShandIya FI4 CenIraI RaIny 0IIicer's, Asian GlInes Man Er9ish IIiIiaJd. SMr SOOOOO 
AaIs Pare! MIJ!bi.4OOO12 Siges 

Asian GlInes Man E"JISh BiIIIrd- 8ronla (T-. 2 MambeIs) 225000 
DcxmIas 

47. Gael SeIIi 3 NeebnaI. GancI1iIJa;1 Sociaty, Asian Ganes Men Er9Sh BIard- Bmnze (TeD 2 t.Iembers) 225000 
Lawn GMIen. Atwnedabad-3IIO 006 00Ities 

48. SnehaI Adtya MaNa 101, Apurva CasIIe 44, Asian GlInes Men SnooIIsr-TeIIn Bronze (TeD 3 MentenI) 200000 
Union Park, ChlIntu, t.Umai-400071 

49. ~ I\IpeItI ShIh 2J4 LoU Sociaty. Asian a.- Man SnooIcer-Team 8IonZI8 (T-. 3 MIINIeIa) 
Opp. Q4Int VidyIpiIh AaInm Road 
Ah'necIaItad-380014 

SO. Yasin MardwII 'AexaIo" 4&), 24111 Road TPS III, Asian GlInes ManSnaoker-Ten Bronm (Team- 3 YambaIs) 200000 
BandIlI Ibnbai- 400 050 

EquesIriIn 

51. Col. Deep KIrnar AIUwaI RTS & 0, Asian Games ~r..n 8RInze (Team- 4 Mambcn) 150000 
~U.P 

52. Maj. fIaiash PaaI 61, CMky, ~, RajastIm Asian a.- Ewrq Ten 8nJnze (Team- 4 ...... ) 150000 

53. RES BhagiIIIh _ RVC Came l Sdm. Asian Games E ..... Team BIDnza (Team- 4 ...... ) 150000 
MeW. lftIar Ptw:Ia&h 

54. PaI¥i1der SiI9I Rve CenIe l School, MeW. Asian Games EwnIng Team BIDnza ~ 4 Mamba) 150000 
ua. I'nIdesh 

Gal 

55. GagIqeeI Bh&tar 0.- 323-C RaI Coach facIoIy, Asian Games Men's r..n SMr (TIIIn - 4 MImbeIs) 250000 
KapuI1haIa- 144602 PIqab 

56. l.hi AIitbM Lni 58,AwHD CoIony,SecIor-A Asian Games Men's lean SMr (TMn - 4 MambeIs) 2SOOOO 
Sikh Road SeaJ1derabad.5O A.P 

57. Joseph Chakda No. 401\, DevapIayag Trislar Asian GlInes Man's Tan SMr (Tean - 4 Members) 2SOOOO 
ApIIs. 657. AW1a&Ii Road, ecnau. 841037 

58. CIiraIjI KIrnar 8-507, New Iriends Colony, Asian Games Man's Team SlIver (TeIm - 4 MembeIs) 250000 
New Deh-1101l65 

tIodIIy .... 

59 Dipb M. GongaIa 3, ~ Co. P. Soc.Mi Asian Games Woman's r..n Bronze (TeIm - 16 Membars) 150000 
SaIkari, YasahaI, Ori¥e in Road, AIJnedabad.~. 

60. SIJnaI BaIa H. No. 41116 Shi¥ Colony Ladwa Asian Games Women's TIIIII Bnne (Team -16 t.IeIIDn) 150000 
Road, FCT Gadawn ShaItad, MaIkInIa. 
Iistt. KIIWheIra (HaryIIII) 
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6t. AstrIIa lain SAl, KIIIgeri ED, SAl N.S.SdIem AlliIn GlInes WomaI's Ta.a. 8Ionze (Team- 16 Members) 150000 
Came, UrMrsiIy c.npus, 1IrIlgakn-~ CWG-2OO6 Women's Team Silver (16 Members) 250000 

62. BiniIa Toppo Sports HoIIaI, CIDnd SIIldaIgaIh. AlliIn Games WoIIIen'a Team I!IDnzI (Tean- 16 MembeIs) 150000 
Qrissa·769015 

63. Joydaep Kaur HoMo. 438/3, SIIh foIt SiI;I, AlliIn Games WonaI'a Ta.a Bronza (Team- 16 Members) 150000 
Shahabad, Dist ~ 132118 

64. JyoI SIIiIa KuIu 0.. No. 8-287, SacIor·2 AlliIn Games WonaI's Team Bronza (16 MambaIs) 150000 
Dluwa, Rnhi, .IIarIdIand CWG-2OO6 Woman's Tearn _ (16 Members) 250000 

86. MII!IIa KIIIIb H. No. 27!1B, IWII-" AliI! GImes Wunal'1 Team Bnwa (16 Members) 150000 
Nagar, Model Town. Rotak CWG-2006 Women', Team SiMIr (16 Members) 250000 

66. HIIICIa JasjeaI Kaur H.No. 308113, HarIIa AIiIn Games Women's Team Bronze (16 Members) 150000 
SeMce StIIian, G. T. Ro.t ShIhIbad(U). CWG-2OO6 Women's Ta.a SMr (16 Members) 250000 

Kun*IheIra 

67. RiIu 1m, HoNo. 1042. HousiIg 110M! Colony, AIiIn Games Womail's Team Bronza (Team ·16 Members) 150000 

V.'.O ShIHIad. DB. KIIIiIheIJI 

68. Sumdar Kaur c:JO RIm SfI9I & Sans, AIiIn Games WonaI's Team Bronze (16 Members) 150000 

G.T.Road, ShIHIId (M) DisII. KIIIIkshetnI CWG-2OO6 Woman's Team SMr (16 Members) 250000 

(HaJYW) 

69. Saba • KeIaIati ,.. Ma&jid DIIg AIiIn Games Women's Team BIonze (16 Members) 150000 

C.G CWG-2OO6 WomaI's Ta.a Silver (16 Members) 250000 

70. SIbIadra PtaINI Sports HoIIaI, FIcukaIa AIiIn Games Woman's Team BIonze (16 Members) 150000 

SInIIrgIIh, Orilla CWG-2006 Women's Team SMr (16 Members) 250000 

71. RajwiIder Kaur H.No. 306/B Handa SeMce AlliIn Games Woman's T8III'I Bronze (16 Members) 150000 

SIation. G.T.RoId. ShM1IIt.I (M) CWG-2006 Women's Team SIver (16 Members) 2SOOOO 

0isII· KuUIIhaIra(HRY) 

72. PIIIhpa PrachIt GovI. Gills 11;1 School BNariaIu. AsiIII Games Women's Team Bronze (16 Members) 150000 

RancIi-834OO9 

73. MariIa TIIIIay SAl Kqeri Eo, SAl NSSSC, AIiIII Games Women's Team Bronza (Team-16 Ma!ters) 150000 

BqaIore, lmanity c.nnpus, 11111l1li10,.560 056 

74. BiriIa XESS AIiIn Games WonaI's Team IIIonze (16 MembeIs) 150000 

75. Helen Mary ImocenI 354, MSR .' 
CWG-2006 WonaI's Team SMr (16 Members) 250000 

MaIID8 Bar~ 064 

76. RaP IWa 366, WIn! No.4, MoIId. MI;i, CWG-2006 Woman's Team Siver (16 Members) 250000 

Shahabad (M}-KIII*sIIeIr 

77. Kri Baa GeM. GiIs School a.iaIu RRhi, CWG-2006 Women's Team Silver (16 Members) 250000 

.hI1IIhand 
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78. Nima KP Spons HDIIIII. ~ SInIergaItI. CW6.aJ06 WoIIaI's Team: 8M'~1I MembeI&) 2SOOOO 
Orissa- 169015 

79. SlJmai Tete CJo 9anIo&Ii Tela Or. No. CPI2.3IA, CWG-2OO6 WcIIIIIB Team 8M' (18 MambaII) 250000 
Type-il SUI RIy CokIny CMa, RIn:ti 

eo. MasIn SanuI &III fly 011'. No.T-34A, CWG-2006 Women's Team Silver (18 Uembera) 2SOOOO 
RIy Nottl Colony, CIUia RancIi. JIaddIand 

81. Sqgai C1lIIIJ Eastinllg, MIiaIom leb, CWG-2006 Woman's Team SMr(18 MambeIs) 2SOOOO 
PO SiIgamaim ~ ..... ·795001 

82. Sarta Lakra Spons HaIaI. RluW-769015 CWQ.3lO6 Woman's Team SillIer (16 Membefs) 2SOOOO 
S&nIeIgaItI. 0Iis&a 

ICIbMII 

83. Rakesh KII1Iar C/o Ranchr Si9I Sports OIIi:er, A&iIII GlInes Mal's Team Gold (12 Members) 500000 
Kamel Sir91 StaciIJn. NoItham Raiway, 
New Deli. 

84. Priaj SIirsaI 'PinsIuti' Dena an Colony, AU! Games Mais Team Gold (12 Members) SOOOOO 
5Mdi Rad. ANlllldlII!III1MHA) 

85. Nawen KIInar 00 SIt ...... Si9I AsaI Games Mal's Team Gold (12 MembeIs) SOOOOO 
V.P.O MaknUi Kala DisII- ReHak (HIIyn) 

86. GUam Navneet l11T7, 0IUesIMar GanIen. AlliIn GIas Man'. Team Gold (12 MambeIs) 500000 

CfSctleme. A;ner Road. ~l 

87. SIMIvii' SirqI SIO AII.f Si9I V.P.O AIiIn GlInes Men'. Team Gold (12 Membets) 500000 
AdampIIodadli DisII. BhiIrIIi, HaIyn 

88. Rajeev KIIIIIIr Si9I 00 U.P. _ Deep AIiIn GImes .Man's Team Gold (12 UembeIs) 500000 
Niwas, Road No. 20-0. PaIna-2O (BiIa') 

89. SuIe!tl KIII18I' SIO SIi IWn Sin;! VPO a... AlliIn Games .... Team Gold (12 MambeIs) 500000 
Khenl Da-Hiasar. Ha/yn 

90. RCInesh K&Inar Slo Sri AIIIII Sin;! AIiIn Games 1Ien'. Team Gold (12 UemIleIa) 500000 
V.P.O KinnaIa Di&t-Hsaar (HaIyn) 

91. ~ Sin;! SIO Sardar PaIdIar Sir9I AIiIn Games ""'.Team Gold (12 Members) 500000 

V.P:O MeeIJM'. DetbaseIi. MoI8, PIqab 

92. GaLrav Shelly 361807. Adarshnagar Wori. A&iII GlInes Man's Team Gold (12 MembeIs) 500000 

MlJnbai.ll 

93. Dinesh Kumar Asian Games Man's TIIIIII Gold (12 Mamber&) 500000 
V.P.O Bakner, NaraIa 0eIM0 

94. Vikash KIInar SIO CIIaIat Si9I VPO Adampur Asian Games Man's Team Gold (12 Members) 500000 

Oadi DistL I!Iidi (Mariana) 
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Rowing 

95. Bajlar9a1 'Thakw 33-17/2, 0Ificets Colony, AsiIIl Games Men's Single Sct* Silver 500000 
R.K.Puram, SeaJldal1lbad-56 

96. Salish Joshi 33-1712. 0fficeIs Colony, Asian Games Men's Four Silver{Team4 Menters) 
R.K. Pwam, SeQnlerabad.56 

97. JeniI KrisIIIan 33-1712, 0IIice1l Colony, Asian Games Men's Four SilYer{Team-4 Menters) 250000 
R.K. Puram, SeMdenIbad-56 

98. Dhannesh Sangwan VIIage & PO, KheribalIar, Asian Games Men's FOIl' Sllvet(Team-4 MembeIs) 250000 
BIiwari, Harvana 

99. 5ukhjeet SiI9l HanIas Pw (VIage) AaiIn Games Men's Four SIvar(Ieam-4 Members) 250000 
KhhaIguchandpIK (P) Gonda(D), UP-271oo1 

100. Bijender Si9I PinjopchaIa M, ~, AaiIn Games Men's~ Bronze (Pails) 225000 
Tosham(T), BIiwari Haryana- 127040 DcUIIe Sct* 

101. KinIn Yalamandli Surayya Banzar M, Asian Games Men's~ Bronze (Pails) 225000 
MandalapackJ(P). PefU)aIy(~L) DcUIIe Sct* 
Khammam(D). A.P·S07302 

SaIlIng 

102. Rajesh ChoucIlary Army Yachting Node, Asian Games laser Radial .()pen 300000 
Pitot 8tJIder Road, CoIabad, MUfnbai.4OO 005 

103. Sanjeev ChatNn House No. M-I. Asian Games BeneIIIIau 7.5 Open Siver (Team4 Membacs) 250000 

Old Navy Nagar, CoIaba. MIInbai- 400 005 

104. GinIlari La! Yadav House No. AU·3, New Asian Games Beneteau 7.5 Open Silver (Team -4 MembeIs) 250000 

Navy Nagar, t.Unbai. 

105. Nitin Mongai 11 AdYen\, 12-A. HcIIeshde AaiIn'Gn!s Beneteau 7.5 Open Silver (Team -4 Members) 250000 

Road. Naariman PoinI, MIInIJai.4(XXl21 

106. Mahesh RarndIandran Flat No. 30, Gangdri. AIiIIi Games BeneIeIu 7.5 Open Silver (Tgn -4 Members) 250000 

Near AIgan. VIud1, Pilat BIIIdar Road, 
CoIaba. MIJnbai.4OO 005 

ShootIng 

107. Vljay K\IIIBf, Asian Games 25 m Rapid Bronze 3030000 

Army No. 4003754 Y. Army Fit! Pistol 
Marksman Unit, The 25m Germ GoId(TII8III-3 666667 

Infantry School Mhow, AnI Pistol Members) 

Indore, MP Team 

CWG-2006 25M Rapid Gold 1000000 
Fire Pistol (IncivDIaI) 
25M Rapid Gold (Pairs) 7SOOOO 
Fire Pistol 
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lOB. JaIpII An, ~a.. 25m CenInI Gold 1000Il00 
ftr97. StMIII. MaMya Fila PisIaI 
Nagar. New Cali 25m Gold 1000000 

smIaRI 
Pistol Gold (1M-3 6Il6867 

CWQ.2II08 25m Cenbt ....... ) 
Fill PisIaI .. .. cr-n-3) 333333 
25m ......, 
SImIInI 
PIiIIaI TIIIIII 
25m CenInI GaId (NI) 
fi8 Pistol 

109. s.mesh JII1g. AliI! GIna 25m CenInI Gold (18l1li-3 
4t, BID Si9I tieing. AnI PIIiII MIImIJasl 
KIr,ter Pass. l8IIII 
Deli-110 048 25m SMr {T8IIII-3 333333 

SI8ndiIId IIIeInbIII) 
PIIiII TtIIn 

!Dt PIIiII GaId ltxml11 
IN ,. (nhiW) 
PiIIaI Gold 1000000 
25M CenInI (INNUI) 
fi8 PIIiII Bronze :I10OOO 
25M (InchiduII) 
s..Idanl Gold (PIiI) 7SOOOO 
PIIiII 
25M CertrII Gold (PIn) 750000 
fill PIIiII 
1(11 Nt Gold (PIiIII 7500lIO 
!Dt PIaIGI ... (filii) 375000 

110. Ronak Pd. AIiIII GIla 25m "'(3 333333 
.~ II1awIII. GaqIII SbnIII'd ..... ) 
CoIany. Gcngaan (WaI;t). PisIaI TIIIIII 
~ 25M GaId (Pails) 750000 

SIInIard 
PIlla! 

Ill. GagaI1 NIIIq. AIiIII GImeI 50m Ale 3 8Ianze :mlOO 

C-241, .... MInion. PoIiIIonI 
SIan I.JI BIidng. 10m Nt Bronze 200CMXl 
8egIInpet. MiTIIIIII (TeIm-3 ...... ) 
Hydarabad-16. ~ •• 3 8nIna 200CMXl 

POIiIions (TeD3 MembeII) 
T8IIII 
5IIIt Rile Gold 1000000 



425 W~nAns~ SRAVANA 31, 1929 (s.rAJI) 10 0ue.sIi0ns 426 

2 3 4 5 6 

CWG-2OO6 (3Pa&) (lncI\U8) 
lOMM Gold 1000000 
Rile (1rdvicUI) 
50M Rile Gold (Pais) 750000 
(3PcI;) Geld (Pais) 750000 
10M ,. Rile 

112. NavanaIh FaraIade, At Post- Chandha AliI! GlInes 10m M Rile Team Bmnze (Team • 3 MembeIs) 200000 
Bead, M.S., MImIai. 

113. P. T. R~, Navy School Team, AMI GlInes 10m Air Rile Team . 8IOnze (Team • 3 Members) 200000 
INS AagrIni Red fields, CointaIoI8, 
T~1018. 

114. Imran Hasan Khan, A1my MadIanwI Urit, Asian~ 50m Rille 3 Positions 8Ionze (Team • 3 MembeIs) 200000 
The IrianIIy School allow. 1ndoIt, MP Team 

115. Sar1eeY RaiIU, Navy School Team, A&ian GlInes 50m Rile 3 POIIiIions BnIIIZe (Team • 3 Membar&I 200000 
INS Aagrari Red FHIIds, CoimbaIoIe, Team 
TamiNciJ.641018. CWG-2006 saM Rile PIone Bronze {IrIcivitIuS) 300000 

116. t.tanavp1 Silgh SII1chI,11(l, Seca 'C", AliI! GlInes Trap SIver 500000 
Pocket ·1, Vasani Klr4, New Deli. Trap Team Silver (3) 333333 

CWG-2OO8 Trap BnIIIZe (InchkUd) 300000 

117. ArMer SIJ1an C/O AIIO's IncUIrias, Asian GlInes Trap Team SIver (3 Menters) 333333 
Kharactiyan SIJeaI, ShamI, 
Distt. MuzaIIar Nagar, UP 

118. Mansher Sif9\, N-32, "\.one ShoI", AIiIII GlInes Trap Team Silver (3 Membani) 333333 
South Avanue, Saint Farms, New Deb. 

119. R V. S. RaIIore. AsiIrt GlInes DodIIe Trap Bronze 300000 

3. Polo Road, Delhi CBItI .• New Delhi. DcdIe Trap Team Silver (3 MenaIs) 333333 
CWG-21X16 DcdIIe Trap GoId~ 1000000 

DodIIe Trap SIver (Pais) 375000 

120. VIkIam BhaInagIr, fri, South ~ 1, AIiIII GImes DcdIe Trap Team Silver (3 Membar&) 333333 

Ring Road. New Deli-l10049 CWG-2OO6 DoI.tie Trap SIver (Pairs) 375000 

121. Rcqan SocIi. 50 424, GnIaIer Kalalh-l, A&ian Games DodIIe Trap Team Silver (3 Membar&) 333333 

New Delli. 

122. Abhinav 8i1dra, Bindra Farm House, CWG-2006 50M Rile (3Pus) SiIYer (nivickIaI) 500000 

Zirakpur. PatiaIa Road, v.. a.u. PO· Ct1aII, 10M ,. Rille Bronze (1rdvIbII) 300000 

Kisla1pln. PaIiaIa !ilIA Ale (3 Pus) Gold (Pais) 750000 
(3Pus) 
10M Nl Rile Gold (Pais) 750000 

123. Pemba Tamang, 25M Rapid SIver 500000 

Army Ma!ksman tnt, The Fila Pistol {IlIIhDB) 

1r4amy School htIow, 25M Rapid 

Indore. MP Fn Pistol Gold (Pais) 750000 
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124. VMIk Sir9I. CWG-m 10M Nt Gold (Pais) 750000 
A~. MCD FlaIls. FHIIocl. Pistol SiNeI1IndM 500000 
6.1<..-1. 10M Nt cUI) 
New 0eh-110048. Pi8IoI Silver (Pails) 375000 

5CI4 Pistol 

125. Shwe1a Chaday. AsiIII GlInes IOMIW SIlwer (Team 333333 
H.No.-2329, Secmr-28. Pistol Team -3 
H.B. Cdony. FIridabad. UembeIa) 
H;ry;na. 

126. Soria Rai, As*! GIllIes 10m Nt Silver (T..., 333333 
32. Rameshwar Nagar. Pistol Team -3 
AzadIu. Dlfi-110033. ......) 

127. Hanen SnIo, Alien Games 10m Nr Si\ver cr-n 333333 
H.ND. H74 .... NagIr. PiIlG Tan -3 
Paliala-141OO1. PIqab. MeIlIbaIs) 

128. Tejaswiri s-ar.. Asian Games 10m Air 8nJnze 
186 I. E Ward Govind Rile TINIn (Ttft-3 

~x. Manba) 
6th Lane. RajaRIIIpIi. 10M iii Gold 1000000 
KoIhapur~I6008. Rile (kdvicW) 

tOM Nr Gold (Pairs) 750000 
Rile 

129. SIInan SIiu. NIiIIt GlInes 10m Nr 8nJnze 200000 
Road No.4. Seclor No.1. Rile Team (TeInt-3 
Plot No.-16. New PamaI. UembeIs)' 
Navi Mllnbai-411r.106 (M.S.) 

130. Ameet Kar SihJ, AsiIII GImes 10mIW BlanD 
H.No. 2985. ~ Road, Rile TINIn (TeMI-3 
SbeeI No.·3. ,......) 
DisII. - 1IlaIinda, NJjab CWG-211116 tOM Nt Gold (Pairs) 750000 

Rile SlIver 500000 
111M NI 
Rile 

131. • Joog. 
_Rile 3 Gold 1000000 

44. BuIa Singh BuiIdng. Position ~ 
Khyber Pal&. at Rile 3 Silver (Pairs) 375000 

0eh-110048 PosiIioo 

132. ArtaIi ItIagwat. CWG-211116 50M Rile 3 ., (Pails) 375000 
17. Rasti ~ .• Aka! Soc. PaaiIian 
CompoIIId. J.B. Nagar. 
AncIIeri E.asI. ..... 59 
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133. Sushma Rana, CWG·m 25M Pistol GoId(Pairs) 750000 
33 Ashok Road, 
New Delh-ll0001. 

134. Saroja KlInari, CWG-2006 25M Pistol Gold (PUs) 1SOOOO 
Almy MaIIIsman UM. The 
InIantry School Mhow, 
Indole, MP. 

Squash 

135. Saurav GhosaI AsiII1 Games Men's 300000 

C/O ICl SSquamI Academy Singles 
116 A EVR Paryan Sale 
Chennai-600 084 

Tillie Tennis 

136. AchanIa SharaIh Kamal CI3, Meara ApIs, CWG-2006 Men's Singia Gold 1000000 

No.1 Vldyodaya 1st, Main St. T. Nagar, 
Chemai-600 017 Men's Team Gold (Team -4 MembeIs) 500000 

137. Soumyadeep Roy PoeI-Michaei Nagar CWG-2006 Maris Team Gold (Team -4 Members) 500000 

0ist.24 P(N), West Bengal 

138. SImha;t Saha Clo Mr. "4oy NaIll Saha CWG-2006 Men's Team Gold (Team -4 MembeIs) 500000 

SanghaIi More, 120, East VNIIkananda PaIy, 
P.D Rabindra Sarani, Siliguri-734406 

139. Shibaji DI*a Clo Mr. BinaI KImar Dalla CWG-2006 Men's Team Goid (Team -4 Members) 500000 

SivnIh Bhawan. Flat • Y 4, GariahaI Road 
KoIkaIa-700029 

140. PouIomi GhaIak Clo Mr. Subhash ChIrKIra CWG·2006 Women's Team Bronze (Team • 5 MembaIs) 180000 

GhaIak 9, PIiK:e BakIiar Shah Road, 
ToIIygII1ge Koikota-700033 

141. Nancila Saha Clo DasaraIh Paiiy Sawke CWG-2006 Women's Team Bronze (Team • 5 Members) 180000 

Road, Sit9Jri. JaIpai Guri, Kobta-7344011 

142. MolIna Oas C/o Mr. ~ KlInar Das 521A. CWG-2006 Women's Team Bronze (Team • 5 Members) 180000 

V!V8kananda Sarani (MaII1ya Para), 
P.O Udayrailur, MacI1yarngr8In-24 PNGS 
Wast Bengai-700129 

143. K1Inaresan Shamil C/O Mr. T. KIInaIeSIn, CWG-2006 Women's Team Bronze (Team • 5 Members) 180000 

20, Brindavan St. ~. Cl1emai-4 

144. Kasturi ChakIaborIy Clo KandIan ChakIaborty CWG-2006 Women's Team Bronze (Team • 5 Members) 180000 

Opp. Tn H9l School, N.J.P Main Road 
Siiguri DaIjeeIing. west Bengal 
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TIIIIIiI 

145. L8III'der PIes Sai1e No.6 -. Games Men's DcUJIes Gold (PaIrs) 750000 
31. Beck 8agIIl Row Kalrala-1OOO17 IiIId DcUJIes Gold (Pail) 7SOOOO 

146. Mnsh BI...,aIi Eagle Rock. Eagle SIreat. 7. AIiII Games .... •• DcUJIes Gold (PUll 750000 
Ho&ur Road ClOSS ~560 025 

147. Sania Mila Plot No. 61·A A&iIrI Gnes Women's SiIgIas SIver 500000 
Sile-U.RoadNo. 9 FImnagar Hyderabad Woma!'s Team SIver (4 ..... ) 2SOOOO 
AP- 500 033 IiIId DUIe& Gold (Pais) 750000 

148. Shikha LIIIIoi 29. PIIsidanc.l Se. 7Ih Road, ,.. Games Wamen's r.n SIver rr-n -4 1oIambeIs) 250000 
.kRJ Parle auNIai-4OO 049 

149. AnIciIa IIwnbri M!i GI*nobIr PIIt. ,.. Games Women's r.n SIver (Team -4 MamberI) 
New Deli- 110049 

ISO. lIN LaIda1i 3 PenIwa Sadan, 15, Nav)1Ig AlliIn Games WonaI'I r.n SIMir rr-n - 4 ..... ) 250000 
SociaIy. Ns. Road. No.4, VIe Palla (WI, 
MIINIai-58 ....... 

151. Yogeshwar CIa SIo SIIi AIIn MIhw Sin;I. ,..a.n. 60 Kg (FS) 31100!10 
VIage , Poll 0Ice £IInwII. 
DistI. SonepaI (HIIyn) 

152. Sushi KIIIB' So{) SIIi Dial Sin;! -. Games 66 Kg. (FS) 300000 
CtNIaISII SIIdiIn Modal liMn. 
Deli-ll0009 . 

153. PaIwiIdar Sin;! Cheema. Kasar Ba;I. MIA Games 120 Kg. (FS) 
Near MoIbajI Palace, MIS, Paiala-147001 

154. Vinayak Dahi 00 CoImaIdln Mrrt NIUe MIn Gamel 55 Kg. (GR) 300000 
af P1.I18 GhDIpIIi, PIlle 

155. Ala TorIw Dt1l ShIi Main Sin;! YiIIga , ,.. GMIII 55 Kg. (FS) 300000 
Post 0IIice Sisal. Dial. MaeM(UP)-250001 Wanat 

156. GeaIb .IiIIItw 00 ShIi SaIyaW Sin;! JIIdw, AIiIIo.- 63 Kg. (FS) - Women -VIage & Post 0Iice ~ Dill IiIIar 
(HaIyIn) 

..... 
157 . M.~Si91 MItt Games Nen's 80 Kg. 

... ~ 
158. GeeIa Rani C/o eorm._11 G.C CRPF. +75 Kg 1000000 

.IIMJda KaBI, New Deli-110072 
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159. N. Kur1arani Devi C/o ~ G.C CRPF, 
Jlaroda Kalan, New Delhi- 110 072 

160. An BaIa ChInJ ClO DiI8Cfor IndlaIge SAl, 
Centre 0/ ExcaIIence KanIi Road, l.ucknow (U.P.) 

161. Simple Kaur Vega NinI, Near Yasani P8IroI 
PInp, W.E Ii;lway, Post Mira, 
0isII.Jbn.4011D4 

162. Monica Devi C/fJ ConrntwIdarc G.C CRPF, 
JhaIDda KaIIrI, New OeIi-l10072 

163. Vidley Balla C/O M IncIa SpOIls CGnIIoI 
Board, Room No., 16, 25, Akbar Road, 
New Delli-l10011 

164. AnI! MurugasIrl C/O R.S.P.B, AliI 1IIawlrl, 
Raisina ~, New 0eIt 

165. Mohd. ZaU C/O Ser¥ice& SpOIls CcnroI BoanI, 
AImed Fon:es Head QuaItar, Go Block 
tirmwI 1IIawan, New Delli. 

166. C. SuIIir KIInar C/O SeM:as SpoIls 
ConboI BoanI. AImed Fon:es Head QIatar, 
Go Block NinnII1 1IIawan, New 0eIt 

A. lndlvldu.a Even .. : 

St No. Name of the 
GamalChampionship 

1. Olympics Games 

2. Asian GamesJWorld Championshipl 
Commonwealth Games 

3 

CWG-2OO6 

CWG-2OO6 

CWG-2008 

CWG-2006 

CWQ.2006 

CWG-2006 

CWG-2006 

CWG-2OO6 

3. AsIan and Commonwealth Champion8hip8 

• Stnlngth of 'Team' on the ground 

(i) A. team of two persons 

(ii) A team of ~ or 4 persons 

(iii) A team of 5 to 10 persons 

(iv) A team of more than 10 persons 

4 

48 Kg. 

58 Kg. 

+75 Kg. 

69 Kg. 

56 Kg. 

62 Kg. 

17K; 

69 Kg. 

Gold MedaII 
1 at Position 

30.00 

10.00 

3.00 
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Gold 1000000 

1000000 

SOOOOO 

500000 

500000 

Silver 

500000 

300000 

Total 

(As. in Iakh) 

Silver MedaV Bronze MedaII 
2nd Poeition 3rc! Position 

18.00 12.00 

5.00 3.00 

2.00 1.5 

1.5 times 

2 times 

3 times 

5 times 
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The adual prize money determined as above will 
be shared equally among the team members. However, 

Chess 

(i) 

(ii) 

(iii) 

International Grand Master (IGM) 

International Master (1M) 

International Women Master (IWM) 

(8) Special Awards for Juniors & Sub-Juniora 

(a) World Championships 

no member of team would get less than 50% of the 
award amount mentioned in above. 

Rs. 3.00 lakhs 

As. 1.00 lakh 

Rs. 1.00 lakh 

SI.No. Events 'GoId MedaVlst 
Position 

Silver MedaV 
2nd Position 

Bronze MedaV 
3m Position 

1. Juniors 2.00 1.5 1.00 

2. Sub-Juniors 1.00 0.80 0.60 

(b) Asian and Commonwealth Championship 

SI.No. Events Gold MedaVlst Silver MedaII Bronze MedaV 
Position 

1. Juniors 1.00 

2. SUb-Juniors 0.50 

Accuncy of StatIstical Data 

1497. SHRI K.S. RAO: Will the Minister of 
STATISTICS AND PROGRAMME IMPLEMENTATION be 
pleased to slate: 

(a) the accuracy of data collected and provided for 
short term and long term plaming strategies to effectively 
deal with problems in different sectors and to ensure 
continuous higher growth rate of the economy; 

(b) the major recommendations of the National 
Statistical Commission on the above matter; 

(e) whether the Government proposes to amend the 
existing Conection of Statistics Act; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 

2nd Position 3rd P!)8ition 

0.80 0.60 

0.40 0.30 

(SHRI G.K. VASAN): (a) The accuracy of data eolleded 
and provided for short term and long term planning 
strategies is ensured through the application of several 
statistical techniques and other measures available for 
controlling errors. India has a decentralised statistical 
system and different Ministries, Departments and other 
agencies of both Centrat and State Governments compile 
statistics as per requirement either from administrative 
records or through censuses and sample surveys. These 
statistics are subject to sampling and/or non-sampHng 
errors. Statistical techniquW and other measures to control 
such errors are applied at the time of data collection. 
However, the improvement of the statistical system is a 
continuous process. 

(b) The major recommendations of the National 
Statisttc81 Commission include steps for improving the 
quality, timeliness and credibUity of data, and bringing in 
legislative measures to strengthen the statistical system. 

(e) The Government has introduced the Colledion of 
Statistics Bin, 2007 in the Rajya Sabha on 17th May 
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2007. The Bill, thereafter, has been referred to the 
Department-related Parliamentary Standing Committee on 
Finance on June 5, 2007 for examination and report within 
three months. The Bill is purported to replace the 
Collection of Statistics Act, 1953. 

(d) The CoHection of Statistics Bill, 2007 provides for 
enhancing the scope of cellection of statistics. It provides 
for collection of all kinds of statistics not only from 
industriaVcommerciai concerns, as provided in the existing 
Act, but also from individuals and households. The local 
govemments such as Panchayats and Municipalities are 
also to be empowered to collect statistics in the proposed 
Bill. Apart from providing for all modes of data collection 
and for avoiding unnecessary duplication of data collection 
by various Govemment agencies, the BiD also provides 
for penalties for not furnishing information and furnishing 
false information. 

(e) Does not arise, in view of (c) and (d) above. 

(Translation} 

Schernes for Safeguarding Environment 

1498. SHRI MAHAVIR BHAGORA: WiD the PRIME 
MINISTER be pleased to state: 

(a) the schemes implemented in the country for 
controlling the quantity of carbon emission in the air; 

(b) whether Government has formulated any new 
schemes/rules in this regard; 

(c) if so, the details thereof; 

(d) the time by which Government is likely to 
implement the new schemes/rules; 

(e) whether Government is proposes to seek help 
from Japan for safeguarding the environment, 

(f) if so, the details thereof; 

(g) whether there is any proposal of constituting 
special advisory committee for improvement in the 
environment; and 

(h) if so, the time by which the committee is likely 
to be constinded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (f) The Central Pollution Control Board in 

association with State Pollution Control Boards(SPCBs)/ 
Pollution Control Committees(PCCs) and other Institutions, 
is monitoring ambient air quality at 339 locations covering 
126 citiesltowns in 25 States and 4 Union Territories of 
the country under the National Air Quality. Monitoring 
Programme. The parameters monitored are Suspended 
Particulate Matter (SPM), Respirable Suspended 
Participate Matter (RSPM), Sulphur dioxide, Nitrogen 
dioxide and in some selected cities, other parameters 
like Carbon dioxide, Ozone, Ammonia are also monitored. 

The Central Pollution Control Board have also taken 
up instaHation of continuous air quality monitoring stations 
in collaboration with the SPCBs/PCCs in the country. 
Under this programme, 32 continuous air quality monitoring 
stations have already been set up. The country has also 
taken initiative of according Host .country Approvals to a 
large number of projects in various fields including Energy 
Efficiency, Fuel Switching, Industrial Process, Municipal 
Solid Waste, Renewables and Forestry under the Clean 
DeYeIopment Mechanism for reduction of the Green House 
Gases. Also, there has been collaboration of the 
Government with Japan on a number of projects in 
different environment and forestry sectors. Under Air 
Pollution Abatement, there has been, however, no 
collaboration so far with Japan. 

(g) and (h) Further, while a number of Committees 
have been constituted by the Govemment to deal with 
different aspects of environment, no advisory committee 
has been constituted specifically in the area of air pollution 
abatement. Measures for abatement of air pollution taken 
by the Govemment and improvement of environment 
include-

• Notification of Emission standards for industries 
and for Vehicles under the Environment 
(Protection) Act, 1986. 

• Enforcement of auto exhaust emission standards 
for new vehicles at manufacturing stage. 

• Improved fuel quality. 

• Use of beneficiated coal in the thermal power 
stations. 

• Initiation of Source Apportionment Studies. 

• Phasing out of more than 15 year old 
commercial transport vehicles. 

• Identification of 24 critically polluted areas and 
formulation of action plans for restoration of 
environmental quality in these areas. 
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1499. SHRI PANK~J CHOWOHARY: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government is aware that the U.S. 
has imposed some conditions on extending R-I visa 
facilities to Hindu Priests and other persons engaged in 
religious and ritual adivities; 

(b) if so, the details thereof; 

(c) whether the Government has"received any 
representation from the American Hindu Organizations and 
religious institutions in this regard; and 

(d) if so, the steps taken in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) The Govemrnent are 
aware of the conditions \aid down by the US government 
for issuing 'R' VISaS to Priests and other persons engaged 
in religious and ritual activities. Details are given in the 
enclosed Statement. 

(c) The Government have not received any 
representations in this regard from American Hindu 
organizations or any other reHgious institutions so far. 

(d) Does not arise. 

Conditions Laid down by UniIBd Slates 01 
AmtlJica for Issue of R \Ifs8 

Apart form remitting the required non-refundable visa 
fee of US $ 100, duly filled visa form 05-156 and OS-
157, one photograph, photocopies of te Passort (specially 
first, last and address page), the applicant has to submit 
the following supporting documents as proof that applicant 
and the religious organization qualify for 'R' status-

(i) Proof of tax-exempt status or eligibility for tax-
exempt status of the organization; 

(ii) A letter from an authorized official of te specific 
unit of the emloying organization certifying: 

a. That if the appIicanfs religious membership 
was maintained, in whole or in part, outside 
the United States, the foreign and United 

States religious organizations belong to the 
same religious denomination; 

b. That, immediately prior to the application for 
the R visa, the applicant has been a member 
of the religious denomination for the required 
two year period; 

c. That, If the appllcat is a Minister, he or she 
is authorized to conduct religious worship for 
that denomination. The duties should be 
described in detail; or 

d. H the applicant is a religious professional, he 
or she has at least a Baccalaureate degree 
or equivalent, and that such a degree is 
required for entry into the religious profession; 
or 

e. If the applicant is to work in. a non 
professional vocation or occuation, he or she 
is qualified If the type of work to be done 
relates to a traditional religious function; 

(iii) the arrangements for remuneration, including the 
amount and source of salary, other types of 
compensation such as food and housing, and 
any other benefds to which a monetary value 
may be affixed, and a statement whether such 
remuneration shall be in exchange for services 
rendered; 

(iv) the name and location of the specific 
organizational unit of the religious denomination 
or affiliate for which the applicant will be 
providing services; and if the applicant is to work 
for an organization which is affiliated with a 
religious denomination, a deSCription of the 
nature of the relationship between the two 
organizations: 

(v) evidence of the religious organization's assets 
and methods of operation; (Constitution/ArtIcles 
of Association of the organization); and the 
organization's papers of incorporation under 
applicable state law and certifiedlaudited financial 
statements of the organization for the last three 
years; and membership list of the organization 
and any other document to show that it is 
financially stable. 
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(Englishj 

Stockholm Convention 

1500. DR. S. SENTHIL: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Govemment has sent any official 
delegation to the Conference of parties to the Stockholm 
Convention held in Senegal; 

(b) the details of the discussion held and outcome 
thereof; 

(c) the names of the members of the official 
delegation; 

(d) whether some members of the official delegation 
have taken stands contrary to the official Govemment 
stand; and 

(e) if so, the details in this regard aIongwith the 
actions taken by the Govemment? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA) (a) and (b) The Ministry of Environment and 
Forests, Govemment of India sent an official delegation 
to the 3rd Conference of PartIes(COP-3) to the Stockholm 
Convention held at Dakar, Senegal from 30th April to 4th 
May, 2007. 

The COP-3 discussed issues relating to Rules of 
Procedure for the Conference of Parties, Non-compliance 
procedures, continued need of DDT, listing of new 
chemicals and effecttveness evaluation etc. The COP-3 
decided that the square brackets around the second 
sentence of paragraph 1 of Rule 45 of Rules of 
Procedures would remain in place and that the COP shall 
continue to decide substantive matters by consensus, 
negotiate further at its fourth meeting the procedures and 
institutional mechanisms on non-compliance, that countries 
using DDT may continue to do so until IocaHy appropriate, 
cost-effective alternatives are available, adopt the approach 
may continue to do so until locally appropriate, cost-
effective alternatives are available, adopt the approach 
suggested by the Persistent Organic Pollutants Review 
Committee (POPAC) for considering the listing of 
chemicals in the annexes to the Convention and 
constituted the Regional Organization Groups (ROGs) artd 
the Coordination Group for Effectiveness Evaluation of 
the Convention. 

(c) to (e) The delegation was headed by Shri R.K 
Vaish, Joint Secretary in the Ministry of Environment and 
Forests and included Dr. Chhanda Chowdhury, Addl. 
Director in the Ministry and Shri Vijay Trivedi, Counsellor 
in the Permanent Mission of India at Geneva. The 
delegation was also accredited full powers to carry out 
all functions in accordance with the rules and procedures 
of the Conference of Parties of the Stockholm Convention. 

It has been a practice to get approved the Negotiation 
brief before delegations attend meetings of Multi-lateral 
Environmental Agreements. The delegation to the COP-3 
of the Stockholm Convention adhered to the Negotiation 
brief. 

{Tmnslationj 

Funds for Health ServIces 

1501. SHRI AJIT JOGI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) the details of funds allocated and utilized for the 
improvement of health services during the currant financial 
year, State-wise; and 

(b) the details of the heaJth schemes where the funds 
are being spent or likely to be spent, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Funds are allocated to States in 
the fonn of Grants-in-aid under Health and FamHy Welfare 
in respect of the admissible activities under National AIDS 
Control Programme (NACO) and the National Rural Health 
Mission (NRHM). Besides these programmes, grant-in-aid 
is also released under certain other programmes like 
Cancer, Mental Health, etc., based on proposals received 
from State Govemments. During the current year, an 
allocation of As. 678.03 crores has been made under 
National AIDS Control Programme and As. 8979.13 crores 
under National Rural Health Mission. The State-wise 
allocations in respect of both these programmes is given 
in the enclosed Statement I. While aU States have not 
reported expenditure, according to available infonnation 
received from States that have reported, Rs. 35.55 crores 
has been utilized under NACO and an amount of 
Rs. 226.96 crores under NRHM by end June, 2007 
(Statement II). Funds are likely to be spent under the 
component- wise activities against the allocations that have 
been made during the current year. 
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SfIItwt,.,.t I 
2 3 4 

State-wise Allocation under NaIionaI RlIIBI Ht1Bkh 24. Mizoram Mission (NRHM) and NaIionBl AIDS Control 3669.85 1266.94 

Programme (NACO) dHing 2007-08 25. NagaIand 5618.81 2337.60 

(As. in lakhs) 26. Orissa 34520.41 1505.58 

sa.No. Name aI \he SlaleslUTs FinIwlciaI Year 2007.Q8 '11. Pucb:herry 998.15 437.18 

NRHM NACO 28. Punjab 16196.89 1036.74 

2 3 4 29. Rajasthan 54818.48 1608.14 

30. SIdcim 2325.31 446.43 
t. Andaman and Nicobar I6Iands 609.14 300.09 

2. 
31. TamB NaclJ 43315.55 7518.21 

Andh!a Pradesh 59783.51 7533.96 

3. Arunachal Pradesh 
32. T~ 8121.44 524.54 

4339.43 629.32 

4. Assam 
33. IJlIar PI8deIh 145942.48 3606.26 

64227.58 2331.01 

5. Bilar 
34. UttarakhIInd 8443.95 787.96 

6807O.1fl 2457.45 

6. Chandigarh 734.93 811.78 
35. West Bengal 54019.71 4922.33 

7. Chhattisgaltt 22522.17 trT6Z1 TaIIII 897113.48 88013.36 

8. Dadra and Nagar Havei 317.78 121.60 ..... .....,,, 
9. Damm Md Diu 343.47 158.67 SIlII8 II. ~ I'BpDI1IId by SlIt'- £PIO JUM 

10. Delhi 7920.46 2400.00 2f)()7 Wttng 2007-08 

11. Goa 1338.47 569.91 (As. in Lakhs) 

12. Gujarat 38057.81 3044.83 SI.No. Name of .. Reported ExperdIur8 

13. 
StIIeIIUT. (14*1 .lIN 2807)" 

HafY8l1ll 13759.89 949.30 
NRHM NACO 

14. Himachal Pradesh 6789Jl 821.86 

15. Jammu and Kashmir 8678.75 618.57 2 3 4 

16. Jharlchand 26292.30 934.11 1. Andaman Md NIccbar IIIIndI 19.73 

17. Kamamka 3958S.32 4400.00 2- Ardu8 PradeIh 495.30 

18. KeraJa 21857.20 11194.45 3. AnNchaI PI8deIh 105.23 32.18 

19. Lakshadweep 224.53 50.04 4. .-am '1152.72 80.28 

20. Madhya PradeIh 54404.54 1291.48 5. fhr 100.20 

21. Maharashtra 67114.17 6672.89 6. ChandigIItt 25.47 

22. Manipur 6668.09 3138.50 7. OIhIItiIgarh 64.90 

23. ~ 6227.19 209.58 8. Dadra and Nagar HIveIi 
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9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

Written AI18WBIS 

2 

Daman and Diu 

Delhi 

Goa 

G\ljaral 

Haryana 

Himachal Ptadeah 

Jammu and Kashmir 

Jharkhand 

Kamalaka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharaslltra 

Manipur 

Mizoram 

Nagaland 

Orissa 

Puducharry 

Punjab 

Rajasthan 

5ikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttarakhand 

West Bengal 

Total 

3 

12.99 

431.34 

9.85 

1973.39 

850.71 

313.65 

327.79 

375.63 

2244.70 

3.98 

4156.27 

1490.11 

211.51 

302.97 

152.51 

141.41 

4081.13 

110.17 

119.58 

210.81 

2317.37 

22895.82 

"Expenditure details are awaited from the States. 
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4 

15.27 

28.03 

269.30 

23.44 

50.07 

86.84 

224.27 

44.62 

813.26 

78.25 

17.92 

302.72 

110.04 

87.75 

21.73 

104.33 

67.79 

35.88 

30.46 

326.56 

3554.59 

{English! 

Diabetes Drug. Caualng heart Failure 

1502. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI VIJOY KRISHNA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether diabetes drugs are likely to cause heart 
failure as reported in the Hindustan Times dated July 26, 
2007; 

(b) if 80, the details thereof; 

(c) whether the diabetic drugs Rosiglitazone and 
Pioglitazone are sold under different brand narnes in the 
country; 

(d) if so, whether the Government proposes to ban 
said drugs in the country; 

(e) if not, the reasons therefor; and 

(f) the corrective steps taken/proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (f) In a recent article published in New 
England Journal of Medicine (NEJM), the results of meta 
analysis of 42 trial results claimed that Rosiglitazone is 
associated with increased risk of cardiovascular disorders. 
However, in the opinion of another scientific joumal Lancet, 
it was reported that to avoid unnecessary panic, a calmer 
and more considered approach to the safety of 
RosigJitazone is needed. The Scientific Advisory Committee 
of US FDA has examined the issue and clear decision 
has come out of the committee. Out of 23 members of 
the committee, 22 recommended for the continued use 
of the drug. The US FDA takes decisions based on the 
recommendations of Scientific Advisory Committee. There 
was no such report on pioglitazone. 

Diabetic drugs Rosiglitazone and Pioglitazone are sold 
under different brand names in the country by various 
companies. 

According to Drugs Controller General, Rosiglitazone 
is being brought under focused monitoring of adverse 
drug reactions in the National Pharmacovigilance 
Programme. 
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Tobacco-Borne DI ...... 

1503. SHRI M. APPADURAI: 
SHRI E.G. SUGAVANAM: 

Wiu the Minister of HEAlTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the tobacco related diseases are 
increasing in the country; 

(b) if so, the details thereof; 

(c) the total number of deaths In the country due to 
the use of tobacco, State-wise; 

(d) whether the Govemment has taken any steps to 
curb the use of tobacco to control tobacco-bome diseases; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Tobacco Is the cause for 50% of 
cancer deaths, 40% of all health related problems and a 
majority of cardio-vascular and lung disorders in the 
country. Moreover, there are studies which show children 
getting addicted to tobacco at an earty age and also of 
the increase in the percentage of population which 
consumes tobacco in any form. As per report of Tobacco 
Control in India, approx. 8-9 lakh persons die annually 
due to tobacco attributable diseases. 

(d) and (e) 'The Cigarettes and Other Tobacco 
r roducts (Prohibition. of Advertisement and Regulation of 
Trade and Commerce, Production, Supply and DistrIIutIon) 
Act, 2003' enacted in the year 2003 is intended to 
discourage the consumption of tobacco, the salient 
features of which are as under: 

(i) prohibition of smoking in a public place; 

(ii) prohibition of direct and indirect advertisement; 

(iii) prohibition of sale of tobacco products to minors; 

(iv) prohibition of sale of tobacco products within 
100 yards of educational institutions; 

(v) mandatory depiction to specified pictorial health 
wamings on aU tobacco product packs; 

(vi) mandatory depiction of tar and nicotine contents 
aIongwith maximum permissible limits on tobacco 
packs. 

Strong advocacy efforts have been made with policy 
makers and other stakeholders in the area of tobacco 
control. 

The Govemment Is in the process of launching a 
National Programme on Tobacco Control, the pilot of which 
has already been started in a few of the identified States. 

{Tl1InslstionJ 

Over-Brldge on NH In Gorakhpur 

1504. YOGI ADITYA NATH: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a> whether 1he Government proposes to construct 
over-brldges on railway eroesings faDing under Gorakhpur 
district on NH-28 and reconstIUc:t·the damaged Maheswara 
bridge on NH-29(E) which connects Gorakhpur with SonaI; 

(b) H so, the details thereof; and 

(c) the time by which the construction works of the 
proposed over-bridges are likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) There are two existing 
railway level crossings faDing on NH-28 in Km 244 & Km 
270 in Gorakhpur District. ROB in place of existing level 
crossing in Km 244 is under progress with target date of 
completion as December 2008. Another ROB as part of 
Gorakhpur Bypass Project (Km 251.70 to Km 279.80 of 
NH-28) Is also under construction. There is no proposal 
for construction of ROB at existing level crossir:IQ in Km 
270 of NH-28, as the stretch wiD be bypassed. 

Regarding reconstruction of damaged Maheswara 
Bridge on NH-29E, State PWO (who is maintaining the 
section with funds provided by NHAI) has been requested 
to investigate and submit the estimate tor reconstruction 
.of above bridge. 
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[English] 

National Blood Transfusion Authority 

1505. SHRI UDAY SINGH: 
SHRI G.M. SIDDESWARA: 

Win the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Union Government has decided to 
set up a National Blood Transfusion Authority to regulate 
the blood collection and distribution system in the country; 

(b) if so, the details thereof; 

(c) whether the blood banks are facing a severe 
shortage of blood almost throughout the year in the 
country; 

(d) if so, the details thereof and the reaction of the 
Government thereto; and 

(e) the steps taken/proposed to be taken by the 
Govemment to resolve the problem of shortage of blood 
in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The issue is under consideration. 

(b) Does not arise. 

(c) to (e) No reports of severe shortage of blood In 
the country have been received by the National AIDS 
Control Organization. The Government of India is 
supporting the state health authorities by providing 
equipment and funding for strengthening blood banks up 
to the district level; promotion of use of blood components 
instead of whole blood, organization of voluntary blood 
donation camps and setting up blood storage units in 
selected primary heahh centres. 

[Ti'anslafion] 

Road Development Scheme 

1506. SHRI MANSUKHBHAI D. VASAVA: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Govemment has formulated a 20-
yea'r road development scheme; . 

(b) if so, the details thereof; 

(c) the fund earmarked for the scheme; 

(d) whether foreign assistance has also been 
generated for the scheme~ 

(e) if so, the details thereof; and 

(f) the work undertaken under the scheme for the 
last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (f) The Govemment of India 
takes up the development works of National Highways 
through five year plans. However, the Ministry in 2001 
had prepared, through Indian Roads Congress (IRC), 
'Road Development Plan Vision: 2021' for a period of 20 
years (2001-2021). This document provides the vision for 
the next 20 years for development and maintenance of 
all categories of roads I.e. National Highways, State 
Highways, Major District Roads and Rural Roads. The 
urban roads as well as the roads for specific need e.g. 
tourism, forestry, mining and industrial areas etc. have 
also been considered. The research and development, 
mobilisation of resources, capacity buHding and human 
resources development, quality system, environment and 
energy considerations for the highway sector and highway 
safety are also included in this document which serves 
as only a valuable guide to the Centre and the State 
Govemments for planning purpose. 

[English] 

Strengthening the local SeH-Govemment systems 

1507. SHRI ADHAlRAO PATIL SHIVAJIRAO: 
SHRI K. SUBBARAYAN: 

Will the Minister of PANCHAYATI RAJ be pleased to 
state: 

(a) whether the Indian delegation has recently visited 
Pakistan to discuss issues pertaining to the history, 
functioning and legal framework of Indian and Pakistani 
local self-Govemment systems; 
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(b) if so, the outcome of the discussion held with 
Pakistani counterpart to empower the local self-
Govemment: and 

(c) the steps taken up by Government to strengthen 
the local seH-Govemment systems in the country? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) Yes Sir. The Indian 
delegation led by Minister of Panchayati Raj visited 
Pakistan from the 1st July to the 3rd July 2007. 

(b) The Pakistan India Joint Working Group on Local 
Governance (JWG) met on the sidelines of the Pakistan-
India Symposium on the 2nd July, 2007 and 
recommended the following activities for consideration of 
the Forum in consultation with the respective 
Governments: 

(i) The two sides will continue to share their 
evolving experience particularly with a view to 
facilitating people to people contact in the areas 
such as: - Outcomes of local Government 
system in Pakistan and India - Achievements 
and Challenges ahead; FISCal dec811tralization, 
fiscal capacity and financial management at the 
local level; Decentralised planning; Economic 
development through IocaJ Government, including 
rural-urban integration; and Women, Youth and 
Citizen empowerment including capacity building 
and training. 

(ii) To facilitate these exchanges Pakistan and 10018 
should each host one meeting each year, 
besides arranging face-to-face encounters in 
each others' country of elected representatives 
to local seH-govemment institutions. 

(iii) All stakeholders, including elected 
representatives, think tanks, government offtciaIs, 
academia, researchers and civil society 
representatives should be invited to these 
meetings to share and disseminate best practices 
and innovations in service delivery at the local 
level. 

(iv) Best practices and innovations should be 
regularly shared between the two countries 
through the National Reconstruction Bureau in 

. Pakistan and the Ministry of Panchayali Raj in 
India. 

(v) Stakeholders will be encouraged to exchange 
views on Issues surrounding local governance 
and to participate In action research and in 
developing comparative studies. 

(vi) Experts and officials on local governance from 
both the countries should be invited, under an 
Exchange Programme, to participate as 
Resource Persons in the Academies, Schools 
and Institutions in Pakistan and India. to impart 
training and disseminate emerging developments 
in the field of local governance. 

(c) The first task before the Ministry was to evolve 
a national consensus in respect of the Roadmap for 
Panchayati Raj through mutual consuhation between the 
Centre and the States. Ministry of Panchayati Raj 
convened Seven Round Tables of State Panchayati Raj 
Ministers with the Union Minister of Panchayati Raj 
between July and December 2004. The deliberations 
centered on the 18 identified dimensions of Panchayati 
Raj ranging from the effective Devolution of the Functions, 
Finances and Functionaries to District Planning, Training 
and Capacity Building and IT-enabled e-govemance. At 
the conclusion of each Round Table, nearly 150 action 
points comprised in the Compendium were unanimously 
adopted by all Panchayati Raj Ministers and referred to 
Chief Ministers for their approval. This has become a 
National Roadmap for effective Panchayati Raj. Further, 
the Minister (Panchayati Raj) has visited 23 States and 
Union Territories and signed a joint declaration with the 
respective Chief Ministers of States setting forth the path 
to fun empowerment of Panchayats. 

The Minlatry of Panchayati Raj Is continually 
interacting with the Stale Governments to ascertain the 
effectiveness 01 PRIs. A Committee 01 Panchayati Raj 
Secretaries was constituted to monitor the progress and 
implementation of these 150 Action Points. This Committee 
of Secretaries headed by the Secretary, Ministry of 
Panchayati Raj would also service the Council of 
Panchayati Raj Ministers. The Committee of Secretaries 
has held nine meetings. The Council of Ministers has 
been convened thrice, at Kochl, Kerala in August 2005. 
at Bhubaneshwar, Orissa in June 2006 and at 
Thiruvananthpuram, Kerala in August 2007, respectively. 
The Empowered Sub-Committee of National Development 
Council also reviews the progress of implementation of 
the provision of the Constitution during its meetings, which 
are held periodically. 
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RepairlMalntenance of Roed on NH 

1509. SHRI NAVJOT SINGH SIDHU: 
SHRI SUBHASH MAHARIA: 
SHRIMATI JAYABEN B. THAKKAR: 
SHRI PRATIK P. PATIL: 
DR. K.S. MANOJ: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether any request has been received from the 
State Governments for repairing/resurfacing of damaged! 
dilapidated National Highways; 

(b) if so, the details thereof, State-wise and Stretch-
wise; 

(c) the reaction of the Govemment thereto; 

(d) whether some State Govemments have requested 
for increasing the fund allocation for maintenance of the 
road; and 

(e) if so, the details thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The State-wise details of 
the requests/estimates received from the State 
Governments during 2007-08 for repairing/resurfacing of 
National Highways entrusted to them are given in the 
enclosed Statement. 

(c) The estimates are sanctioned based on the 
availability of fund and their inter-se priority. 

(d) and (e) The requests for increasing the allocation 
for maintenance and repair have been received from the 
States of Andhra Pradesh, Bihar, Jharkhand, Kamataka, 
Kerala, Madhya Pradesh, Manipur, Orissa. The fund 
available for maintenance and repair of National Highways 
are distributed to the States depending upon the length 
of National Highways entrusted with the States concerned, 
their lane configurations, requirement for funds for ongoing 
and new works, extent of damages and their inter-se 
priorities in order to keep the National Highways in traffic 
worthy condition. 

StlJtement 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

Detal7s of the requests/estimates ll1Ct1ived from State Govemments duting 2007-08 
for mpairing/IrIsutfscing of National Highways 

State Number Length (in km) Amount (in Rs Jakh) 

2 3 4 5 

Andhra Pradesh 15 145.985 3613.59 

Assam 6 55 976.97 

Bihar 30 265 14381.00 

Chhattisgarh 15 164.80 2827.02 

Goa 2 8 208.12 

GIljarat 9 118.70 2200.66 

Haryana 3 42.95 699.97 

Himachal Pradesh 12 106.90 1456.32 

Jharkhand 29 266.65 7893.00 

Karnatal<a 20 238.50 5506.10 

Madhya Pradesh 28 234.20 10355.85 
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1 2 3 

12. Maharashtra 8 

13. Meghalaya 7 

14. Nagaland 3 

15. Orissa 11 

16. Punjab 10 

17. Rajasthan 27 

18. Tamil Nadu 7 

19. Uttarakhand 12 

20. Uttar Pradesh 24 

21. West Bengal 5 

22. Chandigartl 1 

23. Pondicheny 

Uranium Mining In Jaduguda 

1510. SHRI NARAHARI MAHATO: WJII the PRIME 
MINISTER be please to state: 

(a) the number of tailing ponds in Jaduguda where 
mining of uranium is undertaken; 

(b) the total number of people being evicted by tailing 
ponds including the details of the compensation paid to 
them; 

(e) whether they have been rehabilitated; 

(d) if not, the reasons therefor; 

(e) the emission level of the radioactive wastes being 
dumped in tailing ponds; 

SI. No. Description 

(i) 1st Tailings Pond 

(ii) 2nd Tailings Pond 

(iii) (a) 3rd Tailings Pond 

(b) Grant for construction of house 

4 5 

13.5 1867.86 

59.282 910.36 

19 421.78 

191.214 2858.90 

112.02 1875.18 

338.80 4468.49 

41.90 1410.49 

158.35 2234.27 

320.83 5001.7" 

57 913.00 

2.85 64.19 • 
1.6 55.60 

(f) the number of people suffering from dI ...... 
caused by radiation in Jaduguda; 

(g) the precautions being taken to prevent the ill-
effects of radioactivity in uranium mines and Its 
surrounding areas; and 

(h) the reasons for uranium wastes being brought 
back to Jaduguda from aI over the country? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Three, Sir. Two filled up and one in use. 

(b) The total number of famlr... clsplaced and the 
compensation paid to them is given below: 

Number of families 
displaced 

NIL 

13 

46 

Amount of compensation 
paid (RB.) 

80,363 
(for property) 

2,30,058 

24,34,519 

18,90,000 
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(c) Yes, Sir. 

(d) Does not arise, in view of reply to (c) above. 

(e) The emission level of the radioactive waste in 
the tailings ponds is well within the permissible limits as 
prescribed by Intemational Commission on Radiological 
Protection (ICRP) and Atomic Energy Regulatory Board 
(AERB). 

(f) None. 

(g) The guidelines as prescribed by AERB are being 
followed strictly. 

(h) No waste is being brought back to Jaduguda 
from other parts of the country. 

Amendment In Merchant Shipping Act, 1908 

1511. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Govemment proposes to amend the 
Merchant Shipping Act, 1908; 

(b) if 80, the details thereof; 

(c) the manner in which Indian Shipping Industry will 
be benefited by such amendments; and 

(d) the time by which such amendments will be 
implemented? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) The 
Merchant Shipping (Amendment) Bill, 2004 further to 
amend the Merchant Shipping Act, 1958 and Indian Ports 
Act, 1908 was introduced in the Lok Sabha on 14th 
August, 2007 and the Bill was passed by the House. 

The International Maritime Organisation (IMO) has 
introduced new Maritime Security Regulations -
International Code for the Security of Ships and of Port 
facilities (ISPS Code) from 1st July, 2004. India also 
implemented ISPS Code from this date. Enforcement of 
ISPS Cod~ requires legislative measures which have 
necessitated amendments in certain provisions of the 
Merchant Shipping Act and Indian Port Act to incorporate 
safety related provisions. 

(c) and (d) The enhanced security measures wiN add 
to maritime safety and security in the Indian shipping 
industry 80 that the country's EXIM trade is not effected 
due to non-compliance of ISPS Code in its ports and 
ships engaged in Intemational trade. The amendments 
will come into force after the BiB is considered and passed 
by the Rajya Sabha and assented to by the President. 

Voucher baed SeMmes tor DeprIved Sections 

1512. SHRI SURESH PRABHAKAR PRABHU: Will 
the PRIME MINISTER be pleased to state: 

(a) whether a new voucher based scheme providing 
free skin training to those from sociaBy and economically 
deprived sections of the society has been finalised as 
reported in the Hindustan TifT1BS dated July 21, 2007; 

(b) if 80, the details thereof; 

(c) the manner in which the State Government and 
private player are likely to be involved in this scheme; 
and 

(d) the time by which this scheme is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): (a) No such 
scheme has been approved by the Government. 

(b) to (d) Do not arise. 

Impact of Increasing Health Care Coats 

1513. SHRI ANANDRAO VITHOBA ADSUL: WHI the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Wortd Health Organization has 
conducted any study on the impact of increasing health 
care costs as reported in Th-. Hindu dated June 22, 
2007; 

(b) if 80, whether the Union Govemment has studied 
the report prepared by the World Health Organization on 
the impact of increasing health care costs; 

(c) if so, whether 16 per cent of the families are 
pushed below the poverty line because of high health 
care expenditure; and 
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(a) the number of Nehru Yuva Kendru in the country 
as on date, location-wise and State-wise; 

(b) whether the target of expansion of N Y Kendras 
to all the districts of the country and to cover at least 
half of the six lakh villages in the country during the 
Tenth Plan has been achieved; 

(c) if not, the reasons therefor; 

(d) the programmes being undertaken by the NY 
Kendras alongwlth the funds allocated for the purpose 
during the last three years tiU date; 

(e) the number of districts selected for specific NY 
Kendra scheme alongwith the criteria for selection, 
location-wise and State-wise; 

(f) whether there is any proposal to include new 
districts under the schemes of NY Kendra; 

(g) if so, the details thereof; 

(h) whether any assessment has been made of the 
programmes being undertaken by the N Y Kendra; and 

(i) if so, the details aJongwlth the outcome thereof? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MAN I SHANKAR AIYAR): (a) Nehru Yuva Kendra 

Sangathan has 500 district level Nehru Yuva Kendras. 
Location-wise arid State-wise list of the Nehru Yuva 
Kendras is enclosed as Statement I. 

(b) and (c) During the X fllan period, 500 Nehru 
Yuva Kendras were operational in 500 districts. No 
expansion was undertaken during the X Plan as the 
proposal for expansion and rationalization of Nehru Yuva 
Kendra Sangathan (NYKS) was approved only in July, 
2007. 

(d) The programmes being undertaken by the Nehru 
Yuva Kendras and the block grants for the last three 
years tiD date is given In the enclosed Statement II. 

(e) The Regular programmes of NYKS are organized 
in all the Kendras. The districts for specific NY Kendras _ 
schemee are selected on the basis of local need-based 
project proposals received and selection by the sponsoring 
agencies. 

(f) and (g) The NYKS has district Kendras in 500 
districts at present. For extension of the Nehru Yuva 
Kendras to the remaining 123 districts, it is proposed to 
adopt a phased approach. linked to the number and level 
of activity of youth clubs in each district. 

(h) and (i) Regular monitoring and periodic inspections 
are carried out by the NYKS. An evaluation study of the 
Nehru Yuva Kendras was sponsored by the Planning 
Commission in 2002. The details of their observations 
are given in the enclosed Statement III. 

StnJment I 

SI. No. Name of State 

2 

1. Andhra Pradesh 

2. Assam 

NYK State-wise and Location-WISe 

3 

Anantapur, Vljaywada, Chlttoor. Cuddapah, Guntur. Kakinada 
(East Godavari). Karim Nagar. Khammam, Kurnool, 
Mehbubnagar. Nizamabad, Medak (Siddipet), Srikakuiam. 
Vishakhapatnam, Adilabad, Vizianagaram, Nallore, Warangal. 
Hyderabad, Nalgonda, West Godavari (Elluru), Prakasham 
(OngoIe), Range Reddy. 

Dibrugarh. Diphu (Karbi Anglong), Dhubri, Kamrup (Maligaon), 
North Lakhimpur, Nagaon. Cachar (Silchar), Tezpur (Sonitpur). 

Total No. 
of NYKs 

4 

23 

23 
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3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu and Kashmir 

8. KamataJ<a 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 
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Haflong (N CHills), Karimganj, Barpeta, Kokrajhar, Jorhat, 
Sibsagar, Nalbari, Goalpara, Dhemaji, Darrang (Mangaldoi). 
Hailakandi. Golaghat, Morigaon, Bongaigaon, Tinsukia. 

Araria, Aurangabad, Banka. Begusarai. Bhagalpur. Bhojpur (Arrah). 
Buxar. Darbhanga. East Champaran (Motihari). Gaya. 
Gopalganj, Jamui, Jehanabad. Kaimoor (Bhabua). Katihar, 
Khagaria. Kishanganj, Madhepura, Madhubani, Munger, 
Muzaffarpur, Nalanda. Nawada. Patna. Purnia, Rohtas 
(Sasaram). Saharsa, Samastipur. Saran (Chapra). Sitarnarhi, 
Siwan. Supaul. Vslshali (Hajipur), West Champaran (Bettiah). 

Bharuch, Nadiad (Kheda), Kutch (Shuj). Godhra. Sabarkantha 
(Himmat Nagar). Junagarh. Mehsana. Surendra Nagar, 
Jamnagar, Bhavnagar. Valsad •• Surat. Gandhi Nagar, 
Ahmedabad, Baroda (Chhota Udaipur). Dangs, Amr8Ii, Palanpur. 
Rajkot 

Ambala. Bhiwani. Gurgaon, Kamal. Sirsa, Kurukshetra, Rohtak. 
Faridabad. Sonepat. Jind. Hissar. Mahendergarh (NarnouI). 
Rewari. Yamuna Nagar, KaithaI. Panipat. 

Bilaspur, Chamba, Dhararnsala (Kangra), Hamirpur, Kinnaur. 
KuUu, Keylong (Lahoul Spiti), Mandl, Nahan (Sirmour), Solan, 
Shimla, Una. 

Kathua. Anantnag. Bidgam, Baramulla, Doda, Jamniu, Kupwara, 
Kargil, Leh (Ladakh), Pulwama, Poonch, Rajouri. Sri Nagar. 
Udhampur. 

Bijapur. Belgaum. Bidar. Chikmagalur, Gulbarga, HM88n. Karwar. 
Kodagu (Madikeri) , Kolar. MangaIore, Mandy&, Mysore. Raichur. 
Tumkur, Dharwad, Chitradurga (Oevengere), Sellary, Shimoga, 
Bangalore (Rural), Bangalore (Urban). 

Alleppey, Kannur, Thodupuzha (Iddukki), Kozhikode, Malappuram, 
f»aIghal. Pathanamthitaa, Trivandraum, Trichur, Emakulam, 
Kottayam. Kasargod, Wynad, QuiJan. 

Balaghat, Betul, Bhind, Bhopal, Chhatalpur, Chhindwara, Damoh, 
Datia, Oewaa, Dhar, Guna, Gwalior, Harda, Hoshangabad, 
Indore. Jabalpur, Jhabua, Katni. Khandwa, Khargaon. Mandala, 
MancSsor. Morena, Narslnghpur, Panna, Raisen, Rajgarh 
(Baiofa). RatIam: Reewa, Sagar. Satna, Sehore, Seoni, ShahdoI, 
Shajapur, Shivpuri, Sidhi, Tikamgarh, Ujjain, Vidisha. 

Aurangabad. Albag (Raigad), Bhandara, KoIhapur, Sholapur, 
Thane, JaIgaon, Nanded, Yavatma1, Amravati, Gadc:hiroli, JaIna, 
Buldhana, Nagpur, Mumbai (Kat), Satara, Ahmednagar, Nasik, 
Parbhani. Osmanabad. Dhule, Ratnagiri, Latur, Pune, 
Sindhudurg. Akola, Chandrapur. Wardha, Beed, Sangli. 

4 

34 

19 

18 

12 

14 

20 

14 

40 

30 

464 
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12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamilnadu 

20. Tripura 

21. Uttar Pradesh 
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Churachandpur, Imphal, Senapati (Kongpokpl), Tamenglong, 
Ukhrul, Thoubal, Chandel, Blshanpur, Setlapati-H.: 

Jaintia Hills (Jowal). West Garo Hills (Tura). East Khasi Hills 
(ShiHong). East Garo Hills (William Nagar). West Khasi HiUs 
(Nongstoin) 

Kohima, Mokokchung, Zunheboto, Tuensang, Mon, Wokha. Phek 

BaIasore. BoIangir, Mayurbhanj (Baripada) , Behrampur (Ganjam), 
Kalahandi (Shawani Patna) , Dhenkanal. Keonjhar, Koraput, 
Phulbani, Puri, Sambalpur, Sundargarh, Cuttaek. Naupada. 
Khurda (Bhubneshwar). Kendrapara 

Amritsar. Shathinda. Faridkot. Ferozepur. Gurclaspur. Hoshiarpur. 
Jalandhar. Kapurthala •. Ludhlana. Patlala. Ropar. Sangrur. 
Mansa, Fatehrgarh Sahib 

Ajmer, Banswara. Barmer, Bharatpur, Bhilwara, Blkaner, Bundi, 
Chittorgarh, Churu, Dungarpur. Jaipur, Jaisalmer. Jodhpur, 
Jalore. Swai Madhopur, Sirohi, Tonk, Udaipur, Alwar, Kota, Pati, 
Dhoulpur, Nagaur, Sik8r, Jhunjhunu. Jhalawar. Sri Garlganagar, 
Rajsamand. Baran. Dausa 

East Slkkim (Gangtok), North Sikkim (Mangan), West Sikkim 
(Gayzing), South Sikklm (Narnchi) 

Colmbatore. Cuddalore (South Arcot). Oharrnapurl, Madurai, 
Pudukottal, Salem. Sivaganga. TIruehirappalli, Thanjavur. 
TIruneiveli. Nilgiri (Udagmanclalam). Ooty. Venore. Kamrajar 
(Virudunagar). Kanya Kumari. (Nagercoil). Chengalpet (M G R), 
Erode (Periyar). Dindigul (Anna). Ramanathapuram, 
Chidambamar (Tutieorin), Chennai (Rural), Nagapatnam. 
Thiruvannamalai. Villupuram. l:iruvallur. Theni. Tiruvarur. 
Namakkal. Karur. Perambulur 

Agartala (West Tripura). Dharam Nagar (North Tripura). 
Udaipur (South Trlpura) 

Agra. Aligarh. Allahabad, Azarngarh. Badaun. Bahraich, Ballia, 
Banda. Barabanki. Bareilly. Basti. Bljjnor. Bulandsaher. Amethi. 
Deoria. Etah. Etawah. Faizabad, Farukhabad, Fatehpur. 
Firozabad. Ghaziabad. Ghazipur. Gonda. Gcrakhpur, Hamirpur, 
Hardoi, Jalaun (Orai). Jaunpur, Jhansi, Kanpur Oshat. Kanpur 
Nagar, Lakhimpur Kheri, Lalitpur. Lueknow. Maharajganj, 
Mainpuri. Mathura, Mau. Meerut. Mirzapur, Moradabad. 
Muzaffamagar, Partapgarh. Pilibhit, Rai Bareilly, Rampur, 
Saharanpur. Shahjahanpur, Sidharth Nagar, Sitapur. 
Sonebhadra. Sultanpur. Unnao. Varanasi. 

4 

09 

05 

07 

16 

14 

30 

04 

29 

03 

55 

466 



467 AUGUST 22, 2007 

2 3 4 

22. West Bengal Barsat (24 Parganae North), Burdwan, Murshidabad, 22 
Daljeeling, Baruipur (24 Patpna South), ~ Midnapore, 
Purulia, Calcutta, Cooch Behar, Uttar Dinajpur, Bankura, 
8irtJhum, HoogIy, NacIa, Howrah, MaIda., Durgapur (Burdwan-
H), Diamond Harbour (24 South Parganas), Tamluk (MidnapoI8-
II), Calcutta (South), Raghunathpur (Purulia). 

23. Arunachal Pradesh Siang (Along), Lower Subansiri (Ziro), Upper Suban8Iri (Daporijo), 04 
Lohit (Tezu). 

24. Andaman and Nicobar Nicobar, Port Blair, Kwnotra, CampbeH Bay, Mayabander 06 
Islands (Rangat), Diglipur. 

25. Chandigarh Chandigarh. 

26. Delhi Alipur, Mehrauli, NangIoi. 3 

27. Goa North Goa, Pana;i, South Goa (MaIgaon). 3 

28. Lakshadweep Kavarati. 1 

29. Pondicheny KaraikaA, P.olldicheny, Matte, Yanam. 4 

30. Mizoram AizwaI, Lungeli, GhhImuIuIpuri (Saiha). 3 

31. Dadra and Nagar SiJvaaaa 1 
Havali 

32. Chhattisgarh Bila8pur, Champa, Durg, Kanker (Bastar), ~, Raipur, 8 
Rajnandgaon, Sarguja. 

33. JhaItchand Bokaro, Chatra, Deoghar, Dhanbad, DUINca, Eat Singhbhum 16 
(Jamshedpur), Garwah, GiridIh, Godda. GwftIa, Hezartbagh, 
L~ PaIamau (DaIonganj), RancN. s.Mbganj. 
West Singhbhum (Chaibasa). 

34. Uttaranchal AImora, ChamoII, Dehradun, Haridwar, NaIntIaI, Pauri Garhwal, 9 
PIItoragarh, Tehri GarhwaJ, Uttar KuhI. 

35. Daman and Diu Daman, Diu 2 

Total 500 

StatemMt U 

51.No. Regular Programmes Scheme& of Ministry of Block Grams for the 
YouIh Aflairs and Sports Programmes 

2 3. 4 

1. Youth Cub Development ProgrammeI National SeMce VcIunteera 2004-05 8.32 
(YCOP) (NSVs) 

2. Vocational Training P,09'81M18S YouIh 0eveI0pmenI CenINs (YDCa) 11.57 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 
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Awareness Campaigns 

Work Camps 

Awards to Outstanding Youth Clubs (AOYC) 

FIIl8ncia1 Assistanoe to Youth Clubs (FAYC) 

2006-07 19.86 

2007-08 10.55 
(Ii" 14,08.2007) 

Sports Promotion Programmes Rural Sports Clubs (ASC) 

Workshops and Seminars Rural Information Technology Youth Development 
Centre (RITYDC) 

Cultural Programmes Raahtriya Sadmawana Yojna (RSY) 

Celebration of National 
Days/Weeks 

Adventure Promotion Programmes 

Local Need Based Programmes 

Training in Self Employment Projects (TSEP) 

Distrid l.e¥eI Youth Convention 

Statement III 

Findings of Evaluation of NYKs conductt!Id by 
indtlptmdtm/ agencies 8PfJI1SOIfId by PIIInnIng 

Cotnmission in 2OtJ2 

(i) Most of the targeted goals of the NYKs have 
been achieved. 

(ii) There was very good coordination among the 
central, regional and district offices of the 
Sangathan. 

(iii) The programmes and activites of NYKs are 
effectively Implemented to the advantage of the 
non-student rural youth. 

(iv) The Youth Clubs attached to NYKs in the four 
States covered by the study have played a 
significant role in creation of assets in villages 
in the area of their operation. 

(v) The wor1< of Youth Clubs in village development 
is satisfactory in the States of Kamataka, Tamil 
Nadu and Maharashtra but poor in Andhra 
Pradesh and Gujarat. 

(vi) Nehru Yuva Kendraa have created a very good 
impact on the rural youth to a great extent. The 
youth and the public were the real beneficiaries 
of the NYK Scheme. 

(vii) The review of programmes and activities of 
Nehru Yuva Kendras shows that employment 
promotion, income generation, enterprise creation 
and village development programmes were given 
top priority in all the five States covered by tt:e 
study. 

(viii) The study of achievements of NYKs in providir IS 
training to non-student youth for inducting 
necessary skills to take up leadership in th~ 

field of community development shows that the 
NYKs have made a significant contribution In 

the field of youth empowerment. 

(Ix) Better administrative, financial and infrastructural 
support is required to be provided to NYKS. 

(xl It is reported that 96% of respondents have been 
benefited by NYK programmes. Awareness 
programmes conducted by NYKs in 92% of the 
selected villages have made significant positive 
changes in the community. 

Toll Policy 

1516. SHRI K.J.S.P. REDDY: 
SHRI MOHAN RAWAlE: 
DR. KARAN SINGH YADAV: 
SHRI M. RAJA MOHAN REDDY: 

WiH the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 
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<a> whether the Government has received requests 
from Motor Transport Congress for simplifying the tax 
regime; 

(b) if so, the details thereof and the action taken 
thereon; 

(c) whether any toR policy has been framed; 

(d) if so, the details thereof; 

(e) whether MPs, MLAs, MLCs and any other 
category of persons are exempted from paying the toll 
tax; and 

(f) If 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Representations have been 
received from AI Inda Motor Transport Congreea (AIMTC) 
rai8lng a number of i8aues which, 1nItN .... question the 
levy of road tax and users fee (toI) on the road UMf'8. 
The levy of road tax falls under the purview of State 
Governments. User's fee is however, levied for the use 
of National Highways, bridges. etc. which III not in the 
form of a tax. 

(c) and (d) The levy of users fee is governed by 
National Highway (Rate of fee) Rules, 1997, the National 
Highways (collection of fees by any p8I8On for the use 
of section of National HighwayslPermanent Brldgel 
Temporary Bridge on National Highways) Rules 1997 and 
the National Highways (Fees for the use of National 
Highways section and permanent Bridge-Public Funded 
Project) Rules, 1997. 

(e) and (f) Certain categories of vehicles are 
exempted from payment of user's fee which include the 
vehicles of Member of Parliament, Member of Legislative 
Assembly and Member of Legislative Council etc. with 
certain conditions, the details of which are given in the 
enclosed Statement. 

s"""",.nt 

(I) VehlClss: 

(A) Having -viP" symbols; or offICially belonging to-

(a) President of India; 

(b) VIce President of India; 

(c) Governor of a State or Lt. Governor of a Union 
Tenitory; 

(d) A Foreign Dignitary Of! State visit to India; 

(e) A Foreign diplomat stationed in India using cars 
with ·CO"' "CC" number plates; 

(f) Chairman of RaJya Sabha or Speaker of Lok 
Sabha or Chairman of a State Legislative Council 
or Speaker of a State Legislative Assembly or 
a Minister for the Union or State, or Leaders of 
Opposition in Lok Sabha or Rajya Sabha or 
State legislatures having the etatus of Cabinet 
Minister, if he Is sitting in the vehicle; or 

(g) A Member of Parliament, In the entire country, 
or a Member of legislative Assembly of a State 
or a Member of Legislative CouncIl of a SWte, 
In the reapective State, If he produces hill Identity 
card i .. ued by the Parliament or concerned 
Legl8lature of a State, 88 the cue may be; 

(B) belonging to winner of GaHantry awards such 88 
Param Vir Chakra, Aahok Chakra, Maha Vir Chakra. K1rt1 
Chakra, Vir Chakra and Shaurya Chakra, if such awardee 
produces his photo identity card duly authenticated by 
the Competent Authority for such award. (Introduced in 
2003) 

(II) Defence vehicles, Police vehicles, Fire-fighting 
vehIcIee, ~, Funeral vane, Poets and Telegraphs 
Department vehicles and Central Govemment and State 
Government vehicles on duty. 

In addition to above, vehicles as per the provision of 
the Indian tolls (Army and Air Force) Act, 1901, further 
extended to Navy, are also exempted. This includes 
personal vehicles of servicemen under certain 
cIrcumetances. 

NSSO Survey on lIM of KerOMM 

1517. SHRI OUSHYANT SINGH: W1U the Minister 
of STATISTICS AND PROORAMME IMPLEMENTATION 
be pleased to state: 

(a) whether the National Sample Survey Organisation 
(NSSO) has conducted any survey on the consumption 
of Kerosene by the people living in the rural areas; 
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(b) whether any assessment has also been conducted 
on the availability of Kerosene Oil through public 
distribution system; and 

(c) if so, the availability and consumption of kerosene 
by the rural people in the States where survey has been 
conducted, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) In its 61st round (July 2004-

June 2005), quinquennial survey on Consumer 
Expenditure, NSSO had collected the information on 
consumption of kerosene In both rural and urban areas 
from Public Distribution as well as from other sources. 

(b) No Sir. 

(c) The State-wise monthly per capita consumption 
of kerosene in rural areas, as per the survey, is given in 
the enclosed Statement. 

Statement 

Monthly Per Csp/I8 COf18ump1itJn of Kel'DS8lltl In fZltBI SI'fNIS 

SI.No. State/UT Quantity (Htre) Total (litre) 

PDS· Other Sources 

2 3 4 5 

1. Andhra Pradesh 0.256 0.209 0.465 

2. Assam 0.314 0.311 0.625 

3. Bihar 0.265 0.315 0.58 

4. Chhattisgarh 0.453 0.049 0.502 

5. Gujarat 1.026 0.09 1.116 

6. Haryana 0.243 0.103 0.346 

7. Jharkhand 0.37 0.319 0.689 

8. Kamataka 0.486 0.111 0.597 

9. Kerala 0.441 0.67 1.111 

10 . Madhya Prade8h 0.382 0.169 0.551 

11. Maharashtra 0.461 0.223 0.684 

12. Orissa 0.388 0.143 0.531 

13. Punjab 0.139 0.108 0.247 

14. Rajasthan 0.495 0.031 0.526 

15. Tamil Nadu 0.643 0.087 0.73 

16. Uttar Pradesh 0.483 0.121 0.604 

17. West Bengal 0.587 0.168 0.755 
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2 3 

18. Arunachal Pradesh 0.288 

19. Delhi 0.109 

20. Goa 0.488 

21. Himachal Pradesh 0.196 

22. Jammu and Kashmir 0.303 

23. Manipur 0.164 

24. Meghalaya 0.243 

25. Mizoram 023 

26. Nagaland 0.011 

27. SUddm 0.196 

28. Tripura 0.537 

29. Uttaranchal 0.579 

30. Andaman and Nicobar IsIandB 0.981 

31. Chandigarh 0.857 

32. Dadra and Nagar Haveli 0.249 

33. Daman and Diu 0.269 

34. Lakshadweep 1.034 

35. Pondicherry 0.998 

36. All India 0.477 

• POSooPublic DistrIbution System. 

District Planning CommlttHa 

1518. SHRI B. MAHTAB: Will the Minister of 
PANCHAYATI RAJ be pleaaed to state: 

(a) whether some States have not formed the Di8trict 
Planning Committees; 

(b) if so, the details thereof aIongwith the reasons 
therefor, State-wise; 

(c) the main functions of the District Planning 
Committees; 

(d) the names of the States who have not framed 
rules for the functioning of District Planning Committees; 

4 5 

0.122 0.41 

0.077 0.186 

0.185 0.853 

0.05 0.246 

0.084 0.387 

0.29 0.454 

0.162 0.405 

0.355 0.585 

0.21 0.221 

0.4105 0.601 

0.05 0.587 

0.042 0.621 

0.432 1.413 

1.604 2.261 

0.404 0.853 

1.019 1.288 

0.006 1.04 

0.175 1.173 

0.142 0.619 

(e) whether the Government ia considering any 
propoeaI to Ib8ngIhen District Planning Committees; and 

(f) If 80. the details thereof? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) The Stat .. of 
Gujarat, Haryana, Jharkhand, Maharashtra, Punjab, 
Tripura, uttar Pradesh and Uttarakhand have 80 far not 
constituted District Planning Cornmlnees (DPCs) in 
conformity with Article 243 ZD of the Conatllution. The 
reasons for not forming the District Planning Committees 
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as conveyed by these States are detailed in the enclosed 
Statement. 

(d) Details are being ascertained from the States. 

(e) and (f) The Planning Commission has issued 
comprehensive guidelines on 25.8.2006 for the preparation 
of district plans in the Eleventh Five Year Plan period. 
These provide that the State Governments constitute a 
Technical Support Group in each district to assist the 
District Planning Committees in preparing vision 
documents and the draft plan proposals. 

(c) Article 243 ZO of the Constitution provides that 
the District Planning Committee shaD consolidate the plana 
prepared by ~ Panchayats and the MunlcipaJlttea in the 
district and prepare a draft development plan for the 
district as a whole. Article 243 ZO (2) (c) of the 
ConstiMion empowers the State Legislature to legislate 

Securing assistance for Panchayats and the District 
Planning Committees for preparing and consofidating plans 
is one of the components of capacity buUding which can 
be funded in the 250 districts covered under the Backward 
Regions Grant Fund Programme. 

_ regarding the functions relating to district planning which 
may be assigned to the District Planning Committees. 

SI. No. State 

1. Gujarat 

2. Haryana 

3. Jharkhand 

4. Maharashtra 

5. Punjab 

6. Uttar Pradesh 

7. Tripura 

8. Uttarakhand 

sr.tement 

Reasons for /he Ststt16 Not Constituting /he OPCS 

Reasons for Not Forming the OPCS 

Legislation fOl constitution of OPC is to be enacted. 

OPC constitution in the State of Haryana is in final stages. The elections for OPes 
have been completed in 15 districts. One more notification is to be issued by the 
Urban Development Department. 

Since Panchayats have not been elected in Jharkhand, no OPCs have been constituted 
in the State . 

. A legislation for OPCS was passed, but has not been implemented so far. The State 
has decided to modify the rules for election of OPC members. After notification of 
these rules, OPCs are proposed to be constituted in the State. 

Punjab has enacted legislation for the constitution of OPCs in October OS. The term 
of Panchayat Samitis and Zila Parishads is corning to an end in January, 2008. The 
State Government has decided to constitute the OPCs, after the elections of Panchayat 
Samitis and Zila Parishads. 

The State Govemment has intimated that the existing Uttar Pradesh District Planning 
Committees Act, 1999, needs to be amended. The OPCS are proposed to be constituted 
after the amendment in the Act. 

In Tripura 70% of the area is under the 6th Schedule. There is a single tier system 
in Autonomous District Council areas. OPCs therefore cannot be established through 
legal prollisions in these districts. Chief Secretary, Tripura has suggesttid a certain 
composition of the OPC in the context of Backward Regions Grant Fund (BRGF). 
Clarification has been sought from the State Govemment whether the Chairperson-
nominee of TTAOC shall be a tribal representative elected to the TTAOC from Ohalai, 
in conformity to the BRGF Guidelines. 

Uttarakhand, which inherited the UP Panchayati Raj Act, has not notified or constituted 
the OPCs. 
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{Translation} 

Standerds of Education in Dental Col ..... 

1519. SHRI VIJOY KRISHNA: WUI the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether Dental Council of India has expresaed 
serious concern over the deteriorating standards of 
education in the Dental Colleges; 

(b) if so, the details thereof; 

(c) whether the standards of Dental Colleges are a 
cause of concem; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) There is acute ahoftage at teaching 
faculty, causing concem. In order to overcome this 
problem and also in the interest at I1'I8intairq the highest 
standard of dental education in the country, the Central 
Govemment has allowed engagement of teaching faculty 
between the ages of 65 to 70 for teaching posta like 
Professors, Readers etc., 

{English/ 

1520. DR. P.P. KOYA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

Name of the Project 

1. Construction of Eastem Side Embal1altion Facilities 
in the Island of Mlnicory 

2. Construction of Eastem Side Embarkation Facilities 
at Amini 

3. Construction of Eastem Side Embarkation Facilities 
at Agathi 

4. Construction of Eastem Side Embarkation Facilities 
at Kavaratti 

(a) whether a pauenger-cum-cargo ship Ie under 
construction at HSL, Visakhapatnam for the UT of 
Lakahadweep; 

(b) if so, the details thereof; 

(c) the time by which the ship will be operational; 

(d) whether some eastern side embarkation jetties 
are also under construction in various Islands of 
Lakshadwaep; 

(e) if so, the details thereof and the time-frame for 
the completion of these jetties; 

(f) whether the Government proposes to construct 
8imiIar jetties in remaining Islands; and 

(g) if so; the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (c) The Union 
Territory of Lakshadweep (UTL) Administration signed a 
contract with Mis. Hinduatan Shipyard Limited (HSL), 
VIS8khapatnam on 14.09.2000 for construction of one 700 
Passenger-curn-160 M.T. Cargo Vessel at a total cost of 
As. 129.62 crores with a delivery period of 29 months 
i.e. by February, 2003. Due to severe financial crunch, 
HSL could not construct the vessel in tilM. HSL has 
now informed that the overall completion of the vessel is 
around 91% and the vessel is planned for handing over 
to UTL Administration in September, 2007. 

(d) and (e) The construction of Eastern Side 
EmbaIkation Fac11itie8 in the Islands of MInIcoy, Amini, 
Agathi and Kavaratti were approved by the Govemment 
on 28.12.2003. The details are as foHows: 

Estimaled cost Projected date 
(As. in crores) of completion 

19.86 December, 2008 

21.51 December, 2008 

19.48 March, 2009 

20.44 March, 2009 
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(f) and (g) In the 11th Plan it is planned to conduct 
survey and investigations for providing Eastem Side 
Embarkation Facilities in other Islands at Kadmath, KiItan, 
Chelathand and Bitra. 

[Translation] 

National Highways In U.P. 

1521. SHRI BRAJESH PATHAK: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be please to state: 

(a) the details of National Highways constructed! 
approved in U.P. for the last three years and proposed 
to be constructed this year, road-wise; 

(b) whether the target has been achieved; 

(c) if not, the reasons therefor; 

(d) whether Sonali-Gorakhpur-Deorla-Salempur-
Sikandarpur-Buxor-Bhagalpur road has been declared as 

. National Highways; 

Year Original allocation 

2004-05 138.00 

2005-06 186.00 

2006-07 135.00 

No State-wise targets are fixed by NHAI. 

(d) to (f) Only the stretches from Sonali to Gorakhpur 
and Buxor to Bhagalpur have been declared as National 
Highways. Remaining stretches are State Roads. In the 
NH portion of this road, construction works (Plan Works) 
amounting to Rs. 14.24 crore have been undertaken in 
the last three years. 

(g) and (h) Flood Damage Repair (FOR) funds are 
allocated State-wise and not work-wise. Details of funds 
granted and expenditure incurred un<:t&r flood damage 
repair in the State of Uttar Pradesh during last three 
years are as under: 

(e) If. so, the status of constnlCtion work undertaken 
on the foute; 

(f) if not, the reasons therefor; 

(g) the details of maintenance and repair work done 
on NH in U.P. where damage has been done due to 
rain, location/stretch-wise; and 

(h) fund granted for the same, work-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHR1 
K.H. MUNIYAPPA): (a) to (c) The development of National 
Highways is a continuous process. During the last 3 years, 
construction of National Highway Nos. 2, 3, 7, 11, 19, 
24, 24A, 25, 26, 27, 28, 29, 56, 56A, 56B, 58, 58E, 
72A, 73; 74, 75, 75E, 76, 86, 87, 91, 92, 93, 96 & 97 
has been taken up. Development on these Nationat 
Highways is being taken up either through State 
Govemment or through National Highways Authority of 
India (NHAI). The fund allocated to the State PWD of 
U.P. for development of these NHs in the beginning of 
the year and final allocation and expenditure incurred 
during last 3 years are as follows: 

(As. in Crores) 

Final allocation Expenditure 

172.00 171.99 

186.00 185.97 

91.40 91.32 

Year Allocation Expenditure 
(Rs. in crore) (Rs. in crore) 

2004-05 2.00 2.00 
2005-06 6.00 6.00 
2006-07 3.00 2.35 

{English] 

Huge Fees In Dental CoJle~8 

1522. SHRI S.K. KHARVENTHAN: WiD the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 
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(8) whether the Dt!!UI Council d India (DCA) has 
received complaints that some of the Dental CoIIegee in 
the country are charging huge sums of money as fees 
for Undergraduate and Post Graduate courses; 

(b) if so, the details thereof and the action taken 
against such colleges; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE (SHRIMAn PANABAKA 
LAKSHMI): (8) to (c) Fees for Under Graduate and Post 
Graduate courses are fixed by Fee Structuring Commlfteee 
constituted by the State Governments. As such, the 
complaints, if any, against dental colleges regarding 
charging of huge sums of money as fees for 
Undergraduate and Post Graduate courses received by 
the Dental Council of India were referred to the concemed 
State Government for taking appropriate action. 

Confarence of SAMe ParIJanwdarIene 

1523. SHRI NAVEEN JINDAL: Will the MinIater of 
EXTERNAL AFFAIRS be pleased to stale: 

(a) whether a Conference of SAARC Parliamentarians 
was held in Shimla in June 2007; 

(b) if so, the details of the issues discussed at the 
C:onference and the outcome thereof; 

(c) whether this Conference is proposed to be made 
an annual feature to promote better understanding among 
MPs on issues of bilateral importance; and 

(d) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes. A Conference of SAARC 
Parliamentarians was held in Shimia on 3 June 2007, 
organised by a non-governmental organisation, the South 
Asia Free Media Association (SAFMA). 

(b) to (d) The Conference Report called "Shimla 
Declaration: towards South Asian Unity: a CaD for Action" 
discusSed regional cooperation, a South Asian Customs 
Tariff Union, water management, a South Asian grid, fiscal 
resource management, connectivity and a South Asian 
Parliament, jgformation society, peopie-to-people contact, 
tourism, South Asian human security and South Asian 
cooperative security. 

The Report endoJaes initiating 8 pr"0C*8 of moving 
towa,dathe creation of an Institutional interactive 
mechanism. 

Expanelon Wortc at IAEL 

1524. SHRI A.V. BELLARMIN: Will the PRIME 
MINISTER be pleased to state: 

<a) the present stage of expansion work at Indian 
Rare Earths Ud., (IREL) at Manavatakurlchl; 

(b) whether the expansion work at fREL Is not going 
on as per schedule; 

(c) If so, the reuons therefor; and 

(d) the steps taken by the Government for timely 
completion of work? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRJTHVIRAJ CHAVAN): (a) 
Letter of Intent (LOI) has been issued for executing the 
expansion work at Indian Rare Eartha Limited, 
Manavalakurichl through an EPC (Engineering, 
Procurement & Construction) Contract. 

(b) Yes, Sir. There is a slippage in the schedule. 

<c) There is delay In tlnalising the agreement as the 
party on whom the LOI was issued is required to COfY1lIete 
formalities for export 01 plant and machinery in their host 
country. 

(d) The difficulty In signing the agreement has been 
sorted out and the agreement would be executed shortly. 
Barring the delay on this account, the Project Is expected 
to be completed as planned. 

Aevlalon of CGHS Approved AaI8. 

1525. SHRI NARAYAN CHANDRA BORKATAKY: 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Government is aware that rates 
approved by CGHS for different laboratory tests and 
diagnosis are very low in comparison to the actuaJ cost; 

(b) if 50, the details thereof aIongwith the reasons 
therefor; 
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(c) whether the Government proposes to revise the 
rates; 

(d) if so, the details thereof; and 

(e) the details of present approved rates under CGHS 
tor laboratory tests and diagnosis? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Rates for CGHS, Delhi were 
revised w.e.f. 1.11.2006 and in respect ot ~ cities in 
June, 2007. Rates for various procedures were afrIved at 
on the basis of rates quoted by private hoapitaIaIdiIIg 
centres in response to tender notice issued in March-
April, 2004. Fresh empanelment of private hoepitaIs & 
diagnostic centres under CGHS was taken up to have 
competitive rates for various procedures and aervicell, as 
also directed by the High Court of Delhi in CWP No.4754 
of 1996 in Shri T.S. Oberoi versus Union of India. 

(c) No, Sir. 

(d) Question does not arise. 

(e) Rate lists for various proceduresltests etc. are 
voluminous documents which can be accessed in the 
website of CGHS www.mohlw.nic.inlcghs.hlm. 

Coal Distribution Policy 

1526. SHRI IQBAL AHMED SARAOGI: Will the 
PRIME MINISTER be pleased to stale: 

(a) whether the Govemment proposes to overhaul 
the coal distribution system based on the needs of 
regulated and non-regulated sectors; 

(b) if so, whether a Committee for evaluation of policy 
lor distribution headed by Coal Secretary and has been 
appointed to formulate new policy; 

(c) whether the Committee has submitted its report 
to the Government; 

(d) if so, the main recommendations made by the 
Committee; and 

(e) the extent to which the present system is likely 
to be changed under the new policy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) to (e) In 
compIiaIlCe of the orders of Hon'ble Supreme Court, a 
CommIttee was constituted by the Government under the 
Chairmanship of Secretary (Coal) to evolve Ii New Coal 
Distribution Policy. The Committee has submitted its 
recommendations, which are under consideration of the 
Competent Authority and are yet to be approved. 

/Tl'BnsIsIionj 

Bid for Olympic Games 

1527. SHRI HANSRAJ G. AHIR: Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Governrnent has submitted its bid 
for organizing next 01ympic Games to be held in the 
year 2016; 

(b) if so, the details thereof; 

(c) whether sports infrastructure facilities are available 
in the country to organize the Olympic Garnes; 

(d) if so, the details thereof; 

(e) if not, whether the Government is taking any 
steps to develop sports infrastructure for the successful 
organization of Olympic Games; and 

(f) if so, the details thereof? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) The Indian Olympic 
Association is the body which submits bid for the Olympic 
Games and they have not submitted any bid for hosting 
the Olympic Games, 2016. 

(b) to (f) Do not arise. 

[En¢sh/ 

Special Agriculture Development Model 

1528. SHRI SANAT KUMAR MANDAL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Planning Commission has made any 
recommendations for a special agriculture development 
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model for border and coastal districts in the country; 

(b) if so, the details thereof; 

(c) the steps taken/proposed to be takeni~ the 
Government in this regard; and 

(d) the achievements expected to be achieved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN):' (a> ''The 
Planning Commission has not rnade any specific 
recommendation for a special agriculture model for border 
and coastal districts in the country. 

(b) to (d) Do not arise 

Steps to Protect Rhlnoe 

1529. SHRI M.K. SUBBA: Will the PRIME 
MINISTER be pleased to state: 

SI. No. State National P8JkISanctuary 

1. 

2. 

3. 

Assam 

Assam 

Assam 

Kaziranga NP 

Orang NP 

Pqbitora WLS 

(c) Government of India, under the Centrally 
Sponsored Schemes - Development of National Parks 
and Sanctuaries and Project TlQ8r, provide financial and 
technical assistance to the States for the conservation 
and development of National Parks and Sanctuaries, which 
include Rhino areas as weD. Rhinos are also included in 
the Schedule I of the Wildlife (Protection) Act, 1972, 
thereby giving them highest degree of protection. 

In addition, special steps taken by the Government 
of Assam to protect Rhinos, inter aliB, include: 

1) Extensive patrolling and round the clock 
surveillance against poaching by frontline staff. 

2) Strengthening communication and wireless 
network. 

(8) whether 8 Rhinos were found to have been kIHed 
during the first half of the current year in the Kazlranga 
Wildlife 'Sanctuary itself; 

(b) If 80, the total number of Rhinos killed in the 
country during the Jut 3 years, sanctuary and reserve-
wise; 

(c) special stepa taken by the Government to protect 
Rhinos in 'the country, particularly in Assam; and 

(d) the expenditure incurred by the Central 
Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) Yea, ~ir. 

(b) As per the Information received from the State 
Governmenta, the number or Rhinos killed in the country 
during 2004,2005 and 2006 (sanctuary-wise) are as below: 

2004 

3 

NH 

Number of Rhinos killed 

2005 

5 

3 

2 

2006 

5 

2 

Nil 

3) Provision of arms and ammunition tor the 
protection staff. 

4) Construction of protection camps at vulnerable 
areas. 

5) Coordination amongst various law enforcement 
agenciea. 

6) Conducting awareness campaigns and 
implementing various &CO development and Joint 
Forest Management programmes in the 
neighbouring villages for eliciting support tor 
Rhino conservation. 

(7) Establishment of intelligence network for 
collecting information. 

(d) The financial assistance provided by the 
Government of India to various Protected Areas (PA) 

• harbouring Rhinos are as under: 
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51. No. State Name of the 
PA 

1. Assam Kaziranga NP 

2. Assam Pobitora WLS 

3. Assam Orang NP 

4. Assam Karbi Anglong WLS 

5. Uttar Pradesh Dudhwa Tiger Reserve 

6. West Bengal Jaldapara WLS 

7. West Bengal Gorumara NP 

NRHM In North-Eastern States 

1530. SHRI MILIND DEORA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment has chalked out a multi-
pronged strategy to provide better Hnkages of the National 
Rural Health Mission (NRHM) in the North-Eastern States 
where health sector needs major overhauUng; 

(b) if so, the details thereof; 

(c) whether lack of trained and specialized doctors is 
the biggest problem in the North-Eastem States where 
cancer is emerging as a major health concem; 

(d) if so, the steps taken or proposed to be taken by 
the Govemment to attract the doctors to the North-Eastem 
States; 

(e) whether the Scheme entitled -Forward Unkages 
for NRHtJI in the North-Eastern States· is under 
preparation; and 

(f) if so, the aim of the Scheme and the time by 
which the Scheme is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The aim of National Rural Health 
Mission is to provide accessible, equitable, affordable and 
accountable health services to the rural population 

(As. In lakhs) 

2004-05 2005-06 2006-07 

153.00 83.60 59.15 

7.60 12.00 23.17 

13.00 33.02 Nil 

8.15 Nil 8.50 

175.21 152.68 183.26 

58.25 48.00 71.n 

58.86 64.16 50.21 

throughout the country with special focus on 18 States. 
including North Eastern States. 

The implementation framework of National Rural 
Health Mission provides the necessary framework and 
flexibilitieS to take care of the issue with regard to 
infrastructure -devetopment and gaps for provision of basic -
minimum services, In the North East 

Health Institutions from Sub Centres to District 
Hospitals have been taken up for comprehensive 
strengthening. including for physical infrastructure, 
manpower and provisioning of drugs. 

A separate Division has been formed In the Ministry 
to look after the requirements of the NE region. A 
Regional Resource Centre having a core team of 
professionals has been set up at Guwahati. with one 
qualified State Facilitator in each of the eight States, to 
provide technical assistance to all the North-Eastern 
States. A strategy for NE States has been drawn by the 
Ministry. 

(c) and (d) The lack of trained and specialized doctors 
is one of the major problems in North Eastem States. 
Under NRHM flexlbilities have been given to all the NE 
States to fill in the manpower gaps, especially for 
specialist doctors and paramedical to meet the service 
standards as laid down in Indian Public Health Standards 
(IPHS) norms framed for health institutions from Sub-
Centre level to District level hospitals. 

Funds have also been provided to all the NE States 
under NRHM for Muttiskilllng of doctors through training, 
in order to take care of requirements of specialist doctors. 
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<e) and (f) Scheme entitled "Forward Linkages for 
NRHM in the NoJ1h..eastem States- has been plaMed for 
those adi\lities of North Eastern States which 1118 not in 
the implementation frameworit of NRHM. 

expansion of BAGF Coverage 

1531. PROF. PREM KUMAR DHUMAL: 
SHRIMATI RUPATAI D. PATIL: 

Will the Minister of PANCHAYATI RAJ be pleased to 
state: 

<a) whether the Govemment has expanded the 
coverage under the scheme of Backward Region Grant 
Fund (BRGF) in the States during 2007-08 Where the 
District Planning Committees (DPCs) have been 
constituted; and 

(b) if so, the details of the additional districts oovered 
under BRGF? 

THE MINISTER OF PANCHAYATI RAJ. MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGlON (SHRI 
MANI SHANKAR AIYAR): <a) and (b) Formation of District 
Planning Committees in accordance with Article 243 ZD 
of the ConstilutIon is an essential pre-requisite for """10 
and implementation of the BRGF programme in Statea 
and areas covered by Part IX and IXA of the ConaIIIution.. 
Participatory plans prepared by each Pancbaral and 
Municipality are to be consolidated into the diIIrict plan 
by the District Planning Committee constituted in 
accordance with Article 243 ZD of the Conatilution. 
Constitution of DPCs is, theref~ essential for the AIIeMe 
of developmental grant under the programme. Howe ...... 
this is not the criteria for inclusion of additional di8tricIs 
under the programme. The BRGF programme covera 250 
districts. The list of districts is enclosed in Statement. 18 
of the 250 districts in J&K, Assam, Manipur, Meghaiaya. 
Mizoram, Nagaland and Tnpura are not covered under 
Parts IX and IXA of the Constitution. Alternative 
arrangements have been proposed for these disIric:ts for 
planning and implementation of the Programme under 
the programme guidelines. Planning through Panchay8Is, 
Municipalities and District Planning Committee is 8 

mandatory requirement in the remaining 232 districts. 
There has been no expansion in the coverage of (istricts 

in 2007-08. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

1. 

1. 

2. 

3. 

4. 

6. 

6. 

7. 

8. 

9. 

10. 

11. 

492 

AdIIabad 

Anantpur 

Chittoor 

Cuddappah 

Karimnagar 

Khammam 

Mahbubnagar 

Medak 

Nalgonda 

NIzamabad 

Rangareddy 

Vlzianagaram 

Warangal 

AruMcheI PndMh 

Upper Subansiri 

A..-n 

a.rpeta 

Bongaigaon 

Cachar 

Dhemaji 

Goaipara 

Hailakandi 

Karbi AngIong* 

Kokrajhar' 

Marigaon 

North lakhimpur (LakahaI) 

North Cachar HIlls-
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BIhar 32. Sheikhpura 

1. Araria 33. Sheohar 

2. Aurangabad 34. Sitamarhi 

3. Banka 35. Supaul 

4. Begusarai 36. Vaishali 

5. Bhagalpur Chhattleprh 

6. Bhojpur 1. Bastar 

7. Buxar 2. Bilaspur 

8. Oarbhanga 3. Dantewada 

9. Gaya 4. Ohamtari 

10. Gopalganj 5. Jashpur 

11. Jamui 6. Kanker 

12. Jehanabad 7. Kawardha 

13. KaimurlBhabua 8. Korba 

14. Katihar 9. Koriya 

15. Kishanganj 10. Mahasamund 

16. Khagaria 11. Raigarh 

17. Lakhisarai 12. Rajnandgaon 

18. Madhepura 13. Sarguja 

19. Madhubani Gujarat 

20. Munger 1. Banaskantha 

21. Muzzarffarpur 2. Oangs 

22. Nalanda 3. Oahod 

23. Nawadah 4. Narmada 

24. Patna 5. Panch Mahala 

25. Pashchim Champaran 6. Sabarkantha 

26. Purba Champaran Haryana 

27. Pumia 1. Mohindergarh 

28. Rohtas 2. Sirsa 

29. Saharsa 
Himachal Pradesh 

30. Samastipur 
1. Chamba 

31. Saran 
2. Sirmaur 
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J .... mu and Kll8hlnlr 

1. Doda" 1. Palakkad 

2. Kupwara" 2. Wynad 

3. Poonch" Madhya PradHh 

Jherkhand 1. Balaghat 

1. BokafO 2. Barwani 

2. Chatra 3. Betul 

3. Deoghar 4. Chhatarpur 

4. Dhanbad 5. Damoh 

5. Dumka 6. Dhar 

6. Garhwa 7. DIndori 

7. Giridih 8. Guna 

8. Godda 9. Jhatxa 

9. Gumla 10. KatnI 

10. Hazaribagh 11. Khandwa 

11. Jamtara 12. Manda 

12. Kodarma 13. Panna 

13. Latehar 14. Rajgartl 

14. Lohardagga 15. Rewa 

15. Pachhim Singhbhum 16. Satna 

16. Pakaur 17. Seonl 

17. Palamu 18. ShahdoI 

18. Ranchi 19. Sheopur 

19. Sahibganj 20. ShIvpurt 

20. Saraikela 21. SidcI\I 

21. Simdega 22. T1kamgarh 

1<8,..,.... 23. umaria 

1. Bidar 24. W8It NImar 

2. Chitradurga ~ 

3. Davangere 1. Ahrnednagar 

4. Gulbarga 2. Amravati 

5. Raichur 3. Aurangabad 
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4. Bhandara 6. Ganjam 

5. Chandrapur 7. Jharsuguda 

6. Dhule 8. Kalahandi 

7. Gadchiroli 9. Keonjhar 

8. Gondia 10. Koraput 

9. Hlngoli 11. Malkangiri 

10. Nanded 12. Mayurbhanj 

11. Nandurbar 13. Nabrangpur 

12. Yavatmal 14. Nuapada 

Manlpur 15. Phulbani 

16. Rayagada 
1. Chandal" 

17. Sambalpur 
2. Churchandrapur" 

18. Sonapur 
3. Tamenlong" 

19 . Sundargam 

....... YII 
PunJab 

1. Ri Bhoi" 
1. Hoshiarpur 

2. South Garo Hilts" 

3. West Garo Hills" 
Ra)uthen 

Mlzoram 1. Banawara 

2. Banner 
1. Lawngtlai" 

3. Chlttaurgarh 
2. Siaha" 

4. Dungarpur 

Nagel8nct 5. Jalaalmer 

1. Mon" 6. Jator 

2. Tuensang" 7. JhaJawar 

3. Wokha" 8. Karoli 

Orl ... 9. Sawai Madhopur 

10. Sirohi 
1. Bolangir 

11. Tonk 
2. Boudh 

12. Udaipur 
3. Debagarh 

4. Dhenkanal Slkklm 

5. Gajapati 1. Sikkim North 
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Tamil NIIdu 22. LakhImpur Kheri 

1. Cuddalore 23. LaIItpur 

2. Oindigul 24. Maharajgenj 

3. Nagapattinam 25. Mahoba 

4. Sivagangai 26. MIrzapur 

5. Tiruvannamalai 27. Pratapgarh 

6. Villupuram 28. RaebereII 

Tripura 29. Sant Kablr Nagar 

30. Shravastl 
1. DhaJai • 

31. Siddharthanagar 
Uttar PnIdeeh 

32. SItapur 

1. Ambedkar Nagar 33. Sonebhadra 

2. Azamgarh 34. Unnao 

3. Bahraich 
UIIInncheJ 

4. BaIrampur 

5. Banda 
1. ChamoIi 

6. Barabanki 2. 

7. Bast! 3. Tehri GerhwaI 

8. Budaun ... ...... 
9. Chandauli 1. BMkura 

10. Chitrakoot 2. BiIbhum 
11. Bah 

3. DIIkIIhin DInejpur 
12. Farrukhabad 

4. JaIpelgurt 
13. Fatehpur 

S. MaIda 
14. Gonda 

8. Midnlipur Eat 
15. Gorakhpur 

7. Mldnapur Welt 
16. Hamirpur 

8. MurshIdabad 
17. Hardoi 

9 . Purulia 
~8 ..;alaun 

10. South 24 Parganas 
19. Jaunpur 

20. Kausharnbi 11. Uttar Oinajpur 

21. Kushinagar "DIetrIcta under Non Part IX and IXA Areea. 
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[Translation} 

NDC Meeting on Agriculture Reforms 

1532. SHRIMATI SUMITRA MAHAJAN: 
SHRI KIREN RIJIJU: 
SHRI SANAT KUMAR MANDAL: 
SHRIMATI KARUNA SHUKLA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether serious concerns have been expressed 
in the meeting of National Development Council (NDC) 
held recently in New Delhi over the decreasing agricuHurai 
yield due to lack of irrigation facilities and shoJtage of 
quality seeds; 

(b) if so, the measures discussed in the meeting 
and suggestions given; 

(c) the time by which these suggestions are likely to 
be implemented along with benefit likely to accrue to the 
farmers; 

(d) whether the Prime Minister has also announced 
a package of Rs. 25000 crore for agricultural reforms in 
the meeting of N.D.C; 

(e) if so. the details of the package; and 

(f) the date by which the package is likely to be 
provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): (a) The 
National Development Council (NDC) in its meeting held 
on 29th May. 2007 deHberated upon the various issues 
concerning agriculture including its decreasing yield and 
the lack of irrigation facilities and other inputs. 

(b) After in-depth deliberations the NOC resolved to 
reorient agricultural development strategies to meet the 
needs of the farmers and called upon the Central and 
St;:lte Governments to evolve a strategy to rejuvenate 
Agriculture. A copy of the Resolution adopted by the NDC 
is· enclosed as Statement. 

. (c) The suggestions are being implemented during 
the 11 th Five Year Plan. The suggested measures relate 
to. increase in public investment in agriculture, drawing 
up plans at local levels, improved delivery of inputs and 
other support services. el<p8nsion of irrigation facilities 

etc. 1herefore these would address the problems of the 
farmers more effectively. 

(d) The Prime Minister has announced a new 
programme of Rs. 25000 crore for the agriculture sector 
in the NDC meeting. 

(e) and (f) Union Ministry of Agriculture has formulated 
the New Additional Central Assistance (ACA) Scheme of 
Rs. 25000 crore for Agriculture and Allied Sectors during 
11th FIVe Year Plan. The Central assistance to the States 
would be provided under the scheme subject to their 
providing a baseline level of expenditure, and preparation 
of, from the next year, district agriculture plans. The new 
ACA scheme aims to incentivise States to draw up plans 
for their agriculture sector more comprehensively, taking 
agro-climatic conditions, natural resources and technology 
into account, and integrating livestock, poultry and 
fisheries. The assistance under the scheme would be 
provided to the States from the current year i.e. 2007-08. 

Statement 

53ni NOC FII1801u/ion 

The National Development Council resolves that 
agricultural development strategies must be reoriented to 
meet the needs of the farmers and calls upon the Central 
and the State governments to evolve a strategy to 
rejuvenate agriculture. The NDC reaffirms its commitment 
to achieve 4 per cent annual growth in 1he agricultural 
sector during the 11 th plan and, towards this end, resolves 
that the foUowing steps wUl be taken by the Central and 
Slate Governments: 

AcIJOns Jo be taken by tiNJ Cenfnll GoWlfT1lTltlf1f 

(1) Launch a Food Security Mission covering wheat, 
rice and pulses as a central scheme aimed at 
produCing over the next four years an additional 
8 million tonnes of wheat. 1 0 ~illion tonnes of 
rice and 2 million tonnes of pulses over the 
base year (triennium ending 2006-07). 

(2) Introduce a new Additional Central Assistance 
scheme to incentivise States to draw up plans 
for their agriculture sector more comprehensively, 
taking agro-climatic conditions, natural resource 
issues and technology into account, and 
integrating livestock, poultry and fisheries more 
fully. This will involve a new scheme for 
Additional Central Assistance (ACA) to State 
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Plans, administered by the Union Ministry of 
Agriculture over and above its existing Centrally 
Sponsored Schemes, to supplement the State-
specific strategies including special schemes for 
beneficiaries of land refonns. The newly created 
National Rainfed Area Authority will on request 
assist States in planning for rainfed areas. 

(3) Provide additional resources lor irrigation via 
AIBP, including a component on modernization, 
linked to adoption of improved participatory 
irrigation management and command area 
development. Schemes involving linkages of 
rivers within a State could also be coneiderad 
for AIBP. 

(4) Give the national agriculture research effort a 
strategic focus by providing additional I'"8IIOtm)88 

for the National Strategic Research Fund under 
the Ministry of Agriculture with a governance 
and implementation structure appropriate to fund 
Universities, CSIR laboratories and private 
institutions besides ICAR. Additional funding wIB 
also be provided to support regionally focused 
research projects in State Agricultural 
Universities. 

(5) Restructure the pattern of RIDF funding by 
NASARO and replace the present paItem of year 
by year fund allocation by State-wiIIe indicative 
allocations tor the entire 11th Plan period, which 
wiN keep in mind the needs of States with low 
rural credil-deposit ratios. Activitie8 eIigiIH for 
funding wiD be reviewed in the light of the nMdI 
identified in State agricutture plans for potential 
growth areas like horticulture, live8tock, poultry 
and fiShery including infrastructure for these 
areas. 

(6) Initiate steps to restructure the fertilizer subsidy 
programme and its delivery to the farmer, and 
move to a system that provides balanced plant 
nutrition without adverse effects on soils. The 
use of bio-fertilizers, organic manure and micro-
nutrients to enhance soil heaIih win be promoted. 

(7) Take new initiatives to improve skill deveJopment 
in the farming community, including training of 
farmers in modem methods of agriculture as well 
as imparting skills relevant for non-agricultural 
activity. 

(1) Formulate Di8trict plan for each District that tully 
utilizes resources available from all existing 
schemes, State or Central, including resources 
at the district level from schemes 8UCh as BRGF 
and NREG. The District agricultural plan will 
include livestock and fishing and be integrated 
with minor irrigation projects, rural development 
works and with other schemes for water 
harvesting and conservation. Each State 
Government will sat up appropriate unlt(s) at 
DIstrict level tor thIe purpose. 

(2) Prepare a State agricultural plan based on 
district plans aimed at achieving the State's 
agricultural growth objective, keeping in view the 
suatainabIe management of natural resources 
and technological posaibilltles In each agro-
climatic region. Each State will ensure that the 
baseline share of agriculture in its total State 
Plan expenditure is at least maintained, and 
upon its doing eo, it will be able to access the 
new ACA to meet the Central contribution to 
the expenditure on the agricultural plan beyond 
the base line. 

(3) Make special etforbl to complete all projects 
taken up WIder AJBP without time and cost 
overrun and prioritize irrigation projects in 
consonance with their agriculture production 
targets. States wiN make special efforts to ensure 
better water management and enhance water 
use efficiency. 

(4) Accord the higheet priority to seed production 
so that adequate supply of quality seeds of 
relevant major crops and fodder Is available at 
reasonable prices and at the right time. ThIs is 
necessary to improve seed raplecement rates, 
which help reduce yield gaps. There should be 
cIo8e liaison between State Governments and 
State agricultural universities or ICAR institutions 
for ensuring production of seeds of varieties 
suitable for each agro climatic region. Public 
Private Partnership between SA Us, State 
departments concerned and public sector for 
varietal development can be considered. 

(5) Undertake a major expansion and revamping of 
State agricultural extension systems. This will 
Involve the State Agricultural UnIversities and 
Krishi Vigyan Kendraa: and Include support 
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animal resources development, expansion of soil 
testing capacity in each district and facilities to 
test input quality. The public-private partnership 
(PPP) mode should be used wherever possible. 

(6) Expedite signing of the MOU (if not done so 
far) for early implementation of the Vaidyanathan 
Committee recommendations and set monitorable 
deadlines for meeting the commitments so that 
the co-operative credit structure can be 
revamped. 

(7) Encourage development of modem markets by 
completing the process of amending the APMC 
Act and notify the rules thereunder, and also 
encourage development of linkages to markets 
through a variety of instruments including co-
operafives of farmers, contract farming and other 
means preferred by the States. The process of 
notifying rules under the amended APMC 
legislation should be completed during 2007-08. 

Concrete proposals to implement these steps will be 
spelt out in detail as quickly as possible both by the 
Central Government and by the State Govemments. 

Abu Mountain as an Environmentally 
Vulnerable area 

1533. SHRI RAGHUVEER SINGH KOSHAL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the State Government of Rajasthan has 
requested the Union Government to declare Abu Mountain 
as an environmentally vulnerable area; and 

(b) if so, the reaction of the Union Government 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes Sir. 

(b) Government of India has requested the State 
Government to submit the proposal. 

IEnglish} 

Proposal for RaiSing India's Forest cover 

1534. SHAI KINJARAPU YERRANNAIDU: Win the 
PRIME MINISTER be pleased to state: 

(a) whether the Government has proposed Public 
Private Partnership (PPP) for raising India's forest cover 
area from 21% to 33%; 

(b) if so, the details thereof including the terms and 
conditions set up in this regard; and 

(c) the time by which the said programme is likely to 
be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) to (c) A framework 'or Multi-Stakeholder Partnership 
(MSP) for forestation of degraded lands has been mooted 
by Ministry of Environment and Forests as one of the 
interventions to increase forest and tree cover. The 
proposed framework envisages a tripartite arrangement 
between the land owning agency, the local village 
community and the sponsor who may be a company, 
firm, user group, trust, society or organization in public 
or private sector. 

/Tl71ns1etion} 

Review of Sex Education by NACO 

1535. SHRIMATI RUPATAI D. PATIL: 
SHRI P.S. GADHAVI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether National AIDS Control Organisation 
(NACO) has decided to review imparting of sex education 
in view of the objections raised by several States; 

(b) if so, the details thereof; 

(c) whether NACO has proposed any suggestion in 
this regard; 

(d) if so, the details thereof; 

(e) whether NACO has also submitted a proposal for 
consideration of the State Governments; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) Yes, Sir. National AIDS Control 
Organisation (NACO) has set up a National Adolescence 
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Education Programme toolkit· review committee comprising 
of academicians, educationists, child psychologists, child 
psychiatrists, Communication Experts, Non-governmental 
Organisations, National Council of Educational Research 
& Training and Central Board of Secondary Education to 
review the existing educational material. The first meeting 
of the committee was held on oath August, 2007. At this 
meeting it was decided to prepare a guideline on content 
and pedagogical aspects of the AEP for guidance to State 
Governments and implementing agencies. This guideline 
wiH be based on a review of the Adolescence Education 
Programme materials developed by (a) NACO, UNICEF, 
Ministry of Human Resource Development and NCERT, 
(b) NCERT (c) CBSE in collaboration with Vidyasagar 
Institute of Mental Health & Neurosciences (VIMHANS); 
and (d) VUVA module developed by Delhi State Council 
of Educational Research & Training. 

(e) and (f) Ves, Sir. In a letter addressed to the 
Chief Ministers of the States that have discontinued this 
programme, it was recommended that a committee be 
constituted consisting of teachers and parents to review 
the modules in order to suggest changes, if any. NACO 
has offered to provide technical assistance, If required. 

Auction of Mahatma GandhI's Letter 

1536. SHRI RASHEED MASOOO: 
SHRI MADAN LAL SHARMA: 
PROF. M. RAMADASS: 

Win the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the British Government has initiated action 
for auctioning of the last letter written by Mahatma Gandhi; 

(b) if so, the reaction of the Government thereto; 
and 

(c) the steps taken by the Government to procure 
these letters? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a> to (c) No. The British 
Government did not initiate such action. 

However, in a recent instance, the Government of 
India have procured the manuscripts of an artide written 
by Mahatma Gandhi on January 11, 1948, which were 

InItiaRy slated for auction by the Christies Auction House 
In London, UK. The manuscripts were handed over to 
the Navajivan Trust on July 31, 2007 by the President, 
ICCR. The Navajivan Trust has, In turn, handed these 
over to Nehru Memorial Mueeum and Ubrary. 

SpecIal Package for Stat .. 

1537. SHRI RAGHURAJ SINGH SHAKYA: 
SHRI MITRASEN VADAV: 
SHRI HEMLAL MURMU: 
SHRI MOHAN SINGH: 

WHI the PRIME MINISTER be pleased to state: 

(a) whether several Stale Governments especially 
State Governments of Uttar Pradesh and JhaI1chand have 
demanded special economic packages for the 
implementation of development schemes In their States; 

(b) if so, the details thereof Including the proposals 
received by the Union Government during the last three 
years, till date, State-wise; 

(c) the action taken by the Union Government thereon 
including the States which have been sanctioned special 
economic packages and other assistance; 

(d) whether the State Government of U.P. has also 
asked for special package for backward regions such as 
Purvanchal and Bundelkhand; 

(e) if so, the details thenIof including the reaction of 
the Union Government thereto; 

(f) whether the Union Government has constituted a 
committee to study such proposals for grant of economic 
package to the States; 

(g) H so, the details thereof; and 

(h) the time by which the Committee is likely to 
present its report? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
The proposals for Special Economic Package for the 
implementation of development schemes has been 
received from the following States: 
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Name of State 

Uttar Pradesh (in 2004) 

Uttar Pradesh (in 2007) 

Uttarakhand 

Chhattisgarh 

Madhya Pradesh 

Orissa 

Jhari<hand 

Punjab 

Amount requested 

Rs. 18,230.00 crores 

As. 79,880.87 crores 

Rs. 130.54 crores 

Rs. 1435.00 crores 

Not specified 

Rs. 13096.00 crores 

Rs. 38961.00 crores 

Rs. 2040.00 crores 

(c) Govemment of India generally does not release 
funds for state-specific special economic packages. 
However. state-specific need-based special dispensations 
are made as and when warranted through existing 
programmeslschemes under AnnuaVFlve Year Plans. 

(d) and (e) Planning Commission has received a 
proposal from Govemment of Uttar Pradesh seeking 
·Special Area Incentive Package" for Bundelkhand & 
Poorvanchal Regions. The package would include the 

fcHowing concessions from the Govemment of India: 

(i) Exemption from Central Excise Duty for ten 
years; 

(ii) 100"10 exemption of Income Tax for the first five 
years and 30 % exemption of Income Tax for 
the next five years; 

(iii) 15"10 subsidy on Capital Investment upto a 
maximum of Rs. 30 lakhs. 

A Study Group has been constituted to prepare a 
Road Map for Rapid Economic Development of Uttar 
Pradesh. The Group is expected to s\lbmit the Strategy 
Paper by 30th October. 2007. 

(f) No such Committee has been constiMed by the 
Planning Commission to study such proposals for grant 
of economic package to the States. 

(9) and (h) Does not arise. 

Un. of Control 

1538. SHRI KIREN RIJIJU: 
SHRI JYOTIRADITYA M. SCINDIA: 
SHRI DHARMENDRA PRADHAN: 
SHRI NIKHIL KUMAR: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(8) whether the Govemrnent propose to treat the Une 
of Control in Jammu and Kashmir as the Line of Peace; 

(b) if so, the details thereof; 

(c) whether the Govemment has discussed the 
proposal with the Pakistan Govemment; 

(d) if so, the response of Pakistan Govemment 
thereto; and 

(e) the current status of the talks held on the issue? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRt 
PRANAB MUKHERJEE): (a) to (e) Prime Minister during 
his convocation address at the University of Jammu on 
'15 July 2007 had inter alia, stated that the Une of Control 
(LOC) can become a line of peace with freer flow of 
ideas, goods, services and people. A number of 
Confidence Building Measures (CBMs) are being 
implemented to achieve treer flow of ideas. goods, 
services and people across the border. These are (i) 
Ceasefire since 25 November 2003, (ii) the Srinagar-
Muzaffarabad bus service (started on 7 April 2005), (iii) 
LOC crossing and meeting points opened after the 
October 2005 earthquake, (iv) the Poonch-Rawalakot bus 
service (started on 20 June 2006), and (v) Agreement on 
cross LOC trade. 

Measures to expand such CBMs are also being 
pursued and Govemment have already proposed to the 
Govemrnent of Pakistan that the Kargil-Skardu and the 
Jammu-Sialko~ routes should be opened. 

Ayurvedlc Colleges 

1539. SHRI RAMDAS ATHAWALE: 
SHRI BRAJESH PATHAK: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to stale: 

(a) the total number of Ayurvedic Colleges in the 
country as on date, State-wise; 
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(b) whether the Government proposes to open more 
such colleges in the country: 

(e) if so, the details thereof, State-wise: 

(d) whether the Union Government provides any 
financial assistance to Ayurvedic CoOegas in the country: 
and 

(e) if so, the details of financial assistance provided 
to such colleges during each of the last three yeafS; 
. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): <a) The State-wise position of Ayurvedic 
Colleges is given in the table below: 

SI. No. Name of the Statel Number of 
U.Ts. Ayurveda Colleges 

2 3 

1. Andhra Pradesh 5 

2. Assam 

3. Bihar 11 

4. Chhattisgarh .3 

5. Delhi 1 

6. Goa 

7. Gujarat 12 

8. Haryana 6 

9. Himachal Pradesh 

~O. Jamrnu and Kashmir 1 

11. Jharkhand 1 

12. Kamataka 53 

2 

13. KeraJa 

14. Madhya Prade8h 

15. Maharashtra 

16. Orissa 

17. Punjab 

18. Raja8than 

19. Tamil Nadu 

20. Uttaranchal 

21. Uttar Pradesh 

22- West Bengal 

23. Chandlgarh 

Total In India 

3 

14 

17 

62 

6 

12 

6 

6 

4 

15 

3 

242 

Source: Central CouncIl of indian MedIcIne (CCIM). 

(b) and (c) The Government has decided to set up 
an AJI....ndia Institute of Ayurveda in Delhi and a North-
Eastern Institute of Ayurveda and Homoeopathy in ShIIIong 
during the 11 th Plan period. There does not appear to 
be any strategic necessity for the Central Government to 
directly set up other Ayurved"1C medical coUeges in the 
country. There are enough applications from private parties 
seeking permission to set up Ayurvedic medical colleges. 
Direct intervention by the Central Government in terms of 
setting up of Ayurvedlc medical eoUeges la, therefore, not 
Immediately required. 

(d) and (e) Yes, the State-wise details of the financial 
aaaI8tance provided to the Ayurvedlc CoHeges in the 
country during each of the last three financial years are 
given in the enclosed Statement. 

Gmn/$ in aid released to AJUIVBd8 Institutions duting /list /hffltl ytNUS (2004-2007) 

SI.No. Name of CoUegellnstitution Name of State Name of Amount Fianancial System 
Scheme sanctioned Year 

(As. in lakh) 

2 3 4 5 6 7 

1. Govt. Dr. NAS Ayur. CoItege & Hasp. V~ AndhnI Pradesh ROTPICME 0.50 2004-05 Ay 
Andhra Pradesh 
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2. Govt. Dr. NRS Ayur. College & Hosp. Vijayawada, Andhra PI8desh ROTP/CME 0.93 2004-05 Ay 
Andhra Pradesh 

3. A.L. Government Ayurvecllc Medical College, AncIhra Pradesh ROTPICME 0.50 Ay 
Warangal 

4. A.L. Government Ayurvedic Medical College, Andhra Pradesh ROTPICME 0.93 Ay 
Warangal 

5. BRKR Ayurved College & Hospital, Eragadda, Andhra Pradesh ROTPICME 0.50 Ay 
Hyderabad, AP 

6. BRKR Ayurved College & Hospital. Eragadda. Andhra Pradesh ROTPICME 0.93 Ay 
Hyderabad. AP 

7. BRKR Ayurved College & Hospital, Eragadda, Andhra Pradesh State Model instt 100 Ay 
Hyderabad. AP 

8. BRKR Ayurved College & Hospital. Eragadda. Andhra Pradesh UG 37 Ay 
Hyderabad. AP 

9. Government Ayurved College. Guwahati Assam ROTPICME 1.02 2OQ4.05 Ay 

10. Govemment Ayurved College. Guwahali Assam ROTPICME 0.93 2OQ4.OS Ay 

11. Govemment Ayurved College. Guwahati Assam State Model instI 67 2OQ4.05 Ay 

12. Govemment Ayurved College. Guwahati Assam UG 50 2004-05 Ay 

13. NPA Govt. Ayur College. Raipur. Chhatlisgarh Chhattisgarh Renovation 17.59 2004-05 Ay 

14. NPA Govt. Ayur College. Raipur. Chhallisgarh Chhattisgarh State Model instt 90 2004-05 Ay 

15. All India Ayurveda Vldyapeelh. Punjabi Bagh. Delhi ROTPICME 1.86 2OQ4.05 Ay 
New Delhi 

16. All India Indian Medicine Graduates Association. Delhi ROTPICME 0.51 2004-05 Ay 
New Delhi 

17. Ayurvedic Unani Tibbiya College. NCT of Delhi Delhi State Model instt 147 2004-05 Ay 

18. Govemment Akhandanand Ayurved College, Gujarat PG 9.38 2004-05 Ay 
Ahmedabad 

19. Govemment Akhandanand Ayurved College, Gujarat Stale Model instt 150 Ay 
Ahmedabad 

20. IPGT&RA. Jamnagar. Gujarat ROTPICME 1.86 2OQ4.05 Ay 

21. Shri BaIa Hanuman Ayurved College & Gujarat UG 14.45 2004-05 Ay 
Hospital. Gujarat. 

22. Rajiv Gandhi Govemment. PG Ayurved Himachal Pradesh ROTPICME 1.86 Ay 
CoUege, Paprola 
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23. RaiN GancI\i GcNemmenI. PG Ayurved CoIege, Himachal PI1IdIeh PG 56.9 2004-05 Ay 
PaproIa 

24. AmIuIt1I Ayurvedic MedcII College, CtiItadurg. KamaIaka UG 12 
Kamataka. 

25. Government Ayurved College, Bangalore KamaIaIra State Modal iIiIII 62.5 2OCJ4.05 Ay 

26. 5M 8M Kankawadi Ayur College Shahpur, KamaIaka UG 32 2004-05 Ay 
Belgaum 

27. Shri KaIidas Ayur Medical College & Hasp. UG 12 Ay 
Badami 

28. Shri Shivayogeshwar Rural Ayurved MecicaI Kamataka UG 12 Ay 
College, Belgaum, Kamataka 

29. Sri DGM AyuMId College & Hospital, Gadag KamaIaka UG 18.05 2004-05 Ay 

30. Government Ayurved College, Kannur, Pariyaram KeraIa PG 44.86 ~ Ay 

31. Government Ayurved CoIege. ThiruvananIhapu KeraIa PG 12.6 2OC)4.()5 Ay 

32. Government AYlllVed College. ThiruvananIhapu KeraIa ROTPICME 1.96 2004-05 Ay 

33. Government Ayurveda College & Hospital. KeraIa ROTPJCME 1.86 2OO4-OS AY 
Tripuni1huIa •. EmakuIam 

34. Govemment Ayurveda College & HospiIaI. KeraIa Renovation 2.41 Ay 
T ripuniIhura. Emakulam 

35. GOYt Ayurved Co8ege. Dhanvantri Nagar. UG 38 Ay 

T ripunilhura 

36. Vaidyaralhnam AyutVeda College, otIur. KeraIa UG 23.5 Ay 

ThiIckashure. KeraIa 

37. VPS Varier Ayurveda College. Kollakaf Kerala PG 7.3 2004-05 Ay 

38. VPS Varier Ayurveda College. Kottakal KeraIa UG 37 2OC)4.()5 Ay 

39. GoYt. Ayurved College, IJjain Madhya Pradesh ROTPICME 1.02 2004-05 Ay 

40 GOYt. Ayurved College, Ujjaio Madhya Pradesh PG 33.54 2004-05 Ay 

41. Gov!. A)'UMId College. Ujain Madhya Pradesh UG 15 2004-05 Ay 

42. Govemment (Auto) Ay. Mahavidyalaya -Madhya Pradesh ROTPICME 1.03 2004-05 Ay 

Indore (M.P.) 

43. Government (Auto) Ay. Mahavidyalaya Madhya Pradesh UG 62 Ay 

Indore (M.P.) 

44. Govemment Auto Aywvedic College & MadIya Pradesh UG 25 Ay 

Hospital. JabaIpur. MP 
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45. Government Ayurved MahavidyaIaya. Rewa (M.P.) Madhya ·Pradesh ROTPICME 1.03 2OO4-OS Ay 

46. Pt. Khushi 1aI Sharma, GooIemment (Auto) Madhya Pradesh ROTPICME 1.97 2004-05 Ay 
Aywveda MahaYidyalaya, (M.P.) 

47. Dadasaheb SwanJpsingh Naik Ayurved Maharashtra UG 2 Ay 
Mahavidyalaya, Pune 

48. R A Poddar Memorial College & MA Poddar Maharashtra Renovation 20 2004-05 Ay 
Hospital, Worli, M\l'nbai 

49. YMT Ayur Medical College & Hasp. Kharghar, Maharashtra UG 12 Ay 
Navi Mumbai 

SO. Gopabardlu Ayurved College, Puri, Orissa Orissa State Model in&It 100 2004-05 Ay 

51. Oayanand Ayurvedic College, JaIancIlar • 8 Punjab UG 12 2004-05 Ay 

52. Sri Ohanwantri Ayurved College & Hospital, C'garh Punjab UG 12 2004-()S Ay 

53. MMM Slate Ayurved CoIege, Udaipur, Rajasthan Rajasthan State Model instt 150 2004-05 Ay 

54. NlA, Jaipur Rajasthan ROTPICME 1.86 2004-05 Ay 

55. Ayurveda Wing, Department 01 Health & Family TripIIIa ROTPICME 0.51 2004-05 Ay 

Welfare, Government 01 Tripura. 

56. Ole. Of Health Services, Government of Tripura Tripura ROTPICME 1.86 2004-05 Ay 

57. Rajkiya Ay.Mahavidyalaya, Lucknow (U.P.) Uttar Pradesh ROTPICME 0.93 2004-05 Ay 

58. AajlUya Ayurveda Mahavidyalaya, Yaranasi (U.P.) Uttar Predesh ROTPICME 0.93 2004-05 Ay 

59. State Ayurved College, Lucknow Uttar Pradesh State Model instt 100 2004-05 Ay 

60. State Ayurveda College & Hospital, Banda. UP Uttar Pradesh ROTPICME 0.93 2004-05 Ay 

61. State Ayurveda College & Hospital, Lucknow, UP Uttar Pradesh ROTPICME 1.02 2004-05 Ay 

62. Rishikul State Ayurved College, Haldwar Uttaranchal State Model instt 50 2004-05 Ay 

63. GoY! J.B. Roy State Ayurved Medical College, West Bengal State Model instt 100 2004-05 Ay 

KoikaHa 

64. Institute 01 PG Ayurvedic Education & ReslIarch West Bengal ROTPICME 1.97 2004-()S Ay 

at Shyamadas Vaidya Sastrapith, West Bengal 

65. J B Roy State Ayurved College & Hospital, West Bengal Renovation 20 2004-05 Ay 

Kolkatta 

66. The West Bengal UnivefSily of Health Sciences, West Bengal ROTPICME 1.86 Ay 

Koikaia 

67. Anantha Laxmi GoY!. Ay. College & Hosp., Andhra Pradesh . UG 62.00 Ay 

Warrangal, A.P. 



519 WIli'Ilrn .AnsItIw AUGUST 22, 2007 trJ 0ustIIitJns 520 

2 3 4 5 6 7 

68. BRKR Gowmment Ayutveda College, .... Andhra PrIdeah S1at8 .... ·1nIIt 100.00 2Q05.06 Ay 

69. NAS GovermIent Ayurvedic College, Andhra Pradesh ROTPJCt.lE 0.&0 2Q05.06 Ay 
Vlljayawada, A.P. 

70. Govt. Ayuryeda College, Guwahati Assam PG 20.86 2OQ5.06 Ay 

71. Government Ayurveda College. Pa1na Bihar State Modal !nett 200.00 ~ Ay 

72. GomantaII AyuMda ~ & ReIean:h Goa 00 12.00 2Q05.06 Ay 
Centre, Shorda, Goa pvI. 

73. Govemrnent AIIhandanand Ay. COllege, Gujarat PG 2.39 Ay 
Ahmedabad 

74. GoYemment Ayurved College, Ajwa Road, GujarII 00 12.00 Ay 
Vadodra. Gujarat 

75. Govemment J.P. AyuMIda College, Tapibal GujaIat 00 10.00 Ay 
Ayurvedic College, Bhavnagar, Gujarat 

76. Gujarat Board of Ayurveda & Unani Systems Gujarat ROTPICME 2.00 Ay 
of Mecic:ine. Ahmedabad. Gujarat 

n. JS Ayurved MahavidyaIaya. Nadiad, GujaI8t Gujarat UG 37.00 2Q06.08 Ay 

78. 8M O.H. Nazar Ay. CoIege and HospiIa~ Gujalat UG 12.00 2005.()6 Ay 
Sural, Gujarat 

79. Gaur Brahman AyufV8dic & PI1ysioth8rapy Haryana 00 12.00 Ay 
College, Rohtak, Haryana 

80. Sri Krishna Government Ayurveda College & Haryana ROTPICME 5.80 Ay 
Hospital, Kurukshetra 

81. Rajiv GanIIIi Govemment PG Ayurved HImachal PradeIh PG 27.40 Ay 
CoIege, Paproia 

82. Ole. Of ISM&H, Government of J&K J&I( ROTPICME 3.73 2005.()6 Ay 

83. DIe. Of ISM&H, Government of J&I( J&I( ROTPICME 2.00 2005-06 Ay 

84. Govemment AyuMIdic Chikitsa Mahavidyalaya, JhaItdIand ROTPICME 2.94 2005.()6 Ay 
Chaibasa, Jharkhand 

85. Ayurved Mahavidyalaya, Higgri Extension. Kamataka UG 35.00 Ay 
Hubli. Kamataka 

86. Government Ayurveda College. Bangalole Kamataka ROTPICME 3.97 2005-06 Ay 

87. Government Taranath AyvtVfIIJ Medical College. Kamataka Renovation 20.00 2005-06 Ay 
Bellary Kamataka 

SS. S.G.V. Ayurved Medical College & Hospital. Kamataka UG 10.00 Ay 
BhaiIhongaI. BeIgaum - 591 102 Kamataka 
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89. Shri DGM Ayurved Medical CoUege& HoIpitaI, Kamataka UG 18.95 2OQ5.06 Ay 
Gadag, Kamataka 

90. Government Ayurveda College, Kannur, Pariyaram Kerala PG 20.16 2OQ5.06 Ay 

91. Govt. Ayurveda College, Thiruvananthapuram Karala PG 43.00 2005-06 Ay 

92. Govt. Ayurveda College, Tripunlthura KeraIa Renovation 17.59 2OQ5.06 Ay 

93. VaidyaratnamAyurved College, Ollur, Kerala Kerala UG 9.90 2OOS.()6 Ay 

94. lJaidyaratnam Ayurved College, OlIur, KaraIa Karala UG 2.00 2005-06 Ay 

95. lJaidyaratnam PS Varier Ayurveda College, KeraIa Renovation 2.50 2OQ5.06 Ay 
Kottakal 

96. Vaidyaratnam PS Varier Ayurveda College, KeraIa PG 7.82 Ay 
Kottakal 

97. Government Ayurveda College, Bhopal, M.P Madhya Pradesh ROTPICME 2.00 2OOS.()6 Ay 

98. Govemment Ayurveda Collage, Indore, M.P Madhya Pradesh ROTPICME 1.00 2()()5.06 Ay 

99. Govemment Auto Ayurveda College, GwarlOl' (M.P.) Madhya Pradesh UG 61.99 2005-06 Ay 

100. Govt. Autonomous AstItang Ayurveda College, Madhya Pradesh Renovation 20.00 2Q05.06 Ay 

Indore Jawahar Lal Memorial Government 
Hospital Rau, Indore, M.P 

101. Govemment Auto Ayurveda Collage, GwaHor (M.P.) Madhya Pradesh ROTPICME 2.00 2OQ5.06 Ay 

102. Govt. Ayurveda College, Rewa, M.P Madhya Pradesh Computer Lab 10.00 2OOS.()6 Ay 

103. Govt. Ayurveda Medical College, Jabalpur, MP' Madhya Pradesh Renovation 20.00 2OOS.()6 Ay 

104 Govt. Auto Dhanwantri Aywveda College & Madhya Pradesh Computer Lab 10.00 2OCJ5.06 Ay 

Hospital, Ujjain 

106. Pt. Shivnath Shastri Autonomous Ayurved Madhya Pradesh UG 34.00 2OOS.()6 Ay 

Mahavidyalaya Burhanpur, Madhya Pradesh 

106. Shri Pandit ShiYnath Shastri, Swasashi Ay. Madhya Pradesh UG 20.00 Ay 

Mahavidyylaya, Burhanpur, M.P. 

107. Ayurveda Prasarak Mandai, Ayurved MahaIashtra UG 37.00 Ay 

Mahavidyalaya, Sion, Mumbai 

108. Govt. Ayurved8 College & Hospital, Maharashtrl UG 43.36 Ay 

Osmanabad, Maharashtra 

109. Govt. Ayurveda College, Vazirabad. Nanded, M.S Maharashtra Computer Lab 10.00 2005-06 Ay 

110. Gopabandhu Ayurved College. Puri. Orissa Orissa Slate Model Instt 50.00 2005-06 Ay 

111. Sri Satya Sai Mulfidhar Ayurveda College & Punjab ROTPICME 2.00 2005-06 Ay 

Hospital. Moga, Punjab 
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112. Govt Ayurvecit NurseICompounder Trainilg Rajasthan ROTP~ 4.es 2OI)S.()6 Ay 
Centre. Longia, Ajmer, Rajasthan 

113. NlA, Jaipur Rajasthan ROTP.a.E 4.76 2005006 Ay 

114. BundeIIchand Slate Ayurveda College, Jhansi Uttar Pradesh Renovation 20.00 .20lI6-06 Ay 

115. Bundelkhand Slale AyuNeda College, Jhansi Uttar Pradesh ROTPICME 2.07 2OOS-06 Ay 

116. Institute of Medical Scienc8s, SHU, Varanasi. Uttar Pradesh Computer lab 10.(10 2005-06 Ay 

117. Lalit Hari Rajakiya AyuMlda Mahavidyalaya, Uttar Pradesh Computer Lab 10.00 2005-06 Ay 
PiIibhit 

118. Lalit Han Rajakiya Ayurveda Mahavidyalaya. Uttar Pradesh UG SO.OO Ay 
Pi/ibhit 

119. State AyuMIda Cotlege & Hospital, L.ucknow Uttar Pradesh ROTPICME 1.86 2OQ5.06 Ay 

120. State AyuMIda College, Hancia. Allahabad Uttar Pradesh ROTPICME 0.93 2005-06 Ay 

121. Slate AyuNeda CotIege. Hancia. Allahabad Uttar Pradesh ROTPICME 2.00 2005-06 Ay 

122. State Ayumda College & Hospital, L.ucknow Uttar Pradesh ROTPICME 1.00 2005-06 Ay 

123. Swami KaIyan Oev Slate Aywveda College. Uttar Pradesh ROTPICME 1.00 2005-06 Ay 
Muzaftamagar 

124. Rishikul State Ayurveda College, Haridwar, ROTPICME 2.00 Ay 
Uttarakhand 

125. Rishikul State Ayurveda College, Haridwar, lJIIarakhand ROTPICME 2.00 Ay 
UtIarakhand 

126. RishiIwI Stale Ayurveda College, Haridwar, ROTPICME 2.83 Ay 
Uttaralchand 

127. RishikuI Stale Ayurveda CoIege, Haridwar, ROTP/CME 4.14 Ay 
Uttarakhand 

128. State Ayurveda College & Hospital, Gurukul ROTPICME 2.00 Ay 
Kangri. Haridwar 

129. Stale Aywveda CotJege & Hospital, Gurukul ROTPICME 1.86 /lit 
Kangri, Haridwar 

130. Slate Ayurveda College & Hospital, Gurukul UtIarakhand RQTPICME 4.14 Ay 
Kangri. Haridwar 

131. Betley Sancarpur Rajiv Ganctli Memorial WestBengat ROTPICME 0.93 Ay 
Aywveda Cottege & Hospital, W. Bengal 

132. Institute of PG Aywveda Education & West Bengat ROTPICME 1.97 Ay 
Resean:h at Shyamadas Vaidy.I Shastrapith. 
Kolkata 
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133. RajIV Gandhi Memorial Aywveda College & West Bengal UG 12;00 2Q05.06 Ay 
Hospital, 8ellary. Shankarpur, W.B. 

134 BRKR Government Aywveda College. Andhra Pradesh UG 25.00 Ay 
Hyderabad 

135. Arya !<any. Shuddha Ay. Mahavidyalaya, Gujarat UG 12.00 2006-07 Ay 
Kareti, Vadodara 

136. Shri Bata Hanuman AyUMlda Medical Gujarat UG 26.85 2006-07 Ay 
College. Lcdra 

137. Himachal Pradesh Ayurveda & Unani Himachal Pradesh ROTPICME 4.00 2006-07 Ay 
Board, ShimJa 

138. Sri Krishna Goverrvnent Ayurveda College & Haryana Renovation 20.00 2006-07 Ay 

Hospitat, Kurukshetra 

139. Sri Krishna Govemment Ayurveda College & Haryana State Model Instt 200.00 Ay 

Hospital, Kurukshelra 

140. Shri MaN Singh Memorial MahiJa Ayurveda Haryana UG 12.00 Ay 

College, Khanpur, Sonepat 

141. 50 Krishna Govel'Ml8nt Ayurveda College & Haryana UG 62.00 20Q6.07 Ay 

Hospital, Kurukshelra 

142. Shri Vijay Mahantesh Ayurvedic Medical Kamataka ROTPICME 2.00 20Q6.07 Ay 

College, HkaI 

143. 8hri Vijay Mahantesh Ayurvedic Mec:icaI Kamataka ROTPICME 2.80 2006-07 Ay 

College, IIIIaI 

144. Govemment Ayurveda Medical College & Kamataka Renovation 20.00 2006-07 Ay 

Hospital, Mysore 

145. AVS's AyUIVeda Mahavidyalaya & Hospital, Kamataka UG 12.00 2Q06.07 Ay 

Vidyanagar, Bagaikot Road 

146. AVS's Ayu/vada MahavidyaJaya & Hospital, Kamataka UG 25.34 2006-07 Ay 

Vldyanagar, Bagalkot Road 

147. Govemment Ayurveda Medical Cottege, Kamataka UG SO.OO 2006-07 Ay 

Mysore 

148. KV.G. Ayurveda Medical CoRege & Hospital, Kamataka UG 12.00 2006-07 Ay 

Suma 

149. Ramakrishna Ayurvedic Medical College, Kamataka UG 12.00 2006-07 Ay 

BangaJore 

1SO. Sri Bahubali Vidyapeet's JV Mandai's Grameen Kamataka UG 12.00 2006-07 Ay 

Ayurvedlc Medical College & Hospital, Terdsl 
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151. Sri Jaoad!pJr Gavi Siddashwara Aywveda MacicaI KamaIaka UG 12.00 2008-07 Ay 
CoIege & Hospital, Koppal 

152. SVP Rural AyuMCic Medical College & HoapiIaI, KamaIaka UG 12.00 2006-07 Ay 
Badami 

153. vaJdyaratnam AyuMId College, 0IIur. Keraia. KeraIa UG 26.50 2006-07 Ay 

154. GOY!. Auto Dhanwantri Ayurveda College & Madhya Pradesh ROTPICME 2.00 2006-07 Ay 
Hospital. Ujain 

155- Government Dhanwantri AyIneda Mahavidyalaya MacIria Pradesh PG 12.87 20Q6.07 Ay 
Ujjain 

156. GOY!. Auto Dhanwantri AyuMICIa College & MIcI1ya Pradesh ROTPICME 3.73 2006-07 Ay 
HospiIaI, Ujain 

157. GOYt. Auto 0hanwanIri Ayurveda College & Madhya Pradesh Stale Modal Instt 150.00 2006-07 Ay 
Hospital. Ujain 

158. Ramrao Palil Ayurved MaIlavidyaIaya & UG 12.00 ~7 Ay 
RugnaIaya, Puma. Dill Palbhani 

159. Seth GovincIji Raoji Ayurved MahavidyaIaya. UG 12.00 2006-07 Ay 
SoIapur 

160. Sllri Kedari Redkar AyuIveda College, UG 12.00 2006-07 Ay 
KoIhapw 

161. Sri Annasaheb Dange Ayurved MecIcaI UG 12.00 2006-07 All 
CoIege. SangIi 

162. Vtdarbha Aywveda College. Amravali Maharashtra UG 42.00 2006-07 Ay 

163. Orissa MecicaI College & Research, SambaIpur Orissa UG 62.00 200&07 Ay 

164. Government Nursing Training Cenbe. AJner RIjaaIhan ROTPICME 2.00 2006-07 Ay 

165. MMM Government Ayurveda College, Udaipur Rajasthan Computer Lab 10.00 2006-07 All 

166. GoYenwnent Nursing Training Cenbe, Ajmer RajasIhan ROTPICME 4.66 200&07 Ay 

167. Lalit Hari Rajakiya AyuMIda MahavidyaIaya, Uttar Pradesh ROTPICME 1.00 2006-07 Ay 
PWriI 

168. Lalit Hari Rajakiya AyurYeda MahavidyaIaya, Uttar PracIeah ROTP~E 1.97 2D06.()7 Ay 

Piibhit 

169. AIigaJtI Unani & Ayurved MadicaI College & Uttar Prade&tl UG 12.00 2006-07 Ay 

HospiIaI. AIgarh 

170. SHU. Yaranasi Uttar Pradesh UG 214.00 2006-07 Ay 

171. SAM State Ayurveda College. Bereilly Uttar Pradesh UG 12.00 2006-07 Ay 



529 Wn1/tm Answsrs SRAVANA 31, 1929 (Sska) to Qusslions 530 

2 3 

172. State Ayurveda College, Handia, Allahabad Uttar Pradesh 

173. Rishikul Slate AyUlV8da College, Haridwar, Uttarakhand 
Uttarak/land 

174. Rishikul State AyuMlda College, Haridwar, Urtarakhand 
Uttarakhand 

175. Rajiv Gandhi Memorial Ayurveda College & West Bengal 
Hospital. BeIIa/Y. Shankarpur, W.B. 

(English! 

Grant for Heelthcare ServIces 

1540. SHRI RAVI PRAKASH VERMA: 
SHRI RAJNARAYAN BUDHOLlA: 

WiH the Minister of HEALTH AND FAMILY WELFARE 
be pleased to &tate: 

(a) whether the United Kingdom" Department for 
International Development has announced a grant of 
Rs. 2000 crore to tndia for improving access to heaIthcare 
services for the poor and marginalized sections and for 
achieving the Millennium Development Goals as reported 
in 'The Hindu' dated June 15, 2007; 

(b) if so, the datails of the facts reported therein; 

(c) whether the Government has prepared detailed 
schemes for the utilization of this grant; 

(d) if so, the details of the schemeS where these 
funds will be utilized; and 

(e) the details of the amount proposes to be provided 
to each State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. The funds wUI be utilized 
for the Reproductive and Child Health (RCH-II) Project, 
National AIDS Control Programme and other Schemes 
being run at the State Level for improving Women Health 
in Madhya Pradesh, Orissa, Andhra Pradesh and West 

Bengal. 
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UG 62.00 2006-07 Ay 

State Model Inst! 125.00 2006-07 Ay 

UG 62.00 2006-07 Ay 

ROTPICME 1.97 2006-07 Ay 

4420.64 

(c) and (d) Yes Sir, The grant will be utilized for the 
following Programmes and Projects: 

(i) Reproductive ChHd Health ProgmmlT1tJ--RCH-1I 

The Government of India has launched the National 
Rural Health Mission (NRHM) which includes the second 
phase of Reproductive and Child Health (RCH) 
Programme. The Reproductive and Child Health 
Programme Phase II has been launched with effect from 
01.04.2005 for a period of five years. The programme 
aims to reduce Total Fertility Rate (TFR), Infant Mortality 
Rate (IMR) and Maternal Mortality Ratio (MMR) in the 
country. Under the programme, flexibility is provided to 
the States to devise need based programme 
implementation plan (PIP) to amongst others (i) address 
the unmet need for contraception; (ii) promote Skilled 
Care at birth; (iii) increase coverage of immunization; 
(iv) introduce integrated Management of Neonatal and 
Childhood Illnesses (v) enhance availability of facilities 
for institutional deliveries and emergency obstetric care; 
(vi) provide skilled care to pregnant women at the 
community level; (vii) improve coverage ante-natal and 
postnatal care and (viii) address other related reproductive. 
maternal and child health care needs of their respective 
populace. The programme is being supported by World 
Bank, United Nations Population Fund and DFID. The 
DFID support for the programme will be ext6ilOed to 
£252 million including £7 million for Technical cooperation. 
The programme will be implemented in entire country 
and project is for the period of 2006-2010. 

(oJ Andhra Pradesh Heahh Sector Reform Programme 

The project cost is £ 40 million (£38 million for the 
budget support of Andhra Pradesh Health Sector Reform 
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Programme and £2 mt11ion for Technical cooperation). The 
MoU to be signed and the project will commence 
t~eafter. 

(iii) Orissa Heallh Sector Plan 

The DFID support will be for £ 50 miHion (£47.50 
lTIiIIion for the direct budget support for the i~ 
of Orissa Health Sector Plan and £2.5 million for Technical 
cooperation). The project has to be approved and MoU 
to be signed. It will commence only thereafter. 

(iv) Madhya Pmdf!Jsh Health SBctor Refonn PrognNnme 

The project cost is £ 60 million (£56 miItion for the 
budget support of Madhya Pradesh Health Sector Reform 
Programme and £4 million for Technical cooperation). The 
project has to be approved and MoU to be signed. It will 
commence only thereafter. 

(v) Ht1a1th System DeYfllopmtmt lnitiatites in West IJ8ngaI 

£ 100 miNion (£97.5 million of financial and £ 2.5 
million of technical cooperation funds). Annual review of 

the programme was held in July 2006. 

(VI) National AIDS ConlfOl PI'OfII'lIRIIM (NACP) 3 

The NACP3 is pooled by the DFID and World Bank 
support to achieve two strategic objectives (a) Achieving 
behaviour change by scaling up programmes to prevent 
new inlections in high risk groups and the general 
population; and (b) increased care support and treatment 
01 people living with HIV. 

DFID lunds 01 £95 million will be pooled with the 
World Bank. DFID wiU also pay £7 million lor technical 
asSistance. £5 million will help contract a technical 
resource to support the National AIDS Control 
Organisation (NACO) to deliver NACP 3. The remaining 
£2 milrlon wiU be channelled to support the first UN Joint 
Support Plan lor HIVIAIDS in India. 

(e) Under the project No. (i) the amount proposed to 
be provided to each State Is enclosed as Statement. 
Under the project (ii) to (vi) the amount are mentioned 
against each project in reply to (d). 

Statement 

SI.No. Name of StatelUTs 

2 

A. EAG States 

1. Bihar 

2. Jharkhand 

3. Madhya Pradesh 

4. Chhattisgarh 

5. Orissa 

6. Rajasthan 

7. Uttar Pradesh 

8. Uttarakhand 

Sub Total 

RCH·/I PI'OfJf'III1'II1 FItIXibIe PooI-AIIocaIion for 2007·10 

State-wise Funds 
Allocation 
2007-oB 

3 

144.32 

46.86 

105.15 

36.21 

63.92 

98.34. 

289.15 

14.77 

798.71 

State-wise funds 
Allocation 
2008-09 

160.26 

40.21 

52.03 

116.76 

70.98 

109.2 

321.08 

16." 

888.92 

(As. in Crores) 

State-wise Funds 
Allocation 
2009-10 

6 

176.2 

44.21 

57.21 

128.38 

78.04 

120.06 

353.02 

18.03 

975.14 
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2 3 4 5 

B. Other States 

9. Andhra Pradesh 101.43 112.64 123.84 

10. Gujarat 67.n 75.26 82.74 

11. Haryana 28.24 31.36 34.48 

12. Himachal Pradesh 8.14 9.04 9.94 

13. Jammu and Kashmir 13.49 14.98 16.47 

14. Kamataka 70.64 78.44 86.24 

15. Kerala 42.65 47.36 52.07 

16. MahaRlShtra 129.60 • ·~.91 158.22 

17. Punjab 32.53 36.13 39.72 

18. Tamiinadu 83.20 92.38 101.57 

19. West Bengal 107.45 119.32 131.1Q 

Sub Total 685.14 760.81 836.48 

C. Union Tenitortea 

20. Andman and Nicobar Islands 0.48 0.53 0.58 

21. Chandigarh 1.21 1.34 1.47 

22. Dadra and Nagar Haveli 0.30 (,.33 0.36 

23. Daman and Diu 0.21 0.24 0.26 

24. Delhi 18.46 20.5 22.54 

25. Goa 1.80 2 2.2 

26. Lakshadweep 0.08 0.09 0.1 

Pondicherry 1.30 1.45 1.59 
27. 

23.84 26.47 29.10 
Sub Total 

HE States 

Arunachal Pradesh 4.68 5.19 5.71 
2B. 

114.18 126.79 139.4 
29. Assam 

10.24 11.37 12.5 
30. Manipur 

9.88 10.9B 12.07 
31. Meghalaya 

3.B2 4.24 4.66 
32. Mizoram 
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2 3 

33. Nagaland 8.52 

34. Sikkim 2.32 

35. Tripura 13.68 

Sub Total 167.32 

Grant Total 1675.00 

G-8 SUMMIT 

1541. SHRIMATI JHANSI LAKSHMI BOTCHA: 
SHRI K.C. PALlANI SHAMY: 

WiD the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether India has participated in G-8 Summit 
held in Germany; 

<b) if so, the details of issues discussed therein 
including the stand taken by India on key global issues; 

(c) the declaration of G-8 Summit and its impact on 
emerging economies of the developing coW1tries; 

(d) whether several G-8 Members opposed 8 full 
membership to developing countries; 

(e) if so, the details thereof and the reasons therefor; 

(t) whether India was disappointed with the fannat 
adopted by the G-8; 

(g) whether India had put across the concerns of the 
<3-5 developing countries to the G-8; 

(h) if so, the details thereof; and 

(i) the response of the G-8? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): <a> to (i) The Prime Minister 
attended the Summit Meeting of the G8 and the five 
Outreach countries (Brazil, China, India, Mexico and South 
Africa> at Heiligendamm, Germany on 8 June 2007. 

Prime Minister spoke on the issue of climate change, 
energy efficiency, and the conclusion of the Doha round 

4 5 

9.47 .10.41 

2.57 2.83 

15.19 16.7 

185.80 204.28 

1860.00 2045.00 

of talks. Prime Minister's intervention on the Issue of 
climate change at the Helligendarnm meeting is encIoaed 
as Statement. Prime Minister emphasIaed the need to 
ensure that growth and development prospects In 
developing countries are not undermi led or constrained 
in any maMer. The G8 and the five Outreach countries 
have agreed on launching a high level dialogue, covering 
<8> Promoting and protecIing innovation; (b) Enhancing 
freedom of investIMnt through an open investment 
environment including strangthening corporate social 
responsibility principles; (c) Sharing knowledge for 
improving energy efficiency and technology cooperation 
with the aim to contribute to reducing COz-emia8lons, 
consistent with the Gleneagles Diatogue on Climate 
Change, Clean Energy and Sustainable Development. and 
the St. Petersbw'g Plan of ActIon on Global Energy 
Security; and (d) DefinIng common responsibilities for 
development with special regard to Africa. 

There was no discussion on membership of 
developing countries. 

The flV8 OUtreach countries also brooght out a joint 
pOSition paper covering issues such •• tconomlc 
development, global govemance, intematialhat trade, 
intemational migration. climate change ~ .South-South 
cooperation. 

PM's intsrvenlion on CIImIIIs ChIIngs III IINJ 
Hsi/igsndIImm mtJBfing 

Madam Chancellor, 

I must thank you for raISIng this issue, of such 
significance for our future generationa and us. Your ideas, 
and those of PM Blair, President Bush and PM Abe are 
very useful for us to have a construc:tive discussion today. 

We all have a vested interest In making our planet 
secure for our childi-en and grand c:hiIdran. 
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India's GHG emissions are among the lowest in per 
capita terms. Moreover, being only around 4% of the 
world's emissions, action by us wiD have a marginal effect 
on overall emissions. 

Nonetheless, we recognize wholeheartedly our 
responsibility as a developing country. We wish to engage 
constructively and .productively with the international 
community and to add our weight to global efforts to 
preserve and protect the environment. 

We are determined that India's per-capita GHG 
emissions are not going to exceed those of developed 
countries even while pursuing policies of development 
and economic growth. 

We must work together to find pragmatic, practical 
solutions, which are for the benefit of entire humankind. 

These should include mitigation and adaptation 
strategies with fair burden sharing and measures to realize 
sustainable pattems of consumption and production. 

The process of burden sharing must be fair. It should 
take into account where the primary responsibility for the 
present levels of GHG concentration rests and not 
perpetuate poverty among the developing countries. No 
strategy should foreclose for them the possibUities of 
accelerated social and economic development 

The principle of common and differentiated 
responsibiHty and respective capability is very Important. 

The time is not ripe for developing countries to take 
quantitative targets, as these would be counter-productive 
on their development processes. 

Adaptation is the key for developing countries. It 
needs to be adequately resourced without detracting funds 
meant for development, which, in any case, is the best 
form of adaptation. 

The determination of any particular stabilization goal 
and the time-frame in which it should be achieved needs 
to be made at the United Nations Framework Convention 
on Climate Change. 

This should be preceded by a scientifIC consensus 
on impacts at different levels of GHG going beyond the 
current IPCC findings, which still document many 
uncertainties. 

It is important that critical and promISIng clean 
technologies are made affordable for developing countries, 
where there is a large reliance on fossil fuels. 

The IPR regime should balance rewards for 
innovators with common good for humankind. 

We also believe that the carbon market has a 
significant role to play in tackling climate change and 
that we should spur private sector involvement in climate 
related technologies and investment. 

The Clean Development Mechanism (COM) has 
worked well and needs to be expanded to include 
approvals for programmatic approaches. Enhanced level 
of GHG abatement commitments by the developed 
countries would significantly stimulate COM projects. 

Let us leave Heiligendamm detennined to continue 
our exchanges and to invigorate the existing for a where 
these issues are being negotiated. In the meantime, our 
representatives could continue informal discussions to 
carry forward our dialogue and to build on what we 
believe in common. 

Thank you. 

Bertin 
8 June 2007 

Plan to Improve Quality of Packaged Food Items 

1542. SHRt ADHIR CHOWDHURY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Govemment has formulated any plan 
to improve the quality of packaged tood items/ 
commod"lties; 

(b) if so, the details thereof; 

(c) whether any comparative study of the provisions 
of the Indian Laws and that of the Developed Nations 
has been undertaken by the Govemment; and 

(d) if so, the details alongwith the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRlMATI PANABAKA 
LAKSHMI): (a) and (b) As far as the Ministry of Health 
& F.W. is concerned, for improvement in quality of foods, 
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the Ministry of Health & Family Welfare has been 
undertaking some of the 'following . measwea: 

1. Hannonization of the standards for foods under 
thePFA Rules, 1955 with Codex standards 
which are considered as international raference 
standards Developed modules for training and 
arranged training programmes on Hazard 
Analysis Critical Control Points (HACCP); 

2. Developed training modules and arranged 
training programmes on food hygiene for food 
establishments; 

3. Based on the internationally accepted norms, 
developed GMP and GHP for incorporating as 
one of the requirements for licensing provisions 
under the PFA Act, 1954 and notified the draft 
amendments for so8citing commenIs from public; 

4. Revising the IabeIIWlg provisions for pra-packaged 
foods for improving the product infonnation for 
making informed choice by consumer. 

(c) and (d) Amendments in the provisions under PFA 
Rules are usually carried out taking into the conaideratIon 
the standards prescribed by the intemational standards 
setting body i.e. CODEX of which India as wen as 
developing and developed nations are also members. 

1543. SHRI JYOTIRAOIlYA M. SCINDIA: WiR the 
Minister of EXTERNAL AFFAIRS be pleased to stale: 

(a) whether the Government has constituted a task 
force to review India's positions on non-prollferatlon, 
disarmament, arms control, missile defence and 
deterrence; 

(b) if so, the details thereof including the terms of 
reference of the task force; 

(e) whether the task force has submitted Its report; 

(d) if so, the details of its recommendations; and 

(e) the decision taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) A 

task force· has been conetItuted by Ministry of External 
Affairs to review India's existing positions on disarmament 
and non-proIiferatI ialuesand to make recommendations 
in the light of India's status as a nuclear weapon state, 
India's security Inter8sIS, present International realities and 
possible developments. 

(c) The task force has not yet submitted Its report 

(d) and (e) Do not arise. 

Census of n .... 

1544. SHRI ABU AYES MONDAL: WID the PRIME 
MINISTER be pleased to state: 

(a) whether the Government proposes to upgrade 
the tiger census throughout the country In a phased 
manner regulalfy; 

(b) if 80, the details thereof; 

(c) the estimated number of tiger on the basis of 
census report for the last ten years; 

(d) whether the Government has signed any 
MemoraI K1m of UndenItanding on 'TIger Trade & Farming' 
with any country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
<a) and (b) The An India tiger estimation process has 
been refined by Project TIg8I' (now the National Tiger 
Conservation Authority), in collaboration with the WlIdIlfe 
Institute of India. The Tiger Task Force constituted by the 
National Board for WJld1Ife, chaired by the Hon'ble Prime 
Minister, has approved this process, which has been 
adopted for the country level estimation of tigers. 

(c) Details of past tiger estimation figures as reported 
by States using the earlier pugmark method are given in 
the enclosed Statement I and II. 

(d) and (e) India has a Memorandum of 
Understanding with Nepal on controlling/lransboury 
illegal . trade In wildlife, apart from a protocol on tiger 
conservation with China. 
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Statement I 

Populstion 01 Tigens in IhtJ Counhy ss RsporttJd by HIs Sls/ss 

S.No. Name of the State 1972 1979 1984 1989 1993 1997 2001.()2" 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 35 148 164 235 197 171 192 

2. Arunachal Pradesh 69 139 219 135 180 61"· 

3. As&aITI 147 300 376 376 325 458 354 

4. Bihar 85 110 138 157 137 103 76 

5. Chhattisgarh 22.7 

6. Delhi NH NH Nil Nil NH Nil NU 

7. Goa 2 3 6 5 

8. Gujarat 8 7 9 9 5 Nil 

9. Haryana ND Nil Nil 

10. Himachal Pradesh Nil Nil Nil 

11 Jammu and KaIhmir Nil Nil Nil - _. 
34 

12. Jharkhand 

13. Kamataka 102 156 202 257 305 350 401 

Kerala 60 134 89 45 57 73 71 
14. 

Madhya Pradesh 457 529 786 985 912 927 710 
15. 

160 174 301 417 276 257 238 
16. MahaIaShtra 

10 6 31 Nil 
17. Manipur 

32 35 125 34 53 47 
. lB. Meghalaya 

65 33 lB 2B 12 28 
19. Mizoram 

SO 102 104 104 B3 23'" 
20. Nagaland 

142 173 202 243 226 194 173 
21. OrisSa 

NO Nil NH 
22. Punjab 

74 79 96 99 64 58 58 
23. Rajasthan 

2 4 2 NR 
24. Sikkim 

33 65 97 95 97 62 60 
25. Tamil Nadu 

7 6 5 NR NR 
26. Tripura 
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2 3 4 5 6 7 8 9 

27. Utlaranchal .... 251 

28. Uttar Pradesh 262 487 698 735 465 475 284 

29. West Bengal 73 296 352 353 335 361 349 

Tolal 1827 3015 4005 4334 3750 3508 3642 

N.R. Not reported by State. 
Ttger census .W8S not carried out. .. Under c:ornpiIaIIoI/vetIing . - Only for N8mdapha l1ger R888MI. 

- FIgUIlIS included In uncIvIded S1ate. 
1\ Entire stat. not CCMtred. 

SlIt,."".", n 
Popu/IIIion of Tiger in IhB RIIS8fVBS as RIIpOItSd by IhB SI8hIs 

51.No. Name of Reserve 1972 1979 1984 1989 1993 1995 1997 2001-02 

2 3 4 5 6 7 8 9 10 

1. Bandipur (KamaIaka) 10 39 53 50 66 74 75 82 

2. BancIlavgarh (MacI1ya Pradesh) 41 46 48 58 

3. Bhadra (Kamataka) 35 

4. Bori-SatpuIa-Pari (MIcItya PIadaIh) 35 

5. Buxa (West Bengal) 15 33 29 31 32 31 

6. Corbett (llIIar Pradesh) 44 84 90 91 123 128 138 137 

7. Dampha (Mizoram) 7 4 5 4 

8. DucIwwa (Utlar Pradesh) 90 94 98 104 7ft 

9. Indravati (Madhya Pntde&tt) 38 28 18 15 15 29 

10. I<anha (MacI1ya Pradesh) 43 71 109 'IT 100 'IT 114 127 

11. KaIakad (Tamil Nadu) 22 17 16 28 27 

12. Manas (Aasam) 31 69 123 92 81 94 125 66' 

13. MelPt (MaharashIra) 27 63· 80 n 72 71 .73 73 

14. Nagarjunasagar (Andhra Pradesh) 65 94 44 34 39 ~ 

15. Namdhapa. (Arunachal Pradesh) 43 47 47 52 57 61 

16. Nameri ( Assam) 26 
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2 3 

17. Pakhui (Arunadlal Pradesh) 

18. Palamau (Bihar) 22 

19. Panna (Madhya Pradeah) 

20. Periyar (KeraIa) 

21. Panch (Ma(tIya Pradesh) 

22. Panch (Maharashtra) 

23 Ralllhombore (Rajuthan) 14 

24. Sariska (Rajasthan) 

25. Similipal (Orissa) 17 

26. Sunderbans (Weal BengaJ) 60 

27. Tadoba (Maharashtra) 

28. Valmiki (Bihar) 

Total 268 

"Under compiIationIvetng. N.R.- Not reported. 

Restructure of MedIcal CUrriculum 

1545. SHRI BAlASHOWRV VALLABHANENI: 
SHRI ANWAR HUSSAIN: 

Win the MInister of HEAlTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government is contemplating to 
restructure the Medical Education Curriculum in the 
country; 

(b) if so, the salient features of the new curricUlum; 
and 

(c) the extent to which it would benefit the health 
sector in rural areas and the remote areas like North 
East? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILV WELFARE (SHRlMATI PANABAKA 
LAKSHMI): (a) to (e) The Task Force on Medical 
Education for the National Rural Health Mission constituted 
by the Government under the Chairmanship of ex Union 
Health Secretary. has InI9r-SIi8 recommended measures 

4 

37 

34 

25 

19 

65 

205 

711 

5 6 7 8 9 10 

62 55 44 47 44 32 

25 22 22 31 

44 45 30 39 40 36 

39 ?J 29 40 

14 

38 44 36 38 32 35 

26 19 24 25 24 22 

71 93 95 97 98 99 

264 269 251 242 263 . 245 

34 38 42 38 

81 49 N.R. 53 53 

1121 1327 1366 1333 1498 1576 

as to how the rural service can be made attractive for 
MBBS doctors, the possibility of providing health care in 
rural and underserved areas and modifications in the 
ClIrricuium of medical course; Keeping in view the 
recommendations of the Task Force on Medical Education 
for the National Rural Health Mission, a proposal is under 
consideration of the Government in consultation with 
Medical Council of India (MCI) and other stakeholders for 
the revision of the Medical Education curriculum. 

[Translation} 

Deafness among Children 

1546. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

WiN the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether more than twenty five thousand children 
bom in the country suffer from deafness; 

(b) If so, the details thereof and the reaction of the 
Govemment thereto; and 
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Forests, Government of India have notified the emission 
standards for Pesticide Manufacturing and Fonnulation 
Industry vide G.S.A. 46 (E) dated 3rd February, 2006 
covering parameters, such as, chlorine, ammonia, 
particulate matter etc. 

(c) and (d) As per the information available from the 
Ministry of Chemicals & Fertilizers, the production of 
pesticides has not undergone much change during the 
last three financial years. 

(e) The above ernission standards for Pesticide 
Industry are expected to help in controHIng air pollution 
and improve the environment. 

Government help to NGO for Rural Events 

1549. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether the Government provides a sum of 
Rs. 30,000/- per discipline to Non-Government 
Organisation including Nehru Yuva Kendras Sangathan 
(NYKS) for organizing district level competitions; 

(b) if so, whether the said amount is adequate for 
organizing district level competitions; 

(c) if not, whether the Government proposes to 
enhance the amount for the purpose; and 

(d) the concrete steps taken by the Government for 
the development of Rural Sports in the country? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) Yes, Sir. Under the Rural 
Sports programme, Government provides financial 
assistance @As. 30,0001- per discipline for organizing 
District level competitions, nonnally up to 10 disciplines. 

(b) Yes. Sir. 

(c) Does not arise. 

(d) The Rural Sports programme provides for an 
organized competition structure for rural sports. In addition, 
Government operates the Sport Scholarship programme 
under which talented sportspersons at the State and 
National level are given financial assistance. The Sports 

Authority of India (SAl) aJso operates several schemes 
such as the National Sports Talent Contest Scheme (day 
boarding), the Anny Boys Sports Company Scheme 
(ABSC), the SAl Training Centre (STC) and Special Area 
Games (SAG) in which tatented sportspersons from all 
over the country, including rural areas are provided with 
specialized coaching. The ABSC, STC and SAG centres 
have both residential and non-residential training. At 
present SAl has nearty 13,000 trainees under the above 
mentioned schemes. 

[Translation] 

Allotment of Coal Slocks 

1550. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will the PRIME MINISTER be pleased to state: 

(a) the details of coal blocks allotted to private and 
Government sector companies till date. alongwith the 
dates on which the said allotments were made, State-
wise; 

(b) whether coal production has started in all the 
allotted coal blocks; 

(c) if so, the details thereof and if not, the reasons 
therefor; 

(d) the names of the companies which have not 
started production from the coal blocks allotted to them 
till date and the action taken by the Government against 
them; and 

(e) whether the coal extracted therefrom is supplied 
to the factories or is being sold in open market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) As on date 
165 coal blocks have been allocated which include 103 
blocks allocated to State and Central public sector 
companies and 62 blocks allocated to private companies. 
A list indicating the names of coal blocks, allocatee 
companies, sector for which block has been allocated is 
encl06ed as Statement I. 

(b) and (c) Out of the 165 coal blocks allocated, 13 
coal blocks have started production. Details of 13 coal 
blocks which have already started production are given 
in the enclosed Statement II. 

Reasons for not starting coal production is given 
below: 
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(i) The aIIocatees of coal blocks, who have not 
started prodUction so far, are In various stages 
of obtaining statutory c1urances and mining 
lease, preparing mining plan, acquiring land, 
machinery and equipments etc. for both the 
mining as well end-use project. The ptOgI888 
achieved by them against certain given 
milestones are reviewed by t.he Screening 
Committee from time to time. 

(n) OevelOPfnElnt of coal blocks involves a long 
gestation of about 3 to 5 years to reach 
production stage and about another two years 
to reach lis optimal production capacity. 

reviewed per1odlcaiiy. In case of wilful delays, notices are 
issued. where wananted, de-aIIocation of coal blocks could 
be conaidered. 

(e) (I) Out of 13 coal blocks which have already started 
production, coal from two bIocka namely Gotiloria 
(East) and Gotitoria. (Weat) which 81'8 smaU and 
IsoIat$d palChe8 coal is .aIIowed to be 80Id for 
specified end use. 

(il) Coal from remaining 11 blocks are meant for 
captive use and accordingly aupplied to its 
associated end use pIantB. 

(d) Except 13 coal blocks 88 indicated in Statement 
II, rest of the coal blocks have not come to the stage of 
production. Specific milestones are laid down for 
development of coal blocks. this Is monitored and 

(iii) Some blocks have been allocated to State 
Government compeniea for cornmen::iaI mkling. 
However, none of them has started production 
88yel 

Stlltement , 

DeI8iJs 01 ~ Mining bIocIts AIIottsd Til 1.8.07 

aIock State Block aIocated Date of Name of the party 
SUe. AIoImenI 

2 3 4 5 6 7 

1. Ardn PrIdash TIIic:hedIH 06.12.2IXI5 Ws Ancha PrIdeah Power Gera'IIian 
CoIpn. l.kI. 

2- Ancllra Pradesh ~ 20.02.2007 MIs AnIva Pradesh F'ooIar GnrIIIan 
CoIpl. l.kI. 

3. AnIha PIadesh ~ 31.112.2007 MIs Ardn PIIdIIatI POIIr GnnIIiJn 311.110 
CoIpl. lid. 

4. AncIIra Pradesh Pa~ 29.05.2007 Ws AncIIra PradaIh Power GanetaIion 110.870 
Corp .. Ud. 

S. AI\nIdlaI Pradesh Non NampIU 28.10.2003 AnnIcNI PIIIdeIh tIIaaI DIY. C01pOIIIiDn CcIIIneft:W Miq 27.noo 
6. CthIIIiIgaIII Tn 12.C1.2Q03 WI ChaIIIiagIIh .... Oevp. CoIp. CoIMIeItiII 259.470 

7. ChhaIIi&gaIh ShriaIptJ !ltd n 25.07.2007 CMOCl CormIeIdII 111.130 

8. CIhlIIIIgaIh Morga III ?$J17.2fXJ7 MPSMCl CanmaR:iaI 35.000 

9. CINIIiIgaItI Morga IV 25.07.2007 MPSt.Q. COrmIe!QaI 35.000 

10. CIiIaIIisgarIl SonIIia 2S.072J1J1 ChtDCl CCImIIIan::W 70.000 

11. CINItisgaItl Pnt East 25.062J1J7 RRVI.K PoMr 1811,1100 
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2 3 4 5 6 7 

12, CtNttiagIrtI. KIna Basan 25.06.2007 RIMK. Power 180,000 

13, CINtIi&garh Galt-Pft.lV/1 20.06.1996 INs JiIdaI Steel & Power Ud Sponge Iron 124.000 

14, ChhaIti&gaIh GD-Palma-lVl5 21.06.1996 INs MomaI !spat Sponge Iron PIoducIion 126.000 

15 CttIattisgaIh GaJa.Palma..lVtZ 01.07.1998 WI .inial Power Ltd Power Generation 123.000 

16, ChhaI1isgarh Galt-Palma-tVI3 01.07.1998 MIs JildaI Power Ltd Power Genel'lllion 123.000 

17, Chhaaisgartl GD-Patma- IVI4 16.08.1999 INs JayaswaI Naco Ltd Sponge Iron 125.000 

18. c:tntIiIgarII ~n 25.04.2000 MIs ~ Ntrys & Sleet lid Sponge lion 156.000 

19, CNI8Itisgarh ChGIia 04,09.2003 tNs PIIIkam IrDJstries Ltd Sponge Iron PRIducIion 34.480 

20, ChhaIIisgarh West 01 Umaria 24.05.2004 INs Garuda Clays Ud Cemn PIDdudion 7.000 

21. ChIW1isgath GiIIInui 23.09.2004 MIs CSEB Power GeneIlIIion 80270 

22, CNla1IiagaIh PaDta 23.09.2004 INs CSEB Power Generation 269.250 

23, CINI1isgaItI PInc:NIhri 06.09.2005 INs SIvee RacIIe IraIstries Sponge Iron 11.000 

24. CINIIisgaIh ....... SdI 13.01.2006 IirdJsWI Zilc Ltd,. AksIYfI InvesImert Spona iron 175.650 
Pvt. Ud, CINIIiagaIh Steel & Power ltd., 
CHlIIIiagaIh EIedriciIy Company. MSP Sleet 
& P. ltd.. CansoI1iIn 01 Ispat Ave 
Comparies 

25, CINnisgaIh GIn Palma /V16 13.01.2006 Jindal Steel & Power ltd.. NaIwa Sponge Sponge Iron 156.000 

Ironlll. 

26, CIndIisgaItI GIre Palma IVI8 1101.2006 JaiswaI Naco Sponge Iron 107.200 

27. CINItisgattl MIdIqu (NoIII) 13.01.2006 Ws I.IIraIedI Ltd.. ~s SinPI EnIeIprises. Sponge Iron 241.610 

tNs Nav IIhanII CoaIIiaId lid. VarON 
Eragy & Sleet Pvl Ltd.. Prakash IncUihy 
ltd. •• SIeeI PYI. Ltd .• ConsortiIIn 
01 5 compIII1es 

28, CI1haIIisgaIII 02.08.2006 CINIIisgarh Slate EIecIriciy Board (CSEB). lSO.ooo -
29, CHIaItisgaItI GIre Palma. Secb'~ 02.08.2006 INs QNItisgaIh MneraI· 0ewI0prned Commercial mmg 900.000 

CoIpo!aIon I.iniIed (CMDCl). Raipur-492006 

30, CHIaI1isgaItI GIre Palma SedOr H ~.2006 Sec:rIIary. kIckIs\ries. GoveImIenI 01 MaharashIra. power 768.000 
Tami Nadu SIaIa EIedriciIy Board 

3\. Chhattisgartl 02.08.2006 INs MacIIya Pradesh Slate Miq CoIpo!aIion CommeItiaI miniIg 250.000 

I..JniIed (MPSfoQ.). Bhopal 

ChhatIisgIrtI MoIVa II 02.08.2006 GMDC CommeR:iaI miniIg 350.000 
32, 



555 Wmtsn AnsJtws AUGUST 22. 2007 to 0UtISII0ns 556 

2 3 4 5 6 7 

33-34. Chhatti&gaIh NaIda I + NaIda n 13.01.2006 MIa IapaI Godavari,WI IndAgro S)'II8Ig'f. Sponge Iron & CfP 399.000 
Shri NaIIoda !spat. VII1dana Gobel lid., 
SI1Ni BajIq Power & IspII lid., 

35. .IIaIkhand T ... 26.12.1. WI SAIl. Sponge lion 285.000 

36. JIaritIand Pachwera CennI 28.12.2001 MIa PII;Ib State EIIdridIy BoenI Power GeneI8lion 582.000 

37. JhaIId'Iand Tliisud NoIIh 07.01.2002 "" GVK Power (GoWldwaI Sahil) lid Power GeneIaIion 92.300 

38. .IUtIand KaIlUa 29.09.2003 WI UiIIII' MIllin lid Sponge iron 29.760 

39. .IIIIkhand BIlIIm . 0111 2IlO3 ... ~ ~ MigIIn tid Power GeneI1IIion 144.630 

40. .IIarIItaId PIfai.88IwdI 11.1021104 Ir8NTPC Govt. DiBpelI8IIion 1600.000 

41. .IIatkhand PadNranI North 2S.OC.2005 MIa WBPDCl Power GenefIIion 125.710 

42- .IIarIIhMd ...... 13.05.200S MIa ..... Neco Sponge lion 215.780 

43. .IaIIIhand BIinda 26.05.200S MIa ~ WnIsIN:IIn P. Ud Sponge Iron 34.720 

44. .IIaIktIand SIIIIi 26.05.2005 tNt MIIIijeel InIra&tRr:U8 P. Ud. Sponge lion 26.350 

45. .IaIIIhand Mala! 26.05.200S 1Ms,.... Ir*a&IrutJU8 P. Ltd. Sponge lion 17.050 

46. .I1atNIand PaItIIIpw-A to C frl.fJ73»5 WI EIaQo SIeeI Casting Pig Iron 963.000 

47. Jl8Itdland LaIgIrh (NoIII) DB.frl .21105 MIa Domco SmcaIess Fuel Pvt. lid PlgIlOn 30,000 

48. .IIaIkhand KIln -8uInIpw 11 08.2005 WsllSCO Pig Iron 148.400 

49. .I1adctaId Pachmo ll.08.200S MIa llSCO Pig Iron 101.990 

SO. .I&tiIIant lGhIIi 24.08.2005 Ws UiIIII Mann Sponge lion 9.990 

51. .hIdhand 0IiIaqu CI2JIJ.20D5 MIa CoIpanM IspaI lid. Sponge ion 212.01 

52. .IIIIkhand ...... OU2.2005 M's RaIhIIiya !spa! Nigam LiIiIed Sponge Iron 1098.500 

53. .hdItand NcdI tIID 13.01.2006 W. EIac:tnlsIeeI Ca&IiIgs ~, MIa JIIIIIIBId Sponge Iron 923.940 
IspaI Pvt. lid, MIs PmI1aY SIeeI & 
Power Pvt. lid, MIa AduIIt MIfS 
& Pow ltd. 

54. Jl8IIdwId 13.01.2l1J6 'J'eII.9IaI _ NgIIIIIJd.. DamodIf Power genetaIion 140.000 
VaIay . CoqIaraIion 

55. JMtw1d DIInri 13.01'- NIIcIIII lAIn & PCMII, BajIq IspIf Pvt. Ud. Sponge lIOn 18.000 

56. JwIIhand Talaipli 25.01.21X16 NTPC Commercial 965.000 

57. JIaIkhand KennIaIi 2S.ot.2lJOB NTPC Power GeneIaIion 229.000 

58. JIaIkhand ChaIIi BRIa 25.01.2008 NTPC Power generation 243.000 
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83. MacIIya Pradesh Amalia 12.01.2008 ..... PIIdaIh sr. IINIg Commen:iaI "**' 214.410 
CorpoIdon (MPSMC) 

84. MaIIIya Pradesh Amalia (NDrII) t2.01.2006 ....... PnIdash SIBle t.tiIg 
CamrnaIdaI "**' 101.240 

CorporaIian (MPSAM;) 

85. MaII1ya Pradesh 12.04.2006 ara Eaar Power lid, ItndaIcD Co. Power gerIIIIIion 144.200 
InIlIIIIiea 

86. t.IaIIIya PnIdaIIh Dongeri TaI-I 12.08.2006 ara ......,. PIIdeeb SIIIa MinenII 
CommeIaII "**' 175.000 

CorporaIian I..iniad (YPSMCl) 

87. t.IaIIIya PradestI .... D MaIa1 12.08.2006 GowInrIen 01 NeT 01 Deli, Deli, Harya Power 955.000 
Power GnIaIion CoIp lid . (HPGCL) 

88. MacIIya Pradesh .... 13.09.2008 ara Power FiIIIIce CoIpaIaIion SMM lIIIP Power 412.000 

89. MaIIIya ·Pradash .... -MIIori Em! 13 .• .2008 ara Power FiIIIIce CoIprnIian SMM UMPP Power (\JMPP) 198.000 

90. MadIya PradeIh CNIatIIIIII 26.10.2008 ara Power FiIIIIce CoIpcnIian SMM lIFP Power (UMPP) 150.000 

91. YacI1ya Pradesh su. 9Ic9Ii 29.1l5.2OO7 PIiIm Cemn Ii1iIId Cemn 30.380 

92. MaIIIya Pradesh RavlIIWIIB NaIl 29.os.2007 SKS. LmIed Spanga Iran 174.070 

93. MaItIya Pradesh SIiyari 'J5JIT 2lJ)7 APUDC NA 75.000 

94. MacI¥i Pradesh MIlIci Batka 'J5.D7.2007 IIPSYl. CoIIImarc:iaI 80.000 

95. MadIya Pradesh ~ 15JIT.2007 MPSYl. COIIIII8ItiaI 38.620 

96. MdIya Pradesh sap.. EasI 25.07.2007 NaIiorwI .... Dev. Cap ConvnaR:iaI 42.000 

97. MadIya PradeIh sap.. West 25.07.2007 NIIIianIIt .... Dev. CoIp eon..aaI 42.000 

98. MadIya Pradesh I!idapIa" 25.W.2007 MPSaI:l ComrneR:8 36.000 

99. MadIya Pradesh MInIa ScdI 'J5.07 2lJ)7 UPSt.D. COIIIII8ItiaI 72.000 

100. Maharastm TaIi-Jana.8eIIn 29.05.11198 MIs cnaI CdIeriaL w. &9IQId in Power GnnIIion 40.000 

(SoIII) ... pn8IdicII. Iti1g .... voided 

10l Mnrast4Ia MIlIci MqI-I 25.042lJ)1 MIs B.S .• Sponge Inln 34.340 

102. MiftnIHIa Qinora 08.10.21103 aMI FieIdInir*V , IIIpat Ud Sponge iran 20.000 

103. t.tahaIaIitm Warvra (WeIll 08.10.21103 Wa FieIdmining & IIpat Ud Sponge iran 18.000 

Sedan Part 

104. MaharillHJa - 29.10.21103 WI GorOnna IIpaI Ud Sponge iran 31.500 

105. MnrasNJa Banq -I 10.11.21103 MIs KPCl Power GnrIIIIion 68.310 

Ire. MaIwaIIIW EMq ·M 10.112lJ)3 INs KPCl. Power GaneraIion 
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101. MaharaahtIa ~·HI 10.11.2003 INs KPCL Power GenaIlIIion 

1<M1. MaharashIIa 801· IV 10.11.2003 INs KPCL Power GaIenIIian 

109. YaharasIUa Kioni 10.11.2003 .... KfCl Power Generation 39.510 

110. .MahaIasI'n Manora Deep 10.11.2003 Ws KPCL Power Genandion 44.700 

Ill. MnrashIIa Bhandak Willi 27.11.2003 INs SIne SaiIyII\8Il Ay\Md BImwII1 lid. Power Generation 36.180 

112. MaI1aIa&ItIa BelgIan 28.03.2005 WI SII1IIag lion Steel lid Sponge Iron 15.300 

113. MaIIIIaIHra MadIi ..... 06.09.2005 MIs Ven1gana Steel LiIiIed. SpCIIIfII lion 19.000 

114. ~ MadIi ..... 06.09.2005 MIs VeanIIgana Steel LiniIed. Sponge lIOn 

115. UahaIasIUa Marki MqI-IV 06.09.2005 MIs Veerangana Steel l.iaiIsd. Sponge Iron 

116. MIihIIaaIn Nerad MaIegaon 13.01.2006 tors GI..,ca MaIaIc& & Power Lid.. Sponge lion 19.500 
tNs GI..,ta CoaIIeIs & Washeries lid. 

117. Mahar'aIII*a MaIki-~ 02.08.2006 MIs MaharIIhba Slate t.trq ConrnerdaI IIIiq 11.000 
CoIpoIaIiIII LiniIad 

118. ~ KDSII' Dongergaon 20.02.2007 /JIJs CIuman MeIaIb Ltd. Sponge ion 22.510 

119. ,...... Wamra WIll (NoIIh) 20.02.2007 MIs IIhaIia InIemaIionaI LId Sponge Iron 10.000 

120. MaharasIm AgaIZIIi 25.072IXJ7 NSt.D. ConrnertiII 137.000 

121. MaharItIHra WaIoIa 25.012IXJ7 MSaIl. ConrnerdaI 73.000 

122- Orissa TIIaIJia.I 25.02.1894 Ws HHlALCO Power GenenIIion 22.550 

123. ()aa lJIkaIoC 29.05.1998 IMs \.lull Coal lid. (lomIady ICCL) Power GenaIaIion 2<MI.770 

124. 0ris&I IJIkaI.82 16.08.1999 UIs IotomeI IspaI Sponge bon 106.000 

125. Orisu UIcaI B 1 29.09.2003 UIs Jindal Steel & Power lid Sj¥Jnge lion 228.400 

126. Orisa Jamkhari 12.11.2003 INs IIuhI1 lid. Sponge bon 80.000 

127. Onssa UIkII-{) 19.12.2003 WI Orissa Yring CoIponiIion Commen:iaI 153.310 

128. 0ris&I UIkII'E' 27.08.2004 aMI NAI.CO Power Genandian 194.000 

129. Orisu TaIabiIa " 
10.11.2005 NCl & ttndaIco 152.330 

130. Orisa UIkaI-A 29.11.2005 JSW S1ia* lid., JildaI SIIinIess Steel w.. Sponge lion ~.-400 

Shyam DR! lid. JndaI ThannaI Power lid 

13l. Oria&a BijIIwl 13.01.2006 8IIISan Ltd., MahMer Farro Sponge lion 130.000 

132. Orissa PabapIIa 13.01.2006 MIs 8IIISan Steel & Sb1J6 lid., tNs AIIri Sponge lion 1042.000 
MetaIks lid., WI Deepak Steel & Power lid., 
MIs ..... CoIp. Ltd., INs Orissa Sponge 
Iran 1.).1.. IMs SMC Power Generation lid .• 
Ws SI8a MeIaIG Lid.. tJJs VIsa Steel Ud. 
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133. Onssa ~ 25.01.2006 NJPC Power garIIIIIian 2110.000 

134. Orissa IIIaI1nWi 25.01.2008 NTPC..ct. Ii f'ornr gnraIiaIl 1900.000 

135. Orissa Qictwo PaIsimaI 25.01 2006 NTPC+Cl. II PuwIr geneIIIticII 356.000 

136. Orissa ~(EasI) 07.Q2.2006 Tala Sponge Iron lid, Scaw Indusbies lid, Sponge Iron 115.000 
SPS Sponga Iron Ud. 

137. Orissa RafiIpw (West) 2S.D4.2006 WI fU9a t.Ines LiIliIad, MIs 0Cl IncIa lid., Sponge iron 210.000 
WI 0caII I&pit lid. 

138. Orissa fUgIan TtIi&Ih Q2.0B.2006 MIa on... IIti1g CoIpcnIion. CommaraaI "**' 733.000 
MIa ANha PrDIh ..... ~ 

139. Orissa IIIeaIadi t3.08.21108 MIa Power FiIRe CoIpondion on... lJIIIP PuwIr (UMPP) 285240 

1040. Orissa MeenabIi B 13.09.2006 WI Power FiIInce CoIpondion Orissa UMPP Power (UMPP) 250.000 

141. Orissa Dip aida ~ t.IeanaIIIn 13.09.2006 MIa Power FiwIce CoIpomIion 0IiIsa UMPP Power (\JMPP) 350.000 

142- Orissa BaIanl Welt 25.o72Jt1T Ills Kanda Slate Bee. BoanI, MIs 0IiIsa Power 602.110 
Hyth Power Cor, MIl GIIjIIaI Power Corp 

143. Orissa IiIIIIIaIIii B 25.07~7 AllIIn ..... DIv. Cor, MepIaya IhIII 1200.000 
Dew. Corp. TlII1iI NIIkI Bee. BoanS. 0riIaa 
Miing CorpondcrI 

144. Orissa MInahIIpI" 25.072Jt1T 0IiIIa Pawer Gen. CaIpcnIian Power 181.680 

145. Orissa DipIide MaIIoIaJu 25.D7~7 Orisa Power Gan. CoqIonIb Power 350.000 

146. Orissa NIIiri 25.072Jt1T 1JIlC, PIPDICL Power 500.000 

147·148. Orissa CIaIcipIdI • 25.072(Jf1 MIa UPRWN.. (794.5 UT), MIs (K)C (500 UT), POMII' 1588.990 
QIendipada U MIa MAHAGENCO (294.5 Ml) 

149-1511. Orissa ...... MacHIakIIa 06.Q2.2006 GSECL, MSEB Power ganaration 1200.000 

15t West Bengal SIrisaIoI 25.Q2.1994 Mil RPG RUIJiIrICESC lid. Power GanerIIion 140.470 

152. West~ Tala (EaII) 14.07.1995 MllMSEB Power Gnllllion 84.470 

153. West Bengal Tara (Welt) 17.04.1996 Mis WI!POCl Power GeneraIiDn 125.710 

154. West Bengal Gayu_nd1ak 23.08.2003 MIa WBPOCU Power Genellllon 10.000 

155. West Bengal a.jora 23.08.2003 MIs WI!POCl Power Genendion 8.000 

156. West Bengal ~ 23.06.2003 MIs WBPOCL Power Generation 4.000 

157. West Bengal TraIlS DlInodar 14.01.2005 West BangaI t.tneIaI Dev. Tilling. Corp. Commen:iaI 103.1SO 

158. West Bengal BIrjoIa (NOIIhI ~.03.21lO5 MIs DVC Power Genandion 85.490 

159. West Bengal Kafp Joyde¥ 03.03.21lO5 MIs Dve Power Geneadion 196. ISO 
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160. West Bengal KasIa fEalt) 03.03.2005 MIs Dve Power Generation 105.000 

161. West Bengal IchiIapur 02.08.2006 MIs West Bengal MiIeral Development CommerdaI mri1g 335.000 
& Tracing Corporation LiIIiIad (WBMDTCl) 

162. West Bengal KIA 02.08.20)6 WBMD & TC Commercial miling 210.000 

163. West Bengal BiharinaIh 20.02.2007 MIs BanIw!a DRI MiliIg MarUacIints Sponge Iron 95.160 
Co. Pvt. Ltd. 

164. West Bengal Jag~A 'l5.07.'6IJ7 WBMDC Commertial 273.000 

165. Welt BengrI ~B 3.07.2007 WIM)C CommertiaI 176.000 

37653.83 

s..tement u 

lMlIIH6 01 Blocks which have started production 

SI. No. Name of Co. Name of Block Noot Dt.of Opening Prcdudion Prod. In 
bIocka Pennission started since 06-07 (MT) 

1. Bengal !mil Coal Mines lid. Tara EIT ... W 2 8.5.97 1997 4.766 

2. Jindal Steel and Power Ltd. Gale PUna IV" 18.1.99 Feb. 1999 5.968 

3. Bl..A Industries Ltd. GoIiIoria E I W 2 9.3.2000 Oct. 2004 0.218 

4. Integrated Coal Mines L1d. Sarishatorli 1.4.02 Oct. 2002 2.546 

5. Marmet Ispat Ud. Gara Palma IVJ5 14.5.04 June 2004 0.668 

6. Hindak:o Ltd. Tllabira-l 20.2.06 Oct. 2003 1.16 

7. PANEM Panchwara Central 23.3.06 Mar. 2006 1.603 

8. Prakash Industries Ltd. Chotia 11.5.06 July. 2006 0.625 

9. Jayaswal Neco Ltd Gale Palma IVl4 19.5.06 Sept. 2006 0.055 

10. Jindal Power Ltd. G ... Palma IVn. I IVJ3 2 5.5.06 June 2007 

13 

Issusd but production )IfI/ not Sl8ffed 

I 

11. Raipur Alloys & Steel Ltd. Gale Palma Ivrr 4.6.07 Coal production expected to be 
started in 07..()8 

12. Sunflag Iron & Steel Belgaon 4.6.07 

13. Kamataka Power Corp. L1d. Baranj I-IV. K'lIoni. Manoradeep 6 4.6.07 

8 
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integration of TracHtIonIIl SystMt of 
iMedIcIne with AllopMhy 

1551. DR. M. JAGANNATH: Will the Miniater of 
HEALTH AND FAMILY WELFARE be pleased to state: 

<a) whether the Government has any proposal for 
integrating T raditionat System of MecIcIne with Allopathy; 

(b) if so, the details thereof; 

(c) whether the Government propoeea to sanction 
grants to States in this regard; 

(d) if so. the details thereof; and 

(e) the steps taken by the GovemmenI to devetop 
an alternative system of medicine in the 4bounby? 

THE MINISTER OF STATE IN THE MINISTRY OF 
~TH' AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. Main8Ir8aming of AYUSH 
is one of the strategies envisaged under National Aural 
Health Mission with an objective to improve outreach and 
quality of health delivery in rural areas. The objective of 
integration of AYUSH in the health care infrasbucture is 
to re-inforce the existing public health cant delivery 
system, with the use of natural, and sate remedies which 
are accessible, time tested and affordable. AYUSH facilities 
are being provided at District Hospitals, Cornnu1ily HeaIh 
Centres and Primary Health Centl'e8. 

(c) and (d) Department of AYUSH is supporting the 
State Governments to set up AYUSH facilities of 
specialized therapy centre, speciafity clinic and AYUSH 
wings at District Hospitals, Community Health Centres 
and Primary Health Centres through the Centrally 
Sponsored Scheme for Promoting Development of Health 
Care facHities. The States are also supported for the 
contractual appointment of AYUSH doctors in District 
Hospitals, Community Health Centres and Primary Health 
Centres through National Rural Health Miaaion (NRHM). 

(e) Government of India has announced National 
Policy on Indian Systems of Medicines & Homoeopathy 
in the year 2002 which envisages heaIIh care programme8 
to encourage the AYUSH systems of medicines in different 
parts of the country. Emphasis has been laid on 
implementing Schemes which ,address the thrust areas 
like upgradation of Education "tandards, Qualtiy Control 

and StandarcIzation of DIuga, improving the avallabllfty 
of the naw-materiala, tirne-bound research and building 
aW8r8M88 about the ettacy of the systems domestically 
and InternationaNy. 

AeaaurMnt of HIV/AIDS ca... 

1552. SHRI L. RAJAGOPAL: 
SHRI SUGAIB SINGH: 

WII the Minister of HEALTH AND FAMILY WELFARE 
be pIeaeed to state: 

<a) whether the eetImeted number of HIV/AIDS 
aftecled persons in the country Is between 2.5 and 3.1 
miIion and not 5.7 million .. per the recently reIea8ed 
report of the survey conducted by the Government; 

(b) if so, the detai1s thereof including the criterlal 
method used for the purpose; 

(c) the f888On8 for inftating the flgul'88 earfier; 

(d) the detatta of aasaaament of various surveys 
conducted in ·the past and the crilerlalmel'lod adopted 
for such surveys; and 

(e) the prevalence of HlVlAIOS affected persons in 
the country as per the new survey, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE <SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, SIr. The eatimated number of HIVI 
AIDS affected persona in the country is between 2 million 
to 3.1 million. 

(b) The above estimates are baaed on the I1t8UIta of 
the annual sentinel surveillance survey canted among 
antenatal women and high risk population groups In 1122 
sites covering aU the diatric:t& in the country. Validalion 
factors for estimating the rates In the general population 
were obtained from the results of the community based 
NationaJ Family Health Survey-III. 

(c) The earlier estimates were baled ontha results 
of annual sentinel surveys. Oata trom nation-wide 
community-ba8ed survey were not available prior to 2006. 
Global experience indicates that sentinel surveillance 
surveys In the countries with concenttated epidemic could 
lead to a higher estimation of prevalence rates. 



569 SRAVANA 31, 1929 (&fAa) 570 

(d) Annual unlinked anonymous sentinel surveiUance 
among antenatal women and high risk population groups 
has been carried out in the past annuaBy since 1998. 
The antenatal women represent the general population 
and high risk groups are represented by STD clinic 
attendees, commercial sex workers, men havlng.sex with 
men and intravenous drug users. The number of sites 
from where the blood samples are collected has increased 
from 711 sites in 2005 to 1122 sites in 2006. All the 
districts in the country were covered by one or more 
sites during the survey in 2006. 

(e) The estimated prevalence of HIVlAIOS affected 
pet'BOf18 is given in the attached Statement. 

S/afalUnion TtIniIofy-wiss HIV Posi/ivs 
PBOpIe In 1nda-2006 

51.No. State 

2 

1. Ancllra PradeIIh 

2. Kamataka 

3. MaharastIIra 

4. Manipur 

5. Nagaland 

6. TamU Nadu 

7. Goa 

8. GI4arat 

9. Poncicheny 

to. Arunachal PradaIh 

11. Assam 

12. Bihar 

13. a1haItilIgaItI 

14. Delhi 

15. Haryana 

Estimated 
Number 01 

HlV 
(15-49 years) . 

3 

479866 

255881 

436679 

22010 

15277 

144146 

6153 

133346 

3490 

682 

5119 

70468 

19890 

26653 

13228 

Adult 
Prevalence 

(%) 

4 

1.06 

0.81 

0.75 

1.68 

1.27 

0.39 

0.74 

0.44 

O.SS 

0.05 

0.03 

0.16 

0.17 

0.27 

0.1 

2 3 4 

16. Himachal Pradesh 1213 0.03 

17. Jammu and Kashmir 2247 0.04 

18. JhaItIhand 17021 0.11 

19. Kerala 24831 0.13 

20. Madhya Pradeeh 38000 0.11 

21. MeghIIaya 859 0.06 

22. Mizoram 4009 0.74 

23. Orissa 46141 0.22 

24. Punjab 16868 0.12 

25. Rajasthan 53727 0.17 

26. Sikkim 254 0.06 

'0. Tripura 2060 0.12 

28. UIIar Pradas.h 105348 0.12 

29. Uttaranc:haI 3821 0.06 

30. West Bengal 143337 0.3 

31. Andaman and Nicobar Islands 910 0.36 

32. Chandigarh 2350 0.35 

33. Dadar and Nagar HaveIi 39 0.03 

34. Daman and Diu 37 0.03 

35. Lakshadweep <100" 

Total 2095960" 0.36(%) 

*Es1lmate could not be worked out for Lakshadweep as there 
was no valid site. 

Study to Determine nger Population 

1553. SHRI K. C. SINGH "BABA": Will the PRIME 
MINISTER be pleased to state: 

(a) the details of methods of capture-racapture studies 
in Ttger Reserves and scat-based indices in other 
protected areas; 

(b) whether the Govemrnent has undertaken any 
study to check the accuracy of above methods; 
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(c) if so, the details thereof; 

(d) the total papulation of Tlg8rs in India caJcu~ 
by these methods; and 

(e) the steps taken by the Government to bring back 
semblance of normalcy and give Ttgers a chance to 
survive and multiply? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) to (c) The Project Tiger Directorate (now the National 
Tiger Conservation Authority) in the Ministry of 
Environment & Forests has developed an enhanced 
methodology for conducting the All India estimation of 
tiger, large carnivores, ungulates, habitat stan. evaluation 
and monitoring, in collaboration with the Wildlife Institute 
of India. The methodology involves forest beat level 
primary data collection by forast staff and data collectors, 

for computing lnd1ces of relative abundance of tiger and 
other wild animals apart from evaluation of habitat statue, 
followed by density computation using camera traps ona 
mark· recapture statistical sampling framework in the GIS 
domain. The process of primary data collection has been 
overseen by a panel of national and International, 
independent experts. Standardized, robust scientific 
methodology, in vogue wortd wide for estimating carnivore 
population, has been used, which gives unbiased 
estimates of tiger numbers within the desired statistical 
levels of precision and accuracy. 

(d) At present tiger 8BtImation figures pertaining to 
only four States (Rajasthan, Madhya Pradesh, 
Maharashtra and Chhattiagarh) have been finalized which 
are given in the encIoeed Statement I. 

(e) Steps taken by the Government for fostering tiger 
conservation are given In the encIo8ed Statement II. 

R8SUIts 01 aI India rJgtlr EstimBfion PtNtsIning to four SIaIlIS 6$ piN thtI NtIw MtIthodoIogy 

S. No. State 

1. Rajasthan 

2. Madhya Pradesh 

3. Maharashtra (without Western Ghats Population) 

4. Chhattisgarh (without Indravati population) 

• SE '" StancIard Error. 

Steps 18k"" by 1M Gowmment for 
fosIsling tiger ~ion 

Legal steps 

1. Amendment of the Wild Life (Protection) Act, 
1972 for providing enabling provisions lor 
constitution of the NationaJ Tiger Conservation 
Authority and the Ttger and Other Endangered 
Species Crime Control Bureau. The punishment 
in cases of offence within a tiger l'888fVe has 
been enhanced. The Act also provides for 
forfeiture of any equipment, vehicle or weapon 
that has been used for committing any wild life 
offence. 

Population estimate (Numbers) 

32 (j; SE" 30-35) 

300 (s SE 228-364) 

103 (j;SE 7~131) 

26 (j; SE 23-28) 

2. Strengthening of antipoaching actIviIIe8. including 
special strategy for monsoon patrofllng, by 
providing funding support to TIger Reserve 
States, as propoaed by them, for deployment of 
antipoaching 8qU8d8 invoMng _-army pcnomIIII 
home guards, apart from workforce comprIaing 
of local people, in adcItIon to strengthening of 
communicationlwireleaa facilities. 

3. Constitution of the National Tlger Conaervatlon 
Authority with effect from 4.09.2006, for 
strengthening tiger conservation by, inttJr8114, 
ensuring normative standards in tiger reserve 
management. preparation of reserve apecifIc tiger 
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conservation plan, laying down annual/audit 
report before Parliament, constituting State level 
Steering Committees under the Chairmanship of 
Chief Ministers and establishment of Tiger 
Conservation Foundation. 

4. Constitution of a multidisciplinary llger and Other 
Endangered Species Crime Control Bureau 
(WIldlife Crime Control Bureau) with effect from 
6.6.2007 comprising of officers from Police, 
Forest, Customs and other enforcement agencies 
to effectively control illegal trade in wildlife. 

5. Inter-State Coordination Committees have been 
constituted to periodically review poaching 
problems along borders, to enable collaborative 
anti-poaching strategy along the sensitive borders 
of the following tiger reserves/protected areas: 

(i) Ranthambore Tiger Reserve (Rajasthan) and 
Palpur Kuno Wildlife Sanctuary (Madhya 
Pradesh) 

(iI) Bandipur Tiger Reserve. (Karnataka), 
Mudumalai Wildlife SanctuarylNational Park 
(Tamil Nadu) and Wyanad Wildlife Sanctuary 
(Kerala) 

(iii) Pench Tiger Reserve (Maharashtra and 
Madhya Pradesh) 

6. In principle approval accorded for declaring eight 
new Ttger Reserves. 

Financial steps 

7. Financial and technical help is provided to the 
States under various Centrally Sponsored 
Schemes, II7Z Project Tiger and Development 
of National Parks and Sanctuaries for enhancing 
the capacity and infrastructure of the States for 
providing effecttve protection t~ wild animals. 

International CooperatIon 

8. India has a Memorandum of Understanding with 
Nepal on controlling trans-boundary illegal trade 
in wildlife and conservation, aparl from a protocol 
on tiger conservation with China. 

9. A Global Tiger Forum of Tiger Range co~rieS 
has been created for addressing internatIOnal 
issues related to tiger conservation. 

10. During the 14th meeting of the Conference of 
Parties to CITES, which was held from 3rd to 
15th June, 2007 at The Hague, India introduced 
a resolution along with China, Nepal and the 
Russian Federation, which contains directions to 
Parties with operations breeding tigers on a 
commercial scale, for restricting such captive 
populations to a level supportive only to 
conserving wild tigers. The resolution was 
adopted with minor amendments. Further, India 
made an intervention appealing to China to 
phase out tiger farming, and eliminate stockpiles 
of Asian big cats body parts and derivatives. 
The importance of continuing the ban on trade 
of body parts of tigers was emphasized. 

Tallban Insurgency 

1554. SHRI ADHIR CHOWDHURY: 
SHRI NIKHIL KUMAR: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Indians worldng in Afghanistan are 
still under stress in view of Taliban insurgency; 

(b) if so, the details thereof; 

(c) the details of the Indians killedlkidnapped by the 
Taliban in Afghanistan during the last three years; and 

(d) the steps taken/proposed to be taken by the 
Govemment to ensure that Indians working in Afghanistan 
are safe? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (c) The deterioration in 
the security situation in Afghanistan on account of the 
Taliban insurgency has adversely affected the security 
environment for Indians working in that country. Since 
November 2005, three Indians have been killed as a 
result of the Taliban insurgency. 

(d) Govemment of India are in constant touch with 
the Government of Afghanistan, which has assured 
Government that it will take aU the steps necessary to 
provide security to Indians in Afghanistan. Indian 
companies and project authorities have been advised. by 
our Embassy and Consulates in Afghanistan lei observe 
an possible security precautions. 
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Won Undertaken by NHAI In au. 
1555. SHRI PRABHUNATH SINGH: 

SHRI RAGHUNATH JHA: 

Wtll the Minister of SHIPPING, ROAO TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whethet' National Highways Authority of India 
(NHAI) proposes to construct eleven (11) Rail Over 
Bridges (ROB) under National Highway Development 
Programme (NHDP) in Bihar; and 

(b) if so, the details thereof aJongwith funds allocated 
tor the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
KH. MUNIYAPPA): (a) and (b) DetaIls of ROBe propoeed 
for construction on East-West Conidor under National 
Highways Development Project (NHOP) Phase-II in BIhar 
are as under: 

National 
Highway No. 

NH-28 

NH-S7 

NH-31 

Km. 369, Km. 453, Km. 517 

Km. 61.94, Km. 83.84, Km. 105.88, 
Km. 2231782, Km. 2121351, Km. 239, 
Km.25O 

Km. 471 

Apart from above, one ROB at Km. 143 of NH-2 
(Railway Km. 408 of Sonenagar-Biahnupur section) has 
been completed as part of Golden Quadrtlateral (GQ). 

Construction of all these ROBs are part of various 
civil contract packages for four laning work. 

{Translation} 

NatIonal TraMPOft PolIcy 

1556. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI S.K. KHARVENTHAN: 

WiU the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Government proposes to formulate a 
national transport policy for development of public transport 
infrastructure in Urban and Rural areas; 

(b) it eo, the details 1hereof; 

(c) whether the policy wtIt help reduce the density of 
private vehlclea and also reduce road accidents and 
encourage adoption of envIrorwnent·friendty and energy-
elllclent technology; 

(d) whether a budgetary provision has been made in 
this regatd; and 

(e) if so, the details theleOf? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
KH. MUNIYAPPA): (8) to (c) A committee under the 
chidrman8hip of Shri D. Thangaraj, PrIncipal ~ 
(Tranaport), Govt. of Kamataka has been constituted for 
finalization of National Road Tranaport Policy. As regarde 
urban transport, Ministry of Urban Development has 
formulated a National Urban Transport Policy which eeeIcB 

, to promote integrated land use and transport planning, 
grealar use of public transport and non-motorized transport 
as wei as use of cleaner tedt.-1OIogiee. 

. (d) and (e) So far as Ihia MinIstry Is concemed, no 
budgetary provision has been kept for implementation of 
National Road Transport Policy. However, a budget 
provision of Rs.l.00 erore has been made for 
strengthening public transport system during the year 
2007-08. 

/Eng/i6II} 

hnproved MedIci... end AeeNrch 

1557. SHRI G. KARUNAKARA REDDY: Will the 
MInister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government. PJOPOS88 to formulate a 
.cherne tor Impt'OYements In the field of medic:ine and 
reeearch In the country; 

(b) if so. the details thereof; and 

(c) the progrees made in this regard, so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) Improvement in the field of medicine 
and reeearch is an ongoing prooesa. The Government 
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has en~ to strengthen infraatructure needs of the 
Indian Council of Medical ReeearctJ (leMR) in the context 
of ~odernization andupgradation both at the 
organizational level 88 well 88 the level of the institutes 
during XI Plan. 

Amendment In Indian Forest Act, 1927 

1558. SHRI K1SHANBHAI V. PATEL: WHI the PRIME 
MINISTER be pleased to state: 

(a, whether the Govemment proposes to replace! 
amend the Indian Forest Act of 1927; 

(b~! 8O,_1he~ thereof; 

(c) whether the Union Government has consulted the 
State Governments In this regard; 

(d) If 80, the details thereof and the reaction of the 
SIatee theAlllo; 

(e) the details of the powers delegated to various 
oIficiaI&Iagencies in the new IFA; and 

(f) the time by which the Government is likely to 
amend the Aetl 

THE MINISTER OF STATE IN THE MlN1STRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) The Government of India Is considering 
amendment to Indian Forest Act, 1927 to meet the 
objectives of National Forest Policy, 1988 in a holistic 
manner for the maintenance of environmental stability 
through preaervation and restoration of ecological balance, 
meeting requirement of fuel wood, fodder, minor forest 
produce and small timber to rural and tribal population 
with their Involvemant 

(c) and (d) The StataIUT Govemments were consulted 
In the put and their views were incorporated. Meanwhile 
a national level legislation named as the Scheduled Tribes 
and Other Traditional Forest Dwellers (Recognition of 
Forest Rights) Act, 2006 was enacted which has bearing 
on Indian Forest Act, 1927. Further examination of Indian 
Foreet Act, 1927 with respect to provisions in the 
Scheduled Tribes and Other Traditional Forest Dwellers 
(Recognition of Forest Rights) Act, 2006 is needed for 
the smooth implementation of the said Act and 
conservation of forests. Since, Implementation of forestry 
ac:tIvItiee are with StatelUT Governments, a consultation 
with them will be done in i~ .regard. ~ 

(e) The proposed provisions are kept to achieve the 
mandate of National Forest Policy, 1988 which are' mainly 
providing confiscation powers to forest officers, enhancing 
penalties, special provision to Involve people in the 
eonservation and management of forests and indemnity 
to forest offICer against arrest on public duty. 

(f) Since different Central Ministries and StatelUT 
Governments are involved in the cOnauttation. it may not 
be possible to indicate the time frame. 

Schein. for Children to fight AIDS 

1559. SHRI SURESH PRABHAKAR PRABHU: 
SHRI JASUBHAI DHANABHAI BARAD: 

WIll the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government has chalked out several 
programmes for school going children to fight HIVIAIDS; 

(b) if so, the details thereof; 

(c) whether the Government has also written to States 
in this regard; and 

(d) if so, the response of the States thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. NACO in collaboration 
with Ministry of Human Resource Development (MHRD) 
developed a National Action Plan during 2005-06 on HIV 
Prevention Education among young people with the 
folowing key eomponents: 

I. co-curricuJar coverage of 100% secondary and 
senior secondary schools, 

II. Integration of skills based age-appropriate HIV 
Prevention Education into the curriculum for 
classes IX-XII, 

III. Integration of HIV Prevention Education 
components in in-service/pre-service teachers 
training. 

IV. developing linkages with adult education to reach 
out of school children under Adolescence 
Education Programmes with a view to equip over 
10 million adolescents leaving the school system 
every year. 
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V. lncorporating measures to prevent 8tigma and 
discrimination against learners/students and 
educators and ensure access to life skills 
education for HIV prevention into education 
policy. 

National AIDS Control Organisation in collaboration 
with Ministry of Human Resource Development is 
implementing CXH:urricular component of Adolescence 
Education Programme in secondary & senior secondary 
schools (class IX & XI) as one of the key HIV prevention 
programmes for in-school youth aimed at providing; 

• Information about adolescence to cope with 
growing up process. 

• basic facts on HIV and other aexuaIIy traJwnitted 
infections. 

• developing and reinforcing life skills that enables 
them to protect themselves from abuse. 

• dispelling myths and clarify miscoIlC8ptions about 
HIV. 

• Finding ways where they can help fight the HIV 
epidemic and encourage positive attitudes 
towards people living with HIV. 

So far out of 1,44,409 govemment secondary and 
senior secondary schools in the country, in 112345 
secondary & senior secondary schools, two teachers in 
each school have been trained under the programme. 

(c) and (d) As stated above AdoIe8cenc:e EducatIon 
Programme is being implemented in cIo8e coordination 
with State Department of Education which has resulted 
in scaled up coverage of the programme 8Croea the 
country. After the launch of Adolescence Education 
Programme in 2005, State Core Committees have been 
constituted to support the planning and operatiOnalisation 
of Adolescence Education Programme, chaired by the 
Secretary, State Education Department. State Core 
Committees meet regularly to support smooth 
implementation of AEP. However, recently, seven States 
have suspended the implementation of the Programme 
advocating a review of the toolkit, primarily objecting to 
certain pictures. Accordingly, National AIDS Control 
Organisation (NACO) has set up a National Adolescence 
Education Programme toolkit review task force comprising 
of academicians, educationists, child psychologists, 
Communication Experts. Non-govemmental Organisations, 

National CouncH Of Educational Researoh & Training and 
CentraJ Board of Secondary Education to review the 
existing educational material The first meeting of the task 
force was held on 8th August, 2007. It was decided to 
prepan. a guideline on content and pedagogical upects 
of the AEP for guidance to State Governments and 
implementing agencies. 

{TlBI'ISIIIIionj 

GlobIIIW8I'IftIng 

1~. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: 

SHRI SUNIL KHAN: 

WtII the PRIME MINISTER be pleased to atate: 

<a) whe~her there wae conseneu8 among the 
IntemationaI delegations in the meeting held on 4th May, 
2007 in Bangkok to check the harmful effects of the 
emiaaion of greenhouse gaBes to overcome the threat 
caused by global warming; 

(b) whether coneensua on the report of International 
Panel on Climate Change was aI80 arrived at In the said 
meeting and directiona have been given to take immedate 
steps to reduce the Incntaaed of the world by two degree 
Celsius; 

(c) If so, the measures taken to overcome the crisis 
caused by Global Warming in the country; 

(d) the ratio of sodaI forestry in our country. State-
wise; and 

(e) the percentage of gas emi8aion In our country as 
compared to the developed countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): <a) A meeting of the Inter-Govemmental Panel 
on Climate Change (IPCC) was held In Bangkok during 
April 30 • May 4, 2007 to consider and adopt a report 
of the Wortdng Group III ot the IPCCon mitigation of 
climate change. The IPCC is a·apecIaIised scIentIfiC body 
and is charged with the responsibility for preparation Of 
SCientific U8888ment bued on the peer reviewed 
pubIi8hed literature. It Is not • forum to develop conaensus 
on the actions to be taken by the various countrtea. The 
report of the IPCC on mitigation of climate change 
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adopted on May 4, 2007 at Bangkok, Thailand provides 
global level assessment of new literature on scientific, 
technological. environmental, economic and social aspect 
of climate change, after the year 2002. Further, the report 
provides global trends of greenhouse gas emission; 
mitigation in short and medium term (until 2030); mitigation 
in long term (after 2030); policies, measure. and 
instruments to mitigate climate change; sustainable 
development and climate change mitigation and gaps in 
knowledge. 

(b) and (c) No such consensus was reached on any 
target of 2 degree Celcius for the global warming. 
However. the Government of India Is a Party to Kyoto 
Protocol to the United Nations Framework Convention on 
Climate Change (UNFCCC) and has set up the National 
Clean Development Mechanism Authority to accord Host 
Country Approvals to eligible Clean Development 
Mechanism (COM) projects as per the requirements of 
Marrakesh Accords. Although India as a developing 
country does not have any mitigation commitments. India 
also has the largest number of projects under COM of 
the Kyoto Protocol, which reduce net emissions of 
greenhOuse gases. Further, the message of COM has 
been propagated through various workshops and seminars 
organized from time to time. Capacity building programmes 
have been undertaken for various stakeholders with 
multilateral and bilateral agencies. 

A sustainable development path is being followed in 
India by a range of policies and programmes to mitigate 
climate change: 

i. ensuring energy conservation and improved 
energy efficiency in various sectors as well as 
setting up of Bureau of Energy EffICiency 

ii. promoting use of renewable energy 

iii. power sector reforms and active renewable 
energy programme 

iv. use of cleaner and lesser carbon intensive fuel 
for transport 

v. fuel switching to encourage cleaner energy 

vi. afforestation and conservation of forests 

vii. promotion of clean coal technologies 

viii. reduction of gas flaring 

ix. encouraging Mass Rapid Transport systems 

x. environmental quality management for aft aectors. 

(d) The National Afforestation Programme (NAP) 
Scheme for regeneration of degraded lands and adjoining 
areas Is implemented through a two-tier decentralized set-
up of Forest Development Agency (FDA) at the forest 
division level and Joint Forest Management Committees 
(JFMC) at the village level. Till 31.3.2007. 729 FDA 
projects were operationalised to treat a total area of 9.36 
Iakh hectares. State-wise area Is given in the enclosed 
Statement. 

(e) Greenhouse gas emissions of anthropogenic origin 
from India account for around 3% of the global emissions 
at 1994 levela, which were estimated and officially 
communicated to United Nations Framework Convention 
on Climate Change (UNFCCC) as India's first National 
Communication. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Statement 

NationlJl AfIoflIslation Proglll/11me (NAP) 
Physical Achievement 

State Physical Achievement 
(Area in million Ha.) 

2 3 

Andhra Pradesh 0.47 

Chhattisgarh 0.43 

Gujarat 0.30 

Haryana 0.22 

Himachal Pradesh 0.37 

Jammu and Kashmir 0.48 

Kamataka 0.60 

Madhya Pradesh 0.78 

Maharashtra 0.65 

Orissa 0.55 

Punjab 0.09 

Rajasthan 0.28 

Tamil Nadu 0.52 

Uttar Pradesh 0.63 

Uttarakhand 0.40 
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1 2 3 

16. Goa 0.01 

17. Jharkhand 0.42 

18. Bihar 0.12 

19. Keraia 0.18 

20. West BencjaJ 0.23 

Total (Other States) 7.71 

21. Arunachal Pradesh 0.21 

22. Assam 0.27 

23. Manipur 0.19 

24. Nagaland 0.28 

25. Sikkim 0.14 

26. Tripura 0.20 

27. Mizoram 0.28 

28. Meghalaya 0.07 

Total (HE Staes) 1.85 

Total 9.36 

Iliclo .. P_ Talka 

1561. SHRI SANTOSH GANGWAR: Withe MIniater 
of EXTERNAL AFFAIRS be· j)Ie88ed to stale: 

(a) whether the Government has held talks with 
Pakistan on the issue of construction of proposed banage 
by India on the Wooler Lake in Jammu and Kashmir; 
and 

(b) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Thrae rounds of ... 
on T ubi! Navigation Project have been held on July 29-
30, 2004, June 28-29, 2005 and June 22 .. 23, 2006 so 
far within the framework of the Composite Dialogue 
process. The talks are chaired by the Secretary, MInistry 
of Water Resources of the two sides. The next meeting 
is scheduled to take place in New DeIhl on 30-31 August 
2007. 

[EngIi6h/ 

1562. SHRI CHANDRAKANT KHAIRE: Win the 
MInister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(8) whether the GoYemment prapoeee to incnta8e 
the P.O. seats for foreign students In the Indian MedIcaJ 
Institutes; 

(b) If 80, the cIetaIIa thereof; 

(e) whether the Govemment al80 propoees to 
recognize all Post Graduate Medical degrees awarded by 
foreign countries like U.S., U.K., New Zealand. AuatraIIa 
and Singapore as reported In the 'Ttmee of Incia' dated 
August 5. 2007; and 

(d) if ao. the de&aiIe In 1hie regIIrd'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
lAKSHMI): (a) and (b) At preeent there Ie no propouI 
under COII8Ideration of 1he Government to incIeue the 
Poet Graduate .... for foreign etudenta In the IndIIIn 
MedIcal c:oIIegea. 

(e) and (d) In order to atti'8ct Indan doctots wtIh 
post graduateIpost doctoral qualifications based In 1heee 
5 countries to return to India so .. to meet the shortage 
of medical teachers and apec:IaIst doctors in the country, 
the govemment is COII8Idering • proposal to dat8ra11y 
recognize poet graduaIe/po8t doc:loraI medical quaIIicIIIic:IM 
awarded developed counlriee such .. UnIted State8 of 
America, United Kingdom. Canada. Australia, New 
Zealand, SIngapore. It will alto pave for our studentI to 
pursue poet graduate/post doctoral courses in theN 
counIriee where medium of inIItruction is English. 

1563. SHRI DUSHYANT SINGH: 
SHRI JUAL ORAM: 

Win the Minister of SHIPPING, ROAO TRANSPORT 
AND HIGHWAYS be pleaeed to stale: 

<a) whether the Govemment 18 aware of the 
lncr8Ming number of marine caualliee in the country; 
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(b) it so, the detail of such casualties reported and 
rescue operations undertaken in each case during the 
lasf three years, tiH date, year-wise; 

(c) the factors responsible for such casualties; 

(d) the details of the ship sunk in Indian Ocean and 
Arabian Sea during this year; and 

(e) the steps takenlproposed to be taken to prevent 
such casualties? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) Yes, Sir. 

(b) The details of marine casualties and rescue 
operations undertaken during the last three years are 
given in the enclosed Statement. 

(c) There have been various fact0f8. Generalty the 
accidents have been caused due to defective hull, 
machinery or equipment, human failure, work and lamily 
related stress in ship board environment. 

(d) The details 01 Ships sunk in Indian Ocean and 
Arabian Sea during this year are given in the Statement. 

81. 

(e) (i) The lessons learnt from the casualties are 
shared with stakeholders through casualties 
circular and presentations. The corrective 
measures are also taken by reviewing training 
and assessment. Where required the regulatory 
regime, search and rescue, environmental 
protection and salvage is reviewed to ensure 
safer operation of vessels. Disciplinary action is 
also initiated against those found guilty within 
our jurisdiction. For others the matter is I9pOrted 
to the concerned flag state. 

0IIe Slip', NIIne Flag DID l PoaiIion 
No. RepoIIed 0I1rDIn 

2 3 4 5 

1. 3-Jun-05 M.V. FAiZ INDIAN 2.6.05, 20.13N 
089.17E 
Bay of Bengal 

(ii) In the aftermath of I'8C8nt casualties during this 
monsoon, the following immediate atepa have 
been ~en to prevent such casualties: 

(a) Operational guidelines for ships calling Indian 
ports have been issued to all ports and other 
concerned stakeholders as part of interim 
preventive measure. 

(b) Flag State control lor Indian registered OSVs 
(Oflahore Supply Vessels) has been made 
stringent and ship owners of OSVs are 
advised to complete inspection OSVs of 15 
years and above by Mercantile Marine 
Departmentsllndian Register of Shipping to 
ascertain their structural fitness at lirst arrival 
of Indian port or within two months. 

(c) IRSlMMDS are difec:ted to inspect old ships 
calling Indian ports with special attention to 
ships classed with non lACS (International 
Association of Classification Societies) 
members. 

(iii) The following steps are proposed to be taken 
to prevent such casualties: 

(a) To approach International Maritime 
Organization (IMO) to instruct aU flag states 
and ship owners not to ply vessels of over 
25 years of age in Indian Territorial Water 
(ITW) and Exclusive Economic Zone (Eel) 
specially during south wast monsoon. 

(b) Port State Control (PSC) inspection and flag 
state inspection to be stepped up and all 
vessels calling Indan ports to be carefully 
inspected especialy older vessels. 

T)1I8 01 ~ SI.Inmary 01 Inciin l 
Incidari DeIIh Rescue Opelllion 

6 7 8 

FlREnlEATHI Death =4 Ship on fire, total craw 15, 
SUNK Mis&ing=1 10 survivors picked up, 4 

burnt bodies found 
onboard. Chief officer 
missing (Master & wile pius 
two kids bumt to death). 
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2. 4-JuJ.05 DUMP BARGE INOIAN 011 Mumbai SUNK NIl Reported by Mumbai Port 
RAJGIRI ArabIan Sea TIUII on 4Ih Jdy 05, Dwnb 

baJve Rapi sunk, no 011 
poIution reported 

3. 27-Ju1-05 O.S.V. SAMUDRA INDIAN 27.7.051 19deg 31.4N SUNK Samucn SUraksha collided 
SURAKSHA 071dag18.3E with oR platform 8HN at 

Arabian Sea Bombay High & was on 
fife, later &hip sank on 2nd 
Aug 05 in posn. 18 59.aN 
072 36.116E, 13.1 miles tIN 
of prongs reel lighhouse. 
Total of 383 pel'lOlll, 361 
reecued, 22 deed. 

4. 3-Aug-OS U.F.V.J. KENNEDY INDIAN 02.08.05, 08.47.2ON SUNK Reecued It was reported by sip! 
078.17.12£ =AI station of T uticorin Port 
Arabian Sea Trust that on 2.08.05 At 

0730 hrs a fishing boat 
namely J.Kennedy, while 
fishing appx. four miles 
north 01 Tuticorin port was 
on fire. Tug Ananya 
aIongwith port h I8IVioe 
personnel and harbour 
muter rescued aU crew 
members. . 

5. 29-~ MY HDA MONGOlIA NI 28.8.05, 2300hrI SUNK Reacued-l0 0isIms mag rcvd, MRCC 
UIaanbutar 31 rrn from T uIicorin searched .,.. 011 Tuticorin 

port. Arabian Sea and picked up all 10 
survivors. Rescued crew 
W8I9 taken to Tuticorin by 
till NeW VEGA. 

S. 15-()ct.()5 TUG JUPITER 6 ST. VINCENT 8.8.05 S.African DeathI foiling: Mssing Tug JuPaar~ salad 
AND Coast OUtside MIa&ing 10 Oncian) from Walvis Bay On SJ.05 
GRENADINES Incian ac.n (13 crew, 10 Indians) owing 

a Y8II8I mY. Satsung for 
scrapping in India. All 
efforts including aerial 
searches to trace the 
milling tug and loW have 
been unaucoeaaIuI. Thera Is 
no tJace 0/ the misaing. 

7. 9-NoY.()5 MY. EDNA NA NORTH~ GROt.JNDWG NIl As per ICG lax report: 
MARIA Bay 0/ Bengal V8II8I gIWIded ,.. IIDIt\ 

Andaman & PoeaibIe Oil 
Pollution. No Further 
Correspondence/Record 
willi OO(s) Commoentre. 
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8. 7,Dec-05 MFa INDIAN 17.11.05 Dwarka MISSING NA MFB DIVYA BHAKTI, 
DIYVABHAKTI sea coast. fishing boat reported 

Arabian Sea missing with 8 persons 
onboard. EGG message 
sent to all vessels i'I vIci1ity 
to keep sharp look out 

VESSELS 

Sunk 5 CREW 

Missing 2 Dead 26 

Grounding Missing 11 

Total 8 

Summary 01 Ships SunklMissintJlGroundtKI • 2006 

81. Date Ship's Flag Date & Position Type 01 Number 01 Summary of Incident & 
No. Reported Name 01 Incident Incident Death Rescue Operation 

2 3 4 5 6 7 8 

1. ~ DC! Tl.JG.VI. NlIAN 6-May-(l6, 'SANK Re&aI8d AI 014Shrs 01\ IJ&.05.06 explosion 01\ Tug-VI 
lOO701Jl =AI occurred and subsequently ¥IISS8I sri. The 
07957.70 E Maller Tug-VI abandoned the YI8S8I IIId aB 
Bay ~ IIengII crew gal into life boat l wen! rescued by DCI 

OI8dge-XVU. 

2. ~ MY. PANAMA ~," GroInIr9 t.Iissi9 VeaeeI ran agnJIIId 011 Oyster Roell on 30th 
OCEAN OYSTER 011. Dead=1 May 2006, due to rough weather. One 2nd 
SERAYA ROCKS, POI..L.U1l(WI (2nd0lf) Officer is missing. The vesael subsequenIIy 

KARAWAR MOB broke no two 01\ 2nd JIII8'06. Appldy 450 mt 
AIabian Sea ~ 01 his been spied. The IVIIIIIiing quanIiIy 

appldy 300mt hal been ... Two pII1s 01 
the \'IISS8I 11'8 tti'II at Knar. NegaIiaIions for 
obtaining Sri prIID8 to 88IIe the daims 01 
Port and Coast Guard are in progress. 
,.,.... for the IIIIIOVII 01 the V8IIIII willi 
the 0WII8IS end lUI IIldeIwrIters are sill in 
progress. 

3. 2..Jun.(l6 MfV INlIAN O1..krHl6, ARE l ~ " is reported that while cooking food on 

'EI..AMAD ouside 01 SII1k ReIcuId=4 Kerosene stove, the 1rawIer caughI fire. OW of 

EVI' south break 6 crew members, 4 crew membaIs ~ no 

WIler" the 188 and they WIre rescued by CO\IlIry 

VisIIIdIIpaIMII fiahi1g boats 118111by, 2 craw misIIing. 
Bay 01 
IIqII 
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4. ~ - InIiIIi 29.06.1. CGIIIIIW ReIcued WIje depII\iIg KMdlI port wi! I*Jt on boanl 
I<ImIIt XV CypRIs In Inide 6Iaudng =19 coIded "" M.V. POlllollOllos. BIJge IoPIMd 

KanIa over due to the impact of coUislon. TolII 
haIbcu C8IIIai 19. 
AnIbiIn Sea 

S. 1&.,U.06 FiIIiIg PORT 15111 JIlt 0& AIIcutd YeeseI it grounded al Sohali par It 
VaiieI VICTORIA- 3l3OHRS, =33 (AI I.IIaIhIdweep iIIIod. A Bar* ~ of S3 
I5ABEI. SEYCHEllES lDdeg Q2N foN9I mIbI daIIIs 11M been rou;. 110m .... 
111 072DEG 12E NIIianII) Crew II houIed It l.akIhacIWeep Island. A 

AlliIn s.. prMiarW iIquiy .. been ~ HowMr, 
.. to .,. ..... hi PI ccUd net III 
~ The ... 11M been IdviItd III 
arrange an inlll1Hllor. The LaItahadwtep 
Mail .... , .. been IIhiIIId to panni .. 
dIpIrIUII of lie CIIW after compIIIion of .. 
inqIiy. All enqIiIy ill .. ~ of inIaIpIeIor 
110m aliA was OCIIIIidBd, .. CIIW is ...... 
jIddII ...., II 1CavInII. The CIIW .. been 
dwgId WI 2In38 of !PC IIId IICtion 14 of 
foN9I k1. 

2-Aug-07 ".V.CHR PANAMA 2B.7.0I HI. ".V. CInIIIrI n, 011 a ~ 110m UAE. III 
ESTENA U PIIIIIndIr POIbMIdIr ran .... 01 POIbIIIdIr ill pili 

,..511 21 _ 38.82 .. NIIIIl 089dIIg 37.94 mil EaII 
II IPOI 0Ii0IhI on 21th JIlt 2008 .... lie 
inIUnce of htaYy weather alter IIIIdineIy 
bIIIIIIIoMt AI an rapIIi$d Iller inqIiy. VII 
.. been deIIId Irt IIhoII 110m ill 1ocIIion. 

6. 2-Aug-06 M.V.OEl 31 JIlt 06, AIIaIed On 2Dd Aug VII dtveIopId 25deg lilt IIId 
VISION 10m! 01 = CIfIiDd II Q351ba, No .... !IpOIIId to 

IIombIly H;I "" .. rigs IIId ~ pipIIneI. AI CIIW 
01IIiIId WI rtICUId Irt the IndiIn Navy. 5 Iodng 
MbiIII Sea 0IIIIIIiMII 11M been ... Irt .. RIIIn Navy. 

The Principal Officer, Mercantile Marint 
... MIInbIi wi COIIIU:I .. prIIInMy 
inqIiy III'" hi ~ .... wIich 
.. ~ 0CCIIIId. 

7. H.,...o& lUGSE MAlAYSIAN 28-07.(16, GROlJI)ING AIIaIed Tug Marlam-2 fill aground on 28.07.06 in 
MAfWI-2 to,44.7N ..a(Tug poaltion 10 oM.TN 092 22.4E. J\l1 9 crew 
2 092,22.4E, of .... ) ...... WIll ....-cI IIId hIIIdIId OWl' to 

LiIIt~ IoCII ~ UhoIIy II Port 1IIIi. 
iIIInIl &11ft of dImage is. yalllnDln. No .. ... 
Bar .n.gaI .. been ..... 10 w. The valli .. CIII)'iIg 

full .. _ III, Nl engine 11m 011029 III and 
Hyhjc .. 210 III wIich my CUt ..... 
poUon mil poll a ... III tc:IDIogyIMIIIi 
IIWionIm _ to p!I'IIIng 19 _ it .... .... 
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8. 1~ M.V. SINGAPORE 14-Aut06, CoIIicn' R8ICII8d MY AMAR, will 24 CI8W had 111 IICCOIIIIIOdaIi 
AMAR 290rm SW 01 Oi =23 fA and sent eM I cistreI8 cal on 14-AuI]-08, 

GtaIt Ncabar poUoIV (F_) i1 approx pc8I. 290 l1li SW 01 GnIIII NIcobIr 
Island SUNK MissiIg:: Island, which was picked up by another 
Bay 01 Bengal 1 Singapore registered, M. T. Bright ARTEMIS, 

(FCJII9I) who proceedad ID .. scene for rescue operaIions. 
Due to Idwrse weather conditions, \he M. T. 
BRIGHT ARTEMIS coIided wilt \he M.V. AMAR 
fit UIIIiIad sInIcIInI damage, IbI to which 
awna 4500 meIric tones 01 oi WIll spied no 
...... 01 the 24 aft on .. til AMAR. 23 
WIll pic:bd ~ by MV tMERSK DAMPIER '* 
saIIIy anMd 81 Paair Gudq. NaIionIIIy 01 CI8II 

RusriiIII, MyInnRse and SrianIal. MY BRlGT 
ARTEMIS MIller proc:eeded ID SingapoIe. The 
ManIgeIs 11M anange Tug NANCY-21D two MV 
AMAR. Her ETA to til Amar is 22nd 1500 In 
approx. The abII1donad veaeI M.V. Amar is IItiII 
aIIoaI and drIIi1g in N8y IiI8dion IRlfDX. 12 
KIs. 22 August. C8suaIty boarded. PrIpariIg tor 
tow 2100 Z 241OMl6. Approx ETC 0400 Z Poan 
06 de 39.7 N, 091 deg 'l!14' E. 

9. 17-Aug-06 til MAC lVVALU 17-Aug-ai RIa:ued MRCC Port Blair nIC8iYed a cI8bII8 alert on 

(NearFf AGROlH> IN =14 16111 NIl 06 In:im poan. 07 deg 31.3 nil NoIIh, 

~ POSH 07 (F0NiF) 093 deg 32.3 nW1 EaIIt Upon IIC8ipt 01 IIeII 
3U7N 093 Tel ShakIi which was at Campbell Bay was 
31.4E HeIr tasked lor search and rascue and I coast 

McIIDI IaIIIId prd Domier was also tasked lor an aerial 
(25 mila I88IdI on l11h August. ArOII1d 1400 HIs. U 

l0III01 TCI ShakIi rwported s9DI!I 8 100 meIeIS long 
KIIchII Island) car carrier M. V. Mac aground on the 
Bay 01 Bengal above menIioned position. ,. 14 craw 01 Ihe 

waaI evaaIIIad In:im Meroe Island to Carrie by 
InIIII1 NlIoIt:e heIiccJ!Rr. Crew .. 81 PoIIIIair. 
01 on board: Heavy 01: 158 Kl. WI at 1.3 KL 

10. 03-Dec-06 SEA SEA 3-Oec-(I6,19 CoIIIon & Raecued ONGC cotraI room rapoItId \hat the sinIdIIg 

PANn1ER mrne 22N 072 21E Sri =2S 01 TIMIkI lag _ veaeI "SEA PANlltER". 

P1ag: Tuvalu (290 prongs The vassel coIded willi St, Vilcart flag waaI 
SEAWAYS 9 LT 87) ru SEA WAY-9" and sri i1 position 19 22N 0722 

IIIIg;SI SlQ PIIIIonn, 21East. ,. 25 persons were 1ISCUIId. 

\'iIc:IIn mel Albian Sea 
Gtanadnes ., 

11. 31-Aug-06 W PANAMA 6.7.2006. OFF MISSING DUE TO INJURY & DEAlli IN HOSPITAL 

MARIAM SOCOTRA :..2 

IV YEMEN. 
AnIba1 Sea 
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VESSa. CREW 

SID 6 ..... 5 

Grcudng 5 DIId Nil 

Total 11 

Summary of Sh;:Js SunlrlMissinglGtondtId-2007 

S. OllIe Slip', Flag Dale & Type 01 taSer SImmary 01 h:idenI l Reecue 
No. Reported Nama PoaiIion 01 IIIcicIn 0I~ 0pIIIIi0n 

InddeIt 

2 3 4 5 6 7 8 

1. &-Feb-07 U.S.V. NXAN 4J('fJJ07, Fit l SIriI AeIcuIO= ICG IUnbIi IIpDIted III Incident tor Fit on 
SAFlNA- 21,37. an (IInDr Ci 11 II CIIW baird I tIIow. 1Itic:h CICIUNd II 0845In on 
At- 069, 3S.5e PaUon. I 4I02I07 ., POltlandar inn.r anchorage. All 
ABBASI, Imer !lin IIIwI 01 ..... lIDedrViIh ........ _ .. 1ID 

PoIbIIIdIw --!iOact advefIe condition, an crew were removed 
AndIoIIge _1IIIIIIII from the dhow and are ill.. Dhow """ 
AnIbiII See .. cIIIU'I clown on 21,37.8N and 089,36.1E 

paI6In .. IrMIIigIIiIII ,... CUI 01 .. .. .. lID ..., ... InIm bIIIIieI 0It0Ird .• illIpOIIId lilt • 
tIin IIIwI 01 oIl!pIIId OWl' 50 III "* 1IIIIIIII 
dIUn PI*! .. abIerved. 

2. 23-feb.()7 MSV lIlIAN 21mD7 SUNK RIeaIICI = AacaIdng lID I .. IICIIMId fIan MRCC Poll 
AYSHA 11 .... a...,e e CfIw (No IIIi* hi .. wall wi! e CIIW on boIrd lad 

IIIIIId Bay 0.. No dIIpIrIed Poll Blair tar tbbIy wi! tIS tonnes 01 
01 IIengII PaUon c:ann II 1930 In. on 21.02.07. A MY RIll 

IIpDItId) HookIr 1Itic:h .. it proIimIy pi:ked '" IIId 
IRW II ail CIIW IIIIIItIII .... 1\ a...,. 
IIIIIId. 

3. 21-May-07 ttV. Siena leone SIn II SUNK (No ReIIaIed 8M Area MRCC PaIdItIn: v.eI ttl FRIll! 
MARIAM 21,28.5N Cilfll- =11 CIIW (9 MaIpIe on 21-May-1235 UTe done uIvage 
TRANS 069,24.8E on been repoI1ed klM't +2 opnIion it PI*! 2238N 08647E, ,. CIIW 01 

26 May 07 01 acconfIIg lID StIriIn) ... it dIatraa Vi ..... TIIIII" Tall! 11 
PnIIaIdat lCGon pIIIOIII .. 8VICUIIIId. DianIIIIkId II ~ 
AIIIbIan Sea »W) ZUI5.07 II 1800 '*' 

4. 4-JIJl-07 TIIJ 4-JIft.07 SUfI( (Crew AbII1doned MACe t.UnbIi reported Tug Ncaah, towing I 

MASH II 1700 118 II abIIIdonId IIIdTGIaI empIy barge MOl 744 fIan SIdra lID IUnbIi. 
..... it YllIIId 14 CIIW The tug developed engine room ftooding at 
poIIion .... 10 InIidng 041700 In m Deg DwaIb u;t 11 HM. Crew 
mDeg beut) IIIIIIII8r 01' TIIJ AkIIh IbondIned !hi Y8I8II and 100k 
DMuU u;t ICGIhip aheIIer on .. _ barge. The -.g ttl AbIh 
11,.,. SIIII8t .. 20 Kl HSD IIId 1 Kl ue 01 0I0IIId • 
(22.03H 1u'I1I8Is. The ICG s.nar I8ICUId II eM. The 
068,58E) tug AkaIh is IIowIy IIki1g it waIIr IIId Il1o 
AIabian Sea draging 1IIdIor. 
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5. 5-JlrH)7 M.S.V. INDIAN 04106107 SUNK ResaJed = SAR Area MACe PaldsIan, 182 Degs Karachi IT 
Dhow 1700ms 14 crew of 17 due 10 engine IaiIure and experiendng heavy 
FAIZ·AI.· "FAIZE AI. <I1OW roll and pitch. MRCC Mumbai rqsted MACC 
KHADRI KHADRf "FAJZE AI. Pakistan for assistance and update 

SIIlk at posn KHADRf situation, 'Faile aI Khadn~ sri in POSIt 2130N 
2130N 06630e at 04Al6I07· 17OOhrs. The entire crew of 
06630E 14 is safe on board how 'Bauv Oisha' heaclng 
Arbaian Sea for salay&. 

6. 7.Jun.07 M.V. PANAMA 0610610 hrs. SUNK (ToIaI=21, SAR Area OMAN, SHINYO NAVIGATOR, 
DUBAI 2113.7N Missing Hongkong flag. Univan managed vs/ relayed 
TRANS 06032.5E =10 11 cistJ9SS e-maI for 'DUBAI TRANS" WE & NE 

Appx 80 NM Survived) dsabIed & Vessel adIil Cgo lasting parted and 
011 Oman Missing = 4 vessel roIIng very heavily. listing to STBO water 
Arabian Sea Irdan + 3 ingress in the steering gear room. SHINYO 

Pak+2 NAVIGATOR rescued 11 person and MT. 
Sudani +1 DONEGAl SPIRIT scene carrying out rescue 
IniIj. operation for 10 missing crew. 
Rescued = 
91nd+l 
Sudari t 1 
EriIrian 

7. 18-J11H)7 M.V. Belize 17 .krle 07 SUNK Rescued = Vessel sank alter flooding in Engine room. 

ANDRIA 011 Oman (FIoodilg 9 (7 Incian Crew 01 9 abandoned vessel and were 
Arabian Sea eIroom) +2 picked up by 'Bavaria Express'. Crew 

Pakistani) Disembarked at Jebel Ali UAE 18 22OOI.T. 

8. 23-.hJ1.07 M.V. ERETREA 23I06I07011 SUNK 1 missing 2 VsI dragged anchor and ran aground due to 

DENOEN New Dead, 21 power fallure and adverse weether condition 
MangaIore Rescued and susequently sank 0" New Mangalore. 
Arabian Sea Coast guard resuced 21 crew (all foreign 

nationality) out 01 toIaI compimenI of 24. 

9. 23-J1Jt-07 TUG HONDURAS 23rd June oft SUNK 2 dead 1 The tug was towing a dumb barge, due to 

W1MPO CIIIicU missiIg rough weather the dumb bare came in 
ArIbiIII Sea contact with the tug resulting II sinking of the 

tug. 8 person were rescued by coast guanI & 3 
missing the dumb barge got beached. 

10. 24-J1n.07 Tug Jt«)\A 241h June AGROUND 1 missing The two tugs were engaged in towing barges 

KRISHNA I 18.42.50 loaded with iron ore !rom Mumbai anchoIage 

& KRISHNA 1072 49.08 to Revanda, due to seasonal inclement 

" 011 Murilai weather ran agarollld on Khanderi Island. 27 

Arabian Sea crew were rescued by coast guam, 1 stiI missing. 
SaJvage operations to commence after monsoon. 

11. 25-JIIl.07 M.V. PANAMA 25th June SUNK while Rescued= VsI developed two fissures 01 1·112 inc near 

MARIAS 011 anterilg the 15 (5 frama 002 on port leading to flooding of the 

EtIikkIUm channel at In!Ian + 10 compartment. Anchored off Cohin lor 

11,59.01 N CocIin AIbarian) repairs. 

075,152E by Codin 
AnchoI8d port lug 
Arabian Sea Balli 
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12. 2S-JIII.07 IIl.V. ItOAN 2!i1tIS ... .. Nl Val ran IgI'OIIId In heavy ..... ReIoatId 
ARCADIA NWoI and is presanUy undergoing repairs al 
PROGRESS PoIII* BIrInin DIy Docl. 

AnIIiIn Sea 

13. 2S-JIII.07 IIl.V. PANAMA 2!i1tI MreI07 ~ Nt. VII ran aground 011 P«bInder on 25-.mo7 
SKJJM3 III III30In "'IOBad III _ Hra ... to iIdemant WIIIher. WIler 

011 ..... ingreu in BaIIal tank wa reported by 
PotbnIr Muter. 24 crew members safely evaQI8Ied 

AnIIIIIn Sea by CDIIIII guard, 5 all on boIn1 

14. ~ M.V. SEA IDfGOUA 2l1li_ 07, ApRI& AIKIIId= The Indian Coast guard has inIonntd that 
GLORY ....., IIbaNIonad 18 ~ "U/V SEA GLORY",. F\ag: Mongolia hi Ran 

23.34H "'101* "*' + 13 agrOIIICI 011 JAKHAU (GWMAl) in approl 
068.13E ..... (VIis 1rarJ1 PoIItion 23 Dev 34 N, 068 Dev 13 E, The 
AaIIIiIII Sea cUI not ....... has railed cIser.a lip! 81 1215 Hra uIIin_ 

on 03-JUL-07 lor immediate avacvation of 
ancIIOIage !lid CI8W • .. ¥888eI .. cIIngarouIIy IIIiIg 10 
l1li 8p11d.) IiIIIboard (Approx 2S dagIIII~ IIdIn AiIforce 

_ NAUYA aa. IaIn:ed MIUIIIon opanIIon 

wit ~ 1M bItwIan 1645 10 140 Hra 0W\l.. 
07. Ii 18 CIW iIcUIng 5 (fM)1nIIn 11M 
bean IIIIC8IIIUy IlI8CUId !lid hInIId MI' 10 
lOCII ~ DepamIen In NAUYA. 

15. 27...uHJ1 AaallDdllilIl lNIId ArIlJ 'lII-.m ..... SM Area PaIcisIIn. Barge DLB-600 towed 
IIaIge &Ii-. & 23,Z3.2N 2 ....... 1 by tile tug: LADY HAMMOND Irom Sika 

DI..B SIO UAE. 085,20JE at.. a..- to Abu Dhabi (UAE) will 80 CI8W on 
MiIn Sea ReaI8d: board and dedicated pipe hs laying 

141 InIiIII + machiery. DLB600 had 60 crew onboard 
16 oIw (43 IncIIn + 17 .,. CilIa IIIIt picked '" 
NIIionII) by MACe Uumbei in potitlon 23deg 
ToIIII 60 23.2North 065, 20.9 East, ehip Vallenlint-l 
Crew:: I8IaIIICf 57 SLniVOll !rom 12 til.... 3 .. 
(43 InIiIII + miaIIng. 
17 aIIer 
NIIonIIIy) 

16. 3O-JIII.07 M.V. PANAMA 29Ih .lin AGRCUI) & RESCIJED= Incian Coast Guards Dill HO (GW) raporIed 

RONGA '6XJ7 IIbaNIonad Ii 16 aew \hal the Vessel tNV Ronga has nil pIICI 
233Chs.0I alO (IR1an& 011 ... Dwarka, IIdan on DI _ '6XJ7 II 

W DwaIka q,aol II1II nUIi 0015 In. CoasI GuaRI V88IIII I8IaIIICf II 16 

Pelt (GI4nI) water In no. 7 IIIIIionIII) crew members and handed over 10 local 

2Il.45a & egoldd IUIIDrn6 UhoriIy. 
• O1O,38J4E 

AnIbIIII Sea 
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2 

17. 4-JuHI7 

18. ()9..,JW.()7 

19. 21-JuI.07 

20. 25-J1j-()7 

3 

Iot.V. 
CUNKER 
CARRIER 

M.V. 
SAMUORI 
KA 10, 

4 

PANAMA 

IIOAN 

M. V.INFINITY PANAMA 
MARINE 1 

Iot.V. Bang\adeIh 
RAJAPUR 
-I, 

SRAVANA 31, 1929 (Saka) 602 

5 

41JtiyI07, 
110D1n. 
Appx po6II: 

lOOmi1es 
souIhof 
Iotllllbai 
cUer II1Chorage 
(1856N 07128.5E 
ArabiII't Sea 

9.7.07 0/1 
MII'nbai 
hr. 1,39.2N 
072,04.32E 
Arabian Sea 

Po&SIJIe 
SUNK due to 
IIoociIg on 
261J16te12OO7 
in peat 
1127N 
05150E 
ArabiII't Sea 

13.07.07 
Near~ 
privaIe jelly 
WIhin Port, 
Bay 01 BqaI 

6 

SII1k due 10 
Bad Weather, 
Disabled & 
ingreas 01 
water in ego 
hold no.l 

SUNK (Due 
to Staeri1g 
rocm 

SUNK 
(p0S&ibIe due 
to ftoodiIg) 

SUNK 

7 

ReaIed= 
22 (18 
Incian + 3 
Burmes + 1 
MakMIn) 

Dead = 6 
(t.IasIar 
Gurbachan 
Singh. 
BaSIII Rner 

8 

MRCC Mumbai reported thai MV CUNKER 
CARRIER position 100 niles SOIMI 01 MImbai 
outer ancfIorage (18 56N, 071 28.5E) Due 10 
AoodiIg it its holds. On board \lis Y8SS8111we 
are 22 crew (18 Indians, 3 Burnese and 
1 MaIcIvian). M crew _ .., by VI MAERSK 
DHAKA·. 

Vessel had ~ room IIooding and sank 
wiIhin aqIIe of houIs. Search is on for 1he 
ramaiing 8 crew. 

Sir9l, IS Vivek 
KiInBr, IS ShyIJIf, 
Ok' Mohan T •• 
Ck Sukn BwIjee) 
Missing = 2 (R.(), 
UriIaisha K E/O, 
Rajendra SirVl) 
Rescued = 9 
Total = 17 crew). 

MISSING = 
23. (16 
InciaI, 5 
Pakistani, 1 
BangIadesIi 
+ 1 lracj 
Owner 
18jlI1S8IIIaM) 

NIL 

The vessel was reported in distress 
(Flooding) on 28Ih .lIN 2007 in posIkln 11 
27N 051 50E at that time she was sailing 
wast towards Res HaIIIIl (Somalia) in order 
to lind shelter area. However alter 
surveillance 01 the dis1ress position by 
helicopters, the vessel could not be located 
and no debris or survivors weN foInI it vI:iity. 

Report received lrom KOLKATA Port Trust 
on 25-07-07 reported thai Bangladeshi 
Inland Barge "MY RAJAPUR-l" plying IIIder 
the Indo BangIa Protocol, which sank on 
13.07.07 after pattialloading 01 Ay Ash from a 
privaIe jelly near BetBai is \yiIg on lie river bed 
close to the shore. No casualty 10 1118 aw 01 
the BaIge has been repoIIad .xl lie ~ 
c/a1naI 01 KoIIIaIa port is wei dear for sate 
navigation. The Indian agent 01 the beige has 
engaged a local salvage linn lor f8I1IOvai 01 I1e 
wreck and the salvage op&I8Iion lias aince 
COIIIIIIIIICId. 
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2 3 4 5 

21. 7-1fltIJ7 

16 

5 

21 

SettIng up of "Wildlife Bureau" 

1564. SHRI S.K. KHARVENTHAN: WII 1he Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whe1her frequent incidents of killing of wild lives 
has been reported in the country; 

(b) it so, the details of animals killed during the last 
three years; 

(e) whether the Government has set upIproposes to 
set up "wik:Iife Bureau· to protect wild lives; 

(d) if so, the details thereof; and 

(e) the time by which it is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS <SHRI S. REGUPATHy): 
(a) and (b) Instances of kiUing of wild lives have been 
reported from time to time to the Central Government 
Details of killing of important wild animals during the last 
three years as reported by State Govenvnents are given 
in the enclosed Statement. 

(c) and (d) Yes, Sir. Central Government vide 
notification dated 6th June, 2007 has set up the 'Wildlife 
Crime Control Bureau'. The Bureau is headed by the 
Director (Wildlife Preservation) with headquarters at New 
Delhi. It has four Regional OffICeS i.e. New Delhi, Mumbai, 
Chennai and KoIkata and three Sub-Regional Offices at 
Amritsar, Guwahati and CochIn. In addition one new 
Regional OffICe at Jabalpur has been created. 

6 7 

Nt. 

8 

Baligladeeti BlIp '88-1141' willi Ben;adIIIi 
CM Mel a CIIgO Ii 800 MT By Ash uhollh 
Ii NayactIIIa IIIinI on 3nI AIJ4I 07. All 13 aaw 
safe. 

Crew 

26 

11 

The main functions of the Wildlife Crime Control 
Bureau are to coUect and coDate intelligence related to 
organized wildlife crime activities and to disseminate the 
same to State and other enforcement agencies for 
immediate action so as to apprehend the criminals and 
to establish a centraUzed wildlHe crime data bank 
a\ongwith coordination 01 actions of various offices, stale 
governments and other authorities. 

<e) Does not arise. 

Year 

2004 

2005 

2006 

KillIng 01 import.,,1 wWd MIimIIJs during 
IhB IIIJsI IhIWl yrMm 

"T1g8I' Leopard 8ephant Rhino 

22 

17 

14 

37 

32 

13 

24 

20 

15 

5 

10 

7 

Lion 

2 

"Includes dea1hs due to natural and accidental C8UM8 and 
poaching. 

/TmnsltlliDnJ 

Acqulaltlon of Land by Cll 

1565. SHRI HANS RAJ G. AHlR: WIH the PRIME 
MINISTER be pleased to state: 

<a) the quantum of land in terms of hectares acquired 
by the Coal India Ltd. and its subsidiary companies after 
Nationalisation of coalfields, till date, Company-wise; 
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(b) whether an claims relating to resettlement and 
rehabilitati~ of the displaced persons have been sorted 
out after the land acquisition; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

Company 

Eastem Coalfields Limited (ECl) 

Bharat Coking Coal Limited (BCCl) 

Central CoaHields Limited (CCl) 

South Eastem CoaHieids Limited (SECl) 

Westem Coalfields Limited (WCl) 

Northem Coalfields Limited (NCl) 

Mahanadi Coalfields Limited (MCl) 

North Eastem Coalfields (NEC) 

Total 

'Includes both govemment land and tenancy land. 

(b) Providing all Resettlement and Rehabilitation 
(R&R) benefits to displaced persons, as per existing 
norms, is a continuous process and it is done in a phased 
manner, as per requirement of land, according to progress 
of mining project's activities. However, it is stated that no 
Project affected person is displaced/dispossessed of his 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) Company-wise 
status of land acquisition at Coal India Limited and Its 
subsidiaries so far, is fumished below (position as on 
June 2007): 

(Area in Hectares) 

Total land Total Tenancy Total Tenancy land 
acquired· land acquired in possession 

13093.00 12022.00 9145.00 

4280.00 3857.00 1937.00 

35736.00 12758.00 4883.00 

20538.00 12812.00 11873.00 

19785.00 17089.00 14330.00 

15948.00 5612.00 5275.00 

19965.00 9180.00 4252.00 

25041.00 41.47 41.47 

154386,00 73371.47 51736.47 

landlhomestead, before providing R&R benefits, as per 
existing Cil's R&R Policy, 2000. 

(c) and (d) Details of employment and other 
resettlement claims, against land acquisition, as on June 
2007 are given in the enclosed Statement. 

Statemftnt 

Name of 
Company 

ECl 

BCCl 

CCl 

No.of 
employment 

provided 

2 

11665 

4612 

4688 

A. PlTJflress 01 Employment Claims 

No.of pending 
eligible cases of 

employment 

3 

Nil 

Nil 

Nil 

Remarks 

4 
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1 

NCl 

WCl 

SECl 

Mel 

Total 

Company 

ECl 

SECl 

NCl 

Mel 

BCCl 

CCL 

WCL 

NEC 

Total 

{English} 

2 

3826 

5811 

13650 

7287 

51539 

No.of Resettlement 
familities given 

likely to be (Household 
displaced 

4679 

8188 

3411 

6080 

1852 

8304 

8672 

N.A 

41186 

IandICash 
Grant 

aIlemate to> 

2079 

7900 

2451 

3284 

1730 

1510 

5843 

N.A 

24797 

Meet of Foreign MIn ..... 

3 

14 

52 

253 

248 

567 

B. SIJItus of Ra 

Balance 
resettlement 
(House-hold 

IancIfCash Grant 
aItemate to 

household land) 

2600 

288 

960 

2796 

122 

6794 

2829 

N.A 

16389 

1566. SHRI C.t<. CHANDRAPPAN: WiD the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a> whether the recently concluded Delhi meet of the 

4 

The concerned land losers do not have eligible 
candidates at present. 

Detailed scrutiny of documents is under progress 
for ntmalning cases. 

-do-

-do-

tllsmtlnt CIIIims 

Remarks 

Resettlement will be carried out as per requirement. 
in a phas.d manner, so as to cause I.ast 
disturbance to PAFs. 

-do-

-do-

-do-

Company Quarters are provided to aM 122 remaining 
PAFs temporarily. 

Only 1022 more PAFa are required to be shifted till 
end of next year i .•.• 2008-09. Remaining 5772 no. 
of PAFa to be reseWed from 2009-10 onwards. 

SetIlement of claims of 2829 famBies, who have not 
yet been displaced. is in progress. 

Foreign Ministers of Russia. China and India decided to 
have· a Tripartit. Business meet this year; 

(b) If so, the details of areas on which discU88ions 
were held; and 

(c) the folloW-Up actions taken by the Government in 
this regard'? 
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes. The Foreign Ministers 
of India, Russia and China agreed that a trilateral business 
forum would be held in India during 2007. 

(b) The three sides discussed trilateral economic 
cooperation in areas such as energy, transport 
infrastructure, health, information technology and bio-
technology. They also exchanged views on the global 
situation, regional developments of common concern, 
counter-terrorism and anti-narco trafficking efforts. 

(c) The Government of India is consulting with the 
Russian and Chinese authorities regarding dates for the 
trilateral business forum and seminar on emerging geo-
strategic trends. 

Nuclear Suppliers Group 

1567. SHRI ASADUDDIN OWAISI: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether India has held any discussion with China 
on the issue of the Indo-US civil nuclear deal; 

(b) if so, the reaction of the Government of China 
thereto; 

(c) the details of number of countries from Nuclear 
Suppliers Group who have supported India on the issue; 
and 

(d) the steps taken or proposed to be taken by the 
Govemment to get support of NSG on the issue? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Yes. The Joint 
Statement issued during the visit of President Hu of China 
to India in November 2006 states -Intemational civilian 
nuclear cooperation should be enhanced through 
innovative and forward looking approaches, while 
safeguarding the effectiveness of international non-
-F0liferation principles." 

(c) and (d) A number of members of the Nuclear 
Suppliers Group (NSG) such as UK, Russia and France 
have supported the India-US civil nuclear understanding. 
Government have taken steps to seek the support of 
Nuclear Suppliers Group (NSG) countries inter alia. through 
briefings to NSG member countries. FollOWing ~he 
finalisation of the bilateral civil nuclear cooperation 
agreement with the United States, Govemment continue 

to be engaged with NSG countries to ensure early 
resumption of full, civil nuclear cooperation between India 
and the International community. 

MR. SPEAKER: Then you do not want the House to 
run. Let me record with great sorrow thet deliberately, 
day in and day out, some hon. Members are not desirous 
of the functioning of the House and disturbance is created. 
" makes it impossible to run the House. My appeal to 
them is being totally ignored: 

Therefore, I am compelled to adjoum the proceedings 
of this House till 12 noon. 

11.05 hr •• 

12.00 hr •• 

The Lok Ssbha then adjoumtJd till 
Twelve of the Clock. 

The Lok Sabha IlIIlSS8mbled at Twelve of tile Clock. 

[MR. SPEAKER in the Chair] 

... (lnterrupliol18) 

{Translation/ 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): 
Mr. Speaker, Sir, I would like to say something . 
... (Inl8l7lJptiol18) 

[English! 

MR. SPEAKER: Now Papers to be laid. 

PAPERS LAID ON THE TABLE 

THE MlNISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): Sir, on beha" of Shri T.R. Baalu, I 
beg to lay on the Table a copy each of the following 
papers (Hindi and English versions): 

(1) Memorandum of Understanding between the Ennore 
Port Limited and Ministry of Shipping, Road 
Transport and Highways for the year 2007-2008. 

lPlaced in Library, See No. LT-6750107) 
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(2) Memo~andum of Understanding between the 
Hooghly Dock and Port Engineel8 Limited and 
Ministry of Shipping. Road Transport and Highways 
for the year 2007-2008. 

(Placed in Library. SBs No. LT-6751 107) 

(3) Memorandum of Understanding between the 
Shipping Corporation of India Umited and Ministry 
of Shipping. Road Transport and Highways for the 
year 2007-2008. 

(Placed in Library. SBs No. LT -6752107) 

MR. SPEAKER: Shri Vayalar Ravi - not present. 

Shri Mani Shankar Aiyar. 

THE MINISTER OF PANCHAYATI RAJ. MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MAN I SHANKAR AIYAR): Sir. I beg to lay on the Table-

(1 ) (II A copy of the AnnuaJ Report (Hindi and 
English versions) of the Lakshmibai National 
Institute of Physical Education, Gwalior. for 
the year 2005-2006, along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Lakshmibai National Institute of Physical 
Education. Gwalior, for the year 2005-2006 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library. See No. LT -6754107) 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): Sir, I beg to 
lay on the Table-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council of Wor1d Affairs, 
New Delhi. for the years 1999-2000 to 2005-2006. 

(2) Statement (Hindi and English versions) showing 
reasons for delay· in laying the papers mentioned 
at (1) above. 

(Placed in Ubrary, See No. LT-6755107) 

(3) A copy of the Annual Report (Hindi and English 
versions) of the Research and information System 
for Developing Countries, New DeIhl, for the year 
2005-2006, along with Audited Accounts. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying Ihe papers mentioned 
at (3) above. 

(Placed In Library, SH No. LT -6756107) 

(5) A copy each of the following Notifications (Hindi 
and English versions) under sW>-aection (3) of 
section 24 of Ihe Passports Act, 1967:-

(I) The Passports (Amendment) Rules, 2006 
published in Notification No. G.S.A. 768(E) In 
Gazette of India dated the 23rd December, 
2006. 

(ii) The Passports (Amendment) Rules. 2007 
published in Notification No. G.S.R. 396(E) In 
Gazette of India dated the 29th May, 2007. 

(iii) The Passports (Amendment) Rules. 2007 
published in Notification No. G.S.R. 526(E) in 
Gazette of India dated the 2nd August, 2007. 

(Placed in Ubrary, SH No. LT -6757107) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): Sir. I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act, 1956: 

(i) Review by the Government of the working of 
the Hospital Servic:e8 Consultancy Corporation 
(India) Umited, Noida, for the year 2005-2006. 

(ii) Annual Report of the Hospital Services 
Consultancy Corporation (India) limited, 
Noida, for the year 2005-2006, along with 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Ubrary. Sse No. L T -6758107) 
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(3) A copy of the Notification No. 5.0. 997 (E) (Hindi 
and English versions) published in Gazette of India 
dated the 19th June, 2007, appointing the 19th 
June, 2007 as the date on which the MedIcal 
Termination of Pregnancy Act, 1971 to come into 
force in the State of Sikklm, issued under the said 
Act. 

(Placed in Ubrary, See No. LT-6759107) 

(4) A copy of the Annual Report (Hindi and English 
versions) of the Janasankhya Sthirata Kosh 
(National Population Stabilisation Fund), New Delhi, 
for the years 2003-2004 to 2005-2006. along with 
Audited Accounts. 

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (4) above. 

(Placed in Ubrary. See No. L T --6760107) 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): Sir. I beg to lay 
on the Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Coal Mines Provident 
Fund Organization. Dhanbad, for the year 
2003-2004, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Coal Mines Provident Fund 
Organization. Dhanbad, for the year 2003-
2004. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library, S(ItI No. LT-6761 107) 

(3) A copy of the Notification No. G.S.R. 522(E) (Hindi 
and English versions) published in Gazette of India 
dated the 1 st August 2007 making certain 
amendments in the second schedule of the Mines 
and Minerals (Development and Regulation) Act. 
1957. issued under sub-section (3) of section 9 of 
the said Act. 

(Placed in Ubrary, See No. LT-6762107) 

THE MINJSTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): Sir, I beg to lay to lay on the Table--

(1) A copy each of the following Notifications (Hindi 
and English versions) under section 10 of the 
National Highways Act, 1956:-

(i) 5.0. 624(E) published in Gazette of India 
dated the 20th April, 2007 regarding 
acquisition of land for building (wideninglfour 
laning. etc.), maintenance. management and 
operation of different stretches of National 
Highway Nos. 2 and 25 (Jhansi-Bhognipurl 
Bara section) in the State of Uttar Pradesh. 

(ii) 5.0. 692(E) published in Gazette of India 
dated the 1st May. 2007 regarding acquisition 
of land for building (wideninglfour laning, etc.) 
of National Highway No. 7 (Nagpur-Hyderabad 
section) in the State of Maharashtra. 

(iii) 5.0. 691 (E) published in Gazette of India 
dated the 1 st May, 2007 regarding acquisition 
of land for building (wideninglfour laning. etc.) 
maintenance. management and operation of 
National Highway No. 7 (Nagpur-Hyderabad 
section) in the State of Maharashtra. 

(iv) S.O. 633(E) pubiished in Gazette of India 
dated the 23rd April. 2007 authorising the 
officers mentioned therein to acquire land for 
building (widening). maintenance, management 
and operation of National Highway No.6. 
including construction of bypasses in the State 
of Maharashtra. 

(v) 5.0. 1027(E) to S.0.1031 (E) published in 
Gazette of India dated the 26th June. 2007 
regarding acquiSition of land for building 
(widening/four laning. etc.). maintenance. 
management and operation of different 
stretches of National Highway No. 2 (Kanpur-
Varanasi section) in the State of Uttar 
Pradesh. 

(vi) 5.0. 1210(E) published in Gazette of India 
dated the 25th July. 2007 notifying the rates 
of fee to be recovered from users of two 
lane stretches of National Highway No. 4 
(Khambatki Ghat between Pune and Sawa) 
in the State of Maharashtra. 
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(vii) 5.0. 1104(E) published in Gazette of India 
dated the 5th July. 2007 regarding acquisition 
of land for building (widening). maintenance. 
management and operation of National 
Highway No. 75. including construction of 
bypasses (Gwaliar-Jhansi section) in the State 
of Utter Pradesh. 

(viii) 5.0. 612(E) and 5.0. 613(E) published in 
Gazette of India dated the 20th April. 2007 
making certain amendments in the Notification 
No. 5.0. 1741(E) dated the 10th October. 2006. 

(ix) 5.0. 524(E) published in Gazette of India 
dated the 9th April. 2007 regarding acquisition 
of land for building (wideninglfour-laning etc.). 
maintenance. management and operation of 
different stretches of National Highway Nos. 
21 and 22 (Ambaia-Zirakpur section) in the 
State of Punjab. 

(x) 5.0. 694(E) published in Gazette of India 
dated the 1 st May. 2007 regarding acquisition 
of land for building (wideninglsix-laning etc.). 
maintenance. management and operation of 
National Highway No. 1 (Oelhi-Ambala 
section) in the State of Haryana. 

(xi) S.O. 1078(E) published in Gazette of India 
dated the 3rd July. 2007 regarding acquisition 
of land for building (wideninglfour-laning etc.). 
maintenance. management and operation of 
National Highway No. 10 (Roktak-Hissar 
section) in the State of Haryana. 

(xii) 5.0. 920(E) published in Gazette of India 
dated the 7th July. 2007 regarding acquisition 
of land for building (wideninglfour-laning etc.). 
maintenance. management and operation of 
National Higheway No. 10 (Bahadurgarh-
Rohtak section) in the State of Haryana. 

(xiii) S.O. 829(E) pulished in Gazette of India dated 
the 28th May. 2007 regarding acquisition of 
land for building (wideninglfour-Ianing etc.), 
mainteance. management and operalion of 
National Highway No. 10 (Bahadurgarh-Rohtak 
section) in the State of Haryana. 

(xiv) S.O. 655(E) published in Gazette of India 
dated the 26th April. 2007 regarding 

acquisition of land for building (wideningllour-
laning etc.), maintenance. management and 
operation of National Highway No. 5 A 
(Chandikhole-Paradip section) in the State 
of Orissa. 

(xv) S.O. 816(E) published in Gazette of India 
dated the 25th May, 2007 regarding 
acquisition of land for building (widening!four-
laning, bypasses etc.), maintenance, 
management and operation of National 
Highway No. 34 (Oalkola bypass section) in 
the State of West Bangal. 

(xvi) S.O. 1016(E) published in Gazette of India 
dated the 25th June, 2007 making certain 
amendments in the Notification No. S.O. 
194(E) dated the 2nd March. 2001. 

(xvii) 5.0. 1114 (E) published in Gazette of India 
dated the 6th July, 2007 regarding acquisition 
of land for construction of bypass road outside 
Sangamner town on National Highway No. 
50 in the State of Maharashtra. 

(xviii) S.O. 417 (E) published in Gazette of India 
dated the 22nd March, 2007 regarding 
acquisition of land for building (widening/four-
laning, etc.). rnaitenance, management and 
operation of National Highway No. 215 
(Panikoili-Rimull section) in the State of 
Orissa. 

(xix) S.O. 568(E) published in Gazette of India 
dated the 12th April. 2007 regarding 
acquisition of land for building (wideninglfour-
laning, etc.), maintenance, management and 
operation of National Highway No. 215 
(Rimuli-Rajamunda section) in the State of 
Orissa. 

(xx) S.0.1069(E) published in Gazette of India 
dated the 3rd July, 2007 regarding acquisition 
of land for building (wideninglfour-Ianing, etc.). 
maintenance, management and operation of 
National Highway No. 215 (Rimuli-Rajamunda 
section) in the State of Orissa. 

(xxi) S.O. 1080(E) and 5.0. 1081(E) published in 
Gazette of India dated the 3rd July. 2007 
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regarding acquisition of land for public purpose 
of building (wideninglfour-Ianing, etc.), 
maintenance, management and operation of 
different stretches of National Highway 
No. 24 (Sitapur-Lucknow section) in the State 
of Uttar Pradesh. 

(xxii) 5.0. 1172(E) published in Gazette of India 
dated the 18th July, 2007 regarcing acquisition 
of land for building (wideninglfour-Ianing, etc.), 
maintenance, management and operation of 
National Highway No.24 (Sitapur-Lucknow 
section) in the State of Uttar Pradesh. 

(xxiii) 5.0. 983(E) published in Gazette of India 
dated the 15th June, 2007 regarding rates of 
fee to be recovered from the users of Bridge 
near Dera Bassi on Ambala-Kalka Road on 
National Highway No. 22. 

(xxiv) 5.0. 1099(E) published in Gazette of India 
dated the 5th July, 2007 regarding collection 
of fee on Mechanical vehicles for the use of 
the Permanent Bridge Kalka on Extension of 
National Highway No. 76 in the State of Uttar 
Pradesh. 

(xxv) S.O. 1144(E) published In Gazette of India 
dated the 16th July, 2007 containing 
corrigendum to the Notification No. S.O. 
624(E) dated the 20th April, 2007. 

(xxvi) 5.0. 726(E) published in Gazette of India 
dated the 8th May, 2007 declaring Highway 
No. 11 C as National Highway. 

(xxvii) 5.0. 727(E) published in Gazette of India 
dated the 8th May, 2007 making certain 
amendments in the Notification No. 5.0. 
1096(E) dated the 4th August, 2005. 

(xxviii) 5.0. 72S(E) published in Gazette of India 
dated the 8th May, 2007 making certain 
amendments in the Notification No. 5.0. 
1096(E) dated the 4th August, 2005. 

(xxix) 5.0. 814(E) published in Gazette of India 
dated the 25th May, 2007 making certain 
amendments in the Notification No. 5.0. 
1096(E) dated the 4th August, 2005. 

(xxx) 5.0. 81S(E) published in Gazette of India 
dated the 25th May, 2007 directing Border 
Roads . Organisation to exercise the function 
relating to development and maintenance of 
various sections of National Highways 
mentioned therein. 

(xxxi) 5.0. 1095(E) published in Gazette of India 
dated the 4th July, 2007 making certain 
amendments in the Notification No. S.O. 
1096(E) dated the 4th August, 2005. 

(xxxii) S.O. 111S(E) published in Gazette of India 
dated the 6th July, 2007 making certain 
amendments in the Notification No. 5.0. 
"1096(E) dated the 4th August, 2OOS. 

(xxxiii) 5.0. 630 (E) and S.O. 631 (E) published in 
Gazette of India dated the 23rd April, 2007 
authOrizing the OffICers mentioned therein to 
acquire land for building (widening! four-laning 
etc.) maintenance, management and operatio~ 
of different stretches of National Highway No. 
9 in the State of Andhra Pradesh. 

(xxxiv) S.O. 729 (E) published in Gazette of India 
dated the 9th May, 2007 regarding acquisition 
of land for building (wideninglfour-laning etc.) 
maintenance, management and operation of 
National Highway No. S (Vijayawadi-
Visakhapatnarn section) in the State of Andhra 
Pradesh. 

(xxxv) 5.0. n1 (E) published in Gazette of India 
dated the 17th May, 2007 regarding 
acquisition of land for building (widening! four-
laning etc.) maintenance, management and 
operation of National Highway No. 7 (Nagpur-
Hyderabad section) in the State of Andhra 
Pradesh. 

(xxxvi) S.O. 830 (E) published in Gazette of India 
dated the 28th May, 2007 authorizing the 
Officers mentioned therein to acquire land for 
building (widening/four-Ianing etc.) 
maintenance, management and operation of 
National Highway No. S (Tirupati - Andhra 
PradeshlTamil Nadu Border) in the State of 
Andhra Pradesh. 

(xxxvii) S.O. 1051 (E) published in Gazette of India 
dated the 29th June, 2007 regarding 
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acquisition of land for building (wldeninglfour-
Ianing etc.) maintenance, management and 
operation of National Highway No. 7 (Nagpur-
Hyderabad section) in the State of Andhra 
Pradesh. 

(xxxviii) 5.0. 914(E) to 5.0. 916(E) published in 
Gazette of India dated the 6th June, 2007 
regarding acquisition of land for building 
(widening/four-Ianing etc.) maintenance, 
management and operation of different 
stretches of National Highway No. 7 (Nagpur-
Hyderabad section) in the State of Andhra 
Pradesh. 

(xxxix) 5.0. 792(E) published in Gazette of India 
dated the 23rd May, 2007 regarding 
acquisition of land for building (wideninglfour-
laning etc.) maintenance, management and 
operation of National Highway No. 7 
(Hyderabad-Bangalore section) in the State 
of Andhra Pradesh. 

(xl) 5.0. 936(E) published in Gazette of India 
dated the 8th June, 2007 making certain 
amendments in the Notification No. 5.0. 
645(E) dated the 31st May, 2004. 

(xli) 5.0. 937 (E) published in Gazette of India 
dated the 8th June, 2007 regardng acquisition 
of land for building (wideninglfour-Ianing etc.) 
maintenance, managemanJ and operation of 
National Highway No. 7 (Hyderabad-Bangalore 
section) in the State of Andhra Pradesh. 

(xlii) 5.0. 938 (E) to 5.0. 940 (E) published in 
Gazette of India dated the 8th June, 2007 
regarding acquisition of land for building 
(widening/four-Ianing etc.) maintenance, 
management and operation of different 
stretches of National Highway No. 7 (Nagpur-
Hyderabad section) in the State of Andhra 
Pradesh. 

(xliii) 5.0. 827 (E) published in Gazette of India 
dated the 28th May, 2007 making certain 
amendments in the N()tification No. 5.0. 840 
(E) dated the 1st June, 2006. 

(xliv) 5.0. 1034(E) published in Gazette of India 
dated the 27th June, 2007 regarding 
acquisition of land for building (wideninglfour-
laning etc.) maintenance, management and 
operation of National Highway No. 7 
(Hyderabad-Bangalore section) in the State 
of Kamataka. 

(xlv) S.O. 1101 (E) published in Gazette of India 
dated the 5th July, 2007 making certain 
amendments in the Notification No. 5.0 .. 
363(E) dated the 16th March, 2004. 

(xlvi) 5.0. 1123(E) published in Gazette of India 
dated the 11th July, 2007 making certain 
amendments in the Notification No. 5.0. 
953(E) dated the 24th October, 2000. 

(xlvii) 5.0. 1126(E) published in Gazette of India 
dated the 12th July, 2007 regarding acquisition 
of land for building (wideninglfour-Ianing etc.) 
maintenance, management and operation of 
National Highway No. 4 (Belgaum Bypass 
section) in the State of Karnataka. 

(xlviii) S.O. 1040(E) published in Gazette of India 
dated the 27th June, 2007 making certain 
amendments in the Notification No. 5.0. 
223(E) dated the 10th February, 2005. 

(xlix) 5.0. 744(E) published in Gazette of India 
dated the 10th May, 2007 authorizing Deputy 
Commissioner, HaUakandi District, Assam as 
the competent authority to acquire land for 
widening of National Highway No. 154, 
including construction of bypasses/ 
realignments, in the State of Assam. 

(2) Four statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (i) to (iv) of (1) above. 

(Placed in Ubrary,Saa No. LT-6763107) 

(3) ·A copy each of the following Notifications (Hindi 
and English versions) issued under section 11 of 
the National Highways Authority of India Act, 1988: 

(i) 5.0. 724(E) published in Gazette of India 
dated the 8th May, 2007 entrusting the 
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stretches of National Highway Nos.6 and 21 
to the National Highways Authority of India. 

(ii) S.O. 1083(E) published in Gazette of India 
dated the 3rd July, 2007 entrusting the stretch 
of National Highway No. 48 to the National 
Highways Authority of India. 

(iii) S.O. 1094(E) published in Gazette of India 
dated the 3rd July, 2007 entrusting the 
stretches of National Highway Nos. 4 and 22 
to the National Highways Authority of India. 

(iv) S.O. 985(E) published in Gazette of India 
dated the 18th June, 2007 entrusting the 
stretch of National Highway No. 248 to the 
National Highways Authority of India. 

(Placed in Library, See No. LT ~764/o7) 

(4) A copy of the Highway Administration (Amendment) 
Rules, 2007 (Hindi and English versions) published 
in Notification No. S.O. 662(E) in Gazette of India 
dated the 26th April, 2007 under sub-section (3) of 
section 50 of the Control of National Highways 
(Land and Traffic) Act, 2002. 

(Placed in Library, Sse No. LT~765107) 

(5) A copy of the Central Road Fund (State Roads) 
Rules, 2007 (Hindi and English versions) published 
in Notification No. G.S.A. 475 (E) in Gazette of 
India dated the 10th July, 2007 issued under section 
13 of the Central Road Fund Act, 2000. 

(Placed in Library, Sse No. LT~766107) 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): Sir, I beg to lay on the Table--

(1) A copy each of the following Notifications (Hindi 
and English versions) issued under section 3 of 
the Environment (Protection) Act, 1986:-

(i) S.O. 582(E) published in Gazette of India 
dated the 13th April, 2007 constituting the 
State Level Environment Impact Assessment 
Authority, and the State Level Expert 
Appraisal Committee for the State of West 
Bengal. 

(ii) S.O. 945(E) published in Gazette of India 
dated the 11th June, 2007 constituting the 
State Level Environment Impact Assessment 
Authority, and the State Level Expert Appraisal 
Committee for the State of Kamataka. 

(iii) S.O. 948(E) published in Gazette of India 
dated the 12th June, 2007 constituting the 
State Level Environment Impact Assessment 
Authority, and the State Level Expert Appraisal 
Committee for the State of Gularat. 

(iv) 5.0. 1105(E) published in Gazette of India 
dated the 5th July, 2007 constituting the State 
Level Environment Impact Assessment 
Authority, and the State Level Expert Appraisal 
Committee for the State of Andhra Pradesh. 

(v) S.0.1134(E) published in Gazette of India 
dated the 12th July, 2007 constituting the 
State Level Environment Impact Assessment 
Authority, and the State Level Expert Appraisal 
Committee for the State of Uttar Pradesh. 

(vi) S.O. 1203(E) published in Gazette of India 
dated the 23rd July, 2007 constituting the 
State Level Environment Impact Assessment 
Authority, and the State Level Expert Appraisal 
Committee for the State of Meghalaya. 

(Placed in Library, Sse No. LT ~767/o7) 

12.04 hr.: 
PUBLIC ACCOUNTS COMMITTEE 

Forty-Nlnth and Fifty-Second Reports 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir, 
I beg to present the following Reports (Hindi and English 
versions) of the Public Accounts Committee (2007-2008):-

(1) Forty-ninth Report on "Avoidable Expenditure 
Due to Delay in Taking Decision - (;hennai 
Port Trust". 

(2) Fifty-second Report on Action Taken on the 
9th Report of Public Accounts Committee on 
"National Scheme of Liberation and 
Rehabilitation of Scavengers and their 
Dependents" . 
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STANDING COMMITTEE ON 
COAL AND STEEL 

Twenty Seventh Report 

{TranslahOn} 

DR. SATYANARAYAN JATIYA (Unain): Sir, I beg to 
present the Twenty-seventh Report of the Standing 
Committee on Coal and Steel on Action Taken by the 
Government on the recommendations contained in the 
Nineteenth Report on the subject ·Prevention of Illegal 
Mining" of the Ministry of Mines. 

12.05 hrs. 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND 

SCHEDULED TRIBES 

Statements 

[English} 

SHRI RATILAL KAUDAS VARMA (Dhandhuka): Sir, I 
beg to lay on the Table a copy each of the following 
Statements (Hindi and English versions): 

(1) Final Action Taken Statements of the 
Government on the recommendationsl 
observations contained in Chapter I of the 
Seventh Report (14th Lok Sabha) on the subject 
• Allocation of funds by the Planning Commission 
for the welfare of Scheduled Castes and 
Scheduled Tribes during the Ninth Five Year 
Plan", 

(2) Final Action Taken Statements of the 
Government on the recommendationsl 
observations contained in Chapter I of the 
Thirteenth Report (14th Lok Sabha) on the 
subject "Reservation for and Employment of 
Scheduled castes and Scheduled Tribes in Dena 
Bank and credit facilities provided by the Bank 
to them". 

(3) Final Action Taken Statements of the 
Government on the recommendations/ 
observations contained in Chapter I of the 
Fourteenth Report (14th Lok Sabha) on the 
subject • Atrocities on Scheduled Castes and 
Scheduled T ribas and pattem of social crimes 
towards them", 

COMMITTEE ON PETITIONS 

Twenty ninth, Thirtieth and Thirty First Reports 

{Translation} 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Sir, 
I beg to present the following Reports (Hind and English 
versions) of the Committee on Petitions:-

(1) Twenty Ninth Report on the representations 
concerning with the Ministry of Environment and 
Forests. 

(2) Thirtieth Report on the representations 
concerning with the Ministry of Petroleum and 
Natural Gas. 

(3) Thirty First Report on the representations 
concerning with the Ministries of Commerce & 
Industry and Shipping, Road Transport & 
Highways (Department of Shipping). 

MR. SPEAKER: Not even a single line spoken by 
you is going on record. 

... (Interruptions)" 

12.06 hrs • 

STATEMENTS BY MINISTERS 

(I) Status of Implementation of the 

[English} 

recomrnendaUona contained In the 84th, 92nd 
and 102nd Reports of the Standing 
Committee on Tranaport, Tourism and Culture 
on Demands for Grants (2~ and 2006-
07), pertaining to the Department of Road 
Transport and Highways, Ministry of 
Shipping, Road Transport and Highways· 

, THE MINISTER OF STATE iN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): Sir, on behaH of Shri T.R. Baalu, I 
beg to lay a statement under Rule 389 of the Rules of 

'/Il0l recorded. 
"\..aid on the Table and also placed In Lbary See No. LT 6788J07. 
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Procedure and Conduct of Business in Lot< Sabha 
(Eleventh Edition) and Direction 73A Issued vIdB Lok 
Sabha Bulletin - Part II dated September 1, 2004. I lay 
this Statement on the status of implementation of 
Recommendations contained in the 84th, 92nd and 102nd 
Reports of the Department-Related Parliamentary Standing 
Committee on Transport, Tourism and Culture. 

2. The Standing Committee on Transport, Tourism 
and Culture had held its meetings on 31st March, 2005, 
22nd February, 2006 and 19th May, 2006 to consider 
84th, 92nd and 102nd Reports respectively. The 
Committee had also taken the oral evidence of officers 
of the Department. The 84th Report was presented to 
the Rajya Sabha on 29.4.2OOS and was laid on the Table 
of the I:ok Sabha on 29.4.2OOS. The 92nd Report was 
presented to the Rajya Sabha on 27.2.2006 and was 
laid on the Table of the Lok Sabha on 27.2.2006. The 
102nd Report was presented to the Rajya Sabha on 
22.S.2006 and was laid on the Table of the Lok Sabha 
on 22.S.2006. 

3. I am also laying down on the Table of the House 
a Statement (Part I and Part II) giving the status of 
implementation of those recommendations, where action 
is yet to be completed, contained in the 84th192nd and 
102nd Reports. 

(Ii) Status of Implementation of the 

{English} 

recommendations contained In the 16th and 
17th Reports of the Standing Committee on 
Health and. Family Welfare on Demand for 
Grant. (2006-07), pertaining to the 
Departments of Health and Family Welfare 
and A YUSH, Ministry of Health and Family 
Welfare· 

THE MINISTER OF STATE IN THE MINISTRY OF 
'HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): Sir, on behalf of Dr. Anbumani Ramacloss, I 
beg to lay a statement under Directions 73A of the 
Directions by the Hon. Speaker (Fifth Edition). I wish to 
inform the House the status of implementation, indicated 
in the statement being laid on the Table of the House, of 
various recommendations contained in the 16th and 17th 

"Laid on 1he Table and also pl;6tl1I LilllllY See LT No. 6761W7. , 

Reports of the Department-related Parliamentary Standing 
Committee on Health and Family WeHare on the Demand 
for Grants for the year (2006-07) in respect of Department 
of Health and Family WeHare and Department of AYUSH 
respectively. 

12..07 hr •• 

ELECTION TO COMMITTEE 

Joint Committee on OffIces of Profit 

{English} 

SHRI NIKHILANANDA SAR (Burdwan): I beg to 
move: 

(i) "That this House do proceed to elect one' 
Member of Lok Sabha from amongst themselves 
in accordance with the principle of proportional 
representation by means of single transferable 
vote to serve as a member for the remaining 
tenn of the Joint Committee on Offices of profit 
vice Shri Ajit Kumar Singh passed away on 
1 August, 2007." 

(ii) "That this House do recommend to Rajya Sabha 
that Rajya Sabha do elect one member of Rajya 
Sabha, in accordance with the system of 
proportional representation by means of single 
transferable vote, to the Joint Committee on 
Offices of Profit in the vacancy caused by the 
retirement of Shri P.G. Narayanan, member, 
Rajya Sabha and do communicate to this House 
the name of the member so elected by Rajye 
Sabha to the Joint Committee." 

MR. SPEAKER: The question is: 

(i) "That this House do proceed to elect one 
Member of Lok Sabha from amongst themselves 
in accordance with the principle of proportional 
representation by means of single' transferable 
vote to serve as a member for the remllining 
term of the Joint Committee on Offices of Profit 
vk'B Shri Ajit Kumar Singh passed away on 
1 August, 2007." 

(ii) "That this House do recommend to Rajya Sabha 
that Rajya Sabha do elect one member of Rajye 
Sabha, in accordance with the system of 
proportional representation by means of single 
transferable vote, to the Joint Committee on 
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(Mr. Speaker) 

Offices of Profit in the vacancy caused by the 
retirement of Shri P.G. Narayanan, member, 
Rajya Sabha and do communicate to this House 
the name of the member so elected by Rajya 
Sabha to the Joint Committee." 

The motion was adopted. 

PAPERS LAID ON THE TABLE-Con/d. 

[English} 

MR. SPEAKER: Now, Shri Vayalar Ravi to lay his 
Papers on the Table. Note will not do. You have to openly 
apologise. 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): Sir, I offer my unconditional 
apology for my delay in coming to the House. 

I beg to lay on the Table a copy of the Emigration 
(Amendment) Rules, 2007 (Hindi and English versions) 
published in Notification No. S.O. 776(E) in Gazette of 
India dated the 18th May, 2007 under section 44 of the 
Emigration Act, 1983. 

(Placed in Library, Sse No. LT --67531(7) 

12.08 hr •• 

ANNOUNCEMENT BY SPEAKER 

Cancellation of Sitting 

[English} 

MR. SPEAKER: Hon. Members, I have to inform the 
House that as decided in the meeting of Business 
Advisory Committee held yesterday (21.8.2007), the sitting 
fixed for Monday, the 27th August, 2007 may be cancelled. 

I hope the House agrees. 

... (Intenuptions) 

SEVERAL HON. MEMBERS: Yes, Sir. 

MR. SPEAKER: You are happy. By not working, you 
are very happy. 

... (Intenvptions) 

SHRI P.C. THOMAS (Muvattupuzha): Sir, it is for 
Onam. ... (Intenvptions) 

MR. SPEAKER: Hon. Members, I am very happy 
that you are happy. 

12.09 hra. 

OBSERVATION BY THE SPEAKER 

Business transacted by the House during 
the week ending 17 August, 2007 

[English} 

MR. SPEAKER: Hon. Members, for your information, 
I want to briefly recapitulate the main items of business 
transacted by the House during the last week. 

Due to frequent disruptions during Question Hour, 
out of the 80 Starred Questions admitted, only 8 could 
be answered orally. Replies to the remaining Starred 
Questions along with the replies to 827 Unstarred 
Questions were laid on the Table . 

... (lntenuptions) 

MR. SPEAKER: I appeal to you to maintain order. 

The House took up on CalHng Attention regarding 
-safe of spurious drugs in the country causing serious 
heaHh hazards to the people" raised by Dr. Laxminarayan 
Pandey. 

The House discussed for about 3 hours and 51 
minutes one Short Duration Discussion under Rule 193 
regarding "situation arising out of floods in various parts 
of the country" raised by Shri Ananth Kumar which 
remained part discussed. 

During the period, as many as 16 matters of urgent 
public importance were raised. Also, 41 matters were 
raised under Rule 377. 
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As regards the Legisiative Business, the House 
passed the Merchant Shipping (Amendment) Bill, 2004 
after debating it for 1 hour and 34 minutes. 

The Departmentally-Related Standing Committees 
presented 8 Reports during the last week. 

During the last week, we lost 12 hours and 49 
minutes due to interruptions and forced adjoumments, 
that is, 50 per cent of the time lost in four days. 

Han. Members, I again seek your kind cooperation 
in the smooth conduct of the proceedings. 

SHRI BRAJA KISHORE TRIPATHY (Puri): We have 
worked sitting ol/er-time also. 

MR. SPEAKER: For that, no over-time allowance is 
allowable! 

... (Interruptions) 

12.10 hr •. 

SUBMISSIONS BY MEMBERS 

Re: Demanding recall of Indian Ambassador to 
United States of America for hi. derogatory 

remarks made against Indian 
Parliamentarians 
and the Media 

(English} 

MR. SPEAKER: Very well, han. Members, since some 
leaders wish to make mention of certain comments made 
by India's Ambassador in the USA, I am giving 
opportunities to them. Please be brief. You have made a 
lot of comments yesterday. Today, we can go on with the 
Listed Business. 

Prof. Viiay Kumar Malhotra. 

(Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, yesterday Shri Pranab Mukherjee had quoted 
in the House the Statement and clarification of Ronen 
Sen. He said that Ronen Sen told him that-

/EngIisn} 

"I had an off-the-record conversation with the 
correspondent giving some asseSsments on this 
subject. A number of the comments were, however, 
either misunderstood or misquoted or quoted out of 
context." 

(Transllltion} 

MR. SPEAKER: Sir, the editor of 'Ridlf G. Harif later 
gave reply to this. He said thal-

[English} 

"At no point of the conversation did the Ambassador 
specify that it was off-the-record or even on 
background. And, whenever he has said a 
conversation is off-lhe-record or on background, I 
have always honoured these ground rules." 

He further said: 

"I repeat that he did not specify that our conversation 
was off-tha-record or on background. I unambiguously 
and unequivocally stand by my report and state 
categorically that nothing in it was deliberate." 
(Intenvptions) 

MR. SPEAKER: As you all know, we just cannot 
read out newspapers here. 

PROF. VIJAY KUMAR MALHOTRA: It is not a 
newspaper. 

MR. SPEAKER: Yes, you are reading out a 
newspaper. How can you do like this? 

.. , (Intenvptions) 

MR. SPEAKER: You cannot throw to the wind all the 
rules of the House. 

(Transllltion} 

PROF. VIJAY KUMAR MALHOTRA: Sir, he denied 
from this point. ... (Interruptions) 

MR. SPEAKER: O.K., you please sit down. Hon'bIa 
Malhotraji is speaking. I have not forbidden him to speak. 
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PROF. VIJAY KUMAR MALHOTRA: Sir, he said that 
he has original recording of the entire conversation that 
he had with Ronen Sen Saheb. There are no changes in 
it and there was nothing off-the-record. The Ambassador 
says that the conversation was off-the-record. Even then 
is it proper tor the ambassador to say such things off-
the-record? It is not only a matter of saying headless 
chicken only. He has used this expression and has said 
that parliamentarians and media persons are behaving 
like a headless chicken. Along with that at the end he 
had said one more thing that 

[English} 

'We will not and there has not been and I don't 
think in the near future we wiD see such a friend 
and supporter as this president. Absolutely, there is 
none." 

[Translation} 

Is he an ambassador of India or he is an ambassador 
of America? Is he supporting Bush over there or is he 
working as an ambassador of India? He said that 

[English} 

"We have not grown up, this lack of confidence and 
lack of seH-respect." 

[Translation} 

Nothing can be more insulting and derogatory for 
the parliamentarians of the country than this and I am 
surprised to see as to why tiU now the Govemment is 
keeping mum on this issue. The Government have only 
asked him to give clarification. 

[English} 

By this time he must have been recalled immediately. 

[Translahon} 

I feel that it is insulting for us if we shamelessly 
listen and tolerate whatever he said about the self 
respecti~ country a~ its parliamentarians and then said 
that all these things were said in the background 
.... (Interruptions) 

MR SPEAKER: All right, Malhotra ji you have 
expressed your views. 

PROF. VIJAY KUMAR MALHOTRA: Sir, I would once 
again like to demand that he should be reca1led. I had 
told you yesterday also that I have given a notice for a 
privilege motion in this regard and you should ponder 
over it. I demand that he should be called here and 
should be made to stand on the bar and admonished. 
... (Inltlrruptions) 

[English] 

SHRI RUPCHAND PAL (Hooghly): Mr. Speaker, Sir, 
yesterday, in response to the issue raised by hon. 
Members that the Indian Ambassador to USA had made 
some very derogatory remarks about Indian 
parliamentarians and on an issue which is yet to be 
taken up by the Parliament - and it is very derogatory 
for the Indian Parliament also - the hon. Minister of 
External Affairs Intervened twice and communicated that 
the Indian Ambassador to USA had stated that It was aU 
off the record. This has been contradicted today 
unequivocally by the concerned correspondent. He has 
stated that it was never misunderstood and it was never 
misquoted. 

MR SPEAKER: You are repeating the same thing. 
Who is more truthful, it has to be seen. 

SHRI RUPCHAND PAL: So, in this context I have 
,submitted a notice for Privilege Motion against the 
concemed Indian Ambassador and we have demanded 
that he should be immedIaIeIy recalled. What is happening 
is, he is not serving India's national interest, rather he is 
serving some one's interest which is against India's 
interest. In such 8 situation, he should immediately be 
recalled. 

MR SPEAKER: The privilege matter Is with me. The 
other matter is with the Govemment. So far as I am 
concemed, you have to trust me. 

... (IntemJplions) 

MR. SPEAKER: P1ease take your seats. Let there 
be some order in the House. 

... (Inmrruptions) 

SHRI TARIT BARAN TOPDAR (Barrackpore): Let it 
be sent to the Privileges Committee. 

MR. SPEAKER: Thank you for your suggestion. 
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/Translation] 

SHRI MOHAN SINGH (Deoria): Sir, yesterday this 
issue was raised in the House and the Minister of Extemal 
Affairs made a statement in the House in which he said 
that I reject the uncivilized words used by the Indian 
Ambassador to America. He has used 'unacceptable' word 
for this. I was expecting that the hon'ble Minister of 
External Affairs, who has been in public life for such a 
long period, should have used the word censor and 
admonish. However, he has hurt the people like us by 
using the world unacceptable. Yesterday, it was said that 
he had objected to It. however today it has been published 
in the newspapers that it was his contention that he had 
said that off-the-record but the journalist who had 
interviewed him saiCi that he had said all these things on 
record. It is getting confirmed from the statements of 
both of them that some objectionable and uncivilized 
words were used against the peop~ in public life of the 
country. Sir, yesterday, you had assured us that the 
Parliament.is not so powerless. You condemn and rebuke 
us for our indecent behaviour but we believe that you 
are also the protector of our interests and dignity. So, 
your responsibility becomes more important at this difflCuH 
time. I would like to request you that when the House 
sits on the 29th you should listen to aU the parties on 
this issue and you should take any decision in conformity 
with the dignity of the House keeping in view the 
sentiments of the House, so that, the Govemment officers 
involved in indecent behaviour may take lesson and it 
may give them a message of censor. With this appeal to 
you, I conclude. 

[English] 

MR. SPEAKER: t hope, you will agree with me, 
before anybody said anything, I myself said that let us 
wait for the quote. Indian Parliament is not that powerless 
that we cannot take action. I have assured you that 
certainly action will be taken. There is no question of 
exoneration of anybody. But we have to follow certain 
procedures. You know that. I have only stated that let 
that procedure be followed. We have to act also consistent 
with natural justice. Everybody knows that. 

... (Intenuptions) 

SHAI VARKALA RADHAKRISHNAN (Chirayinkit): Sir, 
have given a notice. 

MR. SPEAKER: Very good, I will read it very carefully. 

SHRI VARKAlA RADHAKRISHNAN: Sir, I am entitled 
to raise the matter. 

MR. SPEAKER: No, you are not entitled. 

SHRI VARKALA RADHAKRISHNAN: Sir, the rules 
permit that a Member can raise it. 

MR. SPEAKER: No, I do not agree with your 
interpretation. 

SHRt VARKALA RADHAKRISHNAN: Sir, under the 
rules, a Member can raise it. 

MR. SPEAKER: No, you cannot question the 
Speaker's observation. 

... (In/enuptions) 

SHRI VARKALA RADHAKRISHNAN: I may be given 
a chance to raise the matter. 

MR. SPEAKER: You are committing a breach of 
privilege. You know that. It is well established. You read 
Kaul and Shakdhar, it is very properly stated there. 

/Translation] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Mr. 
Speaker, Sir, the kind of scene that has emerged before 
the House, during the last two days which has been 
witnessed in the whole country as to how an Indian 
Ambassador in US has given not only an irresponsible, 
but objectionable statement. He exceeded his brief and 
made this statement terming it as off the record. 
Yesterday, the hon'bIe Minister for Extemal Affairs informed 
the House that his statement was off the record. I would 
like to know whether all this can be said off the record 
or in an individual capacity? Ronen Sen is the Indian 
Ambassador to USA, whether making such statements is 
part of his brief? No one is authorised to make such 
statements even in individual capacity. It is not a question 
of parties, but he has insuHed the whole nation. Pal1iament 
is an important pillar of democracy. Media, Judiciary and 
people are also pillars of democracy. Such kind of 
statement made to target a strong piUar of democracy is 
highly objectionable. If he refutes his statement, then taped 
script of his statement should be obtained. and such 
Ambassador should be immediately called back. 
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[EngIisI1} 

SHRI BRAJA KI$HORE TRIPATHY (Pun): Mr. 
Speaker Sir, the statement Qf Incian Ambassador in USA 
is most unfortunate. The entire Parliament and the 
people ... (IntsnupIions) 

SHRI VARKALA RAOtfAKRISHNAN: Sir, I may be 
allowed to speak. 

MR. SPEAKER: I will bring you to the Chair. I will 
ask you to come here. 

SHRI VARKALA RAOHAKRISHNAN: Sir, it ~ not the 
question of coming to the ChtJjr ... (In1t1nuptions) 

MR. SPEAKER: Nothing is being recorded. 

(IntemJplionsr 

SHRI BRAJA KISHORE TRIPATHY: Sir, the whole 
Parliament and the people of this country are insulted by 
the statement of the Indian Ambassador in 
USA ... (IntBnuptions) 

MR. SPEAKER: You come to me or write to me. 

Today, there are about 300 hon. Members. " an of 
them speak on this issue, then I shall be totaDy confused. 
Therefore, please do not do that. 

SHRI BRAJA KISHORE TRIPATHY: Sir, I am reaDy 
astonished with the audacity of this Ambassador to issue 
such a statement. Sir; the Government's statement in 
this regard has further added ghss to this entire fire. It 
was not his private conversation or off the record 
conversation. 

Completely, deliberately he has tried to insult the 
House and the Members of the House by this way. We 
are not the headless chicken. Rather, I can say, he is 
mindless, tactless and he is not in sound mind to speak 
like this just to insult the Parliament. 

The Government is considering this Ambassador more 
important than the prestige of this House. The entire 
House, Members from all sections, even the Ruling Party 
Members are not appreciating it. I am thanldul for the 
statement of Shri Oasmunsi, Minister of Parliamentary 
Affairs; he has also not appreciated it. He has told that 
he has a vegetarian heart so he was also not appreciatiIag 
it. It has come out in newspaper. • .. (lnIIHnJpIions) 

"Not recorded. 

MR. SPEAKER: Everybody is re'errtng to the 
newspaper reports with impunity. You cannot do that. 

... (/ntsnupllons) 

SHRI BRAJA K1SHORE TRIPATHY: I am thankful; 
he has also not appreciated. He is a part of this 
Government. The Government should take action. What 
is the action of the Government? The Government should 
come forward; they should ask why he has told like this 
to the Members of the Parliament. This is not good. 

MR. SPEAKER: I believe the vegetarians are very 
happy. 

SHRI BRAJA K1SHORE TRIPATHY: He ahouId be 
immediately recalled. He should not continue there. We 
are also thankful to you; you have also con&idered our 
concern. I do not know whether this Government has 
courage to take action. It is because this will also 
antagonize USA. They do not want to antagonize USA; 
and they wHI not take any action. We have hundred per 
cent confidence on you. You will not sit silent. The notices 
of Privilege Motion are already with you. You will definitely 
take some action which will give a complete reply to this 
Ambassador. 

SHRI GURUOAS OASGUPTA (Panskura): Sir, I am 
on a different point. 

MR. SPEAKER: Are you on .some other issue, not 
on this? 

SHRI GURUOAS OASGUPTA: I am absolutely on 
this. The country is having a debate about Indo-US 
nuclear pact. There is going to be a debate. The Prime 
Minister is to make a apeech. The Partiament II scheduled 
to discues the whole issue. But the Ambessador of India 
in USA has taken part in that debate. That is the crux 
of the issue. He has taken part in the debate on behalf 
of the Prime Minister, on behalf of the Government. He 
has not called everybody 'without head' • My friends, 
please understand, he has not spoken ill of everybody. 
He has castigated those who are against the pact. He 
has categorically said that those who are speaking against 
the pact, they are all chickens without head. Secondy, 
he has said that they are an making haphazard statement; 
they are an raising an issue which is not possible; this 
pact cannot be renegotiated. 
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I would like to ask one thing from the Government, 
from my esteemed friend Priya Ranjan DasmunaI, whether 
the Government has given the responsibility of defending 
their stand by an Ambassador in USA. He has committed 
not only breach; he has gone over the power that the 
Govemment has given to him. He has no right to take 
part In the debate . ... (lnfIJmipIions) 

MR. SPEAKER: Shri Sukhdev Singh Dhindsa. 

SHRt GURUDAS DASGUPTA: Sir, I will take one 
minute more. 

He has no right to take part in the debate. It is 
outrageous. He has no authority to speak ill about us. 
We are all Indians. We are fighting this particular pact 
on the basis of understanding. He has no right to say. 
that those who are against the pact are all doing 
haphazard. This is an insult to the Parliament and to 
us.... (InfIJrruptions) This is overdoing. The Government 
must say whether an Ambassador can overdo, the way 
it has been done. He should be brought to the bar of 
the House. He should be recalled and he should be sent 
to jail... (InfIJrruptions) 

MR. SPEAKER: You are not giving me liberty to 
decide. You are also dictating what I should do. Please 
take your seat. 

... (Interruptions) 

SHRIGURUDAS DASGUPTA: He is taking part in a 
political debate. Is it possible? .. (IntemJplions) 

MR. SPEAKER: You ask the Govemment to do 
something; I do not mind. Do not try to dictate me. Do 
not dictate to the Chair. 

... (Interruptions) 

MR. SPEAKER: Shri Sukhdev Singh Dhindsa. 

[Translation} 

SHRI SUKHDEV SINGH DHINDSA (Sangrur): Mr. 
Speaker, Sir, I am grateful to you, because you have 
taken a right stand. In parliamentary democracy, an 
Ambassador is calling something to the whole Parliament 
and we remain mute spectators. You have rightly said, 
that we are not so weak .... (In/enuplions) 

[English} 

MR. SPEAKER: Certainly. I reiterate that. 

[TmnsJalion} 

SHRI SUKHDEV SINGH DHINDSA: Yesterday, the 
Government had explained its stand. Now it Is up to you 
as to what action Parliament would like to take against 
him. I would like to add one more point to Shrl Gurudas -
Guptajl's views who has rightly stated that it is a technical 
point. The hon'bIe Prime Minister has only signed the 
deal. The matter has yet to be debated in the Parliament, 
but before that an ambassador gives his views. You can 
understand, that it is a gross contempt of the House. 
Concluding I would like to say the most Important thing 
that when a Government is formed we often condemn 
and level allegations calling each other thief and dacoit, 
but Ministers deUver only that speech, which is given to 
them- in writing by the bureaucrats of his Ministry. Senior 
leader like Shri Pranab Mukherjee was also speaking 
what was given to him in writing. I would like to say that 
we should have at least this much courtesy that we refrain 
from condemning each other. Bureaucrats never condemn 
each other. We should also try to leam something from 
them. Only then democracy would be a success. 

[English} 

MR. SPEAKER: Thank you very much for you 
cooperation . 

Now, Shri Kinjarapu Yerrannaldu. 

... (lnfIJnuptions) 

[Tmnslstion} 

MR. SPEAKER: Your spaeh is not going on record, 
stop Interrupting . 

... (lnflJrruptions) 

[English} 

SHRI KINJARAPU YERRANNAIDU (Srlkakulam): Mr. 
Speaker, Sir, the Indian Parliament is the supreme body 
and the highest poIicy-making body ... (lnlflmlptions) 

[TransIa/ion} 

MR. SPEAKER: You may endorse. 
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{English} 

SHRI KINJARAPU YERRANNAIDU: Sir, the Members 
of Parliament are representing the Parliament. The hon. 
Members of Parliament are degraded by the Indian 
Ambassador in the USA. He should be recalled 
immediately. This is a shameful thing for the Members of 
Partiament and also for the Indian Parliament that he 
has treated the Members like this. He should be recalled 
immediately. 

{Translation} 

MR. SPEAKER: All of you had agreed to conclude 
in one sentence. Shri Prabhunath Singh. 

... (Intenuplions) 

MR. SPEAKER: Please sit down, why are you making 
running commentary. 

... (In/enuplions) 

MR. SPEAKER: Only the speech of Shri Prabhunath 
Singh will go on record. 

SHRI PRABHUNATH SINGH (Maharajgani, Bihar): Mr. 
Speaker, Sir I am sure that you will let my speech go on 
record. ...(In/emJplions) 

MR. SPEAKER: I have only one 'head', if that too is 
removed then what will happen? I too will become 
headless. 

{English} 

SHRI BRAJA KISHORE TRIPATHY: Sir, you are a 
part of this House . ... (Infenupfions) 

{Translation} 

SHRI PRABHUNATH SINGH: He has called the entire 
House as headless and you are our chief. He has not 
spared anybody. 

Mr. Speaker, Sir, yesterday, the leader of our House 
and Minister of ExtemaI Affairs apprised the House about 
the statement given by the Indian Ambassador to USA. 
He has admitted that Indian Ambassador had made such 
a statement. The only difference is that It was off the 
record. But the Indian Amb~ado! has accepted whatever 
statement he has made. Today also a statement 

contradictory to it has been published in the newspaper 
that it had been said on record. I feel that the Government 
should not make it an issued of prestige. Whether one 
is the Minister, or Prime Minister, first he is a Member of 
this House, then the Minister or Prime Minister. The 
Members of the House have been abused publicly and 
even after that if the Govemment offer them protection, 
it is not fair. You have observed that the House has 
power and House will take appropriate action in this 
matter. You have the power of privilege. Mr. Speaker, Sir, 
this is the other aspect of the issue but the Govemment 
too has a responsibility and the Govemment says that it 
will take immediate action and it appears that after hearinQ 
the sentiments expressed by all the hon'bte Members, 
the Government will definitely respond. This issue is not 
related to any particular party, or an indlvidual, aU of us 
whether they are from ruling party or opposition, are 
feeling hurt by it. If the Govemment have a litHe respect 
for the hon'ble Members, I think that the hon'b!e Minister 
wiD keep the sentiments, prestige, and dignity of the 
House in view, while making a statement in this regard . 

MR. SPEAKER: Your suggestion is very good. 

SHRI PRABHUNATH SINGH: He should definitely 
assure in his statement, that the Ambassador would be 
called back. We have fuU faith in you. The privilege also 
has the provision of Imprisonment. .. . (Interruptions) 

MR. SPEAKER: Not me, but the House has the 
power. 

SHRI PRABHUNATH SINGH: I feel that you will 
definitely enhance the dignity of House by sending him 
to iail so that nobody should dare to make such a 
statement in future .... (ln/enuplions) 

MR. SPEAKER: I have great respect for you. 

{English} 

SHRI SUBRATA BOSE (Barasat): Sir, I shall not 
waste the time of the House by repeating what all has 
been said. I strongly associate with the views expressed 
already by the previous speakers. I demand that the 
Ambassador should be recalled immediately. I hope that 
you win consider the notices of privilege motions placed 
before you as early as possible. 

SHRI P.C. THOMAS (Muvattupuzha): Sir, the way In 
which the matter has been explained, makes it further 
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complicated. I have heard the explanation that the 
comment was not on the Members of Parliament but it 
was on the Media. What right has the Ambassador got, 
who is sitting on his official duty as Indian Ambassador 
in the USA, another country, to blame the Media of India? 
It is further disturbing. When the Media has become 
another forceful wing in the democratic polity, I think, it 
is also a matter of privilege. Not only that it is a matter 
of privilege for his utterances against the Members, 
indirectly it is also once again becoming a privilege issue 
because they heve been reporting. not their own views, 
but they have been reporting what we, the Members of 
Parliament, have stated herein. So, on that issue also, it 
becomes a matter of privilege. I have moved a notice of 
privilege motion on that issue also. 

Sir, I would humbly say that in this matter, the 
Govemment need not take it as a prestige. He has gone 
uhra vires of his powers. 

MR. SPEAKER: Please do not repeat. 

SHRI P.C. THOMAS: So, ","l must be recaHed and 
further action should be take,l. 

(Translation! 

MR SPEAKER: Geete ji, please support the issue in 
one or two lines. 

SHRI ANANT GANGARAM GEETE (Ratnagiri): Mr. 
Speaker, Sir, I wHi support this issue in one Une only. 
The Indian Ambassador to USA has committed contempt 
of the House, many hon'ble Members have demanded 
that he should be called back. I agree with it. Being the 
Speaker of this House, you must take strong action in 

this regar~. 

[English! 

MR. SPEAKER: Mr. Shivanna. 

Speak in English for the time being. I see, 

interpretation is available. Please go on. 

SHRI M. SHIVANNA (Chamrajanagar): Okay, Sir. 
Wherever it is possible, I would try 'to speak in English. 

(Translation! 

·SHR!. M. SHIVANNA: Sir, I would like to draw the 
attention of our Govemment to the statement made by 
Indian Ambassador to U.S. His statement has disturbed 
the Parliament for the last 2 days. We should condemn 
such statements. Though he is an Ambassador, he has 
insulted the Parliament of India, its members and also 
media representatives. Therefore on behalf of our party 
Janata Dal (S), I urge, upon the Government that he 
should be recalled Immediately and should be punished. 
I hope the Govemment will take immediate steps in this 
regard. 

[English! 

MR. SPEAKER: I admire your tenacity, Mr. 
Radhakrishnan. What do you want to add, tell me? What 
is the new thing that you want to add? 

SHRI VARKALA RADHAKRISHNAN: Thank you, Sir. 

MR. SPEAKER: To protect myself, I have to call 
youl 

.•. (Intsnuptlons) 

SHRI VARKALA RADHAKRISHNAN: Sir, I raise a 
privilege question not based on any party politics. We 
have assembled here as the Members of the largest 
democracy in the world. 

MR. SPEAKER: We have to remind ourselves of that. 

SHRI VARKALA RADHAKRISHNAN: We, the 
Members, have to maintain the dignity of this House. 
Here is a question that involves challenging the dignity 
of this House. 

I would like to bring to your kind notice that the 
word used is prima facie defamatory and contt;tmptuous. 
It is contempt against the House. It is equally applicable 
to this side and that side. Now, whenever an aspersion 
is cast on the dignity of this House, we are duty bound 
to uphold our dignity. On that basis, I have given this 
notice under rule 223 of the Rules of Procedurd. 

MR. SPEAKER: When you disturb the proceedings, 
you also say that it is contempt of the House. 

·English translation of the speech originally delivered in Kannada. 
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SHRI VARKALA RADHAKRISHNAN: Sir, I would 
request the hon. Speaker that you have two options 
before you. One is, either you can take action suo motu 
or you can refer this matter to the Committee of Privileges. 
The Committee will summon this man, and let him answer. 
It is not to be answered by the Minister concemed. 

MR. SPEAKER: I believe you are a Member of the 
Privilege Committee. You should not speak on this subject. 

SHRI VARKALA RADHAKRISHNAN: The matter is 
ptima facie contemptuous. So, your honour, you may 
kindly refer this either to the Committee or take a decision, 
and this is a matter on which we cannot decide now and 
here without communication. 

MR. SPEAKER: That is enough. Now, I will come to 
urgent matters. Please conclude. 

... (lnlelTUplions) 

{Translation} 

MR. SPEAKER: Please sit down. What are you 
doing? 

... (Intenuptions) 

[English} 

MR. SPEAKER: I will ask them. Please sit down. 
You are insulting this House every moment. 

Will the Govemment make any observation now? 
am not compelling you. 

SHRI JOACHIM BAXLA (Alipurduar): Sir, I would like 
to associate with all other hon. Members. 

MR. SPEAKER: All right but not with Radhakrishnan 
ji. 

SHRI JOACHIM BAXLA: It is including Mr. 
Radhakrishnan. 

MR. SPEAKER: All right. 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Mr. Speaker, Sir, I 
heard the respected hon. Members' observations and 
comments, and I sincerely appreciate the way they have 
articulated the whole issue. 

Sir, yesterday, you may recall that at the ftr8t instance 
before the whole text came, the hon. Foreign Minister 
was here to give the first reaction. He had said a very 
important sentence, if I may recall correctly, that is, 
unwarranted and unacceptable .... (Intsm.phOns) Then, I did 
not trouble you. Then, the House adjoumed till two. 

Then, in the second instance when the House 
reassembled, whatever available official information came 
from the Embassy, that is, from Washington, the Foreign 
Minister came forward and again reiterated, including 
conveying the unqualified apology. 

Sir, I am to comment on behalf of the Govemment 
on two aspects. Aspect one is that at this juncture the 
Foreign Minister should have been here but he kindly 
conveyed, through you. his regret to the entire House 
that he is engaged with the Prime Minister of Japan and 
he could not come forward. I can only tell you that on 
the privilege matter, I will not make any comment. The 
Govemment never makes any comment. 

MR. SPEAKER: That will be a breach of privilege. 
Do not do that. 

SHRI PRIYA RANJAN DASMUNSI: Sir, that is your 
domain. I cannot say anything on this aspect, and your 
observation and rulings are always binding on the entire 
House. 

Second thing is that anybody within the Govemment, 
either in bureaucracy or In diplomatic assignment, has no 
right to cast aspersion even on media and including that 
of the dignity of the House and of Partlament. We strongly 
feel It, and we, from the UPA Govemment, shaD continue 
to defend and uphold the dignity of all the Members and 
the Parliament all the time come what may, in whatever 
manner it is possible. ... (Interruptions) 

{Translation} 

MR. SPEAKER: What is the problem? 

[English} 

Do not record. 

(InJenuplionsr 

·Not recorded. 
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SHRI PRIYA RANJAN DASMUNSI: If you just talk 
like that, I cannot answer and I will sit down. 

Sir, pertaining to the issue of recalling, as the 
Members have said, I shall very faithfully and sincerely 
convey your demand, your concern, your views not only 
to the Foreign Minister but also to the Prime Minister. 

Sir, I am now talking about media. Even if the media 
is there, be it in India or outside ... (Intenup/ions) 

{Translation} 

SHRI GANESH SINGH (Satna): The hon'b!e Prime 
Minister should give reply in this regard. 

MR. SPEAKER: You are speaking while sitting, this 
is disrespectful. 

{English} 

What is all this? Are you showing respect to this 
House? 

SHRI PRIYA RANJAN DASMUNSI: Sir, media carries 
one of the most important jobs in the worid democracy 
and in any democracy. A Government or a Party or an 
officer may agree or may not agree. 

There is no right to abuse and accuse the media 
also. I uphold the fundamental rights of the media, always, 
whether they agree or disagree with any Party, any 
Government, any policy or not. Dissent of this House on 
any issue including the present deal, is a matter of the 
country, of the Parties, not a matter of an individual 
outside or inside the country. Therefore, I appreciate all 
the views. I shall officially report it to the hon. Prime 
Minister and to the hon. Minister of ~ Affairs. 

At this juncture I can only ·tell you that I also have 
some recollection, if not many of the hon. Members, I 
am also in this House from 1971; I have also leamt 
many things from the Opposition and from the 
Government. I can only tell you that I will not say it 
today. When an issue comes pertaining to an officer of 
the Government, on privilege matter, the Government may 
not talk. When the officer causes a misconduct, yes, Sir, 
I say on behalf of the Government that each Ambassador, 
each official, each Minister can have the orbit of their 
comments with their wives and children. But sitting in the 
official chair, there cannot be any orbit of talks to carry 

the office with him and, therefore, we do not appreciate 
and approve that also .. 

I can only tell you that I shall convey the feeUngs to 
the Government and I can assure on behalf of the UPA 
Government that we will not behave unlike others, we 
shall behave transparently with the sense of the House 
and the spirit and we shall not comprise an inch on this 
matter pertaining to the dignity of the House. 

I also would like to add about the same Ambassador 
who was Ambassador to Russia during NDA time, and 
now he is Ambassador to USA in our tenure, how he 
did, what he did etc. the details are to be worked out 
and the details are to be sought. It is the job of the hon. 
Minister of External Affairs. I should report to him. 

I conclude, by saying with pain, that if any hon. 
Member of this House is dishonoured the whole House 
should be together to defend his honour. But in the same 
House, I painfully convey, that - this is a newspaper 
report and you gave your observation; I cannot comment 
on the newsp'aper report, it is not stated in the House -
when about the hon. Prime Minister of India the words 
of 'shot straightaway' were used and the Parties did not 
condemn them, do you have a moral right to support 
this issue? ... (Interruptions) That is my point. 

Sir, I will do that, I assure the House that I wiD 
convey your sentiments and the UPA Government will 
act more effectively and aggressively in defence of the 
honour of this House. Thank you . ... (Intenuptions) 

SHRI ANANTH KUMAR (Bangalore South): Sir, what 
is this? Please allow us to speak . .•. (Intenuplions) 

MR. SPEAKER: No. Dr. Karan Singh Yadav to raise 
matters of urgent public importance now. 

.. , (IntenupUons) 

MR. SPEAKER: You wantad an opportunity. I have 
given you the opportunity. For 43 minutes it has gone 
on. 

... (Intenuptions) 

MR. SPEAKER: Forty-three minutes have been spent 
on this. 

... (Intenuptions) 
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MR. SPEAKER: Dr. Karan Singh Yadav to speak 
now. 

... {lnltlnupIions) 

{Translation} 

PROF. VlJAY KUMAR MALHOTRA: Sir, no assurance 
has been given about the action to be taken in this 
matter. An evasive reply has been given. The Government 
should have taken some action by this time. But Prime 
Minister and Minister of External Affairs has not given 
any assurance and they have stated that they would 
report. which is not sufficient. Therefore, we stage a walk 
out in protest. 

12.43 hrs. 

(Prot Vg'ay Kumar Malhotra and somt1 oIhBr Hon'ble 
MtlmbtilS then /eh the House) 

{English} 

MR. SPEAKER: Please go quietly. 

{T 111I1SIa1ion} 

DR. KARAN SINGH YADAV (Alwar): Mr. Speaker, 
Sir. through you I would like to draw the attention of the 
House to the tragic death of 12 girl students of B.Ed. in 
a road accident in my constituency Alwar. ... (lntelTUplions) 

{English} 

MR. SPEAKER: There are important issues which 
the hon'ble Members would like to raise. 

... (Interruptions) 

{Translation} 

DR. KARAN SINGH YADAV: These girl students were 
going out of the Alwar city to attend their B.Ed. classes 
and died in a road accident. I would like to bring it to 
the notice of the House that the said B.Ed. college is 
located nearly 50 km away from the city in a place which 
has neither proper road connectivity nor sufficient 
infrastructure. Permission has been given to run the 
college in two rooms building. The college has no 
sufficient number of teachers and the college 
administration pressurises girl students to come in time 
otherwise they have to pay fine of Rs. 30 per day even 

if they are late for five minutes. I would like to draw the 
attention of the Government to this fact that these B.Ed. 
colleges are involved in financial and mental exploitation 
of students to earn profit. The said girl students were 
under pressure whHe going to the college lest they may 
reach late and may have to pay Rs. 30 as fine. So they 
were urging the driver to drive fast and in course of that 
they met with an accident on their way to college and 
were killed. I would Uke to bring it to the notice of the 
Govemment that while recognizing such colleges, the 
National Council of Technical Education that functions 
under the Ministry of Human Resource Development 
should ensure that where ever B.Ed. colleges are set up, 
they should have sufficient and proper infrastructure. There 
should be suffiCient number of teachers and proper 
infrastructure and permission should not be· given to those 
persons for setting up institutions who are interested only 
in making money. I would like to draw the attention of 
the House to the fact that the death of 12 girl students 
must not go unnoticed and the Govemment and NCT 
must seek entire information in this regard.. .(Intemplions) 
The Government should take action against the instilution, 
where the students were studying and punish them and 
also close that institution. The Government should also 
check such other institutions in the country and collect 
information about them. On behaH of myself and the 
people of Alwar I am thankful to you that you gave me 
an opportunity to raise this important issue .... {lnlBlTUpIions) 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Speaker, Sir, I would like to raise an important 
matter ... {lntermptions) 

MR. SPEAKER: I thought ~t you have gone. 

... (Interruptions) 

SHRI PRABHUNATH SINGH: I had gone but I have 
come back. ... {lntermptions) 

{English} 

SHRI SANTASRI CHATIERJEE (Serampore): Mr. 
Speaker, Sir, while thanking you for giving me this 
opportunity to raise a matter of urgent public Importance, 
I once again draw the attention of the UPA Government, 
particularly the hon. Finance Minister who is present in 
t!lEi House and remind the hon. Prime Minister and his 
entire Cabinet of the oommitrnent they have made in the 
National Common Minimum Programme for a 
comprehensive social legislation for the unorganised sector 
workers. Three years have already passed and so many 
Sessions have been held. We have raised the issue on 
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a number of occasions for bringing out a legislation for 
the displaced, down-trodden unorganised workers. 

Sir, I am sorry to say that the Govemment is not 
alive to the situation. They are going back to their 
commitment made in the National Common Minimum 
Programme. . .. (Interruptions) 

MR. SPEAKER: They have not gone back. 

... (Interruptions) 

SHRI SANTASRI CHATTERJEE: The UPA 
Government has to rise to the occasion and fulfil the 
commitment they have made before the country. On last 
8th August, there was an ali India strike by the 
unorganised workers and 37 crore workers participated 
in it. 

The Govemment is not responsive to their needs. 
... (Interruptions) So, they had to agitate . ... (In/srruptions) 
I appeal to the Government to do something for them 
... (Interruptions) and bring a legislation in this regard in 
this Session itself. 

MR. SPEAKER: Please co-operate with the Chair. 
Nothing is being recorded. 

... (Intenvptions}, 

SHRIMATI JHANSI LAKSHMI BOTCHA (Bobbili): Hon. 
Speaker, Sir, I want to bring, through you, to the notice 
of the Government that there is an urgent need to corne 
to the aid of women deserted by their husbands travelling 
and living abroad for higher studies, job and business. 
Wives of such men are condernned to live a desolate life 
along with their children. They are often victimised by 
demand for dowry and other cruelties. The Govemment 
should implement a provision to make the wife's consent 
or no objection certificate mandatory for husband to travel 
abroad. The Government can make this as a precondition 
before issuing the passport. 

As we all know, married women deserted by their 
husbands, who have settled abroad and married again, 
had to approach courts against the matrimonial offences, 
dowry demands or cruelties to which they were sub~. 
Their husbands being abroad, it becomes difficult to serve 
court notices against them in the absence of the 
addresses of their spouses living abroad. The system of 

·Not recorded. 

justice is delayed. Therefore, cases remain pending for 
want of notice being served, without which the court 
cannot proceed. As a result, women's agony and suffering 
are prolonged. I would request the Govemment to impose 
such a condition for issuing passports and regulate the 
visits of those who are already abroad on Indian 
passports, enjoying the tags of NRls and now and then 
visit India and go back to the foreign country. 

The Govemment should ensure that no married Indian 
citizen should be anowed to leave the country without 
the consent of his wife. Those getting married after 
obtaining the passport should be required to produce the 
wife's no objection certificate while going abroad. Ukewise, 
a person living abroad as an NRI should be asked to 
obtain his wife's permission within a reasonable period. 
Otherwise, he should be forced to return to India 

These incidents are occurring not only in my State, 
Andhra Pradesh, but across the country. Therefore, the 
Ministry of Horne Affairs and the Ministry of External Affairs 
should sit together and formulate a firm policy to deal 
with this agonizing issue. 

MR. SPEAKER: Thank you very much. I am sorry to 
shorten your speech . 

{Translation] 

SHRI HANS RAJ G. AHIR (Chandrapur): Mr. Speaker, 
Sir, it is on account of increase In the prices of cement 
by the cement manufacturers in the country that it has 
become cflfflCult for the common people to use cement. 

Mr. Speaker Sir, the cement companies. 
... (Interruptions) 

(English] 

MR. SPEAKER: If you do not disturb the House, 
then I may consider and not otherwise. 

.. .. (Intenvplions) 

{TlllI1SIlItion] 

SHRI HANS RAJ G. AHIR: Mr. Speaker, Sir, the 
cement manufacturing companies have planned to 
increase the price of cement by way of forming a cartel 
and this has affected the common people and various 
projects of the Government. ... (In/snvptions) 
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(English] 

MR. SPEAKER: He is raising an important issue 
regarding the cement. You need cement 

... (/ntenuptions) 

{Ttanslalion} 

SHRI HANSRAJ G. AHIR: A common person is not 
able to build a house because of the increasing prices of 
cement. There is no apparent reason to increase the 
price because tax and royalty have not been increased 
in any State despite that the price of cement keep on 
increasing. Recently the Central Government have 
permitted to mix fly ash in the cement, so the price of 
cement should have come down. The cost of the 
limestone which is used for manufacturing cement is Rs. 
50 per tonne whereas cement manufacturers are selling 
cement at the rate of As. 5000 per tonne. Their margin 
is so high that are earning heavy profit. Through you I 
would like to request the Government that it should pay 
attention in this direction and take necessary action to 
check the increase in prices. 

{English} 

MR. SPEAKER: Hon'ble Members, two distinguished 
hon'bIa Members have given a notice. 

... (Intenuplions) 

{Tmnslation} 

MR. SPEAKER: Please tell me what do you want? 

... (/ntenuptions) 

MR. SPEAKER: You please sit down. 

... (Intenuptions) 

{English} 

MR. SPEAKER: I would request the hon. Members 
to see that this type of insult is also being done to the 
Chair. Please sit down . 

... (Interruptions) 

MR. SPEAKER: Do not record one word 

... (Intenvptions)" 

·Not recorded. 

MR. SPEAKER: They consider it to be an Important 
matter, namely, with regard to the Delimitation 
Commission. But I would like to request them to teU us 
as to how this matter can be discussed in this House. It 
is a Constitutional body. They have got their own powers, 
and the House cannot interfere with them. Therefore, I 
am trying to solicit your kind consideration on this matter. 
It is not within the jurisdiction of the House, and it cannot 
be raised here. 

SHRI B. MAHTAB (Cuttack): Sir, the only point that 
I would like to make is that the Delimitation Commission 
has come out with a statement through the media to the 
nation, and has also said that the delimitation work for 
25 States out of 30 States has already been done, and 
readjustment can be done if the Central Government takes 
a decision. 

MR. SPEAKER: Do you want that to be impIemented7 

SHRI B. MAHTAB: Yes, that is the wording that the 
Delimitation Commission has used. I would like to 
understand from the Government about this isaue because 
the people are in the dark. ... (Intenuplions) 

MR. SPEAKER: He will hear just now what has 
happened and what Shri Prabhunath Singh has said. 
follow that 

... (Interruptions) 

SHRI B, MAHTAB: Therefore, the Government should 
come out with a statement whether they are going to act 
on this as per the declaration of the Delimitation 
Commission. I am asking this because as per the 
Delimitation Act, which was passed in 2002, It should be 
enforced after the notification in the Gazette of India. 
There is no need for involving the Central Government 
as far as I understand with my limited knowledge of the 
law. Hence, I would like to get a .clarification from the 
Government as to what the Govemment is doing about I 

it. 

{Translation] 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I have 
given a notice. In 2002 Lok Sabha had gWen instruction 
to the Delimitation Commission that while delimiting the 
Lok Sabha and Legislative Assembly Constituencies, the 
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Commission should keep in view the geograhical and 
administrative aspects. Along with that, the guidelines were 
also issued that the area of any Lok Sabha and Assembly 
constituencies must not fall outside the commissionary. 
The people are protesing against the delimitation of 
constituencies done by the Commission. These days 
protesls are going on in Jharkhand. The people of 
Mazaffarpur district of Bihar have also protested but the 
Government did not listen to their demand and they were 
chased away. As far the issue of delimitation is concerned, 
the protests are going on all over the country against the 
delimitation that it is unjust and has been done wrongly. 
All powers are not vested in a parliamentary and 
Assembly constituency. Despite, that it is not appropriate 
to change the names of Assembly constituencies and 
parliamentary constituencies. Besides, some of the 
Assembly constituencies are geographically 74 k.m. long 
as if it is a corridor .... (lnterruplions) 

[English} 

MR. SPEKAER: This cannot be done. 

[Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, 
through you I would like to submit to the Govemment 
that it is within the power of the Govemment It is regularly 
discussed In the House that If the Govemment want to 
provide 33 percent reservation to women then the number 
of seats will have to be increased. If the number of 
seats are to be increased to provide 33 percent 
reservation to women and the Commission asks for three 
months time and the Govemment give it one year time. 
First of all the Govemment should change the present 
delimitation. If the Government intend to create new 
constituencies to provide reservation to women, it should 
set up new Delimitation Commission for the delimitation 
of constituencies and to implement it in the country. The 
present delimitation is full of irregularities. Through you, 
I would like to make the Govemment aware about this 
fact that the delimitation work that has been done by the 
Delimitation Commission is not upto the mark. 

[English} 

MR. SPEAKER: Shri Devendra Prasad Yadav, please 
be brief because a very important financial matter is 
pending. 

[Translation} 

SHRI OEVENORA PRASAD YADAV (Jhanjharpur): Mr. 
Speaker, Sir, through you, I would like to draw the 
Govemmenfs attention towards an urgent matter of public 
importance. A protest march is being taken out at Janthar 
Manthar, Parliament Street under the aegis of all India 
additional departmental postal employees union. Lakhs of 
rural 'Oak Sewaks' are taking part in the demonstration 
for pressing their rightful demands and sociaJ security. 
Mr. Speaker, Sir there is a saying about these extra 
departmental employees, that braving even storms and 
rain the postman discharges his duties come what may. 
These postmen are not getting any facility from the 
Government while they are the employees of the postal 
department. According to a verdict given by the hon'ble 
Supreme Court in 1977, ED employees are not casual 
labourers or agents but holders of the civil post. Fourth 
Pay Commission was constituted in 1984. The matter 
regarding ED employees and rural 'Oak Sewaks' was not 
referred to it. I want to make only one submission. 
Consequent upon the strike by the Postal attendants in 
1993, the Govemment had given a written assurance 
that after the constitution of the Fifth Pay Commission no 
committee shall be constituted under the Chairmanship 
of any departmental officer notWithstanding the fact 
whether he. is in service or has retired but contrary to 
this assurance, a one member judicial committee was 
set up under the chairmanship of Mr. Justice Charanjith 
Talwar, a retired Supreme Court judge. Talwar Committee 
has since given its recommendations with regard to rural 
'Oak Sewaks' to the pay commission and some of the 
said recommendations have been accepted by the 
Government. Recently on 23rd July, 2007 a separate one 
member commission has been constituted under the 
chairmanship of Shri R.S. Natarajan Murthi, a retired 
Member of Postal Services Board after ignoring the matter 
of rural 'Oak Sewaks'. My only demand is that a single 
member judicial committee be set up for conducting an 
intensive study of the demands of rural 'Oak Sewaks' 
and their case so that the recommendations concerning 
them could be implemented and the directions C:-/en by 
the Government could also be complied with. 
... (Interruptions) 

MR. SPEAKER: Those who want to associate can 
send their names. 

SHRI OEVENORA PRASAD YADAV: Postal attendants 
are low paid employees. The Government should be 
sensitive towards them. The rural 'Oak: Sewaks' work in 
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IShri Devendra Prasad Yadav] 

the last rung of postal services sector, therefore, attention 
should be paid towards his social securiW as well. 

{English] 

MR. SPEAKER: All those who wish to associate may 
send their slips to the table. 

/Translation] 

The names of Dr. Satyanarayan Jatiya. Shri 
Shahnawaz Hussain, Prof. Rasa Singh Rawat, Shri 
Bhanwar Singh Dangawas, Shri Virendra Kumar. Prof. 
Chandra Kumar and Shri J.M. Aaron Rashid are 
associated with the matter raised by Shri Oevendra Prasad 
Yadav. 

{English] 

SHRI GURUDAS DASGUPTA (Panskura): The issue 
that I am raising now is an issue which should have 
been raised much eartier. 

MR. SPEAKER: It is not a matter of mention here; 
price rise is an important issue. 

SHRI GURUDAS DASGUPTA: I know that it is a 
concern. The position is unprecedented· price rise is 
overtaking the country for more than a year, and every 
single item which is essential for liveRhood is having a 
price rise. Dal is selling at As. 50; potato is selling at 
As. 15, and oil is selling at Rs. 60. 

In the last session of the Parliament, the hon. FI18OC8 
Minister had assured the House that Government would 
be taking all steps, including monetary steps, to ensure 
that price rise is contained at the earliest. The Government 
has failed to contain the price rise. Not only that, what 
is more important, the impoverished section of people, 
according to Govemment statistics, who constitute 86 
crores, who are living on a meagre consumption level of 
Rs. 20, are the hard .hit. 

MR. SPEAKEA: Do you want a .discussion on this? 

SHRI GURUDAS DASGUPTA: I want to give a 
Calling Attention Notice on this. 

MR. SPEAKER: All right. 

... (Intenvplions) 

(Tl1InslBtion] 

SHRI MOHAN SINGH (DOOria): I would also like to 
associate with this matter. . .. (lntenvptions) 

(English] 

SHAI SUNIL KHAN (Durgapur): Sir, I wish to 
associate with what Shri Gurudas Das Gupta has stated . 
... (lnlBlTlIpfions) 

MR. SPEAKEA: All of you are associating. The entire 
House is associating with what the hon. Member has 
stated. 

... (Intenvplions) 

(TtBnsIation] 

MR. SPEAKER: The need for giving a notice is over 
now. There is no need for the Notice. Merely standing 
on your legs wiD do. 

... (lnlBnuptions) 

MATTERS UNDER RULE 377* 

(English] 

MR. SPEAKER: Matters under Aule 3n, listed tor 
the day, are treated as laid on the Table of the House. 

(I) Need for doubling of railway Une between 
Vlllupuram and Dlndlgul In Tamil Nadu 

SHAI N.S.V. CHITTHAN (Dindigul): It Is a known fact 
that South Tamil Nadu has no major industry and it has 
got meager irrigational potential. It is disturbing to note 
that unemployment is rampant in the area even though 
there are lakhs of educated youths without reasonable 
employment. The above factors at times lead to class 
conflict resulting in social tension. Joss to properties and 
human lives. 

The main reason for industrial backwardness in the 
regiOn is the lack of infrastructure especially transport 
facilities. This part of Tamil Nadu is situated thousands of 
miles away from the consuming market As the Railway 
facilities are inadequate, industriaHsts do not want to set 
up their plants . 

"T rsated as laid on the Table. 
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I came to understand that very recently Planning 
Commission has rejected the proposal of doubling 
between Viliupuram and Dindigul, approved and sent by 
the Rai/way Board on the grounds of inadequate retum 
(that is ROR is 6"10). This project is our genuine long 
pending demand for laying a parallel Broad Gauge Line 
(doubling) and electrifying it from Viliupuram to Oindigul. 
The section between Viliupuram and Dindigul has got a 
distance of 220 Kms. It is estimated that a cost of 
Rs. 850 crores would be involved if the project is 
implemented. I also understand that Railways Board had 
once again taken up the matter with Planning Commission 
stating that ROR worM out more than 11 "10. 

Taking into consideration of the above facts, I urge 
upon the Govemment of India to take urgent and needy 
steps to implement this most and long awaited project. 

(II) Need to provide central aul.tance upto 50% 
of the cost to be Incurred on the construction 
of Outer Ring Road Project at Hyderabad 
City, Andhra Pradesh 

SHRI M. RAJA MOHAN REDDY (Narasaraopet): The 
Hyderabad Urban Development Authority has proposed 
to construct 8 lane Access Controlled Expressway as 
Outer Ring Road to Hyderabad City. 

The total length of Outer Ring Road Is about 162 
Km. It is also proposed to develop Highway amenities 
like truck parking, wayside rest places, restaurants and 
other commercial facilities at strategic locations. The cost 
of developing the Outer Ring Road including land 
acquisition wouid be about Rs. 4000 crores. The estimated 
cost of development of the 33 Radial roads including 
facilitating MRTSIBRTS would be about Rs. 2500 crores. 

HUDA has already taken up Phase-I of Outer Ring 
Road Project for a length of about 24.380 Km at a cost 
of As. 699 crOre8. The works is targeted to be completed 
by December 2008. 

Andhra Pradesh Government has requested the 
Centre to bear 50% of the cost of the above project for 
developing the Outer Ring Road (i.s. Rs. 2000 crores) 
and the 33 radial roads (Rs. 1250 crores). 

An early action in this matter may kindly be taken. 

(Iii) Need to undertake excavation work at 
Chandanklyarl, an Important archaeological 
site In BoIearo district, Jharkhand 

(Translation} 

SHRI CHANDRA SHEKHAR DUBe (Dhanbad): Sir, 
through you, I would like to invite the attention of the 

hon'ble Minister of Tourism and Culture to the fact that 
ancient artefacts like rare archaic idols, remanents of 
temples and pieces of petrography are buried under the 
earth in Mahal Kherajgajar and Bhejudlh-Bhairavsthan area 
situated on the banks of Ijari river in Chandankiyari block 
of Bokaro district in Jharkhand S~te. A perennial spring 
runs round the year in a pond known as Ganga pond 
located in Bhairavsthan. Water in Ijari river situated only 
at a distance of 25 feet away from the pond gets dried 
up but this source of water never gets dried up in this 
pond. There is a strong possibility of the existence of 
important heritage pertaining to our ancient civilization 
and culture in this area. 

Therefore, I demand that the Government should ask 
the archaeological department to carry out a survey and 
take up excavation of the said site to find out about our 
ancient civilization and culture and devise a scheme for 
developing a place of historic importance like Bhairavsthan 
into a tourist location. 

(Iv) Need to extend the benefit of Crop Insurance 
Scheme to apple grower. In Himachal 
Pradesh 

DR. COL. (RETD.) DHANI RAM SHANDIL (Shimla): 
Sir, Himachal Pradesh is known as the land of apples 
and this fruit is produced in abundance in my 
parliamentary constituency, Shimla. During the last few 
years, as a result of the fury of nature, my constituency 
witnessed hailstorms, snowfall, excessive rain, drought and 
wind storm. In some areas the wrath of nature was so 
severe that due to hailstorms the gardeners did not even 
get the cost of the seeds and such farmers-gardeners 
had to resort to taking loans to meet the losses incurred 
by them on that account. 

Even though, as a result of the support price policy 
of the State Government, such farmers/gardeners definitely 
got some relief but compared with the huge magnitude 
of losses suffered by them the said relief is equal to 
zilch. Therefore, it is necessary to find a permanent 
solution to this problem. 

On the one hand, whereas the financial status of the 
gardeners of the State has improved due to apple 
production, on the other, the entire country gets benefited 
through land conservation and environmental protection, 
etc. 

Sir, I urge the Union Government to provide protection 
to farmers/gardeners from such types of natural calamities. 
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[Or. Col (Retd.) Chani Ram Shandil] 

By bringing apple production under National agricultural 
policy. national crop Insurance scheme should be extended 
to it so that the apple producers of the State can aV8l' 
complete benefits of the said scheme and thereby create 
avenues to sell apples not only at national level but also 
in the international marKet. 

(v) Need to conduct Research and Development 
work on "Mandarl mite" a dl ..... affecting 
Coconut In Southern india 

[English! 

SHRI FRANCIS FANTHOME (NOminated): I would 
like to draw the attention of the Minister for Agriculture 
regarding the plight of coconut farmers in Tumkur. 
Shimoga and Tlptur regions of Southern India due to the 
spread of Mandari mite. a disease that reduces the size 
of the coconut. thereby affecting yield of oil and coiro 
Despite every effort the concerned research agencies have 
not been able to find a solution to combat the disease. 

The Government is requested to look into the matter 
and support relevant research in this area to provide 
relief to the farmers. 

(vi) Need to create a new Railway Zone with 
Headquarters at Guwahati 

SHRI ANWAR HUSSAIN (Ohubri): People of entire 
North East Region have demanded creation of a new 
Railway Zone at Guwahati with Maligaon and Dibrugarh 
Railway Divisions for a long time. The Government records 
reveal that of 10% of the earmarked budgetary allocation 
for North East. out of the total railway budget. only 

-. partially budget utilized for the eight North Eastern States. 
The said 10% is always being utilized in NF Railway. 
The N.E.R. Railway spends the said lOOk for N.E.R. 
States in the entire NFR Zone and claim that it was 
spent on N.E. It is not fair and justified. Maximum of the 
10% is being spent in Katihar and Alipurduar divisions. 

On the other hand. there is a separate Ministry for 
development of N.E. States called DONER. 

Many of the NE States do not have railway 
~()Onection and Railway Department is contemplating to 
connect all States- with railway line. 

I strongly urge upon the Government to create a 
new Railway Zone with Headquarters at Guwahati at the 
earliest. 

(vii) Need to expedite the. construction of Railway 
Over Bridge at Rangpur , Kota dl.trlct, 
RaJaathan 

[TnmsIs/ion! 

SHRI RAGHUVEER SINGH KOSHAL (Kota): Sir. the 
entire country in general and KOla. Bundi, Baran and the 
entire Kota Division in my constituency particularly has 
been facing the problem of traffic due to the level 
crossings of Railways. Had Railways planned for the 
construction of under bridges whHe laying the Railway 
lines, the problem would not have assumed so serious 
dimensions. The farmers have to either travel for miles 
to reach their fields or they have to keep stranded for 
hours together at the crossings. There are several such 
level crossings even in urban areas which remain closed 
for several hours. 

A railway over-bridge has been under construction 
on Rangpur Road at such a level crossings in Kota city 
for the last nine years. The State Government has 
completed its job approximately four years back and the 
Railways was supposed to complement by doing lot of 
work in this regard but the work is not coming to the 
completion. The divisional and zonal managers of Railways 
have given assurance to quickly complete the work of ~. 

the said over-bridge but 60 far nothing has come out. In 
the same area, the construction of one of the under-
bridges has already been approved. but the process for 
inviting its tender has not been initiated for the last three 
years. On the whole. the progress In regard to the 
construction of over-bridges or under-bridges at the level 
crossings is very slow leading to a lot of inconvenience 
to the people. 

Through you, I would like to urge that Railways be 
made more accountable and sensitive In regard to the 
construction of over-bridges and under-bridges at the 
Railway level crossings. 

(vIII) Need to expedite the gauge conVlnion of 
railway linea on Bharuch-DaheJ, Ahmedabad-
Udaipur and Bhiladl-Samdarl aectlona 

{English! 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): The 
Gauge conversion of Bharuch-Dahej and Ahmedabad 
Udaipur. Bhiladi-Samdari rail lines are still pending. 

I urge Govemment to take up this at the earliest. 
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(Ix) Need to formulate polley promoting u.. of 
ethanol as a fuel 

(TnilnsllJtion] 

SHRI SUBHASH SURESHCHANDRA DESHMUKH 
(Sholapur): Sir, today the world is searching for the 
alternative of petrol and the developed countries like 
U.S.A., Brazil, Australia, Japan, etc. are using ethanol as 
an altemat~ of petrol. These countries are using ethanol 
mixed petrol very effectively. 

It is not such that ethanol has no potential in India 
as fuel. It has great potential in this country. However, 
the process of adopting ethanol blended petrol has been 
progressing at a very slow pace in our country. The fact 
of the matter is that this is yet to take off in our country. 

Everybody knows that our country spends huge 
amount of money on the import of petrol. It is estimated 
that if 10 percent ethanol is mixed in petrol in our country 
then it will result in saving of approximately As. 2200 
crore per year. Brazil and other developed countries are 
saving huge amount of money being spent on petrol by 
mixing 20 percent ethanol in petrol. 

I would request the Union Govemment to expedite 
the ethanol programme by formulating policy for its 
optimum utilization so that the huge amount being spent 
on the import of petrol could be reduced and the 
availability of petrol in the country could be ensured. 

(x) Need to provIde adequate relief to the people 
dIsplaced due to acquisition of their land for 
coal-mlnlng 

SHRI CHANDRA MANI TRIPATHI (Rewa): Sir, land 
acquisition takes place for construction of coal mining 
projects in the country. WhUe acquiring the land the Cil 
and the associated companies make tall promises to 
provide compensation, employment and price of land to 
the displaced persons but the reality is that these 
promises are never fulfilled. As a result thousands of 
cases of land acquisition by coal mines are sub-judice. 

The Ministry of Coal and Cil had started formulating 
new policy under the Rehabilitation and Resettlement 
Policy 2003 but it is being delayed continuously. Today a 
lot of discontent is rife among people in the country on 
the issue of land acquisition. Demands are being made 
to provide market value and more compensation to 
farmers for acquiring theirt:ultivable land. The Ministry of 

Coal should make necessary amendments in its 
Rehabilitation and Resettlement Policy by keeping this in 
mind. Tha compensation being given to the displaced 
persons should be doubled. Tha rate of land should be 
fixed according to the market value after having discussion 
with farmers, likewise provision should be made to 
immediately dispose of all the pending cases of giving 
employment to persons displaced due to project. Besides, 
there is a need to immediately formulate a new policy 
providing for appointment of women by Cll shunning its 
previous policy of neglecting women and also by making 
provision to provide employment and more compensation 
to agricultural labourers and women labourers in the case 
of land acquisition of cultivable land. 

Sir, through you, I would like to request the Minister 
of Coal to kindly take necessary action in this regard on 
the priority basis. 

(xl) Need to ret.... adequate funds for repelr 
and maintenance of National Highways In 
Rajasthan damaged due to h .. vy downpour 

SHRI BHANWAR SINGH DANGAWAS (Nagaur): Sir, 
through you I would like to draw the attention of the 
Union~ Government towards the national highways in 
Rajasthan. Sir, due to heavy and continuous rainfall in 
Rajasthan the national highways in the entire State have 
been badly damaged. A large part of the State had 
unprecedented rain in the year 2006 which was several 
times higher than the average rainfall in the last few 
years. This heavy rainfall damaged several bridges and 
affected communication and traffic facilities. The Chief 
Engineer (NH) ,Public Works Department, Rajasthan has 
asked to relea~e Rs. 30.00 crore for immediate repair 
and Rs. 112.00 crore for permanent maintenance after 
estimating losses occurred to National Highways and the 
Govemment of Rajasthan has requested the Ministry of 
Shipping, Road Transport and Highways, Government of 
India to immediately release the said assistance. 

Sir, I would like to request the Hon'ble Minister to 
immediately release funds by keeping in mind the extent 
of damage suffered by national highways in Rajasthan. 

(xII) Need to provide funds for the renovation of 
the drainage system In Jhargrem 
Parliamentary Constituency, West Bengal 

[English] 

SHRI RUPCHAND MURMU (Jhargram): The 
unprecedented flood situation by heavy rainfall has been 
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seriously damaged in the large part of my Jhargram 
Parliamentary Constituency of West Bengel. It was caused 
mainly due to discharge of water from the Chandil dam 
of Jharkhand and drainage system. The drainage systems 
in my Jhargram Constituency area are not sufficient for 
water passage. At Jhargram, Gopiballavpur. Nayagram, 
Binpur blocks had been submerged in the recent flood 
situation. This year lakhs and Iakhs of people got affected. 
Huge crops including paddy were damaged. I urge upon 
the Union Government to provide fund for the renovation 
of the drainage system in this area to save the lives of 
the local people at large. 

(xiii) Need to provide financial assistance from 
National Calamity Contingent Fund to the 
people affected by flood In Kerala 

SHRI P. KARUNAKARAN (Kasargod): This year the 
South-West Monsoon has severely affected in all parts of 
the country, particularly in Kerala About 206 people died 
and there is a loss of about 1.500 crores of rupees. 
Thousands of acres of land is under water due to heavy 
rainfall and this has destroyed the agricultural produce 
and cash crops completely. 

The infrastructure like electricity, communication and 
the water authority are also badly affected. All the roads, 
village roads, PWD roads and even national Highways 
are damaged. This all had adversely affected the 
economic situation of the State. 

Besides this, in many parts sea-erosion and landslide 
also occurred, resulting in loss of lives of about 35 people. 

I urge upon the Government to sanction National 
Calamity Contingent fund and take immediate measure 
to o.vercome the prevailing situation. 

(xlv) Need to release the funds sanctioned as 
subsidy towards construction of dwelling 
units for Seedl workers In Uttar Pradesh 

fTransIBtion/ 

SHRI SHAILENDRA KUMAR (Chail): Sir, the funds 
of As. 2080 Iakhs have bean sanctioned under LR.H.S., 
2005 as subsidy towards construction of dwelling units 
for 79, 20 and 05 Beedi workers respectively of Allahabad, 
Kaushambi and Varanasi districts of Uttar Pradesh vide 
the letter no. M-11015119/06 W.111, dated 19th February, 
2007 issued by the Ministry of Labour and Employment, 
Govt. of India, for the whole Uttar Pradesh. The letter 
says that the funds sanctioned as subsidy may be 
provided to the office of the Labour Commissioner, Kanpur. 

In this regard, the Additional Labour Commi8sloner, Kanpur 
had written to the State Govemment on 15th June of 
2007 but no funds were made available. A second 
reminder issued vide letter no. 902I0SlPra.B.C. 32/07 from 
the offICe of the Labour Commissioner, Kanpur was sent 
again to the State Govemment vide their letter no. 1212-
13 dated 27.07.07. These Seedi workers have deposited 
a bank draft of Rs. 5000 each by taking loan on which 
interest is accruing. There is great resentment among 
the Beedi workers. I urge the Ministry of Labour. GoVl of 
India that the sanctioned amount of Rs. 2080 Iakh may 
please be released to the Labour Commissioner, Kanpur 
so that the Beedi workers could get the amount of grant 

(xv) Need to make a full fledged railway station 
at Keralcat In Northeastern Railway zone 

SHRI TUFANI SAROJ (Saidpur): Sir, through you, I 
would like to draw the attention of hon'ble Minister of 
Railways towards the gauge conversion of Aurihar..Jaunpur 
rail line under the North Eastern Railway zone. When 
the said rail line was in the metregauge, then Kerakat 
was a fuN fledged railway station having the facility of 
train crossing. It also had the railway godown due to 
which it was easy for the traders of Tehsli to transport 
their goods. It is more Important to say that on this route 
Kerakat is the only Tehsil lying between Aurihar and 
Jaunpur. It is a big market It is also the headquarters of 
Nagar Panchayat. It also has JhunjhunwaJa factory and 
UALU.P. Cement factory due to which people in large 
numbers visit here. Despite being so important place, 
Kerakat has not been given the status of fulHledged 
station, but simply a halt has been set up there. This is 
beyond understanding. On the contrary, Muftiganj and 
Dobhi, with no big market or offICe, have been given the 
status of fullfledged station. 

So I urge the Minister of Railways that keeping in 
view the importance of the place like Kerakat, a fullf1edged 
station in place of halt may be set up there and at the 
same time the facilities of tr"\in crossing as well as 
godown should be provided there so that the traders of 
Tehsil headquarters and the common people could be 
benefited. 

(xvi) Need to expedite the conetructIon of a bridge 
across river Godavari and join the ml.slng 
link of N_H.-202 at Eturunagararn, Andhra 
Pradesh 

[English/ 

SHRI B. VINOD KUMAR (Hanamkonda): Construction 
of major bridge across river Godavari and joining of 
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missing Hnk at Eturunagaram on NH-202 Hyderabad-
Bhooplapatnam Road was entrusted to Mis RITES In the 
year 2002, for the work of carrying out the feasibility 
study and preparation of detailed Project Report. So far, 
the alignment could not be finalized out of the three 
ahematives studied. 

In the point inspection and study by the Regional 
Officer, Ministry of Road Transport and Highways and 
state officials, Alignment alternative number-3 was 
recommended to the Government of India by the 
Government of Andhra. Pradesh on 17.7.2006. 

It is requested to kindly instruct the concerned to 
kindly convey the approval of this alignment proposal so 
that DPRlDFR can be forwarded in this year. It is also 
requested that a token of provision for the budget estimate 
in the plan 2007-2008 may be included for this very 
important work. 

Also, four-Ianing on NH-202 from Hyderabad to 
Yadagirigutta may be taken up on priority basis. 

(xvii) Need to procure sugarcane by the Central 
Government with a view to protect the 
Interest of sugarcane growers of BIJnore 
Parflamentary Constituency, Uttar Predesh 

[Translation} 

SHRI MUNSHI RAM (Biinor): Sir, I represent Bijnor 
parliamentary constituency of westem Uttar Pradesh which 
is one of the biggest sugarcane producing areas of the 
country. Since the year 2006-07 condition of farmers has 
deteriorated. Private sugar mill owners have not made 
the payment of sugarcane procured from the farmers since 
20th of March, 2007 Due to this the sugar cane producing 
farmers are overburdened with debt and are unable to 
cultivate the next crop. The second reason is that with 
the decision of selling of corporation and co-operative 
sugar mills by the Uttar Pradesh Government, the sugar 
cane prodUCing farmers of this area are compelled to fall 
into the trap of private sugar mill owners. Through this 
House, I oppose the sale of corporation and co-operative 
sugar mills and demand that the outstanding dues payable 
to sugar-cane producing farmers for the last year may 
be cleared at the earliest. Crushing of sugar-cane in sugar 
mills may be started from tIle month of October in the 
year 2007-08. The Government of India themselves should 
purchase lakhs of tonnes of sugar from the godowns of 
corporation and co-operative sugar mills so that the losses 

suffered by sugar mills due to bank Interests could be 
reduced. 

... (Intenuplions) 

/EngIish} 

MR. SPEAKER: Item No. 18 is being taken up. 

Thank you. The hon. Minister is on his legs. 

13.00 hrs. 

*DEMANDS FOR SUPPLEMENTARY 
GRANTS-GENERAL-2007-2008 

/English} 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir, I beg to present the first batch of 
Supplementary Demands for Grants for 2007-08. 
...(Intenuptions) 

MR. SPEAKER: You cannot question the Speaker's 
decision. 

... (Infenuptions) 

MR. SPEAKER: Dr. Satyanarayan Jatiya. 

... (Intenuplions) 

[Translation} 

MR. SPEAKER: New systems are developed. 

/English! 

You are cOmpelling Ministers to reply and compelling 
the Speaker to respond. 

[Tmnslation} 

What is this happening? 

/En¢sh} 

Yes, Shri Satyanarayan Jatiya, you can start. 
Motion moved: 

"That the respective supplementary sums not 
exceeding the amounts on Revenue Account and 

"Moved with the recommendation of the President. 
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[Mr. Speaker) the year ending the 31st day of March, 2008, in 
respect of the heads of Demands entered in the 
second column thereof against Demand Nos. 1, 8, 
9, 11, 12, 14, 18, 19,23,28, 32,33,35,44,46,48, 
50, 52 to 54, 56, 57, 59, 63, 65, 67, 69, 70, 78, 86, 
87, 93, 99, 100 and 104." 

Capital Account shown in the third column of the 
Order Paper be granted to the President of India, 
out of the Consolidated Fund of India, to defray the 
charges that wiD come in course of payment during 

Supp/t1In6nIa'Y 0tNnsnds for Gmnls (GtmtlIlI/) for 2007·2008 
submiIIBd to Ihtl Vole IhB Lo/( Ssbha 

No. and Title of Demand 

1. Department of Agriculture and Cooperation 

8. Department of Fertilisers 

9. Ministry of Civil Aviation 

11. Department of Commerce 

12. Department of Industrial Policy and Promotion 

14. Department of Telecommunications 

18. Departement of Food and Public Distribution 

19. Ministry of CUlture 

23. Defence Services-Navy 

28. Ministry of Development of North Eastern Region 

32. Department of Economic Affairs 

33. Payments to Fmancial Institutions 

35. Transfers to State and Union territory Govemments 

44. Department of Disinvestment 

46. Department of Health and Family Welfare 

48. Department of Heavy Industry 

50. Ministry of Home Affairs 

52. Police 

53. Other Expenditure of the Ministry of Home Affairs 

54. Transfers to Union territory Governments 

Amount of Demand for Grant submitted 
to the Vote of the House 

Revenue 
Rs. 

2 

800,01,00,000 

15000,00,00,000 

300,00,00.000 

1,00,000 

3n,OO,OO,ooo 

300,00,00,000 

70,02,00,000 

63,83,00,000 

1,00,000 

1,85,00,000 

300,00,00,000 

1,00,000 

567,75,00,000 

18,00,00,000 

120,00,00,000 

106,58,00,000 

1,00,000 

Capital 
Rs. 

3 

1,00,000 

1,00,000 

352,00,00,000 

1,00,000 

15,00,00,000 

1,00,006 

37,00,00,000 

3,00,000 

81,10,00,000 
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2 3 

56. Department of School Education and Literacy 1,00,000 

57. Department of Higher Education 5,00,000 

59. Ministry of Labour and Employment 235,90,00,000 

63. Ministry of Mi~ 15,00,00,000 

65. Ministry of New and Renewable Energy 1,00,000 

67. Ministry of Panchayati Raj 1,00,000 

69. Ministry of Personnel, ·Public Grievances and Pensions 1,00,000 

70. Ministry of Petroleum and Natural Gas 

78. Department of Rural Development 

86. Ministry of Micro, Small and Medium Enterprises 
(Previously-Ministry of Small Scale Industries) 

87. Ministry of Social Justice and Empowerment 

93. Ministry of Tribal Affairs 

99. Department of Urban Development 

100. Public Works 

104. Ministry of Youth Affairs and Sports 

Total 

... (Intel7lJptions) 

{TflInslah"on} 

MR. SPEAKER: You are not Satyanarayan Jatiya. 

DR. SATYANARAYAN JATIYA (Ujjain): Mr Speaker 
Sir, thanks you, you have identified me. 

Mr. Speaker Sir, for this year 2007-08 ... (Intrmuptions) 

(Eng/ish} 

MR. SPEAKER: You can continue after lunch. I have 
reserved your place! 

Thank you for your cooperation. 

The House stands adjourned to meet again at 
2 p.m. 

1,00,000 

300,00,00,000 20,00,00,000 

2,00,000 1,90,00,000 

1,00,000 

1,00,000 

50,00,00,000 

18,10,00,000 

75,01,00,000 70,21,00,000 

18651,13,00,000 645,38,00,000 

13.01 hre. 

The Lok Sabha !hen adjoumed lor Lunch 
/ill Fourteen of !he C/ocIr. 

14.04 hrs. 

The Lok Sabha re-assembled aher Lunch at four 
minutes past fourteen of the Clock. 

[MR. DEf'UlY SPEAKER in /I1s Chali) 

DEMANDS FOR SUPPLEMENTARY 
GRANTs--GENERAL, 2007-2008-Contd. 

(English} 

MR. DEPUTY SPEAKER: The House shall now take 
up Item No. 18. 

I would request Dr. Satyanarayan Jatiya to continue 
his speech. 
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{TmnslationJ 

DR. SATYANARAYAN JATIYA (Ujjain): Mr. Deputy 
Speaker, Sir, we are taking up the demands for 
Supplementary grants, presented by the Ministry of 
Finance, for the year 2007-08. This is the part of the 
budget process since independence. The achievement 01 
any Government is assessed by way of relief granted to 
common man. In the last budget, all things were taken 
into consideration characterising its main features therein. 
It had provisions for the villages, the poor and the farmers. 
Aeactions given at that time were the view point of the 
common people. Speaking about the farmers, the 
speeches of the poet and Saint Thiruvallur were 
excerpted. But, at the same time, his warning should 
also be kept in mind that if the farmers start sitting Idle, 
even the saints will not attain salvation. The newspaper 
have further written, "let's see what they further do." Why 
do the farmers idle? What will they gain by doing so? 
There is no need for that The answer 01 an these things 
lies with none other than the Govemment. There is a 
gross additional expenditure 01 As. 20412.14 crore out of 
which net cash expenditure is As. 10428.22 crore, savings 
and recovery would generate As. 9983.62 crore and the 
token provision is 01 As. 30 Iakh. This is not a new 
thing. It had been happening in past also. With these 
things, what happened so far is a matter of concem for 
all of us. The Department of Agriculture and Co-operation 
in the Ministry of Agriculture have been allocated As. 
200 crore for the implementation of the National Food 
Security Scheme in order to increase the production of 
rice, wheat and pulses to achieve self-sufficiency in 
foodgrains. As. 200 crore have been kept for increasing 
production of rice, wheat and pulses. What sort of result 
is going to be achieved lies in future, but the way by 
which the Govemment have been working for the last 
three years yielded nothing but announcements. 

Hon'ble Prime Minister of Coalition Government has 
stated in the booklet brought out on minimum common 
programme that the motive 01 National Common Minimum 
Programme is to adopt those policies which are aimed at 
promoting economic growth. Besides, it should be aimed 
at equality based fair distribution and provide new 
opportunities of employment. We wish to make India 
progress but the fruit of that progress should reach all. 
The question is that the fruit 01 progress should reach 
all. How much progress has been made during the last 

three years on this pattem? Presently, we are going 
through such reports that one lakh people have become 
millionaires. But my question is that at whose cost these 
people have become millionaires? 

The population of country has been more than 110 
crore. Around 70 crore people of the country don't have 
the means even to meet basic needs like food cIothlngs, 
house to live and a permanent employment. Despite these 
facts we keep on boasting about our achievements. The 
fact is that poverty has increased. The slogans raised 
have always been very attractive. The recent slogan was 
'Congress ka Haath Garib Ke Saath' and eartier in 1972 
another slogan 'Garibi Hatao' was given. I have got a 
special issue of India Today in which It has been' stated 
that the pace of poverty alleviation programmes has 
slowed down. The Planning Commission in its draft report 
for 11 th five year plan issued in December, 2006 has 
mentioned that in 2004-05, an estimated 27.8 percent 
people were living below the poverty line. Thus, the 
average fall in the population living below the poverty 
line was registered at 0.74 percentage annually and 
around 27.8 percent population is still living below the 
poverty line, then how much more time It will take to 
eradicate poverty? What action is supposed to be taken 
by the Govemment to reach the poor people to eradicate 
poverty. You are talking about the big schemes, the vision 
and the programme under which some infrastructure are 
to be developed but what about the widespread poverty? 
Development can not achieved merely by raising slogans. 
The slogans are given but who cares to fulfil them? 

"Buland Vaddon ki manjilen Iekar 
Hum kya karenge, 
Hamein Hamari Jamin de do, 
Hum asmaan lekar kya karenge" 

Hence, loatty slogans cannot remove the sufferings 
and helplessness. During the' rainy season, house of the 
poor people collapse and they are compelled to spend 
their nights without any shelter, what measures are to be 
adopted to help them? What is the meaning of having a 
Govemment if It does not think about the poorest of the 
poo~ people of society, if this is the case then the 
Government is worthless since if the Government is not 
concemed about the common man then it doesn't deserve 
to be called a Government. 

India is a democratic country and in the democratic 
set up we are committed to provide social, economic 
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and political justice, but injustice is being done, who is 
supposed to prevent it? Thousands of people have 
become homeless due to floods. Their homes have been 
damaged by floods. Where the flood affected people 
should go during flood situation. These house are located 
in flood prone areas and they are affected by the floods 
on regular basis. Who prevents the Govemment to shift 
their houses to safer places? Why do not we do so, 
because we don't have will power. The relief programmes 
are being run for them since long back but where is the 
will to help them and H here is no will, there Is no way. 
The floods win come every year and the poor people will 
continue to become its victims, the poor will die but 
poverty will not come down. It is not fair. These things 
reflect view point of the Government. Regarding Ministry 
of Agriculture I had stated about implementation of food 
security mission and you had also demanded an amount 
of Rs. 300 crore for minimum support of price of mustard 
during rabi season of 2005-06 and 2006-07. An amount 
of Rs. 300 crore have been earmarked in the form of 
additional Central Assistance Schemes for agriculture 
related schemes of States to achieve a growth rate of 4 
percent In agriculture sector during 11th five year plan. 
Everyone was aware that 11th five year plan has to be 
implemented and if this was the case then the funds 
should have been earmarked for it in the budget itseH 
but to avoid the situation of excess allocation you diverted 
an amount of Rs. 300 crore to 11th five year plan. An 
amount of Rs. 300 crore have been earmarked for 
achieving a growth rate of 4 percent in agriculture sector. 
Now, the question is how to achieve a growth rate of 4 
percent? During the presentation of first budget in 1951 
the contribution of agriculture sector in GOP was around 
61 percent. As per the latest report presently the 
contribution of agriculture sector has been reduced to 
18.5 percent which is one percent less than that of last 
years. Why it has" come down? In 1951, 70 percent 
population of the country was dependent on agriculture, 
presently, this has come down to 61 percent, but if we 
pay proper attention to agriculture sector this figure could 
be maintained at 61 percent. Due to constant negligence 
of agriculture sector, we did not have time to think over 
these issues. You will talk about subsidies on fertilizers 
and grant of loans. You have stated that Govemment 
have achieved a 3 years target of providing loans in the 
period of 2 years itself, it is very good thing, but at least 
opportunities must be given to them to repay the loan. 
Why a farmer takes loan, because he has no source of 
income. He meets his farming expenses by taking loans 
and he has to pay interest on the loan amount also. He 
has to pay more interest if he takes loan from cooperative 

Banks. Therefore, it is being felt that it is not sufficient 
to provide him the minimum support price only. In lieu of 
providing the farmers the minimum support price for their 
crops they should be provided the remunerative price for 
their crop. Profit is the only motivation behind every 
profession and industry and nobQdy wants to work on no 
profit no loss basis or in losses, then why our farmers 
are compelled to work in losses? This is the burning 
problem before us. How the farmers could earn some 
profit and on which items subsidies must be provided to 
him. We all should consider these issues. After all he 
toils to produce food for the country. 

Sir, presently, we are importing foodgrains, last year 
we Imported 50 lakh tonne foodgrains and this year also 
we are going to import foodgrains. The remunerative price 
is not being given to farmers and minimum support price 
for wheat has been fixed at Rs. 850 per quintal, thereafter 
it was increased to As. 900, while we are going to import 
wheat at a price of Rs. 1250 per quintal. If we are 
importing wheat at the rate of Rs. 1250 then where the 
prices will stand later. I do not know, moreover, the quality 
of that wheat is also not good. If you are ready to 
consume that wheat in your homes then other people 
will readily consume it. Do you consider that wheat fit to 
be consumed in our homes? Is the wheat being imported 
actually consumed in our homes? If not, then how can 
we force others to consume that wheat, to which we 
ourselves are avers to consume. The wheat which has 
been imported is not of good quality but contrary to that 
you will assert that it is a good quality wheat and not 
only you but every Govemment make such claims. If we 
have to consume water we look into its quality. If I have 
to consume water or food then it should be of good 
quality. It should be good and hygienic. We have to 
survive but we should also remember that other people 
also want to survive. What assistance Govemment can 
provide to maintain a minimum standard of living? The 
people had raised question about the quality of wheat 
imported earlier. The people did not get sufficient quantity 
of wheat which they were supposed to get under Public 
Distribution System .... (Inlenvpl;ons) 

MR. DEPUTY SPEAKER: LaI Singh ji, you have come 
late and you have already started disturbing the House. 

DR. SATYANARAYAN JATIYA: I am concerned about 
these things as they are related to poor man and 
condemn these things. The Government ought to pay 
attention towards these issues, but the Govemment hardly 
pay attention towards such issues. ' 
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[Dr. Satyanarayan Jatiya) 

You have said about the subsidy on fertilizers that it 
is Rs. 6 thousand 550 crore. It is right that you had 
provided subsidy to such an extent, but has anybody 
assessed the production percentage in comparison to the 
subsidy. When we evaluate the share it will not be same. 
There were demands made by you regarding irrigation 
also. Provision was made in the original budget for 
irrigation. How it will go if irrigation capacity is not 
increased. Suppose, there is increase in irrigation capacity, 
but it will not work without electricity. It is connectivity, 
which need to be streamlined if you want to increase the 
agricultural production, we need to take measures to keep 
the land fertile. Fertile lands need to be irrigated. For 
that we need to provide electricity, but what is the supply 
system. Power cut taking place everywhere. Delhi is the 
cepital of our country. Here, the situation of Power cut 
may not be serious but it is cut. Nobody knows when 
there will be power cut. Why there is power cut? Because 
electricity is not generated .... (Intem.pllOns). There is power 
cut for 2 hours, 4 hours and sometimes 6 hours. There 
are only few occasions when we realize that there is 
electricity in our country. But electricity is not being 
provided as per demand. I have some data still 55.6% 
people in rural areas use kerosene. If they use kerosene, 
it doesn't mean that they cook their meal on stove. They 
use wood, cow dung cake as fuel in rural areas ... 
(Intenuphons) 

SHRI ANIL BASU (Arambagh): It's all feel good 
factor ... (Interruptions) 

DR. SATYANARAYAN JATlYA: It requires 
determination to feel good .... (lntenuplions) You are my 
friend and you support me as a friend Therefore, I expect 
that kerosene is used more for the purpose of making 
light....(lnlenuphons). This is the difference between rural 
and urban areas. It is as per the data of census 2001. 
How many Pucca houses are there in rural areas? It is 
said that there are 41 % pucca houses in rural areas and 
99% in urban areas. In response to a query regarding 
the kachha houses in rural areas it is told that there are 
23% kachha houses in rural areas and 5% in urban 
areas. How many people have access to safe drinking 
water - it is available only for 25% people in rural areas, 
the rest are deprived of it. Out of total 70% rural 
population only 25% people have access to safe drinking 
water. This is the difference between urban and rural 
areas. Nobody want to be bom in village. But it is beyond 
control for anybody. Nobody knows that where he is going 
to be bom - for example we can say it on the basis of 
castes that who belongs to Scheduled Castes and who 

belongs to Scheduled Tribes. Difference of castes appears 
after birth that someone belongs to Scheduled Castes 
and someone belongs to Scheduled Tribes, some people 
belong to urban class and some belong to lower class. 
Nobody knows this but these things happened. The 
percentage of families enjoying electricity facilities· is 43.5% 
in rural areas and 81% in urban areas. 55.6% people in 
rural area use kerosene and in urban areas its percentage 
is 12%. Bathroom facility is available in urban areas but 
in rural areas there is no such concept. Rural population 
depends on river, pond and well for the purpose. Their 
problem is genuine but nobody considered It. It was said 
that Govemment should take initiative in this regard but 
Govemment is unable to do so. Everybody has their own 
problem. There are 23 in rural areas and 70 in urban 
areas. There is mention of toilet facility. Work has been 
initiated regarding construction of toilets in rural areas 
and the same is being carried out in urban areas also. 
In rural areas toilet is constructed in the same one room, 
where they live and cook aIongwith their children. Area 
of the room is 1 0112 .... (Inttlnuptions). Whatever it may 
be, the difference should be reduced. There was 37.3% 
poverty in rural areas in the year 1993-94, 28.3% In 
2004-2005 whereas it was 32.4% in urban areas in 1993-
1994. 

In urban areas poverty has been reduced to 25.7% 
in 2004-05. It was 36% in 1993-94 and today it is 27.5%. 
There is a difference of 9% during the ten years and it 
reduced to 27.5% from 36%. Similarly, it will take another 
ten years to bring it down from 27"k to 18%. Same 
process will be continuing further. Population is also 
increasing. Population graph and poverty will continue to 
increese like this. 

Just now I mentioned about agriculture, rural and 
other things. You have made all such demands and to 
fulfil all such demands you have made provision to 

. present supplementary Demands of Grants in the 
Parliament. Therefore, I was talking about poor farmers 
of villages, support price and imported wheat etc. If you 
provide same rate to the farmers at which you import the 
wheat from other countries, it will definitely be beneficial 
for the farmers. 

I would like to tell you about the concept of SEZ. A 
Parliamentary Committee was constiMed for SEZ. The 
committee has already presented their report. According 
to the committee ownership right of acquired land for 
SEZ should not be transferred to SEZ developer. Instead, 
the land should be transferred to SEZ developer on long-
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term lease and provisions of extension of lease period 
should also be incorporated. This is committee's opinion. 
Now what wHI be the future of SEZ? Earlier land was 
provided for factories before and post independence period 
but now factory owners have become owner 01 such 
land. The rate of land provided to them on lease was 
meagre but now the rates are high. Even today you are 
acquiring land from farmers to establish industries. In this 
regard opinion of the committee is not convincing. 
Committee concluded at the end that concept of SEZ in 
India is in early stage. More wort< required to be done to 
make this scheme a symbol of success. Everyone knows 
the fate of projects like Road Centre Scheme. Govemment 
should evaluate the effectiveness of SEZ policy at some 
stage. Therefore, a mechanism should be developed to 
evaluate the project after 5 years of establishment of 
SEZ. This is SEZ. 

Now taking up the case of the agricultural wort<ers, 
about providing employment to them, there is a provision 
for 100 days employment guarantee which renders a 
meagre allowance to them. So, where would they go? 
He should have said something about wort<ers of the 
unorganized sector since nothing has been done for them. 
He should have mentioned about the interest rate of 
provident fund because it has still not been refixed. If 
the Govemment do not have any vision for such poor 
farmers of villages, then what function the Government 
are carrying out? What is going to happen with the 
supplementary demands for grants of this budget? What 
is the identity of Hindustan-poor farmers of this country? 
Hence the Government need to think about the labour 
class, the weaker sections, the economically backward 
people, the downtrodden, the scheduled castes and the 
scheduled tribes. If the Government would keep them in 
view, I think, target set by the Govemment could be 
achieved successfully. But the assessment made so far 
is not correct. So, I hope that the Govemment would 
carry out their functions because the way the opposition 
have submitted their views it seems that-

·Ye kitabon ki baatain, ye shahee ke dhabbe, 

Ye lalzon ki uljhan, ye ginati ke ho gaye. 

Yedi kuchh samjah gaye ho, to zara sa matlab harnen 
bata deejiye, 
Sira dhundhata hun main zindagi ka, agar pata ho 
10 zara hamen bhee bata deejiye.· 

{Englishj 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): Mr. Deputy Speaker, Sir thank you very much 
for giving me this opportunity. 

Sir, the hon. Minister of Finance has proposed the 
lirst batch of Supplementary Demands for Grants lor the 
year 2007-08 which includes 39 Grants. He has sought 
the approval of the Parliament to authorize gross 
additional expenditure of As. 20,412.14 crore. 

Sir, if we observe the economic scenario of our 
country now. 

If we observe the economic scenario of our country 
now, then, we will be proud that the growth of our 
economy has been accelerated much to the satisfaction 
of- the people of our country. 

According to Haliburton, no man is rich whose 
expenditure exceeds his means and no man is poor 
whose income exceeds outgoings. To that objective, our 
Finance Minister has been performing exceedingly well in 
terms of financial responsibilities, fiscal discipline, 
prudential norms, etc. which have been manifested in 
the growth momentum of our economy. He has very 
stridently been follOwing the dictum of growth-investment-
growth. 

Insofar as GDP is concemed, the growth of our GDP 
has been registered at 9.4 per cent In 2006-07. It was 
9 per cent in 2005-0S; 7.5 per cent in 2004-05 and 8.5 
per cent in 2003-04. It clearly indicates that the average 
growth is estimated at 8.6 per cent during the last four 
years. You will be astonished to know that the growth of 
our GDP to the tune 01 9.4 per cent is highest on an 
annual basis till date. I know that any acclamation for 
the UPA Govemment will pour melted lead into the ears 
of our opposition but the fact is that the growth of our 
economy is appreciated by all quarters, all sections of 
our society. 

It is well postulated that high growth always generates 
its own momentum. Momentum of growth entails 
generation of more resources, and more resources mean 
that we would have been able to invest more in our 
financial system. Naturally, this virtuous cycle has been 
fO/lowed very religiously by our Finance Minister. As a 
result of higher growth of employment together with 
programmes which focussed on poverty alleviation, the 
head-count ratio of poverty declined to about 22 per cent 
in 2004-05. 

jTtanslationj 

Jatiya ji, we cannot eradicate poverty overnight, we 
have got no magical wand. 
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{Englishj 

This is tor the first time that It has proved that the 
growth of our employment has exceeded the growth of 
our population. As I said earlier, since Independence, this 
is tor the first time that It has been achieved. In the last 
year, we have been able to generate employment to the 
tune of more than 11 million which is 60 per cent more 
than the employment generated by China. It contributes 
the share of more than 50 per cent employment 
generation among the BRIC countries. 

Naturally, this economy is facilitating the creation of 
jobs in our country as a result of which working poverty 
has been dramatically reduced indicating that more people 
have managed to put themselves out of the net of 
absolute poverty and it has been ratified by the 
International labour Organisation also. 

Sir, today we have set our foot in the 60th year of 
our Independence. Before we set out in our odyssey in 
the year 1947, India was regarded as one of the poorest 
economies in the world. Today it has become a hot spot 
and we even have more billionaires than any other country 
in Asia. 

The Govemment has stepped up its Plan expenditure 
to the tune of 134 per cent over the previous year 
because the UPA Govemment is following the dictum of 
'faster and more inclusive growth. Per capita national 
income has registered an increase of 7.4 per cent during 
2005-06. Our robust economic growth has been 
accompanied by a healthy increase in the rate of 
investment in the economy as the gross domestic capital 
formation has been estimated at 33.8 per cent over the 
previous year of 2004-05 when it was at 31.5 per cent. 
The rise in investment is supported by a rise in savings. 
Savings, to the proportion of GOO, has increased to 32.4 
per cent. Naturally, our macro economic fundamentals 
are very much positive. 

Our service sector, driven by high demand in financial 
services business, including IT-enabled services, has 
carved out a niche in our economy. This Govemment is 
quite optimistic that a 10 per cent growth trajectory would 
remain alive in the foreseeable future because our 
industrial sector and our manufacturing sector are 
registering a resurgent growth. 

Sir, we are fortunate enough that we have a 
favourable dependency ratio also. InaJa will be continuing 

to reap its demographic dividend. The number of persons 
in the age group of 15 to 64 years is expected to reach 
67 per cent of our population by the year 2025 and India 
is expected to have the lowest median age population of 
32 years by the year 2030. 

Sir, the larger number of working population, the 
saving habits of the people and increase in Income level 
continue to provide large domestic savings to sustain our 
investment levels. It is also heartening to note that our 
20 million Indian Diaspora have been contributing a 
massive savings to our economy. The remittances from 
those Oiaspora are already more than the investment of 
multinational companies in India; not only that, the share 
of Indian expatriates in North America are contributing 40 
per cent by exploding the myth that the expatriates of 
GuH are contributing much. 

Sir, inward and the outbound trade in goods and 
services now account for around 50 per cent of our GOP. 
The manufacturing sector has grown at a healthy rate of 
9.2 per cent in the last four years. It accelerated to 1'2.3 
per cent in 2006-07; measured in terms of index of 
industrial production, the manufacturing growth has 
reached 12.5 per cent in 2006-07. In the first two months 
of the current year, the manufacturing sector growth was 
maintained at a healthy rate of 12.7 per cent. 

The other salient feature is that the capital goods 
registered a growth of 18.3 per cent in 2006-07. The 
growth momentum is being maintained in the current year 
as weH. Construction has been growing at 12.6 per cent 
per year contributing greatly to the creation of unskilled 
jobs that will benefit the poor and lower income groups. 
Trade, hotels, transport and communication are other 
sectors that generate a large number of unskilled and 
semi-skilled jobs, which have grown at 11.6 per cent per 
year. Financing, insurance, real estate and business 
service have been growing to the tune of 8.9 per cent 
per year. Sir, naturally, we are optimistic that the growth 
trajectory that has been propelled by the Government 
wiD be sustalned. 

Insofar as the agricultural sector is concerned, yes, 
we are all concerned of the growth of our agriculture. 
But the Government is also keen to see the rejuvenation 
and revitalisation of agricultural sector. Already a sum of 
As. 25,000 crore has been proposed to be invested in 
the coming four years. Not only that the Finance Minister, 
in his Budget, has proposed to offer credit to our 
agricultural sector to the tune of Rs. 2,25,000 crore. This 
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is a humongous amount of credit flow to the agri sector 
which often witnesses a staggering role of our economy, 

Sir, the National Development Council has observed 
that agricuhure must be reoriented to meet the needs of 
the farmers and the Central and State Govemments 
should evo/ve a strategy to rejuvenate agriculture. Growth 
of agriculture cannot be the sole responsibility of the 
Union Government. 

As far as hoarding is concerned. the Essential 
Commodities Act and such other Acts are to be 
implemented by the State Governments. The Govemment 
is generous enough to help the State Govemments to 
frame up their own strategy so as to rejuvenate the agri 
sector. 

Sir. about the National Rural Employment Guarantee 
Scheme. I am simply referring to some instances. 
Govemment is providing generous fund under National 
Rural Employment Guarantee Scheme. But the 
performance of the States is varying. For instance. insofar 
as Rajasthan Is concemed. they have performed very 
well. Out of 100 days. to be entitled for the poor worker 
in the village. already n days have been allotted to 
those poor people. But in the other parts. in West Bengal. 
only six days have been allotted; in Kerale only three 
days have been allotted. So. It depends upon the 
performance of the respective State Govemments. Only 
prOviding fund will not suffice to eradicate the poverty. to 
generate employment. The State Governments must have 
to play their own role in the growth of our economy. 
Therefore. the disparity is very much palpable among 
various States of our country. 

As per NOC's proposal. the Govemment has launched 
a Food Security Mission covering wheat. rice and pulses 
aimed at producing over the next four years an additional 
eight million tonnes of wheat. ten million tonnes of rice 
and two miHion tonnes of pulses. Secondly. they are going. 
to incentivise States to draw up plans for agricuHure sector 
more comprehensively. taking agro-climatic conditions. 
natural resources and technology. Thirdly. they are going 
to provide additional resources for irrigation 6IiB Accelerated 
Irrigation Benefit Programme. including a component on 
modemisation linked to command aree development and 
participatory management. Fourthly. they are going to give 
the national agriculture reseerch effort a strategic focus. 
They are going to restructure pattern of Rural 
Infrastructure Development Fund by NABARD to provide 
for State-wise indicative allocation for the entire Eleventh 

Plan. They are going to initiate steps to restructure 
fertilizer subsidy and Its delivery to provide balanced plant 
nutrition without adverse effects on soil. 

I would like to draw the attention of the Government 
and the Minister also that the National Commission on 
Farmers very clearly stated that since WTO has started 
functioning 12 years ago. our farming community Is not 
well-equipped, is not Well-trained to know the trade literacy. 
the genetic literacy, the quality literacy and the legal 
literacy. I think these are more vital components of the 
agri sector so that our farmers are well-acquainted with 
the global trading scenario and other global implications 
in the wake of World Trade Organisation. In spite of our 
huge potentiality in the agriculture sector, we are not 
able to reap up the benefits. However, the technologies 
are on the shelf. 

Sir, 1968 marked the beginning of the Green 
Revolution leading to a quantum jump in the productivity 
and production. But in the last 10 years, we are 
witnessing a fatigue in the Green Revolution with the 
growth rate in food-grains production falling below 
population growth for the. first time since then. Only 10 
per cent of our farmers are covered by crop Insurance. 
May I know from the hon. Ministl'tr what is the status of 
agriculture risk fund? I would like to know whether you 
are pondering over it. 

Strategic initiative to modemise and diversify Indian 
agriculture both horizontally and vertically. particularly in 
the areas of post-harvest management and farm-level 
processing and value addition can generate quality 
employment opportunities for a large number of rural 
people. It is very alarming to note that seed quality in 
various parts of our country has not been adhered to. 

In addition to it, the soil nutrient, which is the most 
vital component in the growth of our agriculture, has been 
registering a negative aspect which needs to be corrected 
as soon as possible: 

Sir, our foreign exchange reserves have registered a 
robust growth and it has now touched the figure of 204 
billion dollars. The Govemment is going to borrow five 
billion do/lars of the Reserves to fund local infrastructural 
projects because in spite of our growth momentum, it is 
true that still we are suffering from poor infrastructure. 
That is why. even CII recommended for the vibrant 
infrastructural sector. 
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Secondly, the Indian rupee, on April 26, 2007, 
appreciated to below the '41' mark against the dollar. It 
turned India into a trillion dollar economy, the 12th country 
in the world, and it is a great achievement. But in the 
same tune, I would like to ask the hon. Fmance Minister 
whether appreciating of the rupee will adversely affect 
our export growth. That has to be taken care of. 

For the first time in the Indian history, the market 
capitalization of the Bombay Stock Exchange has crossed 
the country's GOP when the total listed market cap 
touched the figure of As. 33 lakh crore eclipsed the GOP 
figure of Rs. 32 lakh crore. 

Sir, India's share in the global GOP measured in 
terms of the purchasing power parity was 5.9 per cent 
which was the fourth largest economy in the world after 
the United States, China and Japan. 

Sir, last but not least, I would like to draw the 
attention of the hon. Finance Minister that in the wake of 
Sachar Committee Report we came to know that in 
various States of our country, minority population has 
been lagging behind in social, educational and economic 
areas. In that regard I would like to draw the attention of 
the han. Rnance Minister that I am hailing from the district 
of Murshidabad, which is regarded as the highest 
concentrated area of the Muslim population in the country, 
and they are out to earn their livelihood. Out of 
desperation, are compelled to adopt various illegal 
activities including cattle smuggling and other illegal 
activities. So, special emphasis should be laid on the 
Muslim concentrated districts in our country . 
... (Interruptions) Including Murshidabad. 

MR. DEPUTY SPEAKER: Please conclude now. 

SHRI AOHIR CHOWDHURY: Sir, before concluding 
my speech, I would like to quote a few lines of Jawahar1a1 
Nehru: 

"Many dreams we have dreamt are today drawing 
near and being materialized. When we undertake a 
big work we have to do so with a large heart and 
a large mind. Small minds or small minded nations 
cannot undertake big works when we see big works 
our stature grows with them and our minds open out 
a little." 

With these words, I conclude my speech. 

SHRI ANIL BASU (Arambagh): Respected Deputy 
Speaker, Sir, I thank you for giving this opportunity to 
participate in this debate. 

My esteemed colleague, Shri Adhir Chowdhury has 
spoken eloquently and extensively on the brilliant 
performance of the economy and that of the MInistry. 

Our only problem is that our countrymen, ihore than 
120 crore people, are unable to understand this brilliant 
performance. With the sorrows, sufferings and the miseries 
that they are facing, they are unable to understand that 
BlNust Sadalr, which is ruling the country, actuaRy Is 
perfonning to their expectation. 

Last week, most probably on 13th August, the hon. 
Fmance Minister was replying to the debate on the State 
Bank of Inal8 (Amendment) Bill. I did not participate in 
that debate nor did I Interrupt the hon. Fmance Minister 
because I love to listen to the hon. Finance Minister. His 
style of speaking and replying is always liked by me 
though the content is always short of expectations of the 
millions of toiHng masses. I do not have any doubt really 
about his ability to conceive but his ability to deliver is 
always a question mark to our countrymen. 

Sir, according to the Economic Survt1y of ~7, 
our GOP at 1999-2000 price was 9.8. Our GOP at current 
price was 14.4. Our Wholesale Price Index notionally at 
February 2007 was 6.7. Our Consumer Price Index was 
6.9. Our agricultural production compared to 1981-82 has 
increased by 2.7 per cent. But if you consider the 
population increase, this increase is negative. Our food-
grains production has increaaed by 0.3 per cent 

Now, the question arises 88 to why there is a hue 
and cry inside the House as well as outside the House 
regarding the prices of all essential commodities. If you 
look at the Wholesale Price Index in August, you would 
see that there is a decline. But if you see the Consumer 
Price Index, you would find that it has steadily increased. 
Is it a fact? If it is a fact, what are the reasons for the 
same? This shows that there is some defect in the 
demand and supply chain. It is also proved that the 
Government has failed to act to initiate action in reducing 
the Consumer Price Index. The steps taken by the 
Government are inadequate to control the price rise. 

In Delhi, the price of potato as on today is Rs. 22 
per kilogram. The vegetable prices are beyond the reach 
of the common man. 
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Mainly, the price on food items, rice and wheat, has 
gone up like anything. Drugs and medicines could not be 
touched by the common man. Even their very dear and 
near ones are dying. They are not being able to purchase 
drugs and medicines because the price has soared so 
high. 

Now, my question to the hon. Finance Minister is 
this. How are you going to initiate further action to control 
the soaring high prices of all the essential commodities 
so that effectiveness of your action brings relief to the 
people of this country, especially, to the poor toiling 
masses? My question to the hon. Prime Minister is this. 
Would you be very kind enough to explain to the House 
regarding the amount sanctioned by the House in 2005-
06 and 2006-07 financial years and the release of fund 
and utilization in these sectors, especially, education, 
health, poverty alleviation at the end pf the financial year? 
You never give these figures because your transparency 
is always kept under a veil and you would not tell the 
House what the true picture is. 

Why there is so much crisis? My hon. friend, Mr. 
Chowdhury has suggested some steps. I am in complete 
agreement with him. The performances, which the 
Govemment is required to undertake, are not being taken 
till date. He has suggested something. I support that. But 
why there is so much crisis? Why the prices of essential 
commodities are soaring? Why the agriculture scenari~ is 
so depressing? 

In my opinion, one of the major important factors is 
that the Government, our beloved hon. Finance Minister 
is busy elsewhere. He is busy elsewhere which is outside 
the Common Minimum Programme. The Govemment 
came to power with an understanding that they would 
implement the Common Minimum Programme. We 
supported the Government from outside because we did 
not want the communal forces to come. They should not 
be allowed to take any opportunity in the situation 
prevailing at that time. So, the Common Minimum 
Programme is the yardstick. How are you going to 
implement that? Have you reviewed it? Have you 
explained to the people? What was your promise when 
you came to power? After more than two years, what 
have you done? 

The Government is busy elsewhere which is outside 
the Common Minimum Programme. The Govemment is 

busy elsewhere which is not discussed in the House, 
which is not quoted in the House. We passed the Budget. 
We passed the Appropriation Bill, and the Supplementary 
Demand also would be passed. There is no question 
about that. 

Now, if you scrutinize the progress made in social 
sectors like poverty alleviation, health, education which 
are considered to be the most important sectors, hon. 
Finance Minister, I must say, your delivery system has 
failed miserably. 

Sir,l would mainly confine myseH to the agriculture 
sector. Today in our country ten lakh cars, 60 lakh motor 
cycles and three lakh three-wheelers are produced 
annually. But when you go to the need of the rural area, 
only two I8kh tractors are sold every year. In China more 
than 30 lakh tractors are sold in a year. 

I would give a very simple observation and I think 
all sections of the House would agree with me. Have 
you ever seen the simplest mode of transportation in 
rural areas Oke a wheel cart also known as wheel barrow? 
DC) you not see everyday in the villages men, women 
and even children carrying loads on their heads? Have 
you replaced that through ilimple mechanisation? Can 
you not go for the wheel barrow on a massive scale? 

Treating agripulture in a very shabby manner, not 
only by this Government but by the successive 
Govemments, has created a situation where the whole 
agricultural sector has become the main reason of the 
poverty. Hon. Minister of Finance - can you deny that? 
There are bullocks, the traditional provider of power to 
the agriculture and the rural transportation in India. These 
have practically vanished because a pair of bullocks cost 
nearly Rs. 40,000 to Rs. 50,000 and it costs a famler at 
least Rs. 40,000 to Rs. 50,000 per year to feed and 
maintain them. It has become impossible for the farmers 
to maintain a pair of bullocks. What is the vehicle that 
you are giving to them? When the bullock carts are 
withdrawn because of economic reasons, what is the 
alternative available to them? You have not provided any 
altemative to them. There is no policy decision regarding 
farm mechanisation. There is no policy decision at all. 

The hon. Minister very often boasts about the 
performance of the banking sector, about the loans and 
advances given in the rural sector. I only want to quote 
from one of the Expert Committee reports. The Reserve 
Bank of India had set up a one-man High Level 
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Committee headed by Shri R.V. Gupta on agric:ulture credit 
through commercial banks in December, 1997. What does 
the report say? It says: 

"When a farmer is going for a loan or a person in 
rural India is going for a loan to the public sector 
banks, the value of the security taken should 
commensurate with the size of the loan and the 
tendency to ask for additional collateral by way of 
guarantors for the land that has already been 
mortgaged, should be discouraged. In order to give 
operational flexibility to the lending banker, margin 
security collateral requirement should not be 
prescribed by RBI or any other agency and should 
left to the discretion of the lending bank". 

Hon. Finance Minister, have you taken note of that? 
Sir, let me tell you what is happening. When a person 
approaches a bank to buy a two-wheeler, three-wheeler 
or four-wheeler, he is always welcomed by the bank. But 
when a farmer goes to the bank or an unemployed rural 
youth goes to the bank, the Manager looks at him as if 
he has come to loot the bank. That is the psychology 
prevailing in the public sector banks. Therefore, there are 
so many restrictions imposed on the farmers so that he 
is unable to take any loan. 

Sir, I am just giving you an instance. I am not talking 
into detail. I may tell the House that there is a circular 
of the State Bank of India which says that for tractors up 
to 35 HP, you have to mortgage, if you have 3-crop 
area, 10 acres of land; if you have 2-crop area, you 
have to mortgage 15 acres of land; and if you have 
single-crop area, you have to mortgage 30 acres.of 1and. 
For 35-45 HP tractors, there is another parameter. Sir, 
for buying a tractor, 15 acres of land is to be mortgaged. 
I would like to ask the hon. Finance Minister whether he 
knows the price of land in the village area, price of 
irrigated land in the village area that for a tractor of As. 
3.5 Iakh, he has set up this criterion. He is telling the 
House that banks are giving loans very generously. What 
loans are they giving to the farmers? I have just now 
told what is there in the circular issued by the State 
Bank of India. This is the attitude of the Government. 
That is the attitude of the financial institutions towards 
the farmers. 

Sir, I asked a very simple question to one of the 
very eminent agriculture scientists of this country. 

MR. DEPUTY SPEAKER: Your party has given three 
names and you have taken more than 18 minutes. 

SHRI ANIL BASU: Sir, I will finish in two minutes. 

Sir, you are kind enough to me and I have all respect 
for you. 

MR. DEPUTY SPEAKER: I have been kind enough 
to everybody, not only to you. 

SHRI ANIL BASU: I asked a very Simple question to 
the Director-General of Indian Council of Agriculture 
Research. I asked him that they were going for weak 
scientific projects in the name of Indo-American 
Technology Transfer in the field of Agriculture - it is very 
good and I do not object to that - but why he was not 
advising the Govemment very simple things. 

There are two things which the agriculture scientists 
have been recommending for centuries allover the world. 
They have recornmended bee-keeping and health of the 
soil. If you encourage farmers to go for bee-keeping by 
the side of the farmland and take care of the soil, your 
production can increase by 10 per cent to 20 per cent. 
That is a very simple matter, but no agriculture scientist 
would tell anything. 

I wrote to Dr. Montek Singh Ahluwalia, but he did 
not reply to my letter. I wrote to the Prime Minister also 
and he replied to me. I have got a copy of the \etter, but 
nothing has happened. Nobody takes care of very simple 
methods of increasing agriculture productivity - bee-
keeping and soil health - because psychoiogicallJ they 
are against 'agricultured' India. 

Sir, there is so much talk about irrigation. I will give 
you a very simple example. There are huge numbers of 
small-scale generator manufacturing units in Uttar Pradesh 
(UP), Haryana, Punjab, and aU over the country who 
produce generators. There was a circular issued by the 
Ministry of Environment, and they have imposed an 
emission norm, which is not even imposed in Europe. It 
means that our emission norms are more stringent than 
that followed in Europe. If one wants to irrigate the farm 
land with the support of a generator, then one is not 
able to purchase it because of the circular issued by the 
Ministry of Environment. As a result, all the small-scale 
units that are manufacturing these generators have 
completely gone to the dogs. Thousands and thousands 
of skilled workers have lost their jobs in UP, Haryana, 
Punjab, in North India, South India, East India and West 
India because they are a very small and medium sector, 
and as they could not match with the emission norms. 
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• What have you done in the name of emission norms? 
You have given monopoly to an Indian corporate house. 
It is because this corporate house could meet that 
emission norm, and everybody else in the field could be 
wiped out. This is the tendency. . .. (Interruptions) 

SHRI B. MAHTAB (Cuttack): It is very well said. 

SHRI ANll BASU: This is the policy of the 
Govemment. Have you examined this aspect? You have 
announced irrigation of minions of hectares of land. How 
are you going to achieve this objective? 

MR. DEPUTY SPEAKER: Thank you. 

SHRI ANll BASU: lastly, I would like to request this 
to the hon. Finanoe Minister. Would you be very kind 
enough to issue necessary orders to NABARD, RBI and 
all public sector banks? I am saying this because you 
have said that they are free to decide their own norms 
in case of corporate houses. You have to come out with 
a concrete policy framework for the poor marginal farmers 
who are in need and persons who really need help. This 
would help agriculture, and the poor people of this country. 
Thank you very much. 

(Translation] 

SHRI MOHAN SINGH (Deoria): Mr. Deputy Speaker, 
Sir, I am grateful to you for giving me this opportunity to 
expr~ my views on Appropriation Bill presented for 
supplementary demands for grants. 

In the supplementary budget, the hon. Minister of 
Finance has mentioned about withdrawing in As. 20412.54 
crore from the consolidated fund of india ... (lnlBrruptions) 

[English] 

MR. DEPUTY SPEAKER: Please maintain silence in 
the House. 

... (lntllnuptions) 

{Translation} 

MR. DEPUTY SPEAKER:Though you have corne late 
but you have immediately started creating disturbance. 

SHRI RAM KRIPAl YADAV (Patna): Mr. Deputy 
Speaker, Sir. would I be given an opportunity to speak? 

MR. DEPUTY SPEAKER: Sure. 

SHRI MOHAN SINGH: The Minister of Finance has 
presented financial memorandum for this purpose. The 
grants sought through the financial memorandum have 
got both reasonable and unreasonable items, but it is 
not proper for us to give the opportunity to the 
Govemment to say that certain funds were needed to 
build the nation and the Govemment wanted to expend 
for this purpose but the Members of Parliament did not 
allow the Govemment to do so. The Govemment must 
expand but keeping in view the priorities, it is being 
emphasized in our country that we have become the 
sixth biggest economy of the world and our economic 
growth rate is 8-9 percent per annum and if we have to 
achieve 10 percent growth rate during the 11th Plan then 
agricultural growth should be at a rate of 4 percent. This 
growth is a must but we must also take into account as ._ 
to where this development is heading to. Recently, there . 
was a news published on the front page of Hindustan 
Times, one of the responsible newspapers of India. It 
was reported that an organization of the Govemment of 
India made the survey that 82 crore people out of a 1.03 
billion population are living their life only on Rs. 20 daily; 
but it is an irony that the claim that there are one lac 
millionaires In our country and the number of billionairs 
is also increasing rapidly. We do not have any objection 
on the economic growth but we are concerned about the 
growing rate of poverty which is outpacing the former 
whether we wID execute aM our economic policies keeping . 
In mind only the 20 crore population of India. From 20 
to 25 crore population of this country lead a quality life. 
Our Finance Minister uses the word in English. 'Quality 
of life'. With quality of life only for the 20 crore population 
and poverty for the rest 82 crores, I think we cannot 
check naxalism by constructing some roads, setting up 
of some schools and hospitals and providing arms to the 
police forces. So, the Government of India should 
seriously take Into account the gravity of situation. 

Sir, this is a fact that the barometer of progress for 
our country is our neighbouring country China. It is said 
that weatth of the whole world is converging over there 
and 'oreign exchange resarve is swelling and foreign 
investment is rising more than that in our country. So, 
we should get the investment Increased in our country. 
Inflation is rising in our country. It is around six percent 
at present. The Government got excuse that inflation rate 
in China is hovering around 7 percent. If it catches up 
with China, Adhir Chaudhary Ji is there to pat our Minister 
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of Finance that inflation is increasing with 7 percent in 
China. So the 6 percent rate in our country was a succeas 
of our Govemment, it cannot be called its failure. 

Mr. Deputy, Speaker, Sir, through you, I want to know 
from the Government as to how the price index is 
prepared, I do not know about it. But take its practical 
aspect in view that the prices of vegetables, onions etc. 
are increasing rapidly and going beyond the reach of the 
common man. The price of flour has reached Rs.14 per 
kg. The Government should think about it that how much 
flour a common man can purchase who earns As. 20 
daily. Whatever may be the inflation rate, the practical 
point is that the prices of all essential commodities are 
increasing rapidly and the Government is not paying 
attention to that. From the last 15 days, newspapers, 
news channels, all political discussions of the country 
have remained engaged on the agreement we have 
signed with a country. The major problem of today 
affecting the lives of the common people could not draw 
the attention of the Parliament or the so caIJed intellectuals 
of the country and the people running the Government. 
I conclude appealing to the Government with regard to 
pay attention towards the distressed and poor people. 
Agriculture is the basis of development of the country. 
The Hon'bIa Minister of Finance has righUy said that we 
need funds to mobilize subsidy on fertilizers to facilitate 
the farmers. So, I would request that the Parliament of 
India should sanction these funds through supplementary 
grants under the Appropriation Bill. 

Mr. Deputy Speaker, Sir, a detailed discussion in 
regard to subsidy on fertilizers has been going on in the 
country for the last ten years that subsidy be provided 
either directly to the tanners or through the factory owners. 
We have closed all the public sector fertilizer factories. 
Now we are left with only the big ones in the private 
sector. All the public sector fertilizer factories which have 
been closed down during the last 10 years have a 
balance sheet which shows production only to purtoin 
large-scale subsidy. 40 percent of the fertilizers demand 
is met through imports. I read in the newspapers recenUy 
that there was a contention inside the Govemment and 
the Ministry of Chemicals and Fertilizers had reservations 
with regard to providing subsidy directly to the fanners. 
So, the. Govemment of India decided to provide subsidy 
through the factory owners. I would humbly like to state 
that injustice is being meted out to farmers since 
maximum share of the subsidy on fertilizers gets purloined 

by the corrupt and unproductive companies. So, it Is my 
submission that the Govemment should make changes 
in its procedure of prOviding subsidies on fertilizers. 

Sir, secondly, agriculture production is declining in 
the country for the last four years. There is a downward 
trend owing to poor investment in the sector. Our Hon'ble 
Prime Minister announced an additional expenditure of 
As. 25 thousand crores on subsidy on agriculture this 
year during his speech from the ramparts of the Red 
Fort I welcome his speech but what would be the means 
to mobilize that expenditure? Our friends take exception 
of the spiteful attitude of banks towards farmers, which is 
correct and secondly there are no banks in the rural 
areas. Does any commercial bank have a branch in the 
rural areas? The Government accounts it to the autonomy 
of banks, that they are no longer under the Governmenfs 
control. Earlier, as a policy there used to be a lead bank 
for the development of every district lind it was their duty 
to open their branch wherever they got consumers in the 
rural or the local areas, but now we have made the 
banks autonomous and quite ironically, in the wake of 
this autonomy the banks do not have any branch in the 
rural areas where farmers and unemployed people are 
residing and for whom all the policies in regard to 
Govemment's subsidy are proposed. So the relation would 
start subsequenUy, first there should be a branch to begin 
such a relation. The Govemment have made amendment 
in the laws goveming the State Bank of India. and now 
the Government has absorbed the holdings of the Reserve 
Bank of India. This way it can be considered that the 
State Bank of India has become an authorized bank of 
the Government. So, the Government should work with 
this resolution to compulsorily open an SBI branch in a 
village having a population of 10,000 or more. A two 
year programme should be prepared for this purpose and 
this work should be done on a compulsory basis, because 
until the common man. gels an access to these banks, 
aU the assurances of the Govemment to help the people 
would remain unfulfilled. 

Sir, thirdly, it has been contended that the 
development of agriculture has been made the 
responsibility of the States. Our Constitution lays down 
the duty of the States to develop agriculture, however, 
the pricing of all the foodgrains produced by farmers in 
a State would be fixed by the Central Government. 
Besides, it would also decide the subsidy to be given on 
fertilizers, fIX the price of sugar produced by the farmers, 
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would procure wheat and paddy. I believe it is one sided 
argument. Unless the Govemment brings about a basic 
change In the process of fixing support price for foodgrains 
and provides remunerative prices instead of support prices, 
the financial condition of farmers would neither be 
ameliorated nor would there be an increase of investment 
in agriculture. It is clearly reflected in the wheat production 
of the- last four years which is hovering around 7 crore 
metric tonnes. Procurement is required to be done by 
the Government in order to run its schemes which is 
carried out through FC!. The Government has allowed 
several national and multinational companies to procure 
wheat from the farmers on parallel lines. The Govemment 
had fixed support price for \yheat at the rate of Rs. 850 
per quintal, however the private companies procured the 
entire wheat from the farmers between Rs. 900 and Rs. 
1000. A portion of that wheat was consumed domestically 
and the rest was exported. Today, the Government through 
various schemes like Employment Guarantee Scheme etc. 
has owned the responsibility of providing food and 
livelihood to 11 crore people who are the poorest among 
the poor as per the official record, from where would we 
provide them wheat? The next one or two months are 
going to be very difficult for the country. Almost the entire 
country is in the grip of flood. The area from eastern 
Uttar Pradesh to North Bihar is submerged in water. The 
population of approximately four crore is completely 
helpless. The crop has been completely ruined. How 
would the Government provide wheat to the sufferers 
there? A population of one and a half to two crores 
would be migrating from Bihar and Uttar Pradesh to the 
metropolitan cities in the coming one month. So, I would 
like to know how the Govemment is preparing itself to 
tackle the sky rocketing of prices of essential goods during 
the ensuing period of one to two months? The hon'ble 
Minister of Finance may explain it in his speech. 

Secondly, the pace of unemployment in our country 
is faster than that of the increasing population of the 
country. All the schemes of employment generation are 
shrinking as these are melting away in the form of grants. 
Efforts should be made to identify employment 
opportunities in industrial and agricultural sector. There 
are 10 crore agricultural labourers in the country and 42 
crore population is earning its livelihood through 
agriculture. However, Kharif crop alone cannot help eam 
a livelihood. Unemployment would further increase under 
such circumstances. This way poverty is the result of 
unemployment which leads to penury. So the Govemment 
should think of measures to remove unemployment. 

15.34 hr •. 

[SHRIMATl KRISHNA TIRAni in the Chstij 

Similarly, the Government has proposed investment 
in the telecom sector. There has been a revolution in the 
telecom sector during the last 10-12 years and it has 
experienced remarkable growth. However, I would sadly 
admit that the shareholding of public sector companies 
has receded in the telecom sector. The private sector Is 
growing. The Govemment has spoiled the BSNL set up 
during the last three four years. The reason is that our 
officers are in collusion with the private companies. Jobs 
are reserved for them in all the major private companies 
after or even before their retirement. As a result they did 
not make as much efforts for the expansion of the BSNL 
and Delhi's network as was desired. I fully support the 
demands for grants for the telecommunication sector 
sought by him with this instruction that if the participation 
of the public sector companies is not increased their future 
would become bleak. The Govemment should ponder over 
it. 

Madam, though I do not oppose the Demands for 
Grants, however, I would like to wam the Government 
that if we are not alert towards the serious and 
prospective challenges to the economy of our country in 
time I feel that our entire prospects wHI be eclipsed tor 
a long time. With these words I conclude. I would like to 
extend my thanks to you tor giving me opportinlty to 
speak. 

SHRI SITA RAM SINGH (Sheohar): Madam 
Chairman, I support the Demands for Supplementary 
Grants. 

On 15th August the hon'ble Prime Minister had 
announced to allocate maximum funds for agriculture. It 
is a commendable act. Prior to me the hon'ble Member 
was speaking on this subject. I would like to submit that 
it is the agriculture that is most loss making profession 
of the country. Of all the professions of the country, the 
agriculture is the biggest loss making profession. It has 
been discussed several times in the House in the past 
and is also being discussed at present and suggestions 
have also been given in this regard, however, I tail to 
understand as to what are the r~asons that the incidents 
of suicide by farmers are not being checked. As far as 
the agriculture policy of the country is concemed, I would 
like to submit that the Government of India is fully 
responsible for the formulation of the Agriculture Policy. 
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So the Government should formulate clear-cut Agriculture 
Policy of the country and if required the State 
Govemments may hold discussion with the Govemment 
in this regard. As we all are speaking that merely providing 
support price for the agricultural produce will not solve 
the problem of agricultural sector, so we should formulate 
the Agriculture Policy in such a way that the farmer may 
get remunerative price of their produce. It is a well known 
fact that the major part of the population of our country 
is dependent on agriculture for its livelihood, however, till 
today the Govemment of India did not provide the status 
of indUstry to the agri<:ulture under its policy. The fanners 
always get less that what they invest in agriculture. This 
is the reason that today the condition of farmers is 
pathetic. The Governments come and go, however, if the 
Government feel that the country may develop without 
having concerns for farmers by merely discussing their 
problems in the House and on the roads, then, I would 
clearly like to submit my opinion that the country will 
never progress. 

Secondiy, I would like to submit that irrigation is the 
major issue concerning the agriculture of the country. On 
several occasions the discussions have been held on the 
problem of irrigation. The major concem of the farmers 
in this regard is that only 40 per cent of the irrigation 
potential of the country has been developed in last 60 
years since independence and now we are entering in 
61st year of independence, however, only 40 per cent of 
the total cultivable land has been brought under irrigation. 
In my State, from where I hail, even 20 per cent of the 
total cultivable land is irrigated and today the situation is 
such that facility is day by day getting reduced. The 
Government should clarify its stand in this regard and 
should enhance the irrigation potentials of the country. 

Next thing that I would like to submit is that though 
figures are being given by the Govemment to substantiate 
its claim regarding the development, however, the gap 
between the rich and poor is widening. I would like to 
know as to why the rich are becoming richer and poor 
are becoming poorer in the country. I would like to know 
whether the Government is pondering over the reasons 
why poverty is increasing under this policy whereas rich 
people are getting" richer. It is a reality. So, under the 
economic policy of our country rich should not be 
promoted till the poverty is not alleviated. Dr. Lohiaal8o 
used to say this and today even after so many years the 
Government is unable to clear Ita stand. The Government 
have given first priority to agriculture in their Demands 
for Grants, however, we will have to seriously ponder 

over as to ho~ can we prosper the major part of 
population of our country who Is at the margin. The 
Govemment is claiming that the growth rate Is increasing. 
What is the reason that the prices of every commodity 
are increasing? What type of policy it is? Whatever was 
being submitted by the hon'bla Member, Mohan Singh JI 
is correct, however, he was saying about 82 crore while 
my figure is 86 crore, 86 crore people of this country get 
only Rs. 20 daily? What do you expect from a country 
where 86 crore people get only As. 20 daily? How does 
the Government want to bridge this gap? Poor person 
cannot purchase one k.g. of rice for eating. I would like 
to know as to why there is price rise while the growth is 
going up. The person like me fails to understand it. Prices 
are increasing and we are patting our back. The common 
man of the village is discussing the price rise. The price 
rise of every commodity is a topic of discussion in the 
towns and the Govemment is formulating the economic 
policy and theory. Our Minister of Finance is a learned 
man. Please tell me abouJ this economic intricacies so 
that I may educate people about the reasons of price 
rise and tell them that the prices will keep on Increasing 
and are not going to stop. 

Madam, now, I would like to 8ubmit about 
unemployment. Several schemes have been formulated 
by the Government for solving the problem of 
unemployment The Employment Guarantee Scheme has 
been implemented by the Government. There are nearly 
33 crore unorganized labourers in the country. What is 
the future plan of the Government regarding 
unemployment? What policy has been formulated for them 
by the Government? How much amount is going to be 
spent on it? It is good thing that students are competing 
for attaining engineering, medical and general education, 
however, I would like to know as to what type of 
education it is that is not prOviding employment to them 
after the completion of the course. Why is not 
employment-oriented education provided to the people and 
why are they unemployed? Educated people are 
unemployed. Uneducated are unemployed. Doctors and 
engineers are unemployed. Poverty and unemployment 
are increasing in the country. The number of unemployed 
people is keep on increasing. It is good thing that schools 
are set up in the country, however, what will happen to 
unemployment? What schemes have been formulated by 
the Government to eradicate unemployment? 

MADAM CHAIRMAN: Mr. Sita Ram JI, you are an 
intellectual. If you could suggest as to how this could be 
done, then you may get ita reply also. You are putting a 
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question that is O.K., but please suggest what the 
Government should do. 

SHRI SITA RAM SINGH: You have implemented 
Gadgil formulae. You have taken it as the basis. You 
give plans to the Govemment according to that formulae 
only. Money is given to States on the basis of their 
intemal resources. I would like to say that the States 
which are backward and have less intemal resources if 
these States are brought under that formulae then they 
would never develop. I would like to make a suggestion 
in this regard. Unlike our Bihar State there are many 
States whose population goes on increasing. The 
population of our State has also increased. Today we 
have nothing-only population, sand and water . Today 
we have only three things when Bihar and Jharkhand 
were separated then our resources went to Jharkhand. I 
mean to say that if you allocate Budget for Bihar 
according to the same formulae, then it would not work 
for us. 

I would like to give an information in the House. 
Today our Govemment is talking of creating internal 
resources by starting licensed liquor manufacturing units 
in every village and every panchyat of the State. The 
Govemment is going to such an extent that it wants to 
collect intemal resources by turning labours and village 
people drunkards. I would like to tell the Government of 
India to please take into account the population, 
backwardness as basis for calculation of this formulae in 
such States. You do not ward to allocate budget by 
considering internal resources as basis for this scheme 
kindly aUocate maximum possible budget to such States. 
You have talked of suggestion. I have already spoken 
about agriculture, but I would like to make a suggestion 
that today the people who are dependent on agriculture 
please decide two things about them. Please calculate 
the per hectare input cost on agriculture. Please add two 
rupees per quintal and remunerative price when you 
decide remunerative price, kindly consult farmers' 
representative. While deciding you do not seek 
suggestions from farmers representatives. You have not 
formulated laws. The Government fixes the prices of 
products manufactured by factories by consulting factory 
people and industrialists. Even if the price of sugarcane 
is to be decided farmers are not consulted, farmers find 
themselves helpless. Today all factories are being closed, 
this is a separate subject, while fixing prices of such 
products farmers' representative should be invited and 
remunerative prices and not the minimum support price 
fixed in his presence this is my suggestion. Kindly 

implement crop insurance scheme for farmers property 
where flood and drought have occurred. This scheme 
should be implemented at all places. The main thing is 
that it is under Hon. Finance Minister, it is the bank and 
Hon. Members have discussed it. Kindly acquaint yOuraetf 
with reality of rural areas. One Hon. Member said that 
Banks do not give loan. One Hon. Member said that 
Banks are not nearer to farmers and I say that even 
where banks are nearer to farmers they do not provide 
loan. How can I speak in such a big House. 
... (Intenvplions) No bank provides loan to farmers without 
bribe. The debt is increasing. At the time of loan 10 per 
cent is taken still loan is not provided at right time. He 
is unable to do even agriculture . ... (Inttmuplions) 

MADAM CHAIRMAN: Your time is over, hence you 
kindly say your points. 

SHRI SITA RAM SINGH: I request the Hon. Finance 
Minister that for schemes made for poor and farmers at 
Government level, he should definitely urge State 
Governments to implement them but kindly review the 
same periodically. At. least the enacted laws should be 
implemented everywhere. This is my suggestion. 

I thank you for giving me an opportunity to speak. 

·SHAI E.G. SUGAVANAM (Krishnagiri): Madam 
Chairperson, I thank the Chair for giving me an opportulity 
to speak on the Demands for Grants Budget (General) 
pertaining to the year 2007-08. I would like to put forth 
my views on behalf of my party Dravida Munnetra 
Kazhagam while extending my support. We are proud 
that we have made strides in economic development at 
a time when we are celebrating the 60th, Anniversary of 
our Independence. There has been a steady economic 
growth ever since this UPA Government came to power. 
If you could maintain this pace of economic growth, there 
is no doubt that we would emerge as an economic power 
in less than two decades from now. 

At this point of time, I would like to share my concem 
that the rising trend in the prices of essential commodities 
likes edible oil, pulses and grains and fruits and vegetables. 
When it comes to edible oil, we have been importing 
them. If there is price rise pertaining to edible oil, even 
if we are to import, then we must chan)e the policy of 
importing them any more. Instead we can encourage our 
farmers to grow more oil seeds and increase the edible 

"English Translation of !he speech originally delivered In Tamil. 
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oil production considerably which would mutually benet" 
both the producers and the consumers. The Union 
Govemment must come forward to give incentives and 
encouragement to our farmers in this regard. We have 
short supply that forces us to go in for import of such 
oil. This trend can be arrested only when we augment 
inliAd production of oilseeds and edible oil. Oil extracted 
from bran must also be accorded same priority like other 
edible oil. This needs to be encouraged because this 
can be an alternative edible oil that is more nutritious. 
We have the potential to produce them in our own 
country. 

In dollar terms, the value of Indian rupee has gone 
up. It is heartening to note that our rupees could get 
increased value in the international arena. But at the 
same time this rupee-dollar parity causes great concem 
to our exporters and exporting industrial units. The steady 
increase of the value of rupee could not fetch the same 
amount of retum our exporters were getting earlier. Hence, 
there is an urgent need to extend certain incentives to 
our exporting units to help them continue in the business 
carrying on with their manufacturing activities. Our 
economic growth gets added value to our rupees but at 
the same time care must be taken to ensure that the 
same economic growth is not hampered by ignoring the 
needs of our exporters. Garment exports and software 
exports have been greatly affected. A recent survey states 
that about 80 lakhs of our workforce may lose jobs 
because of fall in revenue affecting the export industry 
units. Hence, there is an emergent need to help the 
local workforce and also the export units. 

Government of Tamil Nadu has taken up with the 
Centre the drinking water problem prevalent in our State. 
Several districts, particularly Krishnagiri and Dharmapurl 
dIStricts in my constituency face acute drinking water 
shortage. Some years back Hogenekkal Joint Drinking 
Water Project was announced to be taken up with the 
assistance from the Japanese Govemment. Due to wrong 
handling of affairs, the previous Govemment in the State 
had shelved this project, which is vital for those districts 
which are already very backward. It is needless to bring 
to your notice the worst of hardships caused by acute 
drinking water short supply. Hogenekkal Drinking Water 
Project was conceived by the erstwhile DMK Govemment 
when it was in power in 1996-2001. But the successor 
govemment did not do anything and the project was kept 
in the cold storage. After taking over the rein of 
administration again our Chief Minister Dr. Kalaignar 

Karunanidhi has announced that this project would be 
completed at a cost of Rs. 1100 crores with the Japaneee 
assistance. Our Local Administration Minister, Hon. Mu.Ka. 
Stalin, has announced during the debate on demands 
pertaining to his Ministry in the Legislative Assembly of 
Tamil Nadu that this particular drinking water project would 
be taken up with all the seriousness it warrants. Now, 
the project is about to be taken up. Our Leader Mu.Ka. 
Stalin, during his recent visit to Delhi, has taken up this 
with our Union Rnance Minister to help us complete this 
project at the earliest. 

We have received Japanese Prime Minister this 
Moming in our Central Hall of Parliament. He has stated 
that India and Japan would take up several developmental 
wor\( which have been pending for the past 50 years or 
more. I urge upon the Union Government to bear this in 
mind when programmes are chalked out with Japanese 
assistance and help the completion of HogenekkaJ Joint 
Drinking Water Project. I would Uke to request our Union 
Finance Minister to take it up with the Japanese 
Authorities showing a personal interest so that this project 
could be completed and fetch water to the parched throats 
of the people in the backward districts of my constituency. 

We are witnessing natural disaster in the form of 
both drought and floods in many parts of the country. 
This has been a recurrent feature every year causing 
great loss to the lives and properties. damaging crops 
and the yields. Livestocks are also perishing to a great 
extent due to these natural calamities. Grants and 
subsistence allowances can only help solve the problem 
temporarily. A permanent solution can be evolved only by 
way of taking up the linking of major rivers of the country. 
This has been reiterated by our Leader and the Chief 
Minister of Tamil Nadu Dr. Kalaignar Karunanidhi in the 
National Development Council meeting. He has been 
highHghting the need to go in for linking of rivers. He 
has even stated that the linking of southem rivers can 
be taken up to begin with. He has taken it up with our 
beloved Prime Minister and Union Finance Minister and 
also with the Chairperson of our UPA, Madame Sonia 
Gandhi. Hence, I would like to impress upon this 
Govemment that it is necessary to go in for linking the 
major rivers so that the fury of floods are restrained and 
the damages caused by the floods are controlled and 
wasteful flow of rivers into the ocean are curtailed. I. 
would like to humbly request the Prime Minister and the 
Finance Minister that belong to the Government led by 
the UPA and its Chairperson, Madame Sonia Gandhi to 
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give priority to this project of linking inter-state rivers. A 
beginning can be made by way of linking southem rivers 
forming a southem water grid. 

I would like to point out that interest rates on housing 
loans has increased considerably. It has touched 12 per 
cent mali<, which has greatly affected the construction 
industry in a big way. There is a lull in this sector which 
provides job opportunities to several lakhs of people. The 
interest rate that was 7.5 per cent in 2004 has become 
12 per cent in 2007 now. The alarming price rise in 
materials needed for construction has also affected this 
sector in a big way. Our Union Fmance Minister has 
taken up this matter directly with the cement industries, 
but still the prices are not effectively coming down. It 
appears that it is fallen on the deaf ears of the 
industrialists. If need be he must go in for increasing the 
import of cement to bring down the prices. This affects 
lakhs of construction workers in this sector. Emerging 
economies like USA, Australia, China are providing home 
loans at a lesser rate of interest not crossing six per 
cent. Hence, I urge upon the Union Finance Minister to 
look into this and suitably instruct the financial institutions 
to bring down the rate of interest pertaining to home 
loans. If it is not done and some salutary measure is not 
taken, then buikftng a home would only remain a dream 
to many. Many people would find themselves like the 
family members in the Tamil movie 'Veedu' (House). 

Let me come to the scenario pertaining to the 
agricultural loan. -It is needless to emphasise that 
agriculture is the backbone of our economy. Hence, there 
is an urgent need to pay attention to meet the needs of 
the agriculturists to go in for cultivation. The crop loan is 
not forthcoming easily and the interest rate also needs to 
be reduced. Due to the natural disesters, the burden of 
loan have been crushing the farmers. Only. when they 
laugh, we can smile. So, the awful situation of credit 
burden should be eased. The moment he came to power 
our Leader and the Chief Minister of Tamil Nadu, 
Dr. Kalaignar Karunanidhi, announced an agricultural loan 
waiver to the tune of Rs. 7500 crores. This was 
unprecedented a measure which was unheard of in any 
other State in India. I urge upon -the Union Govemment 
to extend this to other States also so that the farmers 
are encouraged to go on with the CUltivation of crops. 
Liberal incentives and fertilizers subsidies must be 
provided to augment agricultural production. There is some 
problem witnessed in the availability of fertilizers and this 
must be stemmed. Agriculturists must get liberal loan 

facilities without putting on them much of conditions. There 
are farmers who have gone to moneylenders paying 
higher rate of interest and finally end up as helpless 
ones. 

The next important aspect, I would like to highlight 
on this occasion, would be the problems faced by the 
students and their parents in obtaining educational loans. 
There are many complaints against the nationalized banks 
who have often and on been instructed by the Union 
Govemment to be liberal in extending educational loans. 
Our Union Finance Minister has also held several 
meetings with the offICials of many of these banks, but 
stin there are many bottlenecks. They are being harassed 
to proyjde security. Only in very few places the banks 
are liberal, but in many places it is found missing. In 
some places, the parents are forced to pledge their 
property documents. This is wrong on the part of some 
officials. I urge upon the Union Finance Minister to look 
into this and plug the loopholes. It must also be ensured 
that educational loans are provided at the time of need. 
I know that the Union Finance Minister has been taking 
steps to provide liberal education loans but still there are 
problems. The educational loan disbursement is not at all 
satisfactory in some places. For instance, in my 
constituency, which has backward districts, some 
professional educational institutions have come up. 
Students who aspire to join these educational institutions 
could not set educational loans liberally. Teacher Training 
Institutes are coming in Krishnagiri and Dharmapuri 
districts in my constituency. There is a hesitation on the 
part of nationalized banks to extend loans to the students, 
who are seeking admissions in this vocational and 
professional training centres. Mostly, students from poor 
families go for admission in these Teacher Training 
Institutions and hence their need must be met by way of 
extending liberal educational loans. Our Union Finance 
Minister is a follower of our great Leader K. Kamaraj. He 
had given great impetus to education, particularly primary 
education in Tamilnadu. Recently, our Leader Kalaignar 
Karunanidhi, the Chief Minister of Tamilnadu has 
announced that henceforth July, the 15th, the birthday of 
great Leader K. Kamaraj would be celebrated as Literacy 
and Education Growth Day. He has even enacted a law 
to ensure that this celebration on the birth anniversary of 
K. Kamaraj goes on every year henceforth. We have 
been carrying on with the nutritious noon meal scheme 
providing three eggs per child a week. The Govemment 
of Tamilnadu has been doing a commendable job in this 
regard apart from providing free education, text books 
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free of cost. quality school buildings, bicycles to girl 
students. free bus pass to students and also recreational 
facilities like improved play grounds. Quality Computer 
Education is being provided to students at an affordable 
cost. All the necessary steps to provide students a bright 
future are being taken by the Govemment of Tamilnadu. 
At a time when UPA Govemment is at the Centre and at 
a time when you are there holding finance portfolio, you 
may please ensure that Tamilnadu is apportioned more 
of funds to carry on with these weHare measures benefited 
the masses in a significant way. 

Thanking the Chair again for providing me an 
opportunity to speak on behalf of DMK, I support the 
Demands for Grants Budget (General) and conclude my 
speech. 

{English} 

SHRI TATHAGATA SATPATHY (Dhenkanal): Thank 
you, Madam Chairperson for giving me this opportunity 
to speak today. 

This is a stock taking time for the Govemment and 
for the nation on the Budget which was presented earlier 
this year. When we are· supposed to assess what 
developments we have achieved during the past few 
months, after the Budget was presented, it is indeed 
very sad to note that n..ot much can be said about the 
achievements. In the last Budget, it seemed like the 
Government had a positive and good motive to boost 
agriculture. 

16.00 hrs. 

But, in the meanwhile, we notice that agriculture has 
slumped and is barely showing a g(owth rate of 22 per 
cent. On the other hand, there are other two major 
sectors, 14.z:, services and manufacturing. Services alone 
have shown growth whereas production or manufacturing 
has slumped. We have ·been unable to give a thrust to 
two major sectors - one is agriculture and the other is 
education. In the process. we have to think of where we 
are taking this country. Are we taking this country on a 
path where it will only become a service-based nation? 
Is that the requirement of the world in the future and will 
India prosper in the long-run if we go in this line or do 
we need to rethink and reinvent ourselves? The 
Government keeps. on beating 8 drum that the growth 
rate of the GOP is 9.3 per cent. But, this is again a sad 
situation that even if our growth rate of the GOP is 9.3 

per cent, that 9.3 per cent growth is getting limited to 
only probably 9.3 per cent of the population. 

Madam, when earlier some of our colleagues spoke, 
they questioned their own Government that how come 
the rich are getting richer and the poorer are getting 
poorer. I think the answer lies that the investments of 
the Government are going into such sectors where it 
does not manifest itself with the poorer sections of the 
public. This growth has only shown itself in the coffers of 
the rich and that is limited to that very 9.3 per cent. That 
is the percentage of Indians who benefit from the pofJCies 
of this Government 

Madam. we need a lot of Foreign Direct Investments 
(FDls). We have been talking about it and we have been 
getting some investments. But where have those 
investments gone? Those investments have not gone to 
crucial sectors which are required by India where India 
can build itself into a stronger nation. Instead. aU the 
foreign investments that we get. have been in sectors 
where the investors can make a quick buck, where their . 
money or monies are least endangered and they can 
withdraw and runaway with their moneys as and when 
they like. We have been consciously encouraging that 
kind of an investment. 

Madam, I will just mention a few points. This 
Government has been claiming about Non-Performing 
Assets (NPAs) and how that has been dealt with 
successfully. I have a few specific questions and it is 
important for the Government to come out clean and tell 
the nation about it. What was tile exact amount paid 
back by the corporate houses against their NPAs, how 
much have you completely waived and to whom, how 
much has been settled by the OTS system, what has 
been the loss in interest that you have waived? 

Now in this age of Corporete raj, it is important that 
the Government comes clean and tells the country that 
you are not only forcing farmers in the countryside to 
commit suicide, but that you are equally stringent on the 
high and the mighty also. But the citizens of this country 
know that there is a lack of courage in this Government 
to come clean, and name names. 

So in this situation. I would like to come to the woes 
of my State, Orissa. It is a State rich in reserves but 
poor in revenues. We have helped this nation in the past 
with our mineral wealth. We are still supporting many 
States with our coal, iron-ore, bauxite and so many other 
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minerals. It was a happy occasion when the Finance 
Minister announc.ed that there would be a special cess 
on export of iron ore of different grades. We were very 
happy about ~ and we expected that at least 50 per cent 
of that cess would be given to the States which have 
contributed that iron ore. But I do not know what backdoor 
negotiations took place - whether it is Sesagoa or 
something else. I do not wish to name any company but 
everybody came to know that deals were done, things 
were manipulated and the cess was withdrawn. It is 
extremely sad that an able and capable Finance Minister 
of Shri P. Chidambaram's calibre could not withstand the 
pressures that came upon this Government. 

In rny State of Orissa, there is an acute shortage of 
doctors today in the rural areas. I am sure, that rnust be 
the situation in rnaFlY other States in their rural areas. In 
rny State, the shortage is extremely acute. It is sad that 
the Ministry of Human Resource Development has not 
taken a single step to help such States which have this 
kind of a problem set up their own' medical institutes or 
institutes of higher leaming. We have been deprived of 
any institute worth its narne of higher leaming in our 

-State. Although the Prime Minister announces, sometimes 
the HRD Minister announces that institutes would be 
located in States like Orissa yet, on the ground, in reality. 
nothing happens. This implies that certain States which 
contribute to the national economy are being consciously 
and with political motives being kept away from the 
mainstream of development. Orissa. I wish to underline. 
is one of those States. 

Now .1 come to infrastructure. We always think that 
infrastructure means it is a road, a bridge. But as you 
know. Madam. coming from an urban constituency that it 
is not only the roads, bridges and dams that constiMe 
Infrastructure but also you need human infrastructure. i 
can give you a small example. When our farmers grow 
cotton. it is necessary that if they want to export it, they 
should have a laboratory which can treat it under the 
gama ray. But in States like Orissa and in many other 
States of India, we -do not have such simple laboratories 
which could easily be funded by the Central Government, 
which could be set up to help the farmers of specific 
projects. 

In the Sarva Shiksha Abhiyan Project, earlier we had 
a 75:25 ratio--75 per cent was paid for by the Central 
Government and 25 per cent by the State Government. 
In reality, I have seen in my constituency and in other 

constituencies of my State that there was development 
at the ground level. Tangibly you could see things 
happening. But, in the last Budget, when the Govemment 
changed it to a 50:50 ratio, many States are unable to 
pay their share. So, that Project which was a very 
welcome Project, which had an impact, has virtuaHy come 
to a grinding halt. Nothing is happening under that head. 
As the States are incapable of development at the ground 
level, it is imperative that in a federal set up like India, 
we also make a conscious effort that those States which 
could be made self-sufficient are allowed to become self-
sufficient. How would you do that? You can do that by 
allowing them to grow. Some of our Chief Ministers, six 
or seven Chief Ministers led by my Chief Minister Shri 
Naveen Patnaik, met the Prime Minister. They said that 
the Hooda Committee Report, in certain aspects, was a 
good report, not the totality but in certain aspects it was 
a good report. They supported it but they also said that 
the royalty should be based on the lid valorem price. 

You have intemational companies coming into India 
to set up industries, but the question is this. Why are 
they coming to India? It is because if they go to countries 
like Brazil or China, the demand of those countries would 
be that if you use our raw material, you pay us the 
market price. But India is probably a unique country in 
this. world which says that you take our raw material at 
the price that you and I settle and you take not only the 
raw material but you take away our mines also. 

Madam. there is a saying in Oriya: "You feed your 
guests with fish if they are non-vegetarians, but don't 
show them the pond, it is not necessary for them to see 
where the pond lies.' In that sense, it is imperative that 
we also value our natural reserves. These are not 
inexhaustible. In the very near future our natural reserves 
will come to an end. If you are giving the petroleum-
bearing States a cess of 20 per cent, then why can you 
not do similar things, based on lid valorem price. to States 
which have reserves of coal, iron ore, especially bauxite 
and so many other rich and expensive minerals? 

Madam, another major issue of concern is farmers' 
suicides. This is a national issue. The farm sector has 
been continually neglected. Many of our colleagues also 
spoke earlier on this issue. I would like to harp on one 
issue and that is that there has been a continuous 
demand to enlarge the crop insurance scheme so that 
panchayats, and not blocks, are considered as a unit of 
assessment. It is a pity that this demand has fallen on 
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deaf ears for a very long period. tn the process, when 
you have flood damage and when you have damage 
due to drought, the assessment of the damage caused 
to farmers is not realistic because you are taking a block 
which can be a very large unit. So, the demand that it 
should be shrunk to the level of a panchayat is very 
justified and I would hope and wish that the Government 
takes note of this. 

I would like to bring one last point to your notice 
and that is that the Japanese Prime Minister Mr. Shinzo 
Abe, in his' Address to the Joint Sitting of both Houses 
of Parliament this morning, said something very interesting. 
He spoke for our benefit and his speech was very 
frightening for anybody who paid heed to what he said. 
He said this morning that by 2050 India would be the 
most populous country in the world and our unique 
situation would be a phenomenal rush of the population 
from rural to urban centres. So, constituencies like yours 
will be flooded with people from all the hinterlands of 
Delhi. Madam, just conceive of that situation as to how 
frightening it win be. The Govemmenfs major parties' 
frightful experiences in matters of population control during 
the Emergency in the mid 1970s have definitely scared 
them out of their wits. We understand this, but you cannot 
completely refrain from mAking any positive investments 
in this sector of family planning. It is imperative for this 
country that we again go on an overdrive in the sector 
of family planning. 

MADAM CHAIRMAN: Mr. Satpathy, one more Member 
from your party will be participating in this debate and 
only five minutes are left out of the time allotted for your 
party. So, kindly sum up and conclude. 

SHRI TATHAGATA SATPATHY: All right. I will 
conclude in five minutes. 

MADAM CHAIRMAN: Not in five minutes, but 
conclude within a minute because one more Member from 
your party is there to speak. 

SHRI TATHAGATA SATPATHY: Madam. historically 
you have always been kind to me. I am grateful to you. 

Madam, this Government does not have the vision 
of how to invest for the future so that migration to urban 
areas could be considerably slowed down. So, we are 
not dealing with either end, we are not making our rural 
areas attractive so that the youth, the semi-literate and 
the literate youth of rural India would prefer to remain in 

the rural areas. work there, get into agriculture or other 
sectors, make money, be rich and be happy. We are 
unable to a.ehieve that end. On the other hand, we are 
also so scared of the experiences during Emergency that 
no matter which Party comes to power, nobody is willing 
to talk about family planning. So, we are in a quandary, 
we are in a situation where we do not know, what the 
Prime Minister of Japan spoke this morning about 2050, 
what is going to happen if that is going to come true. 

So, this is th~ time, Madam, I would request the 
Government and I would request the nation, through you, 
that this House should express utter concem the way 
this country is going, the way the Government Is non-
reactive and therefore, it ia time that all of us sat down 
and took note of the present situation and started getting 
on it and not poIiticising every issue to the extent that 
nothing tums up. 

SHRI cx. CHANDRAPPAN (Trichur): Madam, I would 
like to express my views on the Supplementary Demands 
for Grants. One of the important things in these 
Supplementary Grants is that for a Regional Central 
Assistance Scheme to State Plans for Agriculture, for 
achieving four per cent annual growth in agriculture sector 
during Eleventh Five Year Plan, a sum of Rs. 300 crore 
has been earmarked. Madam, it is a good thing, we 
support that. But my question is whether that will be 
enough or does it reach anywhere near the requirement. 

Our Prime Minister in his speeches repeatedly 
asserted that unless we achieve four per cent growth in 
agriculture the dream of achieving 10 per cent GOP in 
the Eleventh Plan .• or even sustaining the 9.8 GOP today 
that we have achieved will be a mere dream. For 
achieving that four per cent groWth, he made a statement 
that the Central Government is going to aliot a special 
fund of Rs. 25,000 crore during the next Five Year Plan. 
But here, the hon. Fin~ce Minister is allotting a sum of 
Rs. 300 crore only. It is almost like a miser opening his 
purse. This is too .little, too meagre for agriculture for the 
next Plan to develop. 

Regarding agrarian sector itself, I would like to point 
out another thing that in that sector actually most of the 
poverty in this country, most of the unemployment in this 
country is in rural India and affecting largely the agrarian 
sector of the population depending on agrarian sector. 

Our Rnance Minister, from the very first of his 
Budgets adopted a good policy that availability of the 
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credit to agricultural sector will be ensured and in that 
sector, I must say, certain advances have been made 
which are appreciable. But the point is that a Committee 
headed by Dr. Swaminathan was appointed by this 
Government to look into the problems of agriculture. 

VOluminous reports have been submitted. One of the 
key findings-the recommendation-of that Committee is 
that at 4 per cent rate, interest should be made available 
to the farmers. It is one thing to provide easy credit 
which the Finance Minister is trying, but it is equally or 
more important that easy credit made available to the 
peasants should be bearable with a lower rate of interest, 
where he is not agreeing. I thought he wiD earmal1< some 
money for bringing down the interests of the farming 
community. There is no proposal; there is nothing. 

Madam, I remember, probably last year, the 
Agriculture Minister was making a statement in this House 
answering a question on Swaminathan CommiHee 
recommendations. He said that since the 
recommendations are affecting various Ministries, he is 
waiting for various Ministries to take the decisions 
concerning that. Within six months, he said, the Report 
will be implemented. Those six months, long ago, have 
passed. Here in this Budget also, there is no proposal 
regarding the implementation of the Swaminathan 
Committee Report, which would have vitally affected the 
agrarian sector. It is very unfortunate. I would like the 
Minister to say something so that in this sector some 
policy measures are taken. 

There are examples of countries where-I am 
speaking of the agrarian sector-poor, marginal and small 
agriculturists can be given interest free loans. Now the 
Minister will say that when we cannot give loan at four 
per cent interest, he is asking for interest free loans. But 
it is possible because if at interest-free level you are 
giving loans to small, marginal and poor farmers, then 
with a greater enthusiasm, with a greater confidence, they 
will start producing. That is the economic aspect of it. 
When they start producing more, the country will go 
forward because of the production of agrarian sector. 
Somehow that kind of thinking, unfortunately, our Minister 
is not showing even In his Supplementary Grants. 

My friend Satpathy was telling that in the agrarian 
sector, it is very important to have a comprehensive crop 
insurance scheme taking villages as the unit where the 
loss happened on the basis of a village should be 
calculated and the agriculturists should be benefited. 

Government, in principle, agreed to that; but no measure 
has been taken. These are some of the urgent measures 
that are required in the agrarian sector. 

If I leave the agrarian sector and go to some other 
areas, I am very sorry to say that three and a half years 
have passed. Now hardly one and a half year is left for 
UPA Government to be in power. Constitutionally they 
are to be there for one and a half year. Most of the time 
is passed. Take the Common Minimum Programme. One 
of the promises made was a legislation regarding the 
welfare of the unorganised sector. Legislation is coming. 
I think, there also the Finance Minister-I thought 
something would appear in this Budget-probably is not 
giving sufficient money so that that legislation will be 
meaningful. 

Now, when the legislation has been discussed with 
the Trade Union leaders, I understand that all the Trade 
Unions including INTUC have said: "This is a 'make-
belief' legislation by which the unorganized sector 
employees will not be benefited.' Sir, three and a half 
years have passed without dOing the wor1<. Now, the 
legislation which they are bringing, if I understood it 
correctly, the whole wol1<ing class in this country will 
opposa it because it does not, in any way, help the 
unorganized sector and their welfare. So, I do not know 
as to why they are thinking in that line. 

Another thing is that here in this Budget, certain 
amount has been earmal1<ed for the victims of the Gujarat 
riot. Well, the Gujarat riot is a very interesting thing. I 
think, a Parliamentary Delegation visited Gujarat last year. 
In that Delegation, excepting BJP, all the Parties sent 
their representatives. It was a horrifying sight that we 
had come across. After so many years of riot, people 
were still moving without anything, and they had no place 
to stay. I had been there . ... (Intenuptions) 

MADAM CHAIRMAN: Please do not interrupt. Let 
him speak now. 

SHRI C.K. CHANDRAPPAN: I will express my opinion 
even if you shout. 

MADAM CHAIRMAN: Please address the Chair. 

SHRI C.K. CHANDRAPPAN: Madam, I am not talking 
to him but I am addressing the Chair. 
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What I am saying is that we had come across such 
a horrifying situation. The money allocated by the Central 
Government had been returned by the State Government 
without spending. Now, the Government is again 
earmarking money for the rehabilitation of those refugees 
or whatever you call them. What is the guarantee that 
this money will be utilized and the victims of the 
communal riot will be helped? Some assurance should 
be given, some mechanism should be made so that this 
help will have some meaning. 

Madam, another legislation is pending. I think, the 
State Committee of Home Affairs has cleared it. It is 
again a promise made in the Common Minimum 
Programme. It is a legislation to prevent communal riots. 
That legislation has been cleared and sent to the 
Govemment by the Standing Committee on Home Affairs. 
This legislation has not been introduced so far. There is 
no thinking of discussing that legislation. 

Madam, we are giving money to the victims and the 
Govemment in that State is not spending. So, it is better 
that you pass the proposed legislation 80 that you create 
a condition in the country with some guarantee that 
communal riots could be prevented to the extent possible. 
Now, the Govemment has not come with that legislation 
so far. 

Another point which I would like to mention is that 
there are Grants for the Home Ministry. This is the Sixtieth 
Anniversary of our Independence. Sixty years have 
passed. People participated in our freedom struggle 60 
years ago. There have been so many cases in which 
these freedom fighters are treated like beggars. Their 
appli~tions are rejected by bureaucracy, and at the 
Centre, their applications are rejected. They are aslc:ed to 
produce documents which are impossible to produce, and 
what document one would be able to produce after sixty 
years. The bureaucrats are sitting and passing judgments 
that this is not possible. The Home Ministry should take 
a more humane and historically justifiable attitude. Madam, 
you are sitting in this Chair, they are sitting there and I 
am speaking here in Parliament because sixty years ago, 
many people in this country had sacrificed their lives for 
our freedom. 

MADAM CHAIRMAN: Please conclude now. You have 
taken 13 minutes already. 

SHRI C.K. CHANDRAPPAN: Madam, this is an 
important subject. I would expect you also to support it. 

MADAM CHAIRMAN: Now, you sum up within one 
minute. 

SHRI C.K. CHANDRAPPAN: I would conclude within 
one minute, but the issue Is so important that you should 
support it. 

MADAM CHAIRMAN: I can understand. But we have 
tl) accommodate others also as there IlI'9 a large number 
of Members still to speak. 

SHRI C.K. CHANDRAPPAN: The Home Ministry 
should be told to clear these cases within a time limit I 
may even propose that a Committee of Members of 
Parliament may be formed to look into aU these cases 
and take a final decision. Most of them are dead; only 
a few are alive, and they would be benefited if the 
decision is taken. 

Madam, in KeraIa, Punnapra-Vayalar struggle, Kayyur 
struggle, Kavumpai struggle, are au very weH-known 
struggles. WIth reluctance, the Centre accepted them as 
freedom struggles. But after accepting It, they took the 
buruucratk: methods. The result 18 that thoee participants 
in the struggles, whoever are stiR I aIIYe, are not getting 
their pension. I am raising this issue during this discussion 
on the Budget with a view that some decision would be 
taken. My friend, hon. Defence Minster Mr. Antony is 
present here. He comes from Kerala. We all know that 
these are the struggles in which people sacrificed. Now 
60 years have passed, how many more are alive 
demanding pension? They are a very few. You are 
denying them the pension. 

I would say one interesting thing about one of the 
eminent writers of Kerala, who died racentIy-8.L. Puram 
Sadanandan. When he was alive, his application was 
given here. The Horne Ministry's some bureaucrats sitting 
there found out some discrepancies here and there, and 
said that his application could not be considered. He 
died without getting the pension. Now, is It not shameful 
that after his death they have atlowed him that pension? 
What is It? This inhuman attitude, an attittJde that cannot 
be justified by anyone, should be changed. 

·1 am concluding by requesting you to have a 
Committee of Members of Parliament who would go 
through the pending applications. Within a stipulated time, 
if they are all procesaed and finiShed, their blessings 
would be there. Those few freedom fighters, who are 
alive will get the pension with the satisfaction that the 
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nation approved their sacrifices ultimately. At last, they 
would die with some sense of satisfaction. 

MADAM CHAIRMAN: It is a good suggestion to form 
a Committee. 

~HRI C.K. CHANDRAPPAN: Mr. Minister, while 
replYing to the debate you may not give a reply on it but 
take some steps so that something would happen. 

SHAI J.M. AARON RASHID (Periyakulam): Madam, 
on the pension issue, I also associate with him. 

MADAM CHAIRMAN: All right, your name will be 
associated. It is a good point. 

SHRI C.K. CHANDRAPPAN: Madam, he is joining 
me. 

[Translation] 

SHRI KISHAN SINGH SANGWAN (Sonepat): Madam 
Chairman, today discussion is being held on 
Supplementary Demands for Grants (General) in the 
House. Many hon'ble Members have expressed their 
concem about the matters related to various departments, 
in particular agriculture, saying that the hon'ble Minister 
of Finance has put various demands under various heads 

(IntelTUptions) 

MADAM CHAIRMAN: Sangwan, Ji, please conclude 
your speech in five minutes listing moot points in brief. 

SHRI KISHAN SINGH SANGWAN: Madam, today the 
entire nation is celebrating 60th anniversary of our 
independence, and out of 60 years of independence, the 
Congress Party has ruled the country for 50 years. The 
Congress Party got the opportunity to rule the country 
for such a long period, but, today, we are observing that 
the financial condition of the farmers in villages, daJits 
and backward classes has not improved since 
independence. 

Since, the UPA Govemment came to power in the 
centre, no specific economic reforms have taken place. 
At the time of presentation of his first budget, the hon'ble 
Minister of Finance gave enchanting slogan of 'Bharat 
Nirman' and said that we will rebuild the 
country .... (lnlelTUptions) Madam Chairman, through you, I 
would like to know, which part of the country has been 
rebuilt, which department has been developed till now? 

'Sharar is not heading towards development, but, yes, 
some progress has definitely been made towards 
development of India. I, would Oks, to present some figure 
before you. 

67 per cent farmers of the country are directly 
associated with agriculture. GoO.P. is 8.5 per cent. whereas 
growth rate of agriculture is only 2.7 per cent. The other 
sectors may have developed, but growth rate of agriculture 
has declined whereas economy of the country is 
dependent on agriculture. Even after 60 years of 
independence, 66 per cent of farmers are IMng under 
the burden of debt. Thousands of farmers committed 
suicides from 1993 to 2006, and this trend is stili 
continuing. If my figures are wrong, the hon'ble Minister 
of Finance may correct me but he should give reply in 
this regard. 

Madam Chairman, the population of the country is 
increasing and, therefore, agricultural land is reducing. 
Besides industry, land is being occupied by other sectors 
also. This way, the agricultural land has got reduced by 
2 crore hectares. As per the present situation, 48 per 
cent of farmers want to give up agriculture because it is 
a loss-incurring deal. Means of irrigation are not available 
for 60 per cent of agricultural land. 89 per cent of farmers 
are owning only one to two acres of land. Today. only 40 
per cent of agricultural land is available. There are 11 
crore farmer families in the country. Many hon'ble 
Members have made a mention of the pathetic condition 
of farmers. Farmers require four things- remunerative 
prices for their crops, water and power for irrigation and 
agricultural inputs at low prices. Even after 60 years of 
independence, we have not been able to fulfil the basic 
needs of the farmers. The farmers are taking loans from 
banks and money-lenders to meet their needs and are 
committing suicide because of this debt-trap. in fact, this 
is 8 matter of great concem. A commission for resolving 
the problems of the farmers was set up under the 
chairmanship of Dr. Swaminathan. Many hon'ble Members 
have raised this matter. The Govemment should clarify 
as to what happened to the report of Dr. Swaminathan 
Commission; as to why action is not being taken in this 
regard? This is a very important report, because the 
concem about the problems of the farmers has been 
expressed in detail in this report. The condition in the 
entire country is such that 56 per cent households in 
villages are not having electricity. 60th anniversary of our 
independence is being celebrated now. 34 per cent 
population of this country is having a daily income of not 
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more than twenty rupees. 40 per cent children are 
dropping out of schools. They are not having the money 
or resources. Their families are in distress, due to which 
children are dropping out of schools. The condition of 
education is such that only 7 per cent population of the 
country is matriculate. 12 per cent viUages of the country 
are not having schools. Where there are schools, there 
are no teachers, if there are teachers, then books are 
not available, and there are no rugs. 54 per cent schools 
are not having drinking water facility. I am citing figures. 
84 per cent schools of the country are not having toilet 
facility for the children. This is the scenario of 60 years 
of 'Bharet Nirman'. 

As far as the condition of health sector is concemed, 
it is no secret. On the one hand, land at cheaper rates 
is being made available to the big hospitals like Apollo, 
where the poor are not allowed to enter and no 
reservation has been provided for them so that they may 
also get benefited. On the other hand, villages are not 
having good hospitals. If there are hospitals, there are 
no doctors; if there are doctors' there are no medicines. 
The condition of health sector is so pathetic. What kind 
of 60 years of independence are we celebrating. I would 
litte to know this from the hon'bIe Minister. 90 per cent 
women in the country are victims of malnutrition and 
diseases. Unemployment is rising unabated. Crores of 
educated youth are roaming about unemployed. The 
biggest difference is that the gap between the 
development of rural and urban areas is widening. 75 
per cent people of our country live in villages, but only 
25% of budgetary aUocations are spent over there. Only 
25% population lives in cities, but 75% of budget is spent 
over there. Due to this, the gap between rural and urban 
areas is continuously widening. The people from villages 
are migrating to cities for better life. More budgetary 
provisions should be made for rural areas to check this 
migration. These are the main points, which I have 
presented before you. 

Today, we are celebrating the 60th anniversary of 
our independence. It is the issue of 'Bharat Nirman'. I 
have cited figures of main sectors. There is the other 
side of the country, which is called India. The problem is 
that the country is having two names. One area is known 
by the name of India, which is living in the era of mobiles, 
five star hospitals, big clubs, the vehicles costing up to 
five crore rupees and the other is 'Bharat', which is not 
having any of these facilities. The hon'ble Minister should 
also state the difference between real 'Bharal' and real 
'India'. TIll this is clarified, the welfare of poor will not 

take place. Today, 15 crore people are flVing below the 
poverty line. I would Uke to urge the hon'bIe Minister of 
Finance to tell the House the reaction of the Government 
in regard to figures quoted by me. 

MADAM CHAIRMAN: Dr. Karan Singh Yadav. 

... (/nlemlplions) 

MADAM CHAIRMAN: Do not discuss the matter with 
each other. 

... (/nIBmlpfions) 

MADAM CHAIRMAN: Nothing will go on record. 

... (Infl1tTUptionsr 

MADAM CHAIRMAN: You will deliver a good speech; 
now let Dr. Karan Singh Yadav speak. 

DR. KARAN SINGH YADAV (Alwar): Madam 
Chairman, I am here to put forth my views on 
supplementary demands. Hon'ble Members have 
d'lSCussed the growing economy of the country. They have 
discussed the development of the cities and also what 
has not happened in agriculture sector. 

The hon'bIe Prime Minister has announced a package 
of Rs. 25,000 crore for the farmers a few days back and 
a small portion has been earmaOOK'l for the said purpose 
in this budget. I think it is a good beginning. I will submit 
4-5 points in briet which have personaJIy Influenced me 
and I think these are very imortant points. 

My first point is regarding the amount being provided 
to MPs under MPLADS. With regard to Rural 
Development, I would like to say that whenever an MP 
visits a viUage, everyone incIudig the Sarp8nc:h expects 
from him that he would get a room constructed in the 
school and streets of the viHage repaired. The people of 
his constituency hink that Since the MP is getting Rs. 2 
eror. per year and if heIshe spenels Rs. 5-10 Iakh for 
their welfare it would not make any difference to himlher. 

Madam, I would Uke to say something in respect of 
Rajasthan. There are eight Legislative constituencies falling 
uncler my Lok Sabha constituency and If we divide the 
amount of Rs. 2 crores among eight Legislative 

·Not recorded. 
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constituencies, every Legislative Constituency consisting 
of SO-50 Gram Panchayat&-each comprising of 5 or 6 
villages or dhany's will be able to get Rs. 25 lakh. I fail 
to understand as to how my MP colleagues would be 
able to divide this amount. Therefore, it is my first and 
foremost submission that the amount under MPLADS 
should either be discontinued or raised atleest to Rs. 5 
crore . ... (lnlefTlJPlions) Everyone is responding to my 
submission that the MPLADS funds may be enhanced to 
Rs. 5 crore. MlAs of Delhi are getting Rs. 2 cror~ per 
year ... (Intel7llplions). It is my first request to the hon'ble 
Finance Minister to make a provision of at least Rs. 5 
crore annually under MPLADS in the supplementary 
demands for Rural Development. ... (lntenuplionsJ 

MADAM CHAIRMAN: The Finance Minister is sitting 
here, he will respond. 

DR. KARAN SINGH YADAV: The second point which 
I would like to bring to the notice of the hon'ble Finance 
Minister is that the poor people dePend on the Prime 
Minister's Relief Fund in case they are down with cancer, 
heart problem and other critical diseases. This provision 
is for the people living below the poverty line and the 
people living below the poverty line are getting full 
assistance from the Govemment. A large portion of the 
population of the country living above the poverty line is 
very poor and unable to pay the amount of Rs. 1'/2 and 
two lakhs. We send our requests frequently to the PMO 
and during the last days. It was felt, even I personally 
verified and found that there are insufficient funds with 
the PMRF to meet all the requests of MPs. That is why 
a ceiling has been fixed that an MP cannot send more 
than one or two cases in a month. I receive aUeast 
10-20 cases per month seeking assistance for treatment 
of Heart Attack, cancer and Lungs for which I have to 
write to the PMO. 

I would like to urge hon'bIa Minister that a separate 
budgetary provision should be made for PMRF in order 
to assist the poor people of the' country. A separate 
provision should be made in the SuPplementary demands 
so as to provide maximum amount of assistance for the 
treatment of the poor on the recommendations of MPs 
and PubliC Representatives. 

Madam Chairman, National Rural Guarantee 
Programme is an ambitious scheme of this Govemment 
and the people of the regions where it is being 
implemented extend their thanks to the UPA Government 
since many programmes are being launched in the 

villages. But, this programme has not been Implemented 
in all the districts of the country so far. This programme 
was launched in five districts of Rajasthan in the first 
year. During the second year it was inplemented in six 
districts. I come from A/W81. There is a large population 
of SCs and STs. Out of eight assembly segments faUing 
under my constituency two are reserved for Scheduled 
Castes and other two are reserved for Scheduled Tribes. 
Other constituencies are populated with Mev and other 
backward castes. My district has not been covered under 
this flagship programme. The condition of other districts 
of Rajasthan is no better than that of Alwar. Therefore, 
I would like to urge the hon'ble Finance Minister to 
conduct an enquiry into the funds allocated alongwith the 
funds utilized in the districts where this programme Is 
being undertaken. I have been informed that some of the 
State Govemments are not utilizing the funds completely. 
I would like to request him that this programme may be 
implemented in all the districts of the country during the 
next financial year so that the people of the entire country 
may get the benefits of Gramin Rojgar Guarantee Yojana 

Madam, my second point is in respect of Sarv 
Shiksha Abhiyan. Under this programme, funds are being 
allocated to State Govemments by the Union Government. 
I would like to draw your kind attention towards Sarv 
Shiksha Abhiyan and give the feedback that though the 
Union Government has launched this Abhiyan very 
ambitiously, yet, I would like to tell the reality that there 
is a provision of enrollment of 40 children in primary 
schools of the villages falling under my constituency but 
one can hardly find 8-10 children in these schools. There 
are no teachers in some school whereas in others there 
are two teachers instead of one. Therefore, it is a simple 
wastage of funds. I would like to request that this 
programme should be reviewed by te Govemment in order 
to ensure proper utilization of funds. 

Madam, the mid day meal scheme is being 
appreciated all around but I would like to tell you that I 
have met many people in my constituency who claim 
that except some areas of Alwar distirict, most of the 
villages are financially sound enough to arrange flJr their 
food. The teachers of these villages are preparing food 
for children. That is why they are paying more attention 
towards preparation of food instead of teaching which is 
marring the studies of children. Therefore, many people 
have requested me to raise this issue in the House that 
this programme should be conUnued in the areas inhabited 
by poor and backward people where it is required and 
discontinued where it is not required. There are many 
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villages in Rajasthan, Haryana and Punjab where there 
is no need of this programme. 

Madam, lastly I conclude with the request to the 
hon'ble Finance Minister to keep these points in mind 
and take action accordingly. I extend my gratitude to you 
also for giving me an opportunity to speak. 

SHRI BHANWAR SINGH DANGAWAS (Nagaur): 
Madam, we also have been requesting in this regard for 
the last three years but nobody listens to us. 
... (/ntenuptions) 

MADAM CHAIRMAN: You may see the han. Fmance 
Minister in his room and discuss your point. 

... (Interruptions) 

[English} 

SHRIMATI C.S. SUJATHA (Mavelikara): Madam, I 
would like to express my reactions on behaH of my Party 
on certain aspects of the Supplementary Demands for 
Grants (General), which is now under discussion in the 
House. 

Madam, As. 200 crore are earmal1<ed for National 
Food Security Mission to enhance production of rice, 
wheat, pulses, etc., and to make us self-sufficient in food 
grains. We will support it when you are doing this for 
achieving seH-suffaclency in foodgra/ns, but the policy of 
the Government, I am sorry to say, is sabotaging the 
food security. Our farmers are producing enough wheat, 
but the policy of the Govemment is to import wheat from 
Australia and other countries by paying very high prices 
instead of procuring it from them and providing them 
with higher prices for the same. This is a contradiction, 
which results in peasants getting frustrated. They might 
even abandon agriculture as a result of this situation 
prevailing in this sector. I would like to request the 
Government to clarify its position in regard to this and 
reverse the policy and ensure food security. 

The Department of Agriculture and Cooperation's 
grants relate to rehabilitation in districts affected by 
farmers' suicides. Idukki, Wayanad, AUeppey, Kasargod 
and Palakkad districts in Kerala are badly affected by 
the impact of mass suicides by peasants. The Union 
Agriculture Minister Shri Sharad Pawar himself visited most 
of these districts, but we have not received the assistance, 
which Kera/a deserves. 

We are thankful that a Subcommittee headed by Dr. 
Swaminathan has· been appointed to study 8specially the 
problems of Alleppey with special reference to Kuttanad, 
the Rice Bowl of Kerala~ But no money has been 
allocated for the implementation of even these schemes. 

In regard to the grants relating to the Ministry of 
Chemicals and Fertilizers, it pertains to subsidy of modem 
fertilizers and we support that. One of the oldest fertHlzer 
factories in India is FACT. It has contributed greatly in 
promoting fertilizers and encouraged farmers to do modem 
agrictJlture - not only in Kerala, but even in other parts 
of South India. But FACT is in deep crisis and Is on the 
velD' of closure. This happened because its raw-material, 
Naphtha, has become costlier. This. crisis can be 
overcome in two or three years, when the LNG "Terminal 
becomes operational at Cochin. During this period, there 
is a need for supporting FACT by providing the necessary 
assistance from the Centre. I am sorry to say that I do 
not find any such proposal in these Supplementary 
Demands for Grants. 

Regarding the grant for road transport and highways, 
it is good that the Government ~ providing assistance 
for road development in North-East and Sikklm. But 
excessive monsoon this year followed by severe floods, 
landslides and sea erosion, the national highway in Kera/a 
was damaged beyond imagination. The Central 
Government has done hardly anything to repair and 
maintain these roads properly. I do not find any' proposal 
in these Supplementary Demands for Grants that would 
help Kerata. 

I would like to refer to the grant in relation to the 
Ministry of Human Resource Development. It is about 
funding Literacy Mission and Adult Education. I would 
like to bring to the notice of the Govemment the proud 
fact that Kerala is the only State which has achieved 
complete literacy, and now Karala has a scheme for 
continuing literacy education programme as well as adult 
education. I do not find anything specific about it in these 
Supplementary Demands for Grants. I would like to 
request the Govemment that these projects s~ 1uld be 
adequately supported. 

I would like to mention that since the subsidy norms 
for Salva Shiksha Abhiyan (SSA) were changed by the 
Centre, it is adversely affecting the promotion of SSA 
effectively. Earlier, the Centre used to give 75 per cent 
• as subsidy, and now it has been reduced to 50 per cent. 
I would like to make a fervent appeal to the Govemment 
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to restore the previous funding pattem and to ensure 75 
per cent subsidy. 

I am very disappointed about the grants relating to 
the Min.istry of Health and Family WeHare. There· is no 
mention about setting up of the All India Institute of 
Medical Sciences type of hospital in several States, 
including Kerala. I would like to request you to make 
sufficient allocation so that the promise made in Parliament 
to Kerala regarding this is fuHilled. 

You may kindly consider these proposals and take 
sympathetic decisions about these things. 

{Translation} 

SHRI RAVI PRAKASH VERMA (Kheri): Madam, I am 
grateful to you for giving me an opportunity to speak on 
Supplementary demands. My predecessors have stated 
that industrial growth rate in India has been rising 
continuously but simultaneously, the state of helplessness 
and misery has also been incresasing. This tact has been 
highlighted by the Survey report brought out by the 
N.S.S.O. recently. 

17.00 hrs. 

[SHRI DevENDRA PRASAD Y ADAV in /he Chailj 

We should not live under any illusion. I apprehend 
that India is going to face a very serious political crisis 
in the years to come. A large segment of our population 
who are a deprived lot is struggling. That segment has 
no cornpuctions to struggle but a very small segment of 
our population in urban areas, which is affluent, has been 
exerting pressure on the Government and grabbing 
resources to progress. It is high time to realize the 
seriousness of the situation and formulate policies to 
ensure balanced development of all classes in India 
including the farmers, the middle and the higher classes. 

Much has been said about poverty. Poverty is on 
sale in this country since Independence i.e for the last 
60 years. Poverty has been increasing in proportion to 
policies formulated for the poor. I am not casting any 
doubt on the intentions of the Govemment but il is a 
bitter truth thai our delivery . system which strives to go 
ahead on the basis of mere dala has no such scheme 
which can eradicate poverty from India once and for all. 

Some questions arise in my mind. I am aware of the 
paucity of the time. I shall try to be precise but Mr. 

Chairman, Sir, I would like to seek your ~otection. I 
think that we shaH have to think afresh in the matter of 
poverty. I think poverty is a relative term. It is not an 
absolute term. It is a psychological term. Poverty and 
richness are comparative terms. Therefore, it will have to 
be discussed in absolute terms as to how poverty is to 
be interpreted. I think it is .high time that we should 
define poverty as under-produclivity or unproductivity. I 
think India is now not inhabited by poor people but by 
unproductive one's because Government have not 
provided education to them. The Government have not 
converted them into human resources. After passage of 
such a long time every person should have been 
converted into human resource and he should have been 
made productive and literate but he has not been provided 
education, health care services and employment 
opportunities. The institutional drawbacks in the infra-
structure have rendered a large chunk of Indian population 
unproductive. Whenever we talk of poverty we assume 
that our delivery system is able to uplift all the poor but 
the bitter truth has dawned upon us that it has failed 
miserably. This system expects the poor to bail themselves 
out of their circumstances and avail the benefits of the 
schemes and increase their productivity but the statistical 
approach inherent in these expectations have rendered a 
sizeable section of Indian society unproductive and it is 
a matter of great concem. Our Govemment should define 
the poor with a new interpretation and own the 
responsibility for their being poor because they are not 
destined to be so by the almighty but because they have 
been kept poor and our social mechanism and our 
economy have been flourishing due to these very poor 
people. 

Sir, we should give a sharing character to the 
economy. A person should be provided a minimum living, 
housing and food security. I would 6ke to request the 
hon'ble Minister of Finance to place this issue before the 
Government that a National Social Security Council should 
be formed at the national level to convert the unproductive 
people into productive ones and to bring the poor people 
above the poverty line so that opportunity can be provided 
to every one which has been denied to them till now. 

Sir, the issue of poverty is a major issue and it is 
the outcome of the way in Which such issues are 
discussed here that as the hon'ble Minister of Home 
Affairs has stated that out of 580 districts in India 230 
districts are simmering with discontent. Youths of these 
area have tumed MaOISts or Naxalists. Some of my 
predecessors have warned and I would also like to caution 
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that if attention is not paid to this waming, Indian 
democracy will have to face a major political crisis which 
will be very difficult to deal with. 

Sir, I would like to give a suggestion. I have a cutting 
of the N.S.S.O. Report which speaks volumes about it. A 
rural person WOt1Ong in the fields for 5 or 1 0 years or 
throughout his life is called an unskilled labour. Definition 
of skilled labour is changing in the entire world. One 
should be considered a skilled labour if he has prepared 
food for 10 years. If somebody has worked in the fields 
for 10 years, he should be considered a skilled labour. 
We should also have a mechanism to issue certificate of 
skilled labour to those who have worked for 10 years in 
agricultural sector. 

Sir, I would like to speak on productivity rating. 
Productivity rating of a person who has worked in the 
fields for the last 20 years could not go up. Who is 
responsible for this? Poverty and prosperity is surely not 
a question of a few coins. It is a matter of system. 
Today, if seems to me that a waming is being given in 
Lok Sabha to transform the system which we should 
acknowledge. We should take revolutionary steps to make 
crores of Indian labourers of the unorganized sector, who 
are poor and helpless, more productive and to provide 
them standard productivity. We should not retrace our 
steps in this regard. There are large number of 
unemployed people while our growth rate is 9 or 9.5%. 
Today, everyone should have been a skilled tabour. I 
was told that our neighbouring country China has 
13 lakh LT. Is. It would be a great achievement if we had 
only 13 thousand. What kind of dreams are we 
cherishing? We are day dreaming that we shall make 
progress, we shall compete with China and any other 
world power. Through this House, I would like to caution 
this Govemment and aU those intellectuals in India who 
think about the interests of the country that a policy should 
be formulated to provide skill to every hand. I had spoken 
in this House earlier also and as you had also stated 
that we are at such a juncture of time where we are 
going to have demographic dividends. These demographic 
dividends will not be achieved by mere day dreaming. 
We shan have these demographic dividends only when 
every child of India is sent abroad after making him world-
class professional and a skilled person and by generating 
worJd-class manpower in the country and exporting them 
as part of our foreign policy. 

MR. CHAIRMAN: Please conclude. 

SHRI RAVI PRAKASH VERMA: I will try to conclude 
soon as per your orders. There are two three very 
important points about which I would like to apprise the 
Govemment through the House since the situation is likely 
to become very grim. I would like to state the major 
hindrance in way of increasing the productivity of the 
common man. The Govemment focused on economic 
reforms. We welcomed it. The Govemment had its own 
compulsions, it was helpless but what was the signiflC8llC8 
of implementing economic reforms without comprehensive 
administrative and judicial reforms? The budget outlay of 
the Govemment involving states is Rs. 8 lakh crore. The 
GDP is growing at the rate of ten per cent which amounts 
to approximately Rs. 70 lakh crore. I think certain things 
are becoming very clear. The entire electronic media has 
literally become a slave of the consumer industry and 
the Government is serving the service sector. The hon. 
Prime Minister has reiterated the need for growth in the 
primary sector. A subsidy of As. 25 thousand crore was 
announced from the ramparts of the Red Fort. It was 
stated in a meeting of FICel that the growth of processing 
sector should be 35 per cent. There Is a difference 
between what we practise and what we preach, we 
anticipate something and welcome something else. We 
should come out of this illusion. Whom are we trying to 
deceive? We are deceiving ourselves by adopting these 
double standards. I think It's time we should understand 
this waming of the present age .... (lnlerruptionsj 

I would like to raise certain points. If the hon. Minister 
finds them proper he may accept them. The inflation is 
rising at the rate of 6 per cent. Today, every one is 
worried. It was discussed even last year. Although we 
tried to assuage this reason that the prices were rising 
even in China. PDS was our biggest strength. It was a 
support of the helpless lot. I can claim that there is no 
State left where bungling in PDS has not taken place. 
We lack the device to cater to the needs of the people 
properly those who are actually needy, helpless, who are 
craving for one litre of kerosetle or one kilo of wheat or 
paddy. Wheat was sold for' As. one thousand a tonne 
and wheat flour for Rs. 12·13 under these circumstances. 
Open market does not bother for any one .... (lnlelTUplions) 
Twenty crore people of the country would have still bought 
wheat or wheat flour for Rs. 40 a kilo, but I wonder if 
we could evolve a flood proof system for that person 
who produced foodgrains by dint of his hard work. we 
coiJld get some foodgrains and had not to starve. I have 
seen the experience of Orissa which is frequently hit by 
cyclones. The entire PDS arrangement was entrusted to 
the Panchayat. It really bore good results. 
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Through you, I would request the hon. Minister of 
Finance to review food security which is the Government's 
primary concern. The vehicle of intermediaries which is 
the most corrupt class of men should be dispensed with 
and the job should be entrusted in the hands of 
Panchayats directly. Only then we would be able to Cf88te 
security ... (InterlZlptions) 

MR. CHAIRMAN: Please conclude now since other 
hon. Members also wish to participate in this discussion. 

... (Inlenvplions) 

SHRI RAVI PRAKASH VERMA: I need your 
protection. I will conclude in two three minutes. The 
Government has incurred maximum expenditure on 
education delivery system and has not been able to spend 
much on the objective as such. . .. (Intenvptions) some 
facts are coming to fore. The Government wish to focus 
more on villages. The policies should be formulated in 
such a manner that villages become the hub of 
outsourcing. We need technical, financial, philosophical 
inputs in our Gram Sabhas. They should accept the fact 
that villages have the potential to become very big hubs 
at least for the food items in the developing consumer 
market. ... (Interruphons) 

I would like to raise only two points. No perspective 
plan has been prepared fn any district as on date under 
the Flagship Programme of Employment Guarantee 
Scheme and funds are being spent. Funds would be 
exhausted without achieving any result. The second point 
has been raised by several speakers prior to me. This 
alarm is being raised even from here that efforts should 
be made to make all the villages of the country the hub 
of our systematic policies and they should also be made 
hub of the production of consumer products and policies 
should be implemented likewise and rural manpower 
should be converted into a productive resource and all 
the policies should be diverted to generate manpower 
resource. Unless we take all these measures we would 
not be able to do anything concrete otherwise let it be 
taken as a warning that the future will raise such 
questions which would be liable to be answered. 

SHRI AVINASH RAI KHANNA (Hoshiarpur): Mr. 
Chairman. Sir, I would like to raise certain points before 
the hon. Minister of Finance with the hope that some 
action would definitely be taken thereon. A lot has been 
said about Ihe Sarvshiksha Abhiyan. I would like to cite 
a practical incident as an ex.ample. I read in a newspaper 

that a reporter once went to a rural school where he 
spoke to the school children. Out of 90 school children 
only one child was able to tell that he was a citizen of 
India and that India was his country's name. 89 school 
children failed to give any response. I could not belleYS 
this newsitem. I took it to be an exaggeration. I was 
going to distribute cheques in my constituency. I went to 
a school in very remote village and asked the children 
the same question as to what was the name of our 
country? Only three children raised their hands. One of 
them told me the name of his district, another told me 
the name of his State and only th~ third one could give 
me the correct reply. Only one out of 90 students could 
tell me that he lived in India. We are spending so much 
under Sarva Shiksha Abhiyan but who are prectically its 
beneficiaries, if we make an analysis of this campaign 
we will find so many lacunae in its implementation. 

I would ask the hon. Minister of Finance if a 
comparative study has been undertaken to analyse the 
number of children who became doctors, engineers, lAS 
or IPS officers before the launching of the Sarva Shiksha 
Abhiyan and the number who won the same laurels after 
the implementation of the scheme. Unless we make these 
kinds of analysis to ascertain the achievements under 
this scheme and funds required under this scheme and 
other facilities required the render, we would not be able 
to provide benefrts to the poorest of the poor. 

I was reading. The Times of India a while ago. The 
figures quoted therein are astonishing. As per their report 
80 per cent children in the country are anaemic and 47 
per cent are malnourished. I have witnessed several times 
in village schools that several children collapse during 
prayer assemblies. The reason is that they come to school 
empty stomach. We wUl have to analyse the shortcomings 
in this campaign if we are not able to impart right 
education, provide proper infrastructure of education to 
the children and tell them the name of their country. Just 
now I have read a report in a newspaper seeking to 
know if the Government could dare to call even one tax 
payer to show him a model school constructed with the 
tax paid by him. But, I feel, the Government is not in a 
position to do even this much. 

Hon'ble Finance Minister, Sir. I would like to share a 
personal experience with you which I had during my visit 
to Europe. A programme was organized in Norway to 
honour sorne.people. An engineer standing over there 
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started asking me that as Member of Parfiament from 
India, telt me that when Norway having only two things 
oil and fish, has economy seven times larger than that 
of India, while India has everything like weather, minerals, 
mines, etc. but its economy is far behind and he was 
expecting its answer in one line. 

Sir, I was shocked to learn this fact that a small 
country like Norway with a population merely in Iakhs, 
had such an economy. I was speechless in gMng answer 
to such a big question just in one line. I told him that he 
had a system, we didn't We have to look into our 
drawbacks and shortcomings. Only then we wiN be in 
position to develop our country. Whenever a leader 
delivers his speech, he says that if one intends to see 
the real picture of India, he should visit our villages. 
Whenever a religious leader delivers his discourse, he 
says that if one is to see the true fonn of God, one has 
to go to villages. Every day we go to villages. Today in 
villages, there is no employment, sewerage system, 
sanitation and health and education facilities. Is it the 
India which we want to show the people? 

I would like to tell that it is our commitment since 
while sitting here we have passed the 73rd constitution 
amendment. It is our constitutional obligation to stJengIhen 
the Panchayati Raj System in our villages. But till today, 
we have failed in providing employment and regular 
source of income to the people in villages. We have 
made provision even for a labourer to get elected as a 
Sarpanctl but when one labourer is elected a S8Ip8IlCh, 
so much burden is put on him that he sacrificing his 
earnings, gets devoted totaUy in the works of Panchayat. 
He loses his source of income, but gets nothing in retum. 
Unless pennanent source of income compaf8bte to urban 
areas are created in villages, villages will not develop. I 
would urge the Minister of Finance to create means of 
employment in villages without imposing any burden on 
them so that we could develop them. 

Recently a fonn has been introduced. It has been 
given name-Saral Fonn. About it, a detailed reply to the 
letter which I had written to you was given to me. It 
says, corporate sector and big flnns have accepted it. 
But this fonn is not easy, it is a complex fonn. If you 
really want to give relief to a tax payee, you wiD have to 
make this 10nn easy so that one could fill it up easily. 
People repeatedly ask me one thing as to what benefit 
the Government give them in return of the tax which 
they are paying. If we wish to bring maximum people 

into the tax ambit, we wiD have 10 provide them social 
security. There should be a provtsIon of giving pension to 
them after a particular age in return of the tax which 
they have paid. " we do so, I think, people wUI have no 
hesitation in paying taxes. An income tax employee gets 
a salary of Rs. five thousand, but an income tax payee 
who pays lakhs of rupees, gets no respect at aU. I, 
therefore, request you to extend social security and due 
respect to an Income tax payee. We an know Government 
have three priorilies-4lw and order, health and education. 
But in totality, this Government have been a failure in aU 
these three fronts. So much money is collected and so 
much amount we pay as taxes, but something is \ackIng 
somewhere that it is nowhere viaibIe that development 
works are taking pJace with thi8 money in the country, 
people have enough food to eat, houee to live and a 
sense of security. Feeling of Insecurity is prevaBing 
everywhere. Taking no more time, I conclude with the 
hope that attention will be. paid to the suggeationa which 
I have given here through you. 

/EngIish] 

DR. THOKCHOM MEINYA (Inner Manipur): Mr. 
Chainnan, Sir, I rise to support the Supplementary 
Demands for Grants, 2007-oa. Of course; it is 8 routine 
matter in a way as we have already passed the General 
Budget. The Ministry of Finance is supposed to be given 
money for its day-to-day use. While supporting these 
Demancl8, I full agree with my hon. colleagues from 
Treasury 'Benches that we have now aJrnost reached the 
magic two-digit number of GOP -growth. The flagship 
prograrrwnes of the UPA Government are doing very fine. 
AtaempIs have been made to do so many things for the 
people of our country. 

While recording an these appreciations to the han. 
FIIl8Ilce Minister and the UPA Government, I woutd like 
to draw the attention of the hon. Members of. the House 
to a very few points. One Important point is to kindly 
look at the countryside. Our friends or rather citizens of 
the countryside are suffering a lot. It is not that we are 
not doing anything for them. We are trying to do very 
weD but we are not able to arrest the price rise because 
there is always a gap between the dema~ and supply 
and the Government is trying to bridge that gap between 
the haves and the have-nota. Even then, I think, much 
has to be done at the moment because in the far-ftung 
countryside, we are not able to give proper drinking water, 
proper roads and proper infrastructu",. The main concern 
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of the people's representatives, namely, we, the Members 
of Parliament are to look after them. Rather, they are 
looking upon us to do so many things but at the moment, 
everything is empty. For that purpose, we have to look 
into the delivery mechanism by which we give some 
money from the Central Government to the common man 
and we should look Inlo whether that money has properly 
reached them or nol. It appears that the money has 
gone there but has not exactly reached the common 
man tor that matter. 

I belong to Inner Manipur which is one of the most 
far-flung areas trom the centre of the country. We are 
bordering intemational neighbours /Ike Myanmar. For that 
matter, the entire North-Eastern India is bordering many 
foreign countries. Some money is invested for the 
development of border areas. Of course, money is 
reaching there but development is not done in the right 
place. For example, we want development to take place 
in the border area itself. But the Government or the 
agencies there propose to do development work, say, 50 
kilometres inSide the border line. What will happen to 
those 50 kilometres within the border and the developing 
areas? -So, we propose that development should take 
place right at the border, say, within two or three 
kilometres from the border and in that way, we will be 
able to see that our border is properly fenCed. 

Now, merely fencing the border will not serve the 
purpose. We have to take up the awareness programme 
so that our people will feel that they belong to our country. 
I hope you do not mind if I say that they belong to our 
country. In that way, the money meant for the development 
of border areas should be properly channelised and should 
be invested in areas where it is meant for. 

Another important point is this. I support my friend, 
Dr. Karan Singh Yadav when he talks about MPLAD 
Scheme. I do not want to repeat it but for the kind 
information of all the hon. Members, I would say that 
there are some parliamentary constituencies like that of 
mine and that of my friend from Nagaland. 

In my parliamentary constituency, there are as many 
as 32 Assembly segments and my friends from Nagaland 
and Arunachal Pradesh must be having as many as 60 
Assembly segments in their parliamentary constituency. 

When I became the Member of Parliament for the 
first time, I had proposed that the MPLAD Scheme should 
be scrapped because it does not have any meaning there. 

« is very difficuH to satisfy all the demands and we are 
asked to develop some durable assets. Please consider 
that there are 32 Assembly segments and out of As. 2 
crore, I can hardly give As. 6 lakhs for every segment. 
And what can we do with that Rs. 6 Iakhs at the moment? 
This is the dlfficuHy that we face. Therefore, I propose 
that this Scheme should be scrapped. There is no point 
in continuing it. At the same time, I do not have a single 
Section Officer in the concemed Department to look after 
the work. I do not have an Accounts Officer to look after 
the accounting work and I do not have a vehicle to look 
after this work. So, I am merely reduced to some sort of 
a clerk to execute the work which is not the work of an 
MP. 

This is rather a very difficuH situation. Instead we 
should be allowed to propose some good projects and 
the Department may be asked to implement it properly. 
This is one thing that I want to suggest. 

The most important thing is democracy. We now have 
a democratic system. But democratic system can be 
successful only when our citizens are properly educated. 
We do have many flagship programmes and missions, 
like the Sarva Shiksha Abhiyan. I beg your pardon when 
I say that in some part of the country this Sarva Shiksha 
Abhiyan has come to mean Sarvanash Shiksha Abhiyan. 

I fully appreciate the difficulties faced by the 
implementing agencies. But even then we have to see 
that the mission is successful. Unless we give proper 
education to our citizens, how can we see the success 
of our democracy? We are actually winning elections 
because of the ignorance of our voters. If the voters are 
not ignorant, then perhaps we wiU not be able to win the 
elections. We are playing on their minds. 

Further, we are not able to protect the lives and 
properties of our citizens. Now, there are so many terrorist 
activities in many parts of our country. There is no life 
for common man in this country, especially in the border 
areas. Even in the heart of towns, like Delhi, there is no 
respect for human rights. Even in Delhi the law and order 
situation is still bad. 

So, I would request the han. Finance Minister very 
sincerl;lly that he should give more money for the 
development of policing work and to sensitise them 
towards countering . these terrorist activities aU over the 
country. 
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With these few words, I support the Supplementary 
Demands for Grants (General) and I wish that we wiD do 
better in the days to come. 

/Translation} 

SHAI RAM KAIPAL YADAV (patna): Mr. Chairman, 
Sir, I am grateful to you for giving me an opportunity to 
speak on Supplementary Demands for Grants for the year 
2007-08. At present, the situation in the country is 
becoming serious for the common people. Today the 
country is in the grip of extreme poverty which is a matter 
of concern and we all very well aware this about. We 
are celebrating the 61 st anniversary of country's 
independence, but the common man living in villages even 
today is still very poor. The condition of urban poor people 
has not improved either. Here, several hon'ble Members 
have expressed their concem about it and touched upon 
the issue of poverty. During these 61 years all the 
successive Govemments have been making efforts to 
remove poverty and for this purpose policies have also 
been framed. But, I think, these policies did not make 
much headway in improving the standard of living of the 
common people. We have to find out the factors 
responsible for it. 

About 86 percent people in the country have a very 
low purchasing power. There are around 86 crore people 
whose daily eamings are As. 20 only. With this meagre 
eaming one can assess the level of prosperity of this 
country. It may be possible that about 20 per cent people 
of this country have become prosperous but approximately 
86 per cent people are still poor. Such people do labour 
in day and then manage to fill their stomactf'in night and 
go to sleep. They start toiling again as the day breaks 
to earn two square meals for themselves and their 
families. This is the situation of India as on date. We 
wholeheartedly salute our forefathers who had sacrificed 
their lives for the independence of this country. They laid 
down their lives for the freedom of this country. They 
had dreamt cit a free and prosperous country. They 
thought, if they could not breathe in the air of 
independence, at least their future generation would 
breathe in the air of independence. Minimum requirements 
of life like food, house to live and clothes would be 
available to them. The basic needs like education, health 
etc., would also be available to them. We are celebrating 
independence, but the common men are stiD deprived of 
it. They are still leading the life of slaves. Have we ever 
peeped into the houses of those who are from very 
weaker sections, working hard the whole day in the fields 

for producing crops in the 8COIChing heat and biting cold? 
Are they happy and leading a fife .worth living? It may be 
possIbJe that the people like us are leading a prosperous 
and luxurious life by moving in AC, car, living in AC homes 
and working in AC offices, but just a handful of people 
are living such a life. Even today a majority of the people 
are living a life of distress. I think, this country is stiH in 
slavery. Economicelly, it is a slave, even today. 
Unless 86 percent people of the country are emancipated 
from economic slavery we cannot caU the country 
independent. 

Sir, the hon'ble Minister is a leamed Minister of 
Finance. I cannot question his quaUfication, endeavour or 
vision but we are not getting the desired result. I would 
like to extend my thanks to the hon'ble Prime Minister 
for he assured the farmers from the rampants of the Aed 
fort on 15th August that special attention will be paid 
towards those who are engaged in cultivation. The 
Govemment have increased the support price to As. 850 
quintal, however, it is important to know whether the 
support price Is reaching to the rural farmers? Have we 
ever pondered over it? I would like to submit to the 
honble Minister of Finance that the rural farmers are not 
being benefited by the increase in the support price. 
Procurement centres are being set up in district 
headquarters. Can farmers cover 50 kin distance to reach 
'the centres? The farmers are not able to reach there 
and middle men visit villages and purchase their 
agricultural produce at throwaway prices and eam profit 
to the tune of As. 850, by Belling it in the market. Though 
the Government are formulating the policy, however, the 
policy is not being property implemented on the groW\d. 
I would like to request the Govemment that it should 
make such policy that the increased price may reach to 
those farmers for whom the prices have been increased. 
Though crores of rupees are being provided by the 
Govemment in good intentions, however, it is on account 
of the inaction of the Govemmentagencies and staff and 
offlc8fS who have the responsibility to implementtha 
Govemment's rules and regulations that that amount is 
not reaching to the common people. So, there is need 
on the part of the Government to ponder over it. The 
Government should make such poflCY that the amount 
may reach to the village people. They are being exploited. 
Unless the Government agency functions efficiently, the 
Government will not be able to perform as per the 
intention and objective. Unless, the agency functions 
properly the benefit will not reach the poor people even 
if the Government empty its coffers because the benefit 
win go to the middle men. 
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Sir, today, the word poor has become synonymous 
with the word 'village'. Today the word 'village' stands for 
poverty, wretchedness, Illiteracy and the people living 
without adequate drinking water,· The Government are 
providing funds for 'Bharat Nirman Yojana'. I do not doubt 
the intention of the Govemment, however, even today 
we are not able to provide safe drinKing water to the 
village people. What is the meaning of independence? 
What is the meaning of the Govemment's porlCies and 
laws? Village people are trapped in the quagmire of 
pov!'rly so the Government should work for their 
upliftment. 

Presently, unemployment and poverty are on the 
increase. The Govemment may formulate any number of 
rules and regulatioDs but unless unemployment .is 
eradicated and poverty is alleviated, the country cannot 
progress. Presently, a new socio-economic order is 
emerging. Today, mans and marts are being set up. The 
retailers are being deprived of their livelihood. There is a 
big company called Reliance Company. It has started its 
business in Ahmedabad. 34 thousand items will be retailed 
there. Commodities like vegetables, potlltoes, rice, clothes, 
salt, edible oil etc. will be sold there. The outlet will also 
provide cloth ironing facility. Then what will happen to 
washerman? All our daily use commodities will be 
available in the Malls and Mega Marts and Malls are 
being set up. All the cinema halls are being converted 
into marts and malls. This process has been started in 
Patna as well. How can you stop them. Poor people do 
tailoring work on the footpaths. Some eam their livelihood 
by selling tea and some support their families by polishing 
shoes. God knows, how many thousands, lakhs and 
crores of people are engaged in such petty vocations. 
What alternative arrangement will be done for them? 

Today, I was going through the reply of a starred 
question. In that question it was asked as to what are 
the guidelines for setting up of industries and whether 
there is any policy in this regard. I feel that there is no 
policy. Today, big private companies. like Reliance are 
setting up industries. The Government are providing 
concessions to multi-national companies and are inviting 
them to come and set up industries and plunder us. OUr 
assets are being siphoned off to foreign countries. Whet 
will happen to this country? The people think that the 
Govemment will eradicate unemployment. Our population 
is increasing very fast. If the Govemment follow the 
current policy and do not apply brakes on the emergence 
of mall system the Mure generation will never forgive 
the Government. 

MR. CHAIRMAN: Please conclude now. 

SHRI RAM KRIPAL YAOAV: Now potatoes and onions 
will be sold in air conditioned showrooms. The coming 
days will never forgive us. The people have elected and 
sent us here. So, we will have to take concrete steps in 
this regard .... (lnlerruptions) 

MR. CHAIRMAN: Now nothing of your speech will 
go on record. 

SHRI RAM KRIPAL YADAV: The situation which is 
going to emerge will be dreadful. Ours is a poor country. 
The purchasing power of 86 crore people is diminishing. 
Their daily eaming is merely Rs. 20. What will happen to 
their children? The Govemment will have to change its 
pOlicy. There is a need to Check such things. 

The Government have constituted the Backward 
Commission. For this, I would like to extend my thanks. 
OBCs constitute 52 percent population of this country. 
However, I would like to know from the Hon'ble Minister 
as to how much fund has been aIJocated for the Backward 
Commission. The Government have done only formality. 
What is the purpose of constituting Backward 
Commission? The benefits of the policy which is being 
formulated by the Government for the poor people are 
not reaching to the targeted groups and today the country 
is in distress. I would Rice to submit to the hon'ble Minister 
of Finance that since the Chair is not permitting me to 
continue, so, I will have to sit. The hon'ble Minister is a 
very vigilant person and he should see things in the right 
perspective. 

MR. CHAIRMAN: At this juncture, your speech is 
over. Now, the hon'ble Minister, Shri Priya Ranjan 
Dasmunsi will submit the report of the Business Advisory 
Committee. 

SHRI RAM KRIPAL YADAV: Presently, the country is 
pushed in the quagmire of utter poverty, the price rise is 
at its peak and if it is not checked. . .. (Inlenuptions) We 
all will be held responsible for this sorry state of affairs. 
With this, I support the demands and conclude. 

MR. CHAIRMAN: Your speech is over, now nothing 
win go on record. 

... (lnterruptions) 
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17.44 hrs. 

BUSINESS ADVISORY COMMITTEE 

Fortieth Report 

{English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, I beg to present 
the Fortieth Report of the Business Advisory Committee. 

17.44'1 hrs. 
2 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL)-2007 -2008-Contd. 

[English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Mr. Chairman, Sir, I 
would litre to submit to hon. Members, through you, that 
we have aJlolted four hours for this item and within 20 
minutes or so, the time allotted will be over. The Minister 
also has to reply to the debate today and we have to 
pass the Supplementary Demands because tomorrow we 
have to take up the Supplementary Demands of the 
Railways and day-after-tomorrow is the Private Members' 
day. So, I would request you to kindly regulate the time 
being given to Members who want to participate in this 
debate so that we can dispose of this item quickly. 

/Translation] 

SHRI BRAJA KISHORE TRIPATHY (Pun): You say, 
let the House function. Now,it is functioning. 

SHRI PRIYA RANJAN DASMUNSI: If the House runs, 
the overtime is not accountable, our agenda will be 
postponed. 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): It 
is an important matter and our Members want to speak. 

SHRI PRIYA RANJAN DASMUNSI: If they all want 
to speak. then they should have said in the Business 
Advisory Committee that they need six hours' time. There 
a\l had decided for only four hours time. 

MR. CHAIRMAN: The Members should finish the 
dIscI.msIon within the time limit allotted In the Busirle$s 
AdvisOlY Committee. The leaders of aR the poIiticaJ .parties 
remain present in the BAG and the hon'ble Members will 
have to remain within the confines of the time Omit. When 
any thing is decided in the Business Advisory Committee, 
then all the hon'ble Members should comply with the 
decision. 

[English} 

SHRI KHARABELA SWAIN (Balasore): Mr. Chairman, 
Sir, I assure the Minister that we would ask our Members 
to speak briefly. 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Mr. 
Chairman, Sir, this year we are celebrating the 60th year 
of our Independence. Every year we are presenting the 
Budget and also SupplementarY Oemandsfor Grants. ThIs 
is a routine thing and we are also supporting and passing 
the Budget and Supplementary Demands for Grants 
without any problem. 

Now-a-days, agricutture is in a difficult condition in 
our country. The Government of India has taken many 
steps to help our farmers. Despite that, our farmers are 
oommIlting suicides. For example, the Government of India 
has announced a special package for 16 districts In 
Andhra Pradesh since last year. But why are our farmers 
committing suicides? We are making plans and we are 
sanding money to States. But the schemes are not being 
implemented property at the ground level. That is why 
these problems are continuing. Even during the last 
month, eight farmers have commijted suicide in Andhra 
Pradestl. 

For example, National Crop Insurance· Scheme is 
thef9. last year, lakhs of farmers have paid premium, 
but still they have not received their insurance claims 
because the State Govemrnent has not given their share. 
If we ask the Finance Ministry officials they say that the 
State Governments have not given their share and that 
is why we could not pay insurance claims to farmers. 
So, our farmers have not yet received their last year's 
insurance claims. In such a situation, how can they 
purchase. seeds f9r the Khariff season? Therefore, due 
to . the delay caused by State Governments and the 
Central Govemment, the insurance money is not reaching 
the farmers in time. 

Sir, last year, in Andhra Pradesh the production of 
rice was to the ·tune of 150 lakh tonnes, production of· 
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pulses was of the order of 12 Iakh metric tonnes and 
oilseeds production was 18 Iakh tannes. But these figures 
remain almost stagnant for the last five years. What is 
the reason for this? It is because our farmers are not 
investing more because we are not giving them the 
required Minimum Support Price. that is why production 
is not improving. 

The Government of Andhra Pradesh has 
recommended for this kharif season the price of paddy 
for common varieties which is at present As. 580 per 
quintal to be enhanced to Rs. 660 per quintal. Even the 
grade variety of paddy for which we are paying As. 610 
per quint8l. at present, should be enhanced to As. 725 
per quintal. This Is the recommendation by the 
Government of Andhra Pradesh for this year's kharif 
season. The Government of India has to accept this 
Minimum Support Price. 

Sir, on the one side we are paying a sum of 
As. 850 per quintal for wheat and on the other side we 
are Importing and paying As. 1 ,300 per quintal. What is 
the logic In it? How can the fanner produce more when 
we are paying our Indian farmer just As. 850 per quintal 
and for the imported wheat we are paying Rs. 1,300 per 
quintal. 

SHRI BRAJA KISHORE TRIPATHY: That is more 
sweeter. 

SHRI KINJARAPU YERRANNAIDU: Yes, more 
sweeter than Indian wheat. 

These are the· problems which the farmers are facing. 
The Government of India should take necessary steps to 
solve these problems of the farming community. 

As far as fertilizer is concemed, there is a shortage 
of fertilizer in Andhra Pradesh. Even the Govemment of 
Andhra Pradesh has requested the Government of Inda 
to take necessary and immediate steps to supply of 
additionaJ quantity of 2,20,000 metric tonnes of urea, 1.23 
Iakh metric tonnes of DAP and 0.42 Iakh metric tannes 
of MOP. 

17.51 hr •. 

[SHflI V ARKALA RADHAKRISHNAN in thIJ CINlIi) 

Kharif season is fast approaching now and farmers 
need timely supply of fertilizer. There is a shortage of 

fertiliZer in Andhra Pradesh. The Government of India 
and the han. Fmance Minister should instruct the Minister 
of Chemicats and Fertilizers to ~Iease sufficient quantity 
of fertilizer to Andhra Pradesh. 

As far as petroleum and natural gas are concerned, 
these are natural gifts. In Krishna-Godavari Basin we have 
enough natural gas, but we are not getting any benefit 
out of that. As per the recommendations of the Twelfth 
Finance Commission the Govemment of India and the 
State Government have to equally share the profits 
accrued out of that. Then we can get more revenue and 
we can get some necessary works completed for the 
public. 

There are a lot of proposals pending with various 
Ministries, including the Railway Ministry. For the last two 
years, we are requesting the Govemment of India, but 
we are not getting anything. A lot of proposals are pending 
with the Road and Transport Ministry too. So, I would 
rake to request the hon. Finance Minister to ask the 
concem Ministries to clear those projects wherever the 
proposals are pending relating to Andhra Pradesh. 

[Translation} 

DR. RAMKRISHNA KUSMARIA (Khajuraho): Mr. 
Chairman, Sir, I thank you for providing me an opportunity 
to speak, however, I cannot understand from where to 
begin. Should I start from bridge or from the fields? The 
Govemment is not able to protect the cuhural heritage, 
farmers' fields and now it is implementing S.E.Z. formula 
to further harass them. There was firing in Nandigarm. 
The situation these days is such that they are importing 
wheat at the rate of Rs. 1500 per quintal and are not 
procuring wheat from farmers at the rate of Rs. 8001· per 
quintal and on the other side they claim to be the saviours 
of farmers. Which issue should be discussed, railway, oil 
or jail? What is the stand of the Govemment ? Be it the 
issue of railways, oil or rail; it is a failure everywhere. 

They raise issues of poverty. What about floods or 
droughts. They have not implemented the river linking 
project. The project of linking Cane and Betwa rivers is 
going at snail's pace. Terrorism, Naxalism and Maoism is 
fast spreading its tentacles. They could not hang Afzal. 
... (Intenupfions). The case of Afzal is still handing in 
balance. They are encouraging terrorists. It tantamounts 
to playing with the sentiments of the countrymen. Do not 
play a farce with the country. 
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[Or. Ramkrishna Kusmaria] 

There was POTA law to maintain the internal security 
In the country and even it was repealed. What Is law 
and order situation in the country today? The country is 
ripped with bomb blasts. They are not able to control it. 
Hon. Minister of Agriculture Is present here. 

SHRI SURENDRA PRAKASH GOYAL (Hapur): What 
happened in Madhya Pradesh? 

DR. RAMKRISHNA KUSMARIA: Good works • .aVe 
been performed in Madhya Pradesh, they should make it 
a model and follow suit .... (/nkHnIpIion} 

Sir, Orcha and Khajuraho are tourist spots. Which 
package is being sponsored by the Government there? 
The air services for those destinations were cancelled 
and these services were restored after much efforts. There 
is world famous tourist spot. The Government does not 
have any scheme for that. Today, the people are migrating 
from there owing to poverty and unemployment. Five lakh 
peopte from Ttkamgarh and Chhatarpur are settled in Delhi 
for purposes of employment. There have been no rains 
for the last four years. There is drought and famine like 
situation. I have reiterated it quite often but the 
Government has not paid any attention to it. The 
Government has given assurance for hundred days work 
under the Employment Guarantee Scheme. People have 
\YOI1(ed there for hundred days. The situation is of drought 
there. Which scherne has been envisaged by the 
Government there. The Government should provide them 
employment for the whole year instead of hundred days 
work and should declare it drought affected area. Ufe 
has been rendered difficult for the poor man today owing 
to rising prices. Where is the Government's control? 
Hence, my dilemma from where to start and where to 
end? Shall I start from Kashmir or from Assam? One 
might have witnessed the situation in Assam. The borders 
are not sate there. There is threat to the country's intemal 
secu(ity, farmers and fields. What is the situation today? 
This situation should be improved. The common man is 
scared of rising prices. This is for the Hon. Minister of 
Finance:-

• Jinhe Roll Ki Zarural thi, roti na mill, 
Jinhe boli ki zarurat Ihi, boti na mili 
Tumhari siyasi takriron ko kya chate, 
Nange ko langoli na mili". 

With these words I conclude. 

{EngHshj 

PROF. M. RAMADASS (Pondlcherry): Mr. Chairman, 
Sir, I rise to support the Supplementary Demands for 
Grants for the year 2007-08. 

The hon. Finance Minister is seeking the approval of 
tha House for a gross additional expenditure of Rs. 
20,412.14 crore; and there is every justification for this 
august House to give the nod for the proposed 
expenditure of the Government. 

The important aspect of this Budget is that out of 
this Rs. 20,412.14 crore, the Finance Minister would be 
able to mobilize additional resources to the extent of As. 
9,983 crore from out of the savings of the various 
Departments. This shows the efficient way of conducting 
things in various Ministries which have yielcled savings to 
the Government. Therefore the ultimate total cash flow, 
outgo, will be only Rs. 10,428 crore. 

Another notable feature of this Budget is that a lion's 
share of the expenditure will go to the Ministry of 
Fertilizers, namely As. 15,000 erore. A great attribute of 
this Budget is thai 75 per cent of the total Supplementary 
Grant is going to the Ministry of Chemicals and Fertilizers, 
which only indicates the concem of the UPA Government 
to improve the productivity in agriculture. Therefore, this 
is a laudable initiative that has been taken by the 
Government which I should appreciate. 

Also, Sir, the second importance given to the 
supplementary budget is that Rs. 1 ,300 crore will be 
transferred to the Union Territories-in the form of grants-
in-aid as well as the loan component to the Government. 

18.00 hrs. 

The important initiatives, which the Finance Minister 
has taken also needs our appreciation. Sir, last Friday 
we were discussing the Private Member's Resolution on 
Food and Nutrition Security. Every Member in the House 
expressed the view that a large number of people in the 
country are mal-nourished and under-nourished, and this 
situation has· to be overcome by the Govemment. We. all 
agreed with that. But how do we improve the nutritional 
secUrity unless the foodgrains production increases? Given 
the urbanIZed situation that is emerging in the country, 
today the net area sown is declining for various purposes, 
and the only way to improve agricultural production is to 
improve the productivity of crops. We have to improve 
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the productivity of rice, wheat and pulses for which a 
separate mission has to be evolved and implemented, 
and the hon. Finance Minister has now come out with 
an investment of As. 200 crore on a novel initiative called 
'Food and Nutrition Security Mission', which will be 
implemented from this year, and the entire House must 
compliment the Finance Minister for this initiative. 

MR. CHAIRMAN: Please wait for a minute. Now, It 
is six 0' clock. We have to pass the Supplementary 
Demands for Grants as well as we have to take up 
'Zero Hour' after that. If you all agree, we can extend 
the time of the House by one hour. 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: The time of the House is extended 
by one hour. 

Prof. Ramadass, you conclude your speech now. 

PROF. M. RAMADASS: Sir, I have not yet started 
my speech. I am only complimenting the Finance Minister 
and I must give my comments also on that. 
... (Interruptions) 

MR. CHAIRMAN: Please conclude now so that I can 
give time to others who would like to speak. 

PROF. M. RAMADASS: Sir, we should learn how to 
regulate the time. Sir, you are giving 45 minutes to some 
Members, and when we want to speak, you are restricting 
us and giving us only two or three minutes. How can we 
speak on the Supplementary Budget within two minutes? 

Sir, equally appreciative of the endeavour of the 
Finance Minister is that he has taken note of the fact 
that the double-digit growth in the 11th Five Year PI.an is 
not possible without four per cent growth in agriculture. 
That is why, for that purpose he is enticing the States to 
join the efforts of the Central Government and he Is 
giving about Rs. 300 crore for this purpose. This also 
needs our appreciation. 

Thirdly, many hon. Mernbers expressed a view that 
consumers are not protected, consumers are exploited 
by various groups in the society and, therefore, the 
Supreme Court has said that you constitute a Central 
Vigilance Commission. Responding to this Supreme 
Court's direction, the Finance Minister, today, has 
constituted a Central Vigilance Commission to protect the 

interest of the consumers. Therefore, we will have to 
appreciate this innovation also. 

Some Members are doubting the integrity and 
patriotism of the UPA Government. The UPA Government 
has exhibited its patriotism at all levels. Even in this 
Supplementary Budget, I should indicate that the 
Government of India is spending Rs. 35 crore for 
celebrating the 150th Year of First War of Independence, 
60th Year of Anniversary of Independence, and Centenary 
Celebration of adoption of Vande Malaram as national 
song. These are aU initiatives and exemplifications of how 
the Government is fostering and forging national unity 
and patriotism. Even through this Supplementary Budget, 
the Government has exemplified it and we appreciate it. 

I am also grateful personally to the Finance Minister 
for having granted an ITI to Puduchery under the VTIP 
and the World Bank Assistance Scheme. He has given 
one In to Puduchery also. There are several other salient 
features for which I would like to congratulate the Finance 
Minister but still I have some more concerns which I 
would like to express very briefly. 

One is that in this Supplementary Budget I find that 
the non-plan expenditure of the component is very heavy. 
About 88 per cent of the total outgo as well as the total 
supplernentary grant are in the form of non plan 
expenditure. If that non plan expenditure happens to be 
non productive expenditure, the ultimate result would be 
that given the money multiplier in the economy there will 
be greater circulation of money without corresponding 
output in the market. That means, on the supply side it 
will be less but the aggregate demand will be more, and 
this would aggravate the situation of inflationary pressure. 

Thanks to various initiatives and monetary measures 
that the Government of India has taken, especially the 
Finance Minister has taken, we are now stabilizing the 
price level. If 10,000 and odd crore of rupees go into the 
market without corresponding output, I am afraid that it 
will accelerate the tendencies of inflation, and it is not a 
good scientific principle of resorting to more of non-plan 
expenditure. We must reduce this component. 

The second issue is the quality of spending. It is not 
that the quantity of spending that is important, but we 
should be able to ensure efficiency in spending so that 
the common man gets whatever the Government spends. 
The former Prime Minister, Rajiv Gandhi said: "When you 
spend Rs. 100 to the people, only Rs. 18 reachas them." 
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[Prof. M. Ramadass) 

And, today, the estimate shows that it 1s not As. 18 but 
it is only As. 12, which is reaching. It is here, that we 
would have to concentrate. We must attend to this issue 
and ensure that the quality of spending is more. We 
would have to evotve a delivery mechanism. I would feel 
that the Government of India should associate the 
Panchayati ~aj Institutions in the spending of money. H 
these institutions are involved, perhaps the leakages in 
the spendng process can be curbed and we can ensure 
greater quality of expenditure. I would also urge the 
Finance Minister that here and there on a sample basis 
he should try to evaluate the expenditure programme. 

Today, the UPA Government has undertaken a Jot of 
ambitious projects, and an these ambitious projects here 
and there randomly must be evaluated to know how 
qualitative they are. 

Then, Sir, the other Issue, which the entire House is 
also discussing is that the entire country is reeling under 
the flood situation. 1he response from the Supplementary 
Budget is lukewarm towards this. So, this must also be 
taken into account. He is going to transfer about As. 
1,000 crore to Union Territories. which includes the Union 
Territory of Puducherry also. Therefore, I should bring to 
the notice of the han. Finance Minister. one or two 
concerns reJating to Puducherry. This year's Annual Budget 
for the Union Territory of Puducherry has been reduced 
considerabty. I would request the hon. Fmance Minister 
to devote some attention and give more funds to the 
Union Territory of Puducherry. Karaikal, which the FJnanC8 
Minister also knows is one of the backward regions, which 
requires infrastructural development. Of course, I would 
speak on this tomorrow also on the Railway Budget. The 
people of Karaikal are demanding for the railway projects 
there, for which the Ra»ways is requiring 50 per cent of 
the capital expenditure, which is not within the purview 
of the Government of Puducherry. Therefore, it has to be 
done. We are going to set up PG centre there for which 
money is I equired. 

I would just take one more minute and conclude my 
speech. Lastly, I would specifically draw the attention of 
the han. Finance Minister that the Union Territory of 
Puducherry is governed by the Ministry of Home Affairs. 
The Ministry of Home Affairs, after taking all considerations 
into account. has recommended granting of B-2 status to 
Puducherry city, but resolutely the Finance Minister is 
refusing this demand, which is creating a lot of public 
furore in Puducherry. I am an admirer of lhe h~n. Finance 
Minister for all his initiatives but I am not able to 

appreciate why he Is withhoklng it, what is going to be 
the financial Implication by granting B-2 status to 
Puducherry. I want all the hen. Members of Padiament 
to know that the only Capital city in the whole of India, 
which remains Clasa-C city is the Puducherry city. Even 
a viUage in Andaman and Nicobar Islands is treated _ 
a Class-C city. Does the Finance Minister want to treat 
Puducherry like the village of the Andaman and Nicobar 
Islands? 

Therefore, it is my appeal to him. For the last three 
to four years, I have been focussing my attention on this 
and mechanically he is tuming down my plea. There are 
two exceptions that have been given. One is to the Port 
Blair and the other is to Panaji. I would request him that 
the same noble exception can be given to the only Capital 
city that remains Class-C city in the whole country-
Puducherry city. It requires a political decision and not a 
rule based decision. With this fervent appeal, I support 
these Supplementary Grants. 

MR. CHAIRMAN: Now, Shri Ramdas AthawaJe. If you 
want, you may corne to the front and speak, so that I 
can see you better. 

SHRI RAMDAS ATHAWALE (Pandharpur): No, ·Sir. I 
am okay here. 

/Tnmsllllion! 

Mr. Chairman Sir, I completely support the demands 
for supplementary grams prasented by the Hon. Minister 
of Finance. The peopJe of N.D.A. party are accusing the 
Government of playing a proactive role in rising pricee. I 
would aver that when the NDA Government was in power 
the prices were not low. So, the UPA Government also 
thought when the NDA Government never bothered about 
the rising prices . ... (Inlerruplions). 

{English! 

MR. CHAIRMAN : Now, Shri Ramda&Athawale is In 
possession of the House.. Dual possession camot be 
permitted. Only one person can take the possession of 
the House. You can speak. 

... (In/8mJplions) 

.MR. CHAIRMAN: Nothing will go on record except 
his speech. 

... (InterrUptions)" 

"Not recorded. 
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[Translation} 

SHRI RAMDAS ATHAWALE: Mr. Chainnan, Sir, Our 
Government is for the common man and it is working for 
the common man ... (lnlBnupIions) 

[English} 

MR. CHAIRMAN: Madam, please hear me. Only one 
person can take possession of the House at a time. 
Dual possession is not pennissible. Shri Ramdas Athawale 
alone can speak. 

.. . (Infenuplions) 

[Translation} 

SHRI RAMDAS ATHAWALE: The Govemment shall 
work in the interest of the common man even in future, 
that is why we are here. Sir, it is true that the prices are 
rising but our efforts to check the rising prices are also 
going on. We are making efforts in that direction, however, 
we are facing certain problems. OUr efforts are continuing. 
My demand is that if we wish to alleviate poverty then 
there is a need to allocate at least 25 per cent of the 
non plan and plan budget out of the total budget aUocation 
for SCs and STs since there is a large number of people 
living below poverty line among the SCS and STs category. 
We are a Member constituent of the UPA and we are 
here to support you but we are not here to support price 
rise. All of us must strive to check price rise. There is a 
need to give more funds to NHBC working for their 
development. There is a need to give As. 200-250 crore 
for the memorial of Baba Saheb Ambedkar located at 
26, Alipur Road. 

Sir, whereas we are worldng for the welfare of the 
common man, there is a need to uplift them but in order 
to uplift the common man, there is also a need to impose 
some curbs on the strides of the affluent upper class of 
the society. Therefore, I would appeal to the Government 
and the hon'ble Minister that there is a need to bring 
socio economic equality in our country if we want to 
develop the economy of our country. Through special 
economic zones big guns Uke Tata, Birla etc. are minting 
money and displacing diverting and enslaving fanners as 
just now our Ram Gopal ji was saying which is not 
compatible with our Indian culture. We shaH strive for 
bringing about social equality. For that purpose, the 
hon'ble Minister is a very good and honest person, but 
prices are soaring very high, therefore, he needs to devise 

a formulae, Manmohanji is also an economist 
... (Intenuptions) 

Mr. Chairman, Sir, you are also a big gun, you had 
been the Speaker in your State. . .. (/nIemJpJlons) 

[ER¢sh1 

MR. CHAIRMAN: Yes, please conclude. You confine 
to the Supplementaly Demands. That's why I wanted you 
to come to the front bench 80 that I can see you better 
and control can be had. 

[TtanSIafion} 
~, 

SHRI RAMDAS ATHAWALE: Control is aU right but 
the House is hardly in control . ... (lntelTUplions) 

[English} 

MR. CHAIRMAN: Please conclude because the 
Finance Minister wiD have to reply today. So you must 
cooperate. 

SHRI RAMDAS ATHAWALE: All right, Sir, I am 
cooperating with you but you also cooperate with me. 

[Trans/ation} 

On my own part and on behalf of my party I wholly 
support these supplementary demands, but I would like 
to say that more efforts need to be made for the poor. 
With these words, I conclude my speech, but I would 
like to say that you should also ten your party to support 
this. 

[English} 

SHRI B. MAHTAB (Cuttack): Thank you Mr. Chainnan. 
The first batch of Supplementary Demands for Grants, 
2007-2008 is before us for discussion. I would like to 
mention, as Prot. Ramadass has rightly mentioned, that 
this is an additional expenditure of Rs. 20,412.14 crora 
about which we are deliberating and out of this an amount 
of Rs. 6,550 crore is specially being demanded for subsidy 
relating to fertilizer basically the import of fertl1izer that is 
to be affected. 

Sixty is the age at which individuals used to retire, 
the stage in life when one took sanyes. Today, it is no 
longer a milestone to put up one's feet and recede into 
the sunset, but increasingly a time to start a new phase, 
often an active new career. 
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In the life of a country, sixty years is but infancy, a 
period of flflding its feet and gauging its place in the 
world. India is a very young country in a different way, 
with over han the population below 25 years of age. This 
means that a majority of the people have no real 
consciousness of pre-1991 days, of life before economic 
liberalization . 

The impact of this is substantial and important in 
ways which go beyond economics. Therefore, my 
suggestion to the hon. Minister is - please give more 
stress to develop the human resources of our country. 

My generation, bom soon after Independence, grew 
up in a seize mentality. We saw high tariff barriers. We 
saw curb imports. We demanded to develop strong military 
force and build a ring-fence around the country. That is 
our mindsel We were wary of the world. Today young 
people no longer suffer from the diffidence that people of 
the age group of late fifties and sixties do. 

18.17 hrs. 

[MR. DEPUTY SPEAKER in the ChaiJ1 

For the first three decades after Independence, our 
economy grew at an average rate of about 3.5 per cent. 
The figure nearly doubled in the nineties to cross 8 per 
cent in the last three years. This growth has made India 
the world' fourth largest economy in terms of purchasing 
power parity. Foreign exchange reserves are at around 
222 billion US dollars today. 

But my point before the House today and also before 
the hon. Minister is regarding the most touted aspect 
relating to foreign direct investment. I would like to get 
an answer if I am permitted to do so. The foreign direct 
investment has quadrupled to 26.5 billion US doHars in 
the last seven years. At the first glance, in the first han 
of 2007 it .has almost trebled and it is understandable. 
The inflows have gone up from 3.6 billion US dollars in 
the corresponding period last year to 11.4 biOion US 
dollars this year. This could be viewed as an endorsement 
of the positive signals which our country is sending to 
the world to attract more capital to sustain our economy's 
eight per cent growth if not accelerate it. 

But how much of this trebling is a result of specific 
policies is quite another matter and there lies the rub. 
Big-ticket investments that have come upto May this year 

reveal that the surge has been restricted to a few sectors 
already flush with funds. 

For example, they are telecom, realty and financlaf 
services. This means FDI is not going to the sectors that 
need it most, towards physical infrastructure, power and, 
of course, agro-based industry. lime and again, the poIicy-
makers have voiced and we have also voiced it here in 
this House our concem about the lack of capital for the 
core sectors. It is quite clear now that to sustain growth 
at current level, there is a requirement tor better roads 
and ports, and less power shortages, but you have 
focussed on only one aspect of the issue, that is, capital 
requirement rather than on implementation. Getting 
projects off the ground seems almost as hard as It was 
in the pre-reforms days. Power projects are stitt deIeyed 
and land is becoming alarmingly contentious as is 
resource for industry. I would like to ask this question. 
Why is FDI not flowing to these sectors? 

My second point is relating to fertiliser subsidy. The 
Government is spending tax-payers' money on fertiliser 
subsidy. The subsidy that is being provided today is more 
than the amount that is being budgeted, being aUotted 
for health and education. Now, my suggestion woutd be 
that one positive aspect would be to shift direct subsidies 
for the genuinely needy farmers who use fertilisers. I 
would urge upon the Government to strive in that direction. 

MR. DEPUTY SPEAKER: Please conclude now. I 
have very little time with me. 

SHRI B. MAHTAB: I had many other points to say, 
but I would like to mention the last point. I would conclude 
by saying a point which is very distressing. The Finance 
Minister had taken a very laudable step while announcing 
in the Budget Speech of 2006 the idea of Outcome 
Budget What has happened to it? ... (Inlenuplions) 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): It is being filed in Parliament 

SHFII B. MAHTAB: Last year, the Finanee Minister 
had announced to check the actual utnisatlon of 
expenditure on various schemes in Financial Expenditure 
Budget· which would be accompanied by a Physical 
Outcome Budget. Has it been killed? ... (Inl8nuplions) That 
was a positive step in culbing corruption. is it scuttled by 
the powers of dar1mess? The one hundred mlJlion people 
of this country, who pay taxes in one form or the other, 
must know how Rs. 500,000 crcre are spent by the Union 
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Gov~ment. I would like to know from the Minister on 
this. 

MR. DEPUTY SPEAKER: Hon. Members, I have a 
list with me of 10 Members. I want to complete this very 
early. So, I will request that every hon. Member should 
complete his speech within two or three minutes. 

{TfllflSlalionJ 

SHRI LAKSHMAN SINGH (Rajgam): Sir, I would like 
to draw the attention of the hon'ble Minister towards 
demand no. 14. He has earmarked Rs. 352 crores for 
meeting the losses incurred by the Indian telephone 
industry and another Rs. 100 crore has been set aside 
for VRS. Everybody knows where Indian telephone 
industry is located. It is in the WIP constituency, 
Raebare/y, it is good that he is paying attention to it but 
is he paying any attention toward those public sector 
companies which are making demands for VAS, which 
are incurring losses and are demanding funds to make 
good the said losses. Has he paid any attention towards 
them or not? He may please fumlsh a reply to this in his 
speech. I would like to say that instead of allotting fund; 
to the companies to meet the losses, Instead of giving 
money for the VRS, if he gives money for imparting 
technical training to the employees, it wiH bear better 
results. 

Sir, with your permission I would like to quote Mr. 
Mohandas Dori, Chief of Human Resources wing of 
Infosys. 

(English! 

He says: 

"The problem is not shortage of people; it Is shortage 
of trained people. In 2000-01, there were 50,000 jobs 
and 500,000 applicants, but it Is not the case today. 
Today there are 1,80,000 openings for trained and 
technical graduates and you are only getting between 
1,00,000 and 150,000 apprlCants." 

Today, there are 1,80,000 openings for trained and 
technical graduates, and you are only getting between 
1,00,000 and 1,50,000 applicants. 

{Tfllnsla/ion} 

Please pay your attention towards training. NASCOM 
has also conducted a survey. They are also of the same 
opinion that by tha year 2010, there will be a need for 
five lakh technical graduates, there will be a need for 

technical people. But for this purpose what steps are 
being taken by him? 

He nas made a demand of Rs. 54 lakhs under 
demand no. 18 and a Vigilance Committee has been set 
up which will monitor food distribution. But they have set 
up the Vigilance Committee only when the hon'ble 
Supreme Court asked them to do so. Tin than why did 
not they constitute the said Committee? It was not 
constituted because the hon. Minister of the Public 
Distribution was paying more altentlon towards Cricket, 
and BCCI and than public distribution, thafs why the 
Hon'ble Supreme Court was forced to intervene. For that 
he is saying this . ... (In/erruptions) 

{English} 

MR. DEPUTY SPEAKER: Please maintain silence in 
the House. I want to complete this discussion as quickly 
as possible. 

... (In/enuptions) 

{Translation} 

SHRI LAKSHMAN SINGH: It is ironical that despite 
the godowns of F.C.I. being full with food grains our 
children in villages are falling prey to malnutrition and 
the Government are unable to provide foodgrains regularly. 
They are importing foodgains from foreign countries whHe 
godowns of Fel are full. The Union Government can 
always come with the excuse that the State Governments 
are not lifting foodgrains from the said godowns, and 
they are helpless to do anything, but have they enquired 
from the State Governments the reason for not lifting the 
foodgfains. And what are the problems confronted by 
them? Therefore, there is a need to pay attention towards 
It. 

There was a suggestion about the food coupons that 
instead of BPL card, food coupons should be distributed. 
It is a good suggestion. If you are giving food coupons 
worth to the amount of subsidy, the people living below 
the poverty line wiU have the right to purchase Wheat on 
their own accord. They need not have to consume rotten 
wheat. They can atso approach the private dealers for 
purchasing the wheat. They should pay attention towards 
the proposal of food coupons which is a very good 
scheme. 

Under demand no. 59, they have given Rs. 62.55 
crores. In his budget speech, the Finance Minister spoke 
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about the upgradation of IITs and had stated that they 
would upgrade 1396 ITIs. May I speak in English, I think 
he is perhaps not getting the point? 

[English} 

You had said that you wiH upgrade 1396 1T1s. How 
many of them have you upgraded? Further, you have 
given money in this only for four ITls, and that too with 
the assistance of the World Bank. What are you doing 
for this? What is your achievement? Please specify 
regarding these. 

{Trsnsllltion} 

In his speech, he had said that they would give upto 
As two and a haR crores as interest free loans to each 
ITI. Leave aside As. 2.5 crores, the ITI in my constiluency 
has not even been given As. 2.5 by them, therefore the 
promise of giving As. 2.5 crores to the ITls is turning out 
to be an empty promise. 

FICCI has submitted a report today . ... (lnl8nvptions). 
This is my last point. H you want, I will lay it in the 
House. Due to paucity of time, I am laying the remaining 
part of my speech. 

"It is mentioned in that report of FICCI that 
refrigeration mechanic, refrigeration plan operator, 
electrician and fitter would be required for the food 
processing industries and these trades would register an 
increase of 65% on account of increased demand. 
Therefore, it is necessary that funds be aHocated for IITs 
and polytechnic colleges in various States of the country 
for starting the above mentioned trades in those 
institutions. As per a surwy, there would be a requirement 
of twefve Iakh technically qualified persons till the year 
2012. I would like to know as to what system the 
Government has in place for making the said requirement. 

Demand no. 05 is related to atomic energy. There is 
a demand of As. 17.41 crore under the head. However, 
no funds have been sought for the training of the 
scientists. They are eager to sign the nuclear pact. 
However, I would like 10 know whether our country has 
enough scientists to. run those nuclear programme. If not, 
how do you propose to increase their number. Demand 
No. 1 is related to Chemical and Fertilezer Ministry in 
which demand of As. one Iakh has been made to promote 
organic farming. As you are aware that the entire world 
is paying attention towards organic farming and going by 
the small allocation that has been made, it seems that 
you are not serious about it. Though, you are spending 

"This part of the Speech was laid an the Table. 

As. 84SO crore to subsidise Imported fertilizers but you 
have done nothing to promote organic farming. 

If we look at demand no. 86, an allocation of As. 38 
crore has been made to promote self help groups which 
also includes the administrative expenditure. I would like 
to know from the hon'ble Minister as to how much 
allotment of funds has been made in proportion to the 
quantum of funds that was required to be allocated to 
promote small and medium enterprises as per the 
recommendations made by Abid Hussain Committee and 
Dr. S.P. Gupta Committee which stress on the need to 
extend the role of sen help groups for the promotion of 
SMEs. As the hon'ble Minister is aware that small and 
medium enterprises contributes approximately 40".4 of the 
industrial production of the country, strengthening them is 
of paramount necessity to counter the challenges in this 
age of globalisation. 

Demand no. 104 is related to Youth Affairs and 
Sports. An allocation of only As. 10.5 crore has been 
made for the special award scherne for the players whic:h 
is a very meager amount. We are going to host 2010 
Common Wealth Games and it is necesaary before the 
hosting of the major events that we should enhance the 
amount of money paid as scholarship to players at the 
State level and National level. Presently, the scholarship 
being paid is As. 450 and As. 600 per month for the 
State level and National level players respectively. It 
should be increased to As. 50007 and 10,0007 per month 
respectively. There is also a need to increase the wages 
of our sports coaches and the players winning medals in 
Olympics who presently get As. 25007 per month should 
be paid As. 25,0007 per month. Besides, Sports 
complexes should be buikl in each district of the country. 
So that, the players from rural areas could emerge at 
the national level There is also a need to open institutions 
on the lines of Maharani Laxmi Bai Physical College, 
Gwalior. Opening of such institutions would promote the 
Sports. I hope that the hon'ble Minister, by giving a 
serious thought to the suggestions or by holding 
discussion with the concerned Ministry would make the 
a1Iocation." 

[English} 

MA. DEPUTY SPEAKEA: Yes, it would be better. 

... (lnterruptions) 
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MR. DEPUTY SPEAKER; Now, I would like to call 
Dr. K.S. Manoj. Please try to conclude your speech in 
three minutes. 

DR. K.S. MANOJ (Alleppey): Sir, thank you very much 
for giving me this opportunity to take part in the discussion 
on the Supplementary Demands for Grants (General). The 
sober words of our hon. Prime Minister always echo in 
my ears. I quote: 

"We should try to wipe out every tear from every 
eyes of the poor." 

But the direction in which the Government is 
performing is not in /ine with achieving this goal. This 
Government is not pro-poor, but it is pro-rich. I can submit 
a.ny number of examples from the Supplementary 
Demands for Grants itseH. In the first page of the 
Supplementary Demands for Grants, Rs. 300 crore is 
aDotted for additional Central Assistance Scheme to the 
State-financed agriculture. Further, at the same time, equal 
amount, that Is, Rs. 300 crore is allotted for settlement 
of pending claims of duty drawback of deemed exports 
and reimbursement of central tax and terminal excise 
duty for Special Economic Zones (SEZ). Who all are 
enjoying the benefits of the SEZ? Is it the poor or the 
rich? 

Many of my colleagues have pointed out the sad 
plight of the poor farmers, who account for more than 60 
per cent of our population. 

Sir, we always boast that we have achieved 9.25 
per cent average growth, but in the area where more 
than 60 per cent of the population depends upon 
agricuHure for their livelihood, we have hardly attained 
2.2 per cent growth. We have faced and are facing severe 
crisis in the agrarian sector. V1dharba and other packages 
were declared, but stiR farmers' suicides are continuing. 
We should introspect ourselves as to why farmers' 
suicides are continuing in spite of taking institutional and 
other remedial measures. I should say that the agriculture 
policy that we are following is not compatible with the 
realities in the farm sector. 

The Government have appointed Dr. M.S. 
Swaminathan Commission for studying the agrarian crisis 
and it had submitted its report, but most of the 
recommendations of the Swaminathan Commission have 

not been implemented. In its report, it says that agriculture 
credit should be given at four per cent rate of interest, 
but nothing has been done by the Govemment. 

Also, while responding to the debates on agrarian 
crisis, our hon. Finance Minister· aiways says that lending 
to agriculture sector is a priority, the credit should be 
doubled and reaffirms it with statistics at his fingertips. 
When we attend the district-level banking committee 
meetings, we find that the ground reality is otherwise. 
Even though the Govemment issued directions to the 
banks making lending to the agriculture sector a priority 
lending, most of the bank managers are reluctant to give 
credit to the farm sector. Even in the statistics, the credits 
given to the non-priority sector are included in the farm 
sector and that is how they manipulate the statistics. 

I am of the opinion that the Govemment should look 
into the agrarian crisis and take some sincere measures 
in regard to that. Our hon. Prime Minister has announced 
an allocation of Rs. 25,000 crore for the agriculture sector 
in the Eleventh Plan, but no mention has been made 
about that declaration in the Supplementary Demands for 
Grants. 

Coming to natural calamities, in this session Itself, 
we were discussing about the flood situation prevailing in 
various parts of the country. In my State, we have suffered 
severe damages due to floods. The estimated amount of 
the damage is more than As. 600 crore, but we have 
received onty As. 50 crore as assistance. I would like to 
request the hon. Finance Minister to make some more 
aHocation to the Central Calamity Relief Fund and also 
to the Natural Calamity Contingency Fund. I am not 
requesting the Minister to increase the amount under the 
MPLADS. 

I am very glad to know that the Horne Ministry has 
increased the compensation amount given for the 
damaged houses. Earlier, Rs. 15,000 was given as 
compensation for the houses that were completely 
damaged, and this amount has been enhanced to 
As. 25,000. It is a good thing, but it is not enough; it 
should be further increased. 

MR. DEPUTY SPEAKER: Please conclude now. Now, 
would request Shri Paras Nath Vadav to give only 

suggestions. 
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SHAI PARAS NATH YADAV (Jaunpur): Mr. Deputy 
Speaker, Sir, thank you very much for giving me 
opportunity to speak in the discussion on the 
Supplementary Demands for Grants (General). Due to 
constraint of time it wiD be difficult to say something 
about the budget or supplementary budget of such a big 
country. With your kind permission, I would like to say 
that the standard of living of the people in the country 
will not improve until the monitoring of utilization of funds 
to be spent by way of supplementary budget or general 
budget on consumer items and to eliminate starvation is 
made property. Notwithstanding the budget to be presented 
each year, we can not raise the standard of living of the 
people until we do its proper monitoring. The basic needs 
of the people are the education and the health. A number 
of countries in the world which have developed their 
education system are now at the climax of the 
development. At the time of independence, the population 
of India was 35 crore, whereas it has now gone up to 
one hundred and three crores. But, if we see the 
pementa{ll of education, we could not educate more than 
60 pen:ent people. 15 per cent children do not get even 
primary education and 52 pen:ent children do not get the 
post primary education. Only 9 percent people are able 
to get higher education. H we glance at the data of 
European countries, more than 45 per cent people are 
able to get higher education. Australia is a country, where 
70 percent people are able to get higher education. Bread 
is the need of stomach. Ours is a pre-dominantly 
agricultural country and even now 71 pen:ent people are 
in agriculture here. But the condition of fanners is so 
that they cannot do farming unless it rains by the grace 
of God Indra. There is no hesitation in saying that, 
whatsoever a big budget may be, no purpose will be 
served until the basic requirement is met. Price have 
been on the rise exorbitantly. We enact all sorts of laws 
to check price rise. We enact laws to eliminate poverty, 
but there is no hesitation in saying that the poverty has 
not been eliminated even after 60 years of independence, 
on the contrary, the poor is getting eliminated. What is 
the reason of it. It is a matter of long debate. Through 
you I urge upon the Minister of Finance that if he really 
wants the country to be developed he should present the 
budget by fixing a criteria for improving the standard of 
living of the people living below poverty line, as country 
stands 126th in respect of development vis-a-vis other 
countries of the world. It is not our statistic but the report 
of the UNDP says that 125 countries are in better position 

than that of ours. So, we cannot develop this country 
until and unless we do its proper monitoring. 

I conclude my speech while saying one thing. 

JsJ/e mgisIan puchhltJ saWBl1 kaisa hola hai 
PhuIpa/JIIHI btIchche AyB jIIINJin IIIIgBn kIiisa hola hili, 
AdI1IJ8 URI,. kitabein dhoIaIt; tOjgBr k_ kItoj mtJIn 
kIIokar 

Kal kuchh boodhein pucch IBIIs the yowan kaisa 
hota hai. 

(Those who live in desert do not know the pleasure 
of rain; Those who reside on street do not know the 
pleasure of courtyard. Those who were in search of job, 
canying books till the threshold of their old age do not 
know the pleasure of youthfulness) 

This is the condition of India even today. In this 
situation, through you, my only request to the Minister of 
Finance and also to the whole House is that we should 
have to consider afresh as how to eraminate the poverty 
from this country. I conclude my speech while extending 
thanks to you. 

(English] 

SHRI KHARABELA SWAIN (Balasore): Sir, in the 
Supplementary Demands for Grants, under the clause 
additional expenditure, As. 9,983.62 crore are to be 
matched by the savings of Ministries. The hon. Minister 
made that point there. I would h"ke to know as to what 
are those savings and from which Ministry. I shall appeal 
to the hon. Minister to ten, while replying to the debate, 
as to which Ministry has saved how much. Why I doubt 
these figures is because there is a talk of consolidation 
of public finances with the lowest fiscal defICit. 

The hon. Finance Minister during his Budget Speech 
said that deficit for the current year will be two per cent 
as against the Budget Estimate of 3.8 per cent. 

He told that the UPA Govemment has achieved, 
rather over achieved the target under the FRBM Act. 
There is an Economic Advisory Council to the Prime 
Minister. In its Economic Outlook for 2007-08 Report, of 
course, they have predicted a GOP growth of nine per 
cent but they have also mentioned about several risks. 
They think that these risks could not be eliminated by 
2008-09. What are those risks? They are of Budget 
liabilities. There are three liabiHties which the hon. Minister 
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has very cunningly not reflected in the Fiscal Deficit 
Report, namely, the Bond issue to the oil companies, 
Special Securities issue to the FCI, and arrears of 
Fertilizer sUbsidy. For all these things, the Government 
will have to pay it later. It is a blend of porities; it is a 
creative accounting that has been provided. We are told 
that the fiscal deficit is the lowest during the time of this 
Governmenl 

I would tell that the total arrears under these three 
headings is going to be Rs. 44,138 crore and if you add 
it to Rs. 1,56,328 crore deficit that has been stated by 
the Government, it is not coming to two per cent but is 
coming to 4.7 per cent. With that, if we aggregate the 
deficits with the States, it would come to 8.3 per cenl 

With regard to the inflation, the Government is trying 
to control it and trying to tighten the money circulation 
by reverse repo by increasing the CRR ratio and market 
stabilisation mechanism. My point to the hon. Minister is: 
Can we reduce the interest rate on reverse repo, that is, 
the money that has been borrowed by the RBI from the 
banks from time to time? 

Appreciation of rupee is one of the serious things 
due 10 which exports have been affected. Countries like 
Vietnam, Pakistan and Bangladesh are now grabbing our 
export market. Hence, I would appeal to the hon. Minister 
that during his reply, he may mention as to what he is 
going to do about appreciation of money because China 
has been able to check the appreciation of Yuan since 
long time. 

I would appeal to the hon. Minister to listen to the 
two points - Bharat Nirman and the Rajiv Gandhi Grameen 
Vidyutikaran Yojana. We have been told several times 
that by 2009 every vinage will be electrified. I was putting 
the sarne question to the hon. Minister of Power. He had 
replied that only Rs. 500 crore have been given by the 
Finance Ministry and they require Rs. 25,000 crore. I 
would appeal to the hon. Minister as to when he is going 
to give Rs. 25,000 crore to the Ministry of Power so that 
it would be distributed among all the States which would 
result in electrification of all villages by 2009. Is it at all 
possible? I would like to know the answer from the hon. 
Minister as to whether he is actually going to give this 
money to the Ministry of Power. 

With regard to crop insurance-as a Member of the 
Committee on Finance-I had asked several questions to 
the officers there and the response was that there is no 

Central Government agency for cutting the crops. That is 
why they say that it is not possible and that Gram 
Panchayat should be taken as a unit. Now, the entire 
block is taken as a unit Which han. Member of this 
House would say that only if the entire crop of the block 
is lost in the floods, the poor farmers would get his 
insurance money? All the time we have been asking not 
to take the block as a unit but take Gram Panchayat as 
a unit. Officers say that there is no crop cutting machinery. 
Why do you not give it to the States or to the Gram 
Panchayat? They would carry out the crop cutting 
exercise. 

I would appeal to the han. Minister that if he really 
wants that farmers should not commit suicide in this 
country, he should go for crop insurance very seriously 
and not go for the superfluous excuse like 'we do not 
have machinery'. Machinery is available in this country. 
Everybody would come forward but the farmer should be 
given his due. When cooperatives give crop loan, they 
are taking two per cent insurance charges. But whenever 
the nationalised banks give loans, they are not charging 
anything. Why is this disparity? This is my question to 
the hon. Minister. 

[Translation! 

CHAUDHARY LAL SINGH (Udhampur): Sir, with your 
kind permission, I rise to support this budget and in this 
short time which you have allotted me, I would like to 
say that our Minister of Finance have strengthened India's 
GOP as well as economy. At the same time, I would 
also like to say that the attention should also be paid to 
the condition of the common man which is prevailing 
now. Look at the price rise, how the prices of flour and 
rice are going up. Farmers mayor may not get anything 
but the middlemen and traders are making much money. 
You can see how a number of companies are growing 
so fast, how Ambhani has reached to that height. How 
they are getting prosper, but I would like to know about 
the private sector whose position is declining day-by-day. 
Today, BSNL is not functioning well in Delhi, it has been 
sold out in the hands of private companies like Airtel, 
Reliance. All is done in connivance. I would also like to 
see how the development is being made. H you glance 
at education, you will find how the dtandard of education 
is going down in India. When three kinds of education 
have been in practice in the country, it wUI not do justice 
to the children. One will study in luxury school, another 
under CBSE and the third one in State Board-run school 
and they all will compete in a common test. It is not a 
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justice. So, at first, priority should be given to evolve a 
common education system and it should be started from 
the children of Members of Parliament, MLAs, LCs, lAS 
and IPS. The system of education wiD improve only when 
their children win go to Government schools for study. 
Earlier in the past, even the children of DCs would go to 
Government schools, then, DCs themselves used to ask 
if the schools had a proper infrastructure like teachers, 
benches etc., to impart education to the children. Now it 
needs to pay attention to this aspect. 

Likewise, let us see the heahh situation. Now there 
are Govemment hospitals where majority of equipment& 
are out of order and non functional so that the people 
are compelled to get their test done outside. Doctors 
refer patients to the labs outside in the market from where 
they get good Commission. After getting one test done, 
the doctors reter them once again for another test by 
saying that there is some shrinking in the heart arteries. 
Then, on the basis of such test reports a wrong operation 
is made. 

Similarly, let us see the road connectivity. We have 
formulated lots of schemes. Roads have been constructed 
in my constituency also, but they are in broken and 
unmetalled condition and they have not been constructed 
properly. Today all centrally sponsored schemes have 
flopped and there is no control over them. Even though 
the MPLADS funds have gone up to Rs. 2 crore, it is 
fully utilized. All these big schemes on which millions of 
rupees are spent need to be monitored. Schemes are 
formulated for waler; they are given names and, then, 
the same schemes are upgraded. The same schemes 
keep on running by changing their names. I mean 
attention should have been paid to them, otherwise it will 

_ become difficult. The area of my constituency is 17,000 
square kilometers. They had said my constituency had 
eight MLAs. I would like to tell them that my constituency 
has 17 MLAs. 

I get As. Two crore each year under the MPLAD 
Scheme but on account of the number of assembly 
segments in my parliamentary constituency each segment 
shares only Rs. 11.75 lakh a year, while one MLA of my 
constituency gets four times this amount. That is why the 
Government should see that the aHotment of MPLAD 
funds should be according to the area and the needs of 
the constituency and also keeping in view the number of 
segment therein. The area of my constituency is equal to 
that of Delhi, but the funds spent for the development of 
Delhi is approximately ten times more than that of my 

constituency. I request the Government to. allot lesser 
amount of funds for the developed areas and more for 
the backward areas. It does not matter even if the funds 
are not allotted to the Members of Rajya Sabha, but the 
Member of Lok Sabha representing bigger constituencies 
should get more allotment of funds. More funds should 
be provided to those who are aware of the ground reality 
and the works related thereto. None other than those 
who became rich five-ten years back are making progress 
today. So, I urge upon the Minister of Finance to pay 
attention to see as to why there is so much gap between 
public sector and private sector. Today the poor need 
flour, rice and pulse. H they do not get even these items 
of basic need, there is no use of talking about the GOP 
growth in the country, whatsoever it may be. 

[Eng/ish} 

SHRI BIKRAM KESHARI DEO (Kalahandi): Mr. 
Deputy-Speaker, Sir, I rise to oppose the Supplementary 
Demands because it seems that it is like the midterm 
election Budget. Mid-term elections might take place. 
Feeling the sense of the House it seems like thal h is 
seen that the mid-term Budget placed by the hon. Finance 
Minister has given emphasis on the priority sectors like 
education, agricuhure, health, energy and industry by 
giving Rs. 15,76,154 crore gross budgetary support for 
the 11th Plan. These funds have been diverted from the 
non-priority sector. I would like to know from the Minister 
as to what are the non-priority sectors. 

The announcements that the UPA Govemment has 
made for the development of the small airports, 
development of the civil aviation industry. have gone down 
the drains. The Minister has not given a pie for the 
interlinking of rivers. He has not even given a token 
grant in the Supplementary Budget which the whole House 
is supporting. The Minister concerned is aJeo supporting 
the interlinking of rivers. 

I would also like to say about the Sarva Shiksha 
Abhiyan under which 1he EGA schools have been opened. 
There is a guideline that such schools which have less 
than 20 children wiH be closed down. I would request 
that this gUideline should be struck out because every 
child has a right of education as per the 93rd amendment 
of the Constitution. If there is even one student in a 
tribal area or a far flung area, the teacher must go there 
and teach the child because then only we can achieve 
our aim of educating our society. 
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I would like to quote the DMK Govemment of Tamil 
Nadu which has given Rs. 240 crore for giving students 
eggs three days a week. That is a fantastic scheme and 
should be implemented throughout the country. You should 
give Orissa some Central support. You may know the 
case of Orissa, one of the poorest States . ... (Intenuplions) 

The second highest employer in the country Is the 
handloom sector,micro industry, agro-industry and rural 
industry sector. You have given some money for the 
cluster development but it is not being handled property. 
We are celebrating 150 years of our Independence but 
there is no money for 'khadl'. The Government is 
forgetting 'khadi' and also 'Gandhijr. 

Before concluding, I would like to say what the UPA 
Government could not do in theree years. 

{Translation] 

What will the UPA Govemment do in one and half 
year that it could not do during the last three years? 

. {English] 

It can never do it. To eam more foreign exchange 
for the country the hon. Minister has announced that he 
would be coming up with a new rehabilitation policy for 
the evacuees. Up till now there is no such policy but our 
Govemment in Orissa has come up with a fresh R&R 
policy where the poor people in Orissa are getting 
rehabilitated properly. 

Sir, a few days back, the Prime Minister had made 
a statement for which we feel happy. It was regarding 
establishment of more IITs and IIMs. I would like to say 
that Orissa has been neglected in this sector of opening 
up central university. So I demand that in my Constituency 
of Kalahandi, which is one of the backward regions, a 
central university should be established there. An liT and 
an "M should be established in Bhubaneswar. 

I would like to cite an example of Noapara District. 
Sir, 27 per cent of population has migrated from Noapara 
which comes under KBK because there is no work. The 
NREGA funds which were supposed to go to that District 
for implementation of programmes did not reach in time. 
It reached very late which resulted in non-implementation 
of the NREGA programmes. Here I would like to state 
that it is the BJP-ruled States which are doing excellently 
under NREGA programmes and it is the Congress-ruled 

States like Andhra Pradesh, where the expenditure has 
been below 34 per cent. 

Lastly, in India, the corporate houses pay the highest 
tax as compared to major South-Eastem countries like 
Hong Kong, Singapore, etc. We pay 30 per cent plus 10 
per cent surcharge. So we must involve them in the 
priority and non-priority sectors as also in the development 
of the country. The amount which has been kept for 
peripheral development should be enhanced. 

{Translation] 

SHRI SURENDRA PRAKASH GOYAL (Hapur): I rise 
to support it and I would like to request the hon'ble 
Minister of Finance that under MPLAD, the funds should 
be anocated to MPs at the rate of As. 1 crore per MLA 
constituency that falls in one parliamentary constituency. 
MLA is given Rs. 2 crore in Delhi, As. 1.25 crore in UP 
and Rs. 1.20 crore in Tamil Nadu from where the hon'ble 
Minister of Finance is elected and the MPs get only As. 
2 crore, irrespective of the fact whether there are 17 
MLAs or 8, 7 or only 5 MLAs in their Parliamentary 
constituency. So Rs. 2 crore should be given for minimum 
5 MLA constituencies. I would like to request the hon'ble 
Minister of Finance that he should relent on this issue. 
I can say with confidence that the work done under the 
MPLAD programme are also properly supervised and the 
quality and the progress of work done under it is also 
good in comparison to the work which are done with the 
Govemment resources because workers are involved in 
this work and they are committed and the party workers 
also supervise the work. I have been urging to the hon'ble 
Minister of Finance in this regard for a long time, now 
the time has come for him to take a more lenient view 
in this regard. 

MR. DEPUTY SPEAKER: Now all the sections of 
the House including me will fill sympathetic toward Goyal 
Saheb. 

·SHRI GANESH SINGH (Satna): Sir, I would like to 
submit something about the Demands for Supplementary 
Grants, 2007 -OS. The Demands presented by the hon'ble 
Minister of Finance will be accepted by the House 
however, I would like to know from him whether any 
improvement has been made regarding the issues on 
which concems were expressed in the House at the time 
of presentation of the Budget. 

·Speech was Laid on the Table. 
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I would like to submit to the hon'b!e Minister of 
Finance that the Government is not concerned about the 
price rise. rising incidents of suicides by farmers, rise in 
unemployment and poverty, declining self sufficiency in 
the agriculture sector, increasing social tensions, declining 
level of production, adverse impact of capitaftsm on the 
sma" and medium industries and vanishing retaR trade in 
the country. The Govemment have only one thing to boast 
the growth rate is inereasing and it has reached upto 9 
percent mark. The question is whether the growth rate 
has in any way brought any improvement in the lives of 
people as for the above mentioned problems are 
concerned. 

The scenario regarding the price rise is such that 
the price of not even a single commodity has come down. 
On the contraty, prices of those commodities which were 
reasonable their prices are also rising daily. It appears 
that some contagious disease of price rise in all the 
commodities has gripped the market. Now, I would like 
to draw your attention to increasing prices of onions. 

In the Demands for Supplementary Grants, subsidy 
on fertilizers has been demanded, however, I would like 
to know as to how the farmers will be directly benefited 
by this. 

If the Government is really interested in helping the 
farmers, it should provide direct subsidy to the farmers. 
Accidents are occurring daily on the National Highways 
in the country. So ambulance and information centres 
should be provided at a distance of every 50 k.m. 
However, no such arrangement has been made anywhere 
on the highways. Separate provision should be mede for 
this in the Budget. Farmers are burdened with loans. 
The provision should be made to waive off the loans 
outstanding against the farmers. 

Sir, the Union Government in its Budget had made 
provisions to construct over and under bridges on National 
Highways No.7 on railway crossing near Maihar, however, 
till date nothing has been done in this regard. Similarly, 
it was demanded to construct bypass road in Satna town 
on National Highways no. 75, however, till date it has 
also not been approved. The stretch of the National 
Highway no. 7 and 75, falling in my lok Sabha 
constituency, is in dilapidated condition. It should be 
reconstructed. 

There are many districts in the country where new 
industrial areas are being developed. A new industrial 

area was to be developed at Matehna village in my 
parliamentary constituency and I had demanded from the 
Central Govemment to provide funds for the same but tin 
date funds have not been given and the area could not 
be developed. So, I would like to request that assistance 
should be provided for the said purpose. 

Bhopal was also one of the cities where AIIMS like 
hospitals were proposed to be set up but till now the 
work has not stal1ed in this regard due to lack of funds. 
Similarly, the hon'ble Prime Minister had singed an 
agreement with the Chief Ministers of Uttar Pradesh and 
Madhya Pradesh regarding the linking of rivers. However, 
till now the Union Govemment have not released any 
amount for the said work as well. The provision should 
be made in the Budget for the same. 

There are several districts of the country not have 
witnessed scant rainfall. Satna, Rewa, Sidhi, Damria, 
Shahdol, Matni, Jabalpur, Sivni, Mandala, Anuppur, Panna, 
Damoh, Chhattarpur and Tikamgarh are some such 
districts of Madhya Pradesh which are facing drought 
and famine like situation. There is also crisis of drinking 
water there. In this situation, there is need to provide 
special package for these districts. I would like to request 
to make provision in the Budget for. this purpose. 

There is reduction in the allocation of quota of 
foodgrains and kerosene oH vis-a-vis the number of poor 
people in my State Madhya Pradesh. Now the quota for 
BPl persons and APl persons will be allocated in 
proportion to their respective number. Several schemes 
are being run by the Madhya Pradesh State Govemment 
for giving assistance to poor people. Special package 
should be given for their assistance. Vaosagar project is 
a major irrigation project under which the construction of 
dam has been completed and the canals are being 
constructed, however, there is no provision of pacca 
(cemented) canals. Rnaneial assistance is required, so 
that, canals may be properly constructed. Similarly, funds 
should be released for the construction of Indira Sagar 
Dam and Vargi Dam at the earliest. 

. Demand to set up agriculture training centre in my 
parhamentary constituency to help of farmers has been 
raised consistently. So, a weft equipped training centre 
should be set up there by the Union Government. If the 
approval for the construction of a road connecting two 
States from Satna to Allahabad via Samaria is given, it 
win generate employment opportunities and boost trade 
and the backwardness from that area will be removed. 
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ITI Satna should also be included in the list of those 
new In institutions for which financial assistance has been 
sought in the Demands for Grants. 

IEnglish] 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Mr. Deputy-Speaker, Sir, I am grateful 
to the 27 hon. Members beginning with Dr. Satyanarayan 
Jatiya and ending with Shri Goyal for participating in the 
debate on the Supplementary Grants. 

Sir, the Supplementary Grants are really intended to 
meet the expenditure which could not have been 
anticipated at the time when the Budget was presented 
and to implement decisions that were taken by the 
Govemment after the Budget was passed. That is the 
main reason why we always corne forward with the 
request for Supplementary Grants. 

I am happy that most Members have appreciated 
the circumstances under which we have come forward 
seeking the Supplementary Grants. 

19.00 hrs. 

As Members would have noticed, the bulk of this 
goes for fertilizers. In fact, a sum of Rs. 6550 crore has 
been provided for subsidy on imported de-controlled 
fertilizers, indigenous dEK:ontroiled fertilizers, imported urea 
and nitrogenous fertilizers. I have also been obliged to 
provide, by way of bonds, a certain sum of money for 
fertilizers because we cannot, at this stage, provide the 
entire money in cash. We have also taken the opportunity 
to provide a sum of Rs. 1300 crore for additional Central 
assistance for extemaUy aided projects. Each one of these 
is implemented in one State or another. When there are 
bilateral or multilateral aided projects, a corresponding 
rupee fund would have to be provided. The sum of 
Rs. 1300 crore, therefore, will flow to the States. A sum 
of Rs. 800 crore has been provided for implementation 
of the National Food Security Mission. I wiH explain that 
in a moment. 

Someone questioned by saying that the Govemment 
is providing a small sum of money for the Mission. I will 
explain that presently. A sum of Rs. 352 crore has been 
provided for the Indian Telephone Industry to meet the 
statutory dues and for the implementation of the ~Iuntary 
Retirement Scheme. This is not the first Public Sector 
where this has been provided. Time and again my 

colleague Shri Santosh Mohan Dev has reported to the 
House and answered questions and otherwise that a large 
number of Public Sector industries have been revived. 
Their statutory dues have been paid. The VRS money 
has been provided. I have also reported that to the House 
in my Budget Speech year after year. A sum of Rs. 300 
crore has been provided for pending schemes of Duty 
Drawback on deemed exports and for the reimbursement 
of Central Sales Tax and Terminal Excise Duty. These 
are our exporters. There is Duty Drawback Scheme. When 
they export or when there is a deemed export, Duty has 
to be refunded to them and for that this money is being 
provided. 

A sum of Rs. 239 crore is provided for establishment 
of 1.1.ls for skill development and establishing centres of 
excellence. A sum of Rs. 200 crore has been provided 
for the Indo-Tibetan Border Police; a sum of Rs. 145 
crore has been provided for the Commonwealth Games; 
and a sum of Rs. 106 crore has been provided for the 
victims of the 2002 Gujarat riot victims. 

Sir, I do not think that on any head there is wasteful 
expenditure and anyone can question the correctness or 
usefulness of this expenditure. Each one of them is a 
compelling expenditure. Therefore, we have come forward 
before this House to provide this money. 

Sir, Members have raised a large number of issues. 
In fact, issues raised by members travel far beyond the 
scope of the Supplementary Demands. But that is their 
right. That is the practice that while discussion during the 
Supplementary Demands or discussing the Budget the 
Members can really talk about any Department of the 
Govemment and raise any issue. Obviously in the time 
available, it would not be possible for me to gather the 
material for answering each one of these issues but I 
will try to address some of the main issues that have 
been raised. 

Sir; I understand the concern largely is about 
agriculture. I share this concem. In fact, when I spoke at 
the meeting of the National Development Council on the 
27th of May, 2007 I pointed out and I want to read a 
part of that speech. What is of particular concem is the 
stagnation in production. From 1998-99 to 2006-07, the 
area under foodgrain cultivation has stagnated between 
120 million and 125 million hectares. Of this, the area 
under wheat cultivation has stagnated between 25 million 
and 27.5 miUion hectares and the area under paddy has 
stagnated between 41 million and 45 million hectares. 
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The main problem Is that there has been stagnation in 
the total acreage under paddy or wheat cultivation. 

look at production. Production of wheat has 
stagnated between 68 million and 73 minion tonnes. 
Production of rice has stagnated between 85 milHon and 
91 million tonnes. 

look at productivity. Productivity is also stagnating. 
In the case of wheat, it is approximately 2700 kilograms 
per hectare; in the case of rice, it is approximately 1950 
kilograms per hectare. It is the stagnation in acreage, 
stagnation in production and stagnation in productivity over 
lhe last eight years which have compounded our 
problems. 

There is ano1her problem. Within India, there is a 
vast difference between yield in one State and yield in 
another State. Economists can it as yield gap. let me 
share some figures here. In wheat, the average yield in 
Punjab and Haryana is between 4 and 4.2 tonnes per 
hectare. In Bihar and Madhya Pradesh, it is 1.8 tonnes 
per hectare and in Maharashtra and Himachal Pradesh, 
it is about 1.4 tonnes per hectare. In the case of rice, 
the yield varies from 2.18 tonnes per hectare in Uttar 
Pradesh to 1.45 tonnes per hectare in Chhattisgarh. So, 
the NDC, for the first time in the history of NDC, has 
adopted a resolution where seven Action Points were 
assigned to the Central Government and seven Action 
Points were assigned to the State Governments. This is 
not a matter for only the Central Government or only for 
the State Government. The Centre has to do what it has 
to do and the States must do what they have to do. I 
do not wish to read the Action Points. I can lay it on the 
Table for the Members to read it. It is on the website of 
the Ministry of Agriculture and on the website of the 
NDA. 

One of the items in the Action Points for the Central 
Government was to launch a food Security Mission 
covering wheat, rice and pulses as a Central Scheme 
aimed at producing over the next four years an additional 
eight million tonnes of wheat, ten million tonnes of rice 
and two million tonnes of pulses. That is what we are 
doing and that is why I am providing the initial money 
for the remaining seven months of this year. 

The second Action point of the Central Govemment 
is to introduce a new Additional Central Assistance 
Scheme (ACA) to incentivise States to draw up a plan 
for their agricultural sector more comprehensively taking 

agm-climatic conditions, natural resouroee issues and 
technology into account and integrating livestock, poultry 
and fisheries. This will involve a new scheme for the 
ACA to State Plans administered by the Union Ministry 
for Agriculture over and above the existing the Centrally 
Sponsored Schemes to supptement the States specific 
strategies including special schemes for benefICiaries. This 
is a As. 25,000 crore scheme which was announced by 
the Prime Minister which the Cabinet has cleared and I 
win give you the details in a moment for which the money 
is being provided 'or. 

When we come to the States, I will not read all the 
seven points. But the first point is very important It is to 
formulate a District Plan for each district that fully utilises 
resources available from aU existing schemes, States or 
Central, including resources at the district level from 
schemes such as BRGF, the Backward Region Grants 
Fund, and NREG, the National Rural Employment 
Guarantee Scheme. The District Agricultural Plan will 
include livestock and fishing and be integrated with minor 
irrigation projects, rural development works and other 
schemes for water harvesting and conservation. Each 
State Government will set up appropriate units at the 
district level. 

The second point is to prepare a State Agricultural 
Plan based on District Plans which aims at achieving 
State agricultural growth. These are the two things which 
have been decided atter the Budget was passed and for 
this, the Cabinet has taken two important decisions. 

The first is the decision on the National Food Security 
Mission. As I said, the National Food Security Mission 
aims at producing ten millions tonnes of rice, eight million 
tonnes of wheat and two million tonnes of pulses. This 
Mission will be implemented. The Rice Mission will be 
implemented in 133 districts in 12 States; the Wheat 
Mission win be implemented in 138 districts in nine States 
and the Pulses Mission will be implemented in 168 
districts in 14 major pulse-growing States. 

The total outlay IS Rs. 4,882.48 crore over a period 
. of five years and that is being phased out over five 
years. We are beginning this by providing the money 
that is required for the remaining part of the year. If 
further money is required, we wiD come at the second 
supplementary stage. But the Mission is being launched 
this year. 
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The second one is the additional Central assistance 
for Rs. 25,000 crore scheme. This As. 25,000 crore is 
spread out over five years. From the second year 
onwards, it will be As. 5,400 crore a year. In the first 
year, it will be about As. 4,000 and odd crore for which 
money is being provided. 

The States have to draw the district plans, then 
aggregate it in the State Plan. They have to put in money. 
We will, then, give incentives out of this Rs. 25,000 crore. 
This is also being launched. 

Therefore, this Govemment is acutely conscious of 
the fact agriculture is the Achilles heel of India's economy 
and we must address agriculture. Unless growth rate in 
agriculture is raised to four per cent, there is no 
satisfaction in saying that industry is grOWing at double 
digit rate; service is growing at double digit rate, etc. Of 
course, they are doing weH. But that benefit goes to a 
very small section of India's population. 

The growth must not only accelerate but also become 
inclusive. Agriculture must grow at four per cent. That is 
why this Govemment, having regard to the stagnation in 
production and productivity in acreage, is launching these 
two major initiatives, the National Food Security Mission 
and the additional Central assistance of Rs. 25,000 crore 
to the States. I hope the entire House will welcome these 
initiatives. 

There was some reference to the Swaminathan 
Committee Report on Farming. I have the Report with 
me. I think I have read it carefully. But I could have 
overlooked some aspects. What did the Swaminathan 
Committea Report say? This Report, the Fifth and the 
final Report, was submitted in the month of October, 2006. 
Paragraph 1.2.1 says: 

"Fortunately several significant initiatives have been 
taken during the last two years - two years refers to 
the UPA period - to reverse the downward trend in 
agriculture production and to find permanent solutions 
to the agrarian crisis. 

Some of the new Initiatives are: 1. Bharat Nirman; 
2. National Rural Employment Guarantee Scheme; 
3 National Horticulture Mission; 4. Expansion of 
a~culture credit. (If you allow me without acc:~ing 
me of immodesty, part of that is due to the Mmlstry 
of Finance's efforts). 5. Lowering of interest r~tes; 
6. National Rainfed Area Authority; 7, NatIonal 

Fisheries Development Board; 8. Changes in the 
Agriculture Produce Marketing Committee Act to make 
it farmers friendly; 9. Integrated Food Law; 
10. Warehouse Receipt Act making warehouse 
receipts a negotiable instrument and thereby helping 
to prevent distress sales; 11. Knowledge connectivity 
through 100,000 rural farming service centres." 

So, the Swaminathan Committee has acknowledged 
that this Government has taken eleven major initiatives 
in two years in order to boost agriculture growth. 

There was' a reference to interest rates. Let me quote 
exactly what the Swaminathan Committee Report says. 
On crealt and insurance, paragraph 1.5.6.1 says: 

"The need is to improve the outreach and efficiency 
of the rural banking system. The financial services 
must reach in time and in required quantities and at 
appropriate interest rates. The interest rate should 
be as low as possible". 

That is what the Swaminathan Committee Report 
says. We are addressing all the three matters. We are 
trying to reach credit to more number of farmers. We 
have added, on an average, 65 lakh farmers a year. We 
have increased the quantity of credit. I have given these 
numbers only three days ago when we discussed the 
SBI (Amendment) Bill. 

I have given these numbers only three days ago 
when we discussed the State Bank of India (Amendment) 
BiU. There was an increase from Rs. 84,000 crore to 
Rs. 2,05,000 crore. This year I have set the target of 
Rs. 2,25,000 crore, and let me assure you that I will 
exceed that target of Rs. 2,25,000 crore and at an 
appropriate interest rate. I would like to give loans free 
of interest rates, but given the economic situation, it is 
not possible. During the time of NDA Govemment, the 
interest rate was 9.5 per cent; in the year we came, we 
made it 9 per cent and two years down the line, we 
made it seven per cent. All I can assure you is that if 
there is one interest rate that is in my mind, it is the 
interest rate on farm loans. I will do my best-I cannot 
make any promises-I will do my best, but we have 
made every effort possible to lower interest rate as low 
as possible. . .. (Interruptions) 

Sir, there was some reference to the Agricultural Risks 
Fund. As you know, this Report was recently submitted. 
There is a reference to the Agricultural Risks Fund. This 
is only one sentence which I would like to read· out for 
you. 
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MAn Agricultural Risk Fund should be set up to 
insulate fanners from risks arising from recurring 
droughts and other weather aberrations.' 

This is all that the Report says. So this has to be 
examined by the Ministry of Agriculture. They will have 
to come up with a policy and once they come up with 
a policy, certainly the Government will address the issue. 
It is not as though we are unaware of this 
recommendation; we are aware of this recommendation. 
But this has to be fleshed out into a policy. 

Shri Ram Kripal Yadav and a large number of other 
han. Members said that an right, 'you are providing money; 
you are announcing programmes, but the benefit is not 
reaching the people'. Sir, all I can say in defence is that 
we are providing a very large amount of money. The 
kind of money that has been provided in the last three 
years is unprecedented and I use the word 
'unprecedented' after careful consideration and thought. 

Let me give you two sets of figUres. Just compare 
the figures of the last year of the NDA Government-
this is not meant as a criticism, it is just a fact-and the 
fourth year of the UPA Government, the current year. For 
Agriculture in the year 2003-04 As. 3,262 crore was given 
and this year As. 8,090 crore was given; For Education 
in the year 2003-04 As. 7,024 crore was given and this 
year As. 28,672 crore was given. This is about four times. 
... (Inlfltruptions) Please bear with me. I will now come to 
inflation. I am aware of It. I will read the inflation figures 
during the NDA period and I will read the inflation figures 
in 1979-80 . ... (Interruptions) 

SHAI KHARABELA SWAIN: If you compare these 
fIgUres with the figures when late Shri P. V. Narasimha 
Rao was the Prime Minister, you will also corne to the 
same conclusion. . .. (Intsnuplions) 

SHAI P. CHIDAMBARAM: Absolutely, and there is 
no doubt about it. That is why I had said 'Shri Swain, it 
is not meant as a criticism, and it is a statement of facf. 
For Health in the year 2003-04 As. 6,983 crore was 
given and this year As. 14,384 crore was given; For 
Drinking Water in the year 2003-04, As. 2,750 crore was 
given and this year As. 7,560 crore was given; For Aoad 
Transport in the year 2003-04, As. 7,236 crore was given 
and this year As. 14,066 crOfe was given. If you want to 
know about particular schemes, I can give the details. 
Let . me give you a couple of examples. In Sarva Siksha 
Abhiyan, in 2003-04, it was As. 1,951 crore and in the 

current year It is As. 10,671 crore; For rural employment 
schemes, it was As. 4.986 crore in 2003-04, and this 
year it is As. 14,800 crore; For Pradhan Mantri Grameen 
Sadak Yojana, in the year 2003-04 Rs. 2,320 crore was 
given and this year Rs. 6,789 crore was given. 

So nobody can say that money is not being provided. 
In fact, thanks to the growth and this is the appeal to 
the hon. Members, you blame everything and I wID answer 
to the best of my ability. But please do not blame growth. 
What has growth got to do with our problems? Please 
do not blame growth itself. Growth is the fountain head 
from which all this money comes and growth is the 
fountain head from which aU these revenues come. If the 
economy was growing at four or five per cent, this money 
cannot be provided. This money can be provided only if 
the economy is growing at close to nine per cent. 

Do not blame growth. After growth, if there are 
problems in delivering the. services and goods to the 
people, that, of course, is the legitimate criticism. 

Look at the kind of money that we have devolved 
upon the State Governments. In the current year, 
2007-08, the States' share of taxes and duties win be 
As. 1,42,450 crore. The Non-Plan Grants and Loans will 
be As. 38,498 crore. Central Assistance for State and 
UT Plans wiD be Rs.46,609 crore. Assistance for Central 
and Centrally-sponsored Schemes will be As. 21,880 
crore. If the taxes to which legitimately the States are 
entitled are Rs. 1,42,000 crore and If the Central 
Government devolution of Grants and Loans of is another 
As. 1,06,000 crore, thus a total of about As. 2,50,000 
crore is being given to the State Governments this year. 
Apart from that, we are giving, under direct releases under 
Central Plan to States, district level autonomous bodies, 
As. 49,607 crore. Then, of course, the NSSF is available 
to the States. So, money is not a problem with the States. 
I have repeatedly said that there are huge cash balances. 
On 14-day Treasury Bills, the cash balances are about 
As. 39,000 crore. Be that as it may. 

Another criticism that has been levelled is why our 
roads are not being built quickly; why is Aajiv Gandhi 
Vtdyutikaran Yojana not achieving the physical targets that 
have been established; why is drinking water not reaching 
more villages as you say it will reach; why is the power 
plant getting delayed; why does it take a longer time for 
the fertitizer subsidy to reach people? These are the 
legitimate criticisms. But it has nothing to do with providing 
money. Money is being provided. If there are 
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administrative or institutional or systemic bottlenecks, 
think, these bottlenecks must be addressed 

SHRI KHARABELA SWAIN: Have you provided 
money to Rajiv Gandhi Vidyutikaran Yojana? Please tell 
me .... (IntemJpt;ons) 

SHRI P. CHIDAMBARAM: Sir, please ask him not to 
interrupt me. I did not interrupt him. Therefore, money is 
being provided. . .. (InterruptIons) Shri Swain, please sit 
down. '" (IntemJptions) Sir, I am not obliged to answer 
questions like this. He should allow me to finish my 
speech. Please sit down. 

Therefore, all I am trying $0 say is that the economy 
is growing at close to 9 per cent. The WPI inflation has 
been brought down to 4.05. per cent. Large revenues 
have been generated. These revenues have been 
allocated under various heads to Ministries and to States. 
Yes. every Govemment is answerable to the people of 
India and to Parliament why are things not moving faster; 
why is delivery not taking place more efficiently; why are 
physical targets not being achieved. It is for that very 
purpose that we introduced the concept of an Outcome 
Budget. Every Ministry lays before Parliament some time 
in the month of Mayor so an Outcome Performance 
Budget. I urge upon the han. Members to look at the 
Outcome Budget. If there are deficiencies in the Outcome 
Budget. I think, it is your right and it is your duty to put 
questions to that Ministry or to Department and say why 
are these targets not being met. All I can say is that we 
are managing the macro economy in a manner that there 
is growth, there is revenue and there is adequate 
allocation of funds. 

I would like to answer about the Rajiv Gandhi 
Vidyutikaran Yojana. The Rajiv Gandhi Vidyutikaran Yojana 
is a programme that we started two years ago. It is 
being implemented largely through the Central Govemment 
Undertakings like the NTPC, the NHPC etc. There are 
other agencies that have been involved. It is a very 
complex programme. The programme is being 
implemented but the programme was under-costed. We 
think that the cost of the programme was not correctly 
estimated. As we implement the programme, we find it 
costs more to carry electricity to a village than it was 
Originally estimated. Because it was un~er-costed, the 
other side of under-costing is under-funding. The c~ts 
have since been revised, since more funds are being 
asked. I promise that more funds will be provided. The 
Rajiv Gandhi Vidyutikaran Yojana will gather pace now 

that more funds will be allotted. But I concede the point 
that since it was earlier under-costed, it appeared to be 
under-funded. Now that the costs are being revised, 
estimates have been revised, more funds have been 
asked and more funds will be provided as and when it 
is implemented. 

SHRI KHARABELA SWAIN: Thank you. 

SHRI P. CHIDAMBARAM: Sir, I do not wish to take 
much more time because this is only a Supplementary 
Budget. ... (IntsmJptions) I am tempted to say that I will 
give one crore of rupees extra for Members who did not 
speak in the debate. 

[Translation} 

SHRI SURENDRA PRAKASH GOYAL: What has 
been given for MPs? 

MR. DEPUTY SPEAKER: Please take cere of the 
request of hon'ble Goyal Saheb. 

{English} 

SHRI P. CHIDAMBARAM: Sir, a point was raised 
about the National Agricultural Insurance Scheme. NAiS 
was introduced in 1999-2000. We have not tampered 
with NAIS. Whatever conditions were there in 1999-2000 
are the conditions that apply today, whatever unit was 
taken for crop cutting is the unit today and whatever 
machinery was there in 1999-2000 is the machinery today. 
So, nothing has happened. But we have realized that 
this is not a scheme that is taking the benefits to the 
people. Therefore, for the last two years I have been 
saying that NAIS is being revised. The Ministry of 
Agriculture has drafted a Revised NAIS. This is being 
examined in the Planning Commission. Once the Revised 
NAIS comes about, we will introduce the Revised NAIS. 
I have said so in this year's Budget Speech also. 

But as far as claims are concemed, let me make it 
very clear that claims are being settled. Let me give the 
figures for the last three years. In 2004-05, the total 
claim was Rs. 1,198.45 crore, the settlement was 
Rs. 1,198.22 crore, only Rs. 23 lakh remains to be settled 
in that year. In 2005-06, the claim was Rs. 1,398.06 
crore, the settlement was Rs. 1394.79 crore, the balance 
is only Rs. 3.26 crore. In 2006-07, the han .. Member is 
right. the claim was Rs. 1,273.49 crore, the settlement 
so har has been Rs. 452.85 crore, the other claims are 
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being processed since claims of 2006-07 will be paid 
only in 2007-08. 

SHRI KHARABELA SWAIN: Will you take Gram 
Panchayat as the unit? 

SHRI P. CHIDAMBARAM: All , am saying is that the 
present unit was the one which was decided in 1999-
2000. We are revising the NAIS. When we revise, we 
will come to the House and teU what the new scheme is. 
The scheme that is being implemented today is the same 
scheme which was introduced in 1999-2000. 

[TransIaIion} 

SHRI SHARANJIT SIGH DHILLON (Ludhiana): Mr. 
Deputy Speaker, Sir, I would like to know from the hon. 
Minister of Finance as to how much interest is being 
charged on crop loan. I would like to submit that in my 
area Bank of India is charging at the rate of 12 per cent 
from the farmers. 

[English} 

SHRI P. CHIOAMBARAM: Sir, if the hon. Member 
wiD write me a letter today that so and so branch of the 
Bank of India is charging 12 per cent rate of interest for 
crop loan, I wiD take action before 5.00 p.m. tomorrow. 
What he says is not correct. Every nationalized bank for 
Rabi and Khariff season is charging only 7 per cent rate 
of interast for crop loans. The Regional Rural Banks are 
also charging only 7 per cent. We have given a subsidy 
of 2 per cent to cooperative lending institutions and 
requested them to charge 7 per cent rate of interest. If 
any State is charging more than 7 per cent, the fault lies 
at the door of the Chief Minister concerned. 
•.. (InttltTUp/ions) 

[TtanSlation} 

SHRI SHARANJIT SINGH DHILLON: Mr. Deputy 
Speaker, Sir, what is the fault of the State Govemment, 
it is banks who are charging more than seven percent 
... (Interruptions) 

/English} 

SHRI P. CHIDAMBARAM: You write to me today. By 
5.00 p.m. tomorrow we will take action. 

Sir, many States have giVen a further subsidy. For 
example, Tamil Nadu gives an add"rtional 2 per cent 

subsidy and the rate of Interest there Is 5 per cent. 
Karnataka, I think, gives it at 5 per cent. Andhra Pradesh 
gives it at 5 per cent or 6 per cent. Orissa, I remember, 
gives it at 6 per cent. Many States have given their oWn 
subsidy. We are giving 2 per cent subsidy and States 
are giving their own SUbsidy. ,I think Punjab is also giving 
2 per cent subsidy or 1 per cent subsidy and they have 
reduced the interest rate. Therefore, we are giving 2 per 
cent subsidy. Let the States also pitch in with 1 or 2 per 
cent subsidy and lower the interest rate. But that is a 
matter which is engaging our attention constantly. 

Sir, let me quickly conclude by saying something on 
inflation. Inflation is a monetary phenomenon and you 
wiD see that is discussed in great detail in the Economic 
Outlook published by the Economic Advisory Council, 
which many Members referred to. Core inflation is 
measured by netting out energy prices and food prices. 
Monetary policy really does not impact food prices and 
fuel prices. We have no control over the crude oil. The 
crude oil today is 72 dollars per barrel and food price is 
a function of demand and supply. 

The reason why there is pressure on food prices 
and that is what I have mentioned is stagnation in the 
production of wheat, rice and pulses and also edible oil 
seeds. Unless we sharply increase the production of 
wheat, rice and pulses, this country will continue to face 
the same pressure which Is why I said in more than one 
fora that no country as large as India can depend on 
imported foodgrain. 

We have to grow foodgrains, nearly all the foodgrains 
thai we require. That is why, we have launched the 
National Food Security Mission. That is why, we are 
offering a Rs. 25,000 crore ptan to States to Incentivise 
States. But in the short run, we have to manage through 
imports, we have to augment stocks. But on core inflation, 
minus fuel and minus food prices, monetary policy steps 
and fiscal policy steps have worked. Core inflation is 
now down. The WPI Inflation is now down to 4.05 per 
cent and we have to control WPI inflation. Look at the 
inflation record of this country. In 1979-80, the WPI 
inflation was 17.1 per cent: between 1990 and 1995, 

. when the reform process started, the average inflation 
was 11 per cent; between 2000 and 2004, the WPI 
Inflation was 4.9 per cent. The RBI, this year, having 
regard to the growth rate have set a target of between 
4.5 and 5 per cent. But our goal is to keep It close to 
four per cent. We witt take monetary and fi8ca1 steps as 
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weD as supply side measures to keep WPI inflation down 
to between 4 and 4.5 per cent, hopefully close to four 
per cent. 

But on essential commodities, like wheat, rice, milk 
and oil seeds, this is a matter of supply and demand 
and unless supply increases, there will be pressure in 
prices. But I am sure, if you raise a proper discussion, 
the Minister of Agriculture, Food and Consumer Affairs 
will give a comprehensive answer to the steps that he is 
taking to ensure the supply. 

With these words, I commend the Supplementary 
Demands and request that they may be passed. 

{Translation} 

SHRI RAM KRIPAL YADAV (Patna): The hon'ble 
Minister did not say anything about MPLAD. The entire 
House is looking at the hon'ble Minister •.• (lntsnuplions) 

[English} 

I would request the hon. Minister to do 
something ... (Intent/phans) He is not giving any assurance 
today ... (lntent/phans) 

SHRI P. CHIDAMBARAM: Only the Prime Minister 
can assure you. 

SHRI KHARABELA SWAIN: The next Government 
will do it. 

[Translation} 

SHRI RAM KRIPAL YADAV: Mr. Deputy speaker, Sir, 
the entire House is hopeful from him and is with him. 
The hon'ble Minister also agrees with us from within 
.. , (Intenvptions) 

{English} 

MR. DEPUTY SPEAKER: Please sit down now, Mr. 

Yadav. 

Hon. MemberS after the Supplementary Demands are 
passed, we Will have 'Zero Hour' also. 

I shall now put the Supplementary Demands for 
Grants (General) for 2007-08 to the vote of the House. 

The question is: 

"That the respective supplementary sums not 
exceeding the amounts on Revenue Account and 
Capital Account shown in the third column of the 
Order paper be granted to the President of India, 
out of the Consolidated Fund of India, to defray the 
charges that will come in course of payment during 
the year ending the 31st day of March, 2008, in 
respect of the heads of Demands entered in the 
second column thereof against Demand Nos. 1, 8, 
9, 11, 12, 14, 18, 19, 23, 28, 32, 33, 35, 44, 46, 
48, 50, 52 to 54, 56, 57, 59, 63, 65, 67, 69, 70, 
78, 86, 87, 93, 99, 100 and 104." 

"nIB motion was tIdoptsd. 

19.35 hra. 

APPROPRIATION (NO.3) BILL, 2007* 

{English} 

MR. DEPUTY SPEAKER: Now we will take item No. 
19. Shri P. Chidambaram. 

THE MINISTER OF FINANCE (SHRI P 
CHIDAMBARAM): I beg to move for leave to introduce a 
Bill to authorise payment and appropriation of certain 
further sums from and out of the Consolidated Fund of 
India for the services of the financial year 2007-2008. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill to authorise 
payment and appropriation of certain further sums 
from and out of the Consolidated Fund of India for 
the services of the financial year 2007-2008" 

The moh"on was adopted. 

SHRI P. CHIDAMBARAM: I introduce·· Bill. 

MR. DEPUTY SPEAKER: Now the House will take 
up item No. 20. The Minister may move that the Bill be 
taken into consideration. 

SHRI P. CHIDAMBARAM: I beg to move: 

"That the Bill to authorise payment and appropriation 
of certain further sums from and out of the 

• Published in the Gazette of India, Extraordinary, Part-II, 
Section-2 dated 22.8.2007. 

•• Introduced with !he Recommendation of the Presldent. 
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Consolidated Fund of Incia for the services of the 
financial year 2007-2008, be taken into consideration." 

MR. DEPUTY SPEAKER: The question is: 

"That the BiH to authorise payment and appropriation 
of certain further sums from and out of the 
Consolidated Fund of India for the se/Vices of the 
financial year 2007-2008, be taken into consideration." 

The motion w.9S adopted. 

MR. DEPUTY SPEAKER: The House win now take 
up clause by clause consideration of the BUI. 

The question is: 

"That clauses 2 and 3 stand part of the Bill." 

The motion w.9S adopted. 

Clauses 2 and 3 mw added to the BilL 

The Schedule was added fo /he Bill. 

Clause 1, th6 Enacting Formu/s and /he long Tille 
K15PII9 added to the SiH. 

SHRI P. CHIDAMBARAM: I beg to move: 

"That the Bill be passed.;' 

MR. DEPUTY SPEAKER: the question is: 

"That the Bill be passed," 

The motion was adopted. 

MR. DEPUTY SPEAKER: Now we come to Special 
Mentions. 

Shri Shailendra Kumar, Special Mention is only for 
one minute. 

(Translation] 

SHRI SHAILENDRA KUMAR (Chall): Mr. Deputy 
Speaker, Sir, all the hon'ble Ministers and Members are 
leaving the House, whom shan I address? The hon'ble 
Minister of Parliamentary Affairs is also leaving the House. 
.•• (Interruptions) 

[Eng/i8h] 

MR. DEPUTY SPEAKER: I cannot compel anybody. 

SHRI SHAILENDRA KUMAR: Sir, I woutd like to draw 
your attention to a very important Issue. The University 
of AAahabad is a Central University. The BIR in this regard 
was passed in the same House for according it the status 
of the Central University. The Allahabad University is also 
called 'mini oxford'. However, there has been exorbitant 
increase in fees to be charged from the students in 
Allahabad University since the university was declared a 
Central University. All the degree colleges there are 
affiliated with Allahabad University. There is much 
difference in fees charged from the students of degree 
colleges and the fees charged from students studying in 
the Allahabad University. It is on account of this that 
there is discontent among the students of the unlversfty 
and the degree colleges and they are continuously staging 
'Ohama' and procession. Yesterday you might have seen, 
on the television, the barbaric lathi charge on protesting 
students by the police and it was due to this that many 
students got injured. Some of them were also sent to 
jail. 

Sir, through you, I would like to demand the 
Govemnalt that the hon'ble Minister of Human Resource 
Development should interfere in It. " it has been accorded 
the status of Central University, then it is also enjoying 
all the concessions and financial assIstances of the 
Central University, hence no injustice should be done to 
these students. 

There should be uniformity in the fee structure. It 
should be fixed. The fee that is charged from the students 
of the university should also be charged from the students 
of the degree colleges. I would once again like to 
emphasize this that you should instruct the Central 
Government and the Minister of Human Resource 
Development that they should take initiative in this regard 
so . that the students who are agitated on account of 
anomaly in the fee structure may be pacified and the 
teaching in the institutions may start and the university 
may maintain its status which is called the 'Oxford of 
Lndia'. With these words, I would like to extend my thanks 
to you . 
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{EnglishJ 

MR. DEPUTY SPEAKER: Chaudhary LaI Singh - not 
present. 

Now, Shri Prabodh Panda. 

SHRI PRABODH PANDA (Midnapore): Han. Deputy 
Speaker, Sir, I would like to draw the attention of the 
Government. through yOu, Sir, to a very important matter 
regarding the public distribution system. 

Yesterday. thousands and thousands of fair price shop 
dealers marched on the streets of the capital of India, 
Dethi. and placed 18-point demands to the Prime Minister. 
One of their main demands is the univeralisation of the 
public distribution system. Not only that, they said that 
the system for fixing the minimum support price should 
be reviewed and also the public distribution system should 
be strengthened. Now-a-days. t.he public distribution 
system is getting weakened day . by day allover the 
country. The Govemment should take this matter seriously. 
The health of the outlets of the public distribution system 
is in a bad shape. Hence. I would tike to request the 
Govemment to set up a special Commission to deat with 
the matters regarding the public distribution system. 
regarding the outlets of the public distribution system and 
also regarding the demand for universalization of the 
public distribution system. 

(Translation] 

SHRI MUNSHI RAM (Bijnor): Mr. Deputy Speaker. 
Sir. I represent Bijnor Lok Sabha constituency of Uttar 
Pradesh. The present Uttar Pradesh Government has 
completed its three months te.rm, but the activities of the 
Government has created an atmosphere of terror and 
fear. The case, three years or more than three years old, 
are being dug out and false cases ~ ~egistered in the 
State. False cases are registered against political persons 
and large number of police personnel raid their houses 
and resort to sabotage and insult the children and 
relatives. The latest example is of the ex-State Minister 
for Sugarcane Swami Omeshji ... (Intenuptions). Large 
number of police personnel entered the Ashram where 
Sadhus and Sanyasi live . ... (Interruptions). 

MR. DEPUTY SPEAKER: Nothing is going on record. 

You please sit down. 

SHRI SHAILENDRA KUMAR: Mr. Deputy Speaker, 
Sir, I would like to associate myse" with subject raised 
by hon'ble Munshl Ram ji. ... (Intenuplions) 

{English] 

MR. DEPUTY SPEAKER: Now, Shrimati Jayaben B. 
Thakkar. 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): Sir, 
the Indian Institute of Technology. Pawai Board has 
submitted a proposal to the Ministry of Human Resource 
Development. Govemment of India to start Indian Institute 
of Technology Golden Jubitee Campus in Gujarat. I would 
like to know the further development in this matter. 

DR. C. KRISHNAN (Pollachi): Mr. Deputy Speaker, 
Sir, I am speaking on behaH of the Marumalarchi Dravida 
Munnetra Kazhagam headed by Thiru Vaiko, beloved 
leader of the Tamils. 

Nimitz nuclear ship, ,a symbol of US military power, 
was given permission by the Indian Government to dock 
in the Channai Port for seven days during the first week 
of April 2007. For the first time. this ship was full of 
nuclear weapons and was allowed to use the Chennai 
Port. 

At that time, despite the Indian Government's 
statement. the officials of the ship did not deny the 
presence or absence of nuclear weapons in the ship. 

The public at Channai were very much worried, afraid 
and agitated against the arrival of the big nuclear warship 
with nuclear devices in the ship. The public at large feared 
very much over the chances of nuclear radiation, which 
may be causing permanent health hazards to the human 
beings. 

MR. DEPUTY SPEAKER: What is your demand? 

DR. C. KRISHNAN: By this, I wish to bring it t(\ the 
notice of the Central Government the sorry and fearful 
feeling of the people of Tamil Nadu regarding arrival of 
the Nimitz Nuclear Ship during the first week of April, 
2007. 

I wish to state that in future, such sort of permissions 
may be avoided to prevent and protect the people from 
such thrilling and fearful experiences. 
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{TrsnslalkJn} 

SHRI RAJNARAYAN BUDHOLIA (Hamirpur, U.P.) 
Deputy Speaker, Sir, it is on account of the opening of 
crevice in earth measuring two and han to eight feet 
wide and nearly ten Kilometer long at one Kilometer away 
from Dhaasan river in Jigani village under Rath tahsil 
that there is terror among the people of that area. Such 
incidents have also taken place In village Khandesh and 
Parchtla. So, the people of that area compelled to leave 
that area out of fear. Through you, Sir, I would like to 
request the Government to send a central survey team 
to the affected districts of Bundel Khand and take 
essential steps to check such natural calamities after 
conducting survey of the region. 

SHRI PUNNU LAL MOHALE (Bilaspur): Mr. Deputy 
Speaker, Sir, I would like to request the Government to 
accord the status of language to Chhattisgrah dialect. 
This dialect is spoken in Chhattisgrah and other States. 
The cultural activities and other business activities in 
Chhattisgartl are performed in Chhatlisgarhi language. As 
the language of KeraIa is MaIyaIam, Tamil Nadu's is Tamil, 
West BengaJ's is Bengali and in Rajasthani and Gujaratl 
cIiaIects are spoken and they enjoy the status of language, 
similarly the dialect of ChhatIisgarh should be accorded 
the status of language. In Lok Sabha and Vidhan Sabha 
the speeches made in 13 languages are translated. 
Similarly, Chhattisgarh dialect should also be translated. 
Besides, the Government of Chhattisgarh has sent a 
government resolution to the Government of India in this 

. regard. Therefore though you, Sir, I would like to request 
the Government that the language of ChhattisgaJhshould 
be accorded the status of State language. 

(English) 

SHRIMATI P. SATHEEDEVI (Badagara): Sir, I would 
like to draw the attention of this august House regarding 
the recent enhancement of airfare to Gun sector by the 
airline companies. The hike in the airfare has very badly 
affected the NRls, who are travelling to. and fro to Gulf 
countries during the festival season of Onam, specially In 
Kerala. They are getting the opportunity to be with their 
families occasionally, and usually it is during the festival 
season of Onam, that the poor NRls who are employed 
in Gulf countries are coming to their natiVe places. 

Considering the situation that the passengers to and 
fro would be 10 times higher than the usual time, the 

airline companies are enhancing the airfare. This approach 
was there during the previous year also. T~is 

unscrupulous approach of squeezing the poor laboUrs 
working in the Gulf countries should be stopped. Last 
year, the airline companies even declared a hike in the 
airfare during the period of Haj pilgrimage. This approach 
should be stopped. Actually, there is an enhancement of 
As. 2000 to Rs. 4000 per head. 

MR. DEPUTY SPEAKER: What is your demand? 

SHRIMATI P. SATHEEDEVI: Hence I urge upon the 
Government of India, especially the Ministry of Civil 
Aviatior! to direct the companies to withdraw the enhanced 
airfare to the Gulf sector. 

DR. K.S. MANOJ (Alleppey): Sir, Dr. M.S. 
Swaminathan Committee appointed by the Ministry of 
Agriculture to study the liveiihood crisis in Kuttanad and 
eco-preservation of Kuttanad Wetland System, has 
submitted its Report. Previously also, several studies were 
done regarding the agrarian problem in Kuttanad but all 
were in vain. But the peopte of Kuttanad have very much 
expectation on Dr. Swaminathan ~Ittee Report. The 
Report has recommended an investment of more than 
As. 1500 crore for strengthening the various aspects of 
agric:ultula sector. The hon. Prime Minister has announced 
Rs. 25,000 crore for agriculture sector in the Eleventh 
Plan. 

I would request the hon. Prime Minister to sanction 
adequate funds to implement the recommendation of 
Dr. Swaminathan Committee and aUeviate the sufferings 
of the people of Kuttanad. 

{Translation} 

"SHRI SHARANJIT SINGH DHILLON (Ludhiana): I 
thank you, Sir, for giving me the opportunity to raise this 
important issue in the House .. I want to draw the attention 
of the Central Government towards the Baddowal 
ammunition depot located in my constituency. Baddowal 
ammunition depot was established at a distance of 
12 KMs from Ludhiana. However, 88 the population of 
the city increased and the city expanded, Baddowal 
ammunition depot became a part of Ludhiana and today, 
it is located in the heart of the city. As such, now, the 
population living around this ammunition depot faces 
constant danger from it. 

"English translation at the speech originally delivered In Punjab!. 



785 SRAVANA 31, 1929 (Saks) 786 

I would like to provide an instance. At Khudru in 
Anantnag in Kashmir, a devastating fire suddenly broke 
out on August 11, at the military ammunition depot. At 
least 18 people died in the blaze and explosions there 
and twenty to twenty five people were badly inW.red. 
Similarly, there was a huge loss to life and property when 
a fire broke out at the Bharatpur ammunition depot. 

Sir, highly explosive bombs and other incendiary anTIS 
and ammunitions have been stored at Baddowal 
ammunition depot. The lives and properties of forty lakh 
people of Ludhiana living around this ammunition depot 
are in grave danger. If a fire breaks out here, there will 
be large-scale death and devastation. 

Sir, time and again, the people of Ludhiana have 
demanded that the Baddowal ammunition depot should 
be shifted and relocated somewhere else. I would also 
like to inform you, sir, that the rate of land around this 
depot is a whopping Rs. 2 crore per acre whereas the 
rate of land anywhere else needed. to relocate this 
ammunition depot will be only As. 10 lakhs per acre. So, 
the Govemment and the Defence Ministry are suffering a 
financial loss at present. Moreover, Ludhiana city is a 
metropoliS and it cannot be shifted anywhere else. 

Hence, I urge upon the Govemment to accede to 
the genuine demand of the people of Ludhiana and shift 
the Baddowal ammunition depot somewhere else at the 
earliest so that the lives of the 40 Iakh people of Ludhiana 
are saved. Thank you. 

-SHRI M. SHIVANNA (Chamrajanagar): Sir, I would 
like to draw the attention of the Union Government 
through you to confer classical language status to 
Kannada language. 

Sir, Kannada language has a long history of over 
2000 years and has bagged 7 Jnanpeeth awards, the 
highest award for literature in the country. People of 
Karnataka have been persistently demanding for the 
classical language status to be accorded to the Kannada 
language for the last 4 years. Agitations and 
demonstrations are taking place throughout the State. Six 
and a half crore Kannadigas are demanding the status 
of Classical language' for Kannada. 

I have already raised this issue on many occasions 
in this august House. Both our Chief Minister of Kamataka 

-English translation of the speech originally delivered in Kannacla. 

Shri H.D. Kumara~Swamy and Minister for. Culture 
Shri H.S. Mahadeva Prasad have met the Hon. Prime 
Minister, Minister for CUlture and H.R.D. Minister and 
submitted a memorandum in this regard. The Government 
of Kamataka have fumished all the necessary details 
including a book containing one lakh signatures of 
Kannadigas in order to support the demand for classical 
language status of Kannada language. 

But it is a matter of great concern that the 
Government of India have not taken any concrete step 
and making unnecessary delay without expediting the 
matter. This year the Government of Kamataka is 
celebrating the 'SUVARNA KARNATAKA YEAR'. Therefore 
I. urge upon the Government to accord ctassical language 
status to Kannada on or language before 1 st November 
2007. 

[English! 

SHRI HITEN BARMAN (Cooch Behar): Thank you, 
Mr. Deputy Speaker, Sir. I want to draw the attention of 
the Govemment through you to the problems being faced 
by the jute growers. The jute growers are now suffering 
with regard to sale of jute through JCI. Jute Is the main 
cash crop in our State of West Bengal and also in other 
States. Particularly in West Bengal some 40 lakh jute 
growers are suffering. 

In this year, the Central Government declared the 
minimum support price for jute which is not a reasonable 
price for the poor jute farmers. The jute growers sold 
their crop at low prices to the middlemen. The 
Govemment agency of JCI started purchasing the jute 
from their centres at the minimum support price. But the 
JCI did not purchase at the commercial rate. 

In my constituency of Cooch Behar, that is North 
Bengal the farmers are forced to sell their jute from the 
last month to the middlemen. I would, therefore, urge 
upon the Govemment through you that instructions may 
be given to JCI for immediate purchase of jute directly 
from the farmers at commercial rates. 

[Translation! 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): Mr. 
Deputy Speaker, Sir, there is a Garotha tehsil under 
Jhansi District in my Lok Sabha constituency. There is 
Gursarai Nagar under Garotha. The people of Gursarai 
Nagar were observing peaceful hunger strike In favour of 
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their demand for water, electricity and road. They staged 
hunger strike from 21 July to 27 July. The district 
administration accepted all their demands, however, later 
on it came to the notice that the district administration 
has filed a false criminal case against 14 known and 
3 hundred unknown persons. Mr. Deputy Speaker, Sir, 
the case has been registered in Gursarai poflce station 
under section 147, 331, 341 of IPC and case no. is 26912007. 

Mr. Deputy Speaker, Sir, through you, I would like to 
request the Central Government that it should give 
instruction to the Uttar Pradesh Government immediately 
to withdraw the case filed against the people who were 
observing peaceful hunger strike. 

SHRI VIRENDRA KUMAR (Sagar): Sir, the 
construction work of Bina refinery in Bina under my 
parliamentary constituency has been progressing at a very 
fast pace. When the work for this refinery had 
commenced, its construction cost was As. 7.5 thousand 
crore, but due to delay in its completion, its cost has 
escalated upto As. 10.5 thousand crore. The worlters 
engaged in this work are being exploited despite them 
working very hard They are made to work for hours. 
They report for duty at 8.30 a.m. and go home at 
7.30 p.m., but they are not even being paid the minimum 
fixed wages. They are not given the wages displayed by 
the contractor on board, but are underpaid. They are not 
being provided helmets, gum boots and shoes, due to 
which many labourers get injured. During the last budget 
session, I had raised a matter related to death of a 
woman worker, due to falling of under construction wall. 

Mr. Deputy Speaker, Sir, through you, I would like to 
request the Union Government to stop the exploitation of 
workers engaged in Bina Refinery. They should be given 
protection and 'should be paid wages at fixed rates. They 
should be paid as per the working hours. The exploitation 

,should be checked, they should be paid overtime 
allowance for extra hours of work and security equipments 
and clean drinking water should be made avaUabie to 
workers. 

20.00 hrs. 

(English} 

SHRI P.S. GADHAVI (Kutch): Sir, I would like to raise 
a very important issue concerning my constituency, that 
is, Kutch distrcit of Gujarat regarding construction of one 
very important road, Gadhuli-Santalpur Road, on the 
border. 

The State Government made a proposal for 
constructionIJmprovement of border road covering from 
Ghadufi-Hajpur-Khavda-Santalpur (eight stretches totalling 
151.'7 kilometres) joining Kutch and Banaskantha districts. 
The State Govemment would be in a position to execute 
the work, which is estimated to cost Rs. 84.95 crore, 
which was subsequently revised to Rs. 127.119 crore. 
The proposed work would be completed within 12 months 
from the commencement of the work. The stretch of 151 
kilometres is needed to connect the missing links in the 
area facing Greater Rann of Kutch so that the mobility 
and accessibiftty of our security forces improve further to 
maintain vigil in an effective way. 

Sir, this road is a very important road for Dholavira 
site also. The ancient historic site of Dhotavlra has been 
declared as a heritage site of the Harappan Age, which 
is of tourist importance. Construction of Khavda-Dholavira 
stretch wiH boost tourism activities as tourists will find it 
easily accessible from Bhuj, which is the district 
headquarters of Kutch District. Today, to reach this site 
from Bhuj town /lia Bhachau and Raper takes about half 
a day. After completion of the above mentioned stretch 
from Khavda to Dholavira, it would be possible to reach 
Dholavira from Bhuj in 2.5 hours /lia Khavda-Kunarla-
Dholavira route. This will help tourists to visit Dholavira 
and corne back to Bhuj the same day. Construction of 
the road will make the mobility much easier. 

This will also solve BSPs problems of getting fresh 
drinking water on daily basis instead of water stored for 
months. Once the roads are constructed, water pipeline 
can also be laid along roadsides. This win help cutting 
the daily recurring expenditure of providing water through 
tankers. 

I therefore urge upon the Govemment to approve 
the revised estimate of Rs. 127.119 crore as submitted 
by the Government of Gujarat as early as possible. 

MR. DEPUTY SPEAKER: Shri Varkala 
Radhakrishnan. I think, you are getting chance first time. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
I, repeat that a new Railway Zone should be formed with 
headquarters in Karala. This is a longstanding demand. 
So, it is not only just and proper that with the bifurcation 
of Palaghat Division, a new zone should be formed in 
Kerala, but it must also be sanctioned in the interest of 
the nation for healthy relations between two neighbouring 
States. So, the Govemment should seriously consider, in 
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apite of other adverse circumstancee, estabIiahment of a 
new zone for the State of Kefala to prevent future 
unheafthy pr ... between the people of the States. 

With these words, I once again appeal, through you, 
to the Government. . .. (InIrHnJpIions) 

MR. DEPUTY SPEAKER: Those hon'ble Members 
who want to asaociabe them with him, may give their 
names on table. 

[EnglishJ 

Shrimati. P. Satheedevi, Dr. K.S. Manoj, Shrimati C.S. 
Sujatha and Shri C.K. Chandrappan are allowed to 
associate. 

SHRI A. V. BELLAAMIN (NagercoH): Sir, the UC Is 
celebrating Its Golden Jubilee Vear. Of course, it is a 
matter of pride and accomplishment that the entire 
workforce of the LIC deserves greetings and 
congratulations for the continuous sterling performance of 
LIe despite all odds and for more thanfulfilfing the 
avowed objectives of Its nat/onaIlsatIon, helping In nation-
building activItiea and metling the 8GCIaJ welfare measures 
and, above all, for eMUting Nf8ty and security of the 
public savings. 

I am happy to note that to commemorate the 
occasion, LIC has dl8trlbuted gold coiml to the serving 
employees and an ax gm/M to club member agents in 
recognition of their contribution to the splendid growth of 
the LIe. While I appreciate the decision of the Lie In 
rewarding them, I would like to mention the role played 
by lakhs and Iakhs of agents, who are left unrewarded, 
who are the pillars upon which the giant monolithic 
financial institution rests. The contribution of the agents 
wor1dng in hamlets, villages, towns, Cities and metros 
throughout the length and breadth of the country cannot 
be under-estimated. Also, it is their sweat and toil which 
is adding thrust to the amassmenl of insurmountable level 
of assets the LIe has to its credit. Hence, they deserve 
to be rewarded and they should not be left unrewarded. 

Further, it will sound an irony that wh~e a section of 
their lot, who happen to be the club members at various 
tiers are rewarded, a majority of them are left unheeded. 

MR. DEPUTY SPEAKER: What is your demand? 
Please put your demand. 

SHRI A. V. BELLARMIN: Sir, this will naturally 
demoralise those who are left out and this in no way 
enthuse them to be usual. To avoid such a discrimination, 
It is imperative that they are also honoured with an ex 
!Jf1ltia SUitably. 

I request the Government that necessary steps should 
be taken to extend this privilege to those agents also. 

/TnmsIIltionJ 

SHRI RAVI PRAKASH VERMA (Kheri): Mr. Deputy 
Speaker, Sir, many Indian residents living on Indo-Nepal 
bordfer are engaged in trade between the countries. 
Through IndO-Nepal Friendship Forum, they and many 
other Nepale8e citizens have made a request to start 
international bus service between Delhi and Kathmandu 
because due to their business and many other reasons 
these people have to travel between India and Nepal 
very often. 

Therefore, through you, I would like to request the 
Government of to take Initiative to start bus service 
between Delhi and Kathmandu via Gaurifanta, Ghangadi, 
which is in my parliamentary constituency by completing 
all the necessary formalities at the earliest. 

[EnglishJ 

SHRI KINJARAPU YERRANNAIDU (Srlkakulam): Mr. 
Deputy Speaker, Sir, this is the most urgent issue that I 
am raising in the House. Therefore, I would request the 
hon. Minister of Parliamentary Affairs to communicate the 
same to the concerned Minister. 

More than 10 Jakh people have migrated from Andhra 
Pradesh to the United Arab Emirates (UAE) and other 
GuH eountries in search of work. Some of them have 
gone there on visitors visa, and some of them have gone 
there on working visa. Recently, the Government of UAE 
and other Gulf countries have taken a decision to send 
these people back to their native places, and the deadline 
for the same is kept as September 2007. Nearly, 2 takh 
people from Andhra Pradesh are there in the UAE, and 
other neighbouring countries, and they want to send them 
back to Andhra Pradesh. 



791 AUGUST 22, 2007 792 

[Shri Kinjarapu Yerrannaidu] 

We are requesting the Govemment of India to ask 
these countries to extend the date for them as they are 
very poor people. They have no money for their retum. 
Therefore, the Govemment of India-in consultation with 
the State Government of Andhra Pradesh-should 
approach the Govemment of UAE and other neighbouring 
countries, and ask them for extension of time for them. 
They have removed the electrical lines, and they have 
removed them from the hostels. In this scenario, I am 
requesting the Government of India to approach the 
Govemment of UAE and other countries to give extension 
of date, and also to provide free tickets for their safe 
retum. This is the most important issue. The Chief Minister 
of Andhra Pradesh has already written a letter to the 
Minister of External Affairs, and one team has already 
been sent to the UAE. This is my humble request 

SHRI C.K. CHANDRAPPAN (Trichur): This is an 
important problem. Actually, it is a matter of shame 
because India became independent 60 years ago, but 
there are thousands of freedom fighters even today who 
are not given their pension though it was due. In my 
State, Kerala, there are 3-4 very important struggles that 
took place during the period 1945-1946, namely, the 
Punnapra-Vayalar Struggle, the Kayyur StruggIe--that took 
place even long before -the Kavumpal Struggle and other 
struggles. 

Further, if you take the case of Andhra Pradesh, 
there is the Telangana Armed Struggle. These people 
are denied their freedom fighters' pension on some 
bureaucratic grounds. It is very unfair because we all 
know that it was because of their sacrifices that we are 
sitting here and discharging our duties as Members of 
Parliament. Th8fefore, I would request you to tell the 
Govemment to constitute a Committee of Members of 
Parliament instead of leaving these cases to the sweet 
will of bureaucracy. This Committee could look into the 
whole issue of pending freedom fighters' pension, and H 
these cases could be disposed within a stipulated time, 
say one year, then that would do a very big justice for 
these freedom fighters, who fought and made sacrifices 
for our country. I hope that the Government win do it, 
and I hope that you will also use your good office for 
this purpose. 

DR. K.S. MANOJ (Alleppey): Sir, I would like to 
associate myself with the issue raised by Shri 
Chandrappan in the House. 

SHRt HARIBHAU RATHOD (Yavatmal): Sir, through 
you, I would like to put forth before the House the matter 
relating to nearly 15 crore people In the country. They 
are the people who neither have ration cards nor carry 
their names in the voter list nor do they have their own 
houses to dwell in nor any village. There are 15 crore 
such people in the country who are called as cfenotlfl8d 
and nomadic tribes. 

Sir, during the period from 1952 to 1957 budgetafY 
provision for them were made. Our first Prime Minister 
Pandit Jawaharlal Nehru, Babe Saheb Dr. Ambedkar and 
Vallabh Bhai Patel had paid attention to them. However 
after the demise of the said penIOns, I think that there 
is no one in the country who has taken notice of them. 
Last time I had got the attention of Shri Ataljl drawn to 
them and he had got a commIaslon constituted tor th8fn. 
But now the Commission . has also been dismantled and 
no provision has been made for them 80 far. 

Through you, Sir, I would like to urge the Government 
that some provision should be made for them. They need 
to be brought into the ambit of constitution. Uka see, 
STs, OBCs and minorities, there should aIao be some 
provisions for them in the constitution. Today, there are 
15 crore people in the country who are facing a lot of 
hardships but nobody talks of them . ... {Intsnuplions) 

{English/ 

MR. DEPUTY SPEAKER: Yeu have already made 
your point 

SHRI HARIBHAU RATHOD: Sir, through you, I would 
like to urge that there is a need to give them constitutional 
protection on the lines of one provided to people belonging 
to the sea, STs and OBee communtlea. Their progresa 
is difficult or impossible until and unless some provielone 
are made for them under the conatitutIon: The" Government 
should pay attention to such people otherwise they will 
be in no position to be called the cltlzena of the country. 

{English/ 

SHRI K. FRANCIS GEORGE (lduldd): Sir,Onam 18 
an important festival of Kerala State celebrated by aU 
sections of the people irrespective of caste and creed. 
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This year we are celebrating Onam in the last week of 
August. In fact, considering the wishes of the people of 
Kerala, 27th August, the main day of celebration, has 
been declared as a parliamentary holiday. 

Every year the Government of India allots additional 
quantity of food grains over and above the PDS allotment 
on this occasion. This year the State is facing severe 
crises, like viral fever and natural calamities, and the 
State Government had to give free. ration to a lot of. 
people affected by these calamities. So, additional 
allotment 01 food grains in sufficient quantHv is necessary 
to meet the requirement during the Onam festival season. 

The Government of India allotted only 22,000 metric 
tonnes of rice and 8,000 metric tonnes of sugar as 
announced by the Minister of State for Agriculture. In 
fact, the Government of Kerala had demanded an 
aRotment of 71,000 metric tonnes of rice to provide 
additional 10 kilograms of rice to all the 71 lakh ration 
card holders. 

MR. DEPUTY SPEAKER: What is your demand? 

SHRI K. FRANCIS GEORGE: I demand that the 
Central Govemment should allot 71,000 metric tonnes of 
rice to provide additional 10 kilograms 01 rice to all the 
71 lakh ration card holders; 35,500 metric tonnes of wheat 
to provide additional 5 kilograms of wheat per ration card 
holder. in view of the additional requirement during the 
festival season. 

There has been a commitment from the time of 
Pandit Jawaharlal Nehru that Kerala will be provided with 
sufficient food grains from the central pool considering 
the fact thaI Kerala cultivates cash crops and spices which 
eam foreign exchange for the country. 

MR. DEPUTY SPEAKER: Instead of putting your 
demand, you are giving a lecture. 

SHRI K. FRANCIS GEORGE: My demand is that 
sufficient rice, wheat and sugar has to be allotted to 
Kerala State during this festival season. Thank you. 

SHRI C.K. CHANDRAPPAN: Sir" I associate myseH 
with what the hon. Member has stated. 

SHRIMATI C.S. SUJATHA: Sir, I also associated with 

what the hon. Member has said. 

[Tmnslation} 

SHRI GANESH SINGH (Satna): Sir, people are being 
killed every day in fatal accidents which frequently take 
place on National Highways. People are losing their lives 
writhJy on the places where such accidents take place, 
while the facility of ambulance should have been over 
there in every 50 kilometre under the Central Road Safety 
Rules. But, unfortunately, where no such facility exist at 
the National Highways in the country. There is no wall 
fence on the bridge. Railway crossings have no 
overbridges or underbridges. Roads have got tumed into 
ditches or pitholes. The number of road accidents is 
increasing each year. There is complete lack of any safety 
arrangement which should have been over there. So many 
eminent persons like Shri Sahib Singh Verma, Shri Rajesh 
Pilot and Shri K.P. Singh have lost their lives in such 
accidents. In my constituency one of my workers Dilip 
TIwari, while riding a bicycle on the National Highways 
no. 7 near Adamara on 17th May, fell down into a culvert 
having no wall fence while a truck was crossing from 
there. He succumbed to injuries caused during accident 
as he remained lying unattended whole night. Had there 
been any ambulance or information centre over there, 
possibly the HIe of my workers could be saved. Such 
major accidents are taking place everyday on Satna-Rewa 
National Highways no. 75. 

I demand from the Government that immediate 
measures should be taken for the road safety on National 
Highway so that the untimely deaths of the people could 
be avoided. At the same time, the rail over bridge and 
the underbridge should be constructed immediately over 
Maihar Railway crossings at National Highways no. 7. A 
bypass road should also be constructed in Sama city at 
National Highways no. 75. 

[English} 

MR. DEPUTY SPEAKER: The House stands 
adjoumed to meet tomorrow at 11.00 am. 

20.16 hr •. 

The Lok Ssbhs then sdjoumsd till Eleven of 
the Clock on Thursday, August 23. 2(}()71 

Bhsdrapsda 1, 1929 (Ssks) 
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